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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  March  26,  ‘1970]Chaitra  5,
 4892  (Saka).

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 [MR  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Re:  S.Q.  No,  635  and  S.N.Q.  No.  0

 MR,  SPEAKER  t  Questions,

 SHRI  S.M.  BANERJEE  1  I  have  a  sub-
 mission  to  make  about  the  Question  List.
 May  I  invite  your  kind  attention  to  question
 No.  635—production  by  Government  of
 India  of  a  documentary  on  life  of  Netaji  ?
 Then,  please,  refer  to  short  notice  question
 No.  10,  by  Shri  Samar  Guha—documentary
 on  life  on  Netaji  Subhas  Chandra  Bose.

 अध्यक्ष  महोदय  :  वह  बाद  में  आ  गया
 था।

 International  Conference  held  at  London
 to  Staly  Production  and  Marketing

 of  Edible  Oils

 631,  SHRIMATI  SHARDA  MUKER.
 355  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  an  Inter-
 national  Conference  for  studying  the  pro-
 duction  of  marketing  of  edible  oils  and  facts
 was  held  recently  in  London;

 (b)  whether  India  was  also  a  particl-
 pant;  and

 (c)  the  salient  features  of  the  Confer-
 ence  which  are  of  benefit  to  our  country  as
 a  developing  procedure  nation  of  edible
 oils,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (0),  Yes,  Sir.  A  special
 Session  of  the  F.A.O,  Study  Group  on  Oil-
 seeds,  Oils  and  Fats  was  held  in  London
 from  the  26th  January  to  6th  February,
 ‘1970.  India  pareicipated  in  the  Session.

 (c)  A  statement  is  placed  on  the  Table
 of  the  Sabha,

 Statement

 The  Special  Session  of  the  Study  Group
 on  Oilseeds,  Oils  and  Fats  held  in  London
 from  the  26h  January  to  6th  February,
 970  considered,  in  pursuance  of  Resolution
 6  C(II)  of  the  Second  UNCTAD,  proposals
 for  short-term  action,  long-term  measures,
 as  well  as  regarding  institutlonal  mechinery
 In  the  sector  of  Oilseeds,  Oils  and  Facts,
 The  Group  considered  that  non-tariff  barri-
 ers  resulting  from  support  policies  of  pro-
 duction  and  export  constituted  a  major
 obstacle  facing  exporters  of  oilsecds  oils  and
 fats  from  developing  contries,  It  requested
 the  Secretariat  to  prepare  a  paper  ou'lining
 measures  which  various  countries  had  under-
 taken  in  regard  to  trade  liberalisation.  The
 Secretariat  was  also  asked  to  prepare  a
 study  listing  the  types  of  trade  promotional
 activities  which  might  be  considered  appro-
 priate,  The  Session  agrecd  that  the  Inter-
 Governmental  Consultative  Committee  pro-
 posed  to  be  set  up  sould  conider  the  question
 of  pensaiory  arrange  in  all  its
 implications,  which  would  also  consider  the
 question  of  diversification.  The  Session
 requested  the  Secretariat  to  examine  the
 question  of  buffer  stocks,  The  Session
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 decided  that  the  Statistical  Sub-Committee
 proposed  to  be  set  up,  would  collect  com-
 prehensive  statistics  and  evaluation  of  the
 current  and  prospective  market  situation  for
 oilseeds.  oils,  fats,  oilcakes  and  meals.  The
 session  recommended  to  the  Committee  on
 Commodity  Problems  that  the  name  of  the
 Group  be  changed  to  ‘‘Inter-Governmental
 Consultativs  Committee  of  Oilseeds,  Oils
 and  Fats’?  and  requested  that  the  status
 of  the  Inter-Governmental  Consultative
 Committee  could  be  changed  into  a  Joint
 F,A.O,/UNCTAD  Inter-Governmental  Con-
 sultative  Committee  on  Oilseeds,  Oils  and
 Fats.

 SHRIMATI  SHARDA  MUKERJEE:
 There  is  tremendous  shortage  of  edible  ofls
 in  the  country  and  some  of  the  manufactur-
 {ng  eonccrns  have  collaboration  with  foreign
 firms.  In  view  of  this,  what  is  the  stand
 that  the  Government  of  India  took  in  this
 conference  ?  Whose  interest  were  they  trying
 to  a  protect  because  the  manufacturing
 concerns  are  not  wholly  Indian  concerns  ?

 SHRI  ANNASAHIB  SHINDE:  This
 conference  discussed  generally  about  libera-
 lisation  of  trade  and  also  considered  whether
 a  bufferstock  can  be  created  in  different
 countries,  what  steps  should  be  taken  to
 promote  trade  betwecn  developed  aud  un-
 developed  countries.  As  far  as  oils  are
 concerned,  these  are  some  of  the  aspects.  It
 had  been  suggested  that  an  inter-govern-
 mental  committee  should  be  set  up  to  go  into
 some  of  the  suggestions  made  by  the  hon,
 Member.

 SHRIMATI  SHARDA  MUKERJEE:
 The  hon,  Minister  has  not  answered  my
 question,  When  you  have  foreign  colla-
 boration  with  a  company  which  belongs  to
 to  Britain  or  other  countries,  what  stand
 does  this  Government  take  on  this  matter
 because  the  two  interests  conflict— the
 interests  of  India  and  the  interests  of  the
 collaborator  who  belongs  to  8  foreign
 country,  In  view  this  I  ask  what  stand  did
 they  take  ?  As  regards  the  present  short-
 age  in  India,  what  fis  the  stand  that  they
 took  2.  Did  they  go  there  just  for  an
 {ntellectual  seminar  ?

 SHRI  ANNASAHIB  SHINDEs  I  am
 worry,  No  body  went  from  here  and  our
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 representative  in  the  Embassy  partictpated
 in  that  conference.  As  far  as  our  national
 interests  are  concerned,  adequate  care  was
 taken  to  safeguard  onr  national  interest.

 DR.  RAM  SUBHAG  SINGH:  Were
 any  guidelines  set  by  this  Conference  2  The
 prices  of  vegetable  ofls  had  increased  six
 times  during  the  past  few  months.  Is  it
 to  oblige  them  that  the  prices  had  been
 raised  deposite  the  fact  that  the  production
 of  ground  nut  and  other  oil  seeds  had  gone
 up  ?

 SHRI  ANNASAHIB  SHINDE:  Re-
 cently  there  had  bzen  some  risc  in  India  of
 prices  of  edible  oils  but  it  has  nothing  to
 do  with  thts  conference;  the  conference  was
 convened  according  to  the  decision  of
 UNCTAD.

 SHRI  BISHWANATH  ROY!  In  view  of
 the  delibarations  of  the  conference  whether
 there  in  any  chance  of  increasing  the  export
 of  vegetable  oil  from  India  to  other
 countries  ?

 SHRI  ANNASAHIB  SHINDE  :  We  are
 deficit  tn  edible  oils  and  It  is  not  our  policy
 to  exports  edible  ofls  to  outside  markets,
 We  are  promoting  the  export  of  oil  cakes,
 etc.  but  not  edible  oils  because  we  are  our-
 selves  in  short  supply,

 DR.  RAM  SUBHAG  SINGH:  The
 price  of  vegetable  oils  had  increased  by  as
 much  as  six  times  in  recent  months.  Will
 there  be  a  corresponding  {inerease  in  the
 price  of  groundnut  and  other  oil  seed  ?

 SHRI  ANNASAHIB  SHINDE:  It  Isa
 separated  mattcr  which  has  been  referred  to
 theAgricultural  Prices  Commission  and  it
 will  consider  how  the  interest  of  the  produ-
 cers  should  be  protected,

 SHRIMATI  SHARDA  MUKERJEE:
 He  ts  not  replying  to  the  questions.  My
 first  question  was  what  the  Government  of
 India  did  In  this  conference  to  protect  the
 {nterests  of  consumers  in  India.  He  did
 not  give  any  reply  to  that  question.  Dr.
 Ram  Subhag  Singh  asked  why  the  prices
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 edible  ofls  has  Increased  by  as  much  as  alx
 times  In  recent  months  and  has  not  replied
 to  that  also,  Because  we  have  forelgn
 collaboration  In  the  manufacture  of  edible
 oils,  whose  case  were  they  pleading?  You
 must  ask  the  Government  benches  to  give
 proper  rep'ies,

 MR,  SPEAKER  :  He  has  already  rep-
 Ned  to  your  questions.

 at  जाज  फरनेन्डीज  :  मंत्री  महोदय  ने  जो
 स्टेटमेंट  सदन  के  टेवल  पर  रखा  है,  उस  में  मेरे
 प्रश्न  के  भाग  (सी)  का  उत्तर  नहीं  दिया  गया

 है,  जि  में  मैं  ने यह  पूछा  कि  हमारे  देश  के

 लिए  इस  कॉफरेंस  की  लाभप्रद  मुख्य  बातें  क्‍या

 हैं,  अर्थात  इस  सम्मेलन  से  हमारे  मुल्क  के  लिए
 क्या  भला  होने  वाला  है

 मंत्री  महोदय  सफाई  से  बतायें  कि  इस
 सम्मेलन  के  किन  किन  फैसलों  से  हमारे  देश  के
 इस  उद्योग  का  भला  होगा  1

 जिस  तरह  हिन्दुस्तान  में  ग्राउंडनट  आयल
 के  दाम  बढ़ाये  जाते  हैं,  उसी  तरह  अमरीका  से
 जो  सोयाबीन  आयल  लाया  जाता  है,  स्टेट  ट्रेंडिंग
 कापोरेशन  द्वारा  उस  की  बिक्री  में  जो  मुनाफा-
 खोरी  होती  है,  उस  को  रोकने  के  छिए  सरकार
 क्या  विचार  कर  रही  है  ?

 MR.  SPEAKER  .  Please  be  relevant
 to  the  question.  You  must  confine  your-
 self  to  the  question,

 oft  जाजं  फरनेन्डोज  :  अध्यक्ष  महोदय  यह
 बहुत  रेलिवेंट  सवाल  है  |  जब  दामों  के  बारे  में
 प्रदन  पूछा  जाता  हैं,  तो  आप  कहते  हैं  कि  यह
 एक  जेनेरेल  प्रइन  है,  इस  का  मूल  प्रदन  से  कोई
 सम्बन्ध  नहीं  है  1  मैं  यह  जानना  चाहता  हैं  कि
 अमरीका  से  जो  सोयाबीन  मायल  लाया  जाता

 है,  उस  के  खरीदने  और  बेचने  का  क्‍या  तरीका
 है  |  मेरा  आरोप  है  कि  स्टेट  ट्रेंडिग  कार्पोरेशन
 उस  में  मुनाफाक्षोरी  कर  रही  है  t
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 SHRI  ANNASAHIB  SHIDE:  This
 conference  went  Into  the  question  of  how
 international  trade  can  be  liberalised  and
 Promoted,  One  important  recommendotion
 of  this  conference  has  been  that  an  inter-
 gover  Ic  ltative  ittee  should
 be  set  to  go  into  these  problems.  Nothing
 has  been  decided  which  would  adversely
 affected  our  interests.

 श्री  जाज  फरनेन्डीज  :  मंत्री  महोदय
 सोयावीन  आयल  में  मुनाफाखोरी  के  बारे  में

 उत्तर  क्‍यों  नहीं  देते  हैं  ?

 MR.  SPEAKER:  Everytime  you  ask
 a  question,  you  conduct  yourself  Hke  this,
 ]  have  requested  you  to  be  relevent  to  the
 question.

 at  जार्ज  फरनेन्डीज  :  अध्यक्ष  महोदय,  मैं
 आपका  संरक्षण  चाहता  हूं।  सोयाबीन  झायल
 में  जो  मुनाफाखोरी  स्टेट  ट्रेंडिंग  कार्पोरेशन  के

 मातहत  भारत  सरकार  चला  रही  है......

 MR.  SPEAKER:  The  =  question  Is
 whether  it  11  sa  fact  hat  an  International
 Conference  for  studying  the  production
 and  marketing  of  edible  olls  and  fats  was
 held  recently  in  London.  How  does  this
 soya  bean  come  Into  this  7

 क्री  जाम  फरनेन्डीज  :  बहू  सोयाबीन  वाली
 बात  दूसरी  थी  Toews  (ब्यवधान) .......

 SHRI  KRISHAN  KUMAR  CHATTER-
 Ji:  The  Minister  has  stated  that  there  has
 been  an  i  tonal  conf  ह  on  this
 issue  and  a  statement  has  been  laid  already
 before  this  house,  As  the  hon.  lady  Mem-
 ber  has  already  pointed  out,  all  these  orga-
 nisations  producing  these  edible  oils  and
 fats  are  runona  collaboration  basis  and
 naturally  the  difficulty  was  that  we  could
 pot  get  the  case  of  India  preperly  represen-
 ted  there.  My  question  is  can  the  hon,
 Minister  give  any  assurance  to  this  House
 In  this  respect?  These  edible  olls  and  facts
 which  are  generally  consumed  by  the  com-
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 mon  run  of  people  go  underground,
 their  prices  are  raised  their  =  and
 quality  is  also  not  controlled,  and  it
 may  be  that  due  to  foreign  collaboration
 these  things  are  not  properly  looked  into.
 Therefore,  what  positive  steps  are  the
 Government  taking  to  see  that  these  consu-
 mer  goods  are  produced  In  this  country
 without  furelgn  eollaboration  ?

 SHRI  ANNASAHIB  SHINDE  :  Sir,  I
 would  like  to  seek  your  protection,  Though
 the  avallabl'ity  of  oils  is  a  very  important
 aspect  for  our  country,  as  far  as  this  ques-
 tion  is  concerned,  it  only  refers  to  the
 international  conference,  and  the  hon.  Mem-
 ber’s  question  has  nothing  to  do  with  that,

 SHRIMATI  SHARDA  MUKERIJEE  :
 rosé—

 MR,  SPEAKER  :  Not  all  the  time,  You
 have  had  your  chance  and  your  party  has
 had  its  chance.

 शो  एम०  एम०  जोशी  :  यह  जो  परिषद

 हुई  उस  के  बारे  में  आप  ने  बताया  मगर  इस
 परिषद  में  चर्चा  क्या  हुई  उस  का  प्रतिवेदन

 हाउस  के  सामने  रखने  के  लिए  वया  वह  तंयार

 हैं  ताकि  हम  देख  ले  कि  हमारे  हित  की  रक्षा

 हो  रही  है  या  नहीं  ?

 SHRI  ANNASAHIB  SIIINDE  I  have
 no  objection  in  putting  the  summary  which
 Is  available  with  me  In  the  Library.  I
 will  place  it  in  the  Library,

 SHRI  JYOTIRMOY  BASU  :  The  hon,
 Minister  has  mentioned  about  oil  cakes,
 and  lexpect  that  he  would  mply  to  the
 question  which  |  am  now  going  to  put,  The
 cattle  in  our  country  are  starving  for  want
 of  oll  cakes.  Oil  cake  is  one  of  the  most
 essential  cattle  fodder.  Why  Is  it  that  the
 Government  are  allowing  the  export  of
 increased  quantities  of  oil  cake  to  other
 countries  cvery  year  and  importing  their
 rubbish,  sub-standard  powder  milk  for  our
 people  7

 SHRI  ANNASAHIB  SHINDE  :  I  think
 the  hon.  Mcmber  shovld  put  this  question
 to  the  Minister  of  Foreign  Trade.  JT  am
 6OrTy.

 SHRI  JYOTIRMOY  BASU:  You
 talked  about  of)  cuke,  My  questiag  arises
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 out  of  that.  Why  is  it  you  are  not  advising
 tee  Minister  of  Forelgn  Trade  about  this  ?
 (Interruption)

 SHRI  RANGA  t  It  is  for  the  Minister
 of  Food  and  Agriculture  to  see  to  this,  It
 Is  for  him  to  advise  the  other  Minister,

 MR.  SPEAKER  :  Order,  order.
 श्री  ओम  प्रकाश  त्यागी  :  मैं  यह  जानना

 चाहूंगा  कि  क्‍या  यह  बात  सच  है  कि  हमारे
 भोजन  का  जो  प्रमुख  अग  तेल  है  वह  साबुन
 बनाने  में  बहुत  बड़ी  मात्रा  में  प्रयोग  हो  रहा  है
 तो  क्या  उस  सम्मेलन  में  इस  बात  की  चर्चा  हुई
 कि  साबुन  बनाने  के  लिए  तेल  के  बज्ञाय  कोई
 सबस्टीटयूट  ऐसा  हो  जिस  की  खोज  की  जाय
 जिस  से  खाने  का  तेल  उस  में  इस्तेमाल  न  हो
 ऐसा  कोई  सब्रस्टीट्यूट  तेल  का  खोजने  के  लिए
 उस  सम्मेलन  में  कोई  प्राबलम  पेश  की  गई  ?
 यदि  पेश  की  गई  तो  उस  का  सबस्टीट्यूट  क्‍या
 खोजा  गया  ?

 ग्रध्यक्ष  महोदय  :  यह  अगर  अलाऊ  करना
 था  तो  में  जाज  फरनेन्डीज  को  क्यों  रोकता  ?
 यह  सवाल  इस  से  पैदा  मही  होता  ।

 श्री  ओमप्रकादा  त्मागी  :  यह  तो  तेल  की
 समस्या  पर  इंटटेनशनल  कान्फेस  हुई  थी  तो
 उसमें  इस  सस्या  पर  विचार  हुआ,  यह  हैं  जानना

 चाहता  हूं  |
 MR,  SPEAKER  :  [am  sorry.  I  cannot

 allow  it,
 SHRI  CHENGALRAYA  NAIDU:  Is

 it  a  fact  that  you  discussed  jin  this  confe-
 rence  the  question  of  safeguarding  the  Inte-
 rests  of  other  countries,  that  means,  America,
 who  pleaded  to  safeguard  their  interests  to
 market  their  oil  to  India?  Instead  of
 safeguarding  the  interest  of  the  growers  in
 this  country  you  agreed  to  oblige  America
 to  export  soya  bean  to  this  country
 and  thus  runing  the  produccrs  in  this
 country.

 SURI  ANNASHIB  SHINDE?:  No
 specific  problem  of  import  from  any  country
 to  India  for  any  particular  year  was  discuss-
 ed  in  this  conference.  It  was  a  general
 conference  in  which  63  countries  participat-
 ed,  As  far  ag  protecting  the  Interests  of
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 our  producers  in  our  country  4s  concerned,
 it  is  as  dear  to  us  as  to  the  hon,  member.
 There  are  ways  of  protecting  the  interests  of
 our  producers,

 Technical  Assistance  from  Israel  And
 Japan  for  Reclamation  of  Deserts  of

 Gujarat  and  Rajasthan

 #632,  SHRI  SHINKRE  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  have  under-
 taken  thorough  study  of  arid  lands  of  Kutch
 In  Gujarat  and  deserts  of  Rajasthan  ;

 (b)  whether  Government  have  also
 undertaken  any  study  of  the  ways  and  means
 by  which  Israel  has  been  able  In  transforming
 its  desert  into  cash  crop  growing  fertile
 lands  ;

 (c)  whether  Government  have  taken  note
 of  the  fact  that  Pakistan  is  contemplating

 ne  technical  know-how  of  the  Japanese
 experts  to  reclalm  and  develop  the  arid
 lands  of  Pakistan  ;  and

 (d)  if  so,  whether  Government  are
 envisaging  any  technical  assistance  from
 Israel  and  Japan  for  the  systematic  reclama-
 tion  of  deserts  in  Gujarat  and  Rajasthan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASHIB
 SHINDE):  (a)  to  (d).  A  statement  is
 placed  on  the  Table  of  the  Sabha,

 Starement

 (a)  Yes.  Slr  A  thorough  study  of  the
 arid  land  of  the  deserts  of  Gujarat  and
 Rajasthan  is  being  made  by  the  Central  Arid
 Zone  Research  Institute,  Jodhpur.  These
 studies  are  also  being  extended  to  many
 other  areas  including  Kutch,
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 (b)  Yes,  Sir.  Through  the  published
 sclentific  literature,  Government  of  India
 {s  aware  of  the  techniques  which  have  been
 used  In  the  transformation  of  desert  lands
 Into  productive  lands  all  over  the  world  in-
 cluding  Israel,  The  results  obtained  from  re-
 searches  conducted  on  Introduction  of  plant
 species  in  desert  tracts  of  Israel  were  also
 tried  In  the  arid  region  of  this  country,
 Out  of  a  large  number  of  species  experi-
 mented,  one  species  viz.,  Acacia  tortilis
 has  been  found  very  promising  {n  all  respects
 f,  ¢.,  establishment,  growth,  drought  resis-
 tence,  etc.  This  species  is  being  recom-
 mended  for  plantation  in  arid  and  semi-
 arid  regions  of  Rajsthan,  Gujarat  and  some
 other  States,

 (c)  The  Government  of  India  have  no
 information  in  the  matter,

 (d)  Does  not  arise  ॥  the  light  of  (b)
 and  (c)  above,

 ett  शिकरे  :  राजस्थान  एक  विशाल  राज्य
 है  लेकिन  उस[[विशाल  राज्य  का  बहुत  सा  भूभाग
 मरुभूमि  और  खुश्क  भूमि  से  आक्रान्त  है।  ऐसी
 परिस्थिति  निर्माण  हो  गई  है  कि  राजस्थान  का
 नाम  भी  बदल  ने  की  आवश्यकता  हो  यान  हो
 ऐसा  विचार  होता  है।  राजा  महाराजा  तो  चले

 गए  हैं  लेकिन  राजस्थान  को  रेगिस्तान  का  नाम
 देने  का  प्रश्न  सामने  आ  रहा  है  और  उस  रेगि-
 स्तान  का  पक्‍्राक़मण  दिल्ली  पर  भी  हो  रहा  है  |
 राजा  महाराजाओं  का  तो  आक्रमण  दिल्‍ली  पर
 अभी  नहीं  होगा  लेकिन  रेगिस्तान  का  आफ़मण
 दिल्‍ली  पर  होने  जा  रहा  है......

 अध्यक्ष  महोदय  :  माननीय  सदस्य  स्पीच  ने
 दें,  प्रइन  पूछें  t

 ft  fret  :  मेरा  सवाल  तो  यही  था  कि
 इन्नायल  जैसे  देश  ने  प्रपनी  मरुभूमि  का  रुपांतर
 कर  दिया  और  वहाँ  वस  मम्भूमि  में  संतरा

 एम्पल  जैसे  फल  पैंदा  होते  है  लेकिन  राजस्थान



 I]  Oral  Answers

 में  अभी  तक  हम  इस  में  असफल  हुए  हैं  इस
 बढ़ते  हुए  रेगिस्तान  के  भाक्रमण  को  रोकने  में
 तो  मेरा  प्रदन  यही  था  कि  इस  में  हम  इसायल
 जैसे  देश  का  या  जापान  जैसे  देश  का  सहयोग
 लेंगे  या  नहीं  !  लेकिन  जवाब  में  कहा  गया  है
 कि  हमारा  ज्ो  सेन्ट्रल  एरिड  जोन  'रिसचं  इंस्टी-

 ट्यूट  जोधपुर  हैं  उन्होंने  इस  का  अध्ययन  किया

 है  और  अध्ययन  करने  के  बाद  उन्होंने  प्रतिबंध
 लगाने  eee  (  व्यवधान)...  ...मैं  यही  जानना

 चाहूँगा  कि  कया  हमारी  सरकार  जब  अनन्तपुर
 में,  आंध्र  प्रदेश  में  फ्रांसीासी  सहयोग  लेती  है  तो

 यहां  राजत््यान  में  या  कच्छ  में  इस्रायल  जैसे  देदा
 का  सहयोग  क्‍यों  नहीं  लेती  ?  क्या  इस  में  कोई
 पोलिटि  कल  रीज़न्स  है  ?

 SHRI  ANNASAHIB  SHINDE  :  As  far
 as  secking  knowledge  and  technology  from
 other  countrles  is  concerned,  I  do  not  think
 politics  or  other  differences  should  come
 in  the  way,  If  from  any  country  in  the
 world  with  which  we  have  relations  it  is
 possible  to  have  knowledge  about  develop-
 ment  of  desert  areas  and  arid  zones,  we
 would  be  glad  to  have  it,

 SHRI  PILOO  MODY  :  Are  you  talking
 as  foreign  Minister  or  Food  Minister  ?

 sit  fare?  :  मेरा  सबाल  तो  यही  था  कि

 अनन्तपुर  में  आन्ध्र  भ्रदेश  में  हमारी  गवर्नमेंट  ने
 'फ्रांसीसी  टेक्नाछाजी  का  सहयोग  लिया  है  तो
 इस  को  घ्यान  में  रखते  हुए  राजस्थान  में  भी
 हम  फ्रांसीसी  या  इस्रायली  टेकनीक  का  सहयोग
 लेंगे  ?

 SHRI  ANNASAHIB  SHINDE  ;  I  have
 already  broadly  coverd  it,

 SHRIMATI  ILA  PALCHOUDHURI)s
 From  the  statement  I  find  that  that  the
 government  is  thinking  of  planting  Acacia
 tortilis  ॥  the  desert  areas,  While  It  may
 not  be  possible  to  plant  apple  and  pear
 trees  In  the  desert,  as  bas  been  suggested

 MARCH  26,  970  Oral  Answers  2

 by  my  friend  over  there,  it  has  been  found
 from  research  that  there  is  a  type  of  prickly
 pear  which  has  been  cultivated  very  profit-
 ably  in  the  deserts,  Have  we  gone  Into
 this  research  to  see  whether  this  could  be
 planted  In  the  Rajasthan  desert  7

 SHRI  ANNASAHIB  SHINDE  :  As
 I  have  mentioned  in  this  statement,  Acacia
 tortilis  \s  the  only  one  plant  wnich  has
 been  found  useful,  But  if  there  are  any
 other  suggestions,  I  am  prepared  to  ask
 our  research  organisations  to  go  into  those
 suggestions.

 SHRIMATI  ILA  PALCHOUDHURI:
 This  is  also  a  cactus,

 SHRI  M.  SOLANKI:  Last  year  I
 had  asked  certain  questions  about  the  sur-
 vey  of  the  Rann  of  Kutch,  The  land  there
 is  very  fertile,  But  {t  could  not  be  culti-
 vated  because  water  will  not  be  avaliable
 until  the  Narmada  project  is  imp!emented,
 There  are  also  certain  raw  materials  availa-
 ble  there,  besides  the  gas  and  oil  available
 in  other  parts  of  Gujarat.  It  is  in  the
 interests  of  not  only  Gujarat  but  the  whole
 of  Indla  to  tap  those  resources.  May  I
 know  whether  the  Government  have  finaliz-
 ed  the  survey  of  the  Rann  of  Kutch  not
 only  to  make  the  land  fertile  but  to  find
 out  the  raw  materials  avialabie  there  ?

 SHRI  ANNASAHIB  SHINDE:  The
 question  of  finding  out  raw  materials  for
 jadustry  would  be  outside  the  purview  of
 this  question,  [It  is  a  suggestion  for  action  by
 government.

 tua  गोपाल  शालवाले:  क्‍या  कुछ
 समय  पहले  इजराइछ  की  सरकार  ने  भारत  सर-
 कार  से  यह  पेशकश  की  थी  कि  राजस्थान  की

 मरुभूमि  कुछ  समय  के  लिए  उन  को  दे  दो  जाय
 तथा  वे  इस  को  इतनी  उवंरक  बना  देंगे  कि
 भारत  स्वयं  भी  खावय  और  दूसरों  को  भी  दे...

 अध्यक्ष  महो दय:  यह  सवाल  तो  पहले  पूछा
 जा  चुका  है।
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 SHRI  PILOO  MODY:  Why  are  you
 disallowing  a  very  important  question  7

 MR.  SPEAKER  :  Because  that  has
 been  answered  earlier.

 SHRI  PILOO  MODY  I  do  not  think
 the  Minister  has  answered  the  question
 whether  an  offer  was  made  by  the  Israeli
 Government  and,  if  so,  whether  it  was
 accepted  or  rejected.

 sit  राम  गोपाल  द्वालबाले  :  अध्यक्ष  महो*
 द्य  मेरा  नया  सवाल  था  1

 अध्यक्ष  महोदय  :  कया  मंत्री  महोदय  इस
 सवाल  का  कोई  नया  जवाब  दे  सकते  हैं

 SHRI  PILOO  MODY  :  Let  him  answer
 it  a  second  time  if  you  think  he  has  answer-
 ed  it  already,

 SHRI  ANNASAHIB  SHINDE  :  The
 Governm:nt  have  not  directly  received  any
 offer  from  the  Isracli  Government,

 श्री  qo  लाग  बारूपाल:  स्वतन्त्रता-प्राप्ति
 के  22  बर्ष  बाद  भी  राजस्थान  और  गुजरात  की

 मड्भूमि  के  लिए  कोई  सुनिश्चित  योबना  बहीं
 बनाई  गई  है।  वहां  पर  छगातार  अकाल  पड़ता

 है,  लोग  बड़े  डुल  हैं।  कया  सरकार  इजराइल
 से  इस  सम्बन्ध  में  सम्पर्क  स्थापित  कर  के  कोई
 योजना  बनाने  के  बारे  में  विचार  कर  रही  है  या

 कोई  योजना  बताई  है  ?

 SHRI  ANNASAHIB  SHINDE  :  In  the
 Fourth  Plan  some  provision  has  been  made.

 SHRI  RANGA  :  Only  a  pittance.

 _SHRI  ANNASAHIB  SHINDE:  I  agree,
 In  addition  to  this,  recently  a  decision  has
 been  taken  that  for  development  of  drought
 affected  areas  In  the  country,  Including
 Rajasthan,  Rs.  00  crores  are  to  be  spent
 during  th:  next  four  years  malaly  on  produ-

 CHAITRA  5,  892  (SAKA)  Oral  Answers  4

 etive  works  and  providing  employment  in
 the  arid  and  desert  areas,

 SHRI  HEM  BARUA  :  Israel  has  con-
 verted  arid  areas  Into  flowering  gardens.  Is
 {it  not  a  fact  that  Israel  has  offered  to  deve-
 lop  the  arid  areas  in  Rajasthan,  Why  did
 the  Government  refuse  to  accept  that  offer  ?
 Was  it  on  political  grounds  or  other
 grounds  7

 MR,  SPEAKER  :  The  same  question
 was  asked  by  Shri  Shinkre  and  others,

 SHRI  NARENDRA  SINGH  MAHIDA:
 May  I  know  whether  itis  a  fact  that  the
 deserts  in  Rajasthan  and  Gujarat  are  increa-
 sing  at  the  rate  of  three  miles  every  year  7?
 Is  the  Minister  aware  that  in  the  States  of
 Jamnagar,  Palanpur  and  Kutch  on  the
 borders  of  Gujirat  there  uscd  to  bea
 scheme  of  afforestation  during  the  earlier
 regime  ?  May  I  know  whether  these  schemes
 are  being  continued  and,  if  abandoned,
 why  ?

 SHRI  ANNASAHIB  SHINDE:  From
 time  to  time  some  scientists  have  expressed
 the  view  that  the  desert  is  likely  to  spread,
 One  of  the  reasons  that  have  been  attribut-
 ed  by  sclentists  Is  over-exploitation  during
 the  last  50  centuries;  but  it  is  a  matter  of
 opinion,  As  far  as  afforestation  echemes
 are  concerned,  the  scheme  which  was  put
 in  the  Third  Five-Year  Plan  was  not  found
 workable  by  the  Rajasthan  Government  but
 there  are  other  afforestation  schemes  which
 are  being  implemented,

 SHRI  D.N,  PATODIA:  With  regard  to
 the  offer  of  the  Israeil  Government  for
 reclamation  of  the  Rejasthan  desert  the  hon.
 Minister  stated  that  no  direet  offer  had
 been  received,  May  I  know  whether  It  is  a
 fact  that  when  Shri  Ramniwas  Mirdha,
 Speaker  of  the  Rajasthan  Assembly,  went  to
 Israel  he  brought  certaln  concrete  proposals
 from  the  Israell  Government  which  were
 submitted  to  the  Government  of  India  for
 acceptance;  If  so,  what  were  the  reasons  for
 which  the  Government  of  India  refused  that
 offer  7
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 SHRI  ANNASAHIB  SHINDE  :  It  fs
 true  that  Shri  Ramniwas  Mirdha  did  bring
 some  proposals  to  the  Rajasthan  Govern-
 ment  but  as  far  as  the  Government  of  India
 is  concerned,  they  have  not  recelved  any
 proposal,

 SHRI  D.N.  PATODIA:  Were  they
 submitted  to  the  Government  of  India  or
 not  7

 SHRI  RANGA  Itis  a  direct  and
 simple  question,  He  says,  they  were  sub-
 mitted  to  the  Rajasthan  Government.  Were
 they  submitted  to  the  Government  of  India
 or  not  ?

 SHRI  ANNASAHIB  SHINDE  :  I  have
 already  repHed  that  no  direct  offer  had  been
 received  by  the  Government  of  India  from
 Israel.

 SHRI  0.  N.  PATODIA  ॥  Was  the  offer
 sent  through  Shri  Mirdha  received  by  the
 Government  of  India  or  not?  Why  should
 he  not  say  ‘Yes’?  or  “No”  about  it  7
 What  is  the  problem  that  the  has?  Why
 should  he  uanecessarily  refrain  from  answer-
 ing  a  direct  question  7  It  is  a  very  small
 question  and  he  fs  not  replying  to  it.

 SHRI  BAL  RAJ  MADHOK  rs  He
 cannot  deny  the  fact  but  he  can  say  that  he
 is  helpless,

 SHRI  ANNASAHIB  SHIDE  The
 Rajasthan  G  »ve:nmeat  had  som:  correspon-
 dence  through  Shri  Mirdha  and  otherwise
 with  the  Israeli  Government  but  for  Inter-
 national  relations  or  for  any  offer  it  is  the
 Governmzol  of  India  which  is  competent  to
 go  into  the  matter  and  we  have  not  recelv-
 ed  any  direct  offer.  That  is  what  I  have
 said.

 को  ऑकारलाल  बोहरा  :  अध्यक्ष  महोदय,
 प्रदन  यह  था  कि  राजस्थान  सरकार  ने  केन्द्र
 सरकार  को  इस के  बारे  में  प्रस्ताव  भेज़ा  या

 नहीं  i  राजस्थान  का  मरुस्थल  हिन्दुस्तान  का
 ही  एक  भाग  है,  इस  लिए  क्या  भारत  सरकार
 इस  दृष्टि  से  सोचेगी  कि  राजस्थान  का  मझु-
 स्थल  भारत  का  दी  मस्स्थल  है,  इस  लिए  इस
 के  विकास  के  लिए  न  केवल  इजराइल,  बल्कि
 अन्य  सभी  साधनों  से  प्रयत्न  किया  जायगा  ?

 MARCH  26,  4970  Oral  Answers  16

 क्या  मंत्री  महोदय  प्रतिज्ञा  करेंगे  कि  वे  स्वयं

 इस  में  दिलचस्पी  ले  कर  इस  काम  को  करेंगे  ?

 SHRI  ANNASAHIB  SHINDE!  The
 hon,  Member  comes  from  Rajasthan  and
 I  can  understand  his  emotions,  All  of  us,
 whether  it  is  the  Government  of  India  or
 it  is  the  Rajasthan  Government,  are  jointly
 responsible  for  all  this  but  u'timately  the
 implimenting  marhinery  is  that  of  the  Raja-
 sthan  Government.  I  have  already  men-
 tloned  some  of  the  plans;  even  in  the  state-
 ment  the  directions  have  been  mentioned.
 But  the  House  will  appreciate  that  it  is  a
 vast  and  difficult  problem  requirtiug  very
 vast  resources,  However,  the  Government
 is  taking  up  some  of  the  plans  for  the  deve-
 lopment  of  desert  areas,

 SHRI  M.  L.  SONDHI  4  I  am  sure,  the
 hon.  Minister  is  aware  that  it  is  in  the
 national  Interest  to  keep  abreast  of  modern
 technology  for  Irrigation  and  desert  recla-
 mation  where  water  is  stored  above  or  below
 the  surface.  In  Israel  and  certain  other
 countries  aquafers  have  been  developed;
 that  Is,  water  Is  stored  below  the  surface,
 That  would  avoid  earthquakes  and  all  other
 probl  in  the  text  of  Koyna.  Is  the
 Minister  prepared  to  assure  us  that  this
 matter  of  aquafers  Is  engaging  his  attention  ?

 SHRI  ANNASAHIB  SHINDE:  This
 problem  is  known.  Our  scientists  have  also
 gone  into  this  problem,  Taking  into  consi-
 deration  the  position  of  Indian  economy
 whether  we  can  afford  to  have  underground
 tanks,  etc,  as  suggesied  by  the  hon,  Member,
 our  scientists  are  studying  some  of  these
 things,  If,  under  Indian  conditions,  some
 of  them  can  be  applicable,  we  will  be  able
 todo  something  on  those  lines  in  India
 too,

 SHRI  M.  L.  SONDHI!  They  are  not
 artificlal;  they  are  natural  underground
 reservoirs,  They  will  be  cheaper,

 Financial  Assistance  to  West  Bengal  for
 Development  of  Fish  and  Increase  In

 its  supply
 *633.  SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  |
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 (a)  the  assistance,  financial  and  other
 given  by  the  Central  Government  to  West
 Bengal  during  the  last  three  years  for  the
 development  of  fish  culture  and  for  augmen-
 ting  fish  supply  for  the  people;  and

 (b)  the  positive  results  of  the  assistances
 given  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASHIB
 SHINDE)  :  (a)  and  (b),  A_  statement  is
 placed  on  the  Table  of  the  Sabha.

 Statement

 (a)  The  assistance  given  by  the  Cen-
 tral  Government  to  the  B:st  B:ngal  Govern-
 ment  for  the  development  of  fish  culture
 and  for  augmenting  fish  supply  is  indicated
 below  :—.

 STATE  PLAN
 I

 Quantum  of  Central
 Year  Assistance

 Grant  Loan

 1966-67,  4.93  3.25
 ‘1967-68  45.00  22.50
 1968-69  2.40  8.60

 Il  Centrally  Sponsored  Schemes  1

 The  State  Government  have  been  reques-
 ted  from  time  to  time  to  indicate  minor
 harbours  proposed  to  be  developed  under
 the  Centrally  Sponsored  Scheme  of  provision
 of  landing  and  berthing  facilities  for  fishing
 vessels  at  minor  ports  for  which  bulk  pro-
 vision  of  over  Rs,  one  crore  annually  is
 being  made  in  the  Central  Budget.  The
 pattern  of  assistance  under  this  scheme  dur-
 ing  ‘1967-68  and  1968-69  was  160%  grant.
 The  State  Government  had  proposed  cons-
 truction  of  a  harbour  at  Namkhana,  and
 this  proposal  was  approved  in  967-68,

 गा  Central  Schemes:

 (dy  Under  the  Central  Scheme  of  pro-
 vision  of  fishing  harbours  in  major
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 ports,  the  Central  Government
 sanctioned  an  amount  of  Rs,  .5
 lakhs  in  965  for  investigations  in
 Haldia.  These  investigations  in-
 dicated  unsuitability  of  the  308
 provisionally  selected,  and  the
 Central  Government  agreed  to  In-
 vestigations  at  an  alternative  site
 at  Roychawk,.

 (il)  In  addition  to  the  initial  subscrip-
 tion  of  Rs,  ३3]  lakhs  towards  the
 share  capital  of  the  Central  Fish-
 eries  Corporation,  of  which  the
 primary  aim  is  to  supply  fish  to
 Calcutta,  the  Central  Government
 made  an  additional  contribution  of
 Rs.  10  lakhs  in  1969,  including  a
 loan  of  Rs.  5  lakhs.  A_  further
 loan  of  Rs,  3  lakhs  is  under  issue,

 (ili)  Experimental  work  was  commenced
 in  968  {n  connection  with  a  pilot
 scheme  for  fish  culture  in  reclaimed
 brackish  water  swamps  for  which
 Provision  of  Rs.  50  lakhs  has_  been
 earmarked  in  the  Fourth  Five  Year
 Plan.

 Arrangements  have  been  made  to
 strengthen  the  Central  Government’s
 exploratory  fleet  to  enable  more
 intensive  survey  of  resources  being
 undertaken  around  the  coast.  One
 05  ft.  vessel  obtained  at  a  cost
 of  Rs.  30,50  lakhs  and  two  57  ft.
 vessels  costing  Rs.  7.50  lakhs  for
 which  orders  were  placed  in  the
 1968-69  have  been  earmarked  for
 survey  of  the  northern  portion  of
 the  Bay  of  Bengal.

 Other  important  general  measures
 which  have  taken  for  collective
 assistance  to  marine  States  are  the
 organisation  of  deep  see  fishing
 veisel  construction  in  the  country
 and  the  expansion  of  arrangements
 for  training  of  operative  of  such
 vessels,

 (v)

 (b)  cO}  Under  Centrally  aided  State  Plan
 Schemes  the  Government  of  West  Bengal
 have  taken  up  several  schemes  relating  to
 development  of  derelict  fisherles,  tank
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 fisheries  in  C.  0.  Blocks,  production  of  fish
 seed,  supply  of  fisheries  requisites,  provision
 of  loan  to  fish  culturists,  transport,  demons-
 tration,  training  and  welfare  of  fishermen,
 Under  these  schemes  about  32  fish  farms
 are  in  operation,  and  I2  fish  seed  farms  have
 been  constructed  for  artificial  breeding  of
 fish  and  rising  of  fish  seed.  Two  service
 units  are  attending  to  transport  and  market-
 ing  of  fish  seed,  The  State  Fisherles  Deve-
 lopment  Corporation  has  taken  up  intensive
 development  of  fisheries  in  an  area  of  about
 000  acres.  Construction  of  a  cold  storage
 at  Howrah  was  completed  in  November,
 1968,  Fishermen  have  been  provided  with
 financial  assistance  for  boats,  nets,  reclama-
 tion  of  tanks  etc.  Fish  seed  has  been
 distributed  at  subsidized  rates.

 (II)  No  expenditure  on  the  sanctioned
 scheme  of  construction  of  fishing  harbour  at
 Namkhana  has  been  reported  by  the  Govern-
 ment  of  West  Bengal.  Some  work  on  the
 harbour  has  been  proposed  to  be  taken  up  in
 February  and  March,  1970,

 (III)  (i)  The  investigations  at  Roy-
 chawk  have  been  completed
 by  the  Calcutta  Port  Trust,
 and  plans  and  estimates  for
 a  fishing  harbour  are  being
 financial.

 (li)  The  Central  Fisheries  Corpo-
 ration  has  supplied  2229  tonnes
 of  fish  to  Calcutta,  It  also
 took  up  several  water  areas  for
 development.

 (ili)  The  experimental  studies  on
 brackish  water  fish  culture  in
 reclaimed  swamps,  if  success-
 ful,  will  lead  to  additional  fish
 production  by  bringing  the
 vast  expanse  of  the  now  derelict
 swamps  of  the  Sunderbans  into
 economle  production.  Designs
 for  construction  of  suitable  fish
 farms  in  this  area  are  being
 worked  out  and  studies  are
 {n  progress,

 (iv)  The  05  ft.  Exploratory  vessel
 for  which  orders  were  placed
 in  the  GDR  in  1969,  has  recen-
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 tly  been  received  and  shortlY
 go  into  operation,  The  vesse!
 will  be  used  to  locate  resources
 for  commercial  exploitation.

 (v)  The  Government  of  West
 Bengal  have  not  so  far  placed
 orders  for  the  57  ft.  vessels,  of
 which  twenty  two  are  under
 construction  for  the  Central
 Government  and  eighteen  for
 other  marine  States  against
 their  orders.  The  Government
 of  West  Bengal  have  also  not
 deputed  candidates  for  training
 in  the  operation  of  deep  sea
 fishing  vessels  during  the  last
 three  years.

 SHRI  JYOTIRMOY  BASU  :  Sir,  if
 anybody  looks  at  the  closely-typed  state-
 ment,  it  will  look  very  impressive.  But
 the  fact  remains  that  West  Bengal  is  under
 the  grip  of  an  ocute  shortage  of  fish  supply.
 There  is  an  acute  shortage  of  fish  supply
 to  Calcutta  which  consumes  about  8000
 maunds  of  fish  a  day.  with  the  partition
 of  the  country,  the  fish  supply  to  Calcutta
 has  become  very  acute  and  it  has  becomc  a
 national  problem.  But  the  Central  Govern-
 ment  has  taken  no  real  steps  to  remove
 the  shortage  that  is  engulfing  the  whole  of
 Calcutta  and  West  Bengal,  May  I  ask
 the  hon,  Minister  how  many  projects  are
 pending  them  for  final  financial  sanction
 and  how  soon  they  wish  to  clear  them  and
 give  the  money  ?

 SHRI  ANNASAHIB  SHINDE  :  All
 these  facts  are  mentioned  {in  detail  ॥  my
 statement.  Iam  sorry  the  hon.  Member
 does  not  appear  to  have  gone  through  the
 detailed  statement  which  I  have  placed  on
 the  Table  of  the  House.  We  would  very
 much  like  that  West  Bengal  Government
 takes  a  little  more  {nterest  in  developing
 fisheries  and  from  the  point  of  view  of
 development,  easy  availability  Is  very
 important  which  is,  unfortunately,  not  there,
 I  would  Ike  to  submit  that  despite  our
 repeated  requests  from  the  hon.  Minister.
 Shri  Jagjlvan  Ram  myself.  and  even  prior
 to  that,  to  West  Bengal  Government  to
 spend  a  little  more  on  that  and,  to  that
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 extent,  the  Central  assistance  will  be  availe
 able,  no  further  progress  has  been  made,

 SHRI  JYOTIRMOY  BASU  :  Why  is
 it  that  the  Central  Fisheries  Corporation
 which  was  formed  after  the  last  Indo-Pak
 conflict  has  been  able  to  do  nothing  at  all
 towards  {improving  fish  supply  except  drain-
 ing  the  people’s  money  from  the  public
 exchequer  ?  What  are  the  reasons  t  Please
 give  us  a  liltle  more  details  about  their
 performance.

 SHRI  ANNASAHIB  SHINDE  :  A
 committee  of  experts  was  asked  to  go  into
 the  working  of  the  Central  fisheries  Corpo-
 tation.  It  was  found,  due  to  one  reason
 or  the  other,  that  the  Corporation  could  not
 function  economically.  Then.  we  made  a
 request  to  the  Government  of  West  Bengal
 that  this  Corporation  should  be  taken  over
 by  them,  Initially,  there  was  some  reluc-
 tance.  But  Shri  Ajoy  Mukerjee.  latter  on.
 informed  us  that  they  will  be  willing  to  take
 over  the  Corporation  if  the  Central  Govern-
 ment  is  prepared  to  extend  some  financial
 assistance.  We  are  examining  that.  We
 will  be  glad  if  the  West  B:ngal  Government
 takes  ft  over  and  I  would  like  my  hon.
 friend,  Shri  Jyotirmoy  Basu.  who  would  only
 like  to  criticise.  to  persuade  the  West  B:ngal
 Government  to  take  over  the  Corporation.
 We  will  be  examining  al!  possibilities  of
 extending  financial  assistance,

 SHRI  JYOTIRMOY  BASU:  What
 are  the  reasons  that  the  Central  Fisherles

 Corporation  has  miserably  faild  except  drain-
 ing  a  lot  of  public  money?  He  gives  a
 cook  and  bull  story...(  Interruption)

 SHRI  ANNASAHIB  SHINDE:  Is
 not  the  House  aware  what  are  the  reasons
 which  are  affecting  the  production  and  other
 things  in  West  Bengal  ?  (/nterruption)

 SHRI  INDRAJIT  GUPTA  :  According
 to  the  statement  which  has  been  laid  by  the
 hon.  Minister  on  the  Table  of  the  House,
 the  Central  Fisheries  Corporation  has,  upto
 now,  supplied  2,229  tonnes  of  fish  to
 Calcutta  altogether.  As  the  hon,  Minister
 knows,  due  to  the  stoppage  of  imports  from
 Pakistan  from  where  about  75  to  100  tonnes
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 of  fish  used  to  come  to  Calcutta  every  day,
 there  has  been  a  very  acute  shortage.  The
 performance  of  the  Corporation,  according
 to  this  statement,  would  amount  to  only
 about  3  weeks’  supply,  upto  now,  since  the
 very  Inception  of  the  Corporation,  When
 they  have  decided  or  are  thinking  in  terms
 of  winding  up  this  Corporation  altogether,
 may  I  know  why  they  have  not  made  any
 serious  attempt  to  have  this  corporation
 carry  out  the  multifarious  activities  which
 are  stated  in  the  memorandum  of  assoclation,
 The  articles  of  association  of  this  corpo-
 ration  say  that  {t  will  set  up  a  network  of
 canning  and  cold  storage  plants,  indulge  io
 deep  sea  and  Inland  fishing  and  various
 types  of  activities,  Without  doing  any  of
 these  things  why  have  they  decided  to
 wind  up  the  corporation  and  are  passing  on
 the  buck  to  the  State  Government  and  say
 that  the  State  Government  should  take  it
 over?  How  are  they  coping  up  with  this
 shortage  by  setting  up  a  corporation  which
 has  not  carried  out  its  activities  at  all  and
 In  so  many  years  supplied  only  2000  tons  of
 fish  ?

 SHRI  ANNASAHIB  SHINDE  :  Hon.
 Member  referred  to  the  import  of  fish  from
 Pakistan,  As  far  as  the  Government  of
 India  is  concerned,  we  have  unilaterally
 removed  any  restriction  on  import  of  fish
 from  Pakistan.  But,  unfortunately,  the
 Pakistan  Government  was  not  prepared  to
 allow  import  of  fish  from  Pakistan  to  India.
 (Interruptions)

 SHRI  PILOO  MODY  :  Can’t  you  go
 and  catch  fish  ?

 SHRI  ANNASAHIB  SHINDE  :  The
 main  purpose  of  the  Corporation  was  supply
 of  fish  to  calcutta,  Naturally,  this  is  a
 matter  ia  which  the  West  Bengal  Govern-
 ment  is  naturally  expected  to  take  more
 interest  and  therefore,  it  is  more  proper  if
 the  West  Bengal  Government  takes  up  the
 responsibility  of  running  this  Corporation.

 SHRI  INDRAJIT  GUPTA  7  I  have
 asked  him  a  specific  question.  The  memo-
 randum  of  association  of  this  corporation
 includes  multifarious  activities  Including
 deep  sea  fishing,  cold  storage,  etc.  Why  was
 none  of  these  things  undertaken  by  the  Cor-
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 Poration  all  these  years  and  the  Central
 Government  now  say  that  it  {fs  running  io
 loss  and  so  we  went  to  hand  It  over  to  the
 West  Bengal  Government,

 SHRI  ANNASAHIB  SHINDE  :  In  the
 articles  of  association  or  objects  of  any  cor-
 poration  they  mention  a  number  of  activl-
 ties,  But  the  economic  feasibility  of  each
 Project  has  to  be  gone  Into.  The  Corpora-
 tion  was  competent  and  it  was  autonomous
 and  it  was  competent  to  take  such  activities,

 SHRIMATI  ILA  PALCHOUDHURI:
 May  I  know  whether  any  assessment  has
 been  made  as  to  the  shortage  of  fish  being
 due  to  certain  partles  having  got  the  fish-
 eries  and  denuding  the  water  and  absolutely
 spoiling  the  fish  7  This  has  caused  shortage
 of  fish  in  Calcutta.  (Interruptions)  Second-
 ly  I  would  like  to  know  if  the  Central
 Fisheries  Corporation  is  handed  over  to  the
 West  B:ngal  Government,  will  the  employ-
 es  be  taken  caro  of  by  the  West  Bengal
 Government  and  they  wil]  not  lose  thelr
 jobs,

 SHRI  ANNASAHIB  SHINDE  :  Natu-
 rally  when  the  West  Bengal  Government
 takes  up  the  responsibility,  the  West  Bengal
 Government  will  take  care  of  and  safeguard
 the  interests  of  the  employees.

 Asfar  asthe  first  part  of  her  question
 is  concerned,  Government  have  also  seen
 press  reports,  There  has  been  some  forcible
 occupation,

 SHRI  PILOO  MODY  :  I  would  like  to
 know  whether  {ft  is  true  or  not  that  all  the
 fish  in  the  Bengal  sea,  ‘big  and  small,  have
 been  scared  away  by  the  Communists
 (interruptions)  after  they  threw  the  dead
 bodies  of  their,  victims  into  the  sea,

 SHRI  SAMAR  GUHA:  Is  it  a  fact
 that  West  Bengal  suffers  from  a  shortage  of
 the  77%  of  the  total  requirements  of  fish
 for  the  State  7?  Is  it  also  a  fact  that  nearly
 2  lakhs  acres  of  land  were  under  cultiva-
 tlon  of  fish  in  the  form  of  fisherles  and  as
 my  hon  friend  said,  some  of  these  were  used
 by  some  jotdars  also  as  fisheries  and  is  it  a
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 fact  also  that  nearly  l0  lakhs  acres  of  these
 fisheries  have  been  completely  looted  by  the
 CPM  elements.

 sit  ज्योति्मंय  बसु :  मछली  वालों  का
 दलाल  है  ।

 SHRI  PILOO  MODY  :  He  cannot  make
 such  a  statement.

 SHRI  SAMAR  GUHA  :  And  whether
 as  aresult  or  loo:ing  of  fish  in  l0  lakhs
 acres  of  fisheries.  (Interruptions)

 MR.  SPEAKER  :  You  should  ask  a
 straight  question  Dont  involve  any  party  in
 it.

 SHRI  SAMAR  GUHA  :  Everybody
 knows;  it  has  appeared  in  the  papers  every
 day.

 MR,  SPEAKER  :  That  Is  very  wrong,
 everything  on  earth  being  imputed  to  the
 CPM;  that  is  very  wrong.  I  don’t  like  it,
 That  is  really  a  bad  thing.

 SHRI  SAMAR  CUHA:  These  are  the
 facts  that  appeared  inthe  Papers.  This
 appeard  almost  every  day  in  West  Bengal
 I  am  not  saving  something  out  of  my  Imagi-
 nation,  These  reports  have  appeared  in
 the  Press  almost  every  day  in  West  Bengal.

 MR.  SPEAKER  :  Please  come  to  the
 question.

 SHRI  SAMAR  GUHA  :  I  am  just
 putting  my  question,  I  went  to  know  whe-
 ther  because  of  lootnig  of  these  fisherles
 the  price  of  fish  in  West  Bengal  has  shot
 up  to  Rs.  10  per  kilo  and  if  so,  whether
 the  Government  is  going  to  take  steps  In
 this  regard  and  buying  those  lands  which
 are  being  used  by  the  jotdars  in  the  name
 of  fisheries,  whether  all  the  fisheries  will
 be  recovered  from  them  and  fish  cultivation
 undertaken  by  Government.  ([nterrupiion)
 The  CPI  people  know  what  they  have  done
 to  the  people  of.  West  Bengal.  They  know
 It  very  well,  In  1967-68  grants  to  the  ext-.
 ent  of  Rs,  5  lakhs  and  loans  to  the  exten
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 of  Rs.  22.5  lakhs  were  given:  it  has  since
 been  reduced  now  to  Rs,  ‘12.40  lakhs  grants
 and  Rs.  8.69  lakhs  loans.  Why  has  this
 quantum  of  grants  and  loans  been  reduced  ?

 AN  HON,  MEMBER  :  Cali  C.I.A.
 (Interruption)

 MR.  SPEAKER  :  Order,  order.

 SHRI  SAMAR  GUHA  :  They  are  loot-
 ing  all  fisheries.  They  are  selling  fish  at
 Rs.  2  per  kilo.

 SHRI  HEM  BARUA:  May  I  submit,
 Sir,  that  C.I.A,  is  brought  in  here  for  every-
 thing.  It  has  become  nutsance  in  the
 House,—  bringing  in  C.I.A.  for  everything,
 (Interruption)

 MR,  SPEAKER  :
 question,  It  is  a  simple  question  asking
 about  shortage  of  fish.  Where  does  CIA
 and  CMP  come  in  here  ?  How  do  so
 many  other  things  come  in  here  ?  (Jnterrup-
 tion)

 It  is  vary  simple

 SHRI  PILOO  MODY:
 ponsible  for  this  state  of  affairs.

 CPM  is  res-

 SHRI  ANNASAHIB  SHINDE  :  So  far
 as  fishing  in  West  Bengal  is  concerned,  it  is
 amatter  of  concern  and  importance  and
 the  fishing  grounds  should  be  properly  ex-
 ploited,  but  then,  Sir,  forcible  occupation
 is  bound  to  retard  to  some  extent  normal
 fishing  and  to  my  mind...  (Interruption)

 SHRI  JYOTIRMOY  BASU:  During
 20  years  of  Congress  rule  you  have  created
 this  sistuation  (Interruption)

 MR.  SPEAKER:  The  hon  Member
 may  kindly  resum  his  seat,  The  only  good
 thing  about  him  fs,  he  §s  obeying  the  Chair.
 ({aterruption)

 SHRI  ANNASAHIB  SHINDE:  For
 development  of  fishing  mechanisation  and
 {ntroduction  of  mechanised  trawlers  forma-
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 tion  of  Cooperatives  etc.  are  very  impor
 tant.  Government  of  India  have  taken
 steps  in  this  regard  and  Shri  Jagjivan  Ram
 wrote  to  the  West  Bengal  Government  say-
 ing  that  Government  of  India  would  be
 prepared  to  support  any  financial  assistance
 or  loan  through  CFC  so  that  large-scale
 programme  of  mechanisation  of  fishing
 could  be  taken  up.  But,  unfortunately,
 things  are  moving  very  slowly  in  West
 Bengal,

 SHRI  JYOTIRMOY  BASU  :  The
 Estimates  Committee  report  clearly  says  that
 the  Central  Government  sabotaged  fishing
 enterprises  in  West  Bengal  and  ghave  passed
 strictures  on  the  Central  Government.
 What  is  the  hon.  Minister  talking  about  ?
 The  Estimates  Committee  had  passed  stric-
 tures  on  the  Central  Government  in  this
 regard,

 SHRI  ANNASAHIB  SHINDE:  I
 have  still  to  complete  my  answer.  During
 the  Third  Five  year  Plan,  some  big  trawlers
 were  made  available  to  West  Bengal  for
 deep-sea  fishing.  But  for  some  reason  or
 the  other,  they  discontinued  their  use,  and
 I  think  it  is  for  the  West  bengal  to  explain
 {t  ;  they  informed  the  Government  of  India
 that  the  Government  of  West  Bengal  was
 no  longer  in  a  position  to  operate  those
 trawlers.

 The  other  thing  is  the  development  of
 minor  harbours.  As  far  as  this  is  concern-
 ed,  the  Government  of  India  are  prepared
 to  assist  the  West  Bengal  Government  for
 the  development  of  minor  harbours,  We
 have  received  one  big  vessel  from  East
 Germany  for  investigation,  and  we  are  mak-
 ing  it  available  for  exploring  and  investigat-
 ing  fisheries  potential  in  the  southern  portion
 of  the  Bay  of  Bengal.

 SHRI  JYOTIMOY  BASU  :  For  20
 years,  the  Central  Government  had  been
 sabotaging  it,  But  now  he  is  shedding
 crocodile  tears.

 SHRI  ANNASAHIB  SHINDE  :  As
 far  as  the  financlal  aspect  to  which  Shri
 Samar  Guha  had  refferred  is  coucerned,  I
 am  sorry  to  say  that  from  1966  onwards  the
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 financial  assistance  from  the  Centre  was
 dependent  upon  the  expenditure  of  the  West
 Bengal  Government.  Unfortunately,  the
 West  Bengal  Government  did  not  give
 enough  priority  to  the  development  of  fishe-
 ties,  For  Instance,  the  Kerala  Government
 spent  almost  I9  per  cent  of  the  State  Plan
 outlay  on  development  of  fisheries,  whereas
 West  Bengal  spent  only  2  to  3  per  cent  of
 the  Plan  outlay,  The  Central  assistance
 was  related  to  the  expenditure  actually  in-
 curred  by  the  West  Bengal  Government,
 Naturally,  more  assistance  could  not  flow
 from  the  Centre  to  West  Bengal.  But,
 henceforth,  I  am  prepared  to  say  on  behalf
 of  my  Ministry  and  the  Government  of
 India  that  it  would  be  our  effort  and  end-
 eavour  to  sce  that  the  West  Bengal  Govern-
 ment  are  helped  and  assisted  to  the  maxi-
 mum  extent  possible.  But,  ultimately,  it
 fis  a  State  subject  and  they  have  to  take  up
 these  activities.

 SHRI  S.  M.  SOLANKI  :  May!  know
 whether  the  fish  available  on  the  West
 Bengal  coast  are  fatter  and  longer  and  of
 better  quality  than  the  fish  available  from
 Gujarat.  The  Bengalis  are,  no  doubt,  fish-
 eaters,  end  we  in  Gujarat  may  not  be  flsh-
 eaters,  But  looktng  to  the  quality  of  fish
 may  I  know  whether  the  Central  Govern-
 ment  will  give  financial  assistance  not  onld
 to  West  Bengal  but  to  Gujarat  and  other
 States  also  ?

 SHRI  ANNASAHIB  SHINDE  a  There
 fs  no  question  of  discrimination  between
 State  and  State  as  far  as  the  development
 of  agriculture  or  fisheries  is  concerned.
 After  the  Fourth  Plan  has  started,  since
 last  year,  block  grants  are  being  advanced
 to  the  State  Governments.  it  is  for  the
 State  Government  to  decide  how  much  they
 should  spend  on  particular  sectors  of  the
 economy.  The  West  Bengal  Government,
 the  Gujarat  Government  or  any  other
 Government  is  at  liberty  to  spend  out  of
 the  Plan  finance  as  much  as  they  want  on
 particular  sectors,

 '
 SHRIS  M.  SOLANKI:  He  has  not

 answered  my  question  about  the  quality  of
 fish,  May  |  know-whether  the  quality  of
 fish  on  the  West  Bengal  coast  is  better  than
 that  in  Gujarat  coast,  on  account  of  which
 Sbri  Joytirmoy  Basu  is  asking  for  more

 MARCH  26,  97  Oral  Answers  28

 financial  assistance  to  the  West
 Government  ?

 Bengal

 DR.  RANEN  SEN:  May  I  know  whether
 it  is  a  fact  that  when  the  Central  Fisheries
 Corporation  was  set  up  by  the  Government
 of  India,  one  of  the  {ideas  was  to  procure
 fish  from  other  parts  of  India,  If  so,  may
 ]  know  whether  it  ds  a  fact  that  by  abolition
 of  the  Central  Fisheries  Corporation,  private
 firms  or  private  corporations  are  being
 encouraged  to  procure  fish  and  export  it  to
 Calcutte  and  other  places  in  West  Bengal,
 and  If  so,  why  Government  have  taken  such
 a  step,  instead  of  strengthening  and  develop-
 ing  the  fisherles  corporation,

 SHRI  ANNASAHIB  SHINDE  :  The
 Government  of  India  have  no  intention  of
 Promoting  the  cause  of  the  private  sector
 in  the  fishing  industry  at  the  cost  of  the
 Central  Fisheries  Corporation,  I  wonld
 like  to  make  this  submission  emphatically
 before  the  House.

 As  far  as  the  Centrai  Fisheries  Corpora-
 tion  Js  concerned,  it  was  supposed  to  pro-
 cure  fish  from  other  State,  and  it  had  been
 procuring  from  some  other  States,  But  the
 other  States  also  sald  that  the  demand  in
 their  areas  was  growing  and  they  could  not
 afford  to  export  more  fish,  Fish  was  going
 to  Calcutta  from  UP  and  Orissa  also,  and
 there  was  some  problem  in  this  regard.  But
 as]  have  already  said,  I  wish  the  West
 Bengal  Government  take  over  the  corpora-
 tion  and  try  to  operate  {it  as  efficient  a
 manner  as  possible  so  that  it  may  become
 an  important  instrument  for  procuring  fish
 for  the  Calcutta  city,

 att  अब्दुल  गनो  डार  :  मंत्री  महोदय  ने
 अभी  बताया  कि  फिश के  इम्पो्ट  पर,  जोकि
 पाकिस्तान  से  आती  है,  कोई  पाबन्दी  नहीं  लगी
 है  इसलिए  मैं  जानना  चाहता  हैँ  कि  पाकिस्तान
 बालों  ने,  जो  लाखों  टन  फिश  भेजते  थे  उसका

 एक्सपोर्ट  कव  से  बन्द  किया,  क्यों  किया  और
 उसकी  वजह  क्‍या  हुई  ?  दूसरी  बात  यह  है  कि
 प्रगर  बंगाल  गवर्नमेंट  उसका  कोई  इन्तजाम
 नहीं  कर  पाई  तो  क्या  सेन्ट्रल  गवर्नमेंट  इस्तजाम
 करके  अपनी  किहितयां  बनायेगी  जिनसे  लाखों
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 टन  फिश  हासिल  हो  सके  ओर  बंगार  के
 अलावा  सारे  देश  को  उसका  फायदा  पहुंचे  ?

 PIL  PSEA  cry  ee}
 Ay  tbiOAbS  Bie  wh  Br,

 susiziujoathirebtiey,
 UL  Ve  SE  pV  BE

 Ce  22  Ep»  -h  yy  Ver  Gur  iil  we

 CFLS  EGC  Les  SJE

 wk  CICS  IEP  RAEI

 only  Ly  G9)  Exve  ४-०.  we  re

 {-42  vbw  Se

 SHRI  ANNASAHIB  SHINDE:  How
 can  |  say  when  Pakistan  stopped  exports  to
 India  ?

 श्रो  अब्दुल  गनी  डार  :  इन्होंने  यह्‌  जवाब
 नहीं  दिया  कि  कब  से  बन्द  किया,  क्‍यों  बन्द
 किया  और  अगर  बंगाल  गवर्नमेंट  उसका  इब्त-
 जाम  नहीं  करती  है  तो  क्या  सेन्ट्रल  गवर्नमेंट
 उसका  इन्तजाम  करेगी  ?

 cote 7८  Pe  Fil}  ८2५]
 Cre SE  Ais  Oe

 (EB  %  SAS  =  Bie  we

 if  ser

 SHRI  ANNASAHIB  SHINDE!  Fish
 is  not  coming  from  there  for  the  last  few
 years.  As  for  the  exact  date  etc,  I  would
 require  notice,

 SHRI  KRISHNA  KUMAR  CHATTER-
 Jt:  tis  admitted  that  fish  ts  the  main
 food  for  B:ngalls,  and  due  to  the  stoppage
 of  import  of  fish  from  Pakistan,  there  has
 been  a  colossal  shortage  of  fish  there.  The
 Central  Fisheries  Corporation  entered  the
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 field  in  a  big  way  to  see  that  fish  could  be
 procured  from  other  States...

 SHRI  NATH  PAI:  Is  this  an  Assem-
 bly  of  fish-mongers  ?  Please  go  on  to  the
 next  question,

 SHRI  KRISHNA  KUMAR  CHAT-
 TERJI  :......Since  the  State  is  now  under
 President's  rule,  will  the  hon,  Minister  give
 us  an  assurance  that  the  activities  of  the  Cen-
 ral  Fisheries  Corporation  will  not  be  steppetd
 down,  but  an  attempt  will  be  made  to
 strengthen  their  activities  wlth  the  help  of
 the  State  Government  so  that  the  shortage
 could  be  filled  up  and  enough  fish
 could  be  given  to  the  people  of  West  Bengal
 fo  consume  ?

 SHRI  ANNASAHIB  SHINDE:  Even
 if  President's  rule  is  there,  my  request  to  the
 West  Bengal  Administration  is  that  they
 should  take  over  the  corporation  and  run
 it.

 SHRI  RANDHIR  SINGH:
 House  fs  not  a  fish  market,
 to  the  next  question,

 This
 Let  us  go  on

 SHRI  NARENDRA_  SINGH  MA-
 HIDA:  On  a  _  point  of  order.  You
 yourself  had  suggested  that  we  should  cover
 more  questions,  but  on  this  fish  question
 you  have  spent  nearly  30  minutes.

 समाचार  पत्रों  की  मलकियत

 #634.  क्री  रामावतार  हात्त्री :  क्‍या

 सूचना  तथा  प्रसारण!  और  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सब  है  कि  रूखनऊ  में  गत
 3  फरवरी  को  हुए  उत्तर  प्रदेश  श्रमजीवी  पत्र-
 कार  सम्मेलन  में  उक्त  पत्रकारों  के  संघ  के

 अध्यक्ष  श्री  एस०  सी०  काला  ने  प्तमाचारषत्रों
 की  मलकियत  में  आमुच  परिवतंन  करने  के  लिए
 प्ंउद  द्वारा  एक  विधान  पारित  कराये  जाने  की

 भावश्कता  पर  बल  दिया  था  ;
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 (ख)  क्या  यह  भी  सच  है  कि  उन्होंने  इस

 बात  पर  भी  बल  दिया  है  12 उ  सम्पादकरीय
 विभागों  के  तिर्वाचित  प्रतिनिधियों  तथा  प्रेस
 कर्मच।रियों  को  भी  समाचारपत्रों  के  निदेशक
 बोर्ड  में  शागिल  किया  जाना  चाहिये  ;  शौर

 (ग)  यदि  हाँ,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  Yes,  Sir,

 {b)  Yes,  Sir,

 (c)  The  Government  have  taken  note
 of  the  suggestions.

 क्री  रामावतार  शास्त्री  :  भ्रध्यक्ष  महोदय,
 हिन्दुस्तान  के  समाचार  पत्रों  पर  हिन्दुस्तान  के

 इजा  रेदार  पूंजीपतियों  का  कब्जा  है  और  हमारी
 मानसिक  शक्ति  का  नियन्श्रश  वही  करते  हैं।
 बुरी  बातें,  सही  बातें  और  उल्टी  सीधी  बातें

 छापते  रहते  हैं  ।  इसी  वजह  से  देश  में  समाचार
 पत्रों  के  राप्ट्रीकरण  की  बात  चल  रही  है।

 राष्ट्रीकरण  की  मांप  सदन  के  भीतर  ओर

 बाहर  उठाई  जा  रही  है  IS  नवम्बर,  1969
 को  आल  इंडिया  जनंलिस्ट्स  एसोसिएशन  की
 नेशनल  कौंसिल  में  भाषण  करते  हुए  स्वयं  गुज-
 राल  साहब  ने  कहा  था  :

 “Government  would  not  hesitate  even
 change  the  ownership  structure  of
 the  press,  if  it  was  desirable  in  the
 public  interest.”

 तो  मैं  जानना  चाहता  हूं  कि  इन्होंने  छोकहिल
 की  जो  बात  वही  है  बहू  लोकहित  की  स्थिति
 आज  हमारे  देश  में  आ  गई  है  या  तहीं  जिसकी
 तहत  हम  समाचार  पत्रों  की  मिल्क्रियन  में  परि-
 बतन  कर  सके  ?  अगर  बहू  स्पिति  हहीं  आई  है
 तो  मन्‍्त्री  महोदय  कब  तक  उम्मौद  करते  हैं?  क्या
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 ag  समय  इनके  राज्यकाल  में  ही  जाने  वाला  है
 या  जब  इनका  समय  समाप्त  हो  जायेगा  तब  वह
 समय  आयेगा  ?

 श्री  fo  ty  गुजराल :.  अध्यक्ष  महोदय,
 आनरेबिल  भेम्बर  ने  मेरे  जिस  भाषण  के  मुता-
 स्स्लिक  कहा  है,  हससे  मेरा  मतलब  कभी  नेश-
 नलाइजेशन  नहीं  था  t  मैं  ने  यह  बहुत  बफा  कहा
 है  और  फिर  कहना  चाहता  हूँ  कि  प्रस  के

 मुताल्लिक  जिन  बीमारियों  का  जिक्र  हमारे
 दोस्त  ने  किया  है,  बहू  ठीक  हो  सकती  है  लेकिन
 उनका  इलाज  नेशनलाइजेशन  नहीं  है।  इसलिए
 नेशनलाइजेशन  की  तरफ  हमारा  ध्यान  नहीं  है
 और  न  गवर्न॑मेंट  की  ऐसी  पालिसी  है  कि  कभी
 भी  अखबारों  को  नेशनलाइज  क्रिया  जाये।
 लेकिन  इस  बात  के  बावजुद  हम  समभते  हैं.  ॥:

 कुछ  अखबारों  पर  कुछ  पूंजीपतियों  का  कब्जा

 है  और  देश  के  हित  में  वे  उतना  काम  नहीं
 करते  हैं  जितना  कि  अपने  हित  में  करते  हैं  n

 क्री  रामावतार  शास्त्रो  :  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूँ--

 (अ)  कया  यह  बात  सच  है  कि  कम्पनी
 ऐक्ट  के  अनुसार  गठित  कम्पनी  ला  डिपार्टमेंट  ने

 देश  के  एक  बड़े  इजारेदार  समाचार  पत्र
 मालिक  श्री  गोयनका  के  सम्बन्ध  में  कोई  रिपोर्ट
 सरकार  को  प्रेषित  को  है  ?  यदि  हां,  तो  उसका
 विवरण  क्‍या  है  और  नहीं,  तो  क्‍यों  ?

 (ब)  क्या  यह  बात  भी  सच  है  कि  श्र  ग्रेजी
 दैनिक  इंडिया  एब्सप्रंस  तथा  दूसरे  अखबारों  के
 मालिक  सेठ  गोयनका  को  अपने  अख़वारों  के
 लिए  बेकों  &  iS  लाख  पये  का  ऋण  दिया
 गया  है  ?  यदि  हाँ,  त्तो  उसका  क्या  ओचित्य  है
 झ्लौर  क्‍या  सरकार  इजारेदार  अखबार  मालिकों
 को  कर्ज  देने  की  प्रथा  को  समाप्त  कर  छोटे
 समाचार  पत्रों  एवं  राजनीतिक  दलों  द्वारा  संचा-
 छति  समाचार  पन्नों  का  कर्ज  देने  का  विचार

 रखती  है,  यदि  नहीं,  तो  क्‍यों  ?
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 SHRI  I,K.  GUJRAL:  I  am  in  a
 position  only  to  reply  to  the  last  part,
 regarding  the  facilities  to  be  given  to
 the  smaller  newspapers  for  loans,  advances

 trying  to  bring etc.  Government  are
 forward  a  Bill  for  setting  up  a
 Newspapers  Flnance  Corporation,  As  for
 the  point  he  raised  with  regard  to  the
 company  law,  he  may  address  the  concerned
 Ministry.

 SHRIH.N.  MUKERJEE:  Is  the
 Minister  in  a  position  to  spell  out  with
 some  concreteness  his  idea  in  regard  to  the
 ‘change  in  the  ownership  structure,’  an
 expression  which  I  hope  he  would  not
 repudiate,  just  as  he  has  repudiated  his
 intention  of  nationalisation?  Has  he  any
 idea  which  he  can  communicate  to  the
 House  regarding  hls  concrete  notlon
 about  change  in  the  ownership  structure  7

 SHRI  I,K,  GUJRAL:  We  have
 been  discussing  this  here  and  elsewhere,
 One  of  the  ways  out  could  be  the  setting
 up  of  a  public  trusts  where  there  would  be
 no  government  interference  and  government
 would  have  nothing  to  do  with  it.  The
 public  trust  should  be  in  a  position  to  look
 after  the  running  of  the  newspapers  either
 as  owners  or  as  a  buffer  between  owners
 and  employees,

 SHRI  s.  s.  KOTHARI:  So  that  he
 can  control  and  influence  them,  which  he
 has  been  trying  to  do  all  along.

 SHRI  SHRI  CHAND  GOYAL:  The
 present  position  is  that  there  are  two
 categories  of  national  newspapers  one
 category  controlled  by  four  big  business
 houses  and  the  other,  independent  papers
 like  the  Hindu,  Tribune,  Amrit  Bazar
 Patrika  etc.  Is  the  Government  aware  that
 these  big  business  houses  which  contro!  a
 majority  of  the  national  papers  try  to  serve
 their  business  Interest  through  the  medium
 of  these  papers  ?  Has  the  Government  been
 trying  to‘contro!l  the  freedom  of  the  pres:
 through  these  big  business  houses  7

 SHRI  I.  हू,  GUJRAL:  I  strongly
 repudiate  any  suggestion  that  the  Govern-
 ment  has  ever  tried  at  all  to  interefere
 with  the  freedom  of  the  press...(An  Hon.
 Member:  Let  there  be  an  enquiry).  So
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 far  as  the  -first  part  of  the  question  fs
 concerned,  we  are  aware  that  sometimes  the
 Dewspaper  owners  consider  that  their  own
 Interests  come  first  before  national
 interests,

 MR,  SPEAKER:  Short  notice
 question,

 SHRI  R.  BARUA:  May  I  point  out
 that  the  same  subject  had  been  put  down
 earlier,  ,.(Interruprtions.)

 MR.  SPEAKER:  That  fs  the  trouble, I  think  the  hon,  Member  was  not  here  at
 that  time,

 भो  शिव  चंद्रझा  :  मेरा  प्वाइंट  झाफ
 भार्टर  है,  मैं  पहले  उस  पर  आप  की  रूछिंग
 चाहता  हैँ  -  आज  प्रश्न  ऐडमिट  करने  के  सम्बन्ध
 में धांघली  हो  रही  है।  जब  कभी  कोई  ऐसा
 प्रषन_्त  किया  जाता  है  जो  कि  पहले  भा  घुका
 होता  है  तब  सरकार  की  तरफ  से  यह  कहा
 जाता  हैं  कि  फलां  सेशन  इस  में  जवाब  दिया
 गया  है,  देख  लीजिए,  फर्ला  दिन  यह  आया  था,
 देख  लीजिये  और  यह  कर  मिनिस्ट्री  उस  को
 ऐडमिट  नहीं  करती  है।  लेकिन  आज  यह  सवाल
 रिपीट  हुआ्ला  है।  भ्रल्प  सूचना  प्रदन  भी  स्वीकृत
 हमा  ह ैओर  झाज  ही  श्री  झर०  के०  बिड़ला
 का  तारांकित  प्रश्न  इस  प्रइन  इस  सम्बन्ध  में

 है।

 अध्यक्ष  महोवय  :  यह  पहले  आ  चुका  था  |

 oft  शिव  ब्यंद्र  ह 15  नेताजी  के  सम्बस्घ  में
 सवाल  ऐडमिट  होने  का  मतलूव  है  कि  उन  के

 मुताल्लिक  सफाई  नहीं  हुई  है  और  बहुत  से

 सन्देह  हैं,  ध्ंकाएं  ह ैजिन  का  समाधान  नहीं  हुआ
 है।  ऐसा  स्थिति  में  क्‍यों  नहीं  सरकार  कोई
 कमेटी  बनाती  है  जो  तमाम  बातों  को  देख  ले

 और  हमेशा  के  लिए  सारी  बाते  शत्म  हो  जायें  ?
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 SHorT  Notice  QUESTIONS

 Documentary  on  Life  of  Netaji  Subash
 Chandra  Bose

 S.N.  Q.0,  SHRISAMAR  GUHA:
 Will  the  Ministry  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  Government  have
 decided  to  produce  a  documentary  film  on
 life  and  mission  of  Netaji  Subhash  Chandra
 Bose  ;

 (b)  whether  Information  and  documen-
 tary  pictures  available  in  different  foreign
 countries  about  Netaji  will  be  made  avail-
 able  to  the  producer  of  the  film  ;  and

 if  so,  the  details  about  the  film (०)
 Project  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARA-
 YAN  SINHA)  2  (a)  Yes,  Sir.

 (b)  Efforts  are  being  made  through  the
 Indian  Missions  located  in  Tokyo,  London,
 Washington,  Bonn  and  East  Berlin  to  ascer-
 tain  the  availability  of  filmic  material  on
 the  activities  of  Netaji.  This  matter  fs
 being  pursued  through  the  Ministry  of  Exter-
 nal  Affairs.

 (c)  The  production  of  the  biographi-
 cal  documentary  film  on  the  life  of  Netaji
 Subhash  Chandra  Bose  has  been  assigned  to
 Shri  Mrinal  Sen,  private  producer  of  Cal-
 cutta,  at  atotal  cost  of  Rs,  80,000.  The
 script  is  under  preparation.

 SHRI  SAMAR  GUHA  :  I  am  sure  the
 people  of  India  will  be  very  much  appreciat-
 ed  the  Patriotic  move  undertaken  by  the  Go-
 vernment  to  prepare  a  documentary  film  on
 the  life  and  mission  of  Netaji.  I  offer  25  per
 cent  congratulations  now  and  75  per  cent
 remain  till  the  time  when  Shri  Mrinal  Sen
 completes  the  documentary  film  on  the
 greatest  hero  of  our  freedom  struggle.  I
 am  also  very  glad  that  they  have  instructed
 different  missions  to  collcct  material  avail.
 able  in  different  countries.
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 The  Netaji  Research  Bureau  {n  Calcutta
 had  collected  many  documents,  pictures,
 films  etc.  from  different  sources  and  {s  al-
 teady  doing  research.  May  I  know  whether
 Mr.  Sen  will  be  directed  to  prepare  the
 script  aud  the  dialogue  in  co-operation  and
 consultation  with  that  Bureau  ?

 SHRI  SATYA  NARAYAN  SINHA:
 Ihad  already  explained  the  position  to
 my  hon.  friend.  We  shall  welcome  this
 kind  of  co-operation  add  shall  direct  him  to
 take  that  help,

 SHRI  SAMAR  GUHA:  Is  {t  a  fact
 that  just  after  freedom  the  britlsh  Govern-
 ment  handed  over  a  documentary  film  on
 Netaji  which  was  taken  in  Malaysia  and
 that  film  was  being  shown  in  different
 cinema  houses  In  the  country?  Unfortunately
 that  film  is  missing.  What  steps  have  been
 taken  by  the  Government  to  trace  that  film?
 Is  it  a  fact  that  a  35  mm  documentary  on
 Netaji  was  shown  in  West  Bengal  cinema
 houses  till  ‘1961  by  the  public  relations
 office  there  ?  Is  it  a  fact  that  all  the  ten
 copies  of  that  film  were  burnt  under  orders
 from  Mr,  Mathur  who  was  the  officer  in
 charge  of  the  public  relations  department  ?
 If  so,  why  was  that  film  destroyed  ?  Would
 the  Government  take  any  steps  to  find  out
 if  any  other  copy  of  that  film  is  available  ?

 SHRI  SATYA  NARAYAN  SINHA:
 It  is  a  fact  that  as  stated  by  my  hon.  friend
 the  film  on  Netaji  was  showo  in  India  in
 many  States  including  West  Bengal.  Our
 information  is  that  in  959  that  was  burnt
 because  it  was  considered  to  be  worn  out
 and  since  it  was  combustible  material  it
 was  a  fire  hazard  and  that  is  the  informa-
 tion  that  we  have  here.

 SHRI  SAMAR  GUHA  :
 take  a  reprint  of  it.

 You  could

 SHRI  SATYA  NARAYAN  SINHA:
 That  is  what  we  had  been  told.  For  the
 lasht  two  years  we  are  making  all  efforts  ;
 we  are  going  to  advertise  in  the  newspapers
 also  requesting  for  material  from  individuals,
 organisations,  etc.  We  are  also  making
 efforts  ourselves,  {  should  ask  the  co-opera-
 tlon  of  the  hon.  Members  interested  in  this
 matter  so  that  we  can  get  all  the  informa-:
 tion.  We  are  all  very  anxious  to  get  as
 much  ogaterial  as  possible,
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 it  qo  सो०  बनजों  :  मुझे  खुशी  है  कि
 नेताजी  की  नीवनी  के  बारे  में  सरकार  डाकु-
 मैंट्री  बनाने  की  कोशिश  कर  रही  है,  लेकिन  इस
 के  साथ  एक  सवाल  जुड़ा  हुआ  है  i  इस  सदन  में
 भी  इस  के  बारे  में  कहा  जा  चुका  है  कि  नेताजी
 के  मृत्यु  के  सम्बन्ध  में  शक  है  1  (जब  इस  सदन
 में  यह  कहा  गया  था  कि  चूंकि  नेताजी  की

 मृत्यु  हो  चुकी  है  इस  लिए  उन  की  राख  को

 सिंगापुर  से  या  जापान  से  छाया  जाय  झौर  उस
 को  सिलिटरी  आनर  दी  जाय  तब  पंडित  जवा-

 हर  लाल  नेहरू  ने  सरदार  इकबाल  सिह  के
 प्रस्ताव  पर  कहा  था  कि  चूंकि  नेताजी  के  संबंध

 में  कंट्रोवर्सी  ह ैइस  लिए  हम  नहीं  चाहते  है  कि
 सदन  में  उस  रेजोल्यूशन  पर  बहस  हो  और  उस
 को  रोक  दिया  गया  था।  यही  एक  कारण  है
 जिस  की  बजह  से  आज  भी  सेन्‍्ट्र  ल  हाल  में  उन
 का  चित्र  नहीं  है  जब  की  गांधीजी  के  बाद  शायद

 पहली  जगह  उन  की  होनी  चाहिए  थी।  मैं

 जानना  चाहता  हूँ  कि  डाकुमेंट्री  बनाते  समय  उन
 की  जोवनी  का  कौन  सा  हिस्सा  दिखाया
 जायेगा  ।  जब  उन  की  जीवनी  में  ब्ाई०  एन०
 ए०का  मामला  भी  दिश्वकाया  जायेगा  तब  लोग

 डाकुमेंट्री  देखने  के  बाद  पूछेंगे  कि  नेताजी  कहां

 हैं,  इस  लिये  क्या  सरकार  इस  के  आरे  में  कोई
 जांच  करवायेगी  और  इस  डाकुमेंट्री  को  कम्प्लीट
 करने  की  कोशिश  करेगी,  वरना  यह  पहली  डाकु-
 मेंट्री  की  ही  तरह  की  हो  जायेगी,  जिस  का  कोई
 अर्थ  नहीं  होगा  I

 श्री  सत्य  नारायण  सिह:  जो  डाकुमेंद्री
 बनेगी  वह  उन  के  जीवन  पर  आधारित  होगी।
 जहां  तक  उन  के  अन्त  समय  की  बात  है,  आप
 जानते  हैं  कि  उस  के  संबंध  में  काफी  कंट्रोवर्सी
 है।  उस  के  बारे  में  लोगों  ने  सन्देह  व्यक्त  किया

 है  ।  अभो  गवनंमेट  ने  फंसला  किया  है  कि  एक
 कमेटी  बनाई  जाय  जो  जापान  और  दूसरे  देशों
 में  जा  कर  पता  लगाये  ताकि  रोज  की  चर्चा
 लत्म  हो  जाये  ।
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 SHRI  पर,  MUKERJEE  :  How  can
 the  Minister  accept  at  face  value  which  he
 appears  to  have  done  that  an  important
 film  which  was  worn  out  and  was  becoming
 a  fire  hazard  could  be  destroyed  just  like
 that  at  a  point  of  time  when  another  fresh
 copy  could  be  made  from  the  negatives
 which  must  have  been  in  existence  ?  How
 can  he  accept  at  face’  value  the  explanation
 apparently  given  to  him  by  somebody  fo
 West  Bengal  that  the  whole  thing  was  dest-
 royed?  One  becomes  rather  suspicious,  I
 want  to  know  whether  he  would  make  serlo-
 us  unquirles  In  the  matter  and  take  wh-
 atever  steps  are  warranted,

 SHRI  SATYA  NARAYAN  SINHA:
 4  would  certaintly,

 SHRIMATI  ILA  PALCHOUDHURI  :
 May  I  know  whether  every  effort  would  be
 made  to  contact  the  Tokyo  boys,  as  they
 were  called,  whom  Netaji  himself  trained  and
 some  of  whom  are  alive  still  in  Japan  and
 also  whether  people  will  go  to  Talhoku
 airport  to  find  out  the,  details  of  the  air
 crash,  if  it  had  taken  place  at  all  ?

 Secondly,  I  would  like  to  know  what
 effort  is  made  to  exhibit  this  as  documen-
 tary  film  at  the  film  festivals  all  over  the
 world,  Will  the  Indian  Government  take
 steps  to  do  this  ?

 SHRI  SATYA  NARAYAN  SINHA  :
 So  far  as  the  question  about  Tokyo  fs  concer-
 ned,  I  have  said  that  all  efforts  are  being
 made  through  our  people,  through  our
 Missions  also,  We  make  enquiries,  About
 showing  {ft  all  over  the  world,  I  cannot  say
 here,  but  so  far  as  India  is  concerned,  it  is
 shown  everywhere.

 SEVERAL  HON.  MEMBERS  rose—

 AN  HON.  MEMBER  :
 to  all  India,

 Netaji  belongs

 MR,  SPEAKER  :  Order,  order.

 SHRI  PILOO  MODY  :  Other  people
 also  want  to  share  his  popularity,
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 sit  राम  खर :  किपी  किसी  को  तो  प्राप
 तीन  तीन  बार  एलाउ  कर  देते  हैं  भौर  किसी
 किसी  को  एक  बार  भो  नहीं  ।

 अध्यक्ष  महोदव  :  मैंने  सवाल  को  खत्म  नहीं
 कर  दिया  है।  ऐसी  बात  कहनां  गलत  है  1

 SHRI  8,  K.  DASCHOUDHURY  ॥  ‘Sir,
 the  hon,  Minister  has  not  given  a  clear
 answer  to  the  question  put  by  the  hon.
 Memb:r,  Shri  Samar  Guha,  as  to  what
 happened  to  the  film  which  contained  all
 the  raliable  materials  about  the  Azad  Hind
 Government  and  the  Iife  of  Netajl,  What
 happened  was  that  the  original  film  was
 handed  over  to  Sardar  Patel  by  the  Briti-
 shers  afier  the  fall  of  Malaya  and  Singa-
 pore,  Even  after  the  death  of  Sardar  Patel
 this  documentary  film  on  Netajl  was  in  the
 custody  of  Shri  Dahyabhal  Patel,  Shri
 Balwantral  Mehta  and  Shri  Nathuram
 Parekh  who  exhibited  the  film  in  the  diffe-
 rent  clnema-houses  of  the  country  and
 collected  a  large  amount  of  money  for  the
 erection  of  the  INA  memorlal,  I  would
 like  to  know  from  the  Government  whether
 the  Government  will  just  try  to  find  out  the
 copy  and  if  itis  missing,  how  this  copy
 was  missing  from  the  custody  of  the  persons
 who  are  notable,

 Secondly,  it  was  also  reported  that  an-
 other  copy  of  the  same  reliable  documentary
 film  was  in  the  possession  of  the  Indian
 film  producer  of  Bombay,  Mr.  Jhaveri.  I
 would  like  to  know  whether  the  Government
 will  take  all  possible  measures  to  find  out
 the  copy  and  get  It,

 SHRI  SATYA  NARAYAN  SINHA:
 So  far  as  Mr.  Jhaverl  fs  concerned,  we  have
 contacted  him,  He  denies  {t  and  says  that
 he  bad  no  such  print  in  his  possession,

 SHRI  B.K.  DASCHOWDHURY  :
 What  about  the  persons  whom  I  have
 named  7

 SHRI  SATYA  NARAYAN  SINHA:
 We  are  doing  all  that  is  possible  through
 any  organisation  and  the  people  who  aro
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 connected  with  the  INA,  If  they  could
 give  us  any  matertal  or  any  clue,  we  shall
 welcome  It,

 श्री  कंवर  छाल  गुप्त  :  नेताजी  सुभाष  चंद्र
 बोस  का  स्थान  भारत  के  स्वतन्त्रता  संग्राम  में

 बहुत  बड़ा  है  मंत्री  महोदय  ने  अभी  कहा  कि
 अस्सी  हजार  रुपया  खर्च  करके  फिल्‍म  बनाई
 जाएगी  |  मैं  समझता  हैँ  कि  यह  एक  माकरी  है,
 आई  बादा.  है  |  ग्रस्सी  हजार  में  बहुत  अच्छी
 फिल्म  नहीं  बनाई  जा  सकती  है  1  मैं  कम्पैरिजन

 नहीं  करना  चाहता  हूं  -  लेकिन  जवाहरलाल  जी
 की  जो  फिल्‍म  बनी  उस  पर  सोलह  लाख  रुपया
 खच  हुआ  था।  तीन  फिल्में  बनी  थीं।  नेता  जी
 पर  जो  फिल्म  बनाई  जा  रही  है  उस  पर  केवल
 भस्प्तों  हुजार  खर्च  किया  जा  रहा  है।  मैं  जानना
 चाहता  हूं  कि  कितनी  बड़ी  फिल्म  बना  रहे  हैं
 शर  कितनी  अच्छी  फिल्‍म  पाप  इस  राक्षि  से
 बना  रहे  हैं  ?  क्या  इतने  पंसे  में  श्राप  अच्छी
 फिल्म  बना  सकते  हैं  ?  इस  को  बढ़ा  कर  एक

 सुन्दर  फिल्‍म  बनाने  की  क्‍या  आप  कोशिश
 करेंगे  ?

 श्री  सत्य  लारायण  सिह  :  डाकुमेंटरी
 जनरली  जितनी  बनती  है  उसको  देखते  हुए
 अस्सी  हज़ार  की  रकम  छोटी  रकम  नहीं  है।
 लेकिन  भ्रगर  जरूरत  पड़ेगी  और  फिल्म  बनाने
 में  कुछ  शौर  पेसा  लगाना  जरूरी  समझा  गया
 तो  बहु  छगा  दिया  जायेगा  ।

 श्री  सीताराम  केसरी  :  गाँधी  जी  के  बाद
 इस  देग  में  महानतम  दाह्वीद  सुभाष  चन्द्र  बोस
 की  मृत्यु  के  सम्वन्ध  में  उनके  शिष्यजनों  को  जिन
 में  मैं  भी  एक  हूँ  भौर  मुझे  भी  गोरव  प्राप्त  हुआ
 है  उनकी  मौत  के  संबंध  में  सन्देह  रखने  का,
 उनके  इस  सन्वेह  का  निवारण  बहुत  जरूरी  है।
 बनर्जी  साहब  ने  ठीक  ही  कहा  है  कि  वेश
 के  इस  महान  दपाह्ीद  को  सम्मान
 मिलना  चाहिए  छेकिन  वह  सम्मान  एक
 दाहीद के  रूप  में  उसको  नहीं  मिला  है।  क्‍या
 कमिदान  बना  कर  जो  सन्देह  फैला  हुआ  है  इस
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 को  दूर  किया  जायेगा  ?  साथ  ही  कया  सुभाष
 चन्द्र  बोस  को  देदा  के  महानतम  दाहाद  के  रूप  में
 घोषित  कर  के  उनका  एक  बहुत  वड़ा  समारक
 बनाने  की  सरकार  योजना  बनाएगी  ?

 श्री  सत्य  नाशायण  सिंह:  इस  में  कोई
 दो  रोयें  नहीं  हैं  कि  सुभाष  चन्द्र  बोस  महान

 डा०  राम  सुमग  सिंह:  इनक्वायरी  कर
 रहे  हैं  तो  कैसे  उनको  काहीद  कह  सकते  हैं  ?

 श्री  सत्य  नारायण  सिह  :  बड़े  छोग  कभी
 मरते  नहीं  हैं.  वे  हमेशा  अमर  होते  हैं।  पाधिव
 शरीर  भले  चला  जाये  लेकिन  वे  अमर  रहते  हैं  1
 मैंने  कहा  है  कि  कमेटी  बिठाई  जाएगी  और  वह
 जा  कर  जांच  करेगी  और  तथय  क्‍या  है  इसका
 प्रत्तिम  निर्णय  बहू  कर  देगी  |

 श्री  प्रक्राशवीर  शास्त्री  :  सुभाष  चन्द्र  बोस
 की  तथाकथित  मृत्यु  के  बारे  में  जो  भूल  सरकार
 ने  पहले  की  वही  भूल  ब  इस  वृत्त  चित्र  को
 बनाते  समय  कर  रही  है।  मैने  मंत्री  महोदय  के
 वक्‍तब्व  को  बड़े  ध्यान  से  सुना  है।  उन्होंने
 वताया  है  कि  ब्‌त्त  चित्र  बनाते  समय  किन  किब
 देशों  खरे  सम्पर्क  किया  जायेगा  ।  जो  भूल  उनकी
 तथाकथित  मृत्यु  के  संबंध  में  हुई  थी  वह  यह  थी

 कि  शाहनवाज  कमेटी  उस  स्थान  पर  बिल्कुल

 नहीं  गई  यहाँ  नेताजी  सुभाष  बंद्र  बोस  के  संवंध

 में  यह  कहा  जाता  है  कि  उनकी  मृत्यु  विमान

 दुर्घटना  में  हुई  थी।  मेरा  संकेत  ताइवान  की

 राजघानी  ताई  पेह  से  है।  मंत्री  महोदय  ने

 अपने  वक्‍तव्य  में  कुछ  देशों  की  चर्वा  की  है
 लेकिन  जिस  स्थान  पर  विमान  दुघंटना  की  बात

 कही  जाती  है  उसको  इस  बार  भी  उन्होंने  अपने

 वक्तव्य  में  सम्मिलित  नहीं  किया  है  1  मैं  जानना

 चाहता  हैं  कि  इस  बत्त  चित्र  को  सम्पूर्णता
 प्रदान  करने  के  लिए  क्या  इस  देश  से  भी  संपर्क
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 किया  जाएगा  और  जब  वह  देश  समी  प्रकार  का
 सहयोग  दैने  के  लिए  तेयार  है,  तो  उसका  सह-
 योग  भी  इस  वृत्त  चित्त  को  सम्पूर्णता  प्रदान
 करने  के  लिए  लिया  जाएगा  ?

 भी  सत्य  नारायण  सिंह:  सब  देशों  का  नाम

 नहीं  बताया  है  कि  कहां  कहां  वह  जाएगी...

 ी  प्रकाध्षावोर  शास्त्री:  आपने  देशों  का  ताम
 लिया  है।

 श्री  सत्य  नारापण  सिंह  :  बस  एग्जास्टिव
 लिस्ट  नहीं  थी  ।  कमेटी  और  देशों  में  जाना
 जरूरी  समभेगी  तो  जरूर  जाएगी।

 श्री  शिव  नारायण:  नेता  जी  943  में  देअ
 छोड़  कर  जब  गए  तो  सारे  देश  की  नजरें  उन  पर
 थीं।  वह  एक  महान  नेता  थे,  त्यागी  थे,  तपस्वी
 थे  1  938  में  ही  उन्होंने  हुम  लोगों  से  कह  दिया

 था  कि  अ ग्रेजों  को  धक्के  दे  कर  निकाल  दो  यह
 माइनोरिटी  गवरन॑मेंट  है।  डाकुमेंटरी  फिल्‍म  का
 पता  नहीं  है,  यह  मंत्री  महोदय  ने  कहा  है।
 लेकिन  उनके  बच्चे  मौजूद  हैं,  स्त्री  मौजूद  है।
 उन  से  पता  लगाया  जा  सकता  है  कि  डाकुमेंटरी
 फिल्म  का  नक्शा  उनके  पास  मोजूद  है  क्‍या!
 श्री  हीरेन  मुखर्जी  ने  कहा  कि  नेगेटिव  तो  कम्पनी
 के  पास  होगा  ।  सरकार  निकम्मी  है  कि  यह  उस्च-
 का  पता  नहीं  लगा  सकती  है।  सरकार  वैसा  न
 दे  ।  देश  पैसा  दे  कर  एक  बढ़िया  डाकुपैंटटी  फिल्‍म
 बना  देगा  |  क्या  आप  इसके  लिए  तैयार  हैं  ?

 ही  सत्य  नारायण  सिंह  :  मैंने  कहा  है  कि
 पता  छगाने  की  कोशिश  जरूर  को  जाएगी  |

 शी  दिव  बारायण :  बच्चों  से  भी  तो

 पूछिए  t

 st  सत्य  मारायण  बिहु :  जकूर  पूछा
 जाएगा  ।  लेकिन  थोड़े  ही  दिन  में  माननीय  सद-
 ्य  के  वियार  बदल  गए  हैं  और  उनकी  नजरों
 में  ह्म  निकम्मे  हो  गए  हैं।
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 श्री  अ०  सि०  सहगरू:  सुभाष  चंद्र  बोस  ज़बल-

 पुर  का  सेन्ट्रल  जेल  में  थे  7  उसके  बाद  मध्य
 ब्रवेदा  ककी  सियूनी  जेल  में  अपने  साथियों  के  साथ
 जिन  में  श्री  द्वारिका  प्रसाद  मिश्र  भी  थे  भेज
 दिए  गये  थे  किस  तरह  से  हम  लोगों  का  तबा-
 दला  वहां  पर  किया  गया  इसका  बहुत  सा  रहस्य
 प्रापको  उन  लोगों  से  जो  उनके  साथ  थे,  प्राप्त

 हो  सकता  है।  क्‍या  आप  इसको  भी  प्राप्त  करने
 की  कोदिदा  करंगे  ?

 श्री  सत्य  नारायण  सिंह  :  मुझे  मालूम
 नहीं  था  कि  सुभाष  चंद्र  बोस  इनके  साथ  भी
 जेल  में  थे  ।  इनकी  गवाही  ज़रूर  होगी

 5प्तारा  8,  KUNDU 1  This  word  ‘docu-
 mentary’  is  very  misleading.  It  may  extend
 from  five  minutes  to  4  hours,  Netaji’s
 life  was  a  long  one  and  full  of  all
 kinds  of  activities,  He  was  a  rebel,
 a  revolutionary,  a  patriot  and  was  a  great
 source  of  Ingpiration  to  the  younger
 generatlon--and  his  activities  spread  all
 over  the  world,  Would  the  minister  tell  us
 what  would  be  the  length  of  this  documen
 tary,  what  would  be  the  content  of  the
 script  and  whether  a  committee  will
 examine  the  content  of  the  script  before  it
 Is  screened  7

 SHRI  SATYA  NARAYAN  SINHA:
 So  far  as  the  length  of  the  decumentary  Is
 concerned,  it  depends  upon  the  producer,
 We  have  given  him  full  freedom  because  the
 entire  thing  should  come  in,  If  more
 money  Is  needed,  it  will  be  provided,  The
 script  is  being  prepared  4  it  is  not  yet  ready,
 After  It  is  ready  we  will  think  what  has  to
 be  done  about  that,

 SHRI  MURASOLI  MARAN  t  Netaji
 Subhas  Chandra  Bose  does  not  belong  to
 Bengal  alone.  Bengalis  are  not  the  only
 authorities  on  the  life  of  Subhas  Chandra
 Bose,  The  preparation  and  production  of
 the  decumentary  film  has  been  assigned  to
 one  Shri  Mrinal  Seo.  There  are  top  talents
 existing  in  this  country  in  other  film-
 producing  areas  like  Madras  and  Bombay
 Madras  is  supposed  to  be  the  Holywood
 and  the  biggest  studio  cast  of  the  Bucz  |  in
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 Madras.  Would  the  Minister  come
 forward  to  take  advantage  of  the  talents
 and  services  of  those  people  belonging  to
 Madras  and  Bombay  7  Secondly,  Is  the  film
 going  to  be  in  black  and  white  or  in
 colour  ?

 SHRISATYA  NARAYAN  SINHA:
 We  would  certainly  request  Shri  Mrinal
 Sen  to  get  the  help  of  other  talented
 People,

 SHRI  MURASOLI  MARAN  |  Io  what
 way  ?

 SHRI  SATYA  NARAYAN  SINHA  ॥
 By  way  of  suggestions,

 SHRI  MURASOLI  MARAN  :  A  film
 is  not  one  man’s  creation;  so  many
 People  are  Involved  in  ॥  like  director,
 Photographer,  musician  and  so  on.  In
 what  way  Is  he  going  to  avail  of  the
 services  of  these  talented  people  from
 Madras  and  Bombay  ?  There  is  a  feeling
 that  Bengal  cinema  means  Indlan  cinema,
 which  is  not  correct,  Will  he  kindly
 associate  the  top  talents  In  Madras  and
 Bombay  in  every  department  of  this  film  so
 that  this  film  will  be  a  national  pride  ?

 SHRI  SATYA  NARAYAN  SINHA
 This  assignment  has  been  given  to  Shri
 Mrinal  Sen  because  he  Is  a  talented
 producer  and  not  because  he  happens  to
 come  from  Bengal.  Merely  because  this
 film  is  produced  by  him,  that  does  not
 make  it  lose  its  national  character,

 SHRI  MURASOLI  MARAN  :  Will  he
 consult  the  top  talents  from  Madras  and
 Bombay  ?

 SHRI  SATYA  NARAYAN  SINHA  i
 So  far  as  the  production  is  concerncd,
 Shri  Mrinal  Sen  fs  In  charge  and  he  has
 full  freedom.  But  we  would  request  him  to
 consult  those  talents  which  the  hon,
 Member  has  mentlooed  in  the  process  of
 production,
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 श्री  राम  चरण  :  जिस  प्रकार  सरकार  ने

 महात्मा  गांधी  के  बक्स  और  उन  के  सम्बन्ध  में
 अन्य  इनफर्मेशन  की  कलेक्शन  के  लिए  एक
 यूनिट  बनाया  हुप्रा  है,  क्‍या  उसी  तरह  मन्त्री

 महोदय  ब्पने  मन्त्राछय  के  अधोन  इस  तरह  का
 कोई  डायरेक्ट्रेट  या  सेल  स्थापित  करेंगे,  जिस  के
 द्वारा  नेताजी  सुभाष  चन्द्र  बोस  के  बक्स  और
 उन  के  संबंध  में  सब  सूचना  सरकारी  और
 प्राइवेट  सोसिज  से  इकट्ठा  करने  के  लिए  एक
 व्यवस्थित  रूप  से  काम  किया  जाए।

 श्री  सत्य  नारायण  सिह:  मैं  अभी  इसका
 जवाब  नही  दे  सकता  हूँ  ।

 SHRI  HEM  BARUA  ;  Is  it  a  fact  that
 Shri  Satyajit  Ray  was  asked  to  make  the
 film  first  and  he  refused  and  then  Shri
 Mrina!  Sen  was  asked  to  make  this  picture  ;
 if  so  ;  what  are  the  reasons  on  account  of
 which  Shri  Satyajit  Ray  refused  to  make
 this  picture  ?  Secondly,  it  is  reported  that
 some  of  the  pictures  taken  on  the  life  and
 exploits  of  Netaji  abroad  during  the  Second
 World  War  are  lost  ;  if  they  are  lost,  how
 do  Government  propose  to  recuperate
 those  scenes  for  this  picture  ?

 SHRI  SATYA  NARAYAN  SINHA  3
 हज  is  a  fact  that  Shri  Satyajit  Ray  was
 requesed  first  and  he  refused  on  the  ground
 that  his  hands  were  full  and  he  could  not
 undertake  it.  Regarding  the  latter  part  of
 his  question,  we  shall  try  to  find  out  if  it  4s
 possible  but  I  cannot  say  exactly  how  it  will
 be  recouped.

 MR,  SPEAKER  }
 Shri  Sondhi,

 Calling-attention.

 SHRI  M.  L.  SONDHI:  Sir,  |  would
 like  to  ask  one  question  about  this,  May
 I  know  from  the  hon,  Minister  whether  he
 is  aware  that  there  is  a  principle  of  co-
 production  for  example,  the  Italians  and  the
 Russians  have  co-produced  films-in  which
 the  producer,  photographer  and  other
 talcnted  people  come  together  ?  He  should
 not  get  the  impression  that  the  question
 asked  by  Shri  Maran  was  meaningless,
 Why  does  he  not  exercise  his  imagination
 a  little  ?
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 SHRI  SATYA  NARAYAN  SINHA:
 I  have  already  said  that  Shri  Mrinal  Sen
 will  be  requesied  to  take  the  help  of  all
 talent...  (  Interruption)

 SHRI  M.  L.  SONDHI:  Co-production
 is  a  technical  terms;  it  {s  used  In  a  techoical
 sense...(Jnterruption)

 AN  HON.  MEMBER:  Like  co-
 education...  (Interruption)

 SHRI  MURASOLI  MARAN:  For
 example,  the  photographer  may  be  from
 Madras...(/nterruption).

 MR.  SPEAKER  ;  Order,  order.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Production  by  Government  of  India  of  a
 Documentary  on  Life  of  Netaji

 #635,  SHRI.  २,  K.  BIRLA:  Will  the
 Minister  —  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  produce  a  documen-
 tary  film  on  the  life  and  mission  of  Netaji
 Subhash  Chandra  Bose;

 (b)  if  so,  the  steps  so  far  taken  in
 this  respect;

 (c)  the  names  of  the  countries  which
 will  be  approached  for  the  purpose;

 (d)  whether  Government  are  proposing
 to  notify  publicly  for  collecting  available
 information  for  preparing  the  film;  and

 {e)  by  what  time  the  film  will  be  pre-
 pared  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  Yes,  Sir.

 (b)  Production  of  a  biographical  docu-
 mentary  film  on  the  life  of  Netaji  Subhash
 Chandra  Bose  has  been  assigned  to  Shri
 Mrinal  Seo,  a  well-known  director,  The
 script  is  under  preparation,
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 (०)  The  Ministry  of  External  Affairs
 have  written  to  Indian  Missions  located  In
 Tokyo,  London,  Washington,  Boon  &  East
 Berlin  to  ascertain  the  availability  of  foot-
 age  on  the  activities  of  Netaji.

 (d)  It  is  proposed  to  make  public
 request  for  availability  of  materials  through
 Newspapers,

 (e)  No  definite  time  can  be  indicated,
 but  the  film  will  be  produced  without  any
 avoidable  delay.

 केन्द्रीय  गोसंवदंधन  परिषद्‌  की  समाप्ति

 636.  श्री  राम  गोपाल  शालवाले  :  कया  खाद्य
 तथा  कृषि  मंत्रों  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सब  सच  है  कि  सरकार  ने

 क्रेन्द्रीय  गोसंवर्देधन  परिषद्‌  को  समाप्त  कर  दिया

 है;

 ख)  कया  यह  भी  सच  है  कि  उक्त  परिषद्‌
 के  गैर-सरकारी  सदक्ष्यों  ने  इसको  समाप्त  करने

 का  विरोध  किया  था  ;  और

 (ग)  यदि  हां,  तो  उक्त  परिषद्‌  को  समाप्त
 करने  का  क्‍या  कारण  है  ?

 साध  कृषि  सामुदायिक  विकास  ओर

 सहुकार  मंत्रालय  में  र/ज्य-मंत्री  (क्री  अस्ता-

 साहिब  शिन्दे)  :  (क)  जी,  हां  ।

 (ख)  इस  मामले  पर  23  अगस्त,  969
 को  केन्द्रीय  गोसंबर्दंघन  परिषद  की  आम  सभा
 विदोष  बैठक  में  विचार  किया  गया  था।  34
 सदस्यों  में  से,  जिन्होंने  या  तो  बंयक्तिक  रुप  से
 प्रतिनिधि  दुवारा  मत  दिए,  केबल  एक  सदस्य  ने
 इस  प्रस्ताव  के  विरूघमत  दिया  ओर  एक  सदस्य

 निष्पक्ष  रहा  ।  पाँक  सदस्यों  ने  मतदान  में  भाग

 नहीं  लिया,  बिक  आहर  चले  गए।

 (")  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  1
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 विवरण

 वर्ष  1965-66  की  अपनी  रिपोर्ट  में  संसद
 की  लोक  लेखा  समिति  ने  इच्छा  व्यक्त  की  थी
 कि  परिषद्‌  को  गतिविधियों  का  मूल्यकिन
 किया  जाए  और  तदनुसार  भारत  सरकार  द्वारा
 एक  मूल्यांकन  समिति  की  स्थापना  की  गई  थी
 इस  धिमित  ने  सूझाव  दिया  था  कि  केन्द्रीय
 गोसम्वर्दंधघन  परिषद्‌  के  कार्व  सलाहकारी  और
 प्रोत्साहुनात्मक  होने  चाहिए  और  जो  कार्य  राज्य
 सरकारों  के  क्षेत्र  में  भ्राते  हैं,  उन्हें  राज्य  सरकारों
 को  सौंप  दिया  जाना  चाहिए।  यह  मामला
 केन्द्रीय  गोसम्वर्दंघन  परिषद्‌  के  सामने  रखा
 गया  जिसने  23  अगस्त,  969  को  हुई  आम  सभा
 की  विशेष  बैठक  में  लिश्बय  किया  कि  उपरोक्त

 षरिपद्‌  को  पहली  दिसम्बर,  969  से  समाप्त
 कर  दिया  जाए  दिल्‍ली  संघ  के  राज्य  क्षेत्र  के
 प्रशासन  ने  इसे  समाप्त  करने  की  सहमति  दे  दी
 थी  तबनुसार  सरकार  परिषद्‌  को  समाप्त  करने
 का  और  उसके  स्थान  पर  एक  गौसम्बदधंन
 सलाहकार  परिषद्‌  गठित  करने  का  निर्णय  किया,
 जिसका  उद्देश्य  पशुओं  का  परिक्षण,  विकास,
 पर्जनन,  पोंषण  तथा  विवणन  सम्बधी  योजनाओं
 का  पुनरीक्षण  करने  और  उनके  बारे  में  सलाह
 देना  होगा  1  इस  परिषद्‌  का  उद्देष्य  पशुधन  के
 विकास  से  सम्बन्धित  विभिन्‍न  सरकारी  तथा
 मैर-सरकारी  संस्थाओं  की  गतिविधियों  का

 पुनिरीक्षण  करना  और  उन्हें  समन्वित  करना
 होगा  शोर  गेर-सरकारी  संह्वाओं  के  सहयोव  से

 प्रशुओं  के  विकास  के  लिए  प्रोत्साहनात्मक
 कार्यों  को  छुक  करता  होगा।  |

 देशा  में  re  शंघंत्र  तथा  दुष्घ-टेंकरों
 का  निर्माण

 637,  श्री  क्षप्ति  भूषण:  क्‍या  लाश  तथा
 कृथि  मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  कपा  सरकार  मे  इस  बात  को  खुनि-
 दिचत  करने  के  लिये  कोई  कार्यवाही  की  है
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 कि  दुग्ध  संयंत्र  तथा  दुग्ध-्टैंकर  विदेशों  से

 प्रायात  करने  की  बजाय  अपने  देश  सें  ही  बनाये

 जायें;

 (ख)  यदि  हाँ,  तो  उसका  क्‍या  परिणाम
 निकला  है  और  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैं;

 (ग)  क्‍या  सरकार  का  यह  विचार  है  कि

 उपयुक्त  संयंत्र  तथा  हैकरों  देश  सें  बनाये  जा

 सकते  हैं;  और

 (घ)  यदि  हाँ,  तो  उन  कम्पनियों  के  नाम

 क्या  है  जिनके  साथ  इस  सम्बन्ध  में  बातचीत
 बल  रही  है  ?

 खाद,  कृषि,  सामुदायिक  विकास  शौर

 सहकार  मंत्रालय  में  राज्य-मंत्री  ध्नी  अन्ता-

 छाहिय  दिन्दे):  (क)  जी  हां,  सरकार  ने  यह
 सुनिश्चित  कर  लिया  है  कि  भारत  में  विनिर्मित

 दुग्ध  संयंत्र  तथा  दुग्ध-टंकरों  क ेआयात  के  लिए
 सामान्य  तौर  सं  आज्ञा  नहीं  दी  जाती  है  t

 (a)  देश  में  डेरी  उपस्कर  के  निर्माण  का

 बड़ी  तेजी  &  विकास  हुआ  है  जिससे  विदेशी

 मुद्रा  का  व्यय  काफी  कम  हुआ  है  |

 (ग)  कुछ  विशेष  उपस्करों  को  छोड़कर,
 दुःघ-संयत्र  तथा  दुग्ध-टैकर  अब  देश  में  ही  बनाए
 जाते  हैं  ।

 (घ)  डेरी  मह्ीनरी  और  दुग्ध-टेंकरों  के
 निर्माण  के  लिए  निम्त  तीन  प्रमुक्ष  भारतीय  फर्मों
 को  लाइसेंस  दिए  गए  हैं  :

 lL  सर्वश्री  लारसेन  एण्ड  टोबरों  fate
 बम्बई  ।

 2.  स्वेत्रा  बल्केन  लावा  लि०  बम्बई  |

 3.  सबंधी  एक  पी०  Mo  इंजीनिवरिंग
 कम्पनी  fee  कलकत्ता  |
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 Non-Implementation  of  Recommendations  of
 Wage  Committee  and  Wage  Board

 for  Working  Journallsts  by
 Samachar  Bhartl

 "638,  SHRI  CHANDRIKA  PRASAD
 SHRI  BIBHUTI  MISHRA  io
 SHRI  BHOGENDRA  788  a

 Wiil  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  It  is  a  fact  that  the
 management  of  the  Samachar  Bhurati  News
 Agency  has  not  Implemented  the  recom-
 mendations  of  the  Wage  Committee  for
 working  Journallsts;

 (b)  whether  it  5  alse  a  fact  that  the
 management  of  Samachar  Bharati  has  not
 Implemented  the  recommendations  of  the
 Wage  Board,  particularly  regarding  the
 payment  of  dearness  allowance  for  Working
 Journalists;  and

 (c)  what  steps  Government  have  taken
 so  far  to  enforce  those  recommendations  of
 the  two  statutory  bodies  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D,  SANJI-
 VAYYA  :  (a)  to  (ce).  Information  is  being
 collected  and  will  be  placed  on  the  Table
 of  the  House  when  recelved.

 Price  Support  Progromme  for  Crops other  than  Foodgralns
 *639.  SHRI.N.R,  LASKAR:

 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Miolster  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 extend  price  support  programme  beyond
 foodgrains  crops;  and

 (b)  if  so,  the  details  fn  the  regard  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTUR  FE, COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  7  (a)  and  (b).  Among  the  major
 non-foodgrains  crops,  support  prices  are
 already  being  fixed  for  cotton  and  jute  and
 statutory  minimum  prices  for  sugarcane
 delivered  to  sugar  factories,  The  question
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 of  fixing  minimum  support  prices  for
 groundnut  is  under  consideration,

 Naxalites’  Attack  on  Calcutta  Cloema
 Houses

 *640,  SHRI  RABI  RAY  :
 SHRI  VALMIKI  CHOU-

 DHARY  3
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  SHARDA  NAND!t
 SHRI  GOPAL  SABOO  )

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  reports  that  on  the  3rd  March
 Naxalites  attacked  five  Cinema  Houses  in
 Calcutta  ;

 (b)  whether  it  Is  also  a  fact  that  they
 attacked  these  cinema  houses  since  some
 antl-Chinese  films  were  being  shown  In
 these  houses  ;  and

 (c)  the  films  that  were  being  shown
 there  and  the  theme  of  anti-Chinese  senti-
 ments  that  were  exhibited  and  the  details
 thereof  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA):  (a)  Yes,  Sir,  On  March  3,
 1970,  Naxalites  attacked  seven  Cinema
 Houses  in  Calcutta.

 (b)  and  (c).  The  Hindi  film  ‘Prem
 Pujari’  has  some  scenes  wherein  the  ‘hero’
 {is  shown  foiling  the  plans  of  some  apparently
 Pakistani  and  Chinese  encmies  of  India.  It
 also  shows  some  battle  scenes  of  our
 troops  fighting  Pakistani  troop:  near
 Khemkaran  area.  The  film  ‘Dharti”  also
 shows  some  activities  of  enemy  spies  and
 their  plans  belog  foiled,

 बिल्ली  बुग्ध  योजना  हारा  क्रय  किये  जाते  के
 कारण  उत्तर  प्रवेश,  हरियाणा  तपा

 राजस्थान  में  दै ७३  की  कमो

 641,  श्री  रास  त्बक्प  विद्यार्थी  :
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 श्री  बंदा  तारायएश  ततिहु  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  मालूम  है  कि  दिल्‍ली
 दुरघ  योजना  द्वारा  दर्  का  क्य  किये  जाने  के
 कारण  उत्तर  प्रदेश,  हरियाणा  तथा  राजस्थान  के
 जिलों  में  दूध  की  इतनी  कमी  हो  गई  है  कि  कहां
 माताओं  और  बच्चों  को  भी  दूध  प्राप्त  नहीं  हो
 रहा  है  शौर  दूध  की  इस  कमी  का  वहां  के  लोगों
 के  सामन्‍्य  स्वास्थ्य  पर  बुरा  प्रभाव  पड़  रहा
 है;

 ख)  क्ष्या  सरकार  का  विचार  दूध  की
 सप्लाई  के  बारे  में  उक्त  क्षेत्रों  के  लोगों  को
 राहत  देने  के  लिये  अपने  ही  पशुपालन  केन्द्र
 खोलने  का  है;  और

 (ग)  यदि  हां,  तो  ऐसे  पशुपालन  केन्द्रों  को
 सम्भवतः  कब  तक  स्थापित  किया  जायेगा,  और
 यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  और

 सहँकार  संत्रालय  में  राज्य  संत्रो  (भी  अन्ना-
 साहिब  शिन्दे)  :  (क)  जी  नहीं  ।  दिल्‍ली  दुग्ध
 योजना  अधिकतर  दिल्‍ली  के  परम्परागत  दुग्ध
 वाले  क्षेत्रों  से  अधिशेष  दूध  को  एक्रत्रित  करतो
 है।  इससे  इन  क्षेत्रों  के  डेरी  कृषकों  की  आथिक
 स्थिति  के  सुधार  में  सहायता  मिलती  है  1

 (@)  और  (ग).  जी  नहीं ।  फिर  भी
 सरकार  ने  दुग्ध  उत्पादन  को  बढ़ाने  के  लिये,
 दिल्‍ली  दुग्ध  योजना  के  दुग्ध  क्षेत्रों  में  डेरी
 कृषकों  को  सहायता  को  220  छाख  रुपये  की

 अनुमानित  लागत  से  चार  सघन  पश्ु  विकास

 कार्यक्रम शुरू  किये  हैं।  इस  क्षेत्र  में  दूध  के
 wet  को  बढ़ाने  यि  कई  अन्य  क्रार्यक्रमों
 को  अस्तिम  कृप  दिया  भरा पहा  है
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 Fixing  of  Minimum  Wages  Under  the
 Minimum  Wages  Act  in  Andaman

 and  Nicobar  Islands

 *642,  SHRI  K.  R.  GANESH  :  Will
 the  Minister  ०0  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  minimum  wages  have  been
 fixed  under  the  Minimum  Wages  Act  for
 the  Andaman  and  Nicobar  Islands  :

 (b)  if  so,  the  rate  so  fixed  and  the
 principle  under  which  it  has  been  fixed  ;

 (c)  whether  the  recommendations  of
 Minimum  Wages  Advisory  Committee  have
 not  been  accepted  ;  if  so,  the  reasons  there-
 for  ;

 (9)  what  were  the  principles  laid  down
 by  the  Industrial  Tribunal  in  the  award  in
 the  matter  of  Wimco  of  Andman  Timber
 Industries,  and  what  was  the  minimum
 wages  fixed  by  the  Tribunal  at  the  point
 of  time  ;  and

 (९)  what  were  the  reasons  for  the
 Government  in  deviating  from  the  principles
 laid  down  in  the  said  award  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA):  (a)  and  (b).  Minimum  wages
 have  been  fixed  for  employment  in  the
 construction  or  maintenance  of  roads  or
 building  operations  or  in  stone  breaking  or
 stone  crushing,  The  daily  rate  for  unskilied
 labour  has  been  fixed  at  Rs,  4.92  per  day
 after  taking  into  account  all  relevant  fac-
 tors,  viz  cost  of  living  etc.

 (c)  The  recommendations  of  Minimum
 Wages  Advisory  Committee  were  accepted
 excepting  those  relating  to  B:ldars.  In  whose
 case  the  wages  recommended  by  the  Com-
 mittees  were  considered  high  as  compared
 to  the  wages  of  this  category  elsewhere,

 (d)  and  (ec).  The  fixation/revision  of
 statutory  mininmum  wages  {is  done  in
 accordance  with  the  procedure  laid  down  !o
 the  Minimum  Wages  Act  Itself,  The  awards
 given  by  the  Tribunals  relate  to  matters
 specified  in  the  reference  made  to  them  and
 are  applicable  only  to  the  partles  mentioned
 therein.
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 Procurement  of  Foodgrains  by  F.C.I.

 *643,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  items  of  gralns  purchased  by  the
 Food  Corporation  of  India  during  ‘1969-70  ;
 what  were  the  rates  and  what  has  been  its
 purchase  policy;

 (b)  what  was  the  target  of  the  Corpor-
 tion  upto  the  3lst  March,  1970,  fixed  for
 the  stock  of  grain;  whether  the  target  has
 not  reached;  if  so,  the  reasons  therefor  ;

 (c)  how  mnch  buffer  stock  the  Cor-
 poration  wants  to  kecp;  and

 (d)  the  measures  taken  to  improve  {ts
 financial  position  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):(a)  The  Food  Corporation  of  India
 is  the  agentof  the  Central  and  State  Govern-
 ments  in  the  matter  of  purchase  of  food-
 grains.  It  purchases  foodgrains  at  procure-
 ment  prices  fixed  by  the  Government  for
 Central  pool  purchases,  a  part  from  com-
 mercial  purchases  made  by  It  on  {ts  own
 accord.  The  procurement  prices  fixed  by
 Government  for  important  foodgratns  are
 given  In  the  statements  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT-2987/70],  The  purchase  prices  for
 commercial  purchases  are  given  in  the  state-
 ments  laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-2987/70].

 (b)  and  (c).  The  Corporation  docs  not
 keep  buffer  stocks  of  their  own  nor  they
 fix  any  target  therefor,  It  Is,  however,
 the  policy  of  the  Central  G  vernment  to
 bulld  a  buffer  stock  of  5  million  tonnes  of
 foodgrains  by  the  end  of  the  Fourth  Five
 Year  Pian.

 (d)  The  financial  requirements  of  the
 Food  Corporation  of  India  are  met  by  way
 of  equity  and  loans  from  the  Government
 of  India  and  overdraft  facilities  from  the
 State  Bank  of  India,  as  required  by  the
 Carporation  from  t{me  to  time,  The  Cor.
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 poration  constantly  reviews  the  measures  to
 improve  the  operational  efficiency  and
 thereby  Its  financial  position,

 Intensive  Agricultoral  Programme  with
 Foreign  Collab  oration

 644,  SHRI  SITA  RAM  KESRI  :
 SHRI  V.  NARASIMHA  RAO  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state
 whether  Intensive  agricultural  programme
 would  be  undertaken  in  collaboration  with
 other  countries  also  as  is  proposed  to  be
 done  with  Japan  for  the  Dandakaranya
 Region  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  The  question  of  undertaking
 programmes  of  intensive  agricultural  deve-
 lopment  in  collaboration  with  other  countries
 depends  upon  offers  belng  made  by  such
 countries,  Should  any  such  offers  be
 received,  it  will  be  examined  in  the  light
 of  the  terms  of  the  offers,

 टेलीविजन  के  विस्तार  के  लिये
 स्वायलदा  सी  निकाय

 #645,  थ्री  रघुबोर  fox  शास्त्री  :  कया

 सूचना  तथा  प्रसारण  और  संचार  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  देश  में  टेलीविजन  के

 बिस्तार  तथा  विकास  के  लिए  एक  स्वायत्त-
 दासी  निकाय  बनाने  के  प्रस्ताव  पर  विचार  कर

 किया  है  ;  ओर

 (श्र)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 निर्णय  किया  गया  है  ?

 सूचना  तथा  प्रसारण  ओर  संछार  साजो

 भी  सत्य  नारायण  सिंह)  :  (क)  सूचना  और

 प्रसारण  मस्जालय  को  ऐसे  किसी  प्रस्ताव  के  बारे
 में  जानकारी  नहीं  है  ।

 (खत)  प्रषन  नहीं  उठता।
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 Tostallation  of  Powerful  Transmitters
 during  Fourth  Five  Year  Plan

 *646.  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  what  further  steps  have  been
 taken  to  {instal  powerful  Transmitters  at
 various  places  In  India  ;  and

 (b)  the  number  of  Small  Transmitters
 likely  to  be  installed  during  the  Fourth
 Plan  perfod?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  4a)  A  list  Is  laid  on  the  Table  of
 the  House,  [Placed  in  Library.  See
 No.  LT-2988/70]

 (b)  46.

 Mao  Propaganda  over  A.I.R-

 +647,  SHRI  0,  AMAT  :  Will  the  Mini-
 sterof  INFORMATION  AND  BROAD-
 CASTING  AND  COMMUNICATIONS  be
 Pleased  to  state  :

 (a)  whether  the  All  India  Radio  is  Indulg-
 ing  in  misguided  propaganda  of  Mao-Tse-
 Tung  and  the  attention  of  Government  to
 this  fact  has  been  drawn  by  some  Members
 of  Parliament  through  a  letter;

 (b)  #  so,  the  precise  matters  high-
 lighted  by  the  M  Ps.;  and

 (c)  whether  Government  Investigated
 into  the  matter,  If  so,  the  result  thereof
 and  the  actlon  taken  agalnst  the  persen
 responsible  for  such  act  7

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  a)  and  (b).  No,  Sir,  However,
 some  Members  of  Parlla  had  drawn
 Govt.’s  attention  toa  newsltem  which  was
 intended  to  expose  the  ridiculous  propaganda
 by  China,



 57  Written  Answers

 (c)  As  the  intention  was  to  expose
 Chinese  propaganda  the  question  of  taking
 any  action  against  any  person  does  not
 arise,

 Export  of  Seeds  by  National  Seeds  Corpora-
 tion

 *648.  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (c)  whether  it  is  a  fact  that  India  is
 thinking  to  export  certain  qualities  of  seeds
 to  other  countries;  and

 (b)  Ifso,  the  capacity  of  ‘the  Natlonal
 Seeds  Corporation  of  India  to  boost  the  ex-
 Port  of  seeds  with  details  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  National  Seeds  Corporation
 is  making  vigorous  efforts  to  develop  an
 export  market  for  seeds  and  is  in  cor-
 respondence  with  Governments  and  private
 Parties  in  various  countries.  In  this  con-
 nection  the  Corporation  is  in  contact  with
 our  Embassies,  Foreign  Regional  Offices  of
 the  State  Trading  Corporation.  Seed
 Companies,  seed  importers  etc.  in  various
 countries,  Special  efforts  have  been  direct-
 ed  towards  Ceylon  and  Nepal  for  exploring
 markets  for  Indian  seeds,  Sample  of  various
 seeds  have  been  sent  to  a  number  of  coun-
 tries  for  local  trla's  there,  The  Corpora-
 tion  has  already  exported  seeds  of  wheat,
 paddy,  maize,  jowar,  groundnut  and  vege-
 table  to  Ceylon;  Malaysia,  Denmark,  Ghana,
 US.S.R.,  Burma,  Indonesia,  West  Indies
 and  Bthiopia,  The  Corporation  Is  also  In
 correspondence  with  some  well-known  inter-

 tional  sced  panies  for  undertaking
 seed  produstioa  in  India  on  their  behalf  for
 re-export,

 Discoatinaance  of  Sapply  of  Baffalo  Milk  By D.M.S.

 *649,  SHRI  YAJNA  DATT  SHARMA)
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 SHRI  JAI  SINGH  ॥

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  3

 (a)  whether  it  Is  a  fact  that  pure  buf-
 falo  milk  used  to  be  supplied  by  the  D.M.S.
 depots  immediately  after  the  Delhi  Milk
 Scheme  came  into  being  and  that  later  its
 supply  had  been  discontinued  and  it  was
 replaced  by  the  ‘‘Standardised  Milk’
 Instead  ;

 (b)  if  so,  the  reasons  for  the  change-
 over;

 (c)  the  percentage  of  pure  buffalo  milk
 in  the  ‘‘Standardised  Milk”  ;  and

 (d)  whether  it  fs  lawful  for  the  private
 milkvendors  to  sell  milk  equal  in  quality  and
 ingredients  to  the  ‘‘Standardised  Milk’?  and
 if  not,  the  reason  therefor  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.  Standarised  milk
 in  place  of  buffalo  milk  was  Introduced
 by  Delhi  Milk  Scheme  from  0th  June,
 1965.

 (b)  Standardised  milk  with  5%  fat
 and  8.5%  S.N.F.  in  replacement  of  buffalo
 milk  with  6%  fat  or  more  fat  and  9%
 S.N.F.  was  introduced  by  Delhi  Milk
 Scheme  for  supplying  milk  to  the  largest
 possible  number  of  consumers  at  a  reason-
 able  price.  There  were  difficulties  la
 maintaining  adequate  supplies  of  buffalo
 milk,  particularly  during  summer  months,
 Bzsides,  if  the  supplies  of  buffalo  milk  were
 to  be  continued,  it  would  have  Involved  a
 substantial  increase  in  its  price  and  this
 would  have  had  adverse  repercussions  in
 the  milk  market  in  Delhi.

 (c)  Standardised  milk  is  ordinarily
 prepared  by  Delhi  Milk  Scheme  from  fresh
 buffalo  milk.  However,  when  there  is  short.
 age  of  buffalo  milk,  the  standardised  milk
 is  prepared  by  recombination  of  skimmed
 milk  powder  and  fat  by  D.M.S.  It  fs
 difficult  to  state  the  percentage  of  fresh
 buffalo  milk  in  the  standardised  milk,
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 (d)  There  is  no  bar  to  the  manufacture
 and  sale  of  standardised  milk  by  private
 dairies  so  long  as  they  comply  with  the
 requirements  of  Prevention  of  Food  Adulte-
 ration  Act  and  the  Rules  framed  there-
 under.

 Sugar  Zones  in  the  Country

 *650.  SHRI  SRADHAKAR  SUPA-
 KAR:

 SHRI  YASHWANT  SINGH
 KUSHWAH  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  Government  have  now  set
 up  fifteen  sugar  zones  in  the  country;  and

 (b)  if  so,  the  reasons  of  increasing  the
 number  of  such  zones  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AVD
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir,  for  the  purpose
 of  fixation  of  ex-factory  prices  of  levy  sugar
 for  the  year  1969-70,

 (b)  In  1965,  the  sugar  Enquiry  Com-
 ission  had  rec  ded  five  cost  zones  and

 prices  of  levy  sugar  for  the  years  1967-68,  and
 968  69  were  fixed  on  the  basis  of  these
 five  zones.  There  were,  however,  complaints
 from  certain  areas  in  respect  of  inadequacy
 of  these  zones.  The  Tariff  Commission  was,
 therefore,  requested  to  examine  the  matter,
 during  the  enquiry  into  the  cost  structure  of
 the  sugar  industy.  The  Commission  in  its
 report  submitted  in  September,  1969;  recom-
 mended  I5  cost  zones  to  reduce  inter-se
 anomalies  in  the  cost  structure,  The  Govern-
 ment  have  accepted  this  recommendation
 and  have  fixed  prices  of  levy  sugar  for
 1969-70  on  the  basis  of  I5  cost  zones,

 National  Forest  Policy  during  the  Fourth
 Pian  Perlod

 651.  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  FOOD  &  AGRICUL-
 TURE  be  pleased  to  stage  :

 (a)  whether  it  is  a  fact  that  Government
 have  any  national  forest  policy  ;
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 (b)  if  so,  the  details  thereof  and  the
 specific  achtevements  of  that  policy  uptil
 now;

 (c)  whether  there  is  gcing  to  be  any  mo-
 dification  in  that  policy  during  the  Fourth
 Pian  period;  if  so,  the  details  thereof,  sepa-
 rately,  for  the  bamboo  development  in  the
 country;  if  not,  the  reasons  therefor;  and

 (d)  if  there  is  no  policy  uptil  now,  the
 reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir,

 (b)  The  National  Forest  Policy  of
 India  was  formulated  on  the  basis  of  six
 paramount  needs  of  the  country  viz.

 ()  the  need  for  evolving  a  system
 of  balanced  and  complementary
 land-use,  under  which  each  type
 of  land  is  allocated  to  that
 form  of  use  under  which  It
 would  produce  most  and  deterio-
 rate  least  ;

 (2)  the  need  for  checking

 (i)  denudation  in  the  moun-
 tainous  regions,  on  which
 depends  the  parennial
 water  supply  of  the  river
 system  whose  basins  consti-
 tute  the  fertile  core  of  the
 country  ;

 (il)  the  erosion  progressing
 apace  along  the  treeless
 banks  of  the  great  rivers
 leading  to  ravine  forma-
 tion,  and  on  vast  stretches
 of  undulating  wastelands
 depriving  the  adjoining
 fields  of  thelr  fertility  ;

 (ii)  the  invasion  of  sea-sards  on
 coastal  tracts,  and  the  shift-
 ing  of  sand  dunes,  more
 Particularly  in  the  Raj-
 Putana  desert  e
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 the  need  for  establishing  tree-
 lands,  wherever  possible,  for  the
 amelioration  of  physical  and
 climatic  conditions  promoting
 the  general  well  being  of  the
 people.

 (3)

 the  need  for  ensuring  progres-
 sively  increasing  supplies  of
 Srazing,  small  wood  for  agricul-
 tural  implements,  and  io  parti-
 cular  of  firewood  to  release  the
 cattledung  for  manure  te  step  up
 food  production  ;

 (4)

 the  need  for  sustained  supply
 of  timber  and  other  forest  pro-
 duce  required  for  defence,  com-
 munications  and  industry  ;

 (5)

 the  need  for  the  realisation  of
 the  maximum  annual  revenue
 in  perpetuity  consistent  with  the
 fulfilment  of  the  needs  enumerat-
 ed  above.

 (6)

 The  above  policy  aimed  at  a  balanced  and
 complementary  land  use  under  which  each
 type  of  land  is  allotted  to  that  form  of
 use  in  which  it  would  produce  the  most
 and  deteriorate  the  least.

 The  basic  policy  aimed  at  attaining
 National  scif-sufficiency  in  vital  forest
 supplies.  Scientific  conservation  of  forest
 and  wildlife  and  of  water  and  soil  were  the
 main  themes  of  the  policy.  To  achieve
 these  objectives,  the  Policy  contained  suit-
 able  recommendations  in  respect  of  forest
 legislation,  forest  education,  administration,
 etc,

 “Forests”  is  included  in  the  State  List
 of  the  Seventh  Schedule  of  the  Constitution.
 As  such  the  Forest  Policy  is  of  a  recom-
 mendative  nature  and  not  a  mandatory  one.
 However,  in  order  to  ensure  proper  imple-
 mentation  of  the  Policy,  and  to  ensure,
 forest  development  in  the  couatry  in  a
 coordinated  and  intergrated  manner,  a  Cep-.
 tral  Board  of  Forestry  was  constituted:  ia,
 1952.  The  Union  Minister  for  food  apd
 Agriculiure  is  the  Cnairman  of  the  Central
 Board  of  Forestry.  which  comprises  of.
 Ministers  of  all  the  States/Union  Territories
 fochgrge  of  Forest  and  wildlife  as  Members.
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 Among  the  main  achievements  of  the
 Policy  any  may  be  mentioned  Protection and  improvement  of  the  existing  forest
 wealth,  development  of  forest  industries, amendment  to  the  Indian  Forest  Act  and
 legislation  of  new  Acts  wherever  necessary to  meet  the  specific  needs  of  the  States
 concerned,  creating  of  man-made  forests, creation  of  National  Parks  and  Sanctuaries,
 etc,

 (c)  The  existing  National  Forest
 Policy  was  enunciated  in  1952,  In  view  of
 the  changes  that  have  taken  place,  since
 9S2,  it  was  diclded  to  review  the  existing
 National  Forest  Policy  and  modify  it
 wherever  necessary.  The  work  concerning
 the  review  of  the  policy  is  in  progress.  As
 such,  details  thereof  are  not  available.

 (d)  Does  not  arise.

 Alleged  Misuse  of  facilities  given  to
 accredited  Press  Corresspondents

 SHRIS.  con  SAMANTA  :
 DR.  P,  MANDAL  :

 +652,

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM.
 MUNICATIONS  be  pieased  to  state  3

 (a)  whether  a  large  number  of  persons,
 other  than  accredited  correspondents  and
 local  newspaper  executives,  are  getting  the
 P.I.B.,  release  packets  including  the
 invitations  to  press  conferences  ;

 (b)  whether  the  official  Press  Con-
 ferences  and  the  Press  lounge  are  also
 invaded  by  non-accredited  strangers,
 foreign  and,  business  lobbyists  ;  and

 (c)  what  action  Government  propose  to
 take  to  stop  misuse  of  facilities  given  to
 bonafide  correspondents  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTIG,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA):  (a)  .ft  is  not  correct  that  a
 large  number  of  persons  other  than

 accredited  Press  Correspondents  and  local
 newspaper  executives  are  invited  to  Press
 Conf  Press  rele  are  primarily
 sent  to  pewspapers  and  newsmen  ;  however
 copies  are  also  made  available  on  tequest,
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 to  Government  Departments,  foreign
 missions,  educational  institution,  etc,

 (b)  No,  Sir,

 (०)  Does  not  arise,

 हिन्दीं  समाचार  बुलेटिनों  का  प्रसारण

 *653.  क्रो  शिव  चरण  लाल  :  क्या  सूचना
 तथा  प्रसारण  और  संचार  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  तमिलनाडु,  केरल  और  जम्मू  काइमीर
 में  कितने  आकाशवाणी  केन्द्र  हैं  और  वे  कहाँ-
 कहां  स्थित  हैं;

 (ख)  उनमें  से  उन  केन्द्रों  के नाम  क्‍या  हैं
 जहां  से  हिन्दी  में  समाचार  बुलेटिन  प्रसारित
 किये  जाते  हैं  और  उनके  प्रसारणों  का  समय

 क्‍या  है;

 (क)  तमिलनाडु

 मद्रास  (केन्द्र)
 तिरुचि  (केन्द्र)
 फोयम्बटोर

 (सहायक  केन्द्र
 तिरुनेलवेली  (सहायक  केन्द्र)
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 त्रिवेन्द्रम  (केन्द्र)
 कालोकट  (केन्द्र)

 त्रिचुर  (सहायक  (केन्द्र)
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 (ग)  क्या  यह  सच  है  कि  उन  राज्यों  में
 स्थित  आकाह  वाणी  केन्द्रों  से  सम्बन्धित  राज्य
 सरकारों  के  दबाव  के  कारण  हिन्दी  में  कोई
 समाचार  बुलेटिनों  का  प्रसारण  नहीं  किया
 जाता;

 (घ)  यदि  हां,  तो  उन  केन्द्रों  के  नाम  क्‍या
 हैं  और  वहां  से  किन  समाचार  बुलेटिनों  का
 प्रसारण  नहीं  किया  जाता;  और

 (ड़)  क्‍या  हिन्दी  भाषो  क्षेत्रों  और  गुजरात,
 दिल्‍ली,  महाराष्ट्र,  हिमाचल  प्रदेश  और  पंजाब
 में  स्थित  भाकाष्चावाणी  केद्रों  से  प्रंग्रेजी  के  समा-
 चार  बुलेटिनों  का  प्रसारण  बन्द  करने  का  सर-
 कार  का  विचार  है;  और  यदि  नहीं  तो  इस  भेद
 भाव  के  क्‍या  कारण  हैं  ?

 सूचना  तथा  प्रसारण  और  संचार  मंत्री

 (भी  सत्य  नारायण  सिह)  :

 केरल  जम्मू  तथा  काइमोर

 श्रीनगर  (केन्द्र)
 जम्मू  (केन्द्र)

 (a)  श्रीनगर  के  प्रतिरिक्‍्त  ये  सभी  स्टेदान-
 केन्द्र  सबेरे  के  8.00  बजे  वाले  तथा  रात्रि  के
 8.45  बजे  वाले  हिन्दी  के  मुख्य  समात्रार  बुले-
 दिनों  को  र्लि  करते  हैं।

 (ग)  और  (घ).  जी,  नहीं  V  केवल  श्रीनगर
 केन्द्र  ही  हिन्दी  क ेकिसी  भी  समाचार  बुलेटिन
 को  रिले  नहीं  करता  ।

 ड)  जो,  नहीं  |  कोई  भेद-भाव  नहीं  है।

 Country-wide  invitation  to  Newspaper
 Editors

 654  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  ६

 (a)  whether  it  is  a  fact  that  some  25
 editors  of  leading  newspapers  were  invited
 by  Government  to  meet  in  New  Delhi  some
 time  in  the  middle  of  January,  970  for
 having  ‘discussions  in  depth”  spread  over
 four  days  ;  and  If  so,  the  criteria  followed
 in  selecting  the  editors  ;
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 (b)  whether  the  expenses  connected
 with  the  travel  and  allied  arrangements
 were  borne  by  Government,  and  if  so,  the
 total  amount  spent  for  the  purpose  ;

 (c)  whether  there  is  any  precedent  for
 a  move  of  this  type  ;  and

 (d)  if  the  answers  to  the  above  questions
 be  in  the  affirmative,  the  reasons  which  led
 Government  to  take  the  Initiative  as  above
 and  the  details  of  the  achievements  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA)  :  (a)  ‘Yes,  Sir,  Of
 the  25  editors  who  participated  in  the
 discussions,  ॥7  came  from  outside  Delhi
 and  the  rest  from  Delhi.  The  selection  was
 made  keeping  in  view  the  circulation  and
 lauguage  of  the  newspapers  and  the  regions
 from  which  the  papers  were  published.

 (b)  All  editors  who  come  from  outside,
 travelled  to  and  fro  at  their  own  expense,
 but  the  Press  Information  Bureau  offered
 them  board  and  lodging  in  a  Government-
 run  hotel  as  well  as  local  transport  in
 Deihi,  Out  of  the  7  editors  from  outside
 Delhi,  only  8  availed  of  this  hospitality  ;
 the  rest  made  their  own  arrangements  for
 board  and  lodging  while  in  Delhi,  The
 total  expenditure  incurred  by  the  Bureau
 was  Ks.  5178,  90,

 (०)  and  (d@).  The  Press  Information
 Bureau  arranges  briefings  from  time  to
 time  on  national  plans,  policies  and  pro-
 grammes  for  correspondents,  editors,  etc.  in
 the  course  of  its  normal  activity  to  keep
 the  press  and  people  informed.  Periodically,
 editors  from  different  parts  of  the  country
 are  Invited  to  Delhi  for  such  meetings  with
 the  Prime  Minister  and  other  Ministers
 and  senlor  =  officials,  In  in  March,
 968  some  economic  editors  were
 invited  to  Delhi  with  this  end  in  view.  In
 January,  969  editors  of  small  and  medium
 language  newspapers  from  different  parts  of
 the  country  were  Invited,  This  was  followed
 by  a  visit  of  economic  editors  in  March  of
 the  same  year.  The  visit  of  editors  of
 national  and  metropolitan  dailies  in  January,
 3970  was  a  part  of  this  normal  practice.
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 From  March  9  to  14,  970  the  Press
 Information  Bureau  organised  another
 visit  of  editors  of  small  and  medium  Indian
 languuge  newspapers,  A_  visit  of  the
 economic  editors  is  planned  in  the  last
 week  of  March,  1970.

 Though  the  Government  had  taken  the
 Initiative,  to  invite  the  editors  for  these
 discussions  suggestions  for  organising  such
 meeting  had  come  from  some  of  the  editors
 as  well,

 Such  meetings  serve  a  very  useful
 purpose  as  informal  discussions  help  in  a
 better  understanding  of  Government  policies
 and  programmes  among  the  Press.

 Distribution  of  Oil  and  Rice  in  Famine
 affected  areas  in  Rajasthan  by America

 #655,  SHRI  ONKAR  LAL  BERWA}
 Will  the  Minisler  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  4

 (a)  whether  it  is  a  fact  that  of!  and
 rice  are  being  distributed  by  America  in  the
 famine-stricken  areas  of  Rajasthan  in  the
 name  of  CASA  ;

 (b)  if  so,  the  amount  of  money  distri-
 buted  in  the  name  of  CASA  during  the  last
 year  in  the  said  area  as  well  as  the  names  of
 the  places  where  the  construction  work  of
 one  type  or  the  other  fs  also  going  on;

 (c)  whether  the  sald  organisation  has
 also  taken  up  the  work  of  making  the  sides
 of  the  water-tanks  In  Rajasthan  pucca;

 (d)  11  so,  the  reasons  for  which  the
 sald  work  has  now  been  discontinued;  and

 (e)  the  other  types  of  work  likely  to
 be  undertaken  there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  The  information
 is  being  collected,  and  will  be  laid  on  the
 Table  of  the  Sabha  when  it  is  available,
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 Limit  on  Size  of  Agriculture  Farms

 *656.  SHRI  8.  KUNDU  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  3

 (a)  whether  Government  are  aware
 that  a  new  affluent  class  has  grown  up  tak-
 ing  advantage  of  the  green  revolution  in
 agriculture;

 (b)  whether  any  steps  have  been  taken
 to  limit  the  area  and  size  of  agriculture
 farms;  and

 (c)  whether  Government  are  aware
 that  heavy  mechanised  farms  will  lead  to
 greater  unemployment  among  agriculture
 Labourers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  general  observation  has
 been  that  the  prosperity  resuiting  from  the
 green  revolution  is  shared  by  relatively  few  ;

 (b)  Legislation  has  already  been  en-
 forced  in  most  of  the  States  for  imposition
 of  ceiling  on  land  holdings;

 (c)  Although  mechanised  farming  may
 reduce  the  dependence  on  labour  in  respect
 of  certain  agricultural  operations,  in  the
 present  context,  with  increase  in  area  under
 multiple  cropping  and  in  yields  and  Incomes,
 the  employment  In  farm  and  ancillary  occu-
 pations  In  likely  to  increase.

 Indo-U.A.R.  Co-ordination  Re.  Press
 and  Radio

 *657,  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  the  Minister  of  State  in
 his  Ministry  has  held  negotiations  with  the
 United  Arab  Republic  for  bringing  about
 close  co-ordination  regarding  the  Press  and
 Radio;

 (b)  ४  80,  in  what  manner  such  coordi-
 pation  is  sought  to  be  established;  and
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 (c)

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARAYAN
 SINHA):  (a)  to(c).  The  question  of
 exchange  of  news,  films  and  radio  and  tele-
 vision  programmes  between  India  and  UAR
 was  discussed  in  Cairo,  on  Soplember  13,
 969  informally  by  Minister  of  State  of
 Information  and  Broadcating  with  the  UAR
 Minister  of  National  Guidance.  The  various
 suggestions  made  during  that  discussion  are
 under  examination,

 the  result  of  the  negotiations  ?

 Self-sufficiency  in  Foodgrains  by  1971

 #658,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  t

 (a)  whether  it  isa  fact  that  he  stated
 recently  that  India  would  be  self-sufficient
 in  food  and  that  no  {tmport  of  foodgrains
 would  be  necessary  by  the  end  of  1971  if  so,
 whether  Government  will  discontinue  the
 Import  of  U.S.  PL-480  wheat  and  other
 farm  commodities  from  1971  onwards  ;

 (b)  the  totat  amount  of  funds  utilized
 since  956  August  when  the  first  PL-480
 agreement  was  signed  and  the  present  balance
 of  funds  available  for  utilization  ;  and

 (c)  the  rcasons  why  Government  raises
 false  hopes  in  the  the  people  by  the  periodi-
 cal  talk  of  ‘‘green  revolution’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  In  the  meeting  held  on
 lth  February,  970  the  Consultative  Com-
 mittee  of  Parliament  for  Food  Department
 was  informed  that  Government  were  making
 every  effort  to  reduce  concessional  imports
 of  foodgrains  progressively  and  to  stop  them
 after  1971.

 (b)  $  3547.7  millions  have  heen  utilized
 for  import  of  wheat,  milo,  corn  and  rice
 since  August,  1956.  Balance  of  funds  avai-
 lable  far  use  up  to  30th  June,  1970  is  $  8I8.5
 millions.

 (c)  Does  not  arise,
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 किसानों  के  लिए  कृषि  ऋण  मं  जूर
 करने  की  प्रक्रिया  सुघारना

 659.  श्री  ओम  प्रकाद्ा  त्यागी:  कया
 are  तथां  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्य  सरकार  को  पता  है  कि  किसानों
 को  समय  पर  और  सुगमता  से  कृषि  के  लिए
 ऋण  नहीं  मिलता  है  और  बड़े  किसान  छोटे
 किसानों  के  छदम  वेश  में  ऋण  प्राप्त  कर  लेते

 हैँ  ;
 (ख)  यदि  हां,  तो  ऋण  मंजूर  करने  को

 प्रक्रिया  को  सुधार  ने  हेतु  सरकार  क्‍या  कार्यवाही
 करने  का  विचार  कर  रही  है  ;  और

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 साय,  कृषि,  सामुदायिक  विकास  ओर

 सहकार  संत्रालय  में  राज्य-संत्री  (भी  अन्ना

 साहिब  दिन्दे) :  (क)  ग्राम्य  ऋण  पुमरीक्षण
 सबिति  द्वारा  सहकारी  सप्चितियों  के  माध्यम  से

 कृषि  ऋण  संबंधी  वतंमान  कार्य  विधि  को  सरल
 बनाने  की  आवश्यकता  पर  बल  दिया  गया  हैं।
 ऐसे  मामले  हो  सकते  हैं  जिनमें  बड़े  कृषक  प्रन्य
 सदस्यों  के  माध्यम  से  'बेम।नी'  ऋण  प्राप्त  कर
 लेते  हैं,  किन्तु  सरकार  की  सूचना  में  अभी  तक
 कोई  विधिष्ट  दृष्टान्‌त  नहीं  आया  है  |

 (ख)  और  (ग).  ग्राम्य  ऋण  पुनरीक्षण
 समिति  के  प्रतिवेदन  में  ऋण  कार्य  विधि  को
 सरल  बनाने  के  सबंध  में  दी  गई  विभिन्‍न  सिफा-
 रिशों  को  कार्यान्वित  किया  जा  रहा  है।  कार्य
 एवं  क्षमतापूर्ण  कृषकों  और  उप  सीमान्‍्त
 किसानों  तथा  कृषि  श्रमिकों  की  सहायता  हेतु
 विधेष  मार्ग  दर्शी  योजनाओं  को  भी  चतु  पंच-
 वर्षीय  योजना  में  कार्यान्ब्रित  करने  के  लिए
 सम्मिलित  कर  लिया  गया  है।  प्रत्येक  मार्ग-
 दर्शी  योजना  के  लिए  विनिर्भित  एजन्सी  से
 भपेका  की  जाती  हैं  कि  छोटे  कृषकों  झंघवा  उप-
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 सीमान्त  किसानों  के  लिए  संस्वीकृत  वित्तीय

 सहायता  निश्चित  रूप  से  उन्हें  उपलब्ध  करा  दी
 जाये  t

 Buffer  Stock  of  sugar  for  Current  Season  to
 parrow  Down  Flucation

 *660.  SHRI  MADHU  LIMAYE:  Will
 the  Minisier  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  4

 (a)  whether  Government  are  thinking
 In  terms  of  establishing  a  buffer  stock  of
 sugar  during  the  current  season  ;

 (b)  if  so,  what  ds  the  target  fixed;

 (0)  whether  these  stocks  will  be  utilised
 to  narrow  the  gulf  between  the  levy  price
 and  free  market  price;  and

 (d)  whether  the  buffer  stock  plan  will
 mean  any  dimuntifon  in  the  mlcases  of  levy
 sugar?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE  :  (a)  to  (d)  :  A  proposal  to  build
 a  buffer  stock  of  sugar  and  details  of  the
 scheme  are  under  consideration  of  the
 Government.

 Closure  of  some  Post  Offices  In  Villages
 4126,  SHRI  BABURAO  PATEL:

 SHRI  MOLAHU  PRASHAD
 SHRI  MUHAMMAD

 SHERIFF  ;
 SHRI  GADILINGANA

 GOWD  :
 SHRI  ONKAR  LAL  BERWA2

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  t

 (a)  the  total  number  of  Post  Offices
 operating  in  India,  State-wise;

 (b)  whether  it  #  a  fact  that  15,000,
 village  post  offices  are  likely  to  be  closed
 down  in  the  nocar  fulure;  if'so,  the  reasons
 for  doing

 (c)  the  reasons  why  the  Stale  Govern-
 menls  do  not  give  requisite  grants  to  make
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 them  “commercially  viable’’;  and

 (d)  whether  by  closing  down  these  post
 offices  in  fsolated  rural  areas,  Government
 are  cutting  the  villagers’  only  link  with  the
 outside  world?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  Total  number  of
 Post  Offices  in  india,  State-wise  as  on
 1-3-1970  :

 S}.  Name  of  the  State  Number  of
 No.  Post  Offices

 l,  Assam  2,567
 2.  Andhra  Pradesh  13,033
 3.  Bihar  8,168
 a  Gujarat  6,5I2
 5.  Jammu  &  Kashmir  95]
 6,  Kerala  3,772
 7,  Madhya  Pradesh  5,887
 8.  Maharashtra  1,391
 a  Manipur  234

 10.  Mysore  7,918
 l].  Nagaland  64
 12,  N.  E,  F.  A.  66
 13.  Orissa  5,256
 14,  Rajasthan  6,311
 1s.  Tamil  Nadu  9,607
 16.  Uttar  Pradesh  12,857
 1  West  Bengal  5,769
 18,  Pondicherry  79
 19,  Andaman  &  Nicobar  36

 Islands
 20.  Delhi  35]
 2l.  Tripura  290
 22,  Goa,  Daman  &  Diu  53
 23.  Laccadives  and  Minicoy  “og
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 Islands
 24.  Chandigarh  36)
 25,  Haryana  1,987)  as  on
 26,  Himachal  Pradesh  1,683)  ‘1-2-1970,
 27,  Punjab  3,063)

 (b)  No.  Post  Offices  are  retained  for
 a  period  of  ten  years  from  the  date  of  0०7९०
 ning  if  the  loss  on  their  working  does  not
 exceed  the  prescribed  limits.  A  post  office
 is  confirmed  as  soon  as  the  loss  comes
 within  a  certain  prescribed  Iimit.  Only  such
 post  offices  as  are  found  to  work  beyond  the

 Written  Answers  72

 permissible  limits  of  loss  are  considered  for
 closure  unless  some  interested  parties  come
 forward  to  meet  the  deficit.  The  number  of
 such  post  offices  which  are  considered  for
 closure  in  near  future  is  not  very  significant.

 (c)  State  Governments  make  good  the
 deficit  in  respect  of  such  post  offices  which
 they  desire  to  retain  in  public  interest.  The
 Minister  of  State  for  Communications  has
 written  to  the  Chief  Ministers  of  Siates  to
 empower  the  village  Panchayats  to  make
 good  the  deficit  of  post  offices  which  they
 desire  to  be  retained  in  public  interest,  The
 Government  of  Maharashtra  have  already
 implemented  the  suggestion  and  have  empo-
 wered  the  village  Panchayats  and  Zilla
 Parlshads  to  meet  the  deficit  of  post  offices.

 (d)  It  is  always  ensured  that  there  {fs  no
 drastic  curtailment  of  postal  facilities  due  to
 closure  of  a  post  office.  The  public  gene-
 rally  continue  to  have  the  facility  for
 posting  and  delivery  of  mails.  Even  regis-
 tered  letters  can  be  booked  with  the  village
 Postmen.  Only  for  other  counter  transac-
 tions  Hike  booking  of  money  orders,  savings
 bank,  etc,,  will  the  public  be  required  to  go
 to  the  nearest  post  office.

 Defence  Security  Passes  for  Press
 Correspondents

 4iI7,  DR.  ?.  MANDAL  t
 SHRI  S.C,  SAMANTA  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  state  ;

 (a)  the  reasons  for  not  providing
 Accredition  facilities  to  New  Delhi  corros-
 pondents  of  Non-Hindi  language  dailies;

 (b)  the  number  of  press  correspondents
 who  enjoyed  Defence  Security  Passes  during
 19655,  and

 (c)  how  many  press  correspondents
 enjoyed  such  passes  during  969  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  Accredition  facilities
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 at  the  headquarters  of  the  Government  of
 India  are  open  to  Press  correspondents,
 subject  to  fulfilment  of  usual  conditions,
 irrespective  of  the  |  of  the  newspape:!
 which  a  correspondent  represents,

 (b)  72.

 (c)  48.

 Revalidation  of  Lapsed  Stocks  of  Sugar
 allotted  to  Tamil  Nadu

 4128.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  3

 (a)  whether  Government's  attention
 has  been  drawn  to  a  statement  by  Tamil
 Nadu’s  Food  Minister  at  Vellore  on  Febru-
 ary,  4.970  saying  that  the  State  Govern-
 ment  were  constrained  to  lapse  the  quotas  of
 sugar  given  to  it  by  the  Centre  because  of
 accumulation  of  stocks  with  it  and  the  poor
 take-off  due  to  the  fall  in  the  open  market
 prices;

 (b)  ifso,  the  quantity  and  value  of
 sugar  stocks  that  have  accumulated  during
 the  year;

 (c)  whether  it  is  a  fact  that  the  Union
 Government  have  agreed  to  revalidate  the
 lapsed  stocks  of  sugar  allotted  to  Tamil
 Nadu;  and

 (d)  if  so,  the  reasons  for  doing  so  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  Government  of  Tamil
 Nadu  have  intimated  that  their  Minister  of
 Food  had  made  the  statement  in  the  con-
 text  of  the  position  then  prevailing,  There-
 after  the  State  Government  made  alternative
 arrangements  and  after  revalidation  by  the
 Central  Goverament,  the  entire  levy  sugar
 quota  has  been  cleared  from  the  mills.
 There  {fs  now  no  accumulation  of  levy  sugar
 quota.

 (b)  Does  not  arise.

 (०)  and  (d).  Yes,  Sir,  As  a  general
 policy  the  lapsed  quotas  of  levy  sugar  were
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 then  being  revalidated  on  the  basis  of
 recommendations  made  by  the  State  Govern-
 ments  concerned,

 Promotion  of  use  of  Fertilizers
 and  its  effect  of  soils

 4129,  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  his  Ministry  has  sent  out
 directives  to  the  States  asking  them  to
 Promote  the  use  of  fertilizers  on  *‘war
 footing’  ;  if  so,  the  nature  of  directives
 sent  ;

 (b)  whether  Government  are  aware  of
 the  ill  effects  on  soils  of  growing  high-yefld-
 ing  varitles  of  rice  with  a  Hberal  use  of
 fertilizers  ;  {f  so,  the  names  of  the  speci-
 fic  areas  State-wise  where  soils  are  found
 to  be  suffering  from  a  deficiency  of  potash  ;
 and

 (c)  whether  in  view  of  the  fact  that
 many  farmers  are  not  in  a  position  to  get
 sufficient  water  quickly,  the  use  of  fertili-
 zers  is  likely  to  do  more  harm  than  good  ;
 if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ;  (a)  States  are  requested  from
 time  to  time  to  take  intensive  mersures  for
 promoting  the  optimum  and  balanced  use
 of  fertilizers,  The  State  Governments  have
 also  been  asked  to  strengthen  their  credit
 arrengements  and  their  soil  testing  labora-
 tories,  step  up  demonstration  programme,
 intensifly  publictty  programme  and  strenghten
 quality  control  measures  of  festilizers.

 (b)  No  such  general  complaint  has
 been  received  by  this  Ministry.  Wherever
 fertilizer  use  is  made  as  per  recommendation
 of  the  Siate  Governments,  the  yield  of  rice
 hes  increased  sppreciably.  The  soil  test
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 data  collected  so  far  have  indicated  that  the
 following  areas  are  low  in  potash  content  :—
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 State  Name  of  the  Districts

 ,  Andhra
 Pradesh

 (i)  Guddaph
 (i)  Guntur

 2.  Assam  (i)  Jorhat
 (il)  Sibsagar

 (i)  Amrell
 (ii)  Bhavnagar

 (ili)  Broach
 (iv)  Junagadh
 (v)  Kaira

 (vi)  Mehsana
 (vil)  Rajkot
 (viii)  Surat

 cs  Kerala  (i)
 (ii)

 3.  Gujarat

 Alleppey
 Cannanore

 (ili)  Ernakulam
 (iv)  Kottayam
 (v)  Kozikhode

 {vi)  Palghat
 (vii)  Quilon

 (viii)  Trichur
 (ix)  Trivandrum

 5,  Maharashtra  (i)  Kolaba
 (ii)  Kohlapur

 (iii)  Ratnagiri

 6,  Orissa  (i)  Balasore क  (ii)  Dhenkanal
 (lit)  Kathandi

 (iv)  Keonjhar
 (vy  Mayurbhanj

 (vi)  Sambalpur
 (vii)  Sundargarh

 a  Punjab  (l)  Patiala

 ce  Rajasthan  =  (ii)  Jaisalmer

 9,  Tamil  Nadu  (i)  Salem

 10,  Tripura  (i)  Tripura

 (c)  The  dose  of  firtillzers  ts  always
 recommended  on  the  basis  of  crop,  require-
 ments  of  the  soil  and  taking  Into  account
 climatic  conditions  Including  the  availability
 of  molsture,  Therefore,  If  the  farmers
 apply  fertilizers  as  per  recommendations,
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 there  will  be  appreciable  increase  In  yields
 instead  of  any  harm.

 उत्तर  प्रदेश  के  पहाड़ो  क्षेत्रों  में  खंड  विकास
 कार्यालयों  में  टेलीफोन  और  तारघरों

 को  व्यवस्था

 4130,  श्री  to  qo  fao  बिध्ट  :  क्‍या
 सूचमा  तथा  प्रसारण  और  लचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  उत्तर  प्रदेश
 के  पहाड़ी  जिलों  में  संचार  साधनों  के  अभाव
 को  पूरा  करने  की  ओर  विशेष  ध्यान  देने  का
 हैं;

 (ख)  यदि  हां,  तो  क्‍या  प्रत्येक  खण्ड  विकास
 कार्यालय  में  टेलीफोन  और  तारघर  की  व्यवस्था
 करने  के  लिए  प्रबन्ध  किये  जायेंगे;

 (ग)  क्‍या  इस  बात  को  ध्यान  में  रखते  हुए
 कि  ये  कार्यालय  जिला  मुख्यालय  से  बहुत  दूर  है
 और  जनता  तथा  कमंचारियों  को  टेलीफोन  और
 तारघरों  के  न  होने  से  भारी  श्रसुविधा  का
 सामना  करता  पड़  रहा  है,  प्रस्तावों  को  प्राथ-
 मिकता  झाघार  पर  क्रियान्वित  किया  जायेगा  ;
 और

 (3)  यदि  हां,  तो  इन  प्रस्तावों  को  कब
 तक  क्रियान्वित  किया  जायेगा  ;  यदि  नहीं,  तो

 इसके  क्या  कारण  हैं  ?

 सूचसा  तथा  प्रसारण  संत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (भी  हेर  सिह):  (क)
 सरकार  उत्तर  प्रदेश  के  पहाड़ी  जिलों  में  विभाग
 की  मौजूदा  नीति  के  अनुसार  द्र  संदार  सुविधा
 प्रदाव  कर  रही  है,  जिसमें  अविकप्तित  क्षेत्रों  में
 घाटे  के  आधार  पर  तार  भौर  टेलीफोन  सुबि-
 धाओं  की  व्यवस्था  का  प्रावधान  है।  इन  जिलों

 की  ओर  कोई  विदोष  ध्यान  देने  का  विचार  नहीं

 है।
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 (ख)  सभी  ब्लाक  सदर  मुकामों  में  तार

 सुविधाशों  की  व्यवस्था  करने  के  प्रयत्न  किए  जा

 रहे  हैं  .  तथापि  इन  स्थानों  पर  टेलीफोन  सुवि-
 घाओं  की  व्यवस्था  कर  दी  जायेगी,  यदि  प्रस्ताव
 लाभकर  हो  या  प्रत्येक  मामले  में  दिलचस्पी
 रखने  वाली  पार्टी  विभाग  को  होने  वाले  घाटे

 को  पूरा  करने  के  लिए  तैयार  हो  ।

 (ग)  और  (घ).  पहले  से  जिन  प्रस्ताबों  की

 मंजूरी  दी  गई  गई  है,  उन्हें  यथाशीघ्र  कार्या-
 न्वित  करने  के  प्रयत्न  किए  जा  रहे  हैं  ।

 फिर  भी  सामग्री  की  कमी  के  कारण  कोई
 निश्चित  समय  बता  सकना  सम्भव  नहीं  है

 Films  refused  Certificates  by  the
 Board  of  Film  Censor

 4I3!.  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  plaesed  to  state  :

 (a)  whether  it  Is  a  fact  that  the  Board
 of  Film  Censor  refused  certificates  to  screen
 some  Indian  films  during  the  years  968  and
 969  ;  and

 (b)  ff  so,  the  names  of  the  Indian
 films  which  did  not  get  the  Certificates  for
 Public  screening  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA)  :  (a)  Yes,  Sir.

 (b)  Film  ‘Samskara’’  (Kannada),
 The  appeal  of  producer  against  the  decision
 of  the  Censor  Board  {s  under  consideration
 of  Government.

 Labour  Disputes  bandled  by  Regional
 Labour  Commissioner  (Central)

 Bhubaneswar

 4132.  SHRI  SRINIBAS  MISRA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  t

 (@.  how  many  labour  disputes  were
 handled  by  the  Regional  Labour  Commission
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 er  (Central)  stationed  at  Bhubaneswar  since
 the  office  was  stationed  there;  and

 (b)  how  many  of  those  disputes  relate
 to  concerns  situated  in  the  State  of  Orissa?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (BHRI  D  SANJI-
 ४४४४४),  (a)  279

 (b)  94

 Films  on  Nutrition

 4134,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  Government  have  approv-
 ed  of  a  certain  number  of  film  production
 on  Nutrition  by  the  Films  Division,

 (b)  if  so,  the  details  of  the  number  of
 such  films  likely  to  be  produced  and  the
 theme  of  each  of  them;

 (c)  the  time  by  which  those  will  be
 released  in  the  country;  and

 (8)  the  expenditure  earmarked  for
 each  such  film  ?

 THE  MINISTER  OF  INFORMATION
 AND  BRODCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  Yes

 (b)  Ten  Film  Clips  on  Nutrition
 named  below  have  been  included  In  Films
 Division  Production  Programme  for  1969-70,
 The  theme  of  each  has  been  mentioned  in
 bracked  against  each  title,

 of  Millions
 undermilled

 than

 Q)  Rice-The  Meal
 (Paraboiled  and
 tice  are  for  better  health
 higbly  milled  rice).

 (2)  Towards  Better  Nutrition  (Mea-
 sures  being  undertaken  tn  Agri-
 cultural  and  Industrial  Sectors
 to  provide  better  nutrition),

 (3)  Life  and  the  Leaf  (Importance
 of  green  leafy  vegetables  in  daily
 diet  of  pregnant  apd  lactating
 mothers),
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 (4)  The  Crippling  Food  (on  Kesari
 Dal)

 (5)  Vitamin  A  &  Eye  (Importance)
 of  Vitamin  ‘A’  for  infants  and
 children).

 (6)  Towards  Healthy  Motherhood
 (The  Role  of  breast  feeding  in
 combating  malnutrition  among
 infants),

 (7)  The  Healthy  Child  (Role  of
 supplementary  foods  in  addition
 to  breast  milk  in  the  child's
 dictary)

 (8)  The  Virtues  of  the  Balanced
 Diet  (the  importance  of  well
 balanced  diet  in  maintaining
 good  health)

 (9)  The  Growing  Child  (The  Spe-
 cial  need  for  school  children
 for  a  well  balanced  diet)

 The  background  material  for  the  !0th
 Nutrition  Clip  has  yet  to  be  received  from
 Sponsors,

 (a)  The  last  five  of  these  film  clips
 are  under  various  stages  of  production,  Ten-
 ders  for  the  first  four  films  are  being  invit-
 ed.  It  4s  expected  that  all  the  9  films  will
 be  released  before  March.  1971,

 (d)  The  total  estimated  expenditure
 on  productlon  dubbing  and  copies  of  these
 nutriticn  clips  Is  Rs.  3,50,000/-.

 Film  on  Protein  Problem

 4135,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  a  twenty-minute  film
 entitled  “Horoscope  for  a  Child’,
 highlighting  the  seriousness  of  the  protein
 problems  tn  the  country  was  produced  by
 a  private  film  producer  through  A.  I.  0.
 which  was  donated  to  the  Films  Division
 for  evhibliion  in  India  ?
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 (b)  {ff  so,  the  time  by  which  the  said
 film  will  go  on  the  national  circuit  for
 exhibition  ॥  the  country  ;  and

 (०)  the  description  of  the  theme  of
 the  film  and  the  number  of  copies  received
 by  the  Films  Division  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA)+  (a)  The  =  film
 entitled  ‘‘A  Child’s  Horoscope’  has  been
 Produced  by  Messrs  Image  India  Private
 Limited  Bombay  for  the  Protein  Foods
 Association,  The  production  was  under-
 taken  with  USAID  assistance  under  PL-
 480-140,  (H)  which  was  made  available  to
 the  Association  as  grant-in-aid  by  the
 Department  of  Food.  Films  Division  have
 decided  to  accept  the  film  as  donation,

 (b)  Matertals  for  the  film  have  however
 not  yet  been  delivered  to  the  Films
 Division,  It  is  understood  from  the
 producers  that  the  Protein  Foods  Associa-
 tion  is  considering  preparation  of  a  Hindi
 version  also  for  donation  to  Films  Division
 and  the  materials  will  be  supplied  when
 the  Hindi  version  is  ready.  The  question
 of  release  on  compulsory  theotrical  circuit
 will  be  considered  after  receipt  of  the
 negative  materials  by  the  Films  Division,

 (०)  The  length  of  the  film  is  509
 meters  and  it  deals  with  protein  deficiency
 in  diets,

 Production  of  Cotton  Seed  Protein  Products

 4136,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  any  firm  has  started  the
 production  of  cotton-seed  protein  products
 in  India  ;

 (b)  ff  so,  the  details  of  the  products,
 the  name  of  the  plane  and  the  foreiga
 collaboration,  if  any  ;  and

 (c)  what  quantity  of  cotton-seed  will
 be  usefully  deployed  and  what  percentage  it
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 forms  of  the  total  cotton-seed  produced  in
 Indla  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  So  far  as  Government  are
 aware,  no  firm  has  yet  started  commercial
 production  of  cotton-seed  protein  products
 for  human  consumption,

 (b)  and  (ce).  Do  not  arlse.

 Lift  Irrigation  Schemes  in  States  under
 Fourth  plan  and  Its  effect  on

 Fuod  Production.
 4I37.  SHRIS.M.  SOLANKI;  Will  the

 Minister  of  FOOD  AND  AGRICULTURE
 bd  pleased  to  state  3

 (a)  the  scope  to  get  the  benefit  from
 the  lift  Ireigation  scheme  supported  by  rural
 electrification  for  the  different  States  In  the
 Fourth  Plan  ‘

 (b)  the  total  amount  out-layed  tn  the
 Fourth  Plan  ard  what  would  be  the  addi-
 tlonal  production  of  foodgrains  ;  and

 (c)  the  manner  in  which  the  State  of
 Gujarat  is  being  helped  specially  the  drought
 area  for  rural  electrificatlon  and  energisa-
 tion  of  pump  sets  for  Ilft  irrigation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &  CO-
 OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  The  draft  Fourth
 Plan  envisages  the  tnstallation  of  about  8
 lakh  dugwells,  about  4  lakh  tubewells  and
 8.5  lakh  pumpiets  for  lift  irrigation.  Out  of
 these,  2.5  lakh  pu-npsets  are  expected  to  bs
 energised  under  rural  electrification  prog-
 ranme,  Besides  several  State  and  Coop:-
 rative  Lift  Irrigation  Sshem:s  would  be
 executed  during  the  4:h  Plan.  The  total
 outlay  on  these  works  (excluding  rural  elec-
 trificatlon)  daring  the  Fourth  Pian  inclu-
 ding  instutional  investment  would  be  of  the
 order  of  Rs,  9.50  crores.  Tne  additional
 production  of  food-grains  {is  estimated  at
 2.32  million  tonnes,

 (c)  Rural  Electrification  and  energisa-
 tion  of  pumpsets  comes  under  the  purview
 of  the  State  Plan  Schemes,
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 According  to  the  procedure  in  vogue,
 Central  assistance  to  States  is  given  in  the
 form  of  block  loans  and  grants  for  the
 annual  plan  as  a  whole  and  {s  not  related  to
 any  specific  programme  or  scheme.  The
 discretion  for  scheme-wise  or  region-wise
 allocation  of  funds  rests  with  the  State
 Government,

 Non-functioning  of  Staff  Council  and  compul-
 sory  Arbitration  Committee  in

 A.LR G.
 4I38.  SHRI  ABDUL  GHANI  DAR

 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  and  COMMUNICA-
 TIONS  be  pleased  to  statset

 (a)  whether  it  is  a  fact  that  Senior
 Staff  Council  meetings  are  not  being  held
 in  DG.,  A.I.R.  since  last  more  than  one
 year;

 (b)  whether  it  fs  also  a  fact  that
 Compulsory  Arbitration  Committee  has  also
 not  started  functioning  in  DG.,  A.L.R.;

 (c)  if  80,  resources  to  remove  the  diffi-
 culties  of  A.I,.R,  employees;  and

 (d)  the  detailed  reasons  for  not  starting
 Compulsory  Arbitration  Committee  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM.
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Representatives  of  various  Assocta-
 tlons/Unions  representing  employees  meet
 D.G.  AIR  and  his  officers  whenever  neces-
 sary  and  discuss  their  grievances.

 (d)  The  scheme  for  Joint  Consultative
 Machinery  and  Compulsory  Arbitration  has
 not  yet  bezn  Introduced  In  A.I.R.  because
 the  question  of  recognitions  of  the  represen-
 tative  organisations  Is  still  under  cons  {idera-
 tion,

 Vigilance  Officers  of  A.I-R.

 4I39  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  names  of  the  Vigilance  Officers
 of  AIR  and  their  duties;
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 (b)  the  number  of  complaints  received
 by  them  during  the  period  from  December,
 969  to  February,  970  against  the  staff  and
 officers  of  AIR,  New  Delhi.

 (c)  the  action  taken  thereon;  and

 (d)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 I.  K,  GUJRAL)  :  (a)  Shri  Birbal,  Deputy
 Director  General  (Administration)  in  the
 Directorate  General  of  All  India  Radio  is
 the  only  officer  acting  as  Vigilance  Officer
 for  All  India  Radio  as  a  whole.  His  duties
 are  enumerated  in  the  statement  laid  on  the
 Table  of  the  House.

 (b)  Nil.

 (c)  and  (9)  Do  not  arise.

 Statement

 Duties  of  the  Vigilance  Officer

 (!)  To  advise  the  Head  of  the  Depart-
 ment  in  all  matters  pertaining  to
 Vigilance,  viz.  maintenance  of
 purity,  integrity  and  efficiency  in
 the  Organisation.

 To  give  guidance  and  assistance  In
 the  conduct  of  departmental  enqui-
 ries  by  the  subordinate  offices  of
 A.LR_  with  all  possible  speed  con-
 sistent  with  due  observance  of
 procedural  requirements.

 (2)

 To  ensure  that  {Investigations  and
 prosecutions  entrusted  to  the  Spe-
 clal  Police  Establishment  by  officers
 of  AIR  are  carried  out  with  speed
 and  vigour,

 (3)

 (4)  To  provide  a  link  with  the  Chief
 Vigilance  Officer  in  the  Ministry,

 (5)  To  conduct  a  surprise  and  regular
 inspection  of  sensitive  posts  to
 review  and  .  streamline  procedure

 ‘which  appears  to  affard  scope  for
 corruption  or  miscondutt,  and  to
 joitiate  measures  for  the  pre’

 ,
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 detection  and  punishment  of  corrup-
 tion  and  other  mal-practices  in  the
 Directorate  General  and  subordi-
 nate  offices  of  A.  I.  R,

 (6)  To  deal  with  complaints  relating
 to  corruption,  bribery  and  cases
 involving  administrative  lapses.

 (7)  To  collect  and  supply  statistical  in-
 formation  and  to  comply  with  the
 instructions  issued  by  the  Chief
 Vigilance  Officer.

 (8)  To  deat  with  vigilance  cases  of
 officers  for  whom  the  appointing
 and  disciplinary  authorities  are  in
 the  Directorate  Generai.

 Issue  of  Certificates  by  Regional  Labour
 Commissioners  to  Coal  Mines  for
 Implementing  Coal  Mines  Wage

 Board’s  Recommendations

 4140.  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  certificates  which
 have  been  issued  after  the  3Ist  May,  969
 by  the  various  Regional  Labour  Commis-
 sioners  (Central)  to  the  Coal  Mines  that
 they  have  implemented  the  recommendations
 of  the  Coal  Mines  Wage  Board;  and

 (b)  the  number  of  certificates  {Issued
 so  far,  region-wise,  aud  the  names  of  the
 Coal  Mines  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA)  1  (a)  178.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 LT-2989/70].

 Employment  of  Retired  Chief  Eogineer,
 P&aT

 44..  SHRI  BANSH  NARAIN
 SINGH  :

 SHRI  RAM  SWARUP
 VIDYARTHI  t

 »  Will  the  Minister  of  INFORMATION  AND
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 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Shri.  P.M.
 Agarwala,  former  Chief  Engineer,  Posts
 Telegraphs  had  retired  from  Government
 service  on  the  3ist  March,  1964;

 (b)  if  so,  whether  ॥  is  also  a  fact  that
 he  requested  for  retirement  from  Government
 service  on  the  7th  July,  963,  after  complet-
 ing  55  years  of  age  and  he  was  granted  per-
 mission  in  this  respect  and  later  on  he  sought
 permission  of  Government  to  serve  the  Tata
 Hydro-electric  Agencies  Limited,  Bombay,
 and  that  he  was  also  granted  that  permlis-
 sion,  if  so  the  :easons  therefor;

 (c)  the  pay-scale  and  other  allowances
 of  Shri  Agarwala  in  the  Tata  Hydro-eleetric
 Agencies  Limited  Bombay;  and

 (a)  whether  the  said  person  or  his
 wife  holds  any  share  in  the  ‘Khataull
 Engineering  Works,  Khataull  (Uttar  Pra-
 desh),  or  he  has  any  relation  with  the  said
 firm  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  Yes.

 (b)  Shri  P.  M.  Agarwala,  who  had
 attained  the  age  of  55  years  on  the  7th  July,
 1963,  south  permission  on  the  12th  Febu-
 rary,  1964,  to  retire  from  Government  service
 with  effect  from  3ist  March,  1964,  and  he
 was  granted  the  ne-essary  permissson,  Subs-
 quently,  Shri  Agarwala  also  sought  Govern-
 ment’s  permission  to  take  up  private  com-
 mercial  employment  with  M/S.  Tata
 Hydro-Blectric  Agencies  Limited,  Bombay.
 On  the  basis  of  the  criteria  laid  down  by
 Government  for  the  grant  of  permission  for
 accepting  commercial  employment  employ-
 ment  after  reiirement,  {t  was  found  that
 there  was  nothing  which  should  have  preclu-
 ded  the  grant  of  necessary  permission  to  Shri
 Agerwala,  and  he  was  accordingly  permit-
 ted  to  take  up  equipment.

 (c)  In  November,  1964,  Shri  Agerwala
 intimated  to  Government  that  the  terms  aod
 Conditions  of  his  employmcat  with  M/s.
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 Tata  Hydro-Electric  Agencies  Limited  were
 as  under:

 Basic  Salary  :  Rs.  4500-250-5500.

 Rent  Subsidy  :  If  the  rent  pald  ex-
 ceeds  15%  of  the
 basic  salary,  the  Com-
 pany  will  bear  the
 excess  upto  15%  of
 the  salary,

 Entertainment
 Allowance  Rs.  3500/-  per  annum

 Car  Allowance  :  Rs.  4300/-  per  annum
 A  Company-owned
 car  without  a  driver
 will  be  provided,

 Bonus  and  other  benefits  as  applicable.”

 (d)  The  ‘Khataull  Engineering  works,
 Khatauli  (Uttar  Pradesh),  is  not  a  Company
 within  the  meaning  of  the  Companies’  Act,
 1956,  The  Central  Government  have  no
 information  on  this  part  of  the  question.

 Trunk  Call  Bills  of  Ministers

 4142,  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  4369  on  the  18th  December,  969
 regarding  the  Trank  Call  Bills  of  Ministers
 and  state  :

 (a)  whether  Government  have  since
 collected  the  required  information  ;  and

 (०)  if  so,  the  details  thereof  ?

 THT  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  Yes.

 (०)  The  value  of  trunk  calls  made
 from  the  office  and  Residential  Telephohe,
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 of  the  Ministers  during  the  period  from  lat
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 July,  968  to  6th  August,  968  is  shown
 below  :

 Prime  Minister  :  Rs,  1445.50
 Minister  of  Food
 and  Agriculture  4  Rs.  346,00
 Minister  of  Iodustrial
 Development  and  Company
 Affairs  :  Rs,  2072.00

 सहकारी  समितियों  का  कार्य

 4143,  शनी  ओम  प्रकादा  त्यागो:  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्‍न  राज्यों  में  इस  समय  ऐसी
 कितनी  सहकारी  समितियां  कार्य  कर  रही  हैं  जो
 किसानों  को  ऋण  देती  हैं  शौर  उनके  द्वारा  किये
 जाने  वाले  कार्य  का  ब्यौरा  क्‍या  है;

 (ख)  गत  तीन  वर्षो  में  उपयुक्त  समितियों
 को  कितना  लाभ  अथवा  हानि  हुई;

 (ग)  उपयुक्त  समितियों  में  सरकार  ने
 कितनी  पूंजी  लगाई  हुई  है;
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 (3)  क्‍या  सरकार  ग्रामीण  क्षेत्रों  में  सह-
 कारी  स्टोर  खोलने  के  सम्बन्ध  में  विचार  करेंगी

 जहां  अत्यावश्यक  वस्तुयें  एवं  कृषि  सम्बन्धी

 बसतुयें  उपलछ्ध  की  जायें;  ओर

 (ह)  यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 खाद्य,  कृषि,  सामुवाधिक  विकास  तथा

 सहुकार  मंत्रालय  में  उप-मंत्रो  (की  डा०  एरिग):
 (क)  30  जून,  968  तक  देश  में  ,7I,804

 प्राथमिक  कृषि  ऋण  समितियां  थीं।  ये  समितियां
 सदस्यों  को  अल्प  तथा  मध्यक्रालीन  कृषि  उत्पादन
 ऋण  देती  हैं  -  इनमें  से  बहुत  सी  समितियां
 सदस्यों  को  उवंरक  बीज  आदि  ज॑से  कृषि  उत्पा-
 दन  सम्बन्धी  आवश्यक  वस्तुएं  तथा  उपभोज्य

 वस्तुएं  बांदती  हैं।  कुछ  समितियों  ने  कृषि  उपज
 के  विपशान  तथा  बिघायन  का  कार्य  भी  आरम्भ
 किया  है

 (a)  गत  3  वर्षों  में  इन  समितियों  की
 छाभ  तथा  हानि  की  स्थिति  निम्न  प्रकार  है  :

 1965-66 1967-68  1966-67,

 (1)  लाभवाली  समितियां

 संख्या  120,828  2.842  3.846

 राश्षि  (करोड़  Go  में)  6.9  13,69  10,49

 (2)  हानि  वाली  समितियां

 संस्या  39,  I2  43,342  45,844
 राद  (करोड़  हठ  में)  4.44  4.97  3.43

 (3)  बिना  लाभ  या  हानि  वाली  s,864  13,551  4,2I4
 समितियों  की  संख्या

 (ग)  जन  968  के  पंत  तक  इन  समितियों  करोड़  To  ओर  उनको  ओर  कुल  बकाया  सर-

 फ्री  प्रंशपुंजी  में  बकाया  सरकारी  प्रंशदान  66  कारी  कण  0.23  करोड़  te  वा  |
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 (a)  और  (a).  राज्यों  में,  ग्रामीण  सेवा
 समितियों  तथा  विपणन  समितियों  के  माध्यम  से
 ग्रामीण  क्षंत्रों  में  उपभोज्य  वस्तुओं  को  बांटने
 की  एक  योजना  पहले  ही  चालू  है,  जिसके  लिए
 राष्ट्रीय  सहकारी  विकास  नियम  के  माध्यम  से
 केन्द्रीय  सहायता  प्राप्य  है,  ग्रामीण  क्षंत्रों  में
 अलग  से  सहका री  भंडार  खोलने  का  कोई  प्रस्ताव
 नहीं  है  1

 स्वामो  भ्रद्धानन्व  को  स्मृति  में  डाक  टिकट

 4144,  श्री  रास  गोपाल  शालवाले  :  क्‍या

 सूचना  तथा  प्रसारण  शौर  संचार  मंत्री  [0  भ्रप्नैल,
 969  के  तारांकित  प्रइन  संख्या  0l7  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  गालिब  की  स्मृति  में
 दो  बार  डाक  टिकट  जारी  किये  गये  हैं,  एक  बार
 i952  में  तथा  दूसरी  बार  I7  फरवरी,  969

 को;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकार
 स्वामी  श्रद्धानन्द  की  स्मृति  में  डाक  टिकट  जारी
 करने  के  लिए  सहमत  नहीं  हुई  है  जबकि  गालिब
 की  स्मृति  में  952  में  भी  डाक  टिकट  जारी
 किया  गया  था;  और

 (ग)  स्वामी  श्रद्धानन्द  की  स्मृति  में  डाक
 टिकट  जारी  न  किये  जाने  का  कया  अ्रौचित्य  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (भी  शेर  सिह):  (क)
 जी,  हां  ।  गालिब  पर  एक  डाक-टिकट  संत  कवियों
 और  कवियों  की  श्यूखला  #1952  में  जारी

 किया  गया  था।  एक  अन्य  डाक-टिकट  I7

 फरवरी,  969  को  कवि  गालिब  की.  मृत्यु
 शताब्दी  की  स्मृति  में  जारी  किया  गया  था  1

 ख)  और  (a).  स्वामी  श्रद्धानन्द  की  स्मृति
 में  30  मार्च,  970  को  20  पैसे  के  मूल्यवर्ग  का
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 एक  विशेष  स्मारक  डाक-टिकट  जारी  करने  का
 निर्णय  पहले  ही  लिया  जा  चुका  है।

 Implementation  of  Recommendations  of
 Central  Wage  Board  for  Road  Industry

 SHRI  SAMINATHAN  :
 SHRI  N,  R.  LASKAR  3
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  V.  NARASIMHA  RAO4

 4145,

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Central
 wage  Board  for  Road  Transport  industry
 has  recommended  a  minimum  basic  salary
 of  Rs.  55  per  month  for  an  unskilled  trans-
 Port  worker  ;

 (b)  ifso,  what  are  the  other  recom-
 mendations  made  by  the  Board  ;

 (c)  how  far  Government  have  accepted
 their  recommendations  ;  and

 (d)  what  steps  are  being  taken  to
 implement  them  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA)  :  (a)  to  (c).  Coples  of  Govern-
 ment  Resolution  showing  a  summary  of  the
 recommendations  of  the  Central  Wage  Board
 Transport  Industry  and  Government's
 docisions  thereon  were  lald  on  the  Table
 of  the  Sabha  on  the  5th  March,  1970,

 (da)  State  Governments  have  been
 requested  to  secure  implementation  of  the
 recommendations.

 Inclusion  of  Kerala  Land  Reforms
 (Amendment)  Aot,  969  In  the

 Constitation

 4146,  SHRI  P.  VISWAMBHARAN  4
 SHRI  E,  K.  NAYANAR  ॥

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  whether  Government  have  received
 a  resolution  unanimously  passed  by  the
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 Kerala  Legislative  Assembly  suggesting  for
 the  inclusion  of  the  Kerala  Land  Reforms
 (Amendment)  Act,  969  in  the  Ninth
 Schedule  of  the  Constitution  ;  and

 (b)  if  so,  the  steps  taken  by  the
 Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVFLOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 ‘SHINDE):  (a)  Yes,  Sir.  The  Chief
 Minister,  Kerala,  in  his  letter  addiessed  to
 Minister  of  Home  Affairs  has  referred  to
 the  resolution.

 (b)  Matters  are  being  considered  care-
 fully  in  consultation  with  the  Ministry  of
 Law.  There  seem  to  be  some  practical  diffi-
 culties  in  making  the  amendment  in  the  Coa-
 stitution  after  the  Supreme  Court  has  held  In
 Golak  Nath’s  case  (AJR  967  S.  C.  643)
 that  from  the  date  of  the  decision  in  that  case
 Parliament  would  have  no  power  to  amend
 any  of  the  provisions  of  the  Constitution  so
 asto  take  away  or  abridge  any  of  the
 Fundamental  Rights,

 Conference  on  Wild  Life  Problems

 447.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  State  ॥

 (a)  whether  it  is  a  fact  that  in  the
 month  of  January,  1970,  a  conference  was
 held  where  the  wild  life  probelms  were  dis-
 cussed  ;  and

 (०)  if'so,  the  details  thereof  and  the
 decision  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No.  Sir.

 (b)  Does  not  arise.

 Tapping  of  Telephone  of  Opgpsition
 Members  of  Parifament  la  Delhi

 4148.  SHRI  ABDUL  GHANI  DAR!
 Will  the  Minister  of  INFORMATION

 MARCH  26,  -I970  Written  Answers  92

 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  secret
 instructions  have  been  issued  for  Delhi
 Union  Territory  to  tap  the  telephones  of
 Opposition  Members  of  Parliament  ;  and

 (०)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHR!  SHER  SINGH):  (a)  No.

 If  so,  the  reasons  thereof  ?

 (b)  Does  not  arise.

 Rules  for  allotment  of  Land  to  landless
 Scheduled  Castes/Scheduled  Tribes

 4149,  SHRI  5.  M.  SOLANKI  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  what  are  the  rules  regarding  allot-
 ment  of  Government  waste  land  to  the  land-
 less  labourers,  Scheduled  Castes  and  Sche-
 duled  Tribes  in  our  country;  and

 (b)  what  Js  the  criterion  of  Govern-
 ment  to  provide  land  to  the  Scheduled  Cast-
 es  and  Scheduled  Tribes  in  970  consequent
 to  Bank  nationalisation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  &
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (०).  “Land  is  a  State
 Subject  under  item  No.  8  of  List  ]I-State
 List  of  Seventh  Schedule  of  the  Constitution
 of  India.  Allotment  rules  of  land  are  being
 framed  by  the  concerned  State  Governments
 keeping  in  view  different  problems  and
 priorities  suited  to  the  local  conditions.
 Howevers  a  copy  of  summary  of  land  allot-
 ment  rules  in  different  State  Governmen's
 Is  laid  on  the  Table  of  the  House.  [Placed
 iu  Library  See  No.  LT-2990/70)

 Sinking  of  workers’  bouses  at  Murlidlbhagdi
 Collieries  ia  Dhanbad  District,  Bibar

 4150.  SHRI  Be  K.  MODAK  3
 SHRI  BHAGABAN  DAS  4



 93  Written  Answers

 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  3

 (a)  whether  several  houses  of  workers
 of  Murlldibhagdi  colliries  in  Dhanbad
 District,  Bihar  State  are  gradually  sinking:

 (b)  if  so,  the  total  number  of  houses
 affected  and  the  reasons  of  this  slnking;

 (c)  the  steps  taken  by  Government  to
 help  these  workers;

 (d)  whether  the  owner  of  the  colliery
 Is  still  running  the  colliery  under  contract
 despite  thc  fact  that  he  did  not  take  any
 steps  to  help  the  workers;  and

 (०)  if  so,  the  steps  taken  against  the
 colliery  owner  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYA)  :  (a)  and  (b).  None  of  the  houses  fs
 sinking.  However,  some  of  them  are  reported
 to  have  developed  cracks,  evidently  due  to
 poor  constructlon,  In  the  case  of  three
 houses,  situated  on  broken  ground  (goa!).
 eompensation  has  either  been  paid  by  the
 management  or  fs  under  negotiation.

 (०)  to  (०).  Do  not  arise,

 Contract  Labour  in  Collieries  in  Bihar

 4151.  SHRI  8.  K.  MODAK  :
 SHRI  BHAGABAN  DAS  :
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  3

 Will  the  Minister  of  LABOUR  HND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  total  number  of  contract  work-
 ers  in  each  colliery  fo  Jharia  Coal  Belt  in
 Dhanbad  District,  Bihar  State;  and

 (b)  the  number  of  contract  workers
 who  are  working  on  jobs  .of  permanent
 nature  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJIV-
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 AYYA):  (a)  The  information  is  given
 below:

 SI.  Name  of  the  Colliery  Total  No.
 No.  where  contract  workers  cf  con-

 are  working  tract  work-
 ers

 2  3

 l,  New  Tetulfa  Colliery  30
 2  Katras  Choltodih  Collfery  50
 3  Malkera  Choftodih  Colliery  70
 4  Bhelatand  Colliery  42
 5.  Union  Angarpathra  Colliery  20
 6.  South  Govindpur  Colliery  30
 7  East  Angarpathra

 Colliery  80
 8.  Sijua  Colliery  2I8

 ,  Lakurka  Colliery  40
 10.  Lodna  Colliery  500
 l!.  Bhowra  Colliery  550
 12,  Alkusha  South  Colliery  600
 13,  Jdmadoba  3  &  4  Pits

 Colliery  250
 14.  Jamadoba  6  &  7  Pits

 Colliery  50
 15.  Digwadih  Colliery  450
 16,  Bagdigi  Colliery  50
 Wa  Central  Jeenagora

 Colliery  250

 ‘18,  Bhulanbararee  Colliery  250
 19,  Khas  Joyrampur  Colliery  50
 20.  Noonodih  Jeetpur

 Colliery  260
 2  Chasnala  Coiliery  450
 22.  WN,  0,  0.  2,  Sudamdih

 Colliery  350

 2.  Bhagaband  Colliery  50
 a  Amiubad  Colllery  60
 25.  Bararee  Jealgora

 Colliery  650
 26.  Gonhoodlh  Colliery  300

 27,  East  Bhaggetdih
 Colliery  200

 28.  Bastacoll  Colliery  200
 200 29.  Golukdib  Colliey
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 30.  South  Golukdihr
 Colliery  200

 3i,  Koas  Bhaggatdih
 Colliery  60

 32,  Madhuban  Colliery  239
 33,  Sendra  Bansjora

 Celllery  10

 34.  Kusunda  Nayadee
 Colliery  467

 35,  East  Bassuriya  Colliery  00
 36.  South  Balihari  Kenduadih

 Colliery  35
 an  Ena  Colliery  30

 (b)  960  workers.

 Workers  removed  from  Service  in  East
 Neemcha  Colliery

 4i52.  SHRI  ARJUN  SINGH
 BHADORIA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  be
 pleased  to  state  ;

 (a)  whether  the  workers  removed  from
 service  in  East  Neemcha  Colllery  have  since
 been  reinstated  ;  and

 (b)  whether  the  workers  would  be  paid
 their  full  dues  for  the  days  they  were  not
 given  any  work  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANIJI-
 VAYYA)  |  (a)  and  (b).  300  workers  had
 left  the  colliery  on  24,9.69  out  of  fear  of
 being  assaulted  by  the  supporters  of  Colllery
 Mazdoor  Sabha  due  to  internal  rift,  Of
 these  209  workers  subsequently  rejoined
 duty,  As  they  were  not  removed  from
 service  by  the  management,  the  question  of
 their  reinstatement  and  any  payment  to  them
 for  the  period  they  did  not  work  does  no}
 arise.

 छात्र  अमिकों  के  लिए  झायास  तथा
 लिबित्ता  सुविधाएं

 4153,  थमी  सांथू  रास  प्रहिरणार  :  क्‍या
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 क्रम  तथा  पु$्वाश्ष  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ख़ानों  में  काम  करने  वाले  श्रमिर्को
 को  प्रावास  तथा  चिकित्सा  सुविधायें  प्रदान  करने

 के  सम्बन्ध  में  क्या  कार्य  वाही  की  गई  है  ;

 (ख)  गत  तीन  वर्षों  में  देश  में  विभिन्‍न
 लान  क्षेत्रों  मे ंकितने  मकान  बनाये  गये  ;

 (ग)  क्या  ये  मकान  उक्त  श्रमिकों  की
 आवास  की  झावध्यकताओं  को  पूरा  करने  के
 लिए  पर्याप्त  हैं  ;  और

 (8)  यदि  नहीं,  तो  इस  सम्बन्ध  में  क्या

 _ब.यंब्ही  बप्ने  का  रूरब।र  वा  विचार  है?

 श्रम  तथा  पुनर्वास  संत्रो  ष्ी  So  संजी-

 बंधा)  :  (क)  खान  प्रबन्धकों  द्वारा  खानों  में
 काम  करने  वाले  श्रमिकों  को  आवास  और
 चिकित्सा  सुविधायें  दी  जती  हैं।  जहां  तक
 मभ्नक  और  कच्चा  लोहा  खानों  का  सम्बन्ध  है,

 सांविधिक  कल्याण  निधियों  का  स्थापना  की  गई
 है  जो  कि  आवास,  चिकित्सा  सुविधाओं  शौर

 सामान्‍य  कल्याण  के  मामले  में  खान  प्रबन्धकों  के
 प्रयासों  की  अनुपूर्ति  करती  हैं  ।

 आवास  सुविधायें:  इन  निधियों  की  विभिन्‍न
 आवास  योजनाओं  के  अघीन  नियोजनों  को  मकान
 बनाने  के  लिये  प्रोत्साहित  किया  जाता  है।  इसके

 लिए  वित्तीय  सहायता  दी  जाती  है।  अधिक

 महत्वपूर्ण  योजनायें  इस  प्रकार  हैं  —

 (1)  नई  आवास  योजना,  जिसमें  प्रत्येक
 निबास  गृह  के  लिए  कम  से  कम
 336  बर्गे  फुट  स्थान  (l6  वर्ग  फुट

 खुले  स्थानों  को  छोड़कर)  की  परिन
 कल्पता  की  गई  है  ।  इसमें  प्रत्येक

 निवास  गृह  के  लिए  4,000/-  की

 सहायता  की  ब्यवस्पा  है।
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 (2)  सहायता  प्राप्त  |  आवास  योजना,
 जिसमें  प्रत्येक  निवास  गृह  के  लिए
 कम  से  कम  336  वर्ग  फुट  (16  वर्ग

 फुट  खुले  स्थान  को  छोड़कर)  स्थान

 की  परिकल्पना की  गई  है।  इसमें
 प्रत्येक  मकान  के  लिए  4000  go
 की  सौमित  लागत  पर  373  प्रति-
 धत  के  ऋण  और  25  प्रतिशत  के
 उपदान  की  व्यवस्था  है  a

 (3)  कम  छागत  आवास  योजना,  जिसमें
 प्रत्येक  निवास  गृह  के  लिए  269.5
 मं  फुट  कुर्सी  क्षेत्रफल  की  कल्पना
 की  गई  है  t  इसमें  प्रति  निवांस  गृह
 1600/-  रु०  की  सहायता  की  व्यव

 स्‍्थाहै।

 (4)  अपना  मकान  स्वयं  बनाओ  योजना,
 जिसमें  ऐसे  खान  श्रमिक  को  जो
 अपना  मकान  बनाता  हैं  या  अपने
 वतंमान  मकान  में  सुधार  करता  है
 4000/-  रु०  के  उपदान  की  परि*
 कल्पना  है  ।

 कुछ  स्थानों  पर  श्रमिकों  के  आवास  के  लिए
 निधियों  द्वारा  विभागीय  बस्तियाँ  ओर  कस्बे

 बनाए  जाते  हैं  I

 खिकित्सा  सुविधाएं  :--  तीनों  निषियों

 द्वारा  खान  अमिकों  भर  उनके  परिवारों  के
 लिये  मुफ्त  विस्तृत  चिकित्सां  सुविधाओं  की
 ब्यवस्था  की  जाती  है|  इनमें  निम्नकिखित  की
 व्यवस्था  शामिल  है  —_

 (l)  केन्द्रीय  और  प्रादेशिक  अस्पताल,

 (2)  स्थिर  तथा  चछते-फिरते  दबाखाने

 (प्रायुवेंदिक  दवालानों  सहित)  |

 (3)  प्राईमरी  स्वास्थय  केन ।

 CHAITRA  5,  892  (SAKA)  Written  Answers  98

 (4)  प्रसूति  तथा  बाल  कल्याण  कैना  ;
 झौर

 (5)  तठपेदिक  के  इलाज  की  सुविधायें,
 जिनमें  घर  पर  इलाज  भी  शामिल
 है।  इन  निधियों  ने  अपने  खर्च  पर
 तपेदिक,  कसर,  कोढ़  शौर  मानसिक
 रोगों  से  पीड़ित  [रोगियों  के  लिए
 गैर  निधि  बिकित्सा  संस्थाओं  में
 पलंग  आरक्षित  किए  हैं।  बे  खान
 प्रबन्धकों  हारा  चलाई  जाने  वालों
 दवाखानों  की  व्यवस्था  हेतु  सहायता
 अलुदान  भी  देती  हैं  t

 (ख)  वर्ष  ‘1967-68  से  1969-70  के
 दौरान  कोयला,  अभक  और  कच्चा  छोहा  खनन
 क्षेत्रों  मे ंतीनों  निधियों  द्वारादी  गई  वित्तीय
 सहायता  से  (8,ll0  मकान  बनाए  जा  चुके
 हैं  t

 (ग)  जी  नहीं  I

 (a)  जेसा  कि  पहले  बताया  गया  है,  खान
 प्रबन्धकों  द्वारा  आवास  सुविधाओं  की  व्यवस्था  की
 जाती, है  i  सांविधिक  कल्याण  निधियां  उनके  कार्यों
 की  प्रनुपर्ति  करती  हैं।  उपलब्ध  आधिक  साधनों
 केअन्तगंत  कोयला  खान  अ्रम्रिक  कल्य।ण  निधि  ने
 लगभग  66,000  मकानों  की  मंजूरी  दे  दी  भौर
 इनमें  अधिक  मकान  बताये  जॉ  चुके  है।
 जहां  तक  अभक  तथा  कच्चा  लोहा  खानों  का
 सम्बन्ध  है,  सम्बन्धित  निधियों  से  उपलब्ध

 साधनों  द्वारा  अतिरिक्त  मकान  बनवाने  के
 प्रयास  किए  जा  रहे  हैं।  आवास  योजनाभों  को
 क्रियान्वित  करने  में  उच्च  प्राथमिकता  दी  जाती

 है।  1969  में  कच्चो  लोहा  अ्रमिकों  के  िए
 अम्य  बातों  के  साथ  यधोवित  झाबास  योजनाशों
 की  सिफारिश  करने  के  छिए  एक  समिति  भी
 स्थापित  की  गई  थी।  इस  समिति  ने  अपनोी
 रिपोर्ट  प्रस्तुत  कर  दी  हैं।  समिति  की  सिफ़ा-
 श््षों  पर  आवश्यक  कार्यवाही  की  जा  रही  हैं।
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 Setting  ap  of  Nitrogen  Fertilizer  Plant  at
 Kandla

 4I54,  SHRIMATI  SHARDA  MUKER.-
 JEE  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  i

 (a)  whether  it  is  a  fact  that  a  nitrogen
 fertilizer  plant  is  to  be  put  up  at  Kandla  4

 (b)  whether  this  plant  will  be  in  the
 public  sector  with  a  foreign  collaboration  ;

 (c)  If  so,  the  details  of  the  collabora-
 tion  ;  and

 (d)  the  entiled
 therein  ?

 capital  investment

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  D.  ERING)  :  (a)
 A  plant  to  manufacture  fertilisers  contain-
 ing  nitrogen,  potassium  and  phosphatic
 elements  Is  to  be  put  up  at  Kandla,  The
 nitrogen  portion  of  the  plant  will  be  at
 Kalol.

 (b)  The  plant  will  be  in  the  cooperative
 sector,  with  forelgn  technical  collaboration,

 (c)  A  statement  is  enclosed,

 (9)  The  total  capital  investment  is  esti-
 mated  to  be  Rs.  85  crores,

 Statement

 Salient  features  of  the  Agreement
 with  the  Cooperative  Ferti-
 lizers  International  to  implement

 a  cooperative  fertilizer  project
 in  Gujarat

 (a)  Area  of  Collaboration

 This  is  the  area  of  activity  in  which
 the  American  Cooperative  Fertilizers  Inter-
 national  will  have  the  right  to  advise  and
 assist  the  Indian  Farmera  Fertilizer  Co-
 operative  Ltd,  in  the  initial  period,  on
 matters  relating  to  the  Installation,  operation
 and  maintenance  of  the  plant,

 (b)  Implementation  \

 The  Indian  Farmers  Fertilizer  Coopera-
 tve  Lid.  will  own  aod  be  responsible  for
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 the  project.  The  Cooperative  Fertilizers
 International  will  be  represented  by  an
 Operations  Manager  who  will  work  directly
 under  the  Managing  Director  of  IFFCO
 and  discharge  the  responsibilities  of  the
 Cooperative  Fertilizers  International  under
 this  Agreement,  Key  technical  personnel  will
 be  provided  by  the  Cooperative  Fertilizers
 International,

 (c)  Term:

 The  Agreement  will  be  in  force  during
 the  perlod  of  construction  of  the  project  and
 for  a  perlod  of  5  years  from  the  date  of
 start-up.  At  the  end  of  this  period,  the
 Operations  Manager  will  be  continue  In  an
 advisory  capacity  for  a  period  of  3  years,

 (d)  Training  :

 The  Cooperative  Feriilizers  International
 has  undertaken  to  give  all  necessary  facili-
 tles  for  training  the  personnel  who  will  re-
 Place  the  American  personnel,

 (e}  Indigenous  Capacity  :

 The  Agreement  provides  for  full  utllisa-
 tlon  of  indigenons  facilitles  and  skills  in
 the  fields  planning,  construction,  fabrication
 of  machinery  and  equiement,  etc.

 Promotion  of  Ues  of  Fertillser  under
 Fourth  Plan  Period

 4I55.  SHRI  A,  SREEDHARAN  :  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  ;

 (a)  what  steps  Government  are  taken
 to  promote  the  use  of  Fortilisers  ona
 large  campaign  basis  in  the  Fourth  Plan
 period  ;

 (b)  whether  the  consumption  of  ferlt
 liser  is  expecied  to  increase  in  the  coming
 years  ;  and

 (0)  the  reaction  of  the  States  in  this
 regard  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHB
 SHINDE)  ;  (a)  The  following  programme,
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 are  taken  up  to  promote  the  use  of  ferti-
 Heers  in  the  Fourth  Plan  period  4

 (i)  A  scheme  of  national  demonstra-
 tions  sponsored  by  the  Indian
 Council  of  Agricultural  Research
 and  to  be  executed  by  the  Agri-
 cultural  Universities  and  Agri-
 cultural  Research  Stations  is  in
 operation  in  the  different  States.
 The  main  objective  of  this  inten-
 sive  net  work  of  high  quality  na-
 tional  demonstrations  is  to  cone
 vincingly  demonstrate  to  the
 farmers  the  large  production  poten-
 tlality  per  unit  area  of  the  land  per
 unit  time  by  adopting  a  multiple
 cropping  programme  and  package
 of  practices  in  which  the  optimum
 and  balanced  use  of  fertilisers
 and  soil  conditioners  is  emphasi-
 sed,

 (il)  Soil  Testing  Services  :

 In  the  Fourth  Plan  provision  has
 been  made  in  the  State  Sector
 for  setting  up  25  new  stationary
 soil  testing  laboratories  and  for
 strengthening  4  existing  laborato-
 tles,  Thirtyfour  mobile  soll  testing
 laboratories  are  being  fabricated
 for  supply  to  the  States  to  work
 fn  conjunction  with  the  existing
 stationery  laboratories,

 (ili)  Farmers’  Training  and  Educa-
 tions

 Under  the  scheme  of  farmers’
 Training  and  Education,  training
 will  be  imparted  through  national
 demonstration  with  emphasis  on
 the  balanced  use  of  fertilisers,

 (tv)  Publicity  s

 The  All  India  Radio  is  playing  an
 important  role  in  dissemination  of
 of  knowledge  on  proper  use  of  ferti-
 lisers  by  bringing  out  success  stories,
 laying  stress  on  the  use  of  fertilisers
 in  the  packages  of  practices  by
 broadcasts  of  technical  oplaoions
 on  the  benefits  of  balanced  use  of
 fertilisers  and  by  removing  wrong
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 motions  about  their  use.  Besides,
 the  Directorate  of  Extension  in
 association  with  Fertiliser  Division
 of  the  Department  of  Agriculture
 will  produce  films  on  the  balanced
 use  of  fertilisers,  Leaflets  and
 posters  on  the  balanced  use  of
 fertilisers  are  being  brought  out
 and  the  State  Governments  are
 being  requested  to  bring  this  out
 so  in  regional  language  and  with
 their  local  background.

 The  Government  of  India  are  also
 considering  the  question  of  setting  up  of  a
 Fertiliser  Promotion  Council  as  a  joint
 venture  between  the  Government  and  the
 fertiliser  industry  in  order  to  intensify
 various  measures  for  stepping  up  consump-
 tion  of  fertilisers.

 (b)  Yes,  Sir,  The  consumption  of
 fertilisers  is  expected  to  Increase  in  the
 coming  years.

 (c)  All  the  measures  outlined  above  are
 being  taken  in  conjunction  with  the  State
 Governments.  Besides,  they  are  also  taking
 various  steps  to  promote  the  use  of  ferti-
 lisers,

 Manufacture  of  Arabic  Teleprinter

 4156,  SHRI  A.  SREEDHARAN}
 will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA.
 TIONS  be  pleased  to  state  3

 (a)  whether  the  Hindustan  Teleprioters
 are  manufacturing  Arabic  Teleprinter;

 (b)  what  fy  the  demand  for  Arabic
 Teleprinters  from  counties  Ik  U.A.R.  and
 Kuwait;  and

 (c)  io  what  other  languages  teleprinter
 will  be  manufactured  for  export  promotion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 SHER  SINGH):  (a)  Yes.

 (b)  The  Company  has  received  orders
 from  Kuwait  for  supply  of  Arabic
 teleprinters  worh  Rs.  47.  lakhs.  हज
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 is  exploring  demands  of  this  type  of  tele-
 printers  In  orther  Middle  Bast  cauntries,

 (c)  The  Company  has  plans  to  manu-
 facture  teleprinters  in  Persian  script  for
 export,  If  sufficient  orders  are  received,

 सध्य  प्रवेश  में  सुतो  कपड़ा  मिलों  द्वारा
 कमंचारो  भविष्य  निधि  का  जमा

 किया  जाना

 4158,  श्री  हुकम  बन्द  कछुवाय  :  क्‍या

 धम  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मब्य  प्रदेश  के  कितने  शझौर  किन  किते

 सूती  कपड़ा  घिलों  के  लिए  केन्द्रीय  सरकार  ने
 नियन्त्रक  नियुक्त  किए  हैं  ;

 (ख)  नियन्त्रक  द्वारा  लाये  जाने  बाले
 प्रत्येक  मिल  की  एक  कमंचारी  भविष्य  विधि  की
 कितनी  कितनी  राश्षि  शेष  है;  और

 (ग)  गत  तीन  वर्षों  में  इनमें  से  प्रत्येक  मिल
 ते  कितनी  कितनी  कर्मचारी  भविष्य  निधि  जमा
 की  है  और  सरकार  _का  ऐसी  क्या  कार्यवाही
 करने  का  विचार  है  शिस  से  कमंचारी  भविष्य
 घिलि  की  बकाया  राहि  भी  उनके  द्वारा  जमा
 करा  दी  जाये  ?

 भ्रम  तथा  पुनर्वास  मंत्री  श्री  To  संजी-
 बया)  :  (क)  मध्य  प्रदेश  के  निम्नलिखित  चार
 प्रतिष्ठान  प्र।धिकृत  नियन्त्रकों  द्वारा  चलाए  जाते

 है:-

 (1)  मेसर्स  बंगाल  नागपुर  काटन  मिल्स,
 राजनंदगांव  ।

 न्यू  भोपाल  टेक्स्टाइल  मिल्स  लि०  ;
 भोपाल  ।

 (3)  हीरा  मिल्स  लि०,  उज्जैन  ।

 स्वदेशी  काटन  एण्ड  फ्लोर  मिल्स
 लि०,  इंदौर  ।
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 (a)  और  (7).  कमंचारी  भविष्य  निधि
 योजना,  952  का  प्रशासन  केन्द्रीय  न्यासी  बोर्ड
 द्वारा  किया  जाता  है  जोकि  कमंचारी  भविष्य
 निधि  अधिनियम,  1952  प्रधीन  गठित  किया
 एक  स्वायत  लिकाय  है।  इसका  भारत  सरकार
 से  सीधा  संबंध  नहीं  है।  एक  विवरण  जिससे
 भविष्य  निधि  प्राधिकरण  द्वारा  भेजी  गई  सूचना
 दी  गई  है,  सभा  पटल  पर  रखा  गया  है।  प्रन्यां-
 लय  में  रखा  गया  |  देखिये  संख्या  LT—299/
 70]  सरकार  ने  प्राधिकृतनियन्त्रकों  को  वर्तमान
 अ  ददानों  की  नियमित  रूप  से  अदायगी  करने

 और  पिछली  बकाया  रकमों  का  भुगतान  करने

 हेतु,  योजनायें  बनाने  के  लिए  भी  अनुदेश  दिये

 हू

 India’s  Demand  for  Export  Quota
 of  Sugar

 4159,  SHRI  Ss.  R.  DAMANI)  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  against
 India’s  demand  for  an  export  quota  of  0
 lakh  tonnes  of  sugar,  the  International  Sugar
 Conference  In  Geneva  In  968  has  sac-
 tloned  only  2,50  lakh  tonnes  4

 (b)  If  so,  whether  the  entire  quota  has
 been  exported  in  1969,  :  and

 (c)  If  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE)  :  (a)  At  the  U.  N.
 Sugar  Conference  held  in  Geneva  In  968
 India  asked  for  a  quota  of  7,5  lakh  tonnes
 and  based  on  our  past  export  performance
 we  were  given  a  basic  export  quota  of  2.5
 lakh  tonnes,  Under  the  provisions  of  the
 Agreement  we  are  also  entitled  to  export
 our  preferential  quotas  to  the  U.S.A.  and
 the  U,  K,  (N.P.Q.)  which  are  about  95,000
 tonnes,

 (b)  and  (c).  Due  to  low  international
 sugar  prices  we  exported  in  969  only  about
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 94,000  tonnes  to  the  prcferential  markets  of
 the  U.S.A.  and  the  U.K.  (NPQ).

 पथरीली  भूमि  में  नलकुप  लगाने  के  लिये

 उपकरणों  को  कमो

 4160.  श्री  ओम  प्रकाश  त्यागी :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  यह  सच  है  कि  भारत  में  पथ-
 रीली  भूमि  में  नलकूप  लगाने  के  लिये  अपेक्षित
 उपकरणों  का  अभाव  है  जिसके  फलस्वरूप
 विभिन  क्षेत्रों  तथा  राज्यों  में  िचाई  कांयंक्रमों
 में  प्रगति  नहीं  हो  रही  है;  और

 (ख)  यदि  हाँ,  तो  इस  कमी  को  पूरा  करने
 के  लिये  सरकार  कया  कायंवाही  कर  रही  है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्री  (भो  अन्ना-
 साहिब  दिन्दे)  :  (क)  जी  नहीं  ।

 (ख)  कठोर  चट्टानी  क्षत्रों  में  छिद्रण  करने
 की  क्षमता  वाले  केलिक्स  तथा  डायमण्ड  छिद्रण
 रिगें  देश  की  विभिन्‍न  फर्मो  द्वारा  बनायी  जा

 रही  है  भ्रोर  वे  सुगमता  से  प्राप्य  हैं।  ढाउन  दी

 होले  हम्मस  भी  जिनसे  कठोर  चट्टानी  क्षेत्रों
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 में  तेजी  से  छिद्रण  किया  जा  सकता  है,  देश  में

 बनाए  जा  रहें  हैं  ।  डायमण्ड  ड्लिग  रिगों  भौर
 डायरक्ट  रोटरी  रिगों  में  (यह  भी  देश  में  बनायी
 जा  रही  हैं)  थोड़ी  सी  रद्दोबदल  करने  से  ये

 हथौड़े  चला  जा  सकते  हैं।  कई  राज्य  इन
 रिगों  में  “डाउन  दी  होले  हैमर”  का  प्रयोग  कर

 रहे  है।  इनके  अतिरिक्त,  फर्मों  ने,  विशेषकर

 “डाउन  दी  होल  हैमर”  चराने  के  उपयुक्त,
 “डाउन  दी  होंल  रिग”  बनाने  का  कार्य  शुरू
 किया  है  1

 U.N.  Assistance  for  Tibetan  Refugees

 4I6!.  SHRI  B.  K.  DASCHOWDHURY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  any  agreement  was  signed
 between  U.  N.  High  Commissioner’  for
 Refugees  and  Government  of  India  to  pro-
 vide  assistance  in  its  programme  for  rehabill-
 tation  of  Tibetan  refugees;  and

 (b)  if  so,  the  details  thereof

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Yes,  Sir.

 (b)  Three  agreements  have  been  signed
 between  the  Government  of  India  and  the
 United  Nations  High  Commissioner  for
 Refugees  ६0  far  as  per  details  given  below  :

 SI.  Amount  of  Purpose  for  which  provided
 No.  assistance

 provided

 l.  Rs,  2,00,000/-  To  provide  working  capital  for  five  ftudustrial  anits  set  up  by
 by  the  Tibtan  Industrial  Rehabilitation  Society  for  the  Tibetan
 refugees  tn  Himachal  Pradesh.

 2.  Rs.  60,000/-  For  the  purchase  of  a  truck  for  the  Tibten  Multipurpose
 Cooperative  Society,  Tezu,  to  enable  the  refugees  to  market
 their  produce  and  to  transport  essential  good  for  the  Setile-
 ment.

 3.  Rs,  80,250/-
 Chandragiri
 State,

 For  supply  of  multipurpose  food  to  Tibetan  refugees  in
 and  Mehendragarh  Settlements  in  Orissa



 107  Written  Answers

 Financia!  Aid  to  Co-operative  Agricultural
 Sector

 4162,  SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  ts  a  fact  that  the
 Union  Government  have  decided  to  give
 adequate  financial  aid  to  the  Cooperative
 agricultural  sector  ;

 (b)  if  so.  the  total  amount  to  be  given
 to  the  Co-operative  agricultural  Sector  3

 (c)  the  kind  of  other  assistance  to  be
 given;  and

 (d)  the  programme  of  activities  drawn
 up  for  1970-71  In  promoting  the  Co-opera-
 tive  Sector  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  0.  ERING)  :  (a)
 Yes,  Sir.

 )  The  Government  of  India  has
 provided  Rs.  149,23  crores  for  the  central
 sector/Union  Territories  and  centrally  spon-
 sored  schemes  {nthe  Fourth  Plan  period.
 Central  assistance  will  also  be  available  for
 State  Plan  schemes  of  cooperative  develop-
 ment.  The  total  outlay  of  Central  and
 State  Governments  duiing  the  Fourth  Plan
 period  is  expected  to  be  Rs.  245.91  crores,

 (c)  Supplemental  assistance  would  be
 available  from  institutional  agencies  like
 the  commercial  banks  and  Agricultural
 Refinance  Corporation.

 (d)  During  the  next  year,  the  short
 and  medium  term  loans  advanced  by  coope-
 rative  credit  {institutions  are  expected  to  be
 Rs.  565  crores  and  long-term  loans  by  the
 Land  Mortgage  Banks  Rs.  50  crores,  Re-
 organisation  of  the  primery  credit  societies,
 re-alignment  of  the  loaning  policies  and
 procedures  to  serve  the  small  farmers,  broad
 based  membership  and  deposit  mobilisatton
 are  some  of  the  main  steps  being  taken  to
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 accelerate  the  pace  of  development,  A  pilot
 scheme  of  financing  of  primary  credit  socte-
 ties  by  commercial  banks  in  areas  where  the
 district  central  banks  are  weak  is  also
 being  introduced  in  five  States.  as  a  tempo-
 Tary  measure.  In  the  field  of  processing,
 a  Central  Sector  scheme  for  provision  of
 block  cost  for  processing  units  will  be  in
 operation,  The  consolidation  and  streng-
 thening  of  the  marketing  societies  and
 increasing  adoption  of  commercial  practices
 would  also  receive  priority.  A  larger
 financial  provision  has  been  made  in  the
 coming  year  for  the  Centrally  Sponsored
 Scheme  of  Margin  Money  for  Fertilizer
 Distribution,  In  the  field  of  consumer
 cooperatives,  the  emphasis  will  continue  to
 be  laid  on  making  the  structure  viable,
 diversifying  the  business  operations  of
 cooperatives  and  improving  their  operational
 efficiency.  The  training  programmes  will
 be  geared  to  meet  the  specialised  require-
 ments  of  the  various  sectors  of  the  coopera-
 tive  movement  and  greater  emphasis  will  be
 laid  on  practical  training  and  on  full  utili-
 sation  of  already  trained  personnel.

 Linking  of  Price  of  Foodgrains  with  cost
 of  living  Index  as  suggested  by

 Punjab  Government

 4163,  SHRI  MAYAVAN  :
 SHRI  N.  R.  LASKAR
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  Punjab  Government  has
 suggested  to  link  the  price  of  foodgrains
 with  the  cost  of  living  index  ;

 (b)  if  so,  whether  Centre  has  examined
 this  proposal  ;  and

 (०)  the  decision  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arse,
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 Enquiry  into  the  sale  of  Wheat  supplied
 to  Ration  Depots  in  Delhi

 4164,  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  any  enquiry  by  the  Delhi
 Administration  was  held  into  the  mysterious
 sale  of  indigenous  wheat,  issued  to  the
 licensed  ration  depots,  in  the  open  market
 recently  ;

 (b)  if  so,  the  details  thereof  and  the
 steps  taken  by  the  Administration  against
 the  persons  involved  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  On  receipt  of
 complaints  of  malpractices,  Intensive  check-
 ing  of  fair  price  shops  in  Delhi  was  carried
 out  recently,  74  fair  price  shops  were
 found  to  have  violated  various  provisions
 of  the  Delhi  Specified  Food  Articles  (Regu-
 lation  of  Distribution)  Order,  1968,  In
 some  cases  wheat  was  not  issued  and  records
 forged.  As  a  result,  42  shops  were  either
 cancelled  or  suspended,  securities  of  56
 shops  were  forfeited  either  in  part  or  in
 full  and  minor  penalties  were  imposed  in
 some  other  case.

 (०)  Does  not  arise,

 Aid  to  Cooperative  Agriculture  Sector

 ‘4165.  SHRI  CHENGALRAYA
 NAIDU  :

 SHRI  JAGESHWAR  YADAV  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  whether  it  {fs  a  fact  that  Union
 Government  has  decided  to  give  adeq
 financial  aid  to  the  Co-operative  agri-
 cultural  sector  ;  and

 (०)  if  so,  what  will  be  the  total  ald  to
 be  given  to  the  Co-aperative  agricultural
 sector  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  D.  ERING):
 (a)  Yes,  Sir,

 (b)  A  sum  of  Rs.  149,23  crores  has  been
 provided  by  the  Government  of  India  for
 the  Central  Sector,  Union  Territories  and
 Centrally  Sponsored  S:hemes  of  coopera-
 tive  development  in  the  Fourth  Plan  Period.
 Central  assistance  will  also  be  available  to
 State  Governments  for  State  Plan  schemes  of
 cooperative  development.  The  total  outlay
 of  Central  and  State  Gover:ments  is  esti-
 mated  to  be  Rs.  S91  crores  for  the  Fourth
 Plan  period.  This  would  be  supplemented
 by  assistance  from  institutional  sources  like
 commercial  banks,  Agricultural  Re-finance
 Corporation,  etc.

 Fishing  harbrurs  at  Chandipur,  Gopalpur
 and  Paradeep  in  Orissa

 4166.  SHRI  K,  P.  SINGH  DEO:
 SHRI  RABI  RAY  :
 SHRI  0.  AMAT  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  Government  of  Orissa
 have  sent  a  proposal  to  the  Centre  for
 fishing  Harbours  at  Chandipur,  Gopalpur
 and  Paradeep  ;

 (b)  if  so,  whether  Government  have
 agreed  to  the  proposal  made  by  the  State
 Government  and  the  assistance  asked  for  ;
 and

 (c)  if  so,  details  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB):  (a)  The  Government  of
 O-issa  have  proposed  a  fishing  harbour  at
 Chandipur  under  the  Centrally  sponsored
 scheme  of  provision  of  landing  and  berthing
 facilities  for  fishing  vessels  at  minor  ports,
 Construction  of  8  fishing  harbour  at
 Paradeep  has  also  been  proposed  recently
 by  the  State  Government.  G»palpur  is  one
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 of  the  ports  under  consideration  by  a
 Committee  set  up  by  the  Ministry  of  Trans-
 Port  to  determine  the  Minor  port  which
 should  bz  taken  up  for  ioteasive  develop-
 ment  in  Orissa,

 (0)  and  (c).  The  State  Government's
 Proposal  for  provision  of  harbour  facilities
 at  Chandipur  at  a  cost  of  Rs.  4,62,860
 was  approved  by  the  Government  of  India
 in  Septenber  196),  The  State  Government
 have  Indicated  a  likely  expenditure  of
 Rs.  1.49  lakhs  in  respect  of  this  work
 during  969-70,

 The  Comnittee  set  up  by  the  Ministry
 of  Transport  is  studying  Gopalpur  and
 Chandball  to  determine  the  feasibility  of
 developing  one  of  thess  ports  under  the
 scheme  of  integrated  development  of  one
 minor  port  in  each  State,  The  Committee's
 report  is  awaited,

 A  site  for  a  fishing  harbour  within  the
 commercial  port  of  Paradzep  has  been
 selected  for  investigations.  Tne  feasibility
 of  sanctioning  a  fishing  harb  ur  at
 Paradeep  will  b:  examined  after  the  Port
 Trust  has  completed  the  investigations  and
 drawa  up  plans  and  estimates,

 Panchayati  Raj  in  Nefa

 4i68.  SHRI  BISWA  NARAYAN
 SHASTRI:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state  ;

 (a)  whether  Panchayati  Raj  system
 introduced  in  NEFA  has  been  working  satis-
 factorily  ;

 (b)  whether  there  is  scheme  to  impart
 training  to  the  persons  concerned  on  Pan-
 chayati  raj  system  ;

 (c)  whether  it  is  necessary  that  the  office
 of  the  Director  of  Panchayats  should  be
 within  NEFA  ;  and

 (d)  Ifso,  what  steps  Government  have
 taken  to  move  that  office  within  easy  reach
 of  the  people  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINIS[RY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  D.  ERING)  :  (a)
 Reports  o  far  recelved  so  far  show  that
 the  Panchayati  Raj  is  working  satisfactorily
 {o  NEPA,

 (b)  NEFA  Administration  fs  taking
 Steps  to  impart  training  to  the  persons  con-
 cerned  with  the  Panchayat!  Raj,

 (c)  and  (d).  It  has  been  decided  to
 shift  the  office  of  the  Director  of  Panchayats to  NEPA,  A  conmittee  is  taking  steps
 to  select  a  suitable  site  for  the  headquarters
 with  in  NEPA.

 आकाश  वाणजो  मोटर  ड्राइवर  एसोसिएशन

 4170.  श्री  अजुन  हु  सवोरिया  :
 थी  यशपाल  सिहू  :
 थी  राम  सिह  अयरवाल  :
 क्री  श्रोगोपाल  साबू :
 श्री  हरदयाल  देवगुरण  :

 क्या  सूचना  तथा  प्रसारण  और  संचार
 मस्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  आकाशवाणी
 मोटर  ड्राइवर  एसोसिएशन  (पंजीकृत)  ने  8

 जनवरी,  970  को  उनको  एक  ज्ञापन  भेजा

 था;

 (ख)  यदि  हां,  तो  क्या  उपयु कत  एश्ोसि-
 एशन  ने  आकाशवाणी  में  काम  करने  वाले  ड्राइ-
 बरो  के  वेतन-मानों  को  मम्त्रालय  तथा  भ्रन्य
 विभागों  में  काम  करने  वाले  स्टाफ  कार  ड्राइवरों
 के  वेतन-मानों  के  बराबर  लाने  के  लिये  अपने
 i0-39  रुपये  के  वेतन-मान  को  बढ़ा  कर
 110-180  रुपये  करने  को  मांग  को  है;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का  विद्यार

 आकाशवासती  के  स्टाफ  कार  ड्राइवरों  के  बेतन-



 W3  Written  Answers

 मानों  में  तदनुसार  पुनरीक्षण  करने  का  है;  और

 (घ)  यदि  हां,  तो  कब  और  यदि  नहीं,  तो

 इसके  क्‍या  कारण  हैं  ?

 सुचना  तथा  प्रसारण  और  संचार  स्त्री

 (भी  सत्य  नारायण  सिह):  (क)  नौर  (ख).
 जी,  हाँ  ।

 (ग)  और  (घ).  सचिवालय  कार्यालयों  के
 अतिरिक्‍त  अन्य  कार्यालयों  में  काम  करने  वाले
 स्टाफ  कार  ड्रॉइवरों/ड्राइवरों  को  10-180
 रुपये  का  ऊचा  वेतनमान  पैसे  के  समान  प्रइन  पर
 सरकार  ने  सावधानीयूवंक  विचार  किया  है।
 भारी  गाड़ियों  के  ड्राइवरों  तथा  सचिवालय
 कार्यालयों  में  कार्य  करने  वाले  स्टाफ  कार  ड्राइ-

 व  को  l0-(80  रुपये  का  ऊंचा  वेतनमान

 उसके  दुष्कर  कार्य  के  कारण  दिया  गया  है।
 यह  सचिवालय  कार्यालयों  के  अतिरिक्त  अन्य
 कार्यालयों  में  काम  करने  वाले  ड्राइवरों  पर  छागू
 नहीं  है

 Appointment  of  a  Commission  to  Study
 Irrigational  Facilities

 4I7|,  SHRI  5.  Y.  KRISHNAN  t  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  i

 (a)  whether  it  ts  a  fact  that  the  provi-
 sions  of  irrigational  facilitles  have  not  been
 given  due  consideration  as  also  providing
 fertilizers  and  high  ylelding  varities  of  seeds
 to  the  farmers  ;

 (b)  If  so,  whether  Government  propose
 to  appoint  a  Commission  consisting  of
 experts  to  study  this  aspect  ;  aod

 (c)  if  not,  the  resons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir,  The  programme
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 for  providing  Irrigation  facilities,  fertilisers
 and  seeds  of  high-yielding  varitles  to  the
 farmers  are  being  accorded  highest  priority,

 (b)  and  (c),  Considering  the  need  for
 maximum  exploitation  of  both  the  sur-
 face  and  groundwater  resources  within  the
 next  four  to  five  plan  periods,  the  Govern-
 ment  of  India  have  constituted  an  Irriga-
 tlon  Commission  to  go  into  the  question  of
 future  irrigation  development  in  the
 country  Ina  comprehensive  manner.  The
 Government  of  India  have  also  decided  to
 constitute  a  National  Commission  on  Agri-
 culture  to  review  the  entire  agricultural
 scene  and  make  sultable  recommendations.

 Survey  of  Indian  Soll  for  Production
 of  Imported  Cotton

 4I72,  SHRI  8,  K.  TAPURIAH:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  1

 (a)  whether  the  Indian  soll  is  not
 deemed  to  be  fit  to  produce  the  varieties  of
 imported  cotton  ;  and

 (b)  whether  any  survey  has  been  made
 in  this  respect  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVLOPMENT  AND  Co-
 OPERATION  (SHRI  ANNASAHIB  SHIN-
 DE):  (a)  No.  India  is  fit  to  produce
 some  varictles  which  are  equivalent  to
 imported  cotton,  In  their  quality,

 As  a  result  of  Intensified  research  since
 the  Implementation  of  the  Coordinated
 Research  Project  on  Cotton  by  the  Indian
 Council  of  Agricultural  Research,  a  major
 break-through  in  quility  Improvement  In
 Indian  cotton  has  been  achived  with  the
 evolution  and  realese  of  two  new  extra-long
 staple  cottons,  viz.,  MCU-5  and  SUJATA,
 during  1968-69.

 Strain  MCU-5  has  extra-long  staple
 with  I-3/I6"  and  can  spin  good  603  counts
 yarn  under  mill  conditions.  It  is  compar-
 able  to  some  Imported  styles  like  ‘Sudan’,

 Sujata  is  an  Egyptian  barbadense  type
 combining  a  staple  length  of  lyr  and  high
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 fibre  strength,  With  a  spining  value  of
 80s  to  00s  counts,  it  Is  the  highest  spining
 cotton  so  far  developed  and  realsed  io
 India,

 (b)  Varietiee  MCU-5  and  Sujata  have
 initially  been  found  suitable  for  cultivation

 -on  a  large  scale  in  the  irrigated  cotton  tracts
 in  Tamil  Nadu,  where  there  is  a  potential
 area  of  about  1,20  lakhs  hectares  which
 can  be  covered  under  these  varieties.

 Trials  are  in  progress  to  determine  other
 areas  of  adaptation  for  these  varieties.

 हजारीबाग  जिले  में  कोयला  खानों  द्वारा
 कोयला  मज्रों  बोर्ड  के  पंचाट  को

 क्रिवान्वित

 4I73.  श्री  स०  Mo  बेसरा :  क्‍या  श्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  यह  सच  है  कि  हजारीबाग  जिला
 में  अनेक  कोयला  खानों  के  स्वामियों  ने  कोयला

 मंजूरी  बोर्ड  के  पंचाट  को  अभी  तक  क्रियान्वित

 नहीं  किया  है  और  यदि  हां,  तो  उन  कोयला

 खातों  के  स्वामियों  की  संख्या  तथा  उनके  नाम
 क्‍या  हैं;

 (ख)  क्या  इस  सम्बन्ध  में  कोयछा  खान
 निरीक्षकों  ने सरकार  को  कोई  प्रतिवेदन  प्रस्तुत
 किया  है  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 और

 (ग)  उक्त  कोयला  खानों  के  स्वाभियों
 द्वारा  पंचाट  को  अभी  तक  क्रियान्वित  न  किये
 जाने  के  क्‍या  कारण  हैं  ?

 श्रम  तथा  पुनर्वास  मंत्री  ी  tte  संजीं-

 बेया):  (क)  और  (ख)  .  क्षेत्रीय  अधिकारियों
 पे  प्राप्त  सूचना  के  अनुसार  हजारीबाग  में  45
 कोलिरियां  है,  जिनमें  24  ने  सिफारिशों  को
 क्रियान्बित  कर  दिया  है,  9  ने  आंशिक  रूप  से
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 क्रियान्बिति  की  है  और  शेष  8  ने  क्वियान्विति
 नही  की  है।  एक  विवरण  जिसमें  उनके  नाम
 दिये  गये  हैं,  सभा  पटल  पर  रखा  गया  है।
 [प्रन्धालय  में  रखा  गया  देक्षिये  संहया  LT-

 2992/70]

 (ग)  दोषी  कोलिरियों  ने  इन  सिफारिशों
 को  क्रियान्वित  करने  में  वित्तीय  कठिनाइयाँ
 बताई  हैं  1

 Experiment  for  Irrigation  Arrangements
 by  Artificial  Rain

 4174,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  It  is  a  fact  that  Govern-
 ment  are  making  any  experiment  for  irriga-
 tion  arrangement  by  artificial  rains  ;

 (०)

 (c)  if  not,  the  reason  therefor  ?

 if  so,  the  details  thereof  ;  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FCOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No,  Sir.

 (b)  Toes  not  arise,

 (c)  Experiments  with  artificial  rains
 for  Irrigation  have  so  far  not  been  under-
 taken  because  of  inadeqnate  data  and  un-
 certainity  about  its  economic  feasibility,
 However,  the  Department  of  Civil  Aviation
 is  conducting  some  preliminary  experiments
 on  scientific  aspects  of  artificial  rain  mak-
 ing.

 Breeding  of  Fish  in  Khazan  Land  of  Goa
 and  its  effect  of  Rice  Production

 AIT.  SHRI  SHINKRE  :
 Miniter  of  FOOD  AND
 be  pleased  to  state  :

 Will  the
 AGRICULTURE

 (a)  whether  Government  are  aware  of  a
 fecent  Statement  of  the  Chief  Minister  of
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 Goa,  Daman  and  Diu  in  a  _  press  conference
 that  he  has  finalized  a  scheme  by  which
 some,  15,000  acres  of  the  Khazan  lands  in
 Goa  will  be  used  for  breeding  of  fish,
 specially  prawns  :

 (b)  whether  Government  have  also  taken
 note  of  the  fact  that  the  Khazan  lands  are
 highly  fertile  and  only  because  of  most
 objectionable  practies  by  landlords  and
 Managing  Committees  of  the  ‘Comunidades’
 who  break  the  protecting  ‘‘Bunds’  and
 allow  sea  waters  to  enter  the  Khazan  fields
 for  fish  breeding,  the  country  Is  deprived  of
 substantial  rice  production;  and

 (c)  If  so,  the  reaction  of  the  Govern-
 ment  to  the  said  statement  of  the  Chief
 Minister  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Government  is  aware  of  the
 press  reports  regarding  the  announcement  by
 the  Chief  Minister,  Goa,  of  a  Scheme  of  fish
 breeding  in  ab  ut  10,000  hectares  of  Khazan
 lands,

 (b)  and  (c).  Full  details  of  the  scheme
 have  been  called  for  and  will  be  considered
 by  the  Governnent.  Information  of  the
 subject  will  be  placed  on  the  Table  of  the
 Sabha,

 Resentment  Regarding  Method  of
 Recruitment  of  Class  IV  Employees

 of P  &  T  Department  in  Goa

 4176,  SHRI  SHINKRE:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ॥

 (a)  whether  Government  are  aware  of
 the  fact  that  there  is  considerable  resent-
 ment  In  Goa  regarding  the  recruitment  of
 class  IV  employees,  including  psons,  in  the
 Posts  and  Telegraph  Dspartneot  there,  as
 no  preference  is  given  to  Goans  in  the  re-
 cruitment  and  ft  has  been  very  difficalt  for
 them  to  get  jobs;
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 (b)  whether  Government  have  taken
 note  of  the  fact  that  before  the  liberation  of
 Goa  there  was  no  competition  from  the
 outsiders  for  this  posts  and  Goans  are
 assured  of  getting  small  jobs;  and

 (c)  whether  Government.  taking  into
 consideration  the  rather  peculiar  condition
 of  transitlonal  period  in  which  Goans  live
 presently  will  establish  certain  norms  and
 instruct  properly  the  Heads  of  the  P  &  T
 Departments  in  Goa  to  see  that  local  people
 are  preferred  for  the  Class  IV  jobs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  The  Government
 have  not  received  any  complaint  about
 resentment  in  regard  to  the  rccultment  of
 Class  IV  employees  in  Goa,  Only  candi-
 dates  registered  in  Employment  Exchanges
 In  Goa  are  considered  for  Class  IV  posts  in
 Goa,

 (०)  Before  Mberation,  Goa  being  not  a
 part  of  Indian  Union,  the  question  of
 competition  from  other  Indian  citizens  did
 not  arise,

 (०)  No  body  who  is  not  registered  in
 the  Employment  Exchange  In  Goa  and  thus
 is  not  anormal  resident  of  Goa  can  be
 considered  for  filling  up  the  posts,  No
 change  from  the  existing  position  is,  there-
 fore,  considered  necessary.

 Investment  by  Rehabilitation  Industries
 Corporation  for  providing  Employment

 to  Displaced  persons  from  East
 Pakis  tan

 ‘4177,  SHRI  JYOTIRMOY  BASU  3
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  ;

 (a)  the  total  investment  by  Rehabilita-
 tion  Industries  Corporation  till  date  In  the
 industrial  companies  and  Cooperative  Socie-
 tles  promoted  by  it  for  giving  employment
 to  the  displaced  persons  from  East
 Pakistan;

 (b)  the  companies  and  Cooperative
 Societies  In  which  Rehabilitation  Industries



 हि
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 Corporation  has  investrrents  and  amount  of
 investment  in  each  up-to-date;

 (c)  the  amount  of  profits  earned  or
 losses  incurred  by  the  Corporation  during
 the  last  three  years;  and

 (d)  the  actual  number  of  displaced  per-
 sons  employed  In  the  Industrial  units  and
 co-operative  societies  promoted  by  Rehabili-
 tation  Industries  Corporation  upto-date  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  to  (d),  The
 information  {s  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Research  on  Method  of  Rice  Production
 by  Central  rice  Research  Institute

 4178.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  a  recent
 experiment  of  India’s  Central  Rice  Institute
 questions  the  historic  practice  of  growing
 rice  under  water;

 (b)  whether  the  Indian  scientists  can
 ralse  a  good  crop  of  rice  without  flooding
 and  submerging  !and;

 (c)  whether  research  by  the  Indian
 scientists  holds  enormous  {mplication  for
 cultivating  rice,  with  up  to  six  times  less
 water  than  heretofore;

 (d)  ॥  so,  the  main  findings  of  the
 said  research  at  India’s  Central  Rice  Insti-
 tute;  and

 (e)  the  action,  if  any,  is  contemplated
 by  Government  on  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &
 COOPBRATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes.  The  experiments  car-
 ried  out  at  the  Central  Rice  Research  Ins-
 titute  during  the  last  four  years  on  the
 water  requirement  of  rice  have  shown  that
 it  Is  not  necessary  to  maintain  a  continuous
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 stand  of  water  more  than  a  few  days  from
 transplanting  to  maturity,  to  grow  a  good
 crop  of  rice.

 (b)  Yes,  A  good  crop  of  rice  can  be
 grown  without  flooding  and  submerging  dur-
 ing  the  vegetative  growth  stages  of  the  crop;
 but  submergence  and  flooding  are  required
 just  before  flowering  and  for  a  few  days
 afterwards  for  optimum  production.

 (c)  The  method  recommended  for
 optimum  use  of  avallabie  water  fs  alternate
 wetting  and  drying  j.e.  water  is  let  in  just
 before  soil  starts  cracking,  By  this  method,
 only  1000  mm  of  water  per  hectare  would
 be  required  for  growing  a  crop  of  IR-8,
 Le.  a  variety  of  135-140  days  duration,  whe-
 reas  under  continuous  submergence  about
 2000  mm  per  hectare  would  be  required,

 (d)  The  main  findings  are  as  stated
 above.  A  good  crop  of  rice  of  140  days
 duration  could  be  ralsed  with  about  009  mm
 of  water.  Varleties  of  shorter  duration
 would  require  correspodingly  less  amount
 of  water,  e.g.  Padma  and  T.N.-I  can  be
 raised  with  870  mm  of  water.

 (e)  This  research  {nformation  is  being
 passed  on  to  the  Central  and  State  Depart-
 ments  of  Agriculture  for  disseminating  it  in
 the  field.

 Loans  and  grants  by  Rebabilitation  Indust-
 ries  Corporation  to  Industria}  units  for

 providing  Employment  to  Displaced
 persons  from  Enst  Pakistan

 4I79,  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  Pleased  to  state  ;

 (a).  the  namesof  the  industrial  com-
 panies  which  had  been  sanctioned  loans  and
 grants  by  the  Rehabilitation  Industries  Cor-
 poration  for  promotion  and  development  of
 industries  and  to  give  employment  to  the
 displaced  persons  from  East  Pakistan  till
 date;

 (b)  the  amount  of  loans  and  grants
 sanctioned  to  each  Industrial  company  and
 employment  potential  promised  to  be  creat-
 हत  by  each  company  with  loans  and  grants
 from  Rehabilitation  Industries  Corporation;
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 {c)  the  employment  potential  actually
 created  and  the  number  of  refugees  actually
 given  employment  till  date;  and

 (d)  the  amount  outstanding  till  date
 with  each  industrial  company  receiving  loans
 from  the  Rehabilitatlon  Industries  Corpora-
 tlon  and  the  steps,  {f  any,  taken  or  proposed
 to  be  taken  by  Government  to  realise  the
 dues  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD).  (a)  to  (d),  The
 information  is  being  collected  and  will  be
 lald  on  the  Table  of  the  Sabha.

 Special  Programme  for  “Distress  areas"”
 Io  India

 4i80,  SHRI  JYOTIRMOY  BASU  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  FOOD  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  his  Ministry  possesses  any
 data  about  ‘‘distress-areas”’  in  India;

 (b)  ifso,  the  Hst  of  distress-areas  In
 each  State;

 (c)  the  nature  and  extent  of  distress
 In  such  areas  of  each  State;

 (d)  whether  Government  have  formu-
 lated  any  special  programme  for  these
 areas,  and

 (e)  If  so,  a  broad  outline  of  the  prog-
 ramme  drawn  for  each  State  and  when  the
 said  special  programme  is  expected  to  be
 implemented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (¢).  A  statement  is  laid
 onthe  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-2993  (70)

 प्रेस  आयोग  को  सिफारिकों  को
 क्रिपाम्वित  करता

 4i8],  मी  रामावतार  हास्‍्त्री :  क्‍या

 सूचना  तथा  प्रसारण  ओर  संचार  मंत्री  यह
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 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  पहले
 प्रेस  आयोग  की  सभी  सिफ़ारिशों  को  क्रियान्वित

 नहीं  किया  है;

 (ख)  यदि  हां,  तो  किन-किन  सिफारिशों
 को  क्रियान्वित  नहीं  किया  गया  है  ;

 (ग)  इस  के  क्‍या  कारण  हैं  ;  और

 (घ)  उन्हें  क्रियान्वित  करने  के  लिए  क्‍या
 कार्यवाही  करने  का  विचार  है  तथा  यह  कायें-
 वाही  कब  तक  किये  जाने  की  सम्भावना  है  ?

 सूचना  तथा  प्रसारण  और  संचार  मंत्री

 भी  सत्य  वारायण  सिह)  :  (क)  से  (घ).  इस
 सम्बन्ध  में  लोक  सभा  के  5  मई,  1969 &
 तारांकित  प्रश्न  संख्या  737  &  उत्त  र  में  सदन
 की  मेज  पर  रखे  गए  विवरण  की  शोर  ध्यान
 आकर्षित  किया  जाता  है  I  प्रंस  आगोग  ने  कई
 सिफारिशों  की  थीं  जिनमें  से  कुछ  केन्द्रीय  सर-
 कार  द्वारा  स्वीकार  क्रियान्वित  की  जानी  थी
 और  कुछ  राज्य  सरकारों  द्वारा  तथा  अन्य
 प्तमाचारपत्रों  तथा  समाचार  एजेंसियों  द्वारा
 राज्य  सरकारों  या  समाचारपत्रों  और  सम।चार

 एजेंसियों  से  सम्बन्धित  सिफारिशें  उचित  कार्य-

 बाही  के  लिए  उनके  ध्यान  में  छा  दी  गई  थीं
 जो  सिफारिश  केन्द्रीय  सरकार  से  संबंधित  थी
 और  उनमें  से  जो  स्वीकार  की  गई  थीं,  वे  जहां
 तक  हो  सका  है,  सभी  कार्यान्वित  कर  दी  गई  |
 एकमात्र  सिफारिश  जिसे  स्वीकार  किया  गया
 था  परननु  उसे  अन्तिम  रूप  से  क्रियान्वित  नहीं
 किया  जा  सका,  बहू  'पृष्ठानुसार  मूल्य  सूची'  से
 सम्बन्धित  है  1  इसको  समाचार  पत्र  (मूल्य  तथा

 पृष्ठ)  अधिनियम,  1956,  जिश्को  सितम्बर
 956  में  पास  किया  गया  था,  बनाकर  कार्या-
 न्यित  करने  का  प्रयत्न  किया  गया  था,  परन्तु
 इसको  सितम्बर,  1961  %  सर्वोच्च  न्यायालय
 ते  संविधान  के  विरुद्ध  घोषित  कर  दिया।
 मामले  पर  हाल  ही  में  फिर  सके  विचार  किया
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 गया  था  और  यह  निर्णय  लिया  गया  था  कि

 फिलहाल  पृष्ठानुसार  मूल्य  सूची  फिर  से  चालू
 करना  सम्भव  नहीं  है  क्योंकि  इसके  लिए  संवि-
 घान  की  घारा  19(2)  में  संशोधन  करना  होगा
 जो  गोलक  नाथ  के  मुकदमे  में  सर्वोच्च  न्यायालय
 के  निरंय  को  देखते  हुए  अभी  सम्भव  नहीं  है  ।

 Medical  Bills  Relating  to  P  &  T  Dispensary
 at  Patna

 4I82.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  number  of  Medical  bills  received
 by  the  Medical  Officer  Incharge  P  &  T  Dis-
 pensary,  Patna  from  Ist  October,  969  to
 39  December,  969  and  the  medical  bills
 countersigned  and  returned  by  the  Medical
 Officer  to  the  employees;

 (b)  the  number  of  Medical  bills  which
 remained  pending  for  counter-signature  in
 the  P  &  T  Dispensary,  Patna  on  Ist  January,
 970  and  the  perlod  of  delay  of  those  bills;

 (९)  whether  there  Is  any  Procedure  to
 teceive  Medical  bills  In  writing  in  the  P  &  T
 Dispensary,  Patna  and  return  the  same  duly
 countrsigned  In  writing  to  the  employees  ;
 and

 (d)  If  mot,  the  reasons  therefor  and  the
 arrangements  Government  propose  to  make
 to  see  that  the  bills  of  the  staff  are  lost  In
 the  P  &  T  Dispensary?’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  2068  medical
 bills  were  received  during  1-10-69,  to
 3I-I2-69  and  the  same  were  returned  to  the
 officials  concerned  duly  countersigned.

 (b)  None  except  those  recelved  on  that
 day,

 (०)  No,  Sir,
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 (0)  As  no  case  of  loss  of  medical  bills
 submitted  to  doctors  for  countersignatures,
 has  been  reported  to  the  administrative
 authorit'es,  there  appears  to  be  no  necessity
 to  introduce  the  system  of  receiving  and
 returning  the  bills  under  receipt.

 पूर्व  पाकिस्तान  से  आये  दारणार्थियों  का
 पदिचिस  बंगाल  में  पुनर्वास  करने

 को  योजना

 4183.  श्री  रामावतार  शास्त्री  :  क्‍या  श्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  1  पाकिस्तान
 से  भारत  आये  13,000  शरणार्थी  परिवारों  का

 पुनर्वास  करने  के  सम्बन्ध  में  पश्चिम  बंगाल  की

 संयुक्त  मोर्चा  सरकार  ने  केन्द्रीय  सरकार  को
 कोई  योजनायें  भेजी  हैं  ;

 (ख)  यदि  हां,  तो  उनका  व्योरा  क्‍या  है  ;
 और

 (ग)  उन  पर  सरकार  की  क्या  प्रतिक्रिया

 है?

 म,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्रो  (भी  मागवत  झा  प्राजाद):  (क)
 जी,  नहीं  i

 (@)  और  (ग)  प्रश्न  नहीं  उठता  ।

 Post  &  Telegraph  Offices  and  Telephone
 Exchange  la  Rajasthan  under  Fourth  Plan

 4i84.  SHRIR.  K.  BIRLA  :  Will  the
 MINISTER  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  number  of  the  Post  Offices,  tele-
 Phone  exchanges,  telegraph  offices  opened
 in  Rajasthan  during  the  last  year  and  the
 names  of  the  places  where  they  have  been
 opened;
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 (b)  whether  Government  have  formu-
 lated  the  schéme  under  the  Fourth  Plan  for
 opening  more  post  offices,  telephone
 exchanges  and  telegraph  offices,  telephone
 offices  in  Rajasthan  and  if  so,  the  details
 thereof:  and

 (c)  the  number  of  post  offices,  tele-
 phone  exchanges  nd  telegraph  offices
 Proposed  to  be  opened  in  Jhun  Jhuou  district
 of  Rajasthan  during  the  Fourth  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  a  (a)  Information  is
 given  in  the  Statement  laid  on  the  Table  of
 the  House,  [Placed  in  Library.  See  No.
 LT-2994/70].

 (0)  Post  Offices  :

 The  scheme  for  opening  more  post
 ffices  in  Rajasthan  during  the  Fourth  Plan
 period  has  not  yet  been  finalised.

 Telephone  Exchanges  :

 Schemes  for  opening  23  new  Exchanges
 at  the  following  places  in  Rajasthan  have
 already  been  approved  3

 Begun
 Borawar
 Debari
 Gangashahar
 Gotan
 Govindgarh
 Gudha  Balotra
 Ladoun
 Lunkaransar

 10,  Manoharpura
 ll,  Napasar
 12,  Parihara
 13.  Piper  City

 :

 ७

 Ye

 14.  Pokran
 15,  Pratappura
 ‘16.  Ratpur  (Bhilwara)
 17,  Sadri
 18,  Sanchore
 19,  Sarupganj
 20.  Sikri
 2k  Siwana
 22,  Sribljeyunagar
 23,  Tapykra
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 Telegraph  Offices
 It  is  proposed  to  open  20)  Telegraph

 Offices  during  the  Fourth  Plan  period  in
 Rajasthan,

 Post  Offices  :

 It  {s  not  possible  to  state  the  number  of
 Post  offices  proposed  ta  be  opened  in  Jhun
 Jhunu  district  of  Rajasthan  during  the
 Fourth  Plan  Period  due  to  reasons  stated  in
 (b)  above,

 Telephone  Exchanges  :

 No  approved  scheme  for  opening  of  new
 Telephone  Exchanges  in  Jhun  Jhunu  district
 is  pending,  Cases  of  opening  of  new  excha-
 nges  are  reviewed  from  time  to  time  and
 these  are  approved  subject  to  justification
 and  availability  of  resources,

 Telegraphs  Offices  :

 N>  specific  plan  has  been  prepared  for
 opening  of  telegtaph  offices  in  Jhun  Jhunu
 district.  The  request  for  providing  these
 offices  at  various  places,  received  for  provi-
 ding  these  offices  at  various  places,  received
 from  different  parties,  will  be  examined  and
 sanctioned,  if  feasible,  in  accordance  with
 the  policy  of  the  department.

 Supply  of  Fertilisers,  Seeds  and  Foodgrains to  Rajasthan

 4185,  SHRIR.K  BIRLA:  Will  the
 Mlnister  of  FOOD  AND  AGRICULTURB
 be  pleased  to  state  :

 (a)  the  quantity  of  foodgrains.  fertilisers
 and  seeds  supplied  to  the  State  of  Rajasthan
 during  the  last  three  years,  year-wise  ;

 (b)  the  demand  of  the  Government  of
 Rajasthan  for  these  items  ;  and

 (c)  the  criterion  for  supplying  these
 tems  to  the  States  7

 THE  MINISTER  OF  STATE  IN  THE  MI-
 NISTRY  OF  FOOD  AND  AGRICULTURE, COMMUNITY.  DEVBLOPMENT  AND
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 COOPERATION  (SHRI
 SHINDE)  :  (a)  and  (b).  The  quantities  of
 foodgrains,  fertilisers  and  seeds  demanded

 MARCH  26,  970

 0)  Food  grains
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 ANNASAHIB  by  the  Government  of  Rajasthan  and
 the  supplies  made  to  them,  during  the  las‘
 three  years  are  given  below  :—

 967  968  969

 Demand  Supply  Demand  Supply  Demand  Supply

 In  ‘000  tonnes,
 (i)  Wheat  (including  635.2  342.3  240.0  7.2  553.9  222.6

 coarse-grains)

 (il)  Rice.  2.4  0.3  3.0  0.8  Nil  0.5

 (ii)  Fertiliters

 ‘1966-67  ‘1967-68  1968-69

 Demand  Supply  Demand  Supply  Demand  Supply

 In  Quintals
 (i)  Nitrogenous  १7.6)  5.3  in  28.2)  38.9)

 fertilisers.  )  terms  of  )  )
 )  Nitrogen  )  89  )  3.7

 (il)  PO,  —)  6.i  )  An)

 (iii)  Seeds

 1966-67  ‘1967-68  1968-69

 Demand  Supply  Demand  Supply  Demand  Dupply

 Hybrid  Maize  744

 Hybrid  Bajra  46

 Hybrid  Sorghum  80
 Paddy  00

 Wheat  3500

 Jowar
 Ground-nut

 4  008.23
 46  208,16,

 80  245.35
 00  5.00

 506

 5.00

 Io  Quintals
 008.23  564  564
 208.6  2932  =  232
 245  35

 5.00

 57  57
 3.00
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 (c)  Supplies  of  foodgrains  from  the
 Central  Pool  are  made  on  the  basis  of  the
 requirements  of  Government  distribution  tn
 the  State,  Internal  availability  with  the
 State,  availabillty  with  the  Centre  and
 requirements  of  the  other  deficit  areas,
 However,  in  the  case  of  rice,  the  position  is
 slightly  different.  Rajasthan  is  not  a  rice
 eating  State.  The  rice  produced  in  the
 State  is  mainly  coarse  and  is  sufficient  to
 meet  the  States’  requirements.  A_  small
 quantity  of  fine  rice  (basmati)  is  however
 supplied  when  possible  for  educational
 institutions  of  all  India  character  and  urban
 areas,

 As  regards  fertilisers,  the  requirements
 of  the  State  Governments  for  fertilisers  are
 determined  on  the  basis  of  the  Zonal
 Meetings  held  in  the  country  twice  a  year-
 one  on  the  Ist  April  before  the  start  of  the
 Kharif  season  and  the  other  on  the  Ist
 October  before  the  start  of  the  Rabi  season.
 These  meetings  are  attended  by  the  represen-
 tatives  of  the  Ministry  of  Food  and  Agri-
 culture,  on  the  hand,  and  on  the  other,  by
 those  of  the  State  Governments  and  also  by
 the  indigenous  Manufacturers  of  fertilisers,
 In  these  meetings  the  State  Governments
 indicate  their  total  requirements  of  fertilisers
 keeping  in  view  the  stocks  held  by  them
 and  the  quantity  of  fertilisers  they  would  be
 getting  from  the  indigenous  factories.  The
 requirements  of  the  State  Governments  for
 the  remaining  quantities  of  fertilisers  are
 met  by  the  Central  Fertilisers  Pool.

 As  regards  seeds,  they  are  supplied  to
 the  State  Government  according  to  their
 requirements  and  availability  of  Seeds  with
 the  Centre,

 गूलर  भोज  के  गो  सदन  का  दिल्ली  प्रशासन
 को  हस्तांतरण

 श्री  रामगोपाल  शालवाले  :
 ह ह  झोंकार  लाल  बेरबा :

 क्या  खास  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 ‘4186.

 (क)  क्‍या  यह  सच  है  कि  गूलर  भोज  के
 णो  सदन  को  दिल्ली  प्रश्चासन  को  हस्तांतरित
 कर  दिया  गया  है  ;
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 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त  हृस्तां-
 तरण  सरकार  द्वारा  हसका  प्रवन्ध  न  कर  सकने
 के  कारण  हुआ  है  ;

 (ग)  यदि  हां,  तो उस  असफलता  के  क्‍या
 कारण  है;  भौर

 (घ)  उक्त  असफलता  के  लिए  उत्तरदायी
 व्यक्तियों  के  विरुद्ध  क्या  कार्यवाही  की  गई  है  ?

 खाद्य  कृषि  सामुदापिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (क्री  अन्ना

 साहिब  शिन्‍्दे)  :  (क)  जी  हाँ  ।

 (ख)  केन्द्रीय  मोसम्बधंन  परिषद  के  विष-
 टन  के  कारण  गूलर  भोज  के  गोसदन  का  हस्तां-
 तरण  दिल्‍लो  प्रशासन  को  किया  गया  था  t

 (ग)  और  (घ).  प्रश्न  ही  नहीं  होते  ।

 देश  में  डा|क  घर  खोलने  के  बारे  में  नीति
 तथा  उनका  कार्थसंचालन

 4187,  श्री  राम  गोपाल  झालवाले  :
 क्या  सूचना  तथा  प्रसारण  ओर  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  का
 विचार  देश  में  कम  से  कम  3,000  की  जन-
 संख्या  वाले  प्रत्येक  ग्राम में  एक  एक  ढाकघार
 स्थापित  करने  का  है  ;

 (ख)  यदि  हाँ,  तो  ऐसे  कितने  ग्रामों  में  गत
 3  वर्षो  में  डाकधर  खोले  गये  हैं  ;

 (ग)  उन  में  कितने  डाकधघर  इस  समय  ठीक
 प्रकार  से  कार्य  कर  रहे  हैं;  और

 (घ)  उनमें  से  कितने  डाकधर  बन्द  कर
 दिये  गये  हैं;  और  उक्त  डाकघरों  को  बन्द  कर
 देने  के  क्या  कारण  हैं  ?
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 सूचता  तथा  प्रसारण  संत्रालय  और  संचार
 विभाग  में  राज्य  संत्री  (जी  बर  सिह):  (क)
 जी  नहीं  |  परन्तु  मौजूदा  नीति  के  अनुसार,
 जिन  गाँवों  में  2,000  की  आवादी  हो  गौर  कुछ
 मामलों  में  तो  2,000  से  कम  की  आवादों  भी

 हो  तो  वहां  डाकघर  खोले  जाते  हैं  बशर्तें  कि

 दूसरी  विभागीय  शर्ते  पूरी  उतरती  हों  जैसे  कि
 सबसे  नजदीक  के  डाकघर  की  दूरी  ओर  भ्रस्ता-
 वितत  डाकघर  का  घाटे  की  निर्धारित  सीमा  के
 भीतर  काम  करना  आदि  |

 (ख)  से  (घ).  पिछले  तीन  वर्षों  (1967,
 968  और  969)  में  गाँवों  में  6,3I2  डाकघर
 खोले  गए  हैं।  इनमें  3,000  या  इससे  ज्यादा

 आवादी  वाले  गाँव  भी  शामिल  है  ऐसे  डाक-
 घर  l0  वर्ष  तक  प्रायोगिक  आधार  पर  चलाये
 जाते  है  बदातें  कि  वे  घाटे  की  निर्धारित  सीमा
 तक  काम  करते  रहें।  पिछले  तीन  वर्षों  में
 इनमें  से  किप्ती  डाकधर  के  बन्द  होने  की  संभा-
 बना  नही  है  |

 भारत  में  वृष  की  प्रतिव्यक्ति  खपत

 4i88.  श्री  शशि  भूषण :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  भारत  में  दूध  की  प्रति  व्यक्ति  खपत
 कितनी  है  ;

 (@)  क्या  गत  तीन  बषों  में  इस  में  कोई

 बुद्धि  अथवा  करी  हुई  है  ;

 (ग)  कया  दुधारू  पशुओं  को  प्रतिशतता  में

 वृद्धि  जनसंख्या  में  हुई  वद्धि  के  प्रनुरूप  है;  भोर

 (घ)  यदि  हां,  तो  गत  तीन  वर्षों  का
 तस्सम्बन्धी  ब्योरा  क्‍या  है  ?
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 ere,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  संत्रो  (क्री  अस्ता
 साहिब  शिन्दे)  :  (क)  ओर  (ख) .  भारत  में
 ‘1968-69  के  दौरान  प्रति  व्यक्ति  प्रतिदिन  भ्रनु-
 मानित  दूध  उपलब्धि  iS  ग्राम  की  है  जबकि
 इसकी  तुलना  में  1966-67  में  प्रति  दिन  23
 ग्राम  की  थी  1

 (ग)  औ  (घ).  दुधारू  पशुओं  के  बारे  में

 आंकड़े  पशु  -गणनाओं  के  द्वारा  केवल  पांच  वर्षों
 के  बाद  एकत्र  किए  जाते  हैं  और  पिछलो

 पशु-गणना  966  में  की  गई  थी।  निम्न
 सारिणी  में  1961-1966  में  दौरान  दुधारू  गायों
 झौर  भैंसों  क ेसाथ  साथ  मानव  आवादी  की

 बृद्धि  की  प्रतिशतता  भी  दी  गई  है  :--

 वर्ग  96l  से  966  में
 प्रतिशत  बृद्धि

 दुधारू  गायें  2.4  प्रतिशत

 दुधारू  भैंसे  6.4  प्रतिशत

 मानव  आबाद  2.6  प्रतिशत

 पो०  एल०  480  के  अधोन  दुग्ध  घूर्ण
 झावि  का  आयात

 3189,  श्री  बादि  भुषण  :  क्या  लाद  तथा

 कृषि  मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्‍या  भारत  ने  पी०  एल?  480  के

 अधोत  दुग्ध  चूर्ण  तथा  अन्य  पदार्थों  का  आयात

 किया  है  ;

 (@)  यदि  हां,  तो  गत  तीन  वर्षों  के  दौरान

 कितनी  मात्रा  में  आयात  किया  गया  ;  जौर

 (ग)  इस  समय  कितनी  मात्रा  में  आयात
 किया  जा  रहा  है  ?
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 are  कृषि,  सामुदापिक  विकास  तथा
 सहकार  मंत्रालय  हमें  राज्य  मंत्री  श्लौ  अस्ता

 साहिब  शिन्दे)  :  (क)  से  (ग).  अनुमानत  माँगी
 गई  सूचना  पी०  एल०  480  टाइटल  IL  %
 अधीन  प्रायातों  के  संबंध  में  है  जोकि  कुछ  स्वी-

 कृत  राहुत  एजेंसियों  के  माध्यम  से  वितरण

 के  लिए  उपहार  सप्लाई  से  संबंधित  है।  इस

 अनुमान  के  आधार  पर  अपेक्षित  सूचता  इस

 प्रकार  है  :--

 (मात्रा  मीटरी  टन  में)

 वस्तु  967  968  969

 दर्भ  12,617.62  13,428.74  —[2,225,74
 dle  एस०  एस०  59,636.10  88,233.36  92,496.77

 गेहूँ  (बलगर  शोर  रोत्ड  139,343.55  1,27,565.85.  1,66,756.  43

 गेहूं  सहित)
 तेल  25,614.34  21,038.34  20,876.72
 घी  2,562,22

 गेहूं-आटा  522°44  910,72  226.79

 कार्नमील  24,840.46

 सोरघम  10,312.87  274.88

 सेम  1,229.06  =
 विविध  राहत  सप्लाई  19,866.41  496.09  680.47

 अस्पताल  घप्लाई  T2312  *  6°49

 2,94,054:97  25,947°98  2,95,84°63

 “सूचना  उपरूब्ध  नहीं  है  t

 969  से  आगे  के  आँकड़े  अभी  उपलब्ध  नहीं  है  ।

 दुग्ध  चूर्ण  का  आयात

 4190,  शनी  हाझि  भूषण :.  क्‍या  खाथ  तथा
 कृषि  मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  देशा में में  स्थापित  दूध  के  विभिस्त
 कारसानों  के  लिए  गत  तीन  वर्षों  में  बषंवार
 विदेशों  से  कितना  द््ष  का  पाउडर,  (दुग्ब  कण)
 हुबारों  पाव डॉ. ों  में,  ध्रायात  किया  गया;  और

 (खि)  सरकारो  क्षेत्र  में  दूध  के  कारलानों
 में  प्रयोगाथे  किन  किन  देशों  से  दूध  के  पाऊहर
 का  आयात  किया  जाता  है  [तथा  यह  पाऊड़र
 किस  दर  पर  आयात  किया  जाता  हैं  ?

 wre,  कृषि  सामुदायिक  विकास  तथा  सह-
 कार  संत्रालय  में  राज्य  मंत्री  (ली  अन्ना

 साहिब  किन्बे) :  (क)  गत  तीन  वर्षों  के  दोरान
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 gra  चूर्ण  की  निम्नलिश्षित  मात्रा्ें  आयातित  की
 गई  :
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 ष  पौंड  में

 l.  1967-68  1,97,46,900
 2  1968-69  2,72,59,380
 3.  1969-70  1,74,53,640

 (ख).

 दर  प्रति  मेट्रिक  टन  रुपयों  में

 (1967-98)  (1968-69)  (I969-70)

 डेनमार्क

 (डेनिश
 खाद्य  ऋण
 के  अंतर्गत)  2,497.00  2,413.00  कुछ  नहीं
 न्यूजीलेंड  1,762.75  ,7I0.65  1,585.00
 बलगेरिया  3,783.00  कुछ  नहीं  कुछ  नहीं
 ' बिदव  खाद
 कार्यक्रम  उपहार  उपहार  उपहार

 बुग्ध  परिष्करण  संयंत्रों  का  आथात
 तथा  उनका  कार्य

 4191,  श्री  शबा  भूषण  :  क्‍या  खाद्य  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कितने  दुग्ध  परिष्करण  संयंत्रों  का
 अब  तक  आयात  किया  गया  है;

 (ख)  प्रत्येक  संयंत्र  की  कुल  लागत  कितनी

 है  तथा  सभी  संयंत्रों  पर  अब  तक  कुल  कितना
 धन  व्यय  किया  गया  है;

 (ग)  उनमें  से  कितने  संयंत्र  झपनों  पूरी
 क्षमता  से  काम  कर  रहे  हैं;  और

 (घ)  क्‍या  निकट  भविष्य  में  कुछ  और

 संयंत्र  आयात  करने  का  सरकार  का  विचार  है
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 are  यदि  हां,  तो  इसके  क्या  कारण  हैं  तथ्स  इस
 सम्बन्ध  में  कित-किन  कम्पनियों  को  लाइसेंस
 दिए  गए  हैं  ?

 खान्य,-छृषि  सामुदायिक  ओर  सहकार
 मंत्रालय  में  राज्य  मंत्रो  (भरी  अच्नासाहिब  ;
 शिन्वे)  :  (क)  से  (घ).  अपेक्षित  जानकारी  एकत्र
 की  जा  रही  और  प्राप्त  होते  ही  सभा  पटल  पर
 रख  दी  जायेगी  t

 National  Food  Congress

 4192,  SHRI  N,  R.  LASKAR  :
 SARI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whther  there  is  a  proposal  to  hold
 a  National  Food  Congress  some  time  in
 April  this  year  ;

 (b)  if.so,  who  are  the  organisers  and
 what  will  be  its  agenda  ;  and

 (c)  what  purpose  will  be  solved  by  this
 National  Food  Congress  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB)  :  (a)  to  (०)  :  A  statement  {s  lald
 on  the  Table  of  the  House.  [Placed  in
 Library.  See.  No.  LT.—2995/70]

 Decision  of  U.P.  Government  to  Nationa-
 lise  Sugar  Industry

 4193.  SHRI  RABI  RAY  :
 SHRI  5,  S.  KOTHARI:
 SHRI  K.  M,.  MADHUKAR  ;
 SHRI  VISHWA  NATH

 PANDEY  3
 SHRI  D,  N.  PATODIA  t

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  his  atteation  bas  been
 drawn  to  the  recent  decision  of  Uttar
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 Pradesh  Government  to  nationalise  nineteen
 sugar  mills  in  that  State  ;  and

 (a)  If  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  The  Government
 of  Uttar  Pradesh  have  decided  to  attach  9
 sugar  mills  against  which  there  were  sub-
 stantial  arrears  of  cane  price,  cess,  pur-
 chase  tax,  commission  and  Interest  in  respect
 of  previous  years  and  to  appoint  Official
 Receivers  for  their  management.  Of  the
 9  sugar  mills,  the  Government  of  Uttar
 Pradesh  have  released  four  as  these  have
 since  cleared  the  dues  and  one  more  sugar
 mill  cleared  the  dues  before  an  Official
 Receiver  was  appointed,

 Journals  and  Magazines  Published  by
 Foreign  Embassies

 4194,  SHRI  RABI  RAY  :  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  !

 (a)  whether  it  is  a  fact  that  foreign
 Embasies  In  India  publish  journals  and
 magazines  ;
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 (b)  ff  so,  thelr  Embassy-wise  break-up  ;
 and

 (c)  whether  Government  have  made  any
 survey  about  the  impact  of  these  Journals
 on  the  mind  of  the  people  in  the  country
 and  the  details  thereof  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  Yes,  Sir.

 (b)  A  statement  giving  Embassy-wise
 break-up  of  number  and  circulation  of  such
 newspapers  and  periodicals  is  laid  on  the
 Table  of  the  House.

 The  details  such  as  names,  languages,
 Periodicity,  places  of  publication  and  cir-
 culation  of  periodical  publications  brought
 out  by  each  of  the  Embassies/Foreign
 Missions  are  given  on  pages  483  to  487  of
 “Press  in  Indla—l969"  a  copy  of  which
 was  laid  on  the  table  of  both  Houses  of
 Parliament  on  29.8.69.

 (c)  No.  Sir.

 Statement

 Number  and  circulation  of  Newspapers
 and  periodicals  brought  out  by  each  Em-
 bassy/Foreign  Mission  in  India  ;

 S.  No,  Name  of  Embassy)  Number  of  Newspapers  Circulation
 Foreign  Mission.

 !  2  3  4

 ]  U.S.S.R  46  6,51,994,
 2  U.S.A,  5  6,13,781
 3  G.D.R  6  ‘35,195
 4  U.K,  5  2i,450
 5  Bulgaria  4  Not  supplied,
 6  Cuba  3  10,000
 7  F.D.R  3  Not  supplied,
 8  Iraq  2  do-
 9  U.A.R,.  2  -do-

 0  China  (People’  Republic)  2  -do-
 i!  France  2  2.000
 2  Arab  League  Not  supplled.
 13,  Australia  I  300
 4  Canada  l  3,000
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 2  3  4

 15,  Ghana  ]  2,000
 16.  H.H.  the  Dalia  Lama  Bureau  of  l  Not  supplied
 7.  Hungary  l  -do-
 18,  Israel  23,725
 19,  Italy  ]  Not  supplied
 20.  Mangolla  -do-
 2i,  North  Vietnam  1  750
 22.  Poland  4.400
 2,  Sweden  3,000
 24,  Pakistan  Not  supplied

 03  12,71,295

 सरकारी  तथा  गेर  सरकारो  बूचड़खानों  Strike  Notice  By  Andaman  Forest

 में  बच  किए  गए  पशुओं  की
 Labour  Union

 4196,  SHRI  K.  R.  GANESH:  Will

 4195,  श्री  रामस्वरूप  विद्या्थों  :
 श्री  वंश  नारायरण  सिह  :

 बया  खाद्य  तथा  क्षि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  सरकारो  तथा  गेर-सरकारी  बूचड़
 खानों  में  बध  किये  गए  बड़े  तथा  छोटे  पशुओं
 की  संख्या  कितनी  है  तथा  उसमें  गाय  और

 बछड़ों  की  संख्या  क्तिनी  थी;  और

 (ख)  क्‍या  यह  सुनिश्चित  करने  का  सरकार

 का  विचार  है  कि  पशुओं  के  खून  से  बनी  अथवा

 रंगी  वस्तुओं  पर  “पक्षुओं  के  खून  से  बनी  '

 अथवा  पशुओं  के  खून  से  रंगी  वस्तुएं  जैसी  भी

 स्थिति  हो  दाब्द  अंकित  किए  जाएं  ?

 wu,  कृषि  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (को  अन्ना

 साहिब  दिन्वें)  :  (क)  1967-68  के  दौरान  देश
 में  प्राधिकृत  बूचड़खानों  में  बध  किए  गए  पशुओं
 की  संख्या  4,23,646  बताई  जाता  है  |

 (ख)  सरकार  ऐसे  किसी  प्रस्ताव  पर  विचार
 नहीं  कर  रही  है  ।

 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  t

 (a)  whether  a  strike  notice  has  been
 served  by  the  Andaman  Forest  Labour
 Union  ff  so,  when  and  what  are  the  demands
 enumerated  in  the  charter  of  demands  sub-
 mitted  by  the  said  Union  ;

 (b)  whether  conciliation  proceedings
 have  commenced  if  so,  when  and  what  Is  the
 progress  of  the  concillation,  and  the  demands
 on  which  agreement  has  been  reached  ;

 (c)  whether  a  similar  notice  on  some
 of  the  demands  was  submitted  a  year  or  two
 ago  ;  and

 (d)  if  so,  the  action  taken  then  and
 when  the  conciliation  is  likely  to  termi-
 nate  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  02,  SANJI-
 VAYYA):  (a)  to  (d).  Information  is
 being  collected  and  will  be  placed  on  the
 Table  of  the  House  when  received,

 Demands  of  Andaman  General  Workers
 Union

 4197,  SHRI  K.R.  GANESH:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  de  mands  have  been  sub-
 -mitted  by  the  Andaman  General  Workers’
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 Union  to  the  Andaman  Labour  Force  which
 fs  the  employer  ;  if  so,  when  ;

 (b)  what  are  the  demands  of  the
 Union  ;

 (c)  whether  conciliation  proceedings
 have  been  started,  If  so,  when  ;  and

 (d)  the  progress  of  conciliation  and
 points  on  which  agreement  has  been
 reached  and  when  conciliation  Is  likely  to
 terminate  7

 THE  MINISTER  OF  LABOUR.  AND
 REHABILITATION  (SHRI  D,  SANJI-
 VAYYA)«  (a)  to(d),  The  Andaman
 General  Workers’  Unlon  sent  certain
 demands,  one  on  9.1.70  and  the  other  on
 3,2,70,  to  the  Andaman  Administration.
 Discussions  on  these  were  held  on  10,2,70
 and  16.2 70,  when  all  but  the  last
 two  wero  di  d  and  almost
 settled,  A  statement  showing  the  demands
 and  the  results  of  discussions  so  far  is
 lald  on  the  Table  of  the  House,  /Placed
 in  Library.  See  No.  LT-2996/70]  Discus-
 sion  on  the  remaining  two  items  was  to  be
 held  on  25,3.70,

 d  d

 भारतीय  कृषि  अनुसंधान  संस्था  में
 जल  प्रौद्योगिकोय  केन्द्र  को  स्थापना

 4198,  श्री  शिव  कुमार  शास्त्री  :

 श्री  आत्म  वास  :

 कया  शाथ  तथा  कृषि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  shat  पंचवर्षीय
 योजना  में  फोर्ड  प्रतिष्ठान  की  सहायता  से  गार-
 तीय  कृषि  अनुसन्धान  संस्था  में  जल  प्रौद्योगिकीय

 केन्द्र  स्थापित  करने  का  सरकार  का  विचार  है  ;

 (ख)  ल्‍न्‍या  यह  भी  सच  है  कि  इस  काम  के
 लिए  अमरीका  से  कुछ  विशेषज्ञ  बुलाए  गए  हैं  ;
 गौर
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 (ग)  यदि  हाँ,  तो  उक्त  केन्द्र  कब  तक
 स्थापित  किया  जायेगा  तथा  उससे  क्या  लाभ
 होगे  ?

 लाश,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (ओऔ  अन्ना
 साहिब  विस्व)  :  (क)  जी  हां  ।

 (ख)  केन्द्र  मे ंकाम  करने  के  लिए  फोड
 फाउप्लेशन  ने  (i)  डा०  Wo  ए०  क्रांट  और
 (॥)  to  एल०  fo  डोनीन  नाम  दो  विशेषज्ञों
 की  सेवायें  प्राप्त  कर  ली  हैं।

 (ग)  (i)  इस  वषं  में  केन्द्र  स्थापित  करने
 के  लिए  कदम  उठाये  गए  हैं  1  यह  जल-प्रबन्ध  के
 सब  पहलुओं  में  और  कृषि  विदव  विद्यालयों,
 केन्द्रीय  और  राज्य  प्रनुसंघान  केन्द्रों,  कार्य  करने
 वाली  अजेन्सियों  और  अन्य  स्थानों  में  प्रशिक्षण,

 अनुसंघान  और  विस्तार  सम्बन्धी  महृत्व-पूर्णा
 पदों  के  लिए  विभिन्‍न  स्तरों  पर  अपेक्षित  व्य-
 क्तियों  की  प्रशिक्षण  सुविधाओं  का  प्रबन्ध
 करेगा  |

 (i)  जरू-प्रबन्ध  के  सब  पहलुओं  पर  मूल
 और  बव्यवहारिक  अनुसंधान  कार्य  शुरू  करेगा
 भौर  चालू  रखेगा।

 (iil)  जल-प्रबन्ध  और  सम्बन्धित  समस्याओं
 पर  जानकारी  के  आदान  प्रदान  की  सुविधाएँ
 उपलब्ध  करेगा  |

 (tv)  we  के  अच्छे  प्रयोग  को  प्रचारित
 करेगा  t

 Export  of  Rice  in  1969-70,

 4I99.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  ;

 (a)  what  quantity  of  good  quality  rice
 such  as  Basmati  has  been  exported  last
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 year  and  this  year  and  what  was  the  value
 of  the  export  ;  and

 (b)  what  are  the  foodgrains  that
 Government  expect  to  export  In  970  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  999  metric  tons  of
 superior  basmati  rice  valued  at  Rs.  60.5]
 lakhs  were  exported  in  1969,  In  the  first
 two  months  of  the  current  year,  the  quanti-
 ty  of  superior  basmati  rice  exported  was
 37/4  metric  tons  and  its  value  came  to
 Rs,  59.32  lakhs.

 (b)  Superior  basmati  rice  and  pulses.

 Investment  made  in  and  demand  of  products
 of  Modern  Bakeries

 4200.  SHRI  PREM  CHAND  VERMA,
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  Investment  made  In  the
 Modern  Bakeries  India  Ltd.,  upto  date  and
 the  target  of  business  fixed  upto  the  3lst
 March,  1970;  how  much  has  been  achleved
 upto  date,  and  whether:  it  fs  likely  to
 reach  the  target,  If  not,  the  reasons  there-
 for  5

 (b)  whether  it  {sa  fact  that  some  pri-
 vate  dealers  deliberately  discourage  the  sale
 of  Modern  Bakery  Products  and  they  propa-
 gate  against  it,  if  so,  the  details  (hereof;

 (c)  whether  the  products  of  the
 Company  are  in  demand  in  the  market,  If  so
 what  has  been  the  position  in  1969-70  as
 against  the  demand  in  1968-69  and  what
 measures  are  being  adopted  to  imporve  the
 sale  ;

 (d)  how  many  and  where  are  the
 branches  of  the  Company,  and  whether
 Government  propose  to  open  branches  In  all
 the  Metropolitan  cities  in  India  ;  aod

 (०)  {fso,  what  are  the  details  and  if
 not,  the  reasons  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIR
 SHINDE)!:  (a)  A  sum  of  Rs,  2.20  crores
 has  been  invested  in  Modern  Bakeries  (India)
 Ltd.  This  comprises  Rs,  crore  as  equity capital  and  Rs,  1,20  crores  as  loan.  Besides,
 Plants  and  machineries  valued  at  Rs,  16
 lakhs,  received  as  gift  from  the  Governments
 of  Australia  and  Canada  under  the  Colombo
 Plan  have  also  been  transferred  to  the
 Company.

 The  sales  target  fixed  by  the  Company for  969-70  fs  500  lakhs  standard  loaves  of
 400  grammes  each.  They  have  sold  325
 lakhs  standarc.  loaves  by  15-3-70,  It  is
 expected  that  about  70  per  cent  of  the  target
 would  be  achieved,  As  some  of  the  units
 have  gone  into  production  only  recently,  it
 was  not  possible  to  estimate  precisely  the
 likely  production  and  sales,  However,  the
 target  was  fixed  ad-hoc,  a  little  on  the
 higher  side,  and  therefore  70  per  cent  achie-
 vement  Js  considered  to  be  satisfactory.

 (b)  No  such  instance  has  come  to
 Government's  notice.

 (c)  Yes,  Sir.  During  968-69the  Com-
 Pany  sold  249,2I  lakhs  of  standard  leaving.
 During  1969-70,  the  sales  are  expected  to  be
 about  345  lakhs  which  is  higher  than  the
 sales  figure  for  ‘1968-69  by  about  40  per  cent.

 (d)  and  (e).  Eight  units  of  the  Company have  been  set  up  at  Ahmedabad,  Bangalore,
 Bombay,  Cochin,  Delhi,  Hyderabad,  Kanpur and  Madras.  One  more  unit  is  being  set  up
 at  Calcutta,  The  Company  have  thus
 already  established  units  in  the  important
 citles  of  India,

 Central  Assistance  to  States  for  Development
 of  Tobacco

 4201,  SHRI  SITARAM  KEBESRI:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  considering  to  sponsor  a  scheme
 for  the  development  of  Tobacco;

 (b)  {f  so,  the  detalls  thereof;
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 (c)  whether  Government  also  intend  to
 give  assistance  to  other  States  also  who  are
 at  present  not  growing  tobacco;  and

 (d)  ifso,  the  extent  of  financial  and
 other  assistance  likely  to  be  given  to  the
 States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.  A  Centrally-
 sponsored  scheme  for  the  development  of
 exportable  types  of  tobacco  with  100%
 financial  assistance  from  the  Central  Gov-
 ernment  h  in  operation  In  Andhra  Pradesh,
 Mysore,  Gujarat  and  Tamil  Nadu,

 (b)  A  Statement  giving  the  relevant
 information  is  attached,

 (c)  The  Scheme  has  been  extended  to
 Maharashtra.  Bihar  and  Orissa  where  explo-
 ratory  trials  are  being  conducted  to  find  out
 the  feasibility  of  cultivation  of  v.  f.  c.  toe
 bacco  on  a  commercial  scale.

 (d)  The  information  has  been  g'ven  in
 the  note  referred  to  against  part  (b).

 Statement

 A  ccntrally-sponsored  scheme  for  the
 development  of  V.  F.  C.  tobacco  with  100%,
 financial  assistance  from  the  Central  Gov-
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 ernment  is  being  implemented  {n  Andhra
 Pradesh,  Mysore,  Gujarat  and  Tamil  Nadu,
 The  scheme  has  been  in  operation  since
 3966  67  and  has  been  continued  {n  the
 Fourth  Five  Year  Plan,

 2.  The  Scheme  aims  at  increasing  the
 production  of  V.  F,  C.  tobacco  by  bringing
 larger  areas  under  cultivation  as  also  by
 increasing  the  per  acre  yield,  It  also  aims
 at  producing  the  right  quality  of  tobacco
 conforming  to  standards  required  in  the  ex-
 port  market.  Under  this  scheme  a  subsidy
 of  Rs,  1000/-  per  yarn,  a  subsidy  to  a
 maximum  of  Rs.  1,250/-  per  wel]  Rs.  20/-
 per  acre  for  seedlings  and  Rs.  10)-  per  area
 for  pesticides  is  given  to  the  cultivators,
 The  entire  expenditure  on  subsidies  as  also
 the  cost  of  establishment  is  borne  by  the
 Government  of  India.  The  cultivators  are
 also  entitled  to  loans  for  the  construction  of
 born  and  digging  of  wells.  But  the  loans
 has  to  be  arranged  by  the  respective  State
 Governments  through  the  Institutional
 agencies,

 The  scheme  has  so  far  covered  an  area
 of  more  than  26,000  acres  and  about  7.5
 million  Kgs,  of  tobacco  is  expected  to  be
 produced  from  this  area,  An  additional  area
 of  8,500  acres  is  proposed  to  be  brought
 under  cultivation  during  1970-71,

 3.  The  details  of  expenditure  incurred
 under  the  scheme  in  the  different  States  are
 indicated  below.

 Name  of  the  Expenditure  incurred  _  Proposed  outlay
 State  1966-67  ‘1967-68,  ‘1968-69  —-969-70  1970-71

 Ll  Andhra  Pradesh  0.77  8.43  6  02  15,60  14,78
 2.  Mysore  0.21  3.26  2.93  4.08  6.00
 3,  Gujarat  0.28  0.57  .32  1,36  ३.0
 4.  Tamil  Nadu  0.i5  0.39  0.36  0.70  .36
 5,  Maharashtra  (Rs.  175/-)  0.24  019,
 6.  Bihar  तन  3.6  0.25
 7,  Orissa,  0,25

 Total  4  12.65  20.64  22.14  25.85 ७)

 @  The  expenditure  for  1970-71  is  tentative  and  is  etl  to  be  sanctioned  by  the  Govern-
 ment  of  India.
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 अधिक  उपज  वाली  फसलों  की  खेतों
 के  बारे  में  योजना  आयोग  के  कार्यक्रम

 मूल्यांकन  संगठन  का  प्रतिबेवल

 4202.  श्री  रधुवोर  सिंह  झ्ञास्त्री  :  क्‍या
 खाद्य  तथा  कृषि  मंत्रो  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  योजना  आयोग  के  कार्यक्रम

 मूल्यांकन  संगठन  ने  अधिक  उपज  वाली  फसलों
 के  बारे  में  कोई  अध्ययन  किया  है  ;

 (@)  यदि  हां,  तो  उनके  प्रतिवेदन  में  क्या
 षयों  मुख्य  निष्कर्ष  निकाले  गये  हैं  तथा  उन्होंने
 क्या  सिफारिशों  की  हैं;  और

 (ग)  मधिक  उपज  वाली  फसलों  की  खेती
 का  विकास  करने  के  लिए  क्‍या  कार्यवाही  की

 गई  हैं  ?

 खाद्य,  कृषि  सापुटायिक  विकास  तथा  सह-
 कार  संत्रालय  में  राज्य  मंत्री  शी  हानना-

 साहिब  दिस्वि)  :  (क)  जी  हां  1

 (ख)  योजना  आयोग  के  कार्यक्रम  मूल्यां-
 कन  संगठन  द्वारा  "रबी  1968-69  में  अधिक
 उत्पादनशील  कार्यक्रम  प्रध्ययन  '  सम्बन्धी  भ्रपनी
 अस्तिब  रिपोर्ट  में  जो  मुख्य  निष्कर्ष  और  सिफा-
 गरिवों  दी  हैं  वे  विवरण  में  दे  दी  गई  हैंजो  सभा
 पटल  रख  दी  गई  है  ।  [प्रस्यालय  में  रखा
 गया।  बेलिए  संख्या--1.1-2997/70]

 (ग)  रोग  और  कीट  निरोधक  किस्मों  तथा
 अधिक  उत्पादनशीक  और  उपभोक्‍ताओं  को
 स्वीकार्य  किस्मों  के  विकास  सम्बन्धी  अनुसंधान
 को  तीब्रतर  करने  के  अतिरिक्त,  उठाये  गए  अन्य
 कदम  निम्न  प्रकार  हैं  —

 (l)  आदानों  की  समुचित  शौर  सामगिक

 आपूर्ति  और  जल  की  उत्तम  व्यवस्था,(2)  बताई
 गई  मात्रा  में  ही  उ्बंरकों  के  प्रयोग  पर  बल;
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 (3)  पौध-रक्षण  के  प्रभावी  उपाय;  (4)  कृषकों
 के  छेतों  पर  प्रभावों  और  उपयोगी  प्रदर्शनी  का

 संगठन;  और  (5)  राष्ट्रीय  प्रदर्शन,  कार्यक्रम,
 सहित  कृषकों  को  प्रशिक्षण  ।

 बेहाती  क्षेत्रों  में  कृषि,  स्वास्थ्य  मावि.

 पर  प्रलेश्ली  चित्र

 4203.  श्री  रधुवीर  सिंह  हास्त्री :  क्‍या

 सूचना  तथा  प्रसारण  ओर  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  ल्म  डिवीजन  ने  देहाती  क्षेत्रों  में

 कृषि,  स्वास्थ्य  आदि  के  सम्बन्ध  में  कितने  प्रलेखी
 चित्र  अब  तक  तैयार  किए  है  ;

 (ख)  ये  चित्र  कित-किन  विषयों  पर  तैयार
 किए  गए  हैं  ;

 (ग)  उन्हें  देहाती  क्षेत्रों  में दिखाने  के  लिए
 क्‍या  ब्यवश्था  की  गई  हैं;  और

 (घ)  कृषि  विकास  तथा  देहाती  क्षेत्रों  में
 लोगों  के  उत्थान  के  लिए  उक्त  सरलतम  तरीके
 का  उपयोग  करने  हेतु  क्‍या  कार्यक्रम  बनाया
 गया  है  ?

 सूचनां  तथा  प्रसारण  ओर  संचार  मंत्रो
 ्मी  सत्य  नारायण  सिह) :  (क)  और  (ख).
 फिल्म  प्रभाग  ने  अभी  तक  इस  प्रकार  की  69
 फिल्में  बनाई  हैं।  एक  विवरण  सदन  की  मेज
 पर  रख  दिया  गया  है  जिसमें  एसी  फिल्मों  के
 नाम  दिए  हुए  हैं।  [प्रंघालय  में  रखा  गया।
 देलिए  संख्या  LT—2998/70]

 (ग)  इन  फिल्मों  की  प्रिंटे  केना  तथा  राज्य
 के  प्रचार  संगठनों  को  उनको  चलती-फिरती
 सिनेमा  गाड़ियों  क॑  द्वारा  ग्रामीण  क्षेत्रों  में  दिखाने
 के  लिए  दी  जाती  है  1

 (घ)  कृषि  विकास  को  प्रोत्साहन  देने  तथा
 लेती  क॑  और  अच्छे  तरीकों  के  इस्तेमाल  को



 49  Written  Answers

 लोकप्रिय  बनाने  के  लिए  और  अधिक  डाकुमेंट्री
 फिल्में  बनाई  जा  रही  हैं।  ऐसी  फिल्मों  की  एक
 सूची  सदन  की  मेज  पर  रख  दी  गई  है  ।[प्रश्षा-
 लय  में  रखा  गया  1  वेलिए  संख्या  Lt—

 2998/70]

 देश  में  संकट  प्र्स्त  चीनी  मिलें

 4204.  श्री  रघुषोर  सिंह  शास्त्री  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देश  में  संकट  ग्रस्त  चीनो  मिलों  की
 राज्यवार  संख्या  क्‍या  है  ;

 (ख)  इन  बकिलों  ने  गन्ना  उत्पादकों  का
 कितना  रुपया  देना  है  ;  प्रौर

 (ग)  कर्मचारियों  तथा  गन्ना  उत्पादकों  के
 हितों  की  रक्षा  करने  के  लिए  इन  मिलों  को

 सुचारू  रूप  से  चलाने  के लिए  सरकार  ने  क्‍या

 कार्यवाही  की  है  ?

 खाद्य,  कृषि  सामुवायिक  विकास  तथा  सह-
 कार  मंत्रालय  से  राज्य  मनन्‍्त्री  (क्री  अन्नासाहिब
 चिन्वे) :  (8)  ओर  (ख).  संबन्धित  राज्य
 सरकारों  से  सूचना  एकत्रित  की  जा  रही  है।

 (ग)  चीनी  उद्योग  के  राष्ट्रीयकरण  की
 मांग  के  संदर्भ  में  सरकार  ने  उसके  कार्याचालन
 का  अध्ययन  करने  हेतु  एक  समिति  नियुक्त  करने
 का  निराय  किया  है।  समिति  के  विचाराथे
 विषयों  में  उन  चीनी  मिलों  की  समस्‍यायें  भी
 शामिल  की  जाएंगी  जो  अच्छी  हालत  में  नहीं
 हैं।

 शोनो  चत्ोग  के  राष्ट्रीकरसा  के  बारे  में
 विचा र  करने  के  लिए  उच्चस्तरी

 समिति

 4205.  श्री  रघवोर  सिह  क्षास्त्री  :
 ष्मी  बलरांज  सधोकरीः
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 aft  जो०  बाई०  हृष्णन  :
 शो  देविवर  सिंह  गार्चा  :

 क्या  लाह  तथा  कृषि  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  चीनी  उद्योग  का

 राष्ट्रीयररण  करने  बारे  में  विचार  करने  हेतु
 किसी  उच्चस्तरीय  समिति  की  नियुक्ति  के
 बारे  में  प्रन्तिम  प  से  निर्णय  कर  लिया  है  :
 बर

 पख)  यदि  हां,  तो  उस  समिति  के  निर्देश
 पद  कया  हैं  तथा  उसके  सदस्यों  के  नाम  क्या

 हैं?

 ाद,  कृषि,  सामुवायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  संत्री  (भी  अन्ता-

 साहिब  शिल्वे)  :  (=)  जी  हां  t

 (a)  समिति  के  गठन  तथा  उसके  विचा-
 राय  विषयों  को  अन्तिम  रूप  देने  के  सम्बन्ध  में

 कायंगाही  की  जा  रही  है  |

 Printing  of
 iad

 Directorles  for

 4206.  SHRI  8  K.  SAMBANDHAN  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  CGMMUNICA-
 TIONS  be  pleased  to  state  |

 (a)  whether  it  is  a  fact  that  orders  for
 printing  of  Telephone  Directories  for  Punjab
 have  been  placed  with  the  printers
 outside  the  State  and,  if  so,  the  names  of  the
 printers  with  whom  orders  were  placed;

 (b)  the  procedure  under  which  the  orders
 were  placed  with  the  printers;

 (c)  when  the  orders  were  placed  and
 whether  the  directories  bave  been  printed
 according  to  specification;  and

 (d)  If  pot,  the  action  taken  in  this
 regard  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)!  (a)  Yes,  Sir.
 Orders  for  publication  of  the  directory  have
 been  placed  on  M/S  Educational  Suppliles
 Depot,  Trivandrum.

 (b)  Under  the  existing  procedure,  tender
 call  forms  are  sent  to  all  printers  in  the
 country  who  are  on  the  approved  list  of
 the  Chief  Controller  of  Printing  and  Statio-
 nery,  New  Delhi.  Selection  of  the  printer
 is  made  on  the  recommendations  of  the
 Chief  Controller  of  Printing  and  Stationery
 on  the  basis  of  the  lowest  tender  as  far  as
 possible.

 (०)  and  (9),  The  order  was  placed  on
 7th  July,  1969,  While  the  work  was  done
 according  to  the  specification,  the  printer
 has  not  abided  by  the  delivery  schedule.
 The  Postmaster  General,  Ambala  is  con-
 templating  imposition  of  penalty  on  the
 printers  as  prescribed  tn  the  agreement.

 Restoration  of  Recognition  to  all  India
 Insurance  Employees  Association

 प्त  S.M.  BANERJEE  :
 SHRI  RAMAVATAR

 SHASTRI  :

 4207.

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  bz  pleased  to  state  4

 (a)  whether  a  final  decision  has  since
 been  taken  to  restore  recognition  to  All
 India  Insurans  Employees  Association;

 (b)  if  not,  the  reasons  for  the  same;  and

 (c)  whether  this  delay  has
 affected  the  Industrial  Relations?

 seriously

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA)  :  (a)  and  (b).  Under  the  Code
 of  Discipline,  a  union  claiming  recognition
 should  net  have  committed  a  breach  of  the
 Code  during  the  period  of  one  year  before
 claiming  recognition.  Since  some  com-
 plaints  of  breaches  of  the  Code  during  this
 period  have  been  made  against  the  AJl-India
 Insurance  Employees’  Association,  these  are
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 being  investigated  to  decide  whether  or  not
 the  Association  is  oligible  to  claim  recogni-
 tlon.  Once  the  Association  has  been  clea-
 red  of  the  allegations  against  it,  action  under
 the  Code  will  be  {nitlated  to  verify  its
 membership  for  purposes  of  recognition,

 (c)  No,  Sir.

 Promotions  to  the  Posts  of  Station
 Directors  of  A.I.R.

 4208,  SHRI  KIRUTTINAN  t  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  at  some
 Stations  of  All  India  Radio,  Junior  Class  I
 Officers  (Assistant  Station  Director)  are
 made  the  Head  of  Stations  when  Senior
 Class  I  Officers  (Station  Engineer)  equiva-
 lent  to  the  rank  of  a  Station  Director  are
 readily  available;

 (b)  whether  there  have  been  protests  by
 Engineers  of  A.IR.  for  such  anomalous
 treatment;

 (c)  whether  his  Ministry  will  take  steps
 to  remove  such  anomalous  situation  imme-
 diately;  and

 (d)  the  name  of  the  Head  of  the  Station
 at  A.I.R.  Jeypore  In  Orissa  State  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  ;  (a)  Yes,  Sir.  At  stations  where
 posts  of  Station  Directors  have  not  been
 sanctioned,  Assistant  Station  Directors  work
 as  ‘Head  of  Office’,

 (b)  Yes,  Sir.

 (c)  Itis  not  an  anomalous  situation.
 It  fs  a  policy  decision  of  Government  that
 8  programme  officer  should  be  the  head  of  a
 station  from  where  programmes  are  origina-
 ted,

 (०)  Sha  G.T.  Rao,  Station  Engineer,
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 अन्तर्राष्ट्रीय  भ्रम  संगठन

 4209,  धी  जगेशवर  यादव:  क्‍या  धम  तथा

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  अत्तर्राष्ट्रीय  श्रम  संग-
 ठन  का  सदस्य  है  तथा  उन  देक्षों  की  संख्या
 कितनी  है  तथा  उनके  नाम  क्या  हैं  जो  इस  संग-
 ठन  के  सदस्य  हैं;  और

 (@)  क्‍या  उबते  संगठन  का  प्रतिवेदन  हाल
 ही  में  प्रकाशित  किया  गया  है  ओर  यदि  हाँ,  तो
 उसका  ब्यौरा  कया  है  ?

 श्रम  तथा  पुनर्वास  मंत्री  (श्री  डो.  संजी-

 बेया) :  (क)  जी  हाँ।  इस  संगठन  की  वतंमान
 सदस्य-संख्या  121  है।  अन्‍्तराष्ट्रीय  श्रम  संग-
 ठन  के  सदस्य  देशों  के  नाम  विवरण  में  दिये  गये
 हैं  जो  सभा  पटल  पर  रक्षा  गया  है।  [ग्रंपालय
 में  रखा  गया  है  |  वेखिये  सलया  LT—2999/

 70]

 (ख)  प्रन्तर्राष्ट्रीय  श्रम  संगठन  समय-समय
 पर  कई  एक  रिपॉट  छापता  हैं।  यदि  माननीय
 सदस्य  उस  रिपोर्ट  विशेष  का  नाम  बतायें  जो
 उनके  ध्यान  में  है  तो  उसके  बारे  में  प्रावश्यक

 सूचना  दे  दी  जायेगी  i

 पोषकाहार  पौष्टिक  साथ  परियोजनाओं  के
 लिये  अमरीकी  सहायता  के  बारे  में  करार

 4210,  श्री  जगेशबर  यादव :  क्‍या  लाद्य
 तथा  कृषि  मंत्रों  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पौष्टिक  खाद्य  परियोजनाओं  के
 बारे  में  अमरीकी  सहायता  से  सम्बंधित  किसी

 करार  पर  कुछ  दिन  पूर्व  हस्ताक्षर  किये  गये  हैं,
 यदि  हां,  तो  इस  बारे  में  अमरीका  से  कितनी
 घन  राशि  मिलने  की  आशा  है  तथा  इस  राशि
 को  किस  प्रकार  अदा  किया  जायेगा  ;  और
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 (ख)  उक्त  परियोजनाओं  का  व्यौरा  क्‍या

 है  तथा  इन्हें  किन-किन  स्थानों  पर  क्रियास्वित
 किया  जायेगा  तथा  इसके  फलस्वरूप  भारत  को
 किस  प्रकार  का  लाभ  पहु  चेगा  ?

 खा,  कृषि,  सामुवायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (भी  हस्ता  साहिब

 विन्वे):  (क)  जी  हां  -  पी.  एल.  480  धारा  04

 (एच),  पौष्टिक  खाद्य  योजनाओं  के  लिए  निधि
 के  प्रन्तगंत  संयुक्त  राज्य  अन्तर्राष्ट्रीय  विकार
 एजेन्सी  द्वारा  सुलभ  की  गयी  कुल  राशि  I6],
 28  छाख  रुपये  की  है  जो  कि  पी.  एल.  480
 निधि  में  स ेभारत  सरकार  को  अनुदान  के  रूप

 में  दी  जाएगी  i

 (a)  संयुक्त  राज्य  अन्तर्राष्ट्रीय  बिकास
 एजेंसी  की  योजनाओं  के  ब्यौरे  विवरण  में  दिए
 गए  हैं,  जो  सभा  सभा  पटल  पर  रखा  गया  है  t

 [  प्रधालथ  में  परता  गया  देखिये  संख्या  LT—

 3000/70]

 Cost  and  Utility  of  Wall  Newspaper
 Published  from  Delhi

 42Il.  SHRI  BAL  RAJ  MADHOK4
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  a  Wall
 Newspaper  is  being  published  in  English
 and  Hindi  In  Delhi  ;  and

 (b)  ifso,  the  cost  involved  in  this
 Project  and  the  practical  utilfty  of  it  7

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  |  (a)  Yes,  Sir,

 _(b)  The  wall  paper  is  being  edited
 ant  produced  by  the  Press  Information
 Bureau  and  printed  by  Directorate  of
 Advertising  &  Visual  Publiclty  within  their
 Prescot  budgets,  No  special  funds  have
 been  allocated  for  the  project  as  it  isin  the
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 nature  of  an  experiment  to  focus  attention
 on  the  country’s  progress.  The  Initial
 response  to  it  has  been  encouraging.

 Shortage  of  Trained  Forest  Officers
 and  Rangers

 42I2.  SHRI  YOGENDRA  SHARMA  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  ft  is  a  fact  that  there  is  a
 shortage  of  trained  Forest  Officers  and  Ran-
 gers  In  the  country  ;  and

 (b)  if  so,  the  steps  taken  to  meet  the
 shortage  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No,  Sir,  Full  require-
 ments  of  States  for  training  Forest  Officers
 and  Rangers,  are  met  and  adequate  faclll-
 ties  in  the  country  at  the  Forest  Colleges
 established  by  the  Centre  for  the  purpose,

 (b)  Does  not  aries.

 Hindi  Teleprinter  lying  idle  at
 Belgaum

 42I3,  SHRI  JAGANNATH  RAO
 JOSHI  :  Will  the  Mlolster  of  INFORMA-
 TION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  a  Dev-
 nagari  Teleprinter  is  lying  idle  in  Belgaum
 Office  (Mysore  State)  for  want  of  an  opera-
 tor  ;

 (b)  if  so,  when  the  same  will  be
 brought  into  use  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE
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 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  No.  Two
 Devnagarl  Teleprinters  available  at  Belgaum
 are  being  used  for  handling  Devnagri  tele-
 grams,

 (b)  and  (०)  Do  not  arlse,

 दिल्‍लो  में  श्रमिकों  को  राशन  काई  जारी  करना

 4214,  श्री  जगन्नाथ  राब  जोशी  :
 श्री  ी.  पी.  शाह  :  ,
 श्री  शारदा  नन्‍्द  :
 श्री  झॉकार  लाल  वेरवा  :
 श्री  मारत  सिंह  चौहान  :
 क्री  हुकम  ्यन्द  कछुवाय  :

 क्या  खाक्न  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  प्रशासन
 ने  दिल्ली  तथा  नई  दिल्‍ली  में  सरकारी  तथा
 गैर  सरकारी  भवनों  के  निर्माण  कार्य  में  लगे
 श्रमिकों  को  नियमित  राशन  काई  जारी  करने
 के  लिये  कोई  प्रबन्ध  नहीं  किये  हैं  ;

 (ल)  यदि  हां,  तो  क्‍या  केन्द्र  सरकार  उक्त
 श्रमिकों  को  नियमित  राशन  काई  जारी  करने
 के  लिये  दिल्ली  प्रशासन  पर  जोर  डाछेगी  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इन  राशन
 कार्डो  के  त  होने  से  श्रमिकों  को  प्रपनी  तित्य
 की  वस्तुओं  के  लिये  प्रधिक  दाम  देने  पड़ते  हैं  ;

 (घ)  सरकार  ने  यह  सुनिश्चिय  करने  के
 यि  क्या  कार्यवाही  को  है  कि  उक्त  अ्रमिकों
 को  निर्धारित  मूल्यों  से अधिक  मूल्य  न  देने  पड़ें;
 और
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 (ड)  दिल्‍ली  में  निर्माण  कार्य  में  छगे  ऐसे
 कितने  श्रमिक  हैं  जिनके  पास  रान  कार्ड  नहीं
 हैं?

 खाद्य,  कृषि,  सामुदायिफ  विकास  तथा  सह-
 कार  संत्रालय  में  राज्य  मंत्री  (धी  अन्ता-

 साहिब  शिन्दे)  :  क)  जी  नहीं  1  भवन  निर्माण
 कार्य  में  लगे  ऐसे  सभो  श्रमिकों  को  झन  स्थायी
 खाद्य  काई  दिए  जा  रहे  हैं  जो  कि  पहचान  शुदा
 स्थानों  में  रहते  हैं  ।  तथापि,  चलते-फिरते
 श्रमिकों  को  एक  समय  #12  सप्ताह  तक  की
 अबधि  के  लिए  खाद्य  कार्ड  दिये  जाते  हैं  जो  कि
 अवधि  समाप्त  होने  पर  नये  बना  दिए  जाते  हैं  ।
 खाद्य  कार्डो  का  दुरुपयोग  रोकने  के  लिए  ऐसा
 किया  गया  गया  है  t

 (a)  से  (ग).  प्रश्न  ही  नहीं  उठते  1

 (४)  यह  सूचना  उपलब्ध  नहीं  है  ।

 Raising  of  Rate  of  Interest  of  Employees
 Provident  Fund

 4I5,  SHRI  V.  NARASIMHA  RAO  :
 SHR{  CHENGALRAYA

 NAIDU:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  ;

 (a)  whether  the  Central  Board  of
 Trustees  of  the  Employees  Provident
 Fund  has  recommended  raising  the  rate
 of  joterest  on  the  accumulations  of  the
 subscribers  provident  fund  ;

 (d)  if  so,  the  present  rate  of  interest
 and  the  rate  recommended  ;  and

 (०)  the  reaction  of  Government  In  this
 regard  ?

 THE  MINISTER  OF  LABOUR  AND REHABILITATION  (SHRI  D.  SANII-
 VAYYA)  :  (a)  Yes,

 (b)  and  (c).  The  rate  of  interest  allowed
 to  the  subscribers  during  the  year  1969-70,
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 was  5.50%.  Government  have  accepted  the
 recommendation  of  the  Board  of  Trustees
 and  issued  necessary  orders  for  payment  of
 interest  to  the  subscribers  of  the
 Employees’  Provident  Fund  at  the  rate  of
 5.7  per  cent  per  annum  for  the  year  1970-71.

 नग्न  तया  अपराध  वृध्यों  बाले  खलूचित्र
 के  आयात  पर  प्रतिबंध

 4216,  क्री  मारायण  स्वरूप  शर्मा:  क्‍या

 सूचना  तथा  प्रसारण  और  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  समाचा  पत्रों  में
 प्रकाशित  उन  समाचारों  की  ओर  आकषित
 किया  गया  है  किसमें  23  सितम्बर,  969  को
 कलकत्ता  में  दिये  गये  उनके  वक्तव्य  को  प्रका-
 शित  किया  गया  है  ;

 (ख)  यदि  हाँ,  तो  इस  तथ्य  को  देखते
 हुए  कि  80  प्रतिशत  लोग  भारतीय  फिल्मों  में
 तथा  नम्नता  प्रदर्शित  करने  की  अनुमति  देने  के
 बिर्द्ध  हैं,  सरकार  का  विचार  भारतो  फिल्मों  में
 चुम्बन  तथा  नग्नता  को  प्रदर्शित  करने  की  अनु-
 मति  नहीं  देने  का  है  ;  औंर

 (ग)  क्‍या  सरकार  का  विचार  नग्तता  के
 दृष्यों  की  प्रदर्शित  करने  वाली  तथा  बच्चों  को
 अपराघ  करने  के  लिये  उत्साहित  करने  बाली
 विदेशी  फिल्मों  के  आयात  पर  प्रतिबंध  छगाने
 का  है)?

 सूचना  तथा  प्रसारण  और  संचार  मंत्री

 (भी  सत्य  नारायण  सिंह)  :  (क)  जी  हाँ  ।

 (ख)  फिल्म  सेंसर  सम्बंधी  जांच  समिति
 को  समूची  रिपोर्ट  विचाराधीन  है।  रिपोर्ट  में
 की  गई  सिफारिशों  पर  अन्तिम  निरांय  लिये
 जाने  में  अभी  कुछ  समय  गौर  लगेगा।

 ग  सावंजनिक  प्रदर्शन  के  लये  इस  देश
 में  ब्रौयातित  सभी  फिल्मों  को  चलचित्र  अधि-
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 fray,  i952  तथा  इसके  प्रन्तगंत  बनाये  गये
 नियमों  के  उपबन्धों  का  पालन  करना  होता  है
 जिनमें  अइलोल  तथा  अभद्र  दृश्यों  को  तथा  उन

 दृष्यों  को  हटाये  जाने  की  व्यवस्था  है  जिन्हें
 अपराध  वृत्ति  को  बढ़ाने  वाला  समभा  जाता

 है।

 Milk  Booths  by  D.M.S.  in  Trans-Jamuna
 Colontes  j

 4217,  SHRI  YAJINA  DATT
 SHARMA  :

 SHI  JAI  SINGH  :
 SHRI  HARDAYAL  DEVOUN.
 SHRI  RAM  GOPAL

 SHALWALE  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  total  number  of  milk  booths
 operating  at  present  in  trans-Jamuna
 colonies  in  Delhi  ;

 (b)  whether  there  is  a  demand  for
 more  booths  tn  those  colonies  ;  and

 (c)  if'so,  the  steps  taken  to  augment
 the  supplies  and  open  new  booths  there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 CGMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Five.

 (b)  Yes.

 (b)  Yes.

 (c)  Steps  have  been  taken  for  expansion
 of  milk  processing  facilities  from  (2,55,009,
 litres  per  day  at  present  to  300,000  litres  and
 4,35,000  litres  thereafter.  Action  has  been
 taken  for  purchase  of  35  additional  milk
 delivery  vans  which  may  become  available
 in  about  six  months,  Additional  milkdepots-
 {n  Trans-Jamuna  colonies  may  be  opened
 after  these  facilities  become  available,
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 Complaint  Against
 New  Seasly

 of  Milk
 for  Gautam  Nagar  D.  M.  S.  Booth  In

 the  Evening
 4218,  SHRI  YAJNA  DATT

 SHARMA  :
 SHRI  JAI  SINGH  :
 SHRI  HARDAYAL  DEVGUN:

 WIll  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  has  come  to  the  notice
 of  the  Government  that  the  residents  of
 Gautam  Nagar  colony  have  to  face  a  lot  of
 inconvenience  because  of  the  fact  that  there
 Is  only  one  milk  booth  In  that  colony  to
 cater  to  the  needs  of  thousands  of  people
 living  there  and  milk  from  that  booth  is
 supplied  only  in  the  morning  and  for  their
 evening  requirements  of  milk  they  have  to
 go  to  Ansari  Nagar  milk  deport  which  Is
 very  far  away  ;  and

 (b)  {f  so,  whether  Government  propose
 to  supply  milk  from  that  depot  in  the
 evening  also  and  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,

 (०)  The  evening  shift  of  milk  Both
 No.  683-684  in  Gautam  Nagar  fs  scheduled
 to  commence  functioning  this  week.

 Supply  of  Milk  from  D.M.S.  Depot  in  tbe
 Evening

 42I9.  SHRI  YAJNA  DATT
 SHARMA  :

 SHRI  JAI  SINGH  :
 SHRI  HARDAYAL

 DEVGUN  3

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  from  a  large
 number  of  D.  M.S  depots  milk  is  supplied
 only  in  the  morning  and  not  in  the  evening
 which  results  in  great  hardship  to  the  public
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 slace  they  have  to  procure  their  entire
 requirement  for  the  day  in  the  morning  ‘aud
 it  also  causes  artificial  shortage  in  the
 morning;

 (6)  if  so,  the  number  of  such  milk
 depots;

 (c)  whether  Government  propose  to
 commence  the  supply  of  milk  from  these
 depots  in  the  evening  also;  and

 (d)  if  so,  when  and  {ff  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b)  Delhi  Milk  Schemo
 is  operating  at  present  514  Milk  Depots  in
 the  mornings  and  433  in  the  evenings.

 (०)  and  (d)  The  remaining  81  Milk
 Depots  will  be  gradually  commissioned  to
 function  in  the  evenings  as  soon  as  the
 demand  is  increased  at  Depot  to  about  300
 milk  bottles,

 All  India  Farmers  Fair  and  Agro-Iodustrial
 Exhibition  at  Rudrapur  (U.P.)

 4220.  SHRI  S.  K.  TAPURIAH  »  Will
 be  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  the  All-India  Farmers  Fair
 and  Agro-Industrial  Exhibition  held  recently
 at  Rudrapur  shall  be  repeated  somewhere
 else  too;  and

 (b)  whether  recently  developed  imple-
 ments  and  techniques  of  far-reaching  conse-
 quences  to  the  green  revolution  demonstrated
 there  will  be  taken  round  the  country  ina
 train  to  practically  acquaint  the  farmers  with
 all  the  benefits  from  the  use  of  such
 material  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENL  &
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Must  of  the  agriculture
 universities  organise  farmers  fairs  to  demon-
 aurate  new  technology  as  has  been  done  by
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 Uttar  Pradesh  Agriculture  University,  Each
 agricultural  university  develops  its  plan
 independently.  Therefore,  the  patten
 adopted  by  the  Uttar  Pradesh  Agricultural
 University  may  not  be  repeated  elsewhere,

 (b)  Government  of  India  have  no  plan
 to  make  such  arrangements.

 Revenue  from  Commercial  Broadcasts
 over  different  Radio  Stations

 4221,  SHRI  SRADHAKAR
 SUPAKAR  1

 SHRI  BEDABRATA  BARUA  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  total  earning  from  commercial
 broadcasting  from  the  different  stations  of
 All  India  Radio  this  year;  and

 (b)  whether  there  is  any  proposal  to
 increase  the  time  allotted  to  advertisement  in
 this  commercial  broadcasting  programme  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  !  (a)  The  gross  income  during  the
 calendar  year  969  was  Rs.  -2,01,73,834,

 (b)  No,  Sir.

 Food  Policy  during  Fourth  Plan

 4222,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  Government  are  planning
 to  have  any  change  in  India’s  food  policy
 during  the  Fourth  Plan  period;

 (b)  if  wo,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD.  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &
 COOPERATION  (SHRI  ANNASAHIB
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 SHINDE)  :  (a)  to  (c).  The  objectives  of
 the  food  policy  as  have  been  stated  in  the
 draft  Plan  document  are  :

 @  to  ensure  that  the  producers  get
 reasonable  prices  and  continue  to
 have  adequate  incentives  for  Incre-
 asing  production;

 (li)  to  ensure  that  consumer  prices  are
 stablized  and,  In  particular,  the
 Interests  of  the  low-income  consu-
 mers  are  safeguarded;  and

 (ill)  to  build  up  an  adequate  buffer
 stock  to  ensure  that  both  the  ob-
 jectives  mentioned  above  are  achi-
 eved,  and  to  even  out  changes  In
 availability  from  year  to  year  and
 also  to  impart  inter-seasonal  sta-
 bility  to  the  price  level.

 The  food  policy  that  is  being  followed
 is  aimed  at  achieving  the  objectives  set  out
 above.

 Opening  of  a  Post  Office  at  Rahika
 (Madhubani),  Darbhanga,  Bihar

 4223.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  ft  is  a  fact  that  a  post
 office  has  not  been  opened  up  till  now  at
 Rahika,  (in  Madhubani  Sub-Division  in
 Darbhanga  district,  Bihar)  for  which  the
 sanctions  were  issued  much  earlier:

 (b)  if  so,  the  reasons  thereof;  and

 (c)  if  not,  how  many  new  post  offices
 have  been  opened  in  Madhubani  Sub-divi-
 sion  in  Darbhanga  District,  Bihar,  since
 January,  1970,  and  at  what  places  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINOH):  (a)  and  (b).  A
 Branch  Post  Office  at  Rahika  In  Madhubani
 Sub  Division  in  Darbhanga  district,  Bihar
 was  opened  as  far  back  as  ISS  and  Is  even
 now  functioning,  Upgradation  of  this  office
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 to  a  departmental  Sub  Post  Office  was
 approved  In  966  but  ft  could  not  be  imple-
 mented  due  to  non-availability  of  suitable
 accommodation.  The  P.M.G,  Is  now  again
 reviewing  the  case.

 (c)  Four  new  Post  Offices  have  been
 opened  in  Madhubani  Sub  Division  in
 Darbhanga  District,  Bihar  since  January,
 970  at  Matras,  Shahpur,  Sonarl  and  Hatar
 Rupaull.

 Shifting  of  South  Avenue  T.V.

 4224  SHRI  SHIVA  CHANDRA  JHA
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  Government  are  planning
 to  shift  the  South  Avenue  Television  arrange-
 ment  to  some  spacious  place  either  in
 South  Avenue  itself  or  at  Teenmurti  for
 common  people;

 (b)  if  so,  when;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  a  (a)  No,  Sir,

 (b)  Does  not  arise.

 (c)  The  question  of  shifting  this  to
 some  other  place  has  not  arisen.

 Telephon  to  Newspapers  and
 Journalists  from  New  Delhi  Connaught Place  Exchange  Area  Under

 Exempted  Category

 ided

 4225.  SHRI  S.C,  SAMANTA  t
 DR,  P.  MANDAL  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  ;

 (a)  the  number  of  telephone  connections
 provided  to  newspapers  and  journalists  in
 New  Delhi  Connaught  Place  exchange  area
 between  July,  1969,  and  February,  970
 under  exempted  category  ;
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 (b)  the  number  of  temporary  coanec-
 tlons  provided  under  the  said  category  and
 the  number  out  of  them  made  permanent  ;
 and

 (c)  the  grounds  for  not  providing  a
 permanent  connection  to  Maharashtra  Papers
 (Maratha  Correspondent)  at  their  Delhi
 office  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  One,

 (b)  Nil.

 (c)  No  demand  for  a  permanent  tele-
 phone  connection  in  the  name  of  Mahara-
 shtra  Papers  (Maratha  Correspondent)  has
 80  far  been  recelved,  However,  a  demand
 in  the  persone!  name  of  Shri  Deepak  8  R,
 Chaudhury,  thelr  Special  Correspondent
 (Maharashtra  Papers)  has  been  registered
 In  “Special  Category’  with  effect  from
 2i,.  1969.  The  waiting  list  of  spectal  (i.e.

 jpted)  gory  in  Co  ht  §=Place
 Exchange  Delhi  has  so  far  been  cleared  upto
 6.9,I964  only  and  the  turn  of  Shri  Chaudhry
 has  not  yet  matured,

 घीफ़  सटलमेंट  कमिवनर  (मुख्य  निवटारा

 आधुक्त  )  द्वारा  अपने  कार्यालयों  का  वोरा

 4226,  श्री  कक  नारायटा  सिंह  :  क्‍या  भ्रम
 नथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 ॥! उ  :

 (क)  प्रादेशिक  आयुकतों  के  उन  विभिन्‍न
 कार्यालयों  तथा  उनके  अधीनस्थ  कार्यालयों  के
 क्या  नाम  हैं  जिनका  बप  1967-68,  968.69

 तथा  1969-70  में  बीफ़  सैटलमेंट  कमिश्मर  ने
 आज  तक  दौरा  किया  है  तथा  उन्होंने  किन
 विभिन्‍न  तारीक्षों  को  ये  दौरे  किये;  और

 ख)  उन्होंने  उक्त  अवधि  में  क्षेत्रीय  कार्या-
 यों  तथा  उनके  अधीनस्थ  कार्यालयों का  कितनी
 बार  दौरा  किया  तथा  ये  दौरे  किन-किन
 तारीक्षों  को  किये  गये  ?
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 aa,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्रों  (भी  सागवत  का  आजाब):

 (क)  ओर  (ख).  अपेक्षित  जानकारी
 विवरण  में  दी  गई  है,  जो  सभा  पटल  पर  रख
 दी  गयो  है,  [प्रंथायल  में  रखा  गया।  वेखिये
 संख्या  LT—300/70]

 संसद  सदस्य  के  निवास  स्थान  पर  टेलीफोन
 लगाने  के  बारे  में  सुतपूर्ब  राज्य  मंत्री

 द्वारा  आइवासन  का  दिया  जाता

 4227.  श्री  शिव  चरण  लाल  :  क्या  सूचना
 तथा  प्रसारण  झौर  संचार  मंत्री  यह  बताने
 को  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भूतपूर्व  संचार
 मंत्री  ने  आगरा  (फिरोजाबाद)  से  आने  वाले
 संसद  सदस्य  के  निर्वाचन  क्षेत्र  में  उनके  निवास
 स्थान  पर  टेलीफोन  छगाने  के  बारे  में  संतद  में
 आश्वासन  दिया  था;  और

 (ख)  यदि  हाँ,  तो  अब  तक  उस  आएवासन
 को  पूरा  न  करने  के  क्या  कारण  हैं  तथा  उक्त
 संसद  सदस्य  के  निर्वाचन  क्षेत्र  में  उनके  निवास
 स्थान  पर  कब  तक  टेलीफोन  लगाने  का  विद्यार

 है?

 सूचता  तथा  प्रसारण  संत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (श्री  होर  सिंह)  :  (क)
 जी  हाँ  ।

 खि)  यह  सुविय्रा  प्रदान  करने  के  लिए
 लम्बी  दूरी  के  कतकान  की  व्यवस्या  की  जानी

 है,  इसलिए  इसकी  व्यवस्था  केवल  इसे  एक
 विशिष्ट  प्रवधि  तक  रखने  की  गारंटी  के  साथ
 विशेष  किराये  के  आधार  पर  ही  की  जा  सकती

 है  t  तदनुसार  किराये  और  गारंटी  संबंधी  बातों
 उक्त  संसद  सदस्य  को  उद्धत  कर  दी  गई  थीं  |
 लेकिन  इस  सम्बन्ध  में  उनको  स्व्रीकृति  अभी  तक
 प्राप्त  नहीं  हाई हैं ”
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 आशा  है  कि  मई  970  %  सम्बद्ध  ग्राम
 चावली  में  एक  सावंजनिक  टेलीफोन  घर  खोल
 दिया  जाएगा।  यदि  लोक  सभा  सचिवालय  के
 माध्यम  से  निर्दिष्ट  ढंग  से इसके  लिए  आवेदन
 किया  जाए  तो  इस  सार्वजनिक  टेलीफोन  घर
 के  खुलने  पर  उक्त  संसद  सदस्य  को  इससे  एक
 एक्सटेंशन  दिया  जा  सकता  है।

 चांव  पर  मानव'  एक  महान  सफलता  का
 आकाशवाणी  द्वारा  कथित  उपहास

 4228,  श्री  शिव  चरण  लाल  :  क्‍या  सूचना
 तथा  प्रसारण  और  संचार  मन्त्री  यह  बताने  की
 पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फरवरी  में

 आकाशवाणी  दिल्ली  द्वारा  सायं  7  बजे  प्रसारित

 हास  परिहास'  कार्यक्रम  में  “मनसुख  की  चन्द्रमा

 पर  यात्रा”  रूपक  में  लेखक  की  कल्पना  द्वारा

 मानव  की  चाँद  पर  विजय  की  सफलता  का

 बुरी  तरह  मखौल  उड़ाया  गया  था;

 (ख)  इस  रूपक  का  लेखक  कौन  था,  विज्ञान
 के  क्षेत्र  मे ंउत्की  अहंताएं  तथा  अनुभव  कितना

 है;  और

 (ग)  इस  रूपक  को  प्रसारण  के  लिये  किस
 ध्यक्ति  ने  स्वीकृत  किया  ?

 सूचना  तथा  प्रसारण  और  संचार  सन्‍्त्रो

 (थ्री  सत्य  नारायण  सिह)  :  (क)  जी,  नहीं

 (ख)  श्री  वसन्‍्त  यमदाग्नी।  वह  हिन्दी
 में  स्नातकोत्तर  हैं  तथा  दृण्डटरभीडिएट  स्तर
 तक  उनके  पास  विज्ञान  था  और  उनका  वैज्ञा-
 निक  विकास  के  साथ  घना  सम्पक  है।

 कार्यक्रम  एक्जीक्यूटिव  श्री  बी.  एल,
 चतुर्वेदी  तथा  सहायक  केन्द्र  निदेशक  डा.

 (श्रीमती)  लीला  घोष  ।
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 Setting  up  of  Agricalt  ural  Commission

 4229.  SHRI  VIRENDRAKUMAR
 SHAH  :

 SHRI  P.  C.  ADICHAN  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state;
 the  names  of  the  members  of  the
 proposed  Agricultural  Commission  and  their
 qualifications  and  the  time  by  which  the
 Commission  is  expected  to  complete  its
 work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINNE)  :  (a)  The  composition  of  the
 National  Commission  on  Agriculture  fs  at
 Present  under  consideration.  When  set  up,
 the  Commission  is  excepted  to  take  about
 two  years  to  make  Its  report  to  the  Govern-
 meat  of  India.

 Steps  for  Increase  in  Rice  Production
 on  the  Lines  followed  In

 Japan
 4230.  SHRI  VIRENDRAKUMAR

 SHAH  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  whether  a  highly  mountainous  coun-
 try  ke  Japan  where  only  about  I7  per
 cent  of  the  total  land  area  {s  arable  has
 registered  spectacular  increases  in  rice  pro-
 duction  ;

 (b)  whether  the  average  size  of  land
 holdings  in  Japan  {is  as  smail  as  it  is  in
 India  ;

 (c)  whether  fewer  Japanese  farmers
 than  30  years  ago,  grow  more  food  than
 ever  before,  and  the  countary  suffers  not
 from  shortage  of  rice  but  from  its  growing
 gult  ;  and

 (d)  If  so,  the  details  of  what  he  prpos-
 ed  to  do  so  that  we  can  benefit  from  the
 example  of  Japan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENr  AND
 COOPERATION  (SHRI  ANNASAHIB
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 SHINDE):  (a),  According  to  FAO
 Preduction  Year  Book,  the  production  of
 rice  (pady)  in  Japan  Increased  from  the
 level  of  27  million  tonnes  (annual  average)
 during  (1948-52,  to  18.8,  million  tonnes  in
 1967,

 (b)  On  the  basis  of  Information  given
 in  the  FAO  Production  Year  Book,  the
 average  size  of  land  holding  in  Japan  works
 outtoi,2  hectares,  The  average  size  of
 holding  for  India  is  estimated  as  2.6
 hectares,

 (c)  Yes  Sir,  while  the  number  of  per-
 sons  engaged  in  agriculture  in  Japan  has
 declined,  the  production  of  rice  has  gradual-
 ly  increased  over  the  years,  Recent  reports
 indicate  that  situation  in  Japan,  which  was
 an  importer  of  rice  in  the  past,  has  now
 changed  and  that  country  has  surplus  rice
 stocks,

 (d)  For  securing  substantial  increases
 iu  foodgrains  production  at  a  rapid  rate,
 a  New  Strategy  for  Agricultural  Develop-
 ment  has  been  undertaken  since  1966-67,
 and  effort  under  this  strategy  are  being  fur-
 ther  intensified  during  the  Forth  Five  Year
 Plan,  The  main  elements  of  the  ‘New
 Strategy’  including  increased  coverage  under
 high  yielding  varieties  programme,  multiple,
 cropping,  development  of  Minor  Irrigation
 for  intensive  cultivation,  organised  provision
 of  inputs  Ike  fortillsers,  improved  seeds  and
 pesticides,  timely  and  Iiberal  credit  facilliies
 including  Institutional  finance,  formers,  edu-
 cation  and  training  and  Intensification  of
 research  and  extension,

 वर्षा  क ेकारण  बिहार  में  रबी  तथा  धान  की
 फसल  को  हानि

 4231,  श्री  क.  मि.  सधुकर  :  क्‍या  ate
 तथा  क्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,  970
 में  बर्षा  तथा  कई  अन्य  दैविक  अपदाओों  के
 कारण  विहार  के  अनेक  जिलों  में  रबी  की  फसल
 को  भारी  नुकसान  पहु  चा  है;
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 (8)  यदि  हाँ,  तो  इस  क्षति  का  ब्यौरा
 क्‍या  है;

 (ग)  बिहार  के  उन  जिलों  तथा  क्षेत्रों  के
 नाम  क्‍या  हैं  जहाँ  रबी  तथा  धान  दोबों  ही
 फसलें--क्षतिग्रस्त  हुई  हैं  और  उस  पर  भी
 किसानों  को  वसूली  नोटिस  जारी  करके  तंग
 किया  जा  रहा  है;

 (घ)  यदि  हाँ,  तो  इस  सम्बन्ध  में  किसानों
 को  राहुत  देने  के  लिये  श्वरकार  का  विचार  क्‍या
 कार्यवाही  करने  का  है;  भौर

 (ड़)  यदि  कोई  कार्यवाही  न  करने  का
 विचार  है,  तो  उसके  क्‍या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (भी  अन्ता-
 साहेब  चिन्दे)  :  (क)  से  (ड).  अपेक्षित  जान-
 कारी  राज्व  सरकार  से  माँगी  गई  है  और  प्राप्त

 होते  ही  सभा  पलट  पर  रख  दी  जायेगी  t

 विहार  में  साहबगंज  तथा  मोलौपुर  में

 डेरो  फास  खोलमा

 4232.  शनी  wo  fo  मधुकर  :  वया  लाश
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  बिहार  में  साह्ुबगंज
 तथा  मोतीपुर  के  निकट  एक  डेरी  फार्भ  खोलने
 की  श्यावहारिकता  पर  विचार  किया  है;

 (ख)  यदि  हाँ,  तो  उसका  ब्यौरा  क्‍या  है;

 (ग)  यदि  हहीं,  तो  उसके  क्या  कारण  हैं;
 और

 (प्व)  क्‍या  उकरोक्त  स्थान  पर  डेरी  फार्म  वे
 खोलने  का  कारण  यह  है  कि  यह  स्थान  उपयुक्त
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 नहीं  है  और  बहां  संसाधन  भी  उपलब्ध  नहीं  है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकारिता  मंत्रारूय  सें  राज्य  मंत्री  (श्री  अन्ना

 साहिब  शिन्दे)  :  (क)  से  (ख  राज्य  सरकार  से
 जानकारी  एकत्रित  की  जा  रही  है  और  यथा-
 शीघ्र  सभा-पटल  पर  रख  दी  जायेगी  ।

 Opinion  of  Religions  Institations  on
 Nudity  and  Kissing  in  Indian  Films

 4233.  SHRI  MANIBHAI  J.  PATEL  :
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  3

 (a)  whether  some  religious  institutions
 of  repute  in  India  have  been  consulted
 regarding  depicting  nudity  and  kissing  on
 the  stage  and  in  the  films  to  be  produced  in
 India  ;  and

 (b)  if  so,  the  result  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  and  (b),  The  Enquiry  Com-
 mittee  on  Film  Censorship  issued  an  adver-
 tisement  invi  ing  memoranda  from  all  those
 persons/associations  who  were  interestcd
 In  the  subject  “the  impect  of  films  on
 society  and  all  aspects  of  Film  Censorship’.
 The  Committce  received  Memoranda  from
 some  religious  Institutions.  These  were
 taken  into  consideration  by  the  Committee
 while  forrnulating  the  Report,  The  Com-
 mittee  were  not  concerned  with  stage  per-
 formances,  The  Committee  submitted  its
 report  on  31.7,1969,

 Government  have  since  received  views
 of  various  religious  institutions  like  Arya
 Samaj,  Sanatan  Dharm  Sabha  and  Jain
 Sabha  etc.,  against  the  depiction  of  nudity
 and  kissing  In  Indian  films.

 The  entire  Report  of  the  Committee  is
 under  consideration  of  Government,
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 Working  House  of  Staff  Artistes  for  A.  ह  R.
 and  T.  V.

 4234,  SHRI  ONKAR  LAL  BERWA  :
 Will  the  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  t

 (a)  whether  it  fs  a  fact  that  there  is  no
 fixed  working  hours  for  Staff  Artistes  of
 A.  I.  R.  and  T.  V.;  and

 (b)  whether  other  regular  workers
 such  as  Engineering  assi  and  mechani
 are  serving  for  seven  hours  and  they  get
 allowance  if  they  work  over-time  while  their
 counterpart  staff  artistes  get  no  compensation
 for  over-time  work?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  ‘Yes,  Sir.

 (b)  Yes,  Sir,  Overtime  allowance  Is
 admissible  to  certain  categories  of  regular
 Government  servants  for  work  beyond  the
 normal  hours  of  duty,  In  the  case  of  staff
 artistes,  the  extent  of  over-time  can  be  deter-
 mined  only  after  their  duty  hours  have  been
 fixed,

 Staff  Artistes  Demands

 4235.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Mintster  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  since  last
 two  years,  not  a  single  damand  of  staff
 artistes  of  A,I.R,  has  been  accepted  ii  spite
 of  all  the  promises  given  to  them;

 (b)  whether  his  Ministry  is  exploiting
 the  situation  created  by  formation  of
 different  associations  and  guild  of  A.i.R.
 staff  artistes  and  no  one  is  given  recognition
 up  till  now  for  talks  with  the  Ministry;
 and

 (c)  whether  the  staff  artistes  association
 and  guild  are  now  united  and  fighting  to-
 gether  for  their  demands  but  Ministry  Is
 not  paying  any  attontion  to  them  ?
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 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  No,  Sir.

 (b)  No,  Sir,  The  question  of  recogni-
 tion  will  be  decided  soon.

 (०)  Ministry  Is  not  concerned  with
 relations  between  different  organisations  of
 employees,  but  it  4s  sympathetic  towards
 their  legitimate  demands,

 Central  State  farm  at  Cannanor,  Kerala

 4236.  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state  §

 (a)  whether  it  has  been  decided  to  set
 up  a  Central  State  Farm  in  the  Cannanore
 district  of  Kerala  and  an  area  of  12,000,
 aeres  has  been  allocated  for  it;

 (b)  if  so,  the  details  thereof;

 (c)  Government’s  experlence  with  the
 Central  State  Faims  specially  the  one  at
 Suratgath;  and

 (d)  Governments’  future  policy  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ॥  (a)  Yes,  Sir,  The  Kerala
 Government  are  taking  steps  to  acquire  the
 land.

 (०)  of  the  total  area  of  12,000  acres,
 4,000,  acres  will  be  suitable  for  growing.
 paddy.  The  remaining  area  will  be  put
 under  plantation  crops  like  coconut,  areca-
 nut,  cashewnut.  pineapple,  pepper,  nutmeg,
 banana  etc.  The  equipmcat  for  the  farm
 will  be  received  free  of  cost  subject  toa
 ceiling  of  Rs.  3i  lakhs  from  the  USSR  Go-
 vernment,

 (c)  The  Suratgarh  farm  has  on  the  whole
 done  well.  Over  a  period  of  2  years  upto
 1967-68  the  farm  has  yielded  a  net  profit  of
 Rs,  4.I]  lakhs,  Further  the  setting  up  of
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 the  farm  has  brought  under  cultivation  an
 area  of  about  3,000  acres  which  was  pre-
 viously  lying  waste.  The  farm  has  given
 employment  to  over  a  thousand  families
 and  has  brought  prosperity  to  the  area,
 The  farm  has  also  contributed  to  the  pro-
 gress  of  mechanisation  of  agriculture  in  the
 country,  The  other  Central  State  Farm
 viz.  Jetsar,  Jharsuguda,  Hissar  and  Raichur
 are  also,  by  and  large,  fulfilling  their  main
 objectives  viz.,  the  production  of  quality
 seed,

 (d)  Apart  from  the  above  mentioned
 farms  it  is  proposed  to  set  up  a  farm  in  the
 Sutlej  Bet  area  of  Punjab,  The  land  for
 the  purpose  has  teen  located  and  {t  Is  ex-
 pected  that  the  Punjab  Government  would
 be  able  to  hand  over  the  land  during  1970,
 It  has  also  been  decided  to  set  up  a  farm  in
 the  Mizo  Hills  district  of  Assam  ab  a  purely
 developmental  activity,  This  farm  is  ex-
 pected  to  start  functioning  during  the  current
 year,  Apart  from  these  farms  it  is  not  pro-
 Posed  to  set  up  any  more  Central  State
 farm  for  the  present.

 Fortification  of  Basic  Food  Articles

 4237,  SHRI  BENI  SHANKER  SHARMA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  a  workshop  organised  by
 the  Protein  Food  Association  of  India  in
 December,  1969  has  urged  the  Government
 to  make  fortification  of  basic  food  articles
 mandator;

 (b)  whether  it  has  suggested  that  ar-
 ticles  such  as  wheat  and  wheat  products,
 rice,  bajra,  beverages,  tea,  salt  and  biscuits
 be  covered  by  this:

 (c)  whether  it  has  also  requested
 Government  to  provide  relief  from  sales
 tax,  excise,  Income  tax  and  exemption  from
 customs  duty  on  imported  artic!es  required
 to  process  the  food;  and

 (d)  Af so,  the  reaction  of  Government
 to  the  above  suggestions  and  the  decision
 taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB)  Hi  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  The  suggestions  are  under  consi-
 deration,  The  Government  had  already
 initlated  pilot  programmes  in  regard  to
 fortification  of  wheat  atta,  modern  bread
 and  common  salt  and  have  included  suitable
 provisions  in  the  Fourth  Five  Year  Pian.

 Inerease  In  supply  of  Foodgrains  to
 Bihar

 4238.  SHRI  BENI  SHANKAR
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  quantity  of  rice  supplied  to
 Bihar  by  the  Union  Government  in  1969;

 (b)  the  prospect  of  increasing  the
 supplies  to  Bihar  in  970  ;  and

 (c)  how  far  it  will  be  sufficient  to
 meet  the  needs  of  the  State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD  AGRICULTURE.
 COMMUNITY  DFVFLOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE).  (a)  :  Bihar  did  not  ask  for  any
 supply  of  rice  from  the  Central  pool  during
 969  and  none  was  given  to  them.  Asa
 matter  of  fact  they  contributed  a  smali
 quantity  of  rice  to  the  Central  pool  during
 1969,

 (०)  and  (c).  Do  not  arise,

 Development  of  Agricalture  in  Bihar
 under  Fourth  Plan

 4239.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state:

 (a)  the  amount  proposed  to  be  spent
 on  the  development  of  agriculture  out  of
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 the  proposed  total  allocation  made  in  the
 Fourth  Plan  for  Bibar  State;

 (b)  whether  Government  propose  to
 formulate  any  special  scheme  for  the  deve-
 lopment  of  agriculture  in  Bihar  State  so
 that  self-sufficiency  may  be  achieved;  and

 (c)  if  so,  the  detatls  thereof  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Inthe  Draft  Fourth  Five
 Year  Plan  (1969-74)  published  by  the  Planning
 Commission,  the  total  allocation  envisaged
 for  the  Fourth  Pian  of  Bihar  was  Rs.  44.6]
 crores,  our  of  which  Rs.  185,54  crores  were
 earmarked  for  programmes  having  bearing
 on  agricultural  production,  The  following
 table  shows  the  break-up  of  outlay  envisag-
 ed  for  these  programmes  ;

 Draft  Fourth  Plan
 Outlay  (1969-74

 (Rs.  in  crores)

 l,  Agricultural  Production  6.9
 2,  Minor  Irrigation  46.00
 3,  Soil  Conservation  3,00
 4.  Warehousing  and

 Marketing  0.30
 5.  Cooperation  6,00
 6.  Community  Development

 including  Panchayats  4.75
 7.  Major  Irrigation  99.00

 Total  185,30

 Since  the  overall  size  of  Blhar’s  final  Plan
 is  larger  than  that  envisaged  in  the  Draft
 Pian,  it  is  expected  that  the  final  Plao  will
 have  a  larger  financial  allocation  for  agri-
 culture  and  allied  sectors.  The  exact
 sector-wise  allocation,  however.  is  still  to
 be  finally  decided  upon.

 (b).and  (०).  For  securing  a  rapid  in-
 crease  in  agricultural  production.  a  new
 strategy  of  Agricultural  Development  has
 been  adopted  since  1966-67  in  all  the  States
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 including  Bihar.  The  Main  programmes
 are  cultivation  of  high  yfelding  varieties  of
 foodgrains,  multiple  cropping,  irrigation
 for  intensive  cultivation,  soll  conservation,
 organised  provision  of  inputs  like  fertiliz-
 ers  and  pesticides,  timely  and  liberal  credit
 facilities  includiag  institutional  finance,
 education  and  training  and  intensification’
 of  research.  It  Is  proposed  to  intensify  the
 various  programmes  under  the  Fourth  Five
 Year  Plan.

 Miaimum  wage  rate  for  unskilled  worker
 Manipur

 4240.  SHRI  M.  MBGHACHANDRA  ॥
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  minimum  wage  rate  for  an  un-
 skilled  worker  in  Manipur  as  fixed  by  the
 Government  of  Manipur  under  the  Minimum
 Wages  Act;

 (b)  whether  the  said  rate  is  going  to  be
 revised;

 (c)  whether  the  Casual  Khalasis  in  the
 Manipur  Public  Works  Department  are  paid
 much  below  the  minimum  wage  rate  afore-
 said;  and

 (a)  #  not,  whether  these  Khalasis  are
 not  drawing  only  Rs,  75  a  month  in  the
 Public  Works  Department,  Manipur  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA):  (a)  Rs.  fe  per  day  for  the  Valley
 and  Rs.2.  50  for  hill-areas.

 (०)  Yes,

 (०)  and  (d).  No.

 Maniper  Paachati  Raj  BIN

 4241.  उत्तार  M.  MEGHACHANDRA  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  ॥

 (a)  whether  Government  of  Manipur
 bave  approached  Central  Government  for
 getting  Manipur  Panchayti  Raj  Bill  passed
 fo  Parliament  during  this  Budget  Session;
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 (०)  ॥  so,  the  reaction  of  Government
 thereto;  and

 (c)  if  the  reply  to  part  (a)  be  In  the
 negative,  when  the  Bill,  so  circulated  in  the
 Gisselved  Manipur  Legislative  Assembly,
 is  expected  to  be  taken  up  and  enacted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  0,  ERING)  :  (a)
 No,  Sir.

 (a)  Does  not  arise.

 (c)  The  Government  of  Manipur  have
 decided  that  since  the  Bill  {s  not  without
 public  controversies,  the  matter  will  be
 taken  up  only  after  the  reconstitution  of  a
 new  legislature  in  Manipur  and  formation
 of  a  fresh  popular  Ministry.

 Industries  set  up  by  Himalayan  Tiles
 Manipar

 4242,  SHRI  M,  MEGHACHANDRA:
 WI  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  3

 (a)  the  new  industries  set  up  by  the
 Himalayan  Tiles,  a  private  concern  in
 Manipur  ;

 (b)  whether  the  said  firm  got
 settlement  of  nearly  36  acres  of  land  for
 setting  up  industries  and  giving  employment
 to  local  people  ;

 (०)  If  so.  the  aumber  of  people  so  far
 employed  on  average  during  the  year.  3969  ;
 aod

 (d)  wheter  it  fs  a  fact  that  the  firms  has
 employed  some  P.W.D.  employees  without

 knowledge  of  and  ission  from
 the  authorities  concerned  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  D.  SANJI-
 VAYYA)  6  (a)  to  (4),  The  necessary  In-
 formation  is  being  collected  and  will  be
 laid  oo  the  Table  of  the  House,
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 Financial  Assistance  to  Indigent  Artistes
 of  Manipar

 4243.  SHRI  M.  MEGHACHANDRA
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  stste  :

 (a)  whether  applications  for  grant  of
 financial  assistance  ‘aré  received  by.  his
 Ministry  from  persons  of  Manipur,  associat-
 ed  with  Music,  Dance  and  Drama  now  in
 indigent  circumstances  ;

 (b)  if  so.  the  number  of  such  applica-
 cations  and  the  names  of  the  applicants  ;
 and

 (c)  the  action  so  far  taken  by  Govern-
 ment  thereof  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  1  (a)  Yes,  Sir,

 (b)  List  of  names  of  seven  persons
 whose  applications  were  received  from  967
 to  February,  1970,  is  placed  on  the  Table
 of  the  House,

 (c)  All  these  requests  were  rejected  as
 none  of  these  persons  fulfilled  the  condi-
 tion  of  eligibility  of  assistance  laid  down
 {n  the  Scheme.

 Statement

 List  of  persons  from  Manipur  who
 applied  for  financial  assistance  during  the
 Period  967  to  February,  1970.

 .  Shri  Nongmaithem  Thanin  Singh,
 Moftrangkhom,  Chingakham  Lelkai,
 P.  0,  Imphal.

 2  Shri  Laisram  Lookhon  Singh,
 Kalsamthong  Sinam  Leikal,
 Imphal,

 3.  Shri  Wahenghan  Ningthemjao
 Singh,
 Kwakelthat  Lelmajam  Leikal, Imphal.

 4.  Shri  Soram  Angahan  Singh,
 Segalambi  Takhel  Leikai,  Imphal,
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 5.  Shri  Leimapokpam  Herachandra
 Singh,
 Khagempalli  Naganap!khong,
 Imphal,

 6.  Shri  Phurailatpam  Shanabanbi
 Sarma,
 Moirangthouletrak,  Sanajanmasthan
 Kelsamthong,  Imphal,

 7,  Shri  Laithram  Toingon  Singh,
 Lamboiba  Khongnangkhong,
 ‘Mamang  Leikai,  Imphal.

 ‘Discontent,  among  Inspectors  of  Co-operative
 Department,  Manipur

 4244,  SHRi  M.  MEGHACHANDRAs

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a).  whether  there  is  a  great  discontent
 among  the  Inspectors  of  the  Co-operative
 Department.  Manipur  in  keeping  them
 equated  with  the  junior  Inspectors  of  Assam
 Co-operative  Department,  in  their  pay  and
 Not  granting  them  allowances  including
 House  Rent  Allowance  as  are  admissicle  to
 the  Inspectors  of  Assam  ;

 (b)  whether  the  Inspectors  have  made
 representations  individually  and  severaily  to
 the  Government  of  Manipur  ;

 (c)  if  so,  any  constderation  belng  made
 by  the  Government  of  Manipur  and  any
 proposal  for  revision  of  thelr  pay  made  to
 the  Central  Government  ;  and

 Government (d)  the  reaction  of
 thereto  ?

 THT.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  0.  ERING)  :  (a)
 and.(b)  Yes,  Sir.

 (c)  and  (d)  The  scales  of  pay  of  the
 employees  in  Manipur  have  been  revised  on
 the  basis  of  the  existing  equations  of  the
 posts.  The  posts  of  Inspctors  in  Manipur
 have  been  equated  with  the  junior  inspectors In  Assam  keeping  in  ylew  the  pre-revised
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 scale  and.  duties  of  these  posts  in  Manipur  —0,-  Punjabrao  Krishi  Vidyapeeth,  Akola
 and  Assam,  It  is,  therefore,  not  possibl  (Maharashtra),  1969.
 for  the  Government  to  disturb  the  existing
 equation  of  these  posts,  MWe  Assam  =  Agricultural  University,

 Jorhat  (Assam),  I969.
 Agricultural  Universities

 12,  Haryana  Agricultural  University,
 4245.  SHRI  MUHAMMAD  SHERIFE;  (Haryana),

 I970.
 SHRLGADILINGANA  GOWD:

 (b)  The  Universities  proposed  to  be
 Will  the  Minister  of  FOOD  AND  established  in  near  future  are  as  follows  4

 AGRICULTURE  be  pleased  to  state  :
 (I)  Rajendra  Agricultural  University

 (a)  the  number  of  Agricultural  Uni-  (Bihar),  The  Rajendra  Agricultu-
 versities  functioning  in  the  country  and  tal  University  Act  I970  has  been
 their  location  ;  and  enacted  ae  a  President’s  Act  (Act

 »  ith  No,  dt  of  970)  with  effect  from
 (b)  the  of  Univ  which  I2th  February,  ‘1970,  The  follow

 are  going  to  be  opened  In  the  near  future  up  action  is  being  taken  by  the
 and  the  details  thereof  ?  Government  of  Bihar,  No  inttma-

 E  mation  has  been  received  regarding THE  MINISTER  OF  STATE  IN  TH  the  location  of  the  University, MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND

 (ii)  Gujarat  Agricultural  University. COOPERATION  (SHRI  ANNASAHIB
 f SHINDE)  :  (a)  At  present  2  Agricultural  An  Act  for  the  establishment  of  an

 Universities  are  functioning  in  the  country,  Agricultural  University  ॥  Gujarat
 The  names  of  these  Agricultural  Universities  State  was  passcd  in  September,
 with  their  location  are  as  follows  :—  969  but  intimation  regarding  its

 locailon  has  not  been  received,
 l,  Uttar  Pradesh  Agricultural  Uni-

 versity,  Pantnagar  (U,  P.)  1960,  (tii)  Kerala  Agricultural  University—
 Government  of  Kerala  have  deci-

 2  Punjab  Agricultural  University,  ded  to  establish  an  Acricultural
 Ludhiana  (Punjab),  963,  University  in  thelr  State  and  have

 decided  to  locate  it  at  Mannuthy
 3,  University  of  Udaipur,  Udaipur  (Trichur),

 (Rajasthan),  ‘1962.
 (lv)  Madras  Agricultural  University—

 4  Orissa  University  of  Agriculture  The  Government  of  Tamil  Nadu
 aod  Technology,  Bhubaneswar  have  indicated  their  desire  to  estab-
 (Orissa),  1962,  lish  an  Agricultural  University  in

 their  State,
 5,  Jawhar  Lal  Nehru  Krishi  Vishwa

 Vidyalaya,  Jabalpur,  (M.  P.),  964. ,
 मध्य  प्रवेश  के  टिकम  गढ़  तथा  छतरपुर  के  डाकू-

 6  Andhra  Pradesh  Agricultural  Uni-  wee  जिलों  के  पुलिस  स्टेशनों  के
 versity,  Hyderabad  (A,  P.)  1964,

 लिये  टेलीफोनों नों  की टेलीफो  व्यवस्था
 7,  University  of  Agricultural  Science,

 Betal  (Beem):  ieee
 4247,  शी  नाधूरास  अहिरबार  :  क्‍या

 83  University  of  Kalyanl,  Kalyani  शूचना  तथा  प्रसारण  और  संचार  मंत्री  यह
 (Weet  Bengal),  1965,  बताने  की  कृपा  करेंगे  कि  :

 a  Mahatma  Phuole  Krishi  Vidyapeeth
 Poona,  (Maharashtra),  1968,  (8)  बपा  यह  सच  है  कि  मध्य  प्रदेश  के
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 टिकमगढ़  तथा  छतरपुर  जिले  पिछले  ग्रीस  वर्षो
 से  डाकुओं  के  आतंक  से  प्रभावित  हैं  ;

 ख)  क्‍या  यह  भी  सच  है  कि  इस  डाकू
 ग्रस्त  क्षेत्र  के सभी  पुलिस  स्टेशनों  को  टेलीफोन
 लाइन  से  जिला  मुख्यालय  से  मिलाने  की  मांग
 की  गई  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  कुछ  पुलिस
 स्टेशनों  पर  फोनोंग्राम  की  सुविधाएं  प्रदान  की
 गई  हैं;  और

 (घ)  क्‍या  सरकार  फोनोंग्राम  की  सुविधाएं
 प्रदान  करने  के  अजाय  सभी  पुलिस  स्टेशनों  के
 लिये  टेलीफोन  कनेवश्न  देगी  ताकि  खिला  अधि-

 कारियों  के  साथ  सोधा  सम्पर्क  बनाया  जा
 सके  ?

 सूचना  तथा  प्र  सारण  मंत्रालय  और  संचार
 विभाग  सें  राज्य  संत्री  शी  शेर  सिह  )  :  (क)
 दस  विभाग  ने  यह  घामला  गृह  मंत्रालय  के  पास
 भेजा  है।

 ख)  जीडहां।

 (4)  जो  नहीं  1  फोनोंग्राम  के  आधार  पर
 तार  की  सुविधाएं  कुछ  ऐसी  जगहों  पर  दी
 गई  हैं  जहां  पुलिस  स्टेशन  मौजूद  हैं  लेकिन  यह
 सुविधा  उन  जगहों  के  डाकधरों  में  दी  गई  है,
 पुलिस  स्टेशनों  पर  नहीं  |

 (घ)  जिन  जगहों  पर  पुलिस  स्टेशन  मौजूद
 हैं,  वहां  के  डाकघरों  में  टेलीफोन  सुविधा  सिर्फ
 इस  दात॑  पर  दी  जाती  है  कि  इस  सुविधा  का
 प्रस्तावः  लाभकारी  हो  या  घाटा  होने
 की  स्थिति  में  कोई  इच्छुक  पार्टी  झछग-अलग

 हर  एक  मामले  में  विभाग  को  होने  वाले  घाटे
 की  पूर्ति  करने  के  लिए  तैयार  हो  -  राज्य  सर-
 कारें  यदि  पुलिस  स्टेशनों  पर  किराया  और
 गारंटी  के  आधार  पर  टेलीफोन  केमेक्शन  लेने  के
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 लिए  तैयार  हो  तो  ये  टेलीफोन  भी  दिए  जा
 सकते  हैं  ।

 मध्य  प्रवेश  में  बीना-ललितपुर  तथा  जाटरा
 मयरानी  पुर-छत्तर  पुर  के  बीच  सीधा

 डेलोफोन  सम्बन्ध

 ‘4248.  sit  नाथूराम  अहिरबार:  क्‍या

 सूचता  तथ।  प्रसारण  और  संचार  मंत्रों  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  में

 बीना-ललितपुर  तथा  जाटरा-मझरानी  पुर--छत्तर
 पुर  के  बीच  सीधे  टेलीफोन  संबंध  की  सुविधा
 के  लिये  निरन्तर  मणि  की  जा  रही  हैं;

 ख)  यदि  हाँ,  तो  इस  बारे  में  विलम्ब
 करने  के  क्या  कारण  हैं;  और

 (ग)  क्‍या  सरकार  अविलम्ब  यह  सुविधा
 प्रदान  करेगी  ?

 सुचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  संत्री  (क्री  शेर  सिह)  :  (क)
 बीना  और  ललितपुर  के  बीच  एक  सीधी  ट्रंक
 लाइन  पहले  ही  चालू  है।  दो  अन्य  मार्गों  के
 लिए  सीधे  परिपथों  की  व्यवस्था  करने  की  कोई
 साँग  प्राप्त  नहीं  हुई  है  ।

 ख)  प्रद्न  ही  नहीं  उठता

 (ग)  स्लीषे  परिषयों  की  व्यवस्था  करना

 ट्रंक  परियात  के  पर्याप्त  होने  पर  मिभर  करता
 है।  जाटरा  सावंजनिक  टेलीफोन  घर  और

 ललितपुर,  मरुरानीपुर  तथा  ,छतरपुर  के  बोच
 सीधी  लाइनों  की  व्यवस्था  करने  का  मौजूदा
 परियात  के  आधार  पर  ओऔवित्य  नहीं  है।
 परियात  में  पर्याप्त  वद्धि  होने  पर  इस  पर  विचार
 किया  जाएगा  |
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 Loss  Incurred  Due  to  Untoadiag  of
 Bolled  Rice  at  Vallyathara

 (Kerala)

 4249.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  ‘

 (a)  whether  it  is  a  fact  that  the  Reve-
 nue  Miolster  of  Kerala  stated  In  the  Assem-
 bly  on  January  22,  1970,  that  400  tennes
 of  boiled  rice  could  not  be  taken  out  of
 the  three  godowns  of  the  Food  Corporation
 of  India  at  Valiyathura  because  of  labour
 union  rivalry  which  resulted  in  stoppage  of
 loading  and  unloading  operations  ;

 (b)  Ifso,  the  loss  Incurred  on  this
 account  to  Government  ;

 (c)  the  steps  taken  to  prevent  trade
 union  rivalary  and  such  blockades  ;  and

 (d)  whether  there  have  been  similar
 instances  In  other  States  and  if  so,  when  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE:  (a)  Yes,  Sir,

 (b)  The  loss,  if  any,  would  arlse  out
 of  stortage  loss  due  to  long  stortage  and
 is  expected  to  be  neglible,  The  exact  loss
 can,  however,  be  asscertained  only  after
 the  stocks  have  been  issued.

 (c)  The  Kerala  Governmant  had  re-
 ferred  the  dispure  between  the  two  trade
 uolons  to  an  arbitrator  and  the  samo  has
 since  been  resolved,

 (१)  No,  Sir,

 अहिन्दो  भावी  क्षेत्रों  में  हिण्दी  फ्ता
 लिखे  पत्रों  के  बिरतण  में  'चिलम्ब

 4250.  श्री  ओम  प्रकाश  त्यागी:  क्या  धूचना
 तथा  ब्रसारण  और  शंचार  मंत्री  यह  बताते  की
 कृपा  करने  कि:

 (क)  कया  सरकार  को  पता  है  कि  धदित्वी
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 भाषी  क्षेत्रों  में  हिस्दी  में  पता  लिखे  पत्रों  का
 वितरण  या  तो  होता  ही  नहीं  या  बिलम्ब  से

 होता  है;

 (@)  यदि  हाँ,  तो  कपा  सरकार  ने  इस  त्रुटि
 को  दूर  करने  के  लिए  कोई  कार्यवाही  की  है
 अथवा  किये  जाने  का  विचार  है  ;

 (ग)  यदि  हाँ,  तो  उसका  ब्यौरा  क्या  हैं  ;
 मौर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  भी  (शेर  सिह):  (क)
 सरकार  को  यह  पता  है  कि  बहुत  थोड़े  से
 मामलों  में  अहिंदी  भाषी  क्षेत्रों  में  हिंदी  में  पता
 लिखे  पत्र  कभी-कभी  कुछ  बिलम्ब  से  पहुंचते  EI

 (a)  भौर  (ग).  विभागीय  नियमों  के
 अंतर्गत  अहिंदी  भाषी  क्षेत्रों  के  लिए  हिंदी  में
 पता  लिखे  पत्रों  के  पतों  का  रेल  डाक-श्यवस्पा
 में  विशेष  लिप्यन्तर  केन्द्रों  में  भेजने  वाले  कार्पा-
 छ्यों  द्वारा  प्रंग्रेजी  में  लिप्यन्तरण  कर  दिया  जाता
 है।  इस  कार्याविध  से  कभी-कभी  उन्हें  अगली
 डाक  से  भेजना  पड़ता  है  1

 डाक-तार  कार्यालयों  में  क्छकों  के  संवर्गों  के
 सभी  कर्मचारियों  को  हिंदी  सिखाने  का  कार्य
 भी  हाथ  में  लिया  गया  है  1

 (घ)  प्रद्न  ही  बहीं  उठता

 ा्श्पों  में  जलते-फिरते  S-ec

 4251.  श्री  ओम  प्रकादा  त्यागी  :  क्‍या

 सूचना  तथा  प्रसारण  जौर  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  विभिन्‍न  राज्यों  में  कुल  कितने
 चलते-फिरते  डाकधर  कार्य  कर  रहे  हैं;
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 (ख)  क्‍या  सरकार  जनता  की  असुविधा
 को  ध्यान  में  रखते  हुए  उनकी  संख्या  में  वृद्धि
 करने  में  बारे  में  विचार  करेगी  ;  और

 (ग)  यदि  हाँ,  तो  भविष्य  के  लिए  उनके.
 क्या  लक्ष्य  निर्धारित  किये  गये  हैं  ?

 सुचना  तथा  प्रसारण  संत्रालय  ओर  संत्तार
 विभाग  में  राज्य  मंत्री  (जनी  शेरसिह)  :  (क)  17

 (@)  और  (ग).  चौथी  योजना  काल  के
 दोरान  बी o-2  श्रेणी  के  शहरों  और  राज्य
 सरकारों  के  सदर  मुकामों  पर  4  और  चलते-
 फिरते  डाकघर  चालू  करने  का  प्रस्ताव  है,  वशर्ते
 कि  इनके  लिए  ओऔचित्य  हो  भौर  ये  विभागीय
 मानदंडों  पर  पूरे  उतरते  हों  ।

 हुड़ताल  के  दोरान  फैक्टरी  अधिनियम  का
 प्रबन्धकों  द्वारा  उल्लंघन  किये  हाने  के

 बारे  में  स्थास-सतलुज  सम्पर्क  परि-
 योजना  फे  कामिक  संघों  द्वारा

 मुख्य  श्रम  आयुक्त  बिल्ली
 को  शिकायत

 4252,  श्री  हुकम  चन्द  कछुवाय  :  क्‍या  श्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कया  करेगे

 किः

 (क)  क्‍या  यह  सच  है  कि  ब्यास-सतलुज
 सम्पर्क  परियोजना,  हिमाचल  प्रदेश  के  कुछ
 कामिक  संघों  ने  उक्त  परियोजना  में  हड़ताछ  के
 दौरान  प्रबन्धकों  द्वारा  फैक्टरी  अधिनियम  को

 कुछ  घाराओं  के  उल्लंघन  के  बारे  में  मुख्य  श्रम

 आयुक्त,  दिल्‍ली  से  शिकायत  की  है;

 (ख)  यदि  हाँ,  तो  उक्त  कामिक  संघों  के
 नाम  वया  हैं;

 (ग)  क्या  सरकार  ने  मुख्य  श्रम  आयुक्त  से
 इस  बारे  में  पूछताछ  की  हैं,  ओर
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 (घ)  यदि  हाँ,  तो  सरकार  a  इस  बारे  में
 क्या  कायंवाही  की  गई  हैं  अथवा  किये  जाने  का
 विचार  है  ?

 श्रम  तथा  पुनर्वा्त  मंत्रों  (भी  डो०संजीवंया):
 (क)  और  (ख).  ब्यास-सतलुज्ञ  सम्पर्क
 कर्मचारी  संघ,  सुन्दर  नगर  (हिमाचल  प्रदेश)  के
 संगठन  मंत्री  ने  एक  पत्र  दिनाँकऊ  13  फरवरी,
 970  श्रम  निरीक्षक  (केन्द्रीय)  चंडीगढ़  को  भेजा
 जिसमें  ब्यास  सतलुज  सम्पर्क  परियोजना  सुन्दर
 नगर  द्वारा  कारखाना  अधिनियम,  948  के  कुछ
 उपबन्धों  के  उलंधन  की  शिकायत  की  गई  थी  ।

 चूंकि  कारखाना  अधिनियम  का  प्रशासन  राज्य
 सरकारों  द्वारा  किया  जाता  है,  इसलिये  सहायक
 श्रम  आयुक्त  (केन्द्रीय)  चंडीगढ़  ने  संघ  को  यह
 सलाह  दी  है  कि  वह  इस  मामले  में  हिमाचल
 प्रदेश  की  सरकार  को  लिखे  |

 (ग)  और  (घ).  प्रश्न  नहीं  उठते  ।

 जिला  इंदौर  तथा  इंदौर  शहर  में
 बितरण  क्षंत्र

 4253.  थ्री  हुकम  चन्द  कछवाय. :  क्‍या

 सूचना  तया  प्रसारण  और  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्यप्रदेश  में  जिला  इंदौर  तथा  इंदौर
 शहर  में  कितने  वितरण  क्षेत्र  चल  रहे  हैं;

 (ख)  शहर  के  लगातार  विस्तार  को  ध्यान
 में  रखते  हुए  क्या  सरकार  यह  सोचती  है  कि
 वितरण  क्षेत्रों  की  कमी  है;

 (ग)  क्‍या  सरकार  का  विभार  ऐसे  और
 अधिक  वितरण  क्षेत्रों  की  स्थापना  करने  का  है
 ताकि  सभी  क्षेत्र  भासानी  से  इसके  अंतर्गत  प्रा
 सकें;  भोर
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 (a)  यदि  हाँ,  तो  क्त  वितरण  क्षेत्र  कब
 तक  स्थापित  किये  जायंगे  ?

 सूचना  तथा  प्रसारण  संत्रालय  शोर  संचार
 विभांग  में  राज्य  मंत्रो  बी  शेर  सिंह)  (क)
 जिला  इंदोर  में  केवल-  एक  ही  शहर  अर्थात्‌
 इंदौर  शहर  हैं  जिसमें  वितरण  डाकघरों  की
 वितरण  क्षेत्र  संख्याओं  का  नियतन  किया  गया

 है  ।  इस  समय  इनकी  संख्या  चार  है।

 (ख)  जी  नहीं  ।  वितरण  क्षेत्रों  की  संख्या
 पर्याप्त  है  |

 (ग)  जी  नहीं  ।

 (घ)  प्रदन  हीं  नहीं  उठता  ।

 डाक  तार  विभाग  के  अखिल  भारतीय

 सुतीय  तथा  चतुर्थ  शेशी  कर्मचारियों.
 हारा  इन्वोर  में  शरणी  'ए,  का

 डाक-घर  खोलते  को  मांग

 4254,  श्री  हुकम  श्न्द  कछवाय  क्‍या

 सूचना  तथा  प्रसारण  और  संचार  मंत्री  यह
 बतांने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि.  अखिल  भारतीय
 तृतीय  तथा  चतुर्थ  श्रेणी  डाक-तार  विभाग

 कर्मचारी  संघ  ने  एक  संकल्प  पास  करते  हुए
 सरकार  से  अनुरोध  किया  है  कि  इंदौर  में  एक
 श्रेणी  'ए'  का  डाकघर  खोला  जाय॑  और  डाक

 की  मौटरकार  द्वारा  वितरत  करने  को  व्यवस्था
 की  जाय;  और

 (सर)  यदि  हाँ,  तो  उस  पर'  सरकार  की  बयां
 प्रतिक्रिया  ह ैऔर  इस  मामले  में  क्या  कार्यवाही
 को  गई  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  भोर  संचार

 बिस्ताग  में.  राश्य  मंत्री  (भो  शेर  सिह)  (क)
 इस  विभाग  को  ऐके  किसी  श्रस्ताव  के  बारे  में

 पता  नहीं  है  ।  bode

 (लव)  प्रदन  ही  नहीं  उठता  ve
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 आधिक  लाभों  वाले  पदों  पर  काम
 कर  रहे  कम  चारो

 4255,  श्री  मोलह  प्रस्ताव  :  क्‍या  श्रम  तथा
 पुनवाँस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  अधीनस्थ  विभागों
 तथा  संलग्न  कार्यालयों  में  अतिरिक्त  भाधिक
 लाभ  वाले  पंदों  प॑र  पिछेलें  तीन  वर्षो  से  काम
 कर  .रहे  अधिकारियों  की  बर्ग-बार  संख्या  कितनी
 है;  और,

 (स्तर)  गृह-कार्य  मंत्रालय  के  अधं-शासकीय
 पत्र  संख्या  1/3/57नझो  एंड  एस  दिनांक  6

 सितम्बर,  957  के  अनुसार  उनका  स्पातान्तरण
 न  किये  जाने  के  क्‍या  कारण  हैं  ?

 श्रम  तथा  पुनर्वास  मंत्री  (भी  to  संजीबेया):
 (क)  पुनर्वास  विभाग  में  एक  राज्  ड्यूटी  सहायक  t

 '(ख)  उस  विभाग  में  कोई  अन्य  सहायक
 रात्रि  ड्यूटी  का  काम  करने  का  इच्छुक  नहीं
 है।

 Transfer  of  Officers  from  Posts  Carrying
 Exira  Gains  in  Department  of

 Communicatlons

 4256,  SHRI  MOLAHU  PRASHAD  ॥
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  the  number  of  officers,  category-
 wise,  {n  thé.  Department  of  Communications
 and’  Attached  Officers  under  his  Mlbistry
 wito  have  beefi  working  against  the  posts
 carrylng  addiional  pecuniary  benefit  for  the
 last  three  years;  and

 {b)  the  reasons  for  which  they  have  not
 been  trapafered  In  pursuance  of  the  Home
 Minletry's  D.O  fetter  No,  /3/57-O&M
 dated  the  6ih-September,  957  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  08  INFORMATION  .AND
 BROADCASTING  AND  IN  THE  DE~
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 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)+  {a)  and  (७),
 Information  ts  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha,

 अतिरिक्त  लाभ  बलि  पदों  प्र  कार्य  कर  रहे
 अधिकारियों  का  स्थानाम्तरण

 4287,  श्री  मोलहू  प्रसार:  क्‍या  खाद्य
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  उनके  मत्त्रालय  के  अधीन  विभित्व
 विभागों  तथा  संलग्न  कार्यालय  में  गत  तीन  वर्षों

 से  अतिरिक्त  लाभ  वाले  पदों  पर  एक  ही  स्थान

 पर  कार्य  कर  रहे  अधिकारियों  की  श्रेणीवार

 संख्या  कितवी  है;  और

 ि)  ण्  मंत्रालय  के  अर्ध-सरकारां  पत्र
 संस्पा  (/3/57-att.  aus  एम.  दिनाँक  6

 सितम्बर,  957  के  अतुसार  उनकों  किसी  शल्य
 स्थान  पर  स्थातत्तरित  ने  किये  जाने  के  क्‍या

 कारण  है  ?

 साथ,  कृषि  सामुदायिक  बिका  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (आओ  झनना-

 साहिब  शिन्दे):  ([क)  ओर  (@).  अपेक्षित  जात-

 कारी  एकत्र  की  जा  रही  है  और  प्राप्त  होते  ही
 सभा  पटल  पर  रख  दी  जायेगी  |

 Transfer  of  Officers  on  posts  carrying  extra
 gains  in  Ministry  of  Information

 &  Broadcasting

 4258,  SHRi  MOLAHU  PRASHAD  ;
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNI-
 CATIONS  be  pleased  to  state  ;

 (a)  the  number  of  Officers,  category-
 wise,  {o  his  Ministry  of  lofornation  and
 Broadcasting  and  attached  offices  who  have
 been  working  against  tho  posts  carrying additional  pecuniary  benefit  for

 i

 ast
 three  years!  and  ie

 ie  ’
 {)  the  reasons  for  which  they  have

 been  (tanferred  0  pursuance  of  the  Home:
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 Ministry’s  D,O,  Letter  No,  I/3/57-O&M
 dated  the  6th  September,  395772

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  and  (b),  A
 statement  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT—3002/70]

 प्राम  बलाक  तथा  जिला  स्तर  पर  गेर
 सरकारी  व्यक्तियों  हा  सम्मेलन

 तया  केन  द्वारा  सहायता

 4259.  घी  मोलहू  प्रसाद  :  क्या  खाद्य

 तथा  कृषि  मंत्री  यह  बतावे  की  कृपा  करेंगे
 किः

 (क)  क्या  उनके  मंत्रालय  को  ग्राम  ब्छाक

 तथा  जिला  स्तरों  पर  गैर  सरकारी  व्यक्तितयों

 का  सम्मेलन  करने  के  बारे  में  योजना  प्राप्त  हुई
 हैं;  शौर

 खि)  यदि  हां,  तो  केत्रीय  सरकार  द्वारा
 राज्य  तथा  जिला  स्तर  के  सम्मेलनों  के  लिए
 बे  तक  दी  गई  सहायता  का  ब्यौरा  क्या  है
 भौर  अब  तक  ऐसे  कितने  सम्मेलन  हुए  हैं  ?

 खाद्य  कृषि,  सामुदायिक  विकास  तथा  ag
 कार  मंत्रालय  में  उपसंत्री  (श्री  डी०  एरिय):

 (=)  जो  हां  |  प्राम  ख़०्ड,  जिला  तथा  राज्य

 स्तरों  पर  सम्मेलन  बायोजित  करने  की  हमारी

 एक  योजना  है  1

 खि)  इस  योजना  के  लिए  केत््रीय  सहायता
 जिला  ह्तर  के  सम्मेलन  के  लिए  प्रति  भाग  लेने
 वाले  व्यक्षित  पर  0  एपये  तथा  राज्य  स्तर  के
 सम्मेलत  के  हिए  प्रति  भाग  लेने  वाले  ब्यक्ति
 पर  20  रुपये  तक  सीमित  है।  राज्य  परकारों
 को  ग्राम  तथा  खण्ड  स्व॒रों  के  सम्भेलतों  के  लिए
 कोई  सहायता  नहीं  दी  जाती  है।  1969-70  के

 ह दौरान  इस  योजता  के  अंस्तर्गत  अत्र  तक

 * 2,06,980  हुपयें  की  राशि  राज्य  परकारों  को
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 दी  जा  चुकी  है।  इस  बय॑  के  दोरान  अब  तक
 कितने  सम्मेलन  आयोजित  किये  गए  हैं  उसके
 बारे  में  राज्य  सरकारों  से  सूचना  एकत्र  की  जा
 रही  है  और  प्राप्त  होने  पर  छोक  सभा  पटल  पर
 रस्  दी  जायगी।

 अखिल  भारतोय  बीमा  क्ंचारोी  संघ  की
 साम्यता  का  वापस  लिया  जाना  ओर  जोबन

 बीमा  निगम  के  कर्मचारियों
 को  तंग  किया  जाना

 4260.  करी  जनेदवर  मिथ :  क्या  भ्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  अखिल  भारतीय  बोमा  कर्म-
 चारी  संघ  बीमा  कर्मचारियों  की  एक  महत्व-
 पूर्ण  प्रतिनिधित्व  संस्था  है  ;

 (ख)  कया  जीवन  बीमा  निगम  ने  उक्त
 स्संथा  की  मान्यता  वापस  ले  लो  है  t

 (ग)  यदि  11  तों  जीवव  बीमा  निगम  के
 कितने  कमंचारियों  को  नौकरी  से  हटा  कर,
 निलम्बित  कर  अथवा  वाधिक  वेतन  वृद्धि  को
 रोक  कर  तंग  किया  गया  है,  और

 ि)  इस  बारे  में  सरकार  द्वारा  क्या  कार्य-
 वाही  कीं  जा  रही  है  ?

 अ्रम  तथा  पुनर्वास  संत्री  (श्री  डो.

 संजोबंया)  (क)  से  (घ).  इस  संघ  को  माग्यता
 उनके  द्वारा  किये  गये  अनुशासन  संहिता  के  कुछ
 उल्लंघनों  के  सिद्ध  हो  जाने  पर  एक  सार  के
 लिये  नवस्यर  1968  में  वापिस से  ही  गई।
 इस  संघ  ने  पुनः  मान्यता  प्राप्त  करने  के  लिये
 अपना  बावा  पेश  किया  है।  इस  पर  इनकी
 बत मान  सदस्य  संख्या  के  सत्यापन  के  संबंध  में

 ऐसे  कुछ  और  उल्लंधनों  के  प्रसंग  में  जिनका
 कि  इस  पर  प्रारोप  खगाया  गया  है  और  जिन
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 की  जाँच  की  जा  रही  है,  आगे  की  कायंबाही
 की  जानी  है  1  इन  परिस्थितियों  में  इस  संघ  का
 प्रतिनिधि-  स्वरूप  अभी  निदिचित  किया  जाना

 है।  लेकिन  उपरूब्ध  सूचना  के  अनुसार,  जीवब
 बीमा  निगम  के  किसी  कमंचारी  को  कार्यच्युत,
 मुअत्तल  करके  अथवा  उसकी  वेतन  तरक्की
 रोककर  के  सताया  वहीं  गया  है

 Import  and  Distribution  of
 Vegetable  Oil

 4262.  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  due  to  the
 fallure  on  the  part  of  Government  to  import
 Soyabean  oil  and  mutton  tallow  jn  time  the
 prices  of  vegetable  oils  have  risen  steeply;

 (b)  whether  {ft  is  also  a  fact  that  Prime
 Mioister  during  her  recent  visit  to  Saurashtra
 assured  the  people  of  urgent  supplies  of
 three  times;

 (c)  if  so,  what  is  the  likely  order  of
 import;  and

 (d)  what  are  the  details  of  distribution
 programme  of  oil  and  tallow  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 BSHINDE)  :  (a)  There  has  ben  some
 increase  In  the  prices  of  vegetable  olls
 during  the  past  few  weeks,  but  it  would  not
 not  be  correct  to  attribute  the  same  to
 {inadequate  supplics  of  soybean  oll  or  tallow,
 stocks  of  both  of  which  are  still  available
 with  the  State  Trading  Corporation  as  well
 as  the  users  and  are  also  under  import,

 (b)  No,  Sir.

 (c)  Does  not  arise,

 (d)  Soybean  oll  Is  being  distributed  to
 vanaspatl  factories  for  use  in  the  manufacture
 of  vanaspati  at  a  specified  level  of  incorpo-
 ration,  aod  to  Interested  State  Governments
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 for  belng  processed  Into  refined  oll,  Tallow
 is  being  distributed  to  soap  manufacturers
 and  fatty  acid  manufacturers  in  accordance
 with  allocations  made  by  the  Directorate
 General  of  Technical  Development,  and
 Develop:  ह  issloner,  Small  Scale
 Industries;  as  the  case  may  be.

 Strike  Notice  by  Textile
 Workers  in  Delhi

 4263,  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  DEVEN  SEN  :
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  LABOUR  AND:
 REHABILITATION  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  textile
 workers  of  five  big  textile  mills  in  the
 capital  decided  to  go  on  strike  after
 February,  1970;

 (b)  if  so,  what  are  their  demands;

 (c)  what  action  has  been  taken  by
 Government  to  meet  their  demands;  and

 (१)  whether  Government  propose  to  use
 {ts  good  offices  to  see  that  the  demands  of
 the  labourers  are  met  by  the  managements  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  0.  SANIJI-
 VAYYA)  :  (a)  and  (b),  Yes,  the  workers
 of  five  texlile  mills  in  Delhi  served  a  strike
 notice  on  the  managements  to  press  their
 demands  for  upward  revision  of  rates  of
 wages  and  dearness  allowance  and  certain
 other  facilities.

 (c)  and  (d).  Following  intervention  by
 the  Labour  Department,  Deihi  Adminis-
 tration,  a  settlement  was  reached  between
 the  parties  on  February  26,  ‘1970.

 Government  Advertisements  through
 Foreign  Firms

 4264.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  SHARDA  NAND  t
 SHRI  SURAJ  BHAN  :
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 SHRI  MUHAMMAD
 SHERIFF  :

 “WIN  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMUNI:  :
 CATIONS  be  pleased  to  state  3

 (a)  whether  it  Is  a  fact  that  advertise-
 ments  are  distributed  by  Governments
 through  foreign  firms  in  some  cases;

 (b)  ff  so,  the  details  thereof  and  the
 amount  of  advertisements  distributed
 through  these  firms  in  the  last  three
 years;

 (c)  whether  it  fs  also  a  fact  that  Air
 India  and  other  Government  statutory  bodies
 have  been  emploping  foreign  firms  for  this
 job;  and

 (a)  if  so,  why  Government  are  distri-
 buting  advertisements  through  these  ‘foreign
 firms  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARA-
 YAN  SINHA)  :  (a)  Yes,  Sir.

 (b)  to  (a).  Information  is  being  collected
 and  will  be  lald  on  the  Table  of  the  House
 as  early  as  possible.

 Production  of  Wheat  and  Vegetables
 {a  Delhi

 4265.  SHRI  KANWAR  LAL  GUPTA  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  ॥  is-a  fact  that  65  per  cent
 of  the  cultivated  area  in  Delhi  is  under  high
 yielding  variety  of  wheat;

 ५  (b)  if  so,  the  total  amount  of  wheat
 production  in  Delhi  during  tha  last.  three
 years;

 (०  the  total  area  of  fand  covered  under
 vegetable  crash  programme;  and

 (d)  the  steps  taken  by  Government  in
 Delhi  to-have  more  production  of  wheat  and
 vegetables  ?
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 THE  MINISTER  OR,STATE  IN  FHE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.  Only  40  per  cent
 of  the  cultivated  area  in  Delhi  is  under  the
 high-yielding  varities  of  wheat.
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 (b)

 Year  Total  prodution
 of  wheat

 ‘1966-67  47,000  tonnes
 ‘1967-68  74,000  tonnes’
 1968-69  68,964  tonnes

 (c)  The  total  area  covered  under  vege-
 tables  is  about  35,650  acres,

 (d)  The  steps  taken  include  :—(i)
 Supply  of  high-yielding  varieties  of  whcat
 seed  and  improved  varieties  of  vegetable
 seeds,  fertilisers,  manures  pesticides,  etc.
 (il)  provision  of  credit  by  banks  and  taccavi
 loans,  (Iii)  Extension  of  irrigation  facilities
 and  priority  in  electric  connections  for
 tubewells  etc,  and  (iv)  Farmers’  training.

 Construction  of  Tubewells  in  Jalore
 District,  Rajasthan

 PATODIA  :  Will
 AGRICUL-

 4266.  SHRI  D.N.
 the  Minister  of  FOOD  AND
 TURE  be  pleased  to  state  3

 (a)  whether  the  UNDP  (SF)  Project
 has  submitted  its  report  in  respect  of  cons-
 truction  of  200  tubewells  in  Jalore  (Rajas-
 than)  ;  if  so,  the  findings  of  the  report  ;  if
 not,  by  what  time  the  report  will  finally  be
 submitted  ;

 (b)  whether  Government  have  taken  up
 the  programme  of  constructing  tubewells
 in  Jalore  on  a  Hmited  scale  without  wailing
 for  the  final  report  of.  UNDP  (SF)  ;  if  so,
 the  details  thereof  ;  and

 (c)  in  view  of  the  importance  of  this
 Project  for  the  development  of  the  area
 which  is  continuing  to  be  affected  by  famine
 year  after  year,  will  the  Government  take
 up  the  project  at  the  level  of  the  Central
 Government  without  waiting  any  further  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE);  (a),  The  U.N.D.P.  (SF)
 Project  .undertaken  by  the  Exploratory
 Tubewells  Organisation  aims  at  groundwater
 assessment  studies  in  a  selected  area  of  Rajas-
 than  including  the  Jalore  District,  The
 work  under  the  Proj:ct  in  the  Jalore  area
 has  been  completed,  The  compilation  of
 data  for  the  final  report  incorporating  the
 results  of  investigations  in  the  Jalore  area
 has  also  been  completed.  It  Is  expected
 that  the  final  report  will  be  submitted  very
 shortly,

 (b)  No,  Str.

 (c)  No  such  proposal  has  so  for  been
 recelved  from  the  State  Government  of
 Rajasthan.

 Steps  for  Less  Paper  Work  on  Research
 Regarding  Agricultural  Promotion

 Work

 4267,  SHRI  0.  N,  PATODIA  4  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  according
 to  a  survey  conducted  by  the  Institute  of
 Applied  Manpower  Research  personnel
 engaged  in  agricultural  promotion  activity
 are  spending  dispropurilonally  long  hours
 on  paper  work  ;

 (b)  whether  the  study  is  applicable  to
 the  activity  of  personnel  under  the  Central
 Government  ;  and

 (c)  if  so,  what  particular  steps  have
 been  taken  to  ensure  that  paper  work  is
 lessened  and  the  officials  are  able  to  devote
 more  time  to  field  work  ?

 THE,  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB)  :  (a)  Yes.

 (b)  No.
 ‘

 (c)  Does  not  arise.
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 Printing  Concerns  in  charge  of  printing  of
 Soviet  Land  and  American  Reporter

 4269.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  the  names  of  the  Printing  Presses
 which  print  ‘Sovietland’  and  ‘American
 Reporter’  in  all  Indian  languages  including
 English  for  the  U.S.S.R.  and  U.S.A.  diplo-
 matic  missions  in  India;

 (b)  the  types  of  other  books,  brochures
 and  periodicals  of  these  diplomatic  missions
 printed  in  such  or  other  printing  presses;

 (c)  whether  such  printing  presses  are
 owned  by  political  party  or  parties  or
 persons  belonging  to  any  political  party;

 (d)  if  so,  the  names  of  such  party  or
 Parties  and  members  of  political  parties;
 and

 (e)  the  rate  per  form  given  by  these
 diplomatic  missions  given  to  these  printing
 Presses  aud  the  total  amount  annually  paid
 by  them  to  such  printing  concerns  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARA-
 YAN  SINHA)  :  (a)  and  (b).  A  Ist  of
 printing  presses,  where  newspapers  and
 periodicals  brought  out  by  the  US  S.R.  and
 the  U.S.  diplomatic  missions  fo  India  are
 printed,  Is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—3003
 [7).  Information  about  bouks  and  brochures,
 printed  and  published  by  three  missions  in
 the  country,  is  not  available,

 (c)  to  (०),  Government  have  no  {nfor-
 mation  in  the  matter,

 Film  exhibited  by  Foreign  Diplomatic
 Missions  In  India

 4270.  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  namesof  the  ,filme,  newsreels
 and  other  cinema  features  frecly  circulate
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 ed  fn  India  during  the  years  ‘1967,  968  and
 969  by  the  forelgn  diplomatic  missions;

 (b)  whether  these  films  were  or  are
 shown  directly  by  these  missions  or  by  the
 friendship  organisations  connected  with  such
 missions;

 (c)  ॥  80,  the  names  of  such  friendship
 organisations;  and

 (d)  whether  these  film  shows  have
 been  used  by  these  friendship  organisations
 for  collectlon  of  funds  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARA-
 YAN  SINHA)  1  (a)  to  (d),  The  informa-
 tion  ts  fs  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 35  mm.  Documentary  of  Netaji  Bose

 4272,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  3

 (a)  whether  it  isa  fact  that  a  35  mm,
 positive  print  documentary  film  on  Netaji
 Subhas  Chandra  Bose  was  shown  in  different
 Districts  of  West  Bengal  till  960-6l  by  the
 Public  Relations  Department  of  the  State;

 (b)  whether  this  Department  possessed
 several  prints  of  the  film;

 (c)  whether  other  States  also  exhibited
 this  film;

 (d)  whether  this  film  was  burnt  under
 orders  from  the  Director  of  West  Bengal
 Publicity  Department,  if  so,  the  reasons  for
 that  ;  and

 (e)  whether  this  film  contained  valuable
 documentary  pictures  of  Netaji  related  to  his
 role  at  Tripuri  Congress  and  {n  Azad  Hind
 Movement  and  if  so,  the  steps  taken  by
 Government  to  find  a  print  of  this  film?

 THE  MINISTER  OF  INFORMATION
 &  BROADCASTING  AND  COMMUNI-
 CATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  to  (c).  The  documentary
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 film  on  Netaji  Subhas  Chandra  Bose  was
 produced  by  the  INA  Defence  Committee
 which  was  exhibitied  in  India  in  almost  all
 the  States  in  Conmerclal  Cinema  Houses.
 The  film  was  shown  in  West  Bengal  in  3947
 in  some  cinema  houses,  In  L95!  or  so  the
 local  film  distributors  of  this  film  offered
 three  worn  out  prints  for  non  commercial
 exhibition  in  the  districts  through  the  Audio
 Visual  vans  of  the  State  Government  of
 West  Bengal.

 (d)  The  prints  which  were  in  wornout
 condition  were  on  nitrate  base  stock  and
 therefore  fire  hazards,  That  is  why  the
 prints  were  destroyed.  As  the  film  did
 not  originally  belong  to  the  State  Govern-
 ment  of  West  Bengal  nor  was  the  negative
 of  the  film  available  in  West  Bengal,  no
 copies  of  this  film  on  Acetate  base  mate-
 rial  could  be  made.

 (e)  The  version  shown  in  West  Bengal
 did  not  contain  the  coverage  of  Tripuri
 Congress,  or  some  portions  of  it.  Attempts
 made  to  trace  copies  of  this  film  from  the
 distributors  in  West  Bengal  or  from  any
 other  source  have  falled  so  far,

 Enquiry  into  working  of  Cooperatives

 4273,  SHRI  HEM  BARUA  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  any  enquiry  has  been
 made  {nto  the  working  of  the  co-operatives
 in  this  country  ;  and

 (b)  whether  this  enquiry  has  disclosed
 any  irregularities  ;  If  so,  the  measures
 proposed  to  plug  these  loopholes  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD.  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  0.  ERING):  (a)
 Committees  have  been  appointed,  from
 time  to  time,  by  the  Government  of  India
 to  go  into  the  specific  problems  of  coopera-
 tives;  enquiry  Into  the  working  of  individual
 cooperatives,  however.  is  the  statutory
 responsibility  of  the  Registrar  of  Coopera-
 tive  Societies  under  the  respective  State
 Acts,  The  Government  of  India  appointed
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 a  Committee  under  the  Chairmanship  of
 Sri  Ram  Nivas  Mirdha  in  964  to  ;

 (i)  lay  down  standards  and  criteria  by
 which  the  Genuineness  of  Coopera-
 tive  Societies  of  various  types  may
 be  judged  and  to  suggest  measures
 for  weeding  out  non-genuine  socie-
 thes  and  preventing  their  registra-
 tion  ;

 (ii)  review  the  existing
 Jaws,  rules  and  practices  with  a
 view  to  locating  the  loopholes,
 which  enable  vested  interests  to
 entrench  themselves  in  cooperative
 institutions  and  Tecommend
 measures—legislative  as  well  as
 administrative—  for  the  elimination
 and  prevention  of  such  vested
 interests  ;  and

 cooperat've

 (ill)  examine  the  factors  inhibiting  self-
 reliance  and  self-regulation  In  the
 cooperative  movement  and  to
 suggest  appropriate  remedies,

 (b)  A  statement  Is  enclosed.

 Statemant

 The  Mirdha  Committee  submitted  its
 Report  in  +1965,  It  reported  that  while  the
 cooperative  movement  as  a  whole  was
 proceeding  on  right  lines,  there  was  short-

 comings  and  defects  whichcould  be  remedied
 successfully  with  vigilant  administration  and
 supervision  at  official  as  well  as  non-official
 levels.  The  Committee  recommended
 open  membership,  exclusion  of  money-
 lenders,  traders  and  other  middlemen,
 adequate  arrangements  for  audit  and
 independent  agency  for  audit,  building  up
 of  common  cadres  of  qualified  and  trained
 Personnel,  regular  elections  and  meetings
 of  general  body  and  adequate  arrangements
 of  education  and  training  of  members  and
 staff  of  cooperatives.  These  recommenda-
 ons  were  referred  to  the  State  Govern-
 ments  and  were  generally  endorsed  by
 the  Conference  of  State  Ministers  of
 Cooperation  held  in  965,  However,  there
 was  not  much  progress  in  their  implementa-
 tion.  A  quick  study  was  also  attempted  by
 the  Government  of  India  in  967  to
 ascertain  the  extent  of  vested  interests  In
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 primary  agricultural  credit  cooperatives.
 This  problem  of  vested  interests  in  the
 cooperative  movement  was  considered  in
 detail  by  the  Conference  of  Chief  Ministers
 and  State  Ministers  of  Cooperation  held  in
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 Some  States  have  amended  the  State
 Cooperative  Societies  Acts/Rules  in
 pursuance  of  the  recommendations  of  the
 Conference  of  Chief  Ministers.  Some  other
 States  have  set  up  committees  to  study

 June,  1968,  The  Conference  rec  ded
 anumber  of  measures  for  curbing  the
 growth  of  vested  interests  which  included
 the  following  :

 (1)  Excluston  of  moneylenders,  ttaders
 and  other  middlemen  from  the
 membership  of  the  cooperative
 societies  by  statute,  if  necessary,

 (2)  Strict  endorcement  of  the  principle
 of  open  membership  in  the
 Primary  soeleties.

 (3)  Reservation  of  seats  on  the  Board
 of  Management  to  small  farmers
 and  Members  of  weaker  sections,

 (4)  Restrictions  on  holding  office  for
 more  than  two  terms  in  the  same
 ins'itutions  and  also  holding
 office  simultaneously  in  more  than
 two  institutions,

 (5)  Regulation  of  the  loans  Issued  to
 the  office  bearers,

 (6)  Regular  election  by  an  independent
 authority,

 (7)  Adequate  arrangements  for  audit.

 trained (8)  Creation  of  cadres  of
 managerial  personnel.

 (9)  Formulatton  of  rules  for  recruit-
 ment  of  staff.

 Adequate  arrangements  for
 education  and  training  of  staff, (10)

 These  recommendations  were  com-
 municated  to’the  State  Governments  by
 this  Ministry,  The  action  taken  thereon
 was  reviewed  in  the  Conference  of  Regis-
 trars  of  Cooperative  Sucjeics  held  at  New
 Delhi  on  6th  and  7th  June,  969  and  in  the
 Conference  of  Ministers  incharge  of  Coope-
 ration  held  at  Bangalore  op  307  June,
 969  and  Ist  July,  1969,  “SHER  SINGI])  :

 comprehensive  amendments  to  the  State
 legislation,

 Examination  of  transfer  of  Work-
 charged  Staff

 “af
 &  T  Depart-

 men

 4274,  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  INFORMATION  AND
 BkOADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  refer  to  the  reply
 given  to  Untransfered  Question  No,  702  on
 the  26th  February,  970  and  state  t

 (a)  whether  examination  of  the  cases
 regarding  transfer  of  workcharged  staff  of
 P  &  T  Department  has  since  been  complet-
 ed  ;  and

 (b)  ifso,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADBASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise  ?

 Opening  of  Post  Offices  in  Bajraha,
 Mahekia  etc.  in  Darbhanga

 (Bibar)

 4275.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INFORMATION  AND
 BROACASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  70I
 on  the  26th  February,  970  and  state  t

 (a)  whether  examination  of  the  propo-
 sal  for  opening  branch  Post  Offices  at
 Bijraha  (Bisfi),  Mahekia  (Khajouli)  and
 Damodarpur  (Banfpatti)  in  Darbhanga
 District  (Bihar)  has  since  been  completed  ;
 and

 (b)  if'so,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROACASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI

 (a)  and  (b),  Examina-
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 tion  of  the  proposal  for  opening  of  a  Branch
 ‘Post  Office  at  Marukla  (Khajouli)  in  Dar-
 bhanga.  District  has  since  been  completed,
 The  nearest  Post  Office  at  Gobroara  is  at
 a  dtstance  Ib  miles  from  Marukla.  Since
 departmental  standards  have  not  been  ful-
 filled,  a  post  office  at  Marukia  can  only  be
 opened  if  the  anticipated  loss  of  the  office
 and  the  extra  loss  of  the  branch
 opening  of  a  post  office  at  Marukia  are
 made  good  by  some  interested  party  as  a
 non-returnable  Contribution,  This  amount
 of  non-returnable  contribution  for  the
 first  year  has  been  assessed  at  Rs,  253.76  P.
 This  amount  has  not  yet  been  paid  by  any
 body.  Proposal  for  opening  the  Branch
 Post  Offices  at  Bajraha  (Bisfl)  and  Damo-
 darpur  (Banipatti)  are  still  under  examina-
 tion,

 All  Indla  Radio  Station  for
 Derbanga

 4276.  SHRI  BHOGENDRA  JHA!
 Will  the  Minister  of  INFORMATION
 AND  BROACASTING  AND  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  work  for  the  execution  of
 the  project  for  the  establishment  of  Mithila
 (Darbhanga,  Bihar)  Broadcnsting  Station
 of  the  All  India  Rad{o  has  begun  ;

 (b)  if  so,  the  details  thereof  :  and

 (b)  if  not,  the  reason  for  the  delay  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA~  NARAIN
 SINHA)  ;  (a)  The  scheme  for  selting
 up  a  Radio  Station  at  Darbanga  has  been
 approved,

 (b)  Sites  for  locating  the  studios  and
 transmitter  bave  been  finalised,

 (०)  Does  not  arise.

 Export  of  Sugar

 4277.  Wills  the  Minister.  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state  3

 (a)  ‘the  quantity  of  sugar  exported  to
 vatious  coutries  during  969  ;
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 (b)  whether  Government  have  got
 success  to  export  sugar  according  to  the
 demands  of  foreign  countries  ;  and

 -(c)  the  foreign  exchange  earned  as  a
 result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD  AND  AGRICUL-
 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATION  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  and  (c).  The

 “quantity  of  sugar  exported  In  1969,  country-
 wise  and  the  estimated  foreign  exchange
 eatning  therefrom  are  as  under  :—

 Country  Qty.  export-  Estimated
 ed  (Tonnes)  F.O.  B.S.

 Soreign  ex-
 change  earn-
 ings  (Rs.  4
 Crores)

 I,  U.S.A.  68,550  7.55
 2.  U.K.

 (N.P.Q,)  25,400  217

 Total  :  93,950  9,72

 (b)  Due  to  the  low  international  sugar
 prices,  sugar  was  exported  in  969  only  to
 the  preferential  matkets  of  the  U.S.A.  and
 the  U  K.  (N.P.Q.)  to  meet  our  inescapable
 commitments  under  the  U.S.  Sugar  Act,
 and  the  Commonwealth  Sugar  Agreement,

 Direct  Diling  system  between  Delhi—
 Calcutta  and  Delhi—  Bombay

 1278,  SHRI  RAM  KISHAN  GUPTA:
 Wiill  the  Ministcr  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  the  stage  of  the
 Proposal  to  provide  Direct  dialling  system
 between  =  Delhi—Culcutta  and  Delhi—

 Bombay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARIMLNT  OF  CON.MUNICATIONS
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 SHRI  (SHER  SINGH)  :  To  provide  trunk
 dialling  facilities  between  Delhi-Calcutta  and
 De'hi—Bombay.  Trunk  Automatic  Exchan-
 ge  at  Delhi,  Bombay  and  Calcutta  have
 already  been  planned,  The  Trunck  Auto-
 matic  Exchanges  at  Delhi  and  B»mbay  have
 since  been  commissioned  and  the  Trunk
 Automatic  Exchange  at  Calcutta  is  likely  to
 be  ready  by  end  ‘1972.

 For  providing  the  direct  dialling  system
 between  Delhi—Calcutta  and  Delhi—Bom-
 bay  there  are  certain  limitations  in  switching
 equipment  and  the  circuits.  The  depart-
 ment  has  taken  action  to  overcome  those.

 Increase  in  the  number  of  Gheraos  in
 Industrial  Organisations

 4279,  SHRI  RAM  KRISHAN  GUPTA
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  3

 (a)  whether  the  number  of  gheraos  In
 Industrial  organisations  fs  {increasing  day  by
 day;  and

 (b)  If  so,  the  steps  taken  and  proposed  to
 be  taken  to  check  them  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  SHRI  0.  SANJI-
 VAYYA)  t  (a)  According  to  information
 received  from  the  State  Governments,  there
 has  not  been  marked  Increase  in  the  number
 of  gheraos  in  recent  years  In  industrial
 organisations,  except  in  West  Bengal  where
 the  number  in  the  first  quarter  of  1969-70
 was  greater  than  that  for  the  year  1968-69,

 (b)  Gheraos  have  evident  law  and  order
 implications,  involving  as  they  may  crimi-
 nal  offences  of  various  kinds.  In  that  con-
 text  they  are  primarily  the  concern  of  the
 State  Governments,  As  for  their  bearing
 on  industrial  disputes,  the  mater  came  up
 before  the  Standing  Labour  Committee  at
 its  meeting  in  May  967  and  the  Commiitee

 disapproved  of  coercive  and  intimidatory  tac-
 ties,  including  ‘Gheraos’  (wrongful  confine-
 ment),  for  resolving  Industrial  disputes.
 The  State  Governments  have  been  advised
 accordingly.
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 Effect  of  Receat  Rains  on  Crops

 4280,  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  effect  of  recent  rains  on
 the  crops  has  been  studied;

 (०)  if  so,  whether  the  crops  have  heen
 benefited  or  have  suffered  damage;  and

 (c)  if  damaged,  the  quantum  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASHIB
 SHINDE)  :  (a)  to  (c)  Rains  received  during
 mid-January  and  February  after  the  dry
 spell  have  been  generally  beneficial  to  the
 standing  rabi_  crops,  though  in  some  parts
 of  Haryana,  Madhya  Pradesh,  Maharashtra,
 Rajasthan,  Uttar  Pradesh,  Bihar  and  Delhi
 crops  are  reported  to  have  been  somewhat
 adversely  affected  by  heavy  rains  and  hail
 storm  occuring  subsequently,  It  is  not-
 Possible  to  give  any  precise  estimate  of  the
 effect  of  these  raids  and  hails‘orms  on  crops.
 On  the  basis  of  qualitative  reports  about
 weather  and  crop  conditions,  it  is  however,
 expected  that  the  total  production  of  rabl
 foodgrains  during  1969-70  would  be  higher
 than  that  in  the  previous  year.  Firm  esti-
 mates  of  production  of  rabi  Crops  would
 became  available  after  the  close  of  the  agri-
 cultural  year  j.e,  sometime  in  July-August
 1970,

 डाक  तथा  लार  बिमाग  के  कर्यकारी  इंजी-
 सियर  (बिजलो)  के  विरुद्ध  रिश्वत  लिए

 जाने  का  आरोप

 428l,  श्यो  यक्षपाल  सिह  :
 भरी  राम  सेवक  यादव  :
 श्री  जुन  सिह  सदोरिया  :

 क्या  सूचना  तथा  प्रसारण  और  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  जांच
 ब्योरो  ने  डाक  तथा  तार  विभाग  के  कार्यकारी
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 इंजीनियर  (बिजली)  को  रिएवत  लेते  हुए  रंगे

 हाथों  पकड़ा  था;

 (ख)  क्‍या  यह  भी  सच  है  कि  उसके  द्वारा
 स्वीकार  किए  जाने  वाले  00  रुपये  के  नोट  पर
 केन्द्रीय  जांच  ब्यौरे  न ेअपनी  मोहर  लगाई  थी;

 गि)  यदि  हां,  तो  क्यों  उपयुक्त  कार्यकारी
 इंजीनियर  अब  भी  अपने  पद  पर  कार्य  कर  रहा
 है  जबकि  केन्द्रीय  गृह  मंत्रालय  के  नियमों  के

 प्रनुसार  ऐसे  व्यक्ति  को  किसी  भी  परिस्थिति  में
 सेवा  में  रहने  की  अनुमति  नहीं  दी  जा  सकती;
 और

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 और  उपयु वृत  भ्रधिकारी  के  विरुद्ध  सरकार  का
 क्या  कार्यवाही  करने  का  विचार  है  और  यह
 कार्यवाही  कब  तक  की  जाएंगी  ?

 सूचना  तथा  प्रसारणा  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (श्री  शेर  सिह):  (क)
 जी  हाँ।  केन्द्रीय  जांच  ब्यौरे  न ेजाल  बिछा  कर
 कार्यकारी  इंजीनियर  (विद्युत)  डाक-तार  से
 00  रुपये  का  करेंसी  नोट  प्राप्त  किया  जो  कि
 उसे  कथित  रिश्वत  के  तौर  दिया  गया  था  i

 (ख)  जी  नहीं  ।  शिकायत  करने  वाला  जो
 00  रुपये  का  नोट  छाया  था  उसका  नम्बर  दो
 गवाहों  की  उपस्थिति  में  तैयार  किए  गए  मेमों
 में  नोट  किया  गया  और  इस  नोट  पर  फेनोल्फ
 थीलीन  पाउडर  छगा  कर  इसे  छ्िकायत  करने
 बाले  को  कार्यकारी  इंजीनियर  (बिजली)  डाक-
 तार  को  देने  के  लिए  लौटा  दिया  गया  1

 (ग)  तथा  (घ).  कर्मचारी  को  निलस्बित
 करने  के  बारे  में  विचार  किया  जा  रहा  है  और

 इस  पर  हीन  ही  निर्णय  लिया  जाएगा।

 Haryana  Radio  Station

 4283.  SHRI  SHRI  CHAND  GOYAL)
 ‘Will  the  Minister  of  INFORMATION  AND
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 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  Government  have  deferred
 the  selection  of  location  of  the  Haryana
 Radio  Station  till  the  site  for  new  capital  is
 finalised  ;  and

 (b)  ff  not,  whether  any  other  place  has
 been  finalised  for  the  location  of  the  radio
 Station  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA  NARA-
 YAN  SINHA)s  (a)  No,  Sir,

 (b)  Rohtak,

 Drought-affected  Arcas  of  Haryana
 4284.  SHRI  SHRI  CHAND  GOYAL:

 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  states

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  appalling  conditions
 in  three  Districts  of  Haryana  which  are  the
 worst  drought-affected  areas;

 (b)  whether  there  is  paucity  of  drinking
 water  in  some  areas;

 (c)  the  steps  taken  or  contemplated  by
 Government  to  relleve  the  people  of
 thelr  miserable  plight;  and

 (d)  whether  any  scheme  has  been  for.
 mulated  for  the  supply  of  drinking  water, food  and  fodder  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No,  The  State  Govern-
 ment  have  confirmed  that  there  is  no
 drought-affected  area  in  Haryana  at  present,

 (b)  to  (४).  There  are  some  areas  {n  the
 State  lacking  in  adequate  drinking  water
 facilities,  and  the  Haryana  Government  have
 undertaken  sultable  schemes  for  removing
 this  deficiency,  There  isno  serious  diffi-
 culty,  bowever,  about  the  supply  of  food
 and  fodder  In  the  State,
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 गोता  कालोनी,  कोल  कुरंजा,  दिल्ली  के
 बलाक 11  और  12  के  बीच  की

 छालों  भूमि  का  उपयोग
 करता

 4285,  1 । ह  हरवयाल  वेवगुणा  :  क्‍या  भ्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  गीता  कालोनी,
 भील  कुरंज।,  दिल्ली  के  ब्लाक  il  और  12%
 बीच  की  भूमि  पुनर्वास  विभाग  के  कब्जे  में  है
 और  दिल्‍ली  नगर  निगम  ने  इस  स्थान  पर
 मार्कट  बवाने  का  निशुय  किया  है;

 (ख)  क्‍या  बहू  भी  सच  है  कि  दिल्ली  नगर
 निमम  ने  इस  भूमि  को  उसे  दे  दिये  जाने  के

 बारे  में  अनेक  बार  केन्द्रीय  सरकार  को  लिखा

 है  परन्तु  अभी  तक  यह  भूमि  उसको  नहीं  दी
 गई  है  ;  और

 ग)  यदि  हां,  तो  इस  बारे  में  विलम्ब  के
 क्या  कारण  हैं  ओर  इस  भूमि  को  कब  तक
 दिल्‍ली  नमर  निगम  को  दे  दिये  जाने  की  संभा-

 बवा है ?

 थम,  रोजगार  तथा  पुनर्वास  मंत्रारूय  में
 राज्यमंत्री  (धो  भ।गवत  झा  प्राजाब)  :  (क)  से
 (ग).  अपेक्षित  जानकारी  एकत्रित  की  जा  रही
 है  भौर  सभा  की  मेज  पर  रख  दी  जायगी।

 निर्यात  के  लिए  विदेशों  में  लोकप्रिय  सन्‍्तरे
 तथा  केलों  को  किस्मों  का  उत्पादन

 4287,  श्री  महाराज  शिह  भारती  :  क्‍या
 wre  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  विदेश्षों  में  लोक-
 प्रिय  सन्‍्तरे  तथा  केलों  की  किस्मों  का  उत्पादत
 देश  में  प्रब  तक  नहीं  किया  गया  है;  और
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 (a)  यदि  हां,  तो  निर्यात  संबद्ध  न  को
 ध्यान  में  रखते  हुए  विदेशों  में  लोकप्रिय  सन्तरे
 तथा  केलों  की  किस्मों  का  उत्पादन  करने  के

 लिए  सरकार  द्वारा  देश  में  कृषकों  को  प्रोत्साहन
 देने  के  बारे  में  क्‍या  कार्यवाही  की  जा  रही
 है?

 खाद्य,  कृषि,  सामुदायिक  विकाशा  तथा

 हाहकार  मंत्रालय  में  राज्य  मंत्री  (करी  अन्ना-

 शाहिब  किवे)  :  (क)  ओर  (खि),  जापान  की

 बीजरहित  मन्दरिन  की  प्रन्तर्राष्ट्रीय  किस्म  का,
 जिसे  'सतसुमा  सन्तरा'  कहते  हैं  और  डिब्बा-
 बन्दी  के  लिए  प्रसिद्ध  है और  केले  की  'रोबतटा'
 गौर  ग्हके  केवेंडिश'  किस्म  का  निर्यात  के  लिए
 उत्पादन  आरम्भ  किया  गया  है।  हम  फसलों
 की  काइत  के  लिए  उत्पादकों  को  दीध॑कालोन
 ऋण  जैसे  प्रोत्साहन  दिये  ज्ञ  रहे  हैं।  इन  फ़लों
 की  कुछ  अन्य  अन्तर्राष्ट्रीय  किस्मों  के  भी  परी-
 क्षण  किये  जा  रहे  हैं  ny

 मध्य  प्रदेश  में  बिना  भुगतान  किए  पढ़े
 देलीफोन  बिल

 4288,  श्री  to  च०  दीक्षित:  क्‍या
 सूचना  तथा  प्रसारण  और  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  मध्य  प्रदेश  में  टेलीफोन
 बिलों  सम्बन्धी  कुल  कितनी  बकाया  राष्षि  है  ;

 (ख)  उक्त  बकाया  राक्षि  में  से  कितनी
 राशि  सरकारी  प्रयोकताओं  द्वारा  देय  है  ;  भौर

 (म)  उक्त  बकाया  राशि  को  वसूल  करने  के
 लिए  कया  का्गंवाही  की  गई  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  शी  शेर  सिह):  (क).  !

 जनवरी,  1970,  को  30  पस्ितसस्‍्बर,  969  तक  जारी
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 fer  गए  टेलीफोन  बिलों  की  40.20  लाख

 रुपए  की  राशि  बकाया  थी  |

 (@)  0.57  लाख  रुपये  1

 (ग)  बकाया  राशि  की  वसूली  के  लिए
 प्रयोकताओं  के  साथ  पत्र  व्यवहार  और  व्यक्तिगत
 रूप  से  सम्पर्क  स्थापित  करने,  टेलीफोन  काट  देने
 और  अन्त  में  जहाँ-कहीं  आ्रावदयक  हो  कानूनी
 कारंवाई  करने  जैसे  उपाय  किए  जाते  हैं।

 मध्य  प्रवेश  में  एक  से  ग्रधिक  फ़सलों
 के  अन्तगंत  क्षेत्र
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 are  तथा  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  पिछले  तीन  वर्षों  में
 वर्ष  वार  उस  भूमि  में  कितनी  ब॒द्धि  हुई  है  जिस
 में  एक  से  अधिक  फसल  बोई  गई  है  ;  और

 (ख)  क्‍या  इस  भूमि  में  उक्त  वृद्धि  का
 कारण  सिंचाई  सुविधाओं  में  बृद्धि  होना  था  ?

 खाद्य,  कृषि,  सामुवायिक  विकास  तथा  सह-
 कार  मंत्रालय  सें  राज्य  मंत्री  (भी  प्रन्मा  साहिब
 विन्दे)  :  (क)  तथा  (लव).  तीन  वर्षों  के  दोरान
 1966-67  से  1968-69  तक  (प्रन्तिम  वर्ष,  जिस

 के  लिए  आंकड़े  प्राप्त  हो  गए  हैं)  मध्य  प्रदेश  में
 बोए  गये  तथा  तिजचित  क्षेत्रों  के  आंकड़े  निम्नन

 4289,  श्री  wo  wo  दीक्षित  :  क्‍या  डिखित  सारणी  में  दिये  गये  हैं  :--

 मद  1966-67  1967-68  1968-69  प्रतिशत  बढ़ौत्तरी  +  )
 या  कमी  (—)

 a

 (हजार  हैक्टार  में)
 en

 1966-67  1967-68
 की  तुलना  की  तुलना

 में  में
 1967-68  1968-69

 बोया  गया  निबल  7205  17798  8074  =  (+)  3.4  (+)  7.6

 क्षेत्र
 धोया  गया  कुल  क्षेत्र  8336  9653  992  (+)  7.2  (+)  .3

 एक  समय  से  ज्यादा  3  855  838  (+)  64.0  (—)  09

 “बोधा  गया  क्षेत्र
 निवल  सिंबित  क्षत्र  089  I43  309  (+)  5.0  (+)  24.5

 कुल  सिचित  क्षे  =  I3  I62  363  (+)  44  (+)  73

 एक  मौसम  से  24  9  54  (—)  20.8  (+)  84.2

 अधिक
 सिचित  क्षत्र
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 एक  समय  से  अधिक  बोयें  गए  क्षेत्र  में
 प्रगति  काफी  कारणों  पर,  जेसे  सिंचाई  में  बढ़ों-
 त्तरी,  बहु  फसल  कार्यक्रम,  वर्षों  के  प्रतिमान
 तथा  मौसमी  बातों  पर  निर्भर  करती  है,  जोकि
 किसी  विशेष  वर्ष  आदि  में  सिंचाई  के  साथ-
 साथ  फसलों  के  अन्तर्गत  के  क्षंत्रफल  को  प्रभा-
 चित  करते  हैं।

 मध्य  प्रवेश  में  तिलहनों  का  उत्पादन  तथा  खपत

 4290,  थ्री  tio  Wo  दीक्षित  :  क्‍या  खाद्य

 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  गत  तीन  वर्षों  में  तिल-
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 हम  में  उत्पादन  तथा  खपत  में  वर्षवार  कितनी

 वृद्धि  हुई  है  और  इनकी  खेती  वाली  भूमि  में
 कितनी  वृद्धि  हुई  है;  और

 (ख)  क्‍या  उक्त  बृद्धि  अच्छे  मौसम  या

 कुछ  अन्य  कारणों  से  हुई  है  ?

 बाथ,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (भी  अन्तासाहिब
 दिन्वे)  :  (क)  मध्य  प्रदेश  में  1968-69  में
 समाप्त  होने  वाले  गत  तीन  वर्षो  में  पांच  मुख्य

 तिलहनों*  के  क्षेत्र  और  उत्पादन  के  आंकड़े  निम्न
 सारणी  में  दिए  गए  हैं--

 1966-67  ‘1967-68  1968-69

 (प्रंशतः  संशोधित )  (अन्तिम)

 क्षेत्र  429  I55]  547

 (हजार  हैक्टारों

 में)  उत्पादन307  56[  427

 (हजार  मीटरी
 टनों  में)

 प्रतिष्मत  वृद्धि  (+-)  अथवा
 प्रतिशत  ह्वास  (--)
 1967-68  में  ‘1968-69  में
 ‘1966-67,  की  —967-68  की

 तुलना  में.  तुलना  में

 (+)  8.5  (—)  0.3

 (+)  82.7  (--)  23.9

 ऋम  गफली,  अरण्डो  के  बीज,  तिल,  तोरिया,  बीज,  सरसों  और  भझलसी  ।

 मध्य  प्रदेश  में  तिलहनों  की  वास्तविक  खपत
 के  मकड़े  उपलब्ध  नहीं  हैं

 t

 (क्ष)  1967-68  की  अवधि  में  भ्रनुकूल
 मौसमी  परिस्थितियों  तथा  विकास  कार्यक्रमों  की

 प्रगति  के  कारण  क्षेत्र  तथा  उत्पादन  में  बृद्धि
 |] ड  |  1968-69  %  उत्पादन  में  होने  वाली  कमी
 का  कारण  मुख्यत:  उत्पादन  को  अवधि  में
 असामयिक  तथा  अपयॉप्स  वर्षा  को  बताया  जाता

 है।

 Expenditure  incurred  on  telephones  provided at  residences  of  officers  of  Central
 Government

 4291,  SHRI  N,  R  DEOGHARE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  categories  of  officers  of  the
 Central  Government  who  are  entifled  to

 Jeph ep!  ions  at  thelr  residence;

 (b)  the  average  yearly  expenditure  on
 such  telephones  of  each  category  of  these
 officers;  and
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 (c)  the  total  expenditure  incurred  by
 the  Government  on  the  telephones  of  all
 entitled  Central  Government  Officers  during
 the  last  three  years  upto  the  end  of  969  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  As  a  gene-
 ral  practice,  Officers  of  and  above  the  rank
 of  Deputy  Secretary  and  their  equivalent
 are  allowed  the  facility  of  a  resldental  tele-
 Phone.  At  lower  levels,  personal  staff  of
 Minister  and  Secretaries  and  Parliament
 Assistants  are  also  allowed  this  facility,  For
 others,  {t  !s  allowed  according  to  require-
 ments  of  official  business.

 (a)  and  (०),  Information  will  be  collected
 and  placed  on  the  Table  of  the  Lok  Sabha.

 Loss  of  Foodgrains  due  to  transportation
 and  exposure

 4292  SHRI  N.  R.  DEOGHARE  :
 Will  the  MINISTER  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  loss  in  quantity  and  its  value  In
 rupees  to  the  foodgrains  In  the  last  three
 years  due  to  their  open  transportation  and
 exposure  to  rains;  and

 (b)  the  steps  taken  by  Government  to
 check  such  loss  in  view  of  the  approaching
 rainy  season  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB)  :  (a)  The  quantity  of  foodgrains
 damaged  by  rain  In  open  wagons  In  1967,
 3968  and  969  was  about  447,  2195  and  2609
 tonne  respectively.  The  loss  during  967
 was  estimated  at  about  Rs,  1,60,009/-.
 Claims  for  the  years  1968  and  1969  are  still
 pending  with  the  Carrfer  and  it  is  not  yet
 possible  to  state  the  loss  during  these
 years,

 (b)  The  steps  taken  by  the  Government
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 for  the  proper  protection  of  foodgrains  io
 transit  include  :—

 )  Carriage  in  covered  wagons  to  the
 maximum  extent  possible;

 (ff)  Covering  open  wagons  and  trucks
 carrying  foodgrains  with  good  tar-
 paulins  properly  fastened  and
 lashed;  and

 (lil)  Loading  of  foodgrains  in  open
 wagons  in  falr  weather  only  which
 will  be  cleared  in  block  rakes  with
 escorts  sO  as  to  ensure  proper
 checks  enroute,

 Average  Yield  of  Foodgrains  iu  India
 and  in  other  Countries

 4293.  SHRI  N-  R,  DEOGHARE::  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  the  average  of  foodgrains  per  acre
 in  U.S.A.,  U.SS.R.,  Mexico,  Australia
 and  India  ;

 (b)  whether  it  {s  a  fact  that  India  fs
 far  behind  in  respect  of  yield  per  acres
 and

 (c)  the  steps  being  taken  by  Govern-
 ment  to  set  up  yield  per  acre  {n  India  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  A  statement  showing  the
 average  yields  per  hectare  of  some  principal
 foodgrain  crops  in  U.SA.,  USS.R.,
 Mexico,  Australia  and  India  for  965  to
 967  Is  attached.

 (b)  The  average  yiclds  In  India  are
 generally  lower  than  those  in  the  countries
 referred  to  in  (a)  above.

 (c)  Under  the  New  Stationary  for
 Agricultural  Development,  initiated  since
 1966-67,  steps  ere  being  taken  to  raise  the
 total  as  well  as  per  hectare  ylelds  of  food-
 grains.  The  latter  include  increased  ove-
 rage  uoder  High  Yielding  Varleties,  provi-
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 sion  of  irrigation  faciliiles  both  from  major
 and  medium  and  minor  irrigation  schemes,
 organised  provision  of  Inputs  like  fertilisers,
 improved  seeds  and  pesticides,  and  inten-
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 sification  of  research  and  extenston,
 Programmes  are  being  further
 during  the  Fourth  Five  Year  Plan.
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 These
 intensified

 Statement

 Yield  per  hectare  of  principal  foodgrains  {n  U.S.A.,  U.S.S.R.,  Mexico,  Australia  and
 India  from  965  to  1967,

 (In  ‘00  KGS.)

 CROP  Year  US.A.  U.S.S.R.  Mexico  Austrailla  India

 Rice  (Paddy)  967  5.0  3.9  26.5  ng  5.5
 966  48.4  28.7  24.3  69.7  3.0
 965  47.7  26.9  226  6.4  30

 Wheat  967  7.4  .6  28.0  8.3  8.9
 966  7.7  14:4  23.5  1S  8.2
 965  7.9  8.5  24.0  0.0  on

 Maize  967  49.4  26.3  2.0  22.5  4.2
 966  45.4  26.1  0.9  23.4  9.6
 965  46.3  25.3  4.2  15,7  0.0

 Barley  967  2.9  2.9  0.0  7.9  8.3
 966  20.7  4.4  8.3  13,8,  9.0
 965  23.I  03  8.5  0.2  9.4

 Note  :—The  above  figures  are  based  on  the  information  given  in  F.A.O.  Production
 Year  Book,  968.  In  respect  of  India,  the  figures  are  basxd  on  partially
 revised  estimates  and  are  shown  against  the  years  in  which  main  crops  are
 harvested.

 Structure  of  Zila  Parishads  in  India

 4296,  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pieased  to  state  5

 (a)  whether  Government  have  taken  8
 decision  to  have  a  common  pattern  in  the
 constitutional,  financial  and  admloistrative
 structure  of  Zila  Parishads  in  the  country

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  dD  ERING)  :
 (a)  and  (b).  The  question  of  devising  a
 common  pattern  of  Panchyati  Raj  Act  in  all
 the  States  of  India  was  raised  in  the  meet-
 ings  of  Consultative  Committee  of  Parliament
 for  the  Departments  of  Community  Develop-
 ment  and  Cooperation,  held  on  26th  Sep-
 tember  and  i0th  December,  1969,  ा  was

 ded  by  the  Consultative  Commi
 ttee  of  his  Ministry  ;  and

 (b)  if  not,  the  reasons  thereof  ?

 lained  that  the  Panchayati  Raj  is  a
 State  subject  aad  a  uniform  Panchayat  Act
 for  all  the  States  (which  would  include  Zila
 Parishads  also)  is  neither  posaible  nor  desir-
 able,



 20  Written  Answers

 2  ara,  970  को  प्राकाशवाणी  के  हिन्दो
 समाचार  बुलेटिन  में  “जम्बई  बंब

 सम्बन्धो  समाचार  न  दिया  जाना

 4297.  श्री  बेवेन  सेन  :
 श्री  शारदा  नन्द :

 क्या  सुना  तथा  प्रसारण  और  संचार  मंत्री

 यहू  बताने  की  क्या  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  2  मां,  970

 को  LL  बजे  qo  go  के  हिन्दी  समाचार  बुले-
 टिन  में  “बम्बई  बन्द  के  बारे  में  कुछ  भी  नहीं
 कहा  गया  जबकि  अ  ग्रेजी  समाचार  बुलेटिन  में
 इस  बारे  में  समाचार  दिया  गया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  हिन्दी  और
 अग्रेती  क ेसमाचार  बुलेटिन  प्रधिकतर  समान
 नहीं  होते  हैं;  भोर

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 सूचना  तथा  प्रसारण  और  संचार  मंत्री  (श्री
 सत्य  नारायण  सिह)  :  ,क)  2  मार्च,  970  के
 प्रातः  के  0.50  बजे  के  हिन्दी  समाचार  बुलेटिन
 में  'बम्बई  बन्द'  के  बारे  में  कोई  उल्लेख  नहीं  था  1

 किन्तु  प्रातः  0.55  बजे  के  अ ग्रेजी  बुलेटिन  में

 इसका  उल्लेख  किया  गया  था  |

 (@)  तथा  (य).  हिन्दी  तथा  अर  ग्रेजी  समा-
 जार  बुलेटिन  के  अधिकांश  समाचार  सामान्य

 होते  हैं  7  तथापि,  उनमें  कभी-कभी  विभिन्‍नता
 भी  होती  है  जिसका  कारण  बुलेटिनों  का  अलग-
 अलग  समय  होना  शौर  कर्न  समयों  पर  सप्ता-
 चारों  का  प्राप्त  होता  है  1

 Area  from  Orissa  Included  uader  Area
 Development  Programme

 SHRI  SRINIBAS  MISRA  :
 SHRI  K.P,  SINGH  DEO  :

 4298,

 Will  the  Minister  of  FOOD  AND  AG-
 RICULTURAL  be  pleased  to  state:

 (8)  whether  Itis  a  fact  that  no  ares
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 from  Orisea  has  been  ‘Included  for  develop-
 ment  under  the  area  development  programme
 of  the  Fourth  Plan;

 (b)  whether  Government  of  Orissa
 have  requested  for  inclusion  of  any  Identi-
 fied  command  area  for  Integration  and
 development  under  this  programme;  and

 {c)  {fso,  what  has  been  the  decision
 of  Government  and  if  not,  the  reasons  there-
 for  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (c).  An  Integrated
 development  programme  under  which  ex-
 Ppenditure  on  market  complexes  and  rural
 roads  Hnokiog  them  with  the  surrounding
 areas  would  be  met  from  the  Central  Sector
 and  other  necessary  services  and  inputs
 would  be  provided  by  the  State  Government
 has  been  taken  up  In  the  Fourth  Five  Year
 Plan.  This  programme  is  intended  for
 newly  developed  irrigated  project  areas
 where  the  utilisation  of  the  Irrigation  po-
 tentlal  was  lagging  behind.  Originally,  five
 Command  Areas  were  selected  for  this
 Programme  and  a  Pian  provision  of
 Rs.  7.50  crores  was  made  for  them,  The
 Government  of  Orissa  sent  In  May,  969  a
 Proposal  that  the  Command  Areas  of  Hira-
 kud,  Mahanadi  and  Salandi  may  also  be
 Included  in  this  programme  Involving  an
 expenditure  of  Rs,  140.20  lakhs,  Tne  State
 Govnment  was  Informed  that,  owing  to  cons-
 traint  of  financlal  resources,  the  programme
 was  confined  only  to  a  few  selected  command
 areas,  The  approach  to  the  programme
 was  however  explained  to  the  State  Govern-
 ment  and  it  was  requested  to  prepare  a
 detalled  project  in  respect  of  a  selected
 command  area  which  could  prove  handy  In
 case  more  finances  were  forthcoming.  Such
 4  project  is  still  awaited,  A  few  more
 command  areas  In  which  Irrlgatlon-cum-
 agricul  |  projects  are  proposed  to  be
 undertaken  with  the  financial  assistance
 from  the  World  Bask  have  recently  been
 added  to  the  list  of  command  areas  where
 this  programme  is  to  be  undertaken,  It  has
 however,  not  yet  been  possible  to  Include
 any  area  from  Orissa  fn  this  programme
 but  the  State  Government  has  been  infoym-
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 ed  that  their  request  witl  be  kept  In  view
 whenever  a  suitable  opportunity  offers
 itself,

 State  Trading  In  Foodgralns

 4299.  SHRI  N,  SHIVAPPA  :
 SHRI  G.Y.  KRISHNAN  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  1

 (a)  whether  it  isa  fact  that  Govern-
 ment  are  going  in  loss  by  State  Trading  in
 foodgrains  since  the  last  one  year;  and

 (b)

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.

 If  so,  the  reasons  thereof  ?

 (b)  The  loss  in  the  State  Trading  in
 Foodgrains  has  been  on  account  of  distribu-
 tion  of  foodgrains  by  the  Central  Govern-
 ment  at  issue  prices  lower  than  the  economic
 costs  of  these  foodgrains  with  a  view  to
 provide  reasonable  prices  to  the  consumer,
 This  loss  thus  represents  the  subsidy  Involv-
 ed  In  the  distribution  of  foodgrains  by  the
 Government.

 राजस्थान  में  ब्श्रक  खानों  के  श्रमिकों
 को  कर्म  चारो  भविष्य  निधि  की  जमा

 राशि  को  रसोद  देना

 4300,  श्री  रप्तेदा  गबन  व्यास  :  क्या  अ्रम
 तथा  पुनर्वास  मंत्री  यहू  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  यह  सच  है  ॥! उ  राजस्थान  में
 अभ्रक  खानों  में  काम  करने  वाले  श्रमिकों  को
 उसके  वेतन  से  भविष्य  निधि  की  रादि  की
 कटोती  की  रसीद  गत  दो  वर्षो  से  नहीं  दी  गई

 है  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं;
 शौर
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 (ग)  यह  सुनिश्चित  करने  के  लिए  सरकार
 क्या  कार्यवाही  कर  रही  है  कि  ऐसी  रखीदें  इन
 श्रमिकों  को  प्रति  महीत्रे  दी  जाएं  तथा  रसीदें
 न  दो  जाने  के  उत्तरदायी  अधिकारियों  के  विरुद्ध
 सरकार  का  क्या  कार्यवाही  करने  का  विचार  है?

 असम  तथा  पुनर्वास  मंत्री  ी  tte  संजी-

 बेया) :  कमंचारी  भविष्य  निधि  का  प्रशासन
 कमंचारी  भविष्य  निधि  अधिनियम  952  के
 अन्तर्गत  स्थापित  स्वायत्त  संगठन  केन्द्रीय  न्यासी
 बो्ड  द्वारा  किया  जता  है  तथा  केन्द्रीय  सरकार
 से  इसका  कोई  सीधा  सम्बन्ध  नहीं  है  ।  भविष्य
 निधि  प्राधिकारियों  ने  निम्नलिखित  सूचना  दी
 है

 (क)  राजस्थान  राज्य  की  भभक  खानों  के
 उन  अ्रमिकों  के,  जोकि  कर्मचारी  भविष्य  निधि
 के  सदस्य  हैं,  लेखों  क ेवाषिक  विवरणा  वित्तीय
 वर्ष  1968-69  तक  भेज  दिए  गए  हैं  1

 (ख)  प्रदन  नहीं  उठता  |

 (ग)  कर्मचारी  भविष्य  निधि  के  सदस्यों  से
 उनके  लेखों  के  वाधिक  विवरण  प्रत्येक  वित्तीय
 वर्ष  की  समाप्ति  के  बाद  ही  दिए  जाते  हैं  ।

 Transfer  of  National  Savings  Certificates
 to  Heirs  of  People  of  Indian  Origin

 in  F  oreign  Countries

 4301.  SHRI  RAM  AVTAR  SHARMA:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  the  hardship  caused  to
 the  people  of  Indian  origin  In  foreign  coun-
 tries,  who  own  National  Savings  Certifi-
 cates;

 (b)  whether  Government's  attention
 bas‘also  been  drawn  to  the  inordinate  delay
 in  transferring  these  certificates  to  teins  of
 the  persons  in  whose  name  these  certifi-
 cates  sand;
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 (c)  it  not,  whether  Gonernment’s  are
 aware  that  though  the  father  of  one  Shri  Kul
 Bhushan  Sharma,  son  of  Shri  v.P.  Sharma,
 a  press  correspondent  of  Dally  Nation  of
 Nairobi  Kenya,  died  in  ‘1966,  the  certifi-
 cates  have  not  been  transferred  in  his  name
 even  after  a  lapse  of  four  years;  and

 (d)  if  so,  the  steps  Government  are
 taking  to  remove  the  hardship  caused  to
 such  people  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  3  (a)  Only  one  case
 of  settlement  of  N.S.Cs.  standing  In  the  name
 of  late  Shri  ve  P,  Sharma  has  been  received
 from  Shri  Kul  Bhushan,  the  son  of  the
 deceased  holder  from  Nairobi,

 (b)  The  case  referred  to  in  part  (a)
 is  under  consideration.

 (c)  Complete  claim  papers  with  valid
 succession  certificate  were  received  from
 the  claimant  in  May  1969,  One  of  the
 certificates  claimed  was  not  produced  as  it
 had  been  lost.  Action  for  issue  of  a  dupli-
 cate  had  therefore  to  be  taken,  The  Inde-
 mnity  Bond  duly  stamped  with  non-judicial
 stamps  and  executed  by  the  claimant  for  this
 purpose  was  received  on  I6th  January,  1970.
 The  Duplicate  certificate  has  been  prepared.
 Permission  of  the  Reserve  bank  of  India
 has  been  sought  for  to  send  it  to  the  clai-
 mant  at  Nairobi  for  his  signature  and
 return,  Action  to  pay  the  value  of  the  other
 certificates  to  his  account  to  be  opened  in
 his  name  as  desired  by  him  will  be  taken
 on  repelpt  of  the  requisite  application  card
 filled  in  by  him.

 (d)  Claims  are  settled  without  delay
 as  soon  as  complete  claims  papers  with
 valid  documents  are  received  by  the  Depart-
 ment,

 I9  सितम्बर,  968  को  हड़तारू  के
 बाद  वहाल  किये  गए  कर्मचारी

 4302,  श्री  रामावतार  दार्मा :  क्‍या  सूथना
 तथा  प्रसारण,  ओर  सचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :
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 (क)  9  सितम्बर,  968  को  हुई  केन्द्रीय
 सरकार  के  कर्मचारियों  की  हड़ताल  के  सम्बन्ध
 में  निलम्बित  किये  गए  कमंचारियों  में  से  कितनों
 को  बहाल  कर  दिया  गया  है  ;

 (ज्ञ)  क्या  यह  सच  है  कि  बहाल  किए  गए
 कमंचारियों  को  हड़ताल  से  पहले  से  कम  वेतन
 दिया  जा  रहा  है;  और

 (ग)  यदि  हाँ,  तो  इसके  क्या  कारण  हैं  और
 उनके  वेतन  में  कितने  प्रतिशत  कमी  की  गई  है  ?

 सूचना  तथा  प्रसारण  मंत्र।लय  और  संचार
 विभाग  में  राज्य  मन्त्री  (भरी  शेरसिह)  :  (क)
 4193.

 (ख)  ओर  (ग).  जी  नहीं।  बहाल  करने
 पर  किसी  भी  कमंचारी  को  तब  तक  कम  वेतन

 नहीं  दिया  जाता  जव  तक  कि  वर्गीकरण,  नियंत्रण
 ओर  पील  नियमावली  के  भ्रघीन  उस  कमंचारी
 को  दण्डित  करके  समयमान,  वर्ग,  पद  या  सेवा
 में  नीचे  के  स्तर  पर  न  छाया  जाए  ।

 वाणिज्यिक  प्रसारण  को  बस्द  करना

 4303.  श्री  रामावतार  ह्ार्मा :  क्‍या  सूचना
 तथा  प्रसारण  और  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  श्रोताओं  से  इस
 प्राशय  की  कोई  शिकायतें  प्राप्त  हुई  हैं  कि  वाणि-
 ज्यिक  प्रसारण  नीरस  है  और  इसलिए  इसे  बन्द
 कर  दिया  जाना  चाहिए  ;  भौर

 (ख)  यदि  हाँ,  तो  इस  पर  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 सूचना  तथा  प्रतारण  श्लौर  संचार  मंत्री

 (भी  सत्य  नारायण  सिह):  (क)  वाणिज्यिक
 सेवा  के  बारे  में  Fy  आलोचना  सरकार  के  ध्यान
 में  भाई  हैं।



 27  Written  Answers

 (a)  सरकार  इन  कायेक़मों  में  सुधार  करने
 का  लगातार  प्रयत्न  करती  रहती  है।

 Import  of  Fertiliser  in  1969-70

 4304,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  the  likely  requirements  of  Imports
 of  fertilizers  during  the  year  1970-71;

 (b)  how  these  figures  compare  with
 the  imports  made  last  year;  and

 (c)  from  which  countries  and  to  what
 extent  fertilizers  are  likely  to  be  imported
 and  the  details  of  the  agreement,  if  any,
 already  entered  into  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  to  (c).  The  import
 requirements  of  fertilisers  of  the  country  for
 the  year  970-7i  are  being  currently  assessed
 fn  consultation  with  States  and  manufacture
 in  zonal  meetings,  the  last  of  which  will
 will  be  coneluded  only  by  the  end  of
 March,  this  year.  The  over-all  import
 requirements  will  be  worked  out  only  there-
 after,  taking  Into  account  also  the  stocks
 with  the  States  as  also  the  domestic  produc-
 tion,  After  the  import  requirements  have
 thus  been  finalised,  the  programme  of
 import  of  fertilisers  for  the  country  will  be
 decided  upon  in_  consultation  with  the
 Department  of  Economic  Affairs  who  would
 be  approached  to  allocate  necessary  foreign
 exchange  for  the  purpose.

 (b)  Imports  contracted  last  year,  be.
 1969-70  were  as  follows  3

 MARCH  26,  I970

 Nitrogen  6.78  (Lakh  tonnes)

 P,0,  2  1,07  ¢  -do-  )

 K,0  208  (  =do-  )
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 A.LR.  Coverage  of  Proceedigs  of  Parliament

 4303.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  at  the  meeting  of  the
 Consultative  Committee  of  the  Ministry  of
 Industrial  Development,  Internal  Trade  and
 Company  Affairs  the  question  of  coverage
 of  the  proceedings  of  the  Houses  of
 Parliament  by  the  All  India  Radio  in
 different  bulletin  relating  to  the  proceedings
 came  up  for  discussion  ;

 (b)  if  so,  the  precise  demands  made  by
 the  members,  particularly  regarding
 projecting  the  views  expressed  by  the
 different  Sections  of  the  Houses  and  by
 individual  members  during  this  discussion  ;
 and

 (c)  Government’s  reactions  to  the:
 observations  and  suggestions  made  at  that
 meeting  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 RUNICATIONS  (SHRI  SATYA
 NARAYAN)  SINHA)+!  (a)  and  (४).
 Presumably  the  Hon’ble  Membzr  is  referring
 to  the  meeting  of  the  Consultative  Com-
 mittee  for  the  Ministry  of  Information  and
 Broadcasting  held  on  the  !ith  February,
 1970,  In  that  meeting  a  point  was  ralsed
 that  there  was  discrimination  In  the  matter
 of  covering  Parliament  proceedings  in  the
 news  bulletins  and  the  programme  ‘Today
 in  Parliament”  broadcast  by  A.I.R.
 It  was  explained  in  that  meeting  that  the
 coverage  of  AIR  was  objective  and  the
 time  given  in  the  AIR  news  broadcast  and
 “Today  in  Parliament’?  was  much  more
 fn  the  case  of  the  members  belonging  to
 opposition  than  those  belonging  to  the
 ruling  party.  A  member  also  alleged  that
 such  of  the  Members  as  created  scenes  in
 Parliament  were  given  more  prominence  by
 Radio  to  the  exclusion  of  those  who  offered
 healthy  comments.

 (c)  The  observation  made  by  the
 Members  have  been  noted,
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 High  Prices  of  Fertilisers  in  India  as
 Compared  with  Foreign  Countries

 4306.  SHRI  HIMATSINGKA  +
 SHRI  MAHARAJ  SINGH

 BHARATI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  comparative  prices  of  different
 {tems  of  fertilizers  in  India  with  those
 prevalent  in  Pakistan,  Japan,  U.S.  A.,
 U.  K.  and  U.S.  S,  R,;

 (b)  whether  it  fs  a  fact  that  the  prices
 of  fertilizers  in  India  are  the  highest  ;  and

 (c)  the  reasons  for  these  high  prices
 and  whether  Government  propose  to  sub-
 sidise  prices  of  fertilizers  in  order  to  make
 the  slogan  of  Green  Revolution  a  reality,
 and  if  so,  to  what  extent  ;  and

 (b)  ff  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVELOP-
 MENT  AND  COOPERATION  (SHRI
 ANNASAHIB  SHINDE):  (a)  A_  valid
 comparison  of  the  prices  which  the
 agriculturists  have  to  pay  in  India  and  in
 Pakistan,  U.S.  A.  and  U.K,  is  possible
 only  for  ‘1967-68.  for  which  year  the
 information  about  prices  in  those  countries
 is  available,  Information  of  prices  as  In
 U.S.  S.  R.  are  not  available.  The  prices
 in  India,  Pakistan,  U.S.  A.  and  U.  K,  are
 given  below  :--

 CHAITRA  5,  892  (AK  4)  Written  Answers  230

 (Rs,  per  tonne  nutrient)
 Country  Ammonium  Urea  Murlate

 Surphate  of  Potash
 (B)

 India  2343  826  555*
 Pakistan  (East)  282  1035*,
 (A)  ‘1966-67
 Pakistan  (West)
 (A)  ‘1666-67  627  642
 U  S.A.  260  800  73588
 U.  K.  (C)  3342  C82@Q**e&

 (b)  The  prices  in  India  are  compara-
 tively  higher  in  case  of  Ammonium
 Sulphate  and  Urea  and  Jower  in  case  of
 Murlate  of  Potash,

 (c)  The  prices  of  {mported  fertilisers
 are  generally  high  because  of  the  large
 element  of  ocean  freight  involved.  Efforts
 are  made  to  make  the  most  economical
 purchases  at  competitive  rates.  The  prices
 of  fertilisers  produced  within  the  country
 are  also  high  because  of  the  high  cost  of
 imported  machinery  and  sometimes  of  tbe
 process  know-how.  The  Government  do
 Not  propose  to  subsidise  the  prices,

 (d)  The  National  Development
 Council  hus  laid  down  that  Inputs
 including  fertilisers  should  not  be  sub-
 sidised.  The  Central  Fertiliser  Pool  is  run
 on  ‘no-profit’  no-loss’  basis,  As  a  result
 of  recent  financial  review  of  the  Central
 Fertiliser  Pool,  price  of  imported
 Ammonium  Sulphate  was  reduced  by
 Rs,  10/-  per  M.T.  and  in  respect  of
 coloured  or  powdery  Imported  Ammonium
 Sulphate  by  Rs,  100/-  per  M.T.  in  the
 last  six  months,  The  farmers  are  having
 satisfactory  returns  from  the  application  of
 fertilisers,  at  present  and  the  price  support
 policy  of  Government  adequately  com-
 pensates  the  farmer  on  his  investment.

 Note:  The  prices  of  fertilisers  in  foreign  countries  are  taken  from  the  F.A.O.  Produc-
 tion  Year  Book  1968,  The  information  about  present  prices  in  these  countries
 is  not  available.

 (A)  Prices  include  a  subsidy  at  53%  11  East  Pakistan  and  50%  in  West  Pakistan,
 (B)  Above  45%K20.  The  prices  in  India  are  ex-godown  prices,
 (0)  The  prices  in  the  U.  K,  taken  into  account  are  exclusive  of  subsidies.  The  subsidy

 per  M.T.  of  plant  nutrient  for  Ammonium  Sulphate  is  Rs,  564.00  per  tonne,
 *40%,N.
 **60K,0.
 ***Qver  45°4K,0.
 @Prices  at  nearest  railway  station,
 &  No  subsidies.



 2  Written  Aswers

 'बिदेदी  मछुमों  को  हिन्र  सहातागर  से
 सछलो  पकड़ने  से  रोकता

 4307.  श्री  घदावन्त  सिंह  कुशवाहु  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 fa:

 (क)  क्‍या  यह  सच  है  कि  विदेशी  मछुवे
 भारतीय  समुद्र  में  मछली  पकड़ते  हैं  और  बड़ी
 मात्रा  में  मारतीय  मछली  ले  जाते  हैं;  और

 (&)  यदि  हां,  तो  इस  हानि  को  रोकने  के

 लिए  कया  कायंवाही  करने  का  विचार  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मन्त्री  श्री  अन्ता-

 साहिब  चिन्दे)  :  (क)  समस्त  देश  अपनी  समुद्री
 सीमा  के  अन्तगंत  ही  मछडी  पकड़ने  के  एक।न्तिक
 अधिकारों  का  प्रयोग  करते  हैं;  समुद्री  सीमा  से
 भागे  के  क्षेत्र  में  अन्य  राष्ट्र  भी  मछली  पकड़
 सकते  हैं  प्रन्य  राष्ट्रों  क ेजहाज  तथा  भारत  के

 जहाज  इस  सीमाओं  से  आगे  मछली  पकड़ने  का
 कार्य  करते  हैं  -  फिर  भी,  भारत  ने  समुद्री  सीमा
 की  बाहा  परिसीमा  से  00  सनुद्री  मील  तक
 इन  संख्रोतो  के  अन्धाधुन्ध  शोषण  को  रोकने  के

 लिए  संरक्षण  क्षत्र  स्थापित  करने  के  अधिकार
 की  उद्दघोषणा  की  है।  भारतीय  समुद्री  सीमा
 के  प्न्तर्गत  केवल  भारतीय  जहाजों  को  ही  मछली
 पकड़ने  को  अनुमति  दी  जातो  है।  भारत  की

 समुद्री  सीमा  के  अन्तगंत,  जेसे  कि  अन्दमान  और
 खक्षद्वोप  के  इदं  गिर्द  के  समुद्र  में,भारत  के  मत्स्य
 अधिकारों  के  उल्लंवन  की  कभी  कभी  रिपोर्ट
 प्राप्त  होती  रहती  हैं,  किन्तु  ऐसी  रिपोर्ट  कभी
 कमार  होती  हैं  1

 (ख)  समुद्री  सीमा  में  अतिक्रमण  को
 रोकने  के  लिए  झन्दमान  के  आस
 पास  समुद्र  में  कुछ  गहत  भी  लगाई  जाती  है  1
 I967  में  भारत  के  त्रिक  सागर
 की  सीमा  6  मील  से  बढ़ाकर  12  मील  कर  दी
 गई  थी  ।  इसका  एक  उदय  अतिरिक्त  जल
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 क्षंत्र  के  प्राकृतिक  संसापनों  पर  एकमात्र  स्वत्व
 अधिकार  प्राप्त  कर्ता  था  1  भारतीय  समुद्र  के
 संसाधनों  का  भारत  के  हितानुसार  उपयोग  करने
 के  सम्बन्ध  में  सबसे  प्रभावी  कार्यवाही  यह  हो
 सकती  है  कि  स्वयं  भारत  की  गहरे  समुद्र  में
 मछलों  पकड़ने  की  क्षमता  में  वृद्धि  की  जाये।
 हिन्द  महाब्लागर  में  मछली  पकड़ने  के  क्षात्र  में

 वृरस्थ  राष्ट्रों  की  अपेक्षा,  भारत  को  प्राकृतिक
 संचलानात्मक  ओर  आदिक  लाभ  हँ  गहरे  समुद्र
 में  संधाषनों  के  सर्वेक्षण,  गहरे  समुद्र  में  मछली
 पकड़ने  की  वस्दरगाहों  के  निर्माण  और  गहरे
 समुद्र  में  मछली  पकड़ने  के  जहाजों  के  निर्माण

 का  संगठत,  मीन  परियोजनाओं  और  कामिकों
 के  प्रशिक्षण  के  लिए  वित्तीय  व्यवस्था  को  तौब-
 तर  करते  हुए,  गहरे  समुद्र  में  पछली  पकड़ने  के
 उद्योग  की  अवस्थापना  की  व्यवस्था  द्वारा  इस
 दिदा  में  पहले  ही  अनेक  कदम  उठा  लिए  गए
 हैं।

 गेहू  बीज  का  आयात

 4308.  श्री  यशवन्त  सिंह  कुद्ावाहु  :  क्‍या
 साद  तथा  कृषि  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  गत  कृषि  वर्ष  में  विदेशों  से  प्रायांत
 किये  गये  गेहूं  की  कुल  मात्रा  में  गेहूं  का  बीज
 कितना  था;

 (ख)  बालू  वर्ष  में  कितनी  मात्रा  में  गेहूं
 बीज  का  आयात  किया  गया  है  ;  और

 (ग)  गेहूँ  बीज  का  आयात  बन्द  करने  के

 लिए  सरकार  ने  कया  कार्यवाही  की  हैं  ?

 लाद्य,  कृषि,  सामुवायिक  विकास  तथा  सह -
 कार  मंत्रालय  में  राज्य  संत्रो  (शी  अन्‍्सा-

 साहिब  शिन्‍्दे)  :  (क)  और  (ख).  पिछले  कृषि
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 वर्ष  भोर  चालू  वर्ष  में  गेहूँ  के  बीज  का  कोई
 भी  आयात  नहीं  किया  गया  था।

 (ग)  प्रदन  ही  नहीं  उठता  V

 Supply  of  Deshi  Wheat  to  Ration  Shops
 in  Delhi

 4309,  SHRI  0.  Y.  KRISHNAN  :
 SHRI  N.  SHIVAPPA  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  Deshi  wheat  is  available
 in  the  Rationing  Shops  of  Delhi;  and

 (b)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir,

 (०)  Does  not  arise.

 Fall  in  the  Acreage  of  Sugarcane Cultivation

 43I0.  SHRI  DEVINDAR  SINGH
 GARCHA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 staie  t

 (a)  whether  it  is  a  fact  that  the  area
 under  sugar-cane  cultivation  Is  going  down
 considerably  during  the  last  3  years;

 (a)  if  so,  the  reason  thereof;  and

 (c)  the  acreage  under  sugar-cane  culti-
 vation  during  the  last  3  years,  year-whse  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURB,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.

 CHAITRA  5,  892  (SAKA)  Written  Answers  234

 (b)  Does  not  arise,

 (c)  The  acreage  under  sugar-cane  culti-
 vation  during  the  last  three  years,  year-wise
 is  as  follows  :—

 Year  Area
 (000  hectares)

 1967-68  (2,046.5
 ‘1968-69  2,460,7
 1969-70.  (Second  2,541,3

 Estimate)

 Development  of  Agriculture  in
 Maharashtra

 43!l.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  stute  :

 (a)  the  amount  proposed  to  be  spent  on
 the  Development  of  Agriculture  out  of  the
 proposed  total  allocation  made  fn  the  Fourth
 Plan  for  Maharashtra  State;

 (b)  whether  Government  propose  to
 formulate  any  special  scheme  for  the  deve-
 lopment  of  agriculture  in  Maharashtra  State
 so  that  self-sufficiency  may  be  achieved;
 and

 (c)  If  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FCOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  In  the  Draft  Fourth  Five
 Year  Plan  (4969—74)  published  by  the
 Planning  Commission,  the  total  allocation
 envisaged  for  the  Fourth  Plan  of  Mahbara-
 shtra  was  Rs,  811.80  crores,  out  of  which
 Rs,  288.28  crores  were  earmarked  for  pro-
 grammes  having  bearing  on  agricnitural
 production,  The  following  table  shows  the
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 break-up  of  outlay  envisaged  for  these
 programmes  :

 MARCH  26,  970

 Draft  Fourth
 Plan  Outlay
 (!969—74)

 (Rs.  incrores)

 l,  Agriculture  Production  45.00
 2  Minor  Irrigation  65.00
 3.  Soil  Conservation  30.00
 4.  Area  Development  3.50
 5.  Warehousing  and  0.85

 Marketing
 6.  CO-operation  2.00
 7,  Community  Development  8.00

 (including  Panchayats)
 8,  Major  Irrigation  123.93

 Total  288.28

 Since  the  overall  size  of  Maharashtra’s
 final  Plan  fs  larger  than  that  envisaged  in
 the  Draft  Plan,  it  is  expected  that  the  final
 Plan  will  have  a  larger  financial  allocation
 for  agriculture  and  allicd  sectors,  The  exact
 Sector-wise  allocation,  however,  {s  still  to  be
 finally  decided  upon.

 (b)  and  (०).  For  securing  a  rapid
 increase  in  agricultural  production,  a  new
 strategy  of  Agricultural  Development  has
 been  adopted  since  966°67  in  all  the  States,
 including  Maharashtra,  The  main  pro-
 grammes  are:  cultivation  of  high  ylelding
 varieties  of  seeds  of  foodgrains  multiple
 cropping,  irrigation  for  intensive  cultivation,
 soil  conservation,  arganised  provision  of
 Inputes  like  fertilizers  and  pesticides,  timely
 and  liberal  credit  facilities  Including  insti-
 tutional  finance,  farmers’  education  and
 training  aod  intensification  of  research.  It
 is  proposed  to  intensify  the  various  pro-
 grammes  under  the  Fourth  Five  Year
 Plan.
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 Japanese  help  in  TV  Expansion  in
 India

 43I2.  SHRI  YASHPAL  SINGH  ;  Will
 the  Minister  of  INFORMATION  AND
 FROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  Japan  has  expressed  their
 willingness  to  help  India  to  expand  the  tele-
 vision  net-work;

 (b)  if  so,  the  details  of  terms:

 (c)  whether  Government  are  prepared  to
 accept  them;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  Ministry  of  Information  and
 Broadcasting  is  not  aware  of  any  such
 offer,

 (b)  to  (d).  Do  not  arise,

 Request  for  abolition  of  Compulsory
 Registration  Change  on  V.  PP.

 Packets  Containing  Books

 4313,  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  INFORMATIGN  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  3

 (a)  whether  the  Federation  of  Publishers
 and  Book-sellers  Associations  have  request-
 ed  for  the  abolition  of  compulsory  registra-
 tion  charge  on  V.P.P.  packets  containing
 books;

 (b)  whether  his  Ministry  have  examined
 this  kceping  in  view  the  effect  of  this  in-
 creas:  on  the  general  public;  and

 (c)  the  reaction  of  Government  in  this
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BRODCASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 SHER  SINGH)  :  (a)  Yee,  Sir.

 (b)  Yes.  Sir.
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 (c)  The  registration  charge  Is  for  a
 special  service  rendered  to  ensure  safety  of
 transit  and  It  will  not  be  possible  to  fix
 differential  rates  for  different  classes  of
 traffic,

 The  proposed  revision  |॥  based  on  the
 recommendations  of  the  P  &  T  Tariff  En-
 quiry  Committee  and  Is  directly  related  to
 the  actual  cost  of  the  service,  The  P  &  T
 Department  is  at  present  incurring  a  loss
 of  about  79  palse  on  each  VP  packet  con-
 talning  books,  The  Book  Packet  services
 for  Books  fs  being  subsidised  even  now  to
 the  extent  of  about  Rs,  34  lakhs  a  year,

 It  is,  therefore,  not  possible  to  consider
 the  suggestion  of  the  Federatlon,

 Inadequate  Coverage  of  the  Proceedings
 of  J  &  K  State  Assembly  by  A.I-R.

 43i4,  SHRI  YASHPAL  SINGH  »  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ;

 (a)  whether  his  attention  has  been  drawn
 towards  the  criticism  by  M,L.As,  of  Jammu
 &  Kashmir  Legislative  Assembly  of  wrong
 and  inadequate  coverage  of  the  proceedings
 by  A.I,R,,  on  the  Sth  March,  970,

 (b)  If  so,  whether  he  has  examined  the
 complaint;

 (c)  his  reaction  In  this  matter;  and

 (d)  the  steps  being  taken  to  avold  re-
 currence  of  this  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  aod  (b),  Yes,  Sir,

 (c)  Coverage  by  AIR  of  events  like
 Legislative  Assembly  meeting  is  always
 within  the  limits  of  available  time  aod  items
 are  ineluded  in  the  broadcast  on  the  basis
 of  thelr  news  value,

 (d)  Does  not  arise.
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 दिल्‍ली  के  होठलों  में  हड़ताल

 4315,  श्री  रमेश  चना  व्यास  :  क्‍या  अत
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के  प्रमुख
 होटलों  के  कमंचारी  गत  27  फरवरी  से  हड़ताल
 पर  हैं;

 (खि)  यदि  है,  तो  इन  कमंचारियों  की

 मुश्य  माँगें  क्‍या  हैं;  और

 (ग)  उनकी  मांगों  पर  सहानुभूति  पूर्वक
 विचार  करने  के  लिए  सरकार  क्‍या  कायंवाही
 कर  रही  है  ?

 श्रम  तथा  पुनर्वास  मंत्री  (भी  tte

 संजीबंया)  :  (क)  भ्रौर  (ख).  दिल्ली  प्रशासन

 दूधारा  नियुक्त  वेतन  वोर्ड  की  सिफांरिशों  को
 क्रियान्वित  कराने  तथा  अन्य  कुछ  मामले  से
 सम्बन्धित  अपनी  मांगों  को  लेकर  होटल  कमें-
 जारियों  ने  27  फरवरी,  970  को  एक  दिन  की

 सांकेतिक  हड़ताल  की  थी  ।  उनकी  मांगों  की

 सूची  संलग्न  है।

 (ग)  दिल्‍ली  प्रशासन  के  श्रम  विभाग  ने
 पक्षों  में  समझौता  कराने  के  लिए  समझौता  कार्य-

 वाही  शुरू  कर  दी  है।  अशोक  होटल  के  विषय
 में  समझौता  हो  चुका है  |

 विवरण

 मांगों  को  श््ची

 (1)  वेतन  बोर्ड  की  सिफारिशों  की

 ष्र्ण  तथा  फक्मिक  क्रियान्वित

 वेतन  बोर्ड  के लाभ,  ऐसी  आहार
 प्रदान  इकाइओं  तक  विस्तृत
 करना  जिनमें  श्रमिकों  की  संख्या
 00  हो  ।  ईतन  बो्ड  के  राभों
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 (2)

 (3)

 (5)

 (6)

 का  बिसतार  ऐसे  श्रमिकों  तक
 करना  जो  आइसक्रीम  कारखाने
 जैसे  सम्बद्ध  कार्यों  में  सलंग्न  हों।

 वेतन  बोर्ड  की  सिफारिशों  की

 पूर्ण  मौर  क्रमिक  क्रियान्विति  के
 बाद  तथा  पूर्ण  और  क्रमिक  वेतन
 क्रमों  के अमुसार  1-7-67  से
 वेतन  बोई  सम्बन्धी  बकाया
 राशि  की  अदायगी  की  जाय  1

 कल्याण  निधि  का  प्रबन्धकों
 द्वारा  दुश्पयोग  किया  जा  रहा  है
 ओऔर  सेवा  प्रभारों  में  से  श्रमिदों
 को  इस  भाग  से  वंचित  किया  जा

 रहा  है,  इसलिए  यह  श्रमिकों  में
 बराबर  बाँट  दिया  जाय  1

 रेस्टोरेटों  बौर  होटलों  के  सभी
 वर्गों  के  श्रमिकों  को  |  1-7-1967
 से  खाद्य  भत्ता  दिया  जाय  |

 प्रबन्धक  श्रमिकों  को  मददगार
 ओर  सहायकों  की  पद  संज्ञा
 देकर  उनका  शोषण  कर  रहे  हैं
 तथा  उनसे  कुशल  काम  लेकर

 उन्हें  कम  वेतन  दे  रहे  हैं  7  इस
 प्रकार  वेतन  की  जो  हानि  हुई
 है  उसे  पर्ण  फ्या  जाय  भर
 शोषण  का  यह  तरीका  तुरन्त
 बन्द  किया  जाय  |

 होटलों  ओर  रेस्‍्टीरेन्टों  का
 वर्गीकरण  जैसा  कि  वेतन  बोड़ं
 की  सिफारिशों  में  निदिष्ट  है,
 गलत  है  और  इससे  होटल  तथा
 रेस्टोरेन्ट  ऐसे  छोटे  वर्गों  में  रखे
 गए  हैं  जिनमें  कि  वे  रखे  नहीं
 जाने  चाहिए  i  होटछों  और
 रेस्टोरेन्डों  के  दर्गों  का  पुनरीक्षण

 MARCH  26,  970

 (7)

 (8)

 (9)

 (10)

 (I!)

 (12)

 (13)

 (14)
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 किया  जाय  और  उन्हें  यथोतरित
 उच्चतर  वर्गों  में  रखा  जाय।

 क्लबों,  केन्टोनों,  मैसों  के  अमिक
 भी  हर  रूप  में  आहार  प्रदान
 करने  वाले  श्रमिक  हैं  और  वे  भी
 वेतन  बोर्ड  के  लाभों  को  पाने  के
 अधिकारी  हैं।  इम  लिए  ऐसे
 श्रमिकों  तक  भी  वेतन  बोर्ड  के
 लाभ  बिस्तृत  किए  जायें  |

 श्रमिकों  कों  आकस्मिक  छुट्टियों
 के  ग्रतिरिक्त  एक  वर्ष  में  5
 दिन  की  सवेतन  चिकित्सा

 छुट्टियां  दी  जायें  भौर  वे  60
 दिन  तक  जमा  रखी  जायें।

 श्रमिकों  को  वर्ष  में  30  अजित
 छुट्टियाँ  सबेतन  दी  जाएं  और

 उन्हें  90  दिन  तक  जमा  रखा
 जाय  A

 'रेस्टोरेन्टों  में  सेवा  श्र  भार  प्रति-
 शत  का  पुनरीक्षण  किया  जाये  |

 श्रमिकों  को  रहने  के  मकान
 दिये  जायें  ।

 श्रमिकों  को  प्रबन्धकों  के  खर्चे

 पर  मुफ्त  चिकित्सा  सुविधायें
 और  इलाज  की  सुविषायें  दो
 जाये  ।

 श्रमिकों  को  पदोन्नति  दी  जाये
 और  नई  भर्ती  छोटे  स्तरों  पर

 की  जाय

 बेतन  बोर्डों  के वेतन  क्रमों  को

 लागू  करने  में  पुरावे  कर्मचा-
 रियों  को  अतिरिक्त  येतन

 ब॒द्धियां  दी  जायें  |
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 (I5)  महिला  श्रमिकों  को  3  महीने
 तक  की  सबतन  प्रसूति  छुट्टी
 दी  जाये  ।
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 प्रबन्धकों  के  सर्च  पर  वर्तमान
 श्रमिकों  को  सामयिक  व्यवसाय
 प्रशिक्षण  और  नवीकरण  प्रश्नि-

 क्षण  की  सुविषायें  दी  जायें।

 (I6)

 सभी  आहार  प्रदान  प्रतिष्ठानों  में

 प्रेष्युटी  योजना  शुरू  की  जाये  1
 (17)

 श्रमिकों  को  प्रबन्ध  में  सम्मि-

 लित  करने  की  योजना  को  लागू
 किया  जाय

 (18)

 प्रस्थाई  प्रणाली  बन्द  की  जाय

 झौर  अस्थाई  को  स्थाई  किया
 जाये  ।

 (19)

 महीनों  तथा  कृषि-उपकरणों  को  खरोीदवते

 हेतु  मध्य  प्रदेश  के  लिए  राधि  का  नियतन

 43I6.  श्री  गं०  wo  दीक्षित  :  क्‍या  wre

 तथा  क्ष  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 चालू  वर्ष  की  वाबिक  योजना  में  मशीनें  तथा

 कृषि  उपकरण  खरीदने  हेतु  मध्य  प्रदेश  के  लिये

 कितनी  राशि  नियत  की  गई  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहंकार  मंत्रालय  में  राज्य  मंत्री  (क्री  अन्ना

 साहिब  दिने):  मध्य  प्रदेश  में  969-70  के  लिये

 कृषि  उत्पादन  योजनाओं  के  लिये  योजना  आयोग

 दवारा  2:6  करोड़  रुपये  का  परिश्यय  मंजूर
 किया  गया  है  मंजूर  किये  गये  परि्यय  में  से

 कृषि  उत्पादन  की  विभिन्‍न  योजनाओं  के  लिये

 घन  नियत  करने  का  काम  राज्य  सरकारें  स्वयं

 करती  हैं।  इस  काम  के  लिये  चालू  बर्ष  में  राज्य

 सरकार  ने  9.79  लाख  रुपये  की  व्यवस्था

 की  है।
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 Branch  Post  Offices  in  West  Godavary
 District  (Andhra  Pradesh)

 43I7,  SHRI  D.B.  RAJU  :  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ;

 (a)  the  total  number  of  Branch  Post
 Offices  In  West  Godavary  District  in
 Andhra  Pradesh;

 (b)  the  average  area  in  miles  and  the
 average  population  covered  by  each  branch
 post  office  In  the  District;  and

 (©)  whether  any  steps  have  heen  taken
 by  Government  to  extend  the  postal  facili-
 tles  In  the  district  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 RROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH);  (a)  526.

 (b)  ‘Area-21  .22  Sq.  miles.  Population—
 3,I44,

 (c)  A  portion  of  Polavaram  Taluk  has
 been  declared  as  ‘very  backward”  for  the
 purpose  of  extension  of  postal  facilities  In
 consideration  of  the  difficult  terrain,  sparse
 population,  lack  of  literacy  and  poor  eco-
 nomic  conditions  in  the  area,  In  this  area
 post  offices  are  opened  in  consultation  with
 the  Local  Authoritles  Irrespective  of  the
 condition  of  distance  from  the  nearest  post
 office  and  pupulation,  at  an  enhanced  /imit
 of  loss  up  to  Rs.  1,000/-  per  annum  per
 post  office  as  against  Rs.  750/-  or  Rs,  409/+
 prescribed  {io  other  areas  under  the  powers
 of  the  Postmaster  General,  Hyderabad  and
 at  afurther  enhanced  limit  of  Joss  upto
 Rs,  2500/-  in  exceptional  cases  under  the
 powers  of  the  Director-General,  Posts  and
 Telegraphs.  Twenty  two  post  offices  have
 so  far  been  opened  in  this  area  under  the
 enhanced  loss  limit  of  Rs,  1000/+  per  annum
 In  the  district  as  a  whole.  20  post  offices
 have  been  opened  during  the  last  3  years,

 Opening  of  a  Branch  Post  Office  at
 Chiaapelleru  village  of  Bhimayaram

 Taluq  West  Godavary
 4318,  SHRI  0.  B.  RAJU:

 Minister  of  INFORMATION

 Will  the
 AND
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 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  any  representation  was
 made  to  open  a  branch  post  office  at  China-
 pulleru  village  of  Bhimavaram  Talug,  West
 Godavary  district;  and

 (b)  if  so,  when  It  will  be  opened  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  Yes.  A  repre-
 sentation  for  opening  of  a  Post  Office  at
 Chinnapulleru  was  received  in  Nov.  ‘69
 from  the  Sarpanch  of  Village  Panchayat.

 (b)  It  is  reported  that  the  nearest
 Post  Office  at  Sesali  is  at  a  distance  of  less
 than  one  mile.  <A  _  post  office  can  there-
 fore  be  opened  at  Chinnapulleru  if  the  an-
 ticipated  loss  in  connection  with  the  open-
 ing  of  the  Post  Office  at  Chinnapulleru  is
 made  good  by  some  interested  party  asa
 Non-returnable  Contribution.  This  amount
 of  Non-returnable  Contribution  for  the
 first  year  has  been  assessed  at  Rs.  922.56P.

 Representation  from  Khadi  Commission
 Karmchari  Union

 43I9,  SHRI  GEORGE  FERNANDES  3
 Will  the  Minister  of  LABOUR  AND  RB-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  he  has  received  any  repre-
 sentation  from  the  Khadi  Commission  Karm-
 char!  Union,  Bombay  regarding  the  out-
 standing  disputes  between  the  Khadi  and
 Village  Industries  Commission  and  the  em-
 ployees  ;

 (०)
 tion  ;

 if  so,  the  nature  of  the  representa-

 (c)  what  steps  Government  have  taken
 to  settle  those  demands  ;  and

 (d)  when  a  settlement  is  likely  to  be
 arrived  at  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITION  (SHRI  D.  SANJIVAYYA):
 (a)  and  (७).  The  Khadi  Commission  Karm-
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 char!  Union,  Bombay  in  their  letter  dated
 23rd  February,  970  have  forwarded  a  copy
 of  a  Resolution  passed  by  the  Union  on
 19,2,70  demanding  fulfilment  of  their  de-
 mands  and  threatening  direct  action  in
 default.

 (०)  and  (d).  The  matter  fs  under  con-
 sideration  in  the  Ministry  of  Industrial
 Development,  Internal  Trade  and  Company
 Affairs.

 Sino-Russlan  Broad

 4320.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minlster  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  plcased  to  state  whether
 Government  have  information  of  the  num-
 ber  of  languages  and  the  frequency  in
 which  China  and  Russia  beam  their  broad-
 casts  to  India  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  (a)  According  to  Information
 available,  Radio  Peking  broadcasts  I3  trans-
 missins  dally  in  English.  3  in  Hindi  and
 2  in  Urdu  beamed  to  India,  while  Radio
 Moscow  has  one  transmission  each  in  Eng-
 lish  and  Bengali.  Radio  Peace  and  Progress
 also  has  one  transmission  in  English  every
 day.

 Membership  of  Pahari  Dhiraj  Co-operative
 House  Building  Society,  Delhi

 4321,  SHRI  HUKAM  CHAND
 KAGWAHI:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  te  pleased  to
 state:

 (a)  the  number  of  members  of  Pahari
 Dhiraj  Cooperative  House  Buliding  Society,
 Delhi  owning  land/house  in  Delhi  in  their
 names  or  in  the  name  of  any  of  their  fami-
 ly  members  including  dependent  parents
 with  details  ;

 (b)  the  number  of  members  of  Society
 related  to  property  dealers  in  any  way,
 directly  or  indtrectly  or  indirectly  with
 details  ;

 (c)  the  names,  addresses  and  profes-
 sion  of  members  resigned/transferred  shares
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 since  Soclety’s  Inception  with  reasons  and  the
 names  of  those  who  rejoined,  along  with
 justification  ;

 (d)  the  ber  and  pe  ge  of
 Jains  and  their  relatives  among  members
 and  office  bearers  since  inception  as  also
 before  June,  966  showing  relationships  of
 each  ;  and

 (e)  the  reasons  for  non-inclusion  negli-
 glable  representation  of  others  among  mem-
 ber  and  office  bearers  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  0,  ERING)  :  (a)
 According  to  information  furnished  by  the
 Registrar  Cooperative  Socitles,  no  one  ow-
 ing  land  or  house  in  Delhi  elther  in  his  name
 orin  that  of  any  of  his  dependent  family
 members  is  a  member  of  this  Society,  No
 such  Information  Is  available  about  the  In-
 dependent  members  of  the  family  of  a  mem-
 ber  of  the  society,

 (b)  Nosuch  information  is  avallable
 in  the  records  of  the  soctety.

 (c)  The  information  will  be  laid  on
 the  Table  of  the  House  after  obtaining  it
 from  the  Register  of  Cooperative  Societles
 Delhi.

 (d)  Information  regarding  relationships
 between  members  is  not  available  in  the  re-
 cords  of  the  society,  The  number  and
 percentage  of  Jains  in  the  society  and  the
 Managing  Committee,  as  given  by  the  Delhi
 Admini-  stration  Is  indicated  below  :

 Year  Membershsip  Percentage
 of  Jains  in
 the  soctety

 (number)

 948  to  966  All  the  members  100%
 were  Jains

 966  to  967  8  33%
 957  to  968  8  3397
 968  to  969  ॥7  33%
 969  to  970  i3  2%
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 Year  Membership  —  Percemage
 of  Jains  in
 the  Managing

 Commitee

 948  to  066  All  members  of  00°/ the  Managing
 Committee  were

 Jains
 966  to  967  6  86% 967  to  968  7  100% 968  to  969  4  57% 969  to  970  4  57%

 (¢)  The  question  does  not  arise  in
 view  of  reply  to  past  (d)  which  shows  an
 increasing  number  of  non-Jains  in  member-
 ship  and  on  the  Committee  of  Management.

 राजक्यान  में  अभ्रक  खान  मजदूरों  को
 बेतन  का  समय  पर  सुगतान

 4322,  श्री  रमेश  ex  ere:  क्‍या  भ्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (=)  यहू सच  है  कि  राजस्थान  में
 केभ्क  खानों  के  मजदूरों  को  वेतन  समय  पर  नहीं
 मिलता  है;  और

 (ख)  यदि  हां,  तो  उनको  इसका  समय  पर
 भुगतान  कराने  के  छिए  सरकार  क्‍या  बंवाही
 कर  रही  है  ओर  दोषी  खान  मालिकों  के  विरुद्ध
 क्या  कार्यवाही  करने  का  विचार  है  ?

 थम  तथा  पुनर्वास  मंत्रों  (भी  flo  संजी-
 बया):  (क)  और  (स्व).  केस्द्रीय  औद्योगिक  संबंध
 तन्त्र  के अधिकारियों  द्वारा  किए  गए  सामाजिक
 निरीक्षण  के  समय  राजस्थान  के  मीछवाड़ा  जिसे
 की  कुछ  ह ८.  खानों  में  गैर-अदायगी।  देरी
 से  अदायगी  के  मामले  सामने  आए  हैं।  ऐसे
 मामलों  में,  संजूरी  भुगतान  अधिनियम  के  अन्त-
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 गत  प्राधिकारियों  के  पास  दावे  दायर  किए  जाते

 हैं  और  समुचित  मामलों  में  प्रभियोजन  चलाए
 जाते  हैं  1

 राजस्थान  में  मश्क  सानों  के  सजवूरों  के

 लिए  आवास  बस्ती  बनाना

 4323,  श्री  रमेश  चंद्र  ह्वास :.  क्‍या  क्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  का  विचार  राजस्थान

 में भ्न्नक  खानों  के  मजदूरों  के  लिए  एक  आवास

 बस्ती  बनाने  का  है  ;

 (@)  यदि  हां,  तो  उक्त  बहती  का  निर्माण

 कार्य  अब  तक  आरम्भ  हों  जायेगा  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 श्रम  तथा  पुनर्वास  मंत्री  (श्री  डो०  संजी-

 बेचा) :  (क)  जी  हां  ।

 (ख)  निर्माण  के  प्रोबक्लनों  और  बिस्तत
 ब्यौरा  पर  सरकार  विचार  कर  रही  है  और
 यदि  योजना  मंजूर  हो  गई  तो  प्राशा  है  कि

 कार्य  1970-71  के  दौरान  प्रारम्भ  हो  जायेगा  ;

 (ग)  प्रदन  नहीं  उठता  |

 Extra-Department  Agents  and  Examina-
 tion  for  Promotion  to  Postmen  in

 Palghat  (Kerala)

 4324,  SHSI  E,  K.  NAYANAR  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  It  ts  a  fact  that  a  good
 number  of  Extra  Departmental  agents  were
 not  permitted  to  sit  for  a  departmental
 test  for  pr  fon  to  the  po  *  cadre
 conducted  in  Palghat  Division  (Kerala)  on
 the  28th  December,  969  ;

 (b)  whether  it  fs  also  ॥  fact  that  the
 agents  were  not  permitted  to  sit  for  the
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 test  on  the  plea  that  they  have  sulfered-
 break  in  their  service  due  to  their  participa-
 tlon  In  the  September  19,  968  strike  ;

 (c)  ॥  so,  whether  thelr  part  in  the
 strike  had  been  proved  neither  in  a  court
 of  law  oor  In  a  depar(mental  enquiry  ;  and

 (०)  whether  Goveroment  have  taken
 this  procedure  against  the  agenst  the  agents
 who  participated  in  the  968  strike  as  over
 all  India  policy,  if  not,  whether  Govern-
 ment  will  take  suitable  steps  to  cancel
 the  action  of  5.5  P,  Palghat  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  (a)  Yes  ;  08
 candidates  were  not  permitted  to  sit  for
 the  examination  by  the  Superintendent
 of  of  Post  Offices,  Palghat  Division,

 (b)  Yes.  Out  of  the  108  candidates
 not  permitted,  70  were  rejected  because
 they  did  not  satisfy  the  three  years’  conti-
 nous  service  limit  due  to  unauthorised
 absence  from  duty  on  99,1968,

 (c)  No;  but  under  normal  ru'es,  un-
 authorised  absence  from  duty  constitutes
 break  in  service,

 (d)  Instructions  already  exist  that  only
 authorised  leave  upto  two  months  can  be
 counted  for  purposes  of  reckoning  the
 three  years’  continuous  service  Imit,  Ab-
 sence  on  the  day  of  the  strike  in  an
 unauthorised  fashion  constituted  a  break
 in  service  and  those  who  absented  unutho-
 tisedly  did  not  satisfy  the  condition  of
 three  years  continuous  service  limit  and
 therefore  were  not  eligible  to  take  the
 examination  in  accordance  with  the  general
 orders  having  all  India  applicability,  How-
 ever,  the  condonation  of  their  break  caused
 by  the  strike  on  the  lines  of  the  relaxation
 extended  to  the  regular  staff  is  under
 examination,

 Subscribers’  Trunk  Dialling  System  bet-
 ween  Gandhinagar  and  other  Cities

 4325,  SHRI  Ss.  M.  SOLANKI:  Will
 the  Minister  of  INFORMATION  AND
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 BROADCASTING,  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  capital
 of  Gujarat  State  with  the  population  of
 nearly  ‘50,000  persons,  {is  in  advance
 stage  of  construction  and  Government's
 offices  and  Sachivalaya  are  to  be  shifted  in
 June  1970,  and  the  new  capital  is  requtred
 to  be  Included  in  Ahmedabad  local  area  for
 the  purpose  of  Calls  between  Gandhinagar
 and  Ahmedabad  so  as  ato  void  trunk  dial-
 ling  between  them  ;

 (b)  whether  Government  are  thinking
 to  link  Gandhinagar  with  New  Delhi,
 Bombay,  Baroda  and  other  important
 cities  in  the  country  on  the  S.TD.  system
 to  which  Ahmedabad  {fs  now  linked  ;  and

 (c)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  3  (a)  The  State
 Government  had  intimated  that  the  State
 Government  Offices  and  Sachivalaya  are
 proposed  to  be  shifted  to  Gandhinagar
 progressively  during  1970.  They  had  also
 suggested  that  Gandhinagar  be  Included
 In  the  local  area  of  the  Ahmedabad  Tele-
 phone  System  for  purposes  of  calls  between
 Gandhinagar  and  Ahmedabad.

 It  has,  however,  not  been  possible
 to  accept  this  suggestion  of  the
 economics  of  providing  the  telcphone:ser-
 vices  between  exchanges  suited  for  apart
 and  our  experience  in  the  working  of
 similar  cases  in  the  past.  However,  adequate
 local  and  trunk  telecommunication  facilities
 are  being  provided  at  Gandhi  Nagar,  It
 is  also  proposed  to  link  Gaodbi  Nagar  and
 Ahmedabad  on  Subscriber  Trunk  Dialliag
 basis,  with  metering  every  36  seconds  dur-
 ing  the  day  and  72  seconds  during  the
 night.

 (b)  Yes,  Sir.  Plans  are  belong  drawn
 up  as  In  case  of  all  other  State  capitals,

 (c)  Does  not  aries.
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 Re  ;  POLITICAL  DEVELOPMENTS
 IN  PUNJAB

 eft  अटल  बिहारी  बाजपेथो  (बलरामपुर):
 अध्यक्ष  महोदय,  अभी  आप  कम्बोडिया  के  बारे  में
 कालिंग  एटेन्शन  नोटिस  ले  रहे  हैं  ।  क्‍या  यह
 अच्छा  नहीं  होगा  कि  हम  कंम्बोडिया  के  बजाये
 पंजाब  की  चर्चा  करें  ?  कम्बोडिया  तो  बहुत  दूर
 है  |  पंजाब  हमारे  देश  में  ही  है  1

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 The  Punjab  matter  is  very  important,  Under
 inspiration  from  here  Shri  Gurnam  Singh
 has  been  asked  to  from  the  Government
 despite  the  fact  that  his  motion  was  rejected
 on  the  floor  of  the  House,...  (/nterruption)

 tt  ace  बिहारो  बाजपेयो  :  अभी  प्राप  के

 सचिवालय  ने  हमें  यह  सूचना  दी  है  कि  पंजाब
 के  सम्बन्ध  में  हमने  जो  ध्यानाक्षंणशा-प्रस्तव  का
 नोटिस  दिया  था,  उसको  आपने  स्वीकार  नहीं
 किया  है।  आप  यह  मानेंगे  कि  पंजाब  में  एक
 गम्भीर  सांविधानिक  स्थिति  पंदा  हो  गई  है।

 सुख्य  मंत्री  ने  विधान  सभा  का  विश्वास  खो
 दिया  ।  लेकिन  राज्यपाल  ने  उनसे  त्यागपत्र  नहीं
 मांगा  1  (व्यवधान)  पहले  नहीं  मांगा  ।  रात  भर
 von  ्यवधान  )

 SHRI  G,  VISWANATHAN  (Wandi-
 wash)  ॥  He  has  resigned  already.

 eft  अटल  बिहारी  बाजपेयों  :  दूसरा  सबाल

 यह  है  कि  पंजाब  में  बहुमत  किस  का  है  और
 किसे  सरकार  बनाने  के  लिए  बुलाया  जाये,
 आखिर  राज्यपाल  किस  कसौटी  पर  यह  निर्णय
 करेंग  1  मुझे  शक  है  कि  केन्द्रीय  सरकार  पंजाब
 के  मामले  में  ऐसा  हस्तक्षप  करेगी,  जिस  से

 संविधान  की  अवहेखता  होगी  ।  आप  गृह  मंत्री
 को  कहिये  कि  वह  इस  सम्बन्ध  में  सदन  को

 विश्वास  में  लें  ओर  पंजाब  की  स्थिति  के  बारे
 में  एक  वक्तव्य  दें  ओर  हमें  उस  पर  चर्चा  कराने

 का  'अवर्डर  दिया  जाये।  (व्यवधात)
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 श्री  स०  मो०  बनर्जो  (कानपुर)  :  झाज
 पंजाब  एसेम्बली  में  मार-पीट  हुई  है  ।(व्यवघान)

 SHRI  NATH  PAI  (Rajapur):  Mr.
 Speaker,  |  am  glad  that  you  allowed  Shri
 Atal  Bihari  Vajpayee  to  speak.  Kindly
 extend  the  same  facility  to  others,
 You  have,  of  course,  been  pleased  to  dis-
 allow  the  calling-attentlon.  Ido  not  chal-
 lenge  your  ruling.  Nonetheless,  we  wrote
 to  you  to  allow  us  to  speak  briefly  about
 this.

 Sir,  we  do  not  take  any  pleasure  In  trying
 to  raise  these  issue  but  we  do  not  creat
 these  Issues.  Shri  Gurnam  Singh  does  not
 sit  herr;  he  sits  there,  Whathas  happened
 in  that  House  becomes  a  concern  for  this
 House,  The  Issue  is  very  simple.  The
 Chief  Minister  was  defeated  on  the  floor  of
 the  Hause,  There  ls  a  constitutional  pro-
 priety  which  calls  for  the  attention  of  this
 House  and  we  cannot  ignore  our  duty,  We
 find  that  here  is  a  man  who  has  been  defe-
 ated  on  the  floor  of  the  House,  has  been
 disowned  by  his  party  and  has  been  asked
 by  the  Governor  to  resign.  We  now  find
 that  the  same  man  continued  since  yesterday
 till  this  morning,  Yesterday,  he  suggested
 that  the  Assembly  should  be  dissolved.
 Later  on,  he  said,  he  can  form  a  Minisiry.

 I  want  to  raise  a  polot  of  constitutional
 propriety,  Under  aricle  64(2),  the  duty
 is  very  clear.  It  says  t

 “The  Council  of  Ministers  shall  be
 collectively  responsible  to  the  Legls-
 lative  Assembly  of  the  State."’

 The  moment  that  confidence  of  the  Assembly
 is  lost,  the  first  thing  that  any  Chief  Mints-
 ter  has  to  do  is  to  tender  his  resignation.
 That  Is  incumbent  on  him,  Mr.  Guroam
 Singh  ought  to  have  resigned  yesterday  even
 before  waiting  for  dismissal  by  his  own
 party,  Sir,  the  other  day,  you  were  good
 enough  to  tell  us  that  during  the  3  hours’
 debate  on  Haryana  you  learnt  what  you
 did  not  learn  in  l0  years.  I  do  not  want
 to  take  it  literally,  That  showed  your
 ganerosity,  You  emphassed  the  vital  fesues
 involved,

 These  are  the  vital  issues.  The  Parlla-
 ment  is  the  only  foram  where  we  can  ensure
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 that  constitutsonal  safoguard  and  properiety
 are  upheld.  Wedo  not  want  to  arrogate
 to  ourselves  the  right  of  the  State  Assembly
 But  the  Parliament  has  the  duty  and  that
 duty  Is  to  ensure  that  the  sanctity  of  the
 Constitution  is  upheld  in  every  State,  Yes-
 terday,  that  sanctlvity  was  in  danger.  If
 we  do  not  do  our  duty  here,  in  this  House,
 I  do  not  know  what  will  be  happening  0
 Punjab.

 SGME  HON,  MEMBERS  rose—

 SHRI  H.N.  MUKERJEE  (Calcutta
 North  East)  Are  we  to  disturb  the  rules,
 the  procedure,  of  the  Honse  like  this  ?

 MR.  SPEAKER  :  I  have  already  dis-
 allowed  it,

 SHRI  HEM  BARUA  (Mangaldal)  :
 This  morning,  I  gave  a  Call  Attention  notice
 about  the  pro-Mao  red  flag  on  the  Tezpur
 court  building.  You  have  disallowed  it.

 at  ag  feat  (मुगेर):  श्राप  हमारी
 बात  भी  सुन  लीजिये  1  जब  दो  सदस्यों  को  धाप
 ने  सुना  है  हम  लोगों  की  भी  सुन  लीजिए  ।  मैं
 ज्यादा  समय  आप  का  नहीं  लेना  चाहता  Nowe

 (ब्यवधान)  या  तो  इस  पर  बहस  होने  ही  नहीं
 देनी  चाहिए  थी,  लेकिन  जब  श्राप  ने  औरों  का

 है  तो  हमारी  बात  भी  सुन  लीजिए  ।

 अध्यक्ष  महोवय  :  इस  में  एक  बात  यह  बड़ी
 गलत  है  कि  जो  बात  आप  मुझ  से  मेरे  चैम्बर  में
 कर  सकते  हैं  वह  वहाँ  तो  करते  नहीं  हैं  और
 यहाँ  आकर  मुझ  को  फोस  करते  हैं  और  कहते
 सुना  हैं  कि  यह  कांस्टीट्यूडनल  प्वाइंट  है...

 श्री  मधु  लिमये  :  यह  चेम्बर  को  बात  नहीं

 है  |  यहीं  इसो  जगह  पर  इस  के  ऊपर  निर्णय
 देना  होता  है।  भाप  हमारो  बात  सुन  लीजिए  ।
 अध्यक्ष  महोदय  :  आप  पहले  मेरी  बात  सुन
 लीजिए  ।  देश्विए,  हमने  जो  अभी  थोड़े  अरसे  से

 यह  रोल  अक्ट्यार  कर  लिया  है  कि  स्टेट  में  जो
 बात  आए  उसके  ऊपर  हमें  यहां  बहस  करनी  है
 ओर  पालियामेंट  को  इतने  अक्यध्यार  देने  शुक
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 कर  दिये  हैं,  मैं  समभता  हूँ  कि  यह  कोई  अच्छी
 बात  नहीं  है  अगर  कोई  कांस्टीट्यूशनल  क्राइसेस
 है,  कोई  आदमी  चल  रहा  है,  उस  का  रेक्ट-
 फिकेशन  नहीं  हुभा  है  तो  टीक  है,  लेकिन  आज

 सुबह  चीफ  मिविस्टर  ने  इस्तीफा  दे  दिया  और

 विधान  सभा  स्थगित  हो  गई  Voss

 श्री  मु  लिमये  :  कल  क्‍यों  नहीं  दिवा  ?

 अध्यक्ष  महोत्य  :  जो  चीज  विधान  सभा
 को  करनीं  हैं  वह  हमीं  करना  शुरू  कर  दें  तो

 कहाँ  इस  का  झ्  जाम  होगा  ?

 Tro  रास  सुमग  सिंह :  यहाँ  से  कहा  गया
 था  उनको  कि  आप  मत  रिजाइन  कीजिए  और
 कांग्रेस  पार्ट्री  ने वहाँ  उन  को  रिपोर्ट  किया,  तो

 यह  गलत  काम  इन्होंने  किया  जिस  की  बिना  पर

 उन्होंने  भी  गलत  काम  वहां  किया  ।

 अध्यक्ष  महोदय  :  देखिए,  फैक्ट्स  में  जाने
 की  जरूरत  नहीं  है।  कोई  कांस्टीट्यूशनल  प्वाइंट
 है  तो  आप  कह  सकते  हैं।  क्या  कॉस्टीट्यूबानल
 प्वाइंट  है  ?

 श्री  मधु  छिमये  :  अध्यक्ष  महोदय,  संविधान
 की  घारा  164 ¥  दो  बातें  बिलकुल  साफ  हैं
 कि  सरकार  का  उत्त८दायित्व  विधान  सभा  के
 प्रति  है  और  मुख्य  मंत्री  भ्रगर  विधान  सभा  का
 बिश्वास  खो  देता  है  तो  उस  को  एक  सेकेंड  भी

 मुख्य  मंत्री  पद  पर  रहने  का  अधिकार  नहीं  हैं  1
 इस  के  बारे  में  जो  परिपाटी  है  और  संविधान
 के  नियम  हैं  उसके  ऊपर  में  कुछ  बातें  पेश  करना

 चाहता  ह।  इन  दिनों  में  यह  बहुमत  वाली
 सरकारें  कम  रह  गई  हैं  यानी  एक  दल  का

 बहुमत  जहां  हो  ऐसी  बहुत  कम  जगहें  हैं,  तो
 इसलिए  इन  परिपाटियों  पर  झमल  करना  बहुत
 जरूरी  है।  मैं  आप  के  सामने  इंगलेंड  को  दो
 मिसालें  रखना  चाहता  हैं  ।  लार्ड  साल्सबरी  ने
 पिछली  शताब्दी  में  रैडलफ  चचिल  को  जो  कहा
 था  वह  मैं  रख  रहा  हूं...  (भ्यवधान )
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 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  :  As  per  order  paper,  the  Calling
 Attention  motion  has  to  be  taken  up,
 Why  are  you  allowing  discussion  on  this
 (Interruption)

 SHRI  8,  KUNDU  (Balasore):  You
 are  prepared  to  listen  to  constitutional
 Points  but  you  are  not  allowing  a  call
 attention  motion.  You  try  to  understand
 us,  Sir,

 stag  छिमये  :  अध्यक्ष  महोदय,  अभी
 आप  ने  फरमाया  कि  संवैधानिक  बातें  आप  कर
 सकते  हैं  तो  में  संविधान  की  ही  बातें  रखना

 चाहता  हूँ  1

 अध्यभ  महोदय  :  आप  अपना  कांस्‍्टीट्यूश-
 नल  प्वाइंट  बताइए,  लम्बे  चौड़े  भाषण  में  मत
 जाइए।

 क्रो  सु  लिमये  :  तो  फिर  यह  हह्ला  क्यों
 मचाते  हैं,  यहू  मेरी  समझ  में  नहीं  आता

 मैं  यह  अर्ज  करना  चाहता  था  कि  इंगलैंड
 में  यह  परिपाटी  बनी  है  कि  किन  सवालों  को
 ले  कर  मंत्रिमंडल  को  इस्तीफा  देना  चाहिए  और
 किन  सवालों  पर  हारने  के  बाद  इस्तीफे  को
 जरूरत  नहीं  है।  इस  के  बारे  में  मैं भज  कर

 रहा  था।  अगर  साल्सबरी  की  वात  को  छोड़
 देना  चाहते  हैं  तो  छोड़  दीनिए  ।  रैमजे
 मैकडोनल्ड  ने  जब  वहां  924  में  अल्पमत  की
 सरकार  बनाई  तो  उम  समय  घोषणा  की  थी
 कि  :

 “The  Labour  Governm:nt  will  go
 out  if  it  is  defeated  upon  substantial
 issue,  issues  of  principles  and  issues
 which  really  matter,”

 प्रष्यक्ष  महोदय,  इसके  बाद...  (व्यवधान)  ae
 ag  बीच  में  क्‍यों  टोक  रहे  हैं,  यह  मेरी
 समभ्क  में  नहीं  भाता  है  t
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 SHRI  H.N.  MUKERJEE:  We  must
 follow  a  certain  procedure,  Before  calling
 attention  matter  is  taken  up,  you  ‘allow
 constitutlonal  matters,  This  ‘punditry’
 should  stop,

 at  ag  छिमये  :  मेरे  लिये  ही  क्‍यों  यह
 प्रतिबन्ध  है  ?  धव  तक  दो  सदस्य  बोल  चुके  हैं  ।

 ची  रणधोर  सिंह  (रोहतक)  :  दो  बोले

 वहू  भी  गलत  बोले  और  यह  भी  गलत  बोल  रहे
 हैं  7  एक  गलत  बात  हो  गई  तो  उसको  अपनी
 गलती  से  यह  टीक  कर  रहे  हैं।

 श्री  मधु  लिमये  :  अध्यक्ष  महोदय,  अब
 सवाल  यह  है  कि  जिस  बात  को  लेकर  मंत्रि*
 मंडल  की  वहां  पराजय  हुई  ओर  वह  बुनियादी
 बात  है  या  नहीं  ?  अगर  मामूली  बात  कोई  होती
 श्ौर  उसके  ऊपर  पराजय  होती...  (व्यवधान  )
 एस.  एस.  पी.  का  इस  में  सवाल  नहीं  है।
 सवाल  यह  है  कि  यह  मामला  मामूली  नहीं  था  ।

 इस  के  बारे  में  आइबर  जेनिग्स  ने  कहा  है,  वह
 मैं  पढ़  रहा  है  :

 “The  House  whose  opinion  was  re-
 jected  has  always  the  uliimate  remedy
 of  the  refusal  of  supply,”

 अब  अप्रोभ्िएशन  बिल  पर  जब  वह  पराजित

 हो  जाते  हैं  तो  एक  सेकेंड  भी  उनको  नहीं  रहुना
 चाहिए  था  और  गवर्नर  को  चाहिए  था  कि  जब
 इस्तीफा  देने  के  लिए  कल  तैयार  नहीं  थे  तो  उन
 को  बहु  हटा  देते  in  अगर  इस  तरह  मनमानी
 चलेगी  तो  देश  में  संसदीय  प्रणाली  चल  नहीं
 सकती  है,  लोकतंत्र  खत्म  हों  जायगा  |  इस  बात
 को  हम  सदन  के  सामने  रखना  चाहते  हैं।  तो

 उन्होंने  इस्तीफा  दिया  है,  इस  का  कोई  मतलब
 नहीं  है।  कल  से  आज  सबेरे  तक  उन्होंने  पश्रप्रों-
 प्रिएशन  बिछ  पर  हारने  के  बाब  भी  क्‍यों  इस्तीफा

 नहीं  दिया,  इसका  संतोषजनक  उत्तर  हमें  मिलना
 चाहिए  1

 SHRI  SURENDRANATH  DIWIVEDY
 (Kendrapara)  :  As  mentioned  by  Mr,
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 Mukerjee,  when  you  have  allowed  a  discus-
 sion,  when  you  have  allowed  constitutional
 Points  being  raised,  we  would  like  to  know
 from  you  after  hearing  the  constitutional
 points  as  to  whatis  your  decision,  Are
 you  allowing  the  call  attention  notice  or  are
 you  allowing  a  discussion  ?

 ओ  प्रकादावोर  शास्त्री  (हापुड़):  अध्यक्ष  महो-
 दय,  भगर  आप  सुने  तो  मेरा  निवेदन  एक  यह  है
 कि  हमारी  बड़ी  दिक्कत  यह  है  कि  हम  आप  से

 अनुमति  लिए  बिना  बोलना  प्रारंभ  नहीं  करते
 हैं।  अब  इस  प्रकार  की  इजाजत  अगर  दें  आप
 कि  आप  इजाजत  दें  या  न  दें  जो  चाहे  बोलने
 लगे  तो  हम  भी  उसको  अपना  लें  ।

 मुझे  एक  बात  जो  कहनी  थी  वह  यह  कि
 भाप  की  ही  गद्दी  पर  बैठे  हुए  जो  झापसे  पुराने
 अध्यक्ष  थे  उनके  नेतृत्व  में  सभी  राज्यों  के
 विधान  मंडलों  के  अध्यक्ष  पीछे  एकत्रित  हुए  थे
 उन्होंने  मिल  कर  यह  निर्णय  किया  था  कि
 राज्य  में  किसी  पार्टी  का  बहुमत  है  या  नहीं,
 विधान  सभा  के  अन्दर  इस  की  परीक्षा  की
 जाएगी  |  विधान  सभा  के  अन्दर  कोई  सत्तारूढ़
 पार्टी  अगर  अपना  बहुमत  खो  बंठती  है  तो
 स्वाभाविक  है  कि  उस  को  टत्थागपत्र  दे  देना

 चाहिए।  लेकिन  पंजाब  के  चीफ  मिनिस्टर  ने

 वहाँ  त्यागपत्र  नहीं  दिया  ।  आज  प्रातःकाल
 उनका  त्यागपत्र  आया  गृह  मंत्री  यहां  मौजूद
 हैं,  इस  बारे  में  जो  तरह-तरह  की  शंकाएं  बढ़
 रही  हैं  उसके  सम्बन्ध  में  जो जानकारी  उन  के
 पास  है  उसके  ऊपर  एक  वक्तव्य  वह  सदन  में  दें  1

 वह  जानकारी  वह  सदन  को  भी  दें  और  देश  को
 भी  दें  1  क्योंकि  यह  जो  राजनैतिक  परिवतंन

 देश  में  हो  रहे  हैं  इन  परिवतंनों  में  कहीं  हम
 ऐसी  गलत  परम्पराओं  को  प्रारम्भ  न  कर  दें
 कि  बाद  में  जाकर  उन्हें  संभालना  कठिन  हो
 जाय  |  इसलिए  मैं  कहुनां  चाहता  हूं  कि  गृह
 मंत्री  जी  इस  के  सम्बन्ध  में  एक  वक्‍तव्य  सदन

 में  दें  ताक  सदन  को  और  देश  को  भी  सही
 जानकारी  हो  सके  ।
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 SHRIS  KUNDU  :  When  I  gave  the
 call  attention  notice,  I  had  only  one  thing
 in  my  mind.  I  just  wanted  to  know  whether
 Mr,  Gurnam_  Singh  has  resigned  and
 whether  he  advised  the  Governor  to  dissolve
 the  Assembly.  The  point  arises  whether  a
 defeated  Chief  Minister  can  advise  that  thing.
 The  Governor  telephoned  here  and  the  Home
 Minister  advised  him  ‘You  cannot  accept
 the  advice’,  This  is  a  very  {important
 thing.  The  Chief  Minister  said:  ‘I  have
 been  defeated  so  that  you  should  dissolve
 the  assembly’  and  then  he  says  this  that
 this  is  not  actually  a  defeat  now  and  all
 that.  This  {s  an  important  constituttonal
 matter.  The  country  is  very  much  concer-
 ned  with  it.

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 You  have  called  me.  For  the  last  one
 month  I  have  been  inviting  your  attention.
 Today  I  will  not  yield  for  anyone  except
 you,  Sir.  For  one  month  I  have  been
 waiting.

 SHRI  S,  KUNDU  :  Government  should
 make  a  statement.

 DR,  SUSHILA  NAYAR_  (Jhansi)  :
 You  don’t  allow  us,  Sie,  ©  Why  this  discri-
 mination  ?

 SHRI  ATAL  BIHARI  VAJPAVEE  :
 You  may  kindly  allow  her  Sir,

 SHRI  M.L.  SONDHI:  I  have  a  point  of
 order,  You  have  called  me,  and  Sir,  am
 I  supposed  to  have  super-human  patien-
 ce?

 MR,  SPEAKER:  I  have  just  accepted
 the  request  from  your  leader,  I  am  not
 super-human.

 SHRI  M.L.  SONDHI:  You  are  super-
 human,

 MR.  SPEAKER  ;  I  have  just  accepted
 a  very  kindly  word  from  your  leader.

 DR.  SUSHILA  NAYAR:  May  lask
 this  from  the  Government  through  you,
 Sir?  After  the  defeat  on  the  floor  of  the
 House  Mr,  Gurnam  Singh  is  supposed  to
 have  said  that  he  is  still  enjoying  the  majo-
 rity  and  he  is  trying  to  form  Government
 with  the  collaboration  of  other  parties.  How
 can  he  say  thai  ?  Is  that  consistent  with  the
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 Constitution?  Wa  would  like  to  know  that
 from  you.  We  would  like  to  have  your
 opinion  on  this  matter,  How  can  he  say  he
 has  got  majority  and  how  can  the  Governor
 give  him  another  chance  without  giving  a
 chance  to  Mr.  Bidai?  Ws:  woulo  like  to
 know  your  opinion  about  this  codstitutional
 Procedure,

 SHRI  SURENDRANATH  DWIVEDY:
 Ask  the  Hom:  Minister  to  make  a  statement,
 (Interruption)

 MR.  SPEAKER  :  Order  please.

 SHRI  HEM  BARUA  :  The  Home
 Minister  should  make  a  .  statement.
 (Interruption)

 MR.  SPEAKER  :  Yesterday  this  news
 came  that  he  was  defeated.  Then  I  had
 another  news  that  he  was  advising....
 (Interruption)

 AN  HON,  MEMBER  :  We  want  your
 rulling.  (Jnterruption)

 MR.  SPEAKER  |  You  want  my  ruling,
 abruptly,  like  this  ?  I  just  want  to  tell  you,
 he  {issued  another  statement  that  he  was
 advising  the  Governor  for  dissolution,  etc.
 And  after  this  when  the  Assembly  was
 adjourned  he  said,  he  will  continue  as
 Chief  Minister  and  there  and  then
 मेरा  माथा  ठनका,  ाप  लोग  पहले  ही  बहुत
 मेहरबान  है,  मेरे  लिय  तो और  मह्किल  हो  जायगी
 Then  situation  changed  from  one  position
 to  the  other  and  the  same  thing  has
 happened.  The  whole  thing  is  out  of  joint;
 and  I  don’t  know  what  fs  going  on,  So
 much  abnormalliy,—everything  is  so  ab-
 normal  these  days,—and  now  the  _  only
 position  is  this.  Now,  when  he  has  resigned,
 the  only  task  that  you  want  to  perform  is  to
 have  an  acade.nic  discussion,  (/nterruption)
 If  he  had  not  resigned...

 it  कंबर  लाल  गुप्त  (दिल्ली  सइर)  :  आगे
 को  बुलाया  जायेगा  यह  महत्वपूर्ण  सवाल  है।
 गवनेर  ने  कहा  है  कि  वह  वाव  कर  रहे  हैं।  क्या

 गुज़्राल  साहब  की  बजह  से  उन्हदींने  ऐवा  कहा

 है,  हमें  सही  बात  मालूम  होनी  चाहिये।  यह

 गवनेर  की  मिसर्विफ  है।
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 MR,  SPEAKER  :  If  be  had  not  realgn-
 ed,  it  would  have  been  a  different  matter,
 and  a  constitutional  issue  would  have  arisen
 but  he  resigned  within  24  hours.  If  bon,
 Members  want  to  have  an  academic  discus-
 sion,  that  ia  a  different  matter...

 sit  मधु  लिमये  :  इस  तरह  की  बात  न  हो,
 इस  लिए  यह  जरूरी  है।

 श्री  कंवर  छाल  गुप्त:  आप  किसी  भी
 फौमं  में  रखिये  लेकिन  यहां  डिस्कशन  होना
 चाहिये  |

 MR.  SPEAKER  :  I  am  considering  it,
 and  |  shall  be  asking  the  Home  Minister  to
 make  a  statement,

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  Shri  I,  K.  Gujaral  was  res-
 Ponsible  for  the  fall  of  the  Punjab  Govern-
 ment,  As  soon  as  he  got  elected,  he  stop-
 ped  the  Government  there,

 MR.  SPEAKER  :  I  shall  be  asking  the
 Home  Minister  to  make  a  statement.

 SHRI  SURENDRANATH  DWIVEDY:
 When  will  he  be  making  the  statement?

 MR,  SPEAKER  :  As  soon  as  possible.

 SHRIS.  KUNDU  4  He  may  make  it
 in  the  course  of  the  day.

 SHRI  KANWAR  LAL  GUPTA  4  The
 Home  Minister  is  ready  to  make  the  state-
 ment  just  now,  Let  him  make  it,

 MR.  SPEAKER  :  Let  the  next  Item  be
 over,  Then,  |  shall  see  to  It.  Why  should
 hon.  Members  not  allow  the  business  to  go
 on  item-wise  ?

 2.47  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC

 IMPORTANCE

 DEVELOPMENTS  IN  CAMBODIA

 “SHRI  M,  L,  SONDHI  (New  Delhi)  :
 leall  the  attention  of  the  Minister  of
 External  Affairs  to  the  following  matter  of
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 urgent  public  importance  and  I  request  that
 he  may  make  a  statement  thereon  :

 “The  reported  recent  developments  in
 Cambodia  andthe  role  of  India  as
 Chairman  of  International  Control
 Commission.”*

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  DINESH  SINGH)  |  The
 Government  of  India  have  been  watching
 with  great  concern  the  recent  developments
 in  Cambodia,  The  House  will  recall  the
 Press  reporis  indicating  that  demonstrations
 took  place  in  Phnompenh  on  I]th  March,  970
 directed  mainly  against  the  Embassies  of
 the  Democratic  Republic  of  Vietnam  and
 the  Provisional  Revolutionary  Government
 of  South  Vietnam,  The  d  rs  ob-
 jected  to  the  presence  in  the  Combodlan
 territory  of  forces  of  DRBN  and  PRG.
 This  was  followed  by  a  resolution  adopted
 unanimously  at  the  joint  session  of  the
 National  Assembly  and  the  Council  of
 Kingdom  of  Cambodia  expressing  support
 for  the  demands  of  the  demonstrators  that
 Government  take  urgent  and  timely  mea-
 sures  to  defend  the  territorial  Integrity
 of  the  country.

 It  has  been  further  reported  that  on
 ‘18th  March  the  Cambodian  Parilament
 adopted  a  motion  deposing  Prince  Norod
 Sihanouk  as  the  Head  of  the  State  of
 Cambodia  and  electing  Mr,  Cheng  Heng,
 Speaker  of  the  National  Assembly,  as  the
 Acting  Chief  of  State  till  the  election  of  a
 new  Head  of  State  Is  held.  It  has  also  been
 announced  that  Cambodia  will  continue  to
 pursue  a  policy  of  independence,  sovereign-
 ty,  peace,  strict  nentrality  and
 territorial  integrity  and  that  there  has  been
 no  change  In  the  Constitution  of  the  King-
 dom,  It  has  also  been  reaffirmed  that
 Cambodia  will  continue  to  respect  all
 previous  commitments,  treatles  and  conven-
 tlons  signed  between  Cambodia  and  all
 friendly  countries  as  well  as  all  interna.
 tional  agencies.

 From  the  reports  we  learn  further  that
 Prince  Norodom  Sihanouk  who  Is  now  in
 Peking  bas  declared  that  the  action  of  the
 Cambodian  Parliament  to  deposs  him  is
 ucconstitutional  and  that  he  can  be  deposed
 only  by  a  national  refrondum,  There  are
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 also  reports  of  the  Prince  proposing  to  form
 a  Government  in  exile,

 We  are  continuing  to  watch  the  situa-
 tion.

 As  Chairman  of  the  International  Com-
 mission  for  Supervision  and  Control  in
 Cambodia  constituted  under  the  Geneva
 Agreements  of  954  India,  together  with
 Canada  and  Poland,  has  consistently  sought
 to  ensure  that  the  objectives  of  the  Agree-
 Ments  namely  the  neutrality,  territorial
 integrity,  sovereignty  and  Independence  of
 Cambodia  are  safeguarded.  The  Commission
 had  journed  sine  die  with  effect  from  3lst

 zcember,  1969,  India,  as  Chairman  of
 the  Commission,  is  in  close  consultation
 with  the  concerned  parties  including  the
 Co-Chairman  and  other  supervisory  powers,

 India  and  Cambodia  have  always  had
 close  and  cordial  relations  from  ancient  time
 and  It  is  our  wish  to  see  Cambodia  prosper
 in  freedom.  It  is  also  our  earnest  hope
 that  these  events  will  not  bring  about  a
 further  deterioration  in  the  situation  In
 South  East  Asia  and  become  a  cause  for  the
 widening  of  the  area  of  strife  and  conflict

 SHRI  RANGA  (Srikakulam)  :  What
 is  the  report  that  we  have  received  from
 our  Ambassador  there  ?

 SHRI  M.  L,  SGNDHI:  I  hope  you
 will  bear  with  me  for  a  minute,  The  hon.
 Minister  has  told  us  in  paragraph  4  of  his
 statement  that  we  are  continuing  to  watch
 the  situation,  Shri  Y.  B.  Chavan  the  other
 day  reminded  us  of  poetry,  and  I  am  sure
 Wordsworth  would  have  supplied  the  words
 when  he  said  ॥  the  Daffodils  :

 “When  I  am  couched,  I  look  in
 vacant  or  in  pensive  mood,

 They  flash  upon  the  {nner  eye  a
 bliss  of  solitude.”

 Is  India  going  to  remain  a  passive  spectator
 of  what  is  going  on?  Icrave  your  indul-
 gence  for  a  while,  because  I  have  been
 remioding  you  about  this  issue  of  Cambodia
 for  the  last  one  month,

 CdAITRA  5,  892  (SAKA)  Combodia  (C.A)  262

 Today,  the  call  is  for  action,  for  some
 Prescriptology  on  the  part  of  the  hon.
 Minister;  I  would  like  to  know  whether
 InJia  will  do  its  level  best  to  revive  the
 ICC  and  to  provide  the  ICC  with  full
 amenities  and  agencies  to  execute  its
 decisions.  The  ICC  was  withdrawn,  and  it
 was  not  permitted  to  act  on  its  own
 initiative.  It  was  not  supplied  with  obser-
 vation  teams.  Today,  our  diplomacy  should
 encourage  Poland  and  Canada  to  come
 together  with  us  on  peace-making  enter-
 prises  {in  Cambodia,  and  we  should  secure
 the  good-will  of  the  Soviet  Union,  the  USA,
 Britain  and  France,  so  that  firstly.  we
 revive  the  ICC,  and  secondly,  we  provide  it
 with  the  necessary  equipment  and  facilities
 to  function  effectively.

 Prince  Sihanouk  is  well  known  to  our
 countrymen  both  as  a  statesman  and  as  a
 versatile  man  of  letters,  I  recall  the  words  he
 conveyed  to  the  Indian  people  very  recently
 at  the  time  of  the  International  Films
 Festival  in  Mavalankar  Hall  here.  I  quote
 the  message  which  he  had  conveyed  :

 **My  Indian  audience  can  be  assured
 of  the  sincerity  of  my  feelings  towards
 their  great  country,  whose  civilisation
 and  belief  have  so  strongly  inspired
 those  of  Combodia.  May  the  friend-
 ship  and  brotherhood  of  our  two
 countries  endure  for  ever  my

 Two  years  ago,  I  visited  Cambodia  myself
 and  acquainted  myself  at  first  hand  with  the
 views  of  the  Cimbodian  Government  and
 also  observed  the  work  of  the  ICC.  I  had
 occasion  to  remind  the  Government  and  the
 hon.  Minister  and  also  the  hon.  Prime
 Minister  after  coming  back  that  we  were
 not  discharging  our  responsibilities  to  the
 Cambodian  people  and  their  Government.
 The  salient  {ssue  at  that  time  was  that  on
 Cambodian  territory,  Maoist  elements  were
 trying  to  organise  disorder.  China  was
 exercising  pressure.  Against  that,  there
 was  also  the  spill-over  of  the  Viet  Nam
 war  because  of  the  particular  geography
 the  area,  And  the  Cambodiaus  wanted  on
 answer,  Prince  Sihanouk  was  trying  to  find
 an  answer  tn  diplomatic  terms  by  asking
 for  the  recognition  of  his  frontiors,  But
 events  moved,  and  he  could  not  really
 produce  results,  What  bhappeocd  at  that
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 [Shri  Dinesh  Singh]
 time  र]  (Interruptions)  My  hon,  friend
 Shri  Shiva  Chandra  Jha  should  bzar  with
 me.  I  would  like  to  tell  him  that  he  Is  a
 physician  who  should  heal  himself.  Other-
 wise,  I  shall  interrupt  him  on  future
 occasions...(Interruptions)  I  protest  against
 these  interruptions  by  Shri  Shiva  Chandra
 Jha  in  what  Is  going  on  in  this  House,  I
 Protest  against  this.  I  am  going  to  have
 My  say  now.  Iam  appealing  to  the  Intel-
 ligence  of  Members  not  to  just  get  worked
 up  in  the  style  in  which  my  hon.  friend
 works  himself  up.  (Jaterruptions)  4  accuse
 him  of  hobnobbing  with  the  other  side.  He
 has  no  right  to  behave  like  this.  ({nterrup-
 tions)  He  has  been  trying  to  undermine
 the  unity  of  this  House.  I  accuse  him  of
 that.  We  should  present  a  spectacle  that
 we  are  united  in  our  thinking  about  Com-
 bodia.  Why  does  the  hon,  Member  inter-
 rupt  like  this  on  this  occasion  ?

 A  very  marked  shift  in  the  political
 background  of  Combodia  took  place  at  the
 time  of  the  270  Natlona!  Conference  there
 last  year  during  July,  because  national
 security  became  a  problem  and  Prince
 Sthanouk  wanted  to  do  something  and  on
 other  the  side  also,  they  wanted  to  do  some-
 thing,  but  they  could  not  arrive  at  an  agreed
 solution,  and  a  government  of  national
 emergency  was  proclaimed.  But  Gen.  No,
 who  came  into  power  came  in  with  72  votes
 out  of  75,  As  such,  he  has  to  be  compared
 of  somebody  like  Gen,  Ne  Win  in  Burm,  and
 we  should  not  seek  comparsion  somewhere
 else  and  give  free  reins  to  our  imagination.

 I  may  also  remined  the  House  that  in
 1964,  Gen.  Nol  had  visited  the  Soviet
 Union  and  China  on  a  milltary  mission.  What
 I  am  trying  to  suggest  is  that  in  watching
 the  Cambodian  situation  today,  which  the
 hon,  Minister  claims  to  do,  these  internal
 balances  of  Cambodian  politics  must  be
 taken  into  account.  The  threat  to  Mr,
 Sihanouk’s  leadership  has  not  come  from
 Mr,  Syrik  of  some  such  person  who  was  a
 stooge  of  vested  interests,  This  is  an  internal
 problem  of  Cambodia,  What  is  required  is
 third  party  mediation  by  ICC  and  Indian  to
 restore  thedialogue  between  Prince  Sihanouk
 and  the  leader  in  Phnom  Penh  in  order  to
 find  a  workable  solution  to  the  political
 crisis,  India  should  help  in  the  process
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 of  reconciliation  there,  India’s  voice  should
 be  heard  so  that  the  Vietnam  war  does  not
 not  spiliover  to  Cambodia.

 Way  I  know  whether  Government  will
 agree  that  It  is  India’s  role  as  Chairman
 of  the  ICC  to  communicate  to  the  Cambo-
 dian  people—|  underline  the  words  ‘Cam-
 bodian  people’—her  willingness  to  provide
 help  for  a  dialogue  between  the  regime  in
 Phnom  Penh  and  Prience  Sihanouk  ?  Also
 will  Government  take  immediate  steps  to
 reactivate  the  ICC  taking  Into  account  the
 wishes  of  the  Government  of  Cumbodia  and

 reconciling  them  with  those  prince  Sihanouk?
 Finally,  will  India  take  the  initiative  to
 call  a  conference  of  South  East  Asian  coun-
 tries  to  promo:e  steps  to  achieve  a  standstill
 on  violence  and  peace-keeping  in  Cambo-
 dia  ?

 SHRI  NAMBIAR  (Tiruchirappalll)  :
 A  very  nice  suggestion  has  been  made,

 SHRI  DINESH  SINGH  :  I  have  listened
 to  the  variouss  sugggestions  made  by  the
 hon.  member  and  the  fdeas  given  by  him.
 In  the  expression  of  his  sentiments,  we
 could  not  have  much  difference  because  he
 is  advocating  closer  relations  between  Cam-
 bodia  and  India,  India  using  Its  position  to
 see  that  there  is  peace  and  goodwill  between
 the  two  countries.  But  I  am  afraid  the
 Practical  measures  he  has  su3gested  do  not
 conform  to  what  he  himself  has  suggested,
 He  said  that  we  should  ask  the  Commission
 to  execute  its  own  decision.  I  am  not  aware
 what  decision  the  commission  has  taken
 which  it  has  to  execute.  As  the  House  is
 aware,  the  commission  was  established  to
 supervise  the  Geneva  agreements  and  on  the
 maiters  brought  before  It,  the  Commission
 gave  its  views.  I  cannot  think  of  any  deci-
 sion  that  the  Commlsion  has  taken  which
 It  has  to  execute,

 Similarty  the  hon.  member  said  that  this
 {s  an  Internal  affair  of  Cambodia,  I  agrce
 ft  is.  Then  we  are  not  called  upon  to
 interfare  in  the  internal  affairs  of  Cambodia,

 Then  he  suggested  that  there  should  be
 third  party  mediatlon—In  the  internal  affairs
 of  a  country  for  which  we  are  aot  being
 asked,
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 SHRI  M.L,  ‘SONDHI:
 You  are  chairman  of  the  ICC,
 a  particular  character.
 character,

 Mediation.
 You  have

 Don’t  lose  all  your

 SHRI  DINESH  SINGH  3  The  hon.
 member  during  his  statement  referred  to
 another  bon.  member  and  said  that  he
 should  be  heard  in  silence.  I  hope  he  will
 accord  the  same  consideration  for  other
 members,  if  he  wants  to  be  heard  in
 silence,

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur)  :  But  not  for  Ministers.

 SHRI  DINESH  SINGH  :  For  Ministers
 there  is  a  different  norm  !

 SHRI  PILOO  MODY  (Godhra):  Ministers
 are  a  different  breed  of  people.

 SHRI  DINESH  SINGH  ;  On  the  role
 of  the  ICC,  he  sald  that  we  should  reacti-
 vate  it.  He  knows  very  well  that  there
 is  a  procedure  for  that,  which  we  have  got
 to  carry  out  with  the  two  other  supervisory
 powers,  Reactivation  does  not  mean  that
 we  arrive  there  suddenly  and  the  Commis-
 sion  is  reactivated.  We  have  to  talk  with
 the  other  two  supervisory  powers  ;  we  have
 got  to  consult  with  the  co-chairmen.  We
 have  to  provid:  finances  for  the  Commission
 in  consultation  with  the  other  powers  on
 whom  this  responsibility  has  devolved.  As
 I  sald  in  the  body  of  my  statement,  we  are
 already  in  touch  with  these  countries,

 SHRI  M.  L,  SONDHI:  This  fs  his
 stock  answer  for  the  last  one  year.  Why
 can  he  not  take  it  to  a  summit  level  and
 take  action?  Here  fs  a  country  with  which
 we  have  got  close  ties.  Otherwise,  of  what
 value  will  his  words  and  assurances  be  ?

 SHRI  DINESH  SINGH:  There  Is  a
 difference  between  functioning  with  autho-
 ritv  and  with  the  responsibility  of  authority
 and  suggestions  being  thrown  about.
 It  is  not  that  we  are  the  masters  or  the
 world  we  must  decide  we  shall  do  this
 and  we  do  it  tomorrow  and  everybody
 else  bows  down  in  humble  reverance.  We
 have  got  to  carry  sovereign  nations
 with  us  by  9८६  by  di  i
 This  is  the  process  we  are  engaged  in,
 There  fs  no  point  in  making  a  bold  state-
 ment  here  that  we  shall  do  that  and  this  ;
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 ft  will  have  the  exactly  opposite  effect.
 Sovereign  nations  are  not  going  to  be  cowed
 down  by  the  statement  which  the  hon.
 Member  may  choose  to  make  in  this  House,
 It  is  a  matter  in  which  we  have  to  exercise
 the  utmost  caution  to  ensure  that  there  fs
 no  feeling  of  unjustified  interference  from
 India  or  other  countries  in  what  is  happen-
 ing  in  Combodia,  There  !s  no  procrastina-
 tion  on  our  part  as  the  hon,  Member
 says.  On  the  other  hand,  the  Member  is
 allowing  himself  to  run  away  with  his
 thoughts  which  can  be  a  great  danger  in  a
 situation  like  this  therefore.  I  would  beg
 of  the  House  to  consider  the  serlouness  of
 the  situation  that  has  developed  in  Cam-
 bodia.  There  is  no  point  in  making  bold
 statements  here.  If  we  are  going  to  be
 effective  we  must  be  able  to  carry  the
 countries  with  us.  All  that  cannot  be  done
 if  we  take  a  particular  position  in  this
 House.  Therefore,  we  have  not  taken  any
 position,  I  have  said  with  a  measure  of
 responsibility  that  we  are  studying  the  situa-
 tion,  That  does  not  mean  that  we  are
 not  acting.  That  statement  implies  that
 we  are  taking  interest  and  we  are  active,

 I3  brs.

 SHRI  M.L,  SONDHI  :  What  contribu-
 tion  are  you  going  to  make  to  the  ICC  ?
 Are  you  going  to  announce  anything  about
 a  military  observation  team,  aircraft,  any
 personal  ?  V/hat  $s  your  policy  ?
 (Interruptions.)

 SHRI  DINESH  SINGH:  You  are
 being  asked  these  questions,  Sir,

 SHRI  M.L.  SONDHI:  What  is  the  pur-
 pose  ?  Mr.  Speaker,  you  say  that  we  must
 elicit  information,  He  excuses  hfmscif  that
 you  are  involved.  What  will  he  coasa
 Minister  ?  Let  him  remember  that  he  is
 occupying  the  office  which  was  hcld  by
 Mr,  Nehru  and  Shastri.  If  you  think  that
 it  does  not  suit  you,  you  resign;  otherwise
 anuounce  something  right  now.  Our  voice
 must  be  heard  on  this  matter.  The  In-
 Cependence,  Integrity  and  national  unity
 of  a  certain  country  is  at  stake.  We  must
 act.  If  tomorrow  other  big  powers  inter-

 अध्यक्ष  महोदय  :  आप  बंठिये  i  पता  नहीं
 क्या  हो  रहा  है  ।
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 SHRI  M.L.  SONDHI:  Why  don’t  you
 pull  him  up  ?  There  is  no  age  difference
 between  us;  we  are  both  of  the  same  age,
 So,  you  must  use  the  same  standard  and
 pull  him  up  sometimes;  it  will  be  good  for
 him.

 SHRI  DINESH  SINGH  i;  It  am  glad
 that  the  hon,  Member  admits  that  your
 pulling  him  up  is  good  for  him.

 I  regret  it's  not  possible  for  me  to
 divulge  what  action  we  are  taking,  |  would
 ask  the  hon,  Member  to  consider  serlous-
 ly  whether  he  ६65  with  any  sense  of  res-
 ponsibility  as  a  Member  of  this  House  that
 we  must  announce  immediately  what  we  are
 doing  and  what  we  should  do  in  this
 matter,

 The  suggestion  for  a  conference  of  Sou-
 theast  Asian  countries  has  been  made  by  the
 hon,  Member;  he  has  been  making  that
 suggestion  for  quite  some  time,  Gur  con-
 tacts  Inthe  Southeast  Asian  countries  are
 considerable  and  we  are  In  touch  with  these
 Governments.  If  at  any  particular  time  we
 notice  that  hi  IdIng  such  a  conference  would
 be  welcomed  by  other  countries  and  would
 serve  a  useful  purpose  in  this  area,  we
 shall  consider  this,  But  we  do  not  think
 the  time  has  come  now  when  we  should
 coll  a  conference  of  those  countries,  |  am
 not  ruling  out  the  suggestion  that  the  hon,
 Member  has  made,

 sit  बलराज  सधघोक  (दक्षिण  दिल्ली):
 अध्यक्ष  महोदय,  पूर्व  इस  के  कि  मैं  अपना  प्रइन

 पूछ,  एक  बात  मैं  आप  से  कहना  चाहता  हैँ  भौर

 बह  यह  कि  यह  कालिंग  अरटेंशन  है,  इस  का  स्टे-
 मेंट  अभ्बल  तो  दिया  नहीं  जाता,  कौर  अगर
 दिया  भी  जाता  है  तो  एक  कापी  दी  जाती  है,
 उच्  का  हिन्दी  अनुवाद  दिया  नहीं  जातां।  भब  एक
 स्टेटमेंट  मैं  न ेमाननीय  सोंधी  से  मांगा  उस  को
 मैं  पहले  शौर  तब  कोई  सवाल  पूछ  ।  तो
 कम  से  कम  इतना  तो  हमारा  सैफ  टेरियट  कर
 सकता  है  कि  स्टेटमेंट  की  पाँच  कापियाँ  महीं
 निकाल  सकता  तो  जो  स्टैटमेंट  तैयार  हो  वह
 साइक्लोस्टाइल  कर  दिया  जाय  और  बह  मेम्बरों
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 को  दे  दिया  जाय,  ओर  जिन  के  नाम  हैं  उन  को
 तो  कम  से  कम  एक  एक  कापी  मिल  सके  ।

 अभी  माननीय  मंत्री  ने  तो  बातें  कही  हैं,
 एक  शब्द  में  यदि  कहा  जाय  तो  “बीटिंग  अबा-
 उट  दी  बुश  है  i”  उन  की  कढिनाइयां  हो  सकती
 हैं,  परन्तु  जब  इस  हाउस  के  अन्दर  कोई  बात
 उठायी  जाती  है  श्लो  वह  कुछ  जानकारी  प्राप्त
 करने  के  लिए  उठायी  जाती  हैं।  कम्बमोड़िया  का
 प्रदन  नया  नहीं  है।  जो  पुराना  वियतनाम  है
 उस  के  दो  भागों  में  वियतनाम  और  लाभौस  मैं

 गुद  युद्ध  चल  रहा  है.  कम्युनिस्ट  उस  पर  कब्जा
 करने  की  कोशिश  कर  रहे  हैं।  कम्बोडिया  अभो
 तक  न्यूट्रल  था  परन्तु  जो  घटनाचक्र  हुभा  उस
 की  पृष्ठभूमि  यह  है  कि  कम्बोडिया  को  भी
 कम्युनिस्ट  अपने  चक्‍कर  में  छाने  की  कोशिश
 कर  रहे  थे  |  वहाँ  से  उन  को  पैसेज  मिला  हुआ
 था,  नार्थ  वियतनाम  से  वियटकांग  लोग  साउथ
 वियतनाम  में  जाते  थे.  और  वहां  पर  इन  सारे
 देशों  के  अन्दर,  जो  चीन  के  साथ  लगते  हैं,
 काफी  मात्रा  में  चीनियों  की  संख्या  है  इस  कारण
 चीनियों  के  लिए  इनफिलट्रेट  करना  बड़ा
 आसान  है।  इस  कारण  वहां  की  जनता,  मैं  भी
 कम्बोडिया  गया  हूं  मुझे  वहां  की  काफी  जान-
 कारी  है,  जो  कि  काफी  देश  भक्त  हैं,  अपनी

 स्वतन्त्रता  को  काफी  प्यार  करती  है  1

 प्रिन्स  नोरोत्तम  काफ़ी  छोक  प्रिय  हैं,  परन्तु
 लोगों  को  प्रिन्स  नोरोत्तम  से  अपनों  स्वतन्त्रता
 अधिक  प्रिय  है  इसलिये  प्रिन्स  नोरोत्तम  की  जो
 नीतियाँ  थीं  उनके  कारण  वहां  यह  सम्भावनायें
 पैदा  हुई  कि  कम्बोड़िया  चीनियों  के  या  कम्यु-
 निस्टों  के  हाथों  में  डाल  दिया  जायेगा।  यह  भी
 फैक्ट  है  और  रेकार्ड  है  कि  प्रिन्स  नोरोत्तम
 वियतनाम  के  कम्युनिस्टों  के  पक्ष  में  थे,  लामोस

 कम्युनिस्टों  को  प्बला  जाय,  इस  के  पक्ष  में  थे  1
 अपने  देश  के  बारे  में  वह  न्यूट्रल  हैं  परन्तु  उनकी

 न्यूद्रिटी  ऐसी  थी  जेसे  हमारी  सरकार  की  है

 wed  तो  हैं  फि  हम  नान-एछाइनड  हैं,  मगर
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 हैं  रूस  की  झोली  में  ।  इस  प्रकार  की  न्यूट्रलिटी
 उनकी  थी  और  वहां  की  जनता  प्रधिक  स्व-
 तन्श्रता  प्रिय  है  इसलिए  उसने  कहा  कि  प्रिन्स
 नोरोत्तम  को  हम  अपने  देश  को  चीन  या  रूस
 के  चंगुल  में  नहीं  ले  जाने  देंगे  ।  इसलिये  वहां
 कौ  पालियामेंट  ने  निश्चय  किया  कि  हम  उसको
 हटाते  हैं  और  नया  उन्होंने  प्रधान  मंत्री  बनाया  ।
 इस  में  कौन  सी  नयी  बात  है  1  जब  एक  कांस्टी-

 ट्रयूशनल  ढंग  से  चेनज  आता  है  तो  उस  को  कू
 कहना  गलत  है  1  अभी  पंजाब  के  झत्दर  चेनज

 हुआ  है,  कल  को  यहां  भी  हो  सकता  है  ।  तो
 अगर  संवंधानिक  तरीके  से  कोई  चेन्ज  आता  है
 उसको  कू  कह  कर  उस  की  निन्दा  करना  गलत
 है  |  वहां  एक  नयी  सरकार  बनी  है  और  वह  है
 कूछ  नहीं  है  -  इस  लिए  मेरा  पहला  प्रदन  यह  कि

 हमारी  सरकार  ने  नई  सरकार  को  अभी  तक
 मान्यता  क्‍यों  नहीं  दी  ?  जब  हंगरी  में  यह  बात

 होती  है,  जब  कहीं  और  ऐसी  बात  होती  है,  वहां
 कू  होते  हैं,  अनाणार  और  अत्याचार  होते  हैं  तब
 तो  गवर्नमेंट  एकदम  उनका  मानती  हैं,  और
 कम्बोडिया  में  चु  कि  राष्ट्रीव  शक्तियों  ने  एक
 बदल  की  है  तो  उसको  मान्यता  क्यों  नहीं  दी  ।
 बह  मेरा  पहला  प्रइन  है।  और  क्या  यह  तथ्य
 नहीं  है  कि  दुनिया  भर  के  अन्दर  जितने  उन  के
 मिशन  हैं  उन  सबने  अपनी  सरकार  के  साथ
 अपनी  वफ़ादारी  को  व्यक्त  किया  है  ।  बहुत  से

 मुल्कों  ने  भी  उनको  मान्यता  दी  है।  और
 भारत  जिस  की  विशेष  रूप  में  वहां  एक  स्थिति
 है,  साउथ  ईस्ट  ऐशिया  में  जिसका  अपना  स्टेक
 है  कि  वहां  पर  चीनी  म  छा  जायें,  भारत  का
 फर्ज  हो  जाता  है  कि  वहां  जो  राष्ट्रीय  सरकार
 बनती  है  उसको  मान्यता  दें।

 दूसरा  मेरा  प्रश्न  यह  है  कि  क्या  यह  तथ्य
 है  कि  प्रिन्स  नोरोसम  ने  कहा  है  कि  मैं  यहां  पर
 नेशनल  लिबरेशन  फ्रस्ट  बनाऊंगा।  बहां  पर
 गुरीछा  युद्ध  शुरू  करूंगा  ।  तो  क्‍या  यह  वही  ढंग
 नहीं  है  जिस  ठग  से  चीन  ने  वियतयाम  में  गड़-
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 बड़  की,  और  पैथेट  छाओ  के  द्वारा  लाओस  में

 गड़बड़  कर  रहा  है  ओर  इस  प्रकार  पूर्वी  एशिया
 के  देशों  के  अन्दर  चीन  अपना  साम्नराज्यवाद
 फैला  रहा  है।  प्रिस  नोरोत्तम  के  प्रति  मेरे  दिल  में

 रेस्पेक्ट  है,  वह  हमारे  मित्र  थे,  परन्तु  अगर  वह
 चीन  के  एजेन्ट  बन  कर  आते  हैं  तो  क्या  हमारा
 फ़र्ज  नहीं  हो  जाता  कि  हम  चीनी  साम्राज्यवाद
 को  रोकने  में,  उसके  प्रसार  को  रोकने  में  अपना
 सक्तिय  सहयोग  दें  और  पिस  नोरोक्तम  को
 पब्लिकल  कहें  कि  यह  जो  तुम्हारी  बात  है  या

 पग  है  इसको  हम  निन्‍्दा  करते  हैं  ।  यह  उन  के
 घर  का  झगड़ा  है  अपने  भाइयों  से  उस  झगड़े
 को  निपटायें  7  लेकिन  अगर  चीन  और  रूस  की

 सहायता  से  अपने  में  विद्रोह  करंगे  शौर  बहाँ
 पर  रूस  और  चीन  को  लाने  की  को दिदा  करेंगे,
 तो  न  यह  कम्बोडिया  के  हित  में  है,  न  पूर्वी
 एक्षिया  में  शान्ति  और  लोक  तन  के  हित  में
 और  a  वहां  की  सौवरेनिटी  के  हित  में  ।  इस
 मामले  में  हम  अपना  मत  हपष्ट  कर  दें  ताकि
 प्रिस  नोरोत्तम  किसी  प्रकार  के  मुगालते  में  न
 रहें  ।

 तोसरी  बात  यह  है  कि  बया  बहु  सत्य  नहीं
 हैं  कि  वहां  स ेआई०  सी०  एस०  सी  निकली  तो
 उसका  और  कोई  कारण  नहीं  था  सिवाय  इसके
 कि  कम्बोडिया  से  कहा  कि  हम  इतना  खर्चा
 नहीं  दे  सकते  |  It  was  purely  a  financial
 question  ga  कंबोडियन  सरकार  कहती  है  कि
 प्राई०्सी  ०एस०सी०  वापस  आजाये  तो  अब  वह
 बाहती  है,  हम  उसके  चैयरमेन  हैं,  और  उस
 कमीदान  का  स्टेबिलाईजिंग  असर  हैतो  क्‍या
 भारत  सरकार  तुरन्त  इस  बात  पर  थिचार  करेगी
 कि  वह  जो  उन्होंने  सुझाव  दिया  है  उसको  माना
 जाय  और  आई०  सी०  एस०  सो०  का  माफिस
 यहां  खोला  जाय  1  अब  इसमे  कितना  कर  सकेगी
 कितना  नहीं  कर  सकेगी,  मगर  आफिस  कमोशन
 वहां  तुरन्त  खोला  जाय  इसके  बारे  में  मंत्री  जी
 कोई  पग  उठायेगे

 चौथी  बात  यह  है  कि  यह  जो  सारे  पूर्वी
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 [श्री  बलराज  मधोक]
 एशिया  में  कम्युनिस्ट  चीन  वार  बाई  प्रौकसी  के
 द्वारा,  कुछ  एजेन्टों  के  सारा  उपद्रव  कर  रहा  है
 इसको  रोकने  के  लिये  जितने  भी  राष्ट्रवादी,
 लोकतन्त्रवादी  और  वे  लोग  जो  स्वतन्त्रता  चाहते
 हैं,  जो  चीत  का  प्रसार  रोकना  चाहते  हैं,  उन  सब
 के  साथ  कोई  तालमेल  स्थापित  करेंगे  ताकि
 चीन  के  प्रसार  को  रोका  जा  सके।  आज
 कम्बोड़िया  की  बारी  'आयी'  कल  बर्मा  की  वारी
 झा  सकती  है,  शौर  फिर  कल  भारत  की  भी
 श्रा  सकती  है,  इसलिये  हमारे  इंटरेस्ट  में  भी
 यही  है  कि  जितनी  भी  लोकतन्त्रवादी  ओर

 राष्ट्रीय  शक्तियाँ  हैं  और  जो  वहां  पर  मुल्क
 हैं  उन  की  आजादी  के  लिये  हम  कोई  सक्रिय
 पग  उठायें  |  इन  प्रदइनों  का  मैं  स्पष्ट  उत्तर
 चाहता  हूं  1

 SHRI  NAMBIAR  :  Let  him  come  back
 to  Combodia  from  Peking.  What  is  your
 objection  to  that  ?

 श्री  प्रकाशबीर  शास्त्री  :  (हापुड़)  यह
 विदेश  मंत्री  की  ओर  से  बोलने  का  उन  माननीय
 सदस्य  को  कब  से  अधिकार  हो  गया  ?

 श्री  दिनेश  सिंहु  :  माननीय  सदस्य  ने  अभी

 कहा  कि  उन्होंने  यह  सवाल  सूचना  लेने  के  लिए
 उठाया  था  लेकिन  मैं  तो  समभता  हूं  कि  वह
 देने  के  लिए  उठाया  था  जिस  तरीके  से  उन्होंने
 पूरे  कम्बोडिया  का  इतिहास  बताया  मैं  समझा
 कि  शायद  उस  से  हम  लोगों  को  ही  कोई  सूचना
 मिलेगी  ।

 जहाँ  तक  कम्बोडिया  को  स्थिति  है  और
 वहाँ  की  सरकार  का  सवाल  है  मैं  पहले  ही  माफी
 मांग  चुका  हैँ  कि  इस  समय  मेरे  लिए  कुछ
 कहना  उचित  नहीं  होगा  ।

 जहाँ  कि  अन्तर्राष्ट्रीय  नियन्त्रण  आयोग  के
 मान्यता  का  सवाल  है  मैंने  कहा  कि  मैं  इस
 सम्बन्ध  सें  अभी  कुछ  कहने  में  असमर्थ  हूँ...

 एक  साननीय  सदस्य  :  हम  पूछना  चाहते  हैं
 कि  आप  आखिर  असमर्थ  क्‍यों  हैं?  नाव  को
 बतला  देने  से  कौन  सा  आसमान  टूटने  वाला  है  1

 MARCH  26,  I970  Combodia  (C  Ad  272

 श्री  विनेश  सिंह  :  माननीय  सदस्य  ने  कहा
 कि  बहुत  से  देशों  ने  स्पष्ट कर  दिया  है  ।  वह
 सूचना  दे  दें  कि  किन-किन  देशों  ने  इस  को
 स्पष्ट  कर  दिया  है  ?

 जहाँ  तक  सवाल  इंटरनेशनल  कंद्रोल
 कमिशन  का  है  मैं  पहले  ही  बता  चुका  हूं  कि
 उसके  सम्बन्ध  में  जो  उस  के  और  सदस्य  देश
 हैं  उन  से  हम  बातें  कर  रहें  हैं।  देखना  हम  को

 हैं  कि  क्या  उन  की  राय  है  तब  हम  बाद  को
 उस  पर  निर्णाय  ले  सकेंगे  ।

 SHRI  M  L.,  SONDHI:  What  Js  your
 view  ?  Sir,  why  is  he  consulting  others  ?

 SHRI  BAL  RAJ  MADHOK:  This
 is  the  sovereign  Parliament.  We  are  discuss-
 ing  a  very  important  question  about  a
 neighbour  country.  It  has  its  implications,
 We  want  to  express  our  country’s  view
 through  this  Parliament,  If  he  is  going
 to  sit  like  a  Sphinx,  what  is  fun  of  having
 this  discussion  7

 MR,  SPEAKER  :  How  can  you  force
 him  to  give  a  decision  ?  Now,  Mr,  Kesarl.
 (Jntrruptions),

 SHRI  RANGA  :  Why  fs  he  not  prepar-
 ed  to  say  anything  about  the  recognition  of
 the  Government  there  ?

 MR,  SPEAKER:  He  has  made  It
 clear  that  the  situation  is  such  that  he  fs
 not  in  a  position  to  comment  on  it  now,

 sit  सोताराम  केसरी  (कटिहार)  :  अध्यक्ष

 महोदय,  मैं  श्राप  के  द्वारा  परराष्ट्र  मंत्री  महोंदय
 सें  यह  जानना  चाहूंगा  कि  दक्षिण  पूर्व  एशिया  में
 जो  कंबोडिया  का  स्थान  *हा  है  वह  तटस्य  स्थान

 रहा  है।  यह  ठीक  है  कि  हमारी  हमदर्दी  उत्तर
 विएटनाम  के  साथ  रही  है  मगर  जिस  तरीके  से
 उनकी  सेना  वहां  आई  और  जिसकी  वजह  से
 कंबोडिया  में  एक  असन्तोष  की  भावना  पैदा  हुई
 झर  जिसके  फलस्वरूप  वहां  के  राजकुमार  नरी-
 सम  भसिहानुक  को  स्थान  त्यागना  पड़ा,  पदच्युत
 होना  पड़ा  क्या  इसका  अर्थ  यह  नहीं  है  कि  अम-
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 रोकी  अधिपत्य  की  भावना  वहाँ  पर  उत्पन्न  हुई
 है?  और  जैसा  कि  समाचारपत्रों  द्वारा  यहां
 विदित  हुआ  है  कि  अमरीका  ने  फौरस  ही  बहां
 की  जो  नई  सरकार  बनी  वहाँ  की  परिस्थिति  को
 विशेष  तौर  से  सारे  मुल्क  में  आने  के  पहले  ही
 उसको  रेकगनाइज  कर  दिया  मैं  मंत्री  महोदय
 से  जातना  चाहता  हूँ  कि  क्या  उनके  पास  उनके

 राजदूत  ने  जो  रिपोर्ट  भेजी  है  क्‍या  उस  रिपोर्टमें

 उन्होंने  इस  बात  की  कोई  जातकारी  मंत्री  जी  को
 कराई  है  कि  अमरीका  केसी०  आई०  geo  ने
 उत्तर  विएटनाम  की  उपस्थिति  के  कारण  जो
 असन्तोष  रहा  उस  अवसर  का  लाभ  उन्होंने  भी
 नरोत्तम  सिहानुक  को  पदच्युत  करने  के  लिए
 उठाया  ?  क्या  भ्रल्तराष्ट्रीय  नियंत्रण  आयोग
 द्वारा  यह  जो  वहां  पर  अमरीकी  अधिपत्य  की
 भावना  है  उस  को  दूर  करने  के  लिए  कोत  सी
 आपने  योजना  दी  है  जिससे  कि  बहाँ  की  तट-
 स्थता  और  स्थाघधीनता  बनी  रह  सके  ?

 श्री  ु  लिमये  :  यह  तो  चाहते  हैं  कि  दूसरे
 इंटरप्ट  करते  रहें  और  मंत्री  जी  सैडे  रहें।  बह
 खड़े  होकर  जवाब  क्‍यों  बहीं  देते  ?

 श्यो  दिनेश  सिह:  मैं  तो  माननीय  मदर्स्याँ  के
 शौक  को  ही  पूरा  करता  हूं  1

 श्री  मधु  लिमये :  भब  तो  आप  खड़े  हो
 जाएं  t

 क्री  बिनेश  सिह  :  मानसीय  सदस्यों  को  इस
 सम्बन्ध  में  जो  भाबनाएं  हैं  उनको  मैंने  ओर  सदन
 ने  सुना  हैं।  मैंने  अजं  किया  कि  वहां  की  स्थिति
 इस  हालत  में  नहीं  हैं  कि सरकार  की  तरफ  से
 मैं  कुछ  कहूँ  कि  वहाँ  पर  क्या  हुआ  है  और  हम
 उसके  बारे  में  क्या  करेंगे  ।  यह  बतलाना  हमारे
 लिए  सम्भव  नहीं  होगा  ओर  a  ओर  राष्ट्रों  ने

 अभी  इस  बात  की  कोई  ऐसी  घोवणा  करने  की
 कोहिए  की  है  1  माननीय  सदस्य  ने  जो  कहा
 यह  हमने  सुना  है  कि  संयुक्त  राष्ट्र  भ्रमरीका  ने
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 शायद  उस  सरकार  को  मान्यता  दी  है  बाकी  भोर
 किसी  देश  द्वारा  उस  के  मान्यता  देने  की  बात
 अभी  तक  मेरे  सुनने  में  नहीं  आई  है।  हम  सब
 इस  कोशिद्ा  में  हैं  कि  पता  लगायें  और  वहाँ
 का  जो  मासला  है  उस  को  सुलझ्षाने  में  कुछ  मदद
 करें।  अगर  इनको  मामला  सुलझाने  में  मदद
 करनी  है  तो  इस  वक्‍त  हमारा  और  कुछ  कहना
 घुनासिब  नहीं  होगा  ।  इस  का  मतलब  यह  तहीं
 कि  हम  समभते  नहीं  हैं  यह  जो  वहाँ  पर  राज-
 कुमार  नरोत्तम  सिंहानुक  ने  किया।  मातनीव
 सदस्य  ने  कहां  कि  वह  वहाँ  के  एक  बहुत  प्रति-
 छिठत  नेता  हैं  शौर  उन्होंने  जो  कार्य  किया  या
 धोर  जो  काम  हो  रहा  है  उसके  बारे  में  यह  कि
 कोई  हमारा  विचार  नहीं  है  या  उसके  बारे  में
 हम  कुछ  जानते  नहीं  हैं  ऐसी  बात  नहीं  है  लेकिन
 अमी  ऐसी  परिस्यिति  नहीं  है  कि  हम  को  कुछ
 उसके  बारे  में  कहना  चाहिए  |  इसीलिए  जो  मुझे
 कहना  खा  बह  मैंने  अपने  बकतब्य  में  कह  दिया

 है।  जो  खास  सवाल  माननीय  सदस्य  ने  पूछा
 था  उसके  बारे  में  जितना  कह  सकता  था  बह
 मैंने  बता  दिया  |  अब  नहां  प्रमरीका  के  सो०
 आई०  ए०  ने  क्या  किया  और  जैसा  कि  माननीय
 सदस्य  कहते  हैं  चाईना  ने  क्या  कहा  या  और
 देशों  ने  क्या  कहा  यह  सब  खतरें  मानतीय  सद-
 सस्य  पढ़ते  रहते  हैं  और  अगर  आज  उसके  बारे
 में  हमें  कोई  सूचना  होगी  तो  प्रभी  उस  बारे  में

 कुछ  कहना  हमारे  लिए  मुतासिब  वहीं  होगा ।
 लेकिन  मैं  तो  सिफ  यही  कहना  चाहता  हूं  कि
 जितनी  बातें  यह  सारी  छपती  हैं  माननीय  सदस्य
 उन  से  खुद  अपना  कुछ  निर्णय  निकाले  ती  ज्यादा
 प्रच्छा  होगा  ।

 क्री  मधु  लिमये :  जिस  जेनेवा  समभौते  के
 झाधार  पर  कंबोडिया  को  अपनों  रवतंत्रता  प्राप्त

 हुई  उसका  आधार  यह  था  कि  यह  राष्ट्र  पूर्ण-
 तया  तटस्म  रहेगा।  मंत्री  महोदय  ने  कहा  है  कि
 जो  नई  हुकूमत  बनी  है  उसने  भी  कहा  है  कि

 पुरानी  जितनी  संधियां  हैं  समभोते  हैं  उन्हीं  के
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 [श्री  मघु  लिमये ]
 लमाधघार  पर  वहू  चलना  चाहते  है  तो  मैं  मंत्री

 सहोदय  से  जानना  चाहता  हूं,  चूँकि  बहू  सहसभा-
 पति  हैं  इंटरनेशनल  कंट्रोल  कमिशन  के......

 (व्यवधान)  eee

 sit  fata  fag:  हम  को  चेअरसेन  नहीं
 चेभ्नरमैन  हैं।  आप  कहिए  |

 श्री  मधु  लिमये  :  इतनी  तो  मैं  भी  जान-
 कारी  रखता  हैं।  उतनी  तो  जानकारी  नहीं  है
 जितनी  कि  आप  को  है  लेकिन  मैं  जेनेवा  संमेललन
 की  बात  नहीं  कर  रहा  है।  मैं  यह  जानना

 चाहता  हूं  कि  क्‍या  मन्त्री  महोदय  रूस  और  ब्रिटेन
 से  बात  करके  कोई  ऐसी  पहल  करेंगे  जिससे
 कम्बोडिया  की  जो  तटस्था  है  वह  सुरक्षित  रहे
 और  उसकी  भूमि  की  सेनाओं  के  आवागमन  के
 लिए  झगर  इस्तेमाल  होता  है  तो  वह  भी  खन्द
 कर  दिया  जाय  क्‍योंकि  तटस्थता  के  बहू  घिपरीत
 है  ?  इसे  बह  स्वयं  मानेंगे  शौर  वया  वह  रूस  से
 भी  यह  कहेंगे?  रूस  के  साथ  विशेष  तटस्वता  का

 यह  दाया  करते  हैं।  किसी  एक  प्राविजनल  सर-
 कार  के  जरिए  कम्बोडिया  को  भी  गृहयुद्ध  में
 चोंक  वेंगे  ओर  गृहयुद्र  जब  शुरू  हो  जायगा  तों
 निश्चित  रूप  में  अमरीका,  रूस  और  बोन  उसमें
 आ  जायेगे  जो  कि  देश  के  हित  और  देश  की  नीतियों
 के  खिलाफ  हैं  क्या  मंत्री  महोदय  इस  तरह  की

 कोई  ठोस  कारंवाई  करेंगे  जिससे  कम्बोड़िया  को
 तटस्थता  बरकरार  रहे  झौर  स्वतन्त्रता  बरकशार
 रहे,  सेनाओ  के  आवागमन  के  लिए  उसका  किसी
 भी  तरह  से  इस्तेमाल  न  हो  सके  ?  नदि  बहू  ठोस

 ढंग  से  कारंवाई  करने  में  असमर्थ  हों  तो  मैं  मंत्री

 महोदव  से  कहूंगा  कि  हमको  ऐसा  लगता  हैं  कि
 पश्चिमी  एशिया  और  पूर्वी  एशिया  दोनों  के
 बारे  में  हिन्दुस्तान  प्रभावशाली  ढंग  से  अच्छा
 काम  नहीं  कर  पा  रहा  है  राष्ट्र  हित  के  संदर्भ
 में  |  पद्तिचम  एशिया  के  बारे  में  जहा  सम्मेलन  में
 क्या  बतीजा  हुआ ?  यह  लोंग  उसमें  शामिल

 होना  चाहते  थे  लेकिन  उसमें  दोबारा  थप्पड़
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 रूगा  ।  इनको  बुलाया  तक  नहीं  गया  ।  इसलिए
 पश्चिम  एशिया  में  भी  हम  लोगों  की  बीति  फेल

 हो  रही  है  भर  पूर्वी  एशिया  में  भी  फेर  हो  रही
 है  1  प्रगर  विदेश  नीति  को  हम  कारगर  ढंगसे
 चलाना  चाहते  हैं  तो  या  तो  नये  विचारों  की
 प्क्ति  हो  या  भौतिक  शक्ति  हो  या  मिला  जुला
 मामला  हों  लेकिन  अगर  यह  दोनों  चीजें  नहीं
 हैं  तो  मैं  मंत्री  महोदय  से  कहूँगा  कि  वह  गम्भी-
 रता  से  सोर्चे  कि जब  तक  भारत  आर्थिक  मामलों
 में,  हथियारों  के  मासले  में  विदेशों  के  ऊपर
 निर्भर  करता  है  तब  वह  बहुत  बढ़ी  स्वतन्त्र
 विदेश  नीति  चलाने  के  घमण्ड  को  छोड़  दे  ।

 पहले  बह  शाक्ति  संकलन  अर्थात  ताकत  इकट्ठी
 करने  का  काम  करे  और  दोनों  में  से  एक  नीति
 पर  चले  तभी  कोई  नतीजा  निकलेगा  r  मैं  मंत्री

 महोदय  से  इन  बातों  कीं  सफाई  चाहता  हूँ

 श्री  दिनेश  सिंह  :  माततीय  सदस्य  ने  कहा
 है  कि  हम  को  किस  नीति  पर  चलना  चाहिए
 और  क्‍या  करना  चाहिए  |  यह  उनके  सुझाय  हैं
 और  मैंने  उनको  बड़े  ध्यान  से  सुना  है  ।

 भ्री  सधु  लिमये :  मैंने  पूछा  था  कि  क्‍या
 दोनों  में  से  किसी  एक  मीति  पर  आप  लगे  |

 शी  दिनेश  सिह  :  हब  अपनी  नौति  पर  चल
 रहे  हैं।

 क्री  मु  लिमये  :  कौन  ती  नीति  है,  हमारी
 सस  में  तहीं  आ  रहा  है  |

 श्री  दिनेश  सिह  :  कोशिश  कीजिये  समझने
 की।

 शी  मु  लिसये  :  कम्बमोडिया  में  आप  क्‍या
 करना  चाहते  हैं  ?

 श्री  बिनेश  सिह  :  यह  मैं  अभी  नहीं  बतला
 सकता  हूं  1



 277

 I3.22  hrs.

 STATEMENT  Re,:  POLITICAL
 DEVELOPMENTS  IN  PUNJAB

 MR,  SPEAKER:  The  Home  Minister
 will  now  make  a  statement  about  Punjab.

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN):  Mr.  Speaker,
 consequent  upon  leave  to  Introduce  Punjab
 Appropriation  Bill  being  refused  by  the
 Punjab  Legislative  Assembly  yesterday,  the
 Chief  Minister  submitted  his  resignation
 to  the  Governor  this  morning.  The  Gover-
 nor  has  requested  him  to  carry  on  until
 alternative  arrangements  are  made.  The
 Punjab  Leglslaiive  Assembly  met  this  morn-
 ing  but  abjourned  til!  the  30th  without  tran-
 sacting  any  bussiness,

 st  अटल  बिहारी  बाजपेयी  (बलरामपुर):
 अध्यक्ष  महोदय,  स्पष्ट  है  कि  गुह  मंत्री  वक्‍तब्य
 देने  के  लिए  तेयार  हो  कर  आये  हैं।  आप  ने

 उन्हें  मौका  दिया  और  उन्होंने  वक्‍तब्य  दे  दिया  ।

 लेकिन  इस  से  कई  प्रइन  उठते  हैं,  जिन  को  बहुत
 से  माननीय  सदस्यों  ने  उठाया  ।  जब  मुख्य  मंत्री
 की  विधान  सभा  में  पराजय  हो  गई  शौर  वह
 राज्यपाल  से  मिलने  गए  तब  क्‍या  राज्यपाल  ने

 उन  से  त्याग  पत्र  नहीं  मांगा  था।  मुख्य  मंत्री

 के  इस  सलाह  देने  से  कि  विधान  सभा  भंग  कर

 दो  जाय  दो  प्रइन  उठते  हैं।  क्या  विधान  सभा

 में  पराझ्धित  होने  के  बाद  भी  मुख्य  मंत्री  काम

 चला  सकते  हैं,  और  क्या  पराजित  मुख्य  मंत्री
 की  सलाह  पर  विधान  सभा  भंग  की  जा  सकती

 है?  तोसरा  प्रदन  यह  उठने  वाला  है  कि  राज्य-

 पाल  महोदय  को  नये  मुख्य  मंत्री  को  नियुक्त
 करते  समय  किस  बात  का  ध्यान  रखना

 चाहिये  1

 मेरे  पास  सूचना  है  कि  53  एम०  एल०  To
 राज्यपाय  से  मिलने  गये  थे  ।  इन  533  एम०  एल०
 एज ०  में  से  2  एम  एल  एज  ने  स्पीकर  महोदय
 को  भी  सूचना  दे  दी  है  टेलीफोन  पर  कि  वह
 श्री  बादल  के  साथ,  जो  कि  अकाली  दल  के  नये
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 नेता  निर्वाचित  हुए  हैं,  जुड़े  हुए  हैं।  ऐसी  स्थिति
 में  राज्यपाछ  महोदय  नये  मुरुय  मंत्री  को  निम-
 त्रित  करने  में  क्‍यों  देर  कर  रहे  है  ?  क्‍या  गृह
 मंत्री  इस  पर  प्रकाश  डालेंगे  ?

 SHRI  HEM  BARUA  (Mangaldal)s
 The  Chief  Minister,  when  he  touk  the  oath
 of  office,  took  an  oath  pledging  his  allegi-
 ance  to  the  Constl'u'ion  but  he  has  violat-
 ed  the  Constitution,  He  took  such  a  long
 time  to  resign.  Although  he  was  defeated
 yesterday,  the  resigned  this  morning.
 He  has  violated  the  Constitution  and
 and  this  Parliament,  because  it  {s  supreme
 and  the  guardians  of  the  Constitution,  must
 take  note  of  this  particular  fact,

 What  is  happening  in  this  country  7
 Everywhere  there  is  a  violation  of  the
 Constitution  perpetrated  by  those  very
 people  who  profess  allegiance  to  the  Cons-
 titution,  Whether  ॥  is  the  Governor  or
 the  Chief  Minister  of  a  State,  they  are
 violating  the  Constitutlon  and  this  House
 should  take  oroper  notice  of  this.  That  ds
 what  I  want,  The  hon.  Minister  should
 clarify  as  to  whether  he  thinks  that  it  is
 8  violation  of  the  Constitution  or  not,  If
 the  Hon.  Minister  thinks  itis  a  violation  of
 the  Constitution,  then  he  should  bring  the
 Chief  Minister  of  Punjab  under  the  lash  of
 Parllament.

 DR.  SUSHILA  NAYAR  (Jhansi):  I
 would  also  lke  to  know  whether  Mr.  Gur-
 nam  Singh  resigned  on  his  own  or  he  was
 advised  by  the  Government  to  resign,  I
 would  also  like  to  know  whether  the  Gover-
 nor  consulted  the  Home  Minister  in  this
 respect  and,  ifso,  what  advice  the  Home
 Minister  gave  him,

 SHRIS,  M,  BANERJEE  (Kanpur)  :
 Sir,  if  you  want  to  have  a  discussion,  we
 have  no  objection,  We  gave  a  Call  Atten-
 जा  notice  and  that  was  rejected.  I  would
 only  request  you  cither  to  admit  the  Call
 Attention  notlee  and  give  us  a  chance  to
 put  questions  or  you  allow  a  discussion,

 n  SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  |  ‘only,  want  a  clarification
 whether  it  is  a  fact,  when  Mr,  Gurnam
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 [Shri  Surindranath]
 Singh  advised  the  Governor  for  the  dissolu-
 tlon  of  the  Assembly,  that  the  Governor
 consulted  the  Home  Minister  as  to
 whether  he  should  accept  his  advice  or
 not,

 श्री  रणघोर  सिह  (रोहतक)  :  अध्यक्ष  महो-
 दय,  मैं  सिर्फ  आइन  को  बात  कहना  चाहता  हूं।
 यहां  पर  आज  ओ  चर्चा  हो  रहो  है  वह  बिल्कुल
 मेकायदा  है  और  बिल्कुल  कानून  और  कॉांस्टि-

 ट्यूशन  की  तहत  नहीं  गवर्नर  आखिरी  लपज  है
 इस  मामले  में  और  वह  जो  कार्रवाई  चाहे  कर
 सकता  हैं।  जब  गवर्नर  को  चोफ  मिनिस्टर  ने

 इस्तीफा  दे  दिया  तो  उस  के  बात  गवर्नर  के  पास

 सारे  अख्त्यारात  हैं  और  वह  खुद  सोचेगा  कि

 किस  को  बुलाये  ।  मैं  चाहेंगे  कि  सारा  मामला

 गवर्नर  पर  ही  छोड़  दिया  जाये।  वह  जिस
 आदपथी  को  चाहे  बुलाये ।  यह  सारा  डिस्कशन
 लेकार  है  और  इन्फक्चुअस  है।

 थी  प्रकाशवीर  शास्त्री  (हापुड़):  अध्यक्ष

 महोदय,  मेरे  मित्र  श्री  रणघीर  सिंह  ऐडबोकेट
 हैं  ।  ऐडवोकेड  होने  के  नाते  उन्होंने  आइन  की,
 जिस  को  हम  संविधान  कहते  हैं,  दुहाई  दी  1  मैं
 समझता  था  कि  शायद  संत्रिधान  की  पूरी  तरह
 समझ्  कर  वह  आप  से  कोई  अनुरोध  करेंगे
 सरदार  गुरनाम  पिह  उस  समय  तक  मुख्य  मंत्री
 थे  जब  तक  विधान  सभा  में  उन  की  हार  नहीं
 हुई  ।  जिस  समय  वह  हार  गये  उस  समय  संबि-
 घान  के  हिसाब  से  भी  ओर  परम्पराओं  के

 हिसाब  से  भी  तथा  पीठासीन  अधिकारियों  का
 जो  सम्मेलन  हुआ  था  उस  के  निर्णय  के  अनुसार
 भी  सरदार  गुरनाम  सिह  मुख्य  मंत्री  नहीं  रहे  1
 सरबार  गुरनाम  सिंह  को  मुख्य  मंत्रों  के  नाते
 राज्यपाल  को  राय  देने  का  कोई  अधिकार  नहीं
 रहा  |  जब  तक  वह  बहुमत  में  थे  उस  वक्‍त  तक

 वह  राज्यपाल  को  राय  दे  सकते  थे  उस  के  न
 रहने  के  वाब  राज्यपाल  को  राय  देने  का  जन
 का  फोई  नेतिक  अधिकार  नहीं  था  1
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 दूसरी  बात  यह  है  कि  हरियाणा  विधानें
 सभा  में  भी  एक  घटना  घटी  थी।  हरियाणा
 सरकार  की  प्रत्यक्ष  हार  नहीं  हुई  थी  उस  के

 बावजूब  भी  आप  ने  इस  सदन  में  हरियाणा  के
 ऊपर  चर्चा  करने  का  अवसर  दिया,  जिस  के
 लिए  यहाँ  पर  सदन  के  सदस्यों  ने  श्राप  से  अनु-
 रोध  किया  था  ।  लेकिन  यह  एक  .ऐसी  घटना  है
 जिस  में  सरकार  विधान  सभा  से  हार  चुकी  है  ।
 गवर्नर  ने  अपने  पद  का  अनुचित  लाभ  उठाया।

 मुख्य  मत्री  हार  गये  और  हारने  के  बाद  उन्होंने
 गवर्नर  को  राय  दी।  दूसरे  दिन  त्याग-पत्र
 दिया।  जेसा  मैंने  प्रारम्भ  में  कहा  आप  में  कि

 हमारे  देश  में  जो  राजनीतिक  उत्तार  चढ़ाव  आज
 आ  रहे  हैं  उन  सें  हम  की  नई  परम्पराओं  को
 प्रारम्भ  करना  है  और  उन  को  प्रारम्भ  करने  में
 संसद  का,  लोक  सभा  का  विशेष  रूप  से  दायित्व

 है  7  लोक  सभा  के  दायित्व  में  अभिप्राय  है  कि
 आप  का  विशेष  दायित्व  है  1

 इस  दृष्टि  सें  में  चाहता  हैँ  कि  हघ  को  अव-
 सर  दिया  जाय  त।कि  पंजाब  की  स्थिति  के  ऊपर

 पूरी  चर्चा  हो  सके  और  सारी  स्थिति  सदन  के
 सामने  भी  श्र  सके  तथा  देश  के  सामने  भो  आ
 सके  ।

 श्री  मधु  लिगये  (मुगेर)  :  मैंने  यह  सवाल
 पूछा  था  कि  विनियोग  विधेयक  अर्थात  ऐप्रोग्िए-
 हान  बिल  पर  पराजित  होने  के  पदचात्‌  क्‍या
 एक  मिनिट  ने  लिए  भी  मुख्य  मंत्री  बना  रह
 सकता  है  ?  क्योंकि  जिस  की  अल्टिमेट  वेपन
 कहते  हैं,  जेंसे  अविश्वास  प्रस्त।व  बसे  ही  ऐप्रोपि-
 एशन  बिल  होता  है।  उस  में  हार  जाने  के  बाद
 इतनी  देर  तक  उन  का  मुख्य  मंत्री  बने  रहना
 क्या  उचित  था  ?  क्या  इस  में  गवर्नर  की  गलती

 नहीं  हुई,  क्या  उन  के  द्वारा  भ्रोचित्य  भंग  नहीं
 हुआ  कि  उन्होंसे  तत्काल  इस्तीफा  नहीं  मांगा  ?
 यदि  इस्तीफा  नहीं  मांगा  और  उन्होंने  नहीं
 दिया  तो  कम  से  कम  उन  को  हूटा  देना  ज्ाहिये
 था।
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 SHRI  NAMBIAR  (Tiruchirappalli)  :  [
 have  to  make  a  submission.  My  sub  alssion
 is  this  that  as  soon  as  Mr.  Gurnam  Singh
 lost  the  confidence  of  the  House  by  the
 defeat  of  the  Appropriation  Bill,  that  very
 moment  he  should  have  resigned,  Or  else
 what  happens  is—I  am  speaking  technically--
 what  all  he  did  between  that  time  and  this
 morning  when  he  actually  tendered  his
 resignation  will  be  illegal  and  unconstitu-
 tional  because  he  has  no  authority.  Therefore,
 to  that  extent  Parliament  must  have  a  check.
 Since  the  Assembly  is  going  to  m:et  again
 on  the  30th  after  forming  their  own  Go-
 vernment,  our  House  should  not  interefere
 with  the  work  of  the  Assembly  or  in  the
 formation  and  the  minner  in  which  they
 are  making  their  own  Government,  This  is
 my  submission,

 SHRI  GAJRAJ  SINGH  RAO  (Mahen-
 dragarh)  :  I  submit  that  there  are  constt-
 tutional  points  of  very  grave  importance
 involved.  The  case  of  Haryana  was  diffe-
 rent.  To-day  it  is  another  thing,  It  would
 be  fair  to  all  sections  of  the  House  if  you
 allow  a  discussion  under  Rule  193,  not
 Rule  184,  which  empower  that  such  a  dis-
 cussion  on  important  public  matters  should
 be  allowed  so  that  it  may  be:  thoroughly
 discussed  and  the  Government  side  and  the
 other  side  will  appreciate  what  the  real
 position  is,  That  is  the  fair  thing.  In
 Rajya  Sabha  also  on  the  Haryana  matter
 rule  193  was  applied.

 SHR!  RANGA  (Srikakulam):  I  do
 not  want  to  go  over  all  those  points  which
 have  been  made.  Iam  glad  that  you  have
 given  us  this  opportunity  of  ventilating
 some  of  our  grievances  and  also  expressing
 our  fears,  doubts  and  points  regarding  cons-
 titutional  propriety,

 Let  me  first  of  all  take  this  point.
 That  isa  piece  of  advice  to  ourselves  as
 also  to  the  Chair.  Besides  I  wish  to  re-
 mind  you  of  an  earlier  practice  of  this
 House  that  whenever  such  things  happened
 in  our  country,  some  of  us  would  bring  it
 to  your  notice  and  the  Spsaker  was  good
 enough  to  ask  the  Mialster  concerned  to
 make  a  statement  so  that  we  can  avoid  much
 of  what  has  happened  on  this  occasion  as  far
 as  possible.  Not  that  we  can  avoid  every-
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 thing  that  we  have  been  doing  because  new
 things  come  into  vogue  now,

 Secondly,  the  Home  Minister  himself
 should  have  informed  you  that  he  was  ready
 with  his  statement  in  which  case  {t  would
 have  bzen  possible  for  you  and  for  us  to
 avoid  the  earlier  long  discussion  that  we
 had  before  we  came  to  this,

 Coming  to  this
 may  I  suggest  that  in  this
 has  happened,  very  unhappy  things,  and
 uncoustitu(ional  also,  would  the  Home
 Minister  bs  good  enougi  to  give  us  an
 assurance  that  after  the  3lst  they  would  not
 try  to  impose  Governor’s  rule  in  Punjab.
 In  view  of  the  fact  that  3ist  is  the  last  date
 for  the  Appropriations  Bill  to  be  passed,
 supposing  by  any  chance  on  that  day  it  does
 not  suit  the  convenience  of  the  parties
 either  In  Delhi  or  in  Punjab  to  help  the
 Assembly  to  meet  and  transact  business  and
 pass  the  Appropriations  Bill,  because  the
 Appropriations  Bill  can  bz:  passed  only  on
 the  inttiative  of  an  accredited  Government--
 the  caretaker  Government  cannot  do  it  and
 therefore,  another  Government  has  got  to
 be  brought  into  existence  before  that  time
 and  on  the  initative  of  that  Government
 the  Appropriations  Bill  has  to  be  passed  on
 that  day—if  by  any  chance  some  forces  are
 given  new  life  and  they  make  it  impossible
 for  the  Assembly  to  function  on  that  day  as
 I  was  told  that  even  this  morning  the
 Assembly  was  not  helped  to  transact  any
 business  at  all  because  of  disturbances  and
 all  that,  under  such  circumstances  could  we
 have  an  assurance  from  the  Home  Minister-
 itis  not  a  hypothetical  thing  at  all--that  the
 Assembly  would  not  be  dissolved,  that  the
 Assembly  would  be  given  an  opportunity  of
 having  a  government  of  its  own  through
 the  usual  constitutional  steps  the  Governor
 has  to  take  io  order  to  invite  the  leader
 who  fs  capable  of  providing  a  majority
 leadership  in  the  House  and  in  that  way
 situation  would  be  given  some  constructive
 direction  ?

 particular  question,
 light  of  all  that

 SHRI  Y.B.  CHAVAN:  Mr.  Speaker,
 Sir,  |  would  like  to  answer  the  question
 that  Prof,  Ranga  has  raised,  namely,  why
 {s  it  that  I  did  not  offer  to  say  something.
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 {Shri  Y,  8.  Chavan]
 I  though  that  naturally  this  question  is  of
 importance  and  that  this  question  would  be
 raised  in  the  Honse,  My  efforts  has  been—
 since  this  morning—to  get  as  thorough  in-
 formation  as  possible.  We  have  not  yet  receiv-
 ed  any  formal  report  from  the  Governor.  So,
 naturally,  I  have  to  get  in  touch  with  others
 and  find  out  what  has  hoppend.  Sir,  I
 came  ready;  but  I  did  not  get  an  opportu-
 nity  to  say  that  Ihave  got  something  to
 say  because  the  dialogue  was  going  on
 between  yon  and  the  hon.  Members;  )  am
 supposed  to  Intervene,  This  is  my  explanae
 tlon—not  that  |  was  indifferent  to  the
 wishes  of  Parliament.

 The  question  raised  by  Mr.  Madhu
 Limaye  was  whether  the  Chief  Minister
 should  have  resigned  immediately.  As  far
 as  I  understand  the  spirit  of  the  Constitution
 I  think  it  was  his  duty  to  resign  immedia-
 tely.  I  have  no  dnubt  about  it.  And,  Sir,
 according  to  my  information,  the  Governor
 was  very  particular  about  it.  I  can  say,  I
 did  not  advise  the  Governor  whether  the
 Assembly  should  be  dissolved;  he  did  not
 ask  my  views  about  it.  But  this  fs  my  in-
 formation  and  I  will  say  this,  subject  to  the
 report  that  is  given.  Whatever  information
 Ihave  got,  I  though  I  should  share  with
 the  House.  When  the  Chief  Minister  met
 the  Governor,  the  Governor  orally  advised
 the  Chief  Minister  that  he  should  resign,
 But  as  resignaiton  did  not  come,  |  think  he
 wrote  last  night  Itself  that  he  is  defeated  and
 that  he  should  send  his  resignation...

 SHRI  KANWAR-  LAL  GUPTA:
 (Delhi  Sadar)  :  He  is  reporied  in  the
 Press  as  saying  ‘I  am_  watching  the
 situation’.

 SHRI  Y.  B.  CHAVAN  :  When  he  said
 thatto  the  Press  it  was  sometime  in  the
 evening.  I  am  saying  what  happened  later
 on,  Things  are  developing  every  moment
 and  you  cannot  just  say  what  he  said  at
 a  particular  point  of  time.  Therefore,  I
 think,  the  Governor  under  the  circumstances
 did  hig.  duty.  As  resignation  has  been
 submitted  to  him  he  said  that  other
 alternative  arrangements  should  have  to  be
 made.  How  exacily  the  situation  will
 develop,  I  cannot  anticipate  at  the  present
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 moment.  If  things  develop,  naturally  we
 will  have  to  come  here  and  explain  to  this
 House,  That  ts  all  that  I  can  say.

 MR.  SPEAKER  :  I  had  my_  second
 thoughts  on  this  also,  When  any  State
 came  up  for  consideration  here,  there  were
 extraordinary  procedures  adopted,  It
 happened  in  the  case  of  West  Bengal,  it
 happened  about  Haryana,  the  no-confidence
 motion,—the  sine-die  on  the  same  day  and
 then  this  adjournment  of  the  Assembly  in
 the  midst  of  the  budget.  In  respect  of  all
 those  matters  of  the  States,  what  I  say  is,—
 I  am  personally  of  the  opinion,—we  shouid
 avoid  discussing  the  States,  as  far  as
 Possible,  if  they  function  within  the
 framework  of  the  Constitution.  Here  also,
 I  think,  immediately  after  his  defeat  the
 Chicf  Minister  should  have  sent  his
 resignation;  {t  would  have  been  much
 more  proper.  After  taking  all  this  in  view,
 I  had  still  been  wondering,  he  was  ex-
 judge  of  the  High  Court  also,  I  thought  he
 must  have  done  everything  rightly.  But,
 he  could  have  resigned  any  time  after  that,
 But  I  have  just  learnt  from  my  own
 sources  that  he  called  the  Assembly  this
 morning,  there  was  a  lot  of  noise,  and  the
 Assembly  was  adjourned  and  the  resignation
 came  after  that,  I  hope  it  is  correct.  May
 I  know  whether  the  resignation  came  after
 that,  or  he  had  resigned  earlier  ?

 SHRI  Y.  8.  CHAVAN  3
 mation  is,  it  came  before  that.

 My  infor-

 MR.  SPEAKER:  If  it  came  before  that,
 then,  of  course,  it  is  a  question  of  delay  but
 not  breach  of  the  Constitution.  If  he
 called  the  Assembly...(  Jnterruption)

 SHRI  M.  L.  SONDHI  (New  Delhi)  :
 He  ceases  to  be  the  Chief  Minister  the
 moment  he  loses  the  majority  ;  he  cannot
 sit  as  Chief  Minister  in  the  Asscmbly.

 MR.  SPEAKER:  If  he  called  the
 meeting  and  again  sat  there  in  the  meeting
 as  a  Chief  Minister  {t  is  something  serious.
 It  is  something  very  serious  and  I  will
 enquire  into  it.  We  are  having  a  meeting  In
 the  evening  of  the  Business  Advisory
 Committee  and  by  that  time  I  hope  to
 know  everything.  If  it  i3  only  a  question
 of  delay  in  my  opinion,  it  is  only  enough



 285  Papers  Laid

 if  we  say  that  it  fs  improper,  But  if  he
 resigned  after  calling  the  Assembly--and
 then  there  was  a  lot  of  argument  and  noise
 and  he  resigned  after  that,--then  certainly
 we  will  discuss  that  matter  in  the
 House,

 3.40  brs.

 PAPTES  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  WORKING  AND
 ADMINISTRATION  OF  THE  COMPANIES

 ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRIP.  C.
 SETHI)  :  On  behalf  of  Shri  7,  A.  Ahmed,
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Report  (Hindi  and  English
 versions)  on  the  working  and  administration
 of  the  Companies  Act,  1956,  for  the  year
 ended  the  3lst  March,  1969,  under  section
 638  of  the  said  Act.  [Placed  in  Library.
 See  No,  LT-2982/70]

 SUMMARY  OF  THE  PROCEEDING  OF  26TH
 SESSION  OF  INDIAN  LABOUR

 CONFERENCE

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMI:)  On  behalf  of  Shri
 Bhagwat  Jha  Azad,  {  beg  to  lay  on  the
 Table  a  copy  of  the  summary  of  the
 discussions  (Hindi  and  English  versions)  of
 the  Twenty-Sixth  Session  of  the  Indian
 Labour  Conference  held  at  New  Delhi  on
 the  l2th  and  13th.  November,  1969,  [Placed
 in  Library.  See  No.  LT-2983/70 |

 ANNUAL  REPORTS,  ETC  OF  NATNIONAL
 SEEDS  CORPORATION  LTD  ;  AND

 MaprasS_  AGRo-INDUSTRIES
 CORPORATION  LTD,  MADRAS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB)  I  beg  to  lay  on  the  Table  fore

 (a)  A  copy  each  of  the  following
 papers  under  sub-section  da)  of
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 section  69A  of  the  Companies  Act,
 956  ;«««

 ()  Review  (Hindi  and  English
 versions)  by  the  Government
 on  the  working  of  the  National
 Seeds  Corporation  Limited,
 New  Delhi,  for  the  year
 ‘1967-68,

 (il)  Annual  Report  (Hindi  and
 English  versions)  of  the
 National  Seeds  Corporation
 Limited,  New  Delhi,  for  the
 year  (1967-68  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,

 Annual  Report  of  the  Madras
 Agro  Industries  Corporation
 Limited,  Madras,  for  the
 year  ‘1968-69  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (ill)

 (2)  A  sta  t  showing  r  for
 delay  in  laying  the  papers  mention-
 ed  at  items  (i)  (I)  and  (li)  above.
 [Placed  in  Library.  See  No.
 LT--2984/70]

 INDIAN  TELEGRAPH  (THIRD  AMEND-
 MENT)  RULES,  1970,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  I  beg  to  lay  on
 the  Table  a  copy  of  the  Indian  Telegraph
 (Third  Amendment)  Rules,  1970  (Hindi  and
 English  versions)  published  in  Notification
 No.  GSR.  254  in  Gazette  of  India  dated
 the  2Ist  February,  1970,  under  sub-section
 (5)  of  section  7  of  the  Indian  Telegraph
 Act,  ‘1885,  [Placed  in  Library.  See  No,
 LT-2985/70]

 GoveRNMENT  RESOLUTION  ON  REPORT
 OF  CENTRAL  WAGE  BOARD  FOR

 ENGINEERING  INDUSTRIES

 THB  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY.
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 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMIR)  :  I  beg  to  lay  on  the  Table
 a  copy  of  Government  Resolution  No.  WB-
 4  (8)/69  dated  the  2ist  March,  970  on  the
 Report  of  the  Central  Wag:  Board  for  the
 Engineering  Industries,  [Placed  in  Lib-
 rary.  See  No.  LT-2986/70}

 3.42  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 ‘I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at  its
 sitting  held  on  Tuesday,  the  24th
 March,  1970,  adopted  the  following
 motion  in  regard  to  the  presentation
 of  the  Report  of  the  Joint  Commit-
 tee  of  the  Houses  on  the  Code  of
 Civil  Procedure  (Amendment)  Bill
 1968:

 “That  the  time  appointed  for
 the  presentation  of  the  Report
 of  the  joint  Committee  of  the
 Houses  on  the  Code  of  Civil
 Procedure  (Amendment)  Bill,
 1968,  be  further  extended  up  to
 the  last  day  of  the  Seventy-third
 Session  of  the  Rajya  Sabha,’’.’

 3.43  hrs.

 ASSENT  TO  BILLS

 SECRETARY  :  I  also  lay  on  the  Table
 following  two  Bills  passed  by  the  Houses
 of  Parliament  during  the  current  session
 and  assented  to  since  a  report  was  last  made
 to  the  House  on  the  24th  February,  1970:  =

 qa)  The  Union  Duties  of  Excise
 (Distribution)  Amendment  Bill,
 ‘1970,

 (2)  The  Additional  Duties  of  Excise
 (Goods  of  Special  Importance,
 Amendment  Bill,  1970,
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 3.44  hes.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (WEST  BENGAL)  1969-70

 MR.  SPEAKER!  Mr.  Sethi.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  I  beg  to  present  a  statement
 showing  Supplementary  Demands  for  Grants
 in  respect  of  the  State  of  West  Bengal  for
 1969-70.

 MR  SPEAKER:  Next  item,

 DR.  RANEN’  SEN  (Barasat)  4
 On  a  point  of  order  Sir,  on  item  No,  dM,

 MR.  SPEAKER  :  Item  II  is  over  and
 I  have  called  Item  No.  I2  now.

 DR.  RANEN  SEN:  Even  in  regard
 to  Item  No.  22  rise  on  a  point  of  order.

 MR.  SPEAKER  :  How  can  there  be  a
 point  of  order  on  this?  Let  him  first  state
 it.  Mr.  Sethi.

 ‘13,45,  hrs.

 WEST  BENGAL  BUDGET  1970-71

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  ८.
 SETHI):  I|  beg  to  present  a  statement
 of  estimated  receipts  and  expenditure  of
 the  State  of  West  Bengal  for  1969-70.  Sir,
 the  House  is  aware  that  a  Proclamation
 under  article  356  of  the  Constitution  was
 issued  by  the  President  on  the  !9th  March,
 970  in  respect  of  the  State  of  West  Bengal.
 By  virtue  of  this  proclamation,  the  powers
 of  the  Lesislature  of  the  State  are  now
 exercisable  by  or  under  tbe  authority  of
 Parliament.  Accordingly,  the  Budget  of
 the  State  of  West  Bengal  for  the  year  1970-
 n,  which  was  laid  before  the  State  Legisla-
 ture  but  was  not  passed  by  it  until  the
 issue  of  Proclamation,  is  now  being  laid
 before  Parliament.  For  the  present  a  ‘Vote
 on  Account’  for  the  period  April-July,  970
 only  fs  being  sought  in  order  to  carry  on
 the  Administration.

 Briefly,  the  position  is  that  the  revenue
 Receipts  in  the  current  year  now  stand  at
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 Rs.  263°05  crores  as  against  the  Budget
 Estimate  of  Rs.  330°53  crores.  The  increase
 of  35,52  crores  is  maninly  dus  to  larger
 share  of  Central  taxes  and  larger  grants-in-
 aid  from  the  Central  Government  under  arti-
 cle  275(l)  of  the  Constitution  on  the  basis  of
 recommendations  of  the  fifth  Finance  Com-
 mission,  State  taxes  have  also  contributed
 to  a  part  of  the  increase,  Expenditure  met
 from  Revenue  is  now  estimated  at  Rs.  286.72
 Crores  as  against  the  Budget  Estimate  of
 Rs,  282,30  crores.  Captical  expenditure
 is  estimated  at  Rs.  31.40  crores  as  against
 the  Budget  Estimate  of  Rs.  33.01  crores.

 This  year’s  Plan  outlay  stands  at
 Rs,  49.96  crores,  for  which  the  Central
 assistance  was  Rs,  39.50  crores.  In  addition
 a  provision  of  Rs,  3.70  crores  has  been
 made  for  stepping  up  the  outlay  on  Kang-
 sabati  and  certain  minor  irrigation  schemes.

 For  next  year,  the  total  Revenue  receipts
 are  estimated  at  Rs,  (279,31  crores  as  against
 Rs.  266.05  crores  in  the  curruent  year,  The
 increase  of  Rs.  I326  crores  Is  accounted
 for  by  Rs.  4.76  crores  under  States’  share
 of  income-tax  and  Rs,  8.40  crores  under
 Sales-tax-mainly  due  to  additional  tax  effort
 and  normal  growth.  No  account  has  been
 takeo  for  States’  share  of  additional  resource
 mobilisation  at  the  Centre  this  year,

 Next  year’s  expenditure  met  from  Re-
 venue  is  placed  at  Rs,  285.42  crores  as
 against  Rs,  286.72  crores  in  the  current  year,
 This  includes  an  ad  hoc  provision  of  Rs.  9
 crores  for  revision  of  pay-scales  of
 Government  and  non-Government  employees
 on  which  a  decision  has  yet  to  be  taken.
 The  provision  for  Capital  expenditure  is
 Rs.  (29.17,  crores  as  against  Rs,  31.40  crores
 in  the  current  year,

 Next  Budget  provides  for  a  State  Plan
 outlay  of  Rs.  51.36  crores  for  which  the
 Central  assistance  will  be  Rs,  40,07  crores,
 Provision  of  Rs,  8.06  crores  has  also  bzen
 made  for  Centrally  spoasored  schemes  which
 are  fully  assisted  by  the  Central  Govern-
 ment.
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 In  the  net,  next  year’s  Budget  shows  an
 overall  deficit  of  Rs,  5°5!  crores.  The
 State’s  budgetary  position  will  be  reviewed,
 ह  necessary  after  the  ‘Vote  on  Account’
 that  is  being  sought  granted  by  Parliament,

 DR.  RANEN_  SEN  (Barasat)  :  Mr.
 Speaker,  Sir,  I  was  raising  one  point.  It
 has  been  the  practice  in  our  House  that  in
 such  cases  like  the  Proclamation  of  the
 Presidential  O-der  in  West  Bengal,  first  the
 Order  is  discussed  in  this  House  and  then
 the  Badget  is  placed.  Now,  Sir,  I  under-
 sta  that  there  is  a  difficulty,  So,  my
 submission  is  that  together  with  that  Pro-
 clamation,  this  discussion  on  the  budget
 should  also  take  place.  Otherwise,  the
 background  will  not  be  there,  The  Procla-
 mation  will  generally  give  the  background,
 Without  that  background,  this  budget  can-
 not  be  discussed  as  such.

 MR.  SPEAKER:  The  hon.  Minister
 has  presented  it.  It  is  for  the  Busines
 Advisory  Committee  to  discuss  the  matter
 and  fix  the  time.

 DR.  RANEN  SEN  :  I  am  drawing  your
 attention  to  this  point.

 SHRI  NAMBIAR  (Tiruchirappalli)  s
 Sufficient  time  must  be  allowed  for  the  dis-
 cussion,  because  the  whole  problem  of  West
 Bengal  has  to  be  discussed  now,  It  is
 Parllament  which  is  in  charge  of  the  whole
 of  West  Bengal.  Therefore,  sufficient  time
 must  be  given.

 3.46  hrs.

 DELHI  CO-OPERATIVE  SOCIEITIES
 BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 CGMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  I  beg  to  move  for  leave  to

 *Pyblished  in  Gazette  of  India  Extra-ordinary,  Part  I[,  section  2,  dated  26.3.70.
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 Introduce  a  Bill  to  consolidate  and  amend
 the  law  relating  to  Co-operative  Soctetles  I4
 the  Union  territory  of  Delhi.

 MR,  SPEAKER  :  Motlon  moved  :

 “That  leave  be  granted  to  Introduce
 a  Bill  to  consolidate  and  amend  the
 law  relating  to  Co-operative  Societies
 in  the  Union  territory  of  Delhi.”

 sit  शिव  द 1. ह  झा  (मधुबनी):  अध्यक्ष

 महोदय,  मेरा  एक  पायंट  आफ  झाडर  है।  मैं  इस
 बिल  के  इंट्रोडक्शन  के  सम्बन्ध  में  एक  कॉस्टी-

 ट्यूशनल  आपत्ति  उठाना  चाहता  हँ।  काँह्टी-

 ट्यूशन  के  आटिकल  47  qa  में  कहा  गया  हैः

 “A  Bill  or  amendment  making  pro-
 vision  for  any  of  the  matters  specified
 in  sub-clauses  (a)  to  (f)  of  clause  (I)
 of  article  2I0  shall  not  be  Introduced
 or  moved  except  on  the  recommenda-
 tlon  of  the  President  and  a  BIN)  mak-
 ing  such  provision  shall  not  be  Intro-
 duced  in  the  Council  of  States,..°",

 इस  बिल  में  फिनांदाल  मेमोरेंडम  दिया  गया  है।
 यह  साफ  है  कि  इस  सम्बन्ध  में  पैसा  खच  होगा,
 जो  कि  कानसालिडेटिड  फंड  से  दिया  जायेगा।
 इस  अवस्था  में  आटिकल  II7  (l)  के  अनुसार
 यह  लाजिमी  है  कि  इस  बिल  के  इन्ट्रोडक्शन  के
 सम्बन्ध  में  16  जिडेंट  की  रीकमेंडेशन  प्राप्त  कर
 छो  जाये  ।  लेकिन  इस  बिल  में  उसका  जिक्र
 नहीं  है  ।  इस  लिए  मंत्री  महोदय  इस  बिल  को
 इन्ट्रोड्यूस  नहीं  कर  सकते  हैं

 MR.  SPEAKER:  Anyway,  the  Mem-
 bers  were  duly  informed  by  the  Bulletin,
 So,  I]  am  sorry.  The  recommendation  of
 the  President  Is  there,

 थी  दिव  चन्द्र  झा  :  अध्यक्ष  महोदय,
 केवल  बुलिटेन  में  देना  ही  काफो  नहीं  है।  दस
 को  बिल  के  साथ  देना  चाहिए।  यहू  तरीका
 चन्दा  नहीं  है  ।

 MARCH  26,  970  D.  6.  (Riys.),  1970-71  292

 MR.  SPEAKER:  It  isa  question  of
 Proceducer,  whether  it  Is  in  the  Bulletin  or
 along  with  the  Bill.  The  questoin  fs  :

 “That  leave  be  granted  to  Introduce  a
 Bill  to  consolidate  and  amend  the
 law  relating  to  Co-operative  Societies
 io  the  union  territory  of  Delhi,”’.

 The  motion  was  adopted.

 SHRI  ANNASABIB  SHINDE  I  Intro-
 duced  Bill.

 DEMANDS  FOR  GRANT  (RAILWAYS)
 970-7I—  Coad.

 SHRI  NAMBIAR  (Tiruchirappalli)  t
 Before  we  adjourn  for  lunch,  I  may  make
 one  request?  Yesterday,  while  the  cut
 motions  to  the  Railway  Demands  were  mov-
 ed,  |  was  not  present  here.  I  request  that
 I  may  be  permitted  to  move  them  today.

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara):  I  have  also  some  cut
 motions  which  I  could  not  move  yester-
 day.

 MR.  SPEAKER  :
 allowed.

 All  of  them  will  be

 SHRI  NAMBIAR:  We  shall  pass  on
 the  slips  at  the  Table  indicating  the  num-
 bers  of  the  cut  motions  which  we  want  to
 move,

 SHRIS.  KUNDU  (Balasore)  :
 to  move  ;

 I  beg

 “That  the  demand  under  the  head
 construction  of  new  lines--Capital  and
 Depreciation  Reserve  Fund  be  reduc-
 ed  by  Rs,  ‘100.""

 (Non-implementation  of  the
 Promise  given  by  the  former
 Minister  of  Railways  (Shri
 C,  M.  Poonacha)  that  Cuttack-
 Paradeep  rail  link  will  be  com-
 pleted  by  1970,  G0)
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 “That  the  demand  under  the  head
 construction  of  new  lines—Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs.  100."

 [Failure  to  make  Rupsa-Barl-
 pada  line  (S.  E.  Railway)  a
 board  guage  one.  (31)

 “That  the  demand  under  the  head
 construction  of  new  lines--Capital  and
 Depriciation  Reserve  Fund  be  reduc-
 ed  by  Rs.  100,"

 [Failure  to  take  a  final  decision
 to  construct  Talcher-Bimalgar
 railway  line  after  the  completion
 of  survey.  (32))

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar):  beg  to  move  :

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re.  1

 [Increase  in  passenger  fares  for
 third  class  ordinary  and  third
 class  mail  express.  (96)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re.  4”

 [Increase  in  passenger  fares  bet-
 ween  Pairs  of  stations  for  third
 class  ordinary  and  third  class
 mail/express.  (97)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  !.°’

 [Increase  in  rates  for  parcel
 traffic  for  vegitables,  books,
 khaddar,  milk  and  newspapers.
 (98)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  aw

 [Increase  in  rates  for  wheat
 flour,  ofl  seeds,  kerosene  oil  and
 tea  for  wagon  loads,  (99)
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 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re,  I.”

 {Increase  in  suburban  third  class
 monthly  season  tiket  fares,
 (100)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re.  ,"’

 [Increase  in  _non-suburban
 monthly  third  class  season  ticket
 fares.  (I0!))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re.  I.”

 [Increase  in  wagon  load  rates
 for  charcoal,  firewood  timber,
 N.O.C.,  Buildings  biddi  leaves,
 grass  dry  and  coir,  (102))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  1,"

 [Increase  in  rates  for  ‘smalls’
 oil  cake,  foodgrsins,  husk  of
 grains,  grains  and  puises,  prog-
 rammed  salt,  fruits  and  vege-
 tables,  sugar,  tea,  biddies  and
 paper  and  oil  seeds  N,  O,  C,
 (103))

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I."°

 [Increase  ॥  cost  of  platform
 ticket,  (1047)

 “That  the  demand  unner  the  Head
 Railway  Board  be  reduced  to
 Rs.  100,"

 [Problem  of  physical  cheking  of
 out-dated  and  condemned  ma-
 chinery,  engines,  and  other
 goods  and  the  problem  of  their
 disposal.  (105)]

 “That  the  demand  under  the  Head
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 Rajlway  Board  be
 Rs,  100,”

 teduced  to

 [Need  for  legisiating  such  law
 which  provides  severe  punish-
 ment  for  burning,  looting  and
 attacking  the  trains,  (106)]

 “That  the  demand  under  the  Head
 Rallway  Board  be  reduced  to
 Rs,  100.""

 [Need  for  construction  of  an-
 other  new  factory  for  manufac-
 turing  coaches  to  meet  the
 demand  of  the  people,  (107)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Ks.  100.”

 [Need  for  withdrawal  of  all
 penal  action  including  the
 break-in-service  against  Railway
 employees  who  participated
 during  last  Central  Government
 employees  strike.  (108))

 “‘That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Rs,  100,"

 [Need  for  provision  of  more
 halting  stations  in  Delhi,  cons-
 truction  of  more  platforms  and
 providing  more  amenties  on  all
 the  stations  in  Delhi.  (109)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Rs,  100.”

 [Need  to  provide  passengers
 amenities  such  as  cold  drinking
 water,  sitting  arrangements  on
 platforms  and  proper  seavanging
 the  platforms.  (110)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Rs,  100.""

 [Need  for  construction  of  road
 over-bridge  at  Shakti  Nagar,
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 Saral  Rohila  level  crossings  and
 at  all  other  level  crossings  in
 Delhi.  an)

 “That  the  demand  under  the  Head
 Ordinary  working  expenses--Miscel-
 laneous  expenses  be  reduced  by
 Rs.  100,"

 [Need  to  improve  the  quality  of
 food  supplied  in  Railways,
 (I2))

 “That  the  demand  under  the  Head
 Ordinary  working  expenses---Staff
 welfare  be  reduced  by  Rs,  00.”’

 [Need  for  construction  of  more
 quarters  for  Railway  staff  and
 providing  all  basic  amenities  fn
 the  existing  railway  quarters.
 (113)]

 “That  the  demand  under  the  head
 construction  of  new  lincs--Capital
 and  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100,"

 [Need  for  electrification  of
 trains  up  to  Delhi.  (114)]

 ‘That  the  demand  under  the  head
 construction  of  new  lines---Capltal
 ann  Depreciation  Reserve  Fund  be
 reduced  by  Rs,  100.""

 [Need  for  setting  up  a  Metro-
 politan  Rail  Transport  Organisa-
 tion  for  Delhi.  (HS)]

 SHRI  ?,  GOPALAN  (Tellicharry)  :
 I  beg  to  move  :

 “That  the  demand  under  the  Head
 Ordinary  working  expense---Admi-
 nistration  be  reduced  by  Rs.  100."

 [Failure  to  take  back  all  the
 victimised  railway  workers  who
 participated  in  the  l9th  Septem-
 ber,  token  strike.  (267)]

 “‘That  the  demand  under  the  Head
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 Ordinary  working  expense  —Adminis-
 tration  be  reduced  by  Rs.  00.’

 [Failure  to  take  stern  action
 against  the  army  men  who  open-
 ed  fire  onthe  striking  railway
 workers  at  Moghulsaral  ((268))

 SHRI  DEVEN  SEN  (Asansol)  :  I  beg
 to  move  ;

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  !.”’

 [Failure  to  condone  break  In
 service  for  participation  in
 I9h  September,  968  strike.
 (382)

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 [Failure  to  withdraw  all  cases
 against  the  employces.  (383)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  }.”’

 (Failure  to  withdraw  court
 cases,  (384)]

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  I.”

 [Failure  to  effect  economy.
 (385)]

 “That  the  demand  under  the  Head
 Rajlway  Board  be  reduced  to  Re,  Ww

 [Abolition  of  contract  system.
 (386)]

 ‘‘That  the  demand  under  the  Head
 Railway  Board  be  _  reduced  by
 Rs,  100."

 [Failure  to  ensure  permanent
 service  to  casual  labour,  (387)

 SHRI  5.  KUNDU  :  I  beg  to  move  3

 “That  the  demand  under  the  head
 Ordinary  Working  expenses---Admi-
 nistration  be  reduced  by  Rs.  00.°°

 [Failure  to  regulartse  the  casual
 labourers  and  giving  the  mini-

 mum  wages  without  asking  the
 civil  authorities  for  minimum
 wage  chart.  (412)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs.  100,""

 [Failure  to  pay  the  wages  of  four
 days  to  casual  labourers  fo  the
 month,  (412  A)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs.  100,""

 [Failure  to  send  the  unresolved
 disputes  with  A,  I,  7२,  F.  toa
 Tribunal  as  done  in  the  case  of
 A.I.R.  Men’s  Congress.  (413)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs,  00."°

 [Need  for  relieving  the  stagna-
 tion  of  pay  scales  of  railway
 employees  as  promised  during
 the  presentation  of  last  budget.
 (414)]

 “That  the  demand  under  the  head
 Ordinary  Working  expenses---Admi-
 nistration  be  reduced  by  Rs,  !00,"°

 [Failure  to  give  quarters,  foot
 wear,  and  uniform  to  casual
 labourers.  (415)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  rcduced  by  Rs.  100."

 {Need  for  relieving  the  stagna-
 tion  reached  by  the  clerks  of
 Southern  Railway  at  Madras,
 (416)]

 ‘That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs.  100.”

 [Fallure  to  provide  adequate
 promotional  opportuoity  for
 AS.Ms.  and  S.  Ms,  and  not
 Providing  them  with  required
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 number  of  quarters  and  for  not
 cutting  down  the  strength  of
 relieving  A.S.Ms.  (417)

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs.  100.”

 [Need  for  upgrading  the  enquiry-
 cum-reservation  office  at  Cuttack
 (418)}

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses  Adminis-
 tration  be  reduced  by  Rs.  100.""

 [Need  for  putting  up  a  over-
 bridge  or  underbridge  at
 Cuttack  and  Balasore  Railway
 Stations.(49)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Admi-
 nistration  be  reduced  by  Rs,  100.""

 [Need  for  improving  the  condi-
 tlon  of  HHI  class  waiting  room  at
 Balasore  in  spite  of  commitment
 to  the  Parliament.  (420)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Admi-
 nistration  be  reduced  by  Rs,  too,"

 [Need  to  solve  the  long  pending
 grievances  of  estimators  in  the
 S.E.  Railway,(420A)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---  Repairs
 and  Maintenance  be  reduced  by
 Rs,  100."

 (Need  for  cutting  the  cost  on
 inventary.(42)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--Repairs
 and  Maintenance  be  reduced  by
 Rs,  100,"”

 [Need  for  disposing  of  the  accu-
 mulation  of  scrap.(422)]

 “That  The  demand  under  the  Head
 Ordinary  Working  Expenses--Repairs
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 and  matlntenince  be  reduced  by
 Rs.  00,”’

 [Need  for  adequately  repairing
 maintaining  engines.  (420)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--Operating
 Staff  be  reduced  by  Rs.  00."

 [Need  for  introducing  common
 home  singnal  to  all  lines.(424)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses--Operating
 Staff  be  reduced  by  Rs.  00.°"

 [Need  for  removing  defective
 interlocking  by  abolshing  com-
 mon  slot  system  for  four  Hines  in
 a  yard  like  N.M.P.  (425)]

 “That  the  Demand  uuder  the  Head
 Ordinary  Working  Expenses--Operating
 staff  be  reduced  by  Rs.  I00.”*

 [For  permitting  to  give  slot
 without  setting  trailing  points
 for  particular  clear  lines,(426)]

 SHRI  NAMBIAR  :  I  beg  to  move:

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Removal  of  all  victimisation  of
 Firemen  connected  with  their
 agitation  on  the  South  and
 South  Central  Railways(488)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100,"”

 [Need  to  review  all  the  cases  of
 workers  removed  under  the  Safe-
 guarding  of  Railway  Security
 Rules  949  on  political  grounds
 (489)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 ‘Rs.  100.”

 [Review  of  all  cases  of  victimi-
 sation  of  rallwaymen  under
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 Rules  48  and  49  of  the  Rail-
 way  Establishment  Code  in  the
 light  of  the  recent  Supreme  Court
 Judgment  (490)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Filling  up  of  all  vacancies  of
 Station  Masters,  Assistant  Station
 Masters  and  other  operating
 staff  on  the  Southern  Station
 (491)

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Ks,  100."

 {Thorough  review  of  the  com-
 position  and  functioning  of  the
 Railway  Board  and  the  powers
 now  vestcd  with  the  Board
 (492)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Need  to  evolve  a  formula  to
 grant  recognition  to  Railway
 Trade  Unions  and  to  end  the
 favouritism  now  shown  to  some
 unions  (493)

 “That  the  Demand  under  the  Head
 Railway  Board  be  redueed  by
 Rs,  100."

 [Need  to  withdraw  ali  punish-
 ment  and  departmental  actions
 taken  on  railwaymen  who  parti-
 cipated  in  the  one  day  token
 strike  of  I9:h  September,  968
 (494)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,"

 [Need  to  reduce  the  working
 hours  of  loco  drivers  and  fire-
 men  to  the  maximum  limit  of  2
 hours  a  day  (495)])

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  bring  casual  labour  on
 railways  on  the  Central  Pay
 scales  and  to  grant  all  normal
 facilities  to  them  (496)]

 “*That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  100,”

 [Need  to  bring  all  railwaymen  in
 open  line  on  48  hours  a  week
 (497)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  by
 Rs.  !00,"°

 [Grant  of  inter!  n  relief  to  rail.
 waymen  pending  Pay  Commis.
 sion’s  Report  (498)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  rcduced  by
 Rs.  100,"

 [Need  to  withdraw  saloons  of
 railway  officers  and  convert
 them  into  IIf  class  compart-
 ments  for  passengers  (499)]

 SHRI  SHIVA  CHANDRA  JHA;
 (Madbubanl)  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Railway  Board  be  reducen  to  Re,  I.”"

 [Failure  to  start  a  new  through
 train  between  Jayanagar  and
 Nirmali,  (N.E.R.)  (525)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  aw

 [Fallure  to  expedite  the  opening
 of  a  halt  near  village  Parsa  bet-
 ween  Ghoghardiha  and  Nirmali
 stations  (N-E.R.)  (526)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  a

 [Failure  to  open  a  hait  station
 between  Chikna  hale  and
 Ghogeardiha  stations  (N.E.R.) near  Perorgarh  village  (527)]
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 (Shri  Shiva  Chandra  Jha]
 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  aw

 [Failure  to  open  a  halt  between
 Jhanjharpur  and  Tamurla  sta-
 tions  (NER)  (528)|

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  !.”

 [Failure  to  start  a  bullet  train
 (on  the  pattern  of  Japan)  (529)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re  ww

 [Failure  to  open  Hnes  between
 Nirmali  and  Sapaul  _  stations
 (NER)  (530)]

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re.  1

 [Failure  to  start  new  railway
 Hnes  betwecn  Nirmali  and  Jaya-
 nagar  stations  via  Lankahi
 (NER)  (331)]

 SHRI  DEVEN  SEN:  I  beg  to  move  3

 “That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to
 Re.  ह लि

 [Failure  to  develop  components
 for  import  substitution  (729)]

 “‘That  the  Demand  under  the  Head
 Railway  Board  be  reduced  to  Re,  ors

 [Policy  of  purchasing  supply
 directly  (730)]

 SHRI  S.  KUNDU  :  I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses---  Admi-
 nistration  be  reduced  by  Rs,  100."

 [Failure  to  condone  break  in
 service  and  restoring  all  the
 amenitics  to  the  =  railway
 employees  who  participated  in
 9th  September,  32968  token
 strike  (812)
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 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  R,  100."

 {Failure  to  set  up  ad  hoc
 tribunal  under  P.  N.  M.  (813)]

 ‘*That  the  Demand  under  the  Head
 Ordinary  Working  Expenses—-Admis
 nistration  be  reduced  by  Rs.  00.°

 [Need  to  provide  interim  pay
 relief  pending  the  recommen-
 dation  of  the  Central  Pay
 Commisston  (814)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Admi-
 nistration  be  redued  by  Rs.  00.”’

 [Need  to  bring  the  matter  of
 fixation  of  wages  of  the  casual
 labourers  to  the  perview  of  the
 reference  of  the  Central  Pay
 Commission,  (8I5)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—  Admi-
 nistration  be  reduced  by  Rs.  100."

 [Failure  to  publish  Annual
 Reports  of  the  Commissioners
 of  Railway  Safety,  ((816)]

 “That  the  demand  under  the  head
 Ordinary  Working  Expenses—Admi-
 nistration  be  reduced  by  Rs.  100,.""

 [Fallure  to  abolish  ‘booked  off”
 procedure  applied  to  railway
 employees,  (817)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses—Admi-
 nistration  be  reduced  by  Rs.  100."

 [For  hiding  facts  of  the  Members
 of  Parliament  on  the  ground  of
 “Administrative  Reasons’?  (818).

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs.  100."

 {Failure  to  fix  responsibility  for
 loss  of  revenue  on  account  of
 non-allotment  of  railway
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 quarters  unauthorisedly  occupied
 by  R.  P|  F,  staff  at  Khurda
 Road  Division  of  South’  Eastern
 Railway.  (819)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Rs,  100,""

 [Fallure  to  introduce  electrifica-
 tion  in  trains  in  the  Kharagpur
 Waltair  sector  of  South  Eastern
 Railway,  ((820)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---  Admi-
 nistration  be  reduced  by  Rs,  00.’*

 [Failure  to  introduce  washing-
 cum  bathing  facilities  on
 nominal  charges  at  the  Important
 stations  for  passengers,  (82I)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---Admi-
 nistration  be  reduced  by  Re.  I.”

 [Failure  to  provide  adequate
 promotions  to  scheduled  castes
 and  scheduled  Tribes--employees
 of  the  Railway  (837)]

 “That  the  demand  under  the  Head
 Ordinary  Working  Expenses---  Adml-
 nistration  be  reduced  to  Re,  I.""

 [Failure  to  observe  economy  in
 operation  and  cost  of  establish-
 ment,  (838)]

 SHRI  DEVEN  SEN  :  I  beg  to  move  t

 “That  the  demand  under  the  Head
 Railway  Board  be  reduced  to
 Re,  I,""

 [Failure  to  construct  meter  gauge
 line  connecting  Nabadwip  with
 Krishnagar.  (995)]

 “That  the  Demand  under  the  Head
 Railway  Board  bo  reduced  to  Re.  I.""

 [Curtallment  In  the  avenue  of
 promotions  of  Transportation

 Supervisors  e.g.  Yard  Masters,
 Station  Superintendents,  and
 Chief  Yard  Masters  (996)]

 SHRI  M.S,  MURTI:  (Anakapalli)  s
 I  beg  to  move  :

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses—-Adml-
 nistration  be  reduced  by  Rs,  00.”’

 [Need  to  Improve  the  conditions
 of  the  Rallway  Ministerial
 staff  (1024))

 “That  the  Demand  under  the  Head
 Ordinary,  Working  Expenses---Adml-
 nistration  be  reduced  by  Rs,  100."

 [Failure  to  lift  the  ban  on
 recruitment  of  Miolsterial  staff
 ‘(1025)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses--Admi-
 nistration  be  reduced  by  Rs,  100,""

 [Failure  to  Implement  yard
 sticks  strictly  (1025)]

 “That  the  Demand  under  the  Head
 Ordinary  Working  Expenses-—Admi-
 nistration  be  reduced  by  Rs.  100,""

 [Failure  to  do  classification  as
 recommended  by  the  second
 Pay  Commission  (1027))

 SHRI  DEVEN  SEN  :  I  beg  to  move  ॥

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by  Rs,  ras

 (Failure  to  set  up  necessary
 machinery  (o  proceed  with  the
 preparation  of  the  project  report
 of  the  cfrcular  railway  for
 Calcutta  (1140))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Re,  i/-",

 [Pallure  to  maintalg  adequate
 returo  =  from  —  electrification
 (iat)  ]
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 SHRI  MOHAMMED  ISMAIL  “That  the  demand  under  the  head

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Necessity  to  cut  drastically  the
 top  heavy  administration  by
 Teducing  the  top  officials  in
 every  department  in  order  to
 release  collective  initiative  from
 below  (1172))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100.”

 [Failure  to  recognise  as  railway
 employees  all  those  who  are  now
 employed  on  commission  basis
 in  the  catering  Department
 which  was  taken  over  by  the
 Railway  Administration  in  957
 (1173)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,"

 [Need  to  abolish  the  commission
 system  in  the  Catering  Depart-
 ment  (i74)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,”

 [Fallure  to  consider  the  demands
 of  the  checking  staff  submitted
 by  the  S.  8.  Railway  checking

 taff  Association,  Bilaspur  about
 promotion,  running  allowance
 at  par  with  the  Guards,
 Drivers  etc.  (175)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100."

 [Failure  to  consider  the  demand
 of  the  Railway  checking  staff
 “Public  Complaint’?  which
 leads  to  such  punishments  as
 stoppage  of  annual  increment
 with  cumulative  “and  non-
 cumulative  effect  and  stoppage
 of  promotions,  (I76))

 (Barrackpore)  :  I  beg  to  move  t  Railway  Board  be  reduced  by
 Rs,  100."

 [Fallure  of  the  Northern
 Railway  authorities  to  suitably
 absorb  the  Trade  Apprentices
 who  have  obtained  training  at
 the  Northern  Railway  Locomo-
 tive  Workshop,  Charbag,
 Lucknow.  (i77)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.”

 [Situation  created  after  decla-
 ration  of  stagnation  in  969
 that  while  the  officers  got  an
 increment  upto  Rs,  200/-,  the
 class  III  and  class  IV  staff  who
 have  got  blocked  at  their
 maximum  and  constitute  the
 majority  got  only  Re.  Ae
 (1178)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100,”

 [Need  to  enlarge  the  passenger
 sheds  on  platform  numbers  |  to
 4  at  Ultadanga  railway  station
 in  the  Sealdah  division  (1179)}

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  00.”°

 [Need  to  stop  evicting  the  shops
 now  situated  on  the  South
 Sinthee  Road,  Calcutta-30,
 (1180))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  i00,”

 [Need  to  set  up  a  halting  station
 at  Abantipur  between  Kankinara
 an@  Shyamnagore  stations  in
 the  Sealddh  diviston,  Eastern
 Railway  (1181)

 **Tirat  ‘the  demand  under  the  head
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 Rajlway  Board  be  redaced  by
 Rs.  100."

 [Need  to  widen  platform  No.  !
 at  Ultadange  railway  station  in
 the  Sealdah  division,  Eastern
 Railway  (1182)]

 “That  the  demand  under  the  bead
 Railway  Board  be  reduced  by
 Rs.  00.°”

 [Need  to  widen  the  rallway
 bridge  north  of  the  Dum  Dum
 junction  railway  station  (1183)

 ‘That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs.  100."

 [Need  to  suitably  widen  the  rail-
 way  bridge  over  the  Dum  Dum
 road  adjacent  and  to  the  south
 of  the  platform  of  the  Dum
 Dum  Junction  railway  station,
 Eastern  Railway  (1184))

 “That  the  demand  under  the  head
 Raliway  Board  be  reduced  by
 Rs,  100.”

 [Unwillingness  to  set  up  a  flag
 station  at  Noapar  in  the  Seal-
 dah  division  of  the  Eastern  Rail-
 way  (I85)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  by
 Rs,  100.""

 (Unwillingness  of  the  Easteran
 Railway  authorities  to  lease  out
 a  vacant  plece  of  land  at  Panl-
 hati  in  spite  of  the  repeated  re-
 Presentations  and  demands  by
 the  local  people  and  the  Panl-
 hat!  Municipality  for  the  cons-
 truction  of  a  market  (1186)

 “That  the  demand  under  the  head
 Ordinary  working  expenses—Adminis-
 tration—be  reduced  by  Rs.  100.””

 [Fatlure  to  make  eligible  the
 Guards  for  all  selection  posts
 after  putting  in  qualified  services
 80  as  to  give  them  reasonable
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 opportunity  and  incentive  and
 to  restore  the  posts  of  conduc-
 tors  since  withheld  to  Guards
 (1195)]

 “‘That  the  demand  under  the  head
 Ordinary  working-expenses--Adminis-
 tratlon--be  reduced  by  Rs,  100."

 [Failure  to  draw  any  scheme
 for  trade  Apprentices  who  were
 recruited  under  the  Apprentics
 Act  in  Railway  C&  W  and
 Loco  workshop,  so  that  all
 could  be  absorbed  after  complet-
 ing  3$  years  examination  for
 technical  and  specialised  work
 (1196))

 **That  the  demand  under  the  head
 Ordinary  Working  expenses-Adminis-
 tration-be  reduced  by  Rs,  100."

 [Failure  to  take  action  on  the
 grievances  submitted  by  the
 Secretary,  Northern  Railway
 Trade  Apprentice  Association,
 Lucknow  regarding  absorption
 of  apprentices  in  Railway  ser-
 vices  after  training  (1197)]

 “‘That  the  demand  under  the  head
 Ordinary  working  expenses--Adminis-
 tration—  be  reduced  by  Rs,  100,”"

 [Fallure  to  take  action  on  the
 grievances  submitted  by  the
 Secretary  of  Akhil  Paschimi
 Railway  Shunting  Jamedar
 Association,  Ratlam  rggarding
 pay  scale  of  grade  III  employees,
 inequality  in  giving  full  uniform,
 against  cye  test  mileage  allow-
 ance  and  designating  them  as
 traffic  shunter  (1198)

 “That  the  demand  under  the  head
 Ordinary  Working  expenses--  Adminis-
 tration--be  reduced  by  Rs.  00.”°

 [Failure  to  pay  attention  to  the
 hardships  of  Guards,  as  formerly
 a  train  consisting  of  7  or  8  bo-
 gies  was  manned  with  3  staff
 viz.  Guard-in-charge,  con-
 ductor  and  luggage  Guard  and
 pow  the  load  of  a  train  has  been
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 increased  upto  20/22  bogies  and
 the  Transporatation  staff  has
 been  reduced  from  3  to  I.  (1199)]

 “That  the  demand  under  the  head
 Ordinary  Working  expenses--Adminis-
 tration--be  reduced  by  Rs.  100,""

 [Need  to  change  ‘C’  grade  of
 Guards  Into  2  Grades  with
 modified  scales  of  pay  and  rate
 of  increment  as  compared  to
 minimum  and  maximum  of
 station  masters,  train  examiners,
 transhipment  clerks,  train  clerks,
 Booking  clerks,  parcel  clerks,
 (1200)].

 “‘That  the  demand  under  the  head
 Ordinary  Working  expenses--Admi-
 nistration--be  reduced  by  Rs.  100.”

 [Failure  to  create  avenue  of  pro-
 motion  for  B  &  A  Guards  of
 Indian  Railways  (1201)

 SHRI  PILOO  MODY  (Godhra)  :  I  beg
 to  move  3

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  ."°

 [Failure  to  carry  out  an  assu-
 rance  given  hy  the  Railway
 Minister  to  a  deputation  of
 Saurashtra  M  Ps.  and  the  Rajkot
 Chamber  of  Commerce  in  Delhi
 on  28th  August,  1969,  that  pro-
 vision  would  be  made  in  the
 Railway  Budget  for  1970-71,
 for  the  conversion  of  metre
 gauge  to  broad  gauge  of  the
 line  between  Viramgam  and
 J  via  Surendranagar,
 Wankaner  and  Rajkot  and  from
 Jamnagar  to  Okha  at  one  end
 and  Porbander  at  the  other,
 (1351)

 “That  the  demand  under  the  head
 ‘Railway  Board  be  reduced  to  Re,  ww

 [Failure  to  implement  most  of
 the  recommendations  of  the
 Raliway  Accidents  Inquiry
 Committee  (1968),  (1352))
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 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  a”

 [Fallure  to  include  in  the  esti-
 mates  for  1970-71  a  provision
 for  a  broad  gauge  line  from
 Bhavnagar  to  Tarapore,  (1353)

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  ww

 [Failure  to  provide  direct  rail
 link  from  Ahmedabad  to  Dohad

 via  Anand  and  Godra  (1354)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re.  .”’

 [Failure  to  justice  to  38000
 Commercial  Clerks  who  have
 not  been  given  any  raise  during
 the  last  20  years  and  their  other
 service  conditions  (1358)]

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  lo  Re.  ww

 Failure  to  stop  the  air-condi-
 tioned  Express/Western  Express
 at  Godra  on  its  way  from  Delhi
 to  Bombay  even  though  it  stops
 there  on  {ts  way  from  Bombay
 to  Delhi.  (1356))

 “That  the  demand  under  the  head
 Railway  Board  be  reduced  to  Re,  .”°

 {Construction  of  Railway  line
 between  Banswada  and  Dobad
 via  Shalod.  (1357)]

 SHRI  NAMBIAR  I  beg  to  move  1

 “That  the  demand  under  the  head
 Ordinary  working  expenses--Operating
 Staff  be  reduced  by  Rs.  00."°

 [Serious  loss  caused  to  the  rail-
 way  due  to  under--selling  of
 three  copper  boilers  of  locomo-
 tives  at  Tenoll  in  the  South
 Central  Raflway  in  969  and  by
 indulging  in  corruption  by  con-
 gerned  officlats.  (!397)]
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 “That  the  demand  under  the  head
 Ordinary  working  expenses--operating
 staff--be  reduced  by  Rs,  100."

 [Serious  threat  of  retrenchment
 and  transfers  of  Firemen  and
 closure  of  locosheds  due  to
 Dieselisation  in  the  South  and
 South--Central  Railways.  (1398)]

 I3.49  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  till  Fifteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after
 Lunch  at  two  past  minutes

 Sifteen  of  the  Clock

 (थार,  DEPUTY-SPEAKER  in  the  chair]
 DEMANDS  FOR  GRANTS  (RAILWAYS)

 1970-71]  Contd.

 SHRI  K.  P.  SINGH  DEO  (Dhenkanal):
 In  the  limited  time  at  my  disposal,  I  would
 confine  myself  to  the  development  of  rail
 links  in  Orrisa  which  has  a  bearing  on  the
 economy  of  that  State  in  particular  as  well
 as  that  of  the  whole  country.  Here]  would
 like  to  quote  from  the  Report  of  the  Un-
 economic  Branch  lines  Committee,  chapter
 Il:

 “The  alm  of  rallway  construction  in
 any  part  of  the  world  has  been  to
 help  in  encouragement  of  enterprise,
 expansion  of  production,  discovery  of
 talent  resources,  economic  develop-
 ment,  improvement  {in  social  com-
 munications  and  modernisation  of  an
 area,”

 I  do  not  know  how  far  Government  is
 serious  in  following  this  dictum,  Firstly,
 the  development  of  railway  communications
 in  Orissa  has  been  mostly  one  of  utter  neg-
 lect,  notwithstanding  plentiful  justifications
 for  it.  Orissa  with  an  area  of  a  little  more
 than  60,000  square  miles  and  a  population
 of  .75  crores  has  a  railway  line  of  only
 980  mile:,  which  only  passes  through  the
 periphery.  This  works  out  of  4  miles  per
 thousand  square  miles  against  the  all-India
 average.of  31,  For  every  lakh  population,
 there  are  only  5.25  miles  against  7.7  all-
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 India  average.  During  the  last  two  deca-
 des,  only  280  miles  have  been  laid.  It  is
 also  a  well-koow  fact  that  Orissa  has  vast
 potentialities  of  mineral,  agricultural  and
 forest  wealth,  but  very  little  has  been  done
 for  their  exploitation.  In  spite  of  Three
 Plans,  we  find  not  even  the  infra-structure
 Properly  developed,  So,  in  this  background
 and  in  this  coxtext,  the  present  State
 Government  have  put  special  priority  on
 an  attach  special  importance  to  the  link
 between  Talcher  and  Bimlagarh  in  the
 South-Eastern  Railway  sector,  This  im-
 Portant  rail  link  will  connect  the  Rourkela
 steel  plant  which  is  situated  in  the  westeta
 part  of  Orissa  with  the  cast  coast  of  Orissa
 and  the  deep  sea  port  of  Paradip.  Times
 without  number,  this  question  has  been
 talsed  by  me  and  my  colleagues  here,  and
 the  State  Government  also  have  submitted
 voluminous  memorandas,  but  the  sympathy  of
 of  the  Central  Government  to  the  just
 demand  of  Orissa  has  not  been  drawn  fully
 yet,  Ido  not  see  any  sense  of  urgency  on
 the  part  of  Government  to  implement
 this,

 I  would  like  to  place  before  the  House
 certain  points  which  will  go  to  prove  that
 this  rail  link  from  Talcher  to  Bimlagarh  and
 from  Paradip  to  Cuttack  must  be  imple-
 mented  so  that  the  economy  of  Orissa  as
 well  as  the  economy  of  India  In  general  can
 be  improved.

 Firstly,  the  Talcher-Blmalgarh  rail  link
 was  surveyed  some  time  in  the  bad  old  days
 of  the  British  In  946  when  it  was  found
 unremunerative.  But  since  then,  a  lot  of
 water  has  flowed  down  the  Ganges  and  the
 Jamuna,  and  a  lot  has  changed  In  that  area.
 A  Steel  plant  has  come  up  In  that  area  8९
 Rourkela.  A  thermal  power  station  has
 come  up  at  Talcher,  which  was  commissioned
 in  February,  1968,  The  foundation  stone  for
 the  complex  based  on  Talcher  coal  was  laid
 this  year  on  3rd  February.  The  Paradip
 port  has  come  up,  There  ls  the  fcrro-chrome
 Project  at  Jajpur  road  which  has  coming  up.
 There  are  refractories  and  cement  factories
 in  western  Orissa.  There  are  paper  mills  at
 Brajrajoagar  which  Js  {n  West  Orissa,  Then,
 there  is  a  proposal  to  put  up  an  integrated
 steel  plant  in  the  Bonal-Navagarh  fron  ore
 area,  and  the  recent  agrcements  between  the
 Government  of  India  and  the  Government  of
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 {Shri  K,  P.  Singh  Deo]
 Japan  about  fron  ore  export  and  also  the
 agreement  with  Rumania.  This  Is  a  distance
 of  only  35  k.m.  It  fs  a  question  of  having
 a  suitable  link  which  will  connect  Rourkela
 and  the  mineral-bearing  areas  of  Banspani-
 Koira  area  in  the  Kolra  valley  and  the
 whole  hinterland  comprising  of  Madhya
 Pradesh,  part  of  Andhra  Pradesh,  Bihar  and
 Orissa,  including  the  Bhilal  steel  plant,  the
 Rourkela  Steel  plant  etc.  with  Paradip  port
 which  is  now  being  developed  into  a  deep-
 sea  port,  which  has  been  recommended  by
 the  Stcel  Export  Committee  for  being  deve-
 loped  into  a  steel  export  port.  The  MMTC
 and  the  Orissa  Mining  Corporation  (OMC)
 have  a  vast  programme  for  export  promotion
 in  respect  of  iron,  manganese  ore  and
 chromite  for  the  speedly  growing  and
 competitive  markets  of  the  world.  In  1967,
 the  Steel,  Export  Committee,  noticing
 serious  limitations  in  the  ports  of  Visakha-
 patnam  and  Calcutta,  as  a  result  of  many
 factors  of  which  handling  and  labour
 problems  were  one,  and  also  serious  berthing
 and  storage  problems  suggested  that  Paradip
 should  be  developed  as  an  alternative  port
 to  take  all  that  traffic,  Even  the  Hindustan
 Steel  Ltd.  had  a  scheme  for  diverting  its
 export  traffic  from  Bombay  and  KakInada
 because  of  the  same  difficulties.  In  reply  to
 one  of  my  questions,  namely  Starred
 Question  No,  599  asked  on  the  24th
 February,  1970,  the  hon.  Minister  had
 admitted  some  of  these  facts.  But  in  reply
 to  part  (b)  of  the  question,  namely  4

 बनु  so,  the  priority  given  and  the
 steps  taken  by  his  Ministry.”

 he  has  kept  mum  over  It.  I  fail  to  undere
 stand  whether  the  Government  is  actually
 aware  of  the  acute  problem  of  export  pro-
 motion  and  whether  they  really  want  to  do
 something  to  improve  the  export  promotion
 from  that  area,  that  is,  the  export  of  ore.
 In  ‘1967,  the  chairman  of  the  HSL,  because
 of  transportation  difficulties  and  the  non-
 availability  of  alternative  routes  had  to  stop
 exports  of  pig  iron,  billets,  bars  and
 structurals,  leading  to  a  major  breakdown  in
 our  export  promotion  effort.  So,  it  is
 most  essential  to  provide  sufficient  transit
 facilities  for  our  export  {tems  from  Bhilal
 and  Rourkela,  which  have  now  to  pass
 through  Kharagpur  and  then  to  Paradip,
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 which  {s  more  than  700  k.m.,  and  which
 chokes  the  already  congested  Nagpur-
 Kharagpur  section  of  the  South-Eastern
 Railway,  This  distance  can  easily  be
 reduced  by  about  250  k.m,  if  the  Bimlagarh-
 Talcher  rail  link  is  speedily  implemented.
 The  traffic-cum-feasibillty  study  and  engi-
 neering  survey  {fs  still  going  on,  and  I  would
 like  to  get  a  categorical  assurance  from  the
 hon,  Minister  that  this  rail  link  will  be
 given  very  high  priority,

 The  justifications  for  this  area  as  follows.
 Firstly,  there  is  the  mineral  ore  export
 Programme  from  Banspani-Koira  sector,
 The  MMTC  have  already  emphasised
 bridging  the  gap  in  railway  communication
 between  the  mineral-bearing  area  and
 Paradip  and  have  recommended  this  very
 rail  link  for  the  expansion  of  their  export
 programme,  Secondly,  the  Iron  Ore
 Subgroup  estimated  the  export  demand  in
 the  Fourth  Plan  at  3!  million  tonnes  and  in
 the  Fifth  Plan  at  48.5  million  tonnes,  out  of
 which  Orissa  alone  will  be  supplying  about
 four  million  tonnes  per  year  from  1973  to
 ‘1974,  The  main  considerations  are  that  the
 available  deposits  of  iron  ore  which  had
 been  discovered  by  Dr,  Jones  and  Dr.
 Krishnan  of  the  Geological  Survey  of  India
 a  long  time  back  have  an  iron  ore  content
 of  more  than  63  per  cent;  this  is  near
 Pirpokhrl  which  is  estimated  to  have  about
 500  million  tonnes.  The  recent  investigation
 by  the  Geological  Survey  of  India  in  a  small
 sector  of  it  has  proved  that  there  is  more
 than  263  million  tonnes.

 Then,  there  is  the  Khanda¢har  block.
 This  is  virtually  a  virgin  area  which  has  not
 been  exploited  yet.  Then,  there  are  about
 300  million  tonnes  of  low  alumina  and  low
 silica  which  suits  the  Japanese  demand,  and
 these  are  available  at  Jilling  and  the
 Langalota  area  which  is  also  in  the  same
 sector.  Then,  from  the  Barbil-Banspanl
 Bolan  area,  Orissa  will  be  able  to  supply
 about  5  million  tonnes  per  year  from
 ‘1973-74,

 The  same  Iron  Ore  Subgroup  has  recom-
 mended  a  rail  link  south  of  Banaspanl  to
 Paradip  which  means  again  the  same
 Talcher-Bimlagarh  rail  link,  Then,  there
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 fs  a  scheme  to  export  about  one  million
 tonnes  of  manganese  ore  from  974  from
 Kolra  valley  and  Barbil,  of  which  4  lakhs
 tonnes  will  be  from  that  area,  and  this  will
 start  from  1974,  The  most  convenient  and
 shortest  rail  route  to  Paradip  will  be  via
 Talcher,  if  this  Bimlagarh-Talcher  rail  Nok
 is  established.

 Then,  the  ferro-chrome  plant  which  {fs
 at  Jajpur  road  requires  limestone,  refrac-
 tories  and  quartzite  from  western  Orissa  and
 the  finished  products  will  again  be  used  in
 Rourkela,  and  these  will  again  have  to  take
 the  same  route,  namely  the  Talcher-
 Bimlagarh  route,  instead  of  going  around
 more  than  700  k.m.  via  Kharagpur.  The
 refractory  works  In  Western  Orissa  require
 chromite  and  fire-clay  from  the  Sukinda
 and  Banki  areas,  and  again  they  will  also
 be  using  the  same  rail  link,  |  Then,  there  is
 the  question  of  exploitation  of  graphite  and
 kyanite;  and  the  coal  complex  at  Talcher
 which  had  been  inaugurated  by  Dr,  Triguna
 Sen  on  3rd  February,  970  will  also  require
 limestone  from  Western  Orissa;  there  will
 also  be  the  movement  of  fertilisers  to
 Western  and  Southern  Orissa;  they  will
 again  need  the  same  rail  Ink.

 Taking  into  consideration  all  the  regional
 needs  and  the  overall  economies  of  iron  ore
 export  trade,  this  rall  link  fs  a  great
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 and  Orissa—but  also  the  export  programme
 of  India  as  a  whole.  I  want  a  firm  commit-
 ment  in  this  regard  that  the  Government
 will  at  least  wake  up  to  the  {dea  and  that
 they  will  give  priority  to  this  Talcher-
 Bimalagarh  rail  link,

 I  now  come  to  the  other  missing  link,
 the  Cuttack-Paradeep  link,  on  which  the
 Government  had  given  by  the  three  prede-
 cessor  Ministers  of  the  present  Minister  of
 Railways,  had  given  a  firm  commitment  that
 it  would  be  completed  by  December,  1971,
 But  due  to  some  unforeseen  circumstances,
 whether  it  was  due  to  political  reasons  or
 otherwise-God  knows  what  {t  was-suddenly
 they  came  to  the  conclusion  that  it  should
 be  phased  down  and  then  they  ©  started
 putting  red-hearings  and  started  asking  silly
 excuses  that  the  Orissa  Mining  Corporation
 was  not  prepared  to  co-opcrate  In  construct-
 ing  the  siding.  In  the  latest  correspon-
 dence  of  the  Orissa  Chief  Minister  with  the
 predecessor  of  the  hon.  Minister—Shri
 Govinda  Menon—that  has  been  cleared  up,
 and  the  Orissa  Mining  Corporation  has
 agreed  to  pay  Rs,  67  lakhs  which  under  all
 canons  of  justice  they  should  not  have  been
 blackmailed  fnto  paying,  In  spite  of  this
 fact  in  the  reply  given  to  my  question  on
 the  24th  of  this  month,  the  Minister  has  not
 kept  upto  the  commitments  which  were
 given  by  his  former  colleagues  that  it  will
 be  completed  by  the  end  of  1971,  I  believe

 necessity.  t  will  establish  co:  ication
 especially  with  the  areas  which  are  Adibasi
 areas  and  under-developed  areas.  If  this  rail
 link  {s  established,  then  it  will  open  up
 avenues  for  development  and  also  remove
 regional  disparities  and  imbalances.

 Moreover,  when  so  much  is  at  stake
 and  when  we  see  the  daily  happenings  in
 West  Bengal,  when  some  groups  of  people
 choose,  whenever  they  feel  like  It,  to  hold
 the  whole  State  to  ransom  and  to  paralyse
 the  commnnication  and  other  systems  by
 gheraos  and  bandhs  and  they  run  a  parallel
 railway  administration  as  in  happening  in
 parts  of  Cooch-Behar  and  elsewhere,  I  think
 {t  will  be  criminal  on  the  part  of  the
 Government  {f  they  do  not  seek  an  alter-
 native  route  to  Paradeep  to  improve  our
 export  of  these  vital  commodity  which  not
 only  affects  the  economy  of  the  four  States--
 Bihar,  Madhya  Pradesh,  Andhra  Pradesh

 it  will  be  going  np  till  the  end  of  1972,  but
 even  then,  I  would  like  to  have  a  firm
 commitment  from  the  Minister  that  at  least
 it  must  be  completed  by  December,  1972,

 Ther  I  come  to  the  uneconomic  lines,
 a  report  of  which  fs  here  with  us,  I  am
 interested  in  the  Rupsa-Talbandh  line.  I
 would  like  to  draw  the  attention  of  the
 Minister  to  page  49  of  the  report,  The
 Orissa  Government  had  requested  for  certain
 things,  and  the  Committee  has  recommended
 that  the  Bangriposi-Talbandh  section  should
 be  reopened  for  traffic  by  converting  It  {nto
 broad  gauge  and  a  survey  should  be  made
 regarding  linking  Budamara  and  Chakulia  or
 Rajaluk  and  Kokpara.

 In  this  respect,  I  would  like  to  point
 that  we  have  a  ferro-vanadium  factory  there
 and  it  passes  mostly  through  Adivasi  areas
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 {Shri  K.  P.  Singh  Deo]
 and  mineral  bearing  areas  which  are  still
 under-developed.  If  this  link  {s  extended
 up  to  the  Calcutta-Bombay  main  line....

 SHRI  S.  KUNDU Un  Sir,  the  hon.  Mem-
 ber  is  making  a  vital  point,  and  I  hope  the
 hon.  Minister  will  kindly  note  it.  I  think
 be  is  writing  some  articles...(  Interruption)

 SHRI  K,  P.  SINGH  DEO  If  they  just
 extend  this  link  to  connect  the  Calcutta-
 Bombay  mainline,  it  will  help  the  whole
 area.  And  especially  when  we  heard  that
 the  Primc  Minister  as  well  as  the  Minister
 for  Tourism  are  very  much  interested  in  the
 development  of  wildlife  tourism.  We  have
 one  of  the  best,  proposed  national  parks--
 Similipal---in  that  area  and  if  we  are  serious
 about  the  development  of  wild  life  tourism
 and  tourist  traffic,  then,  this  link  must  be
 extended  up  to  the  Calcutta-Bombay  main
 line,

 While  on  the  subject  of  wild  life  tour-
 ism,  I  would  like  to  point  out  that  on
 28th  October,  1968,  the  predecessor  of  the
 present  Minister  had  made  a  firm  commit-
 ment,  Vide  letter  No.  68/M(M&P)/649/3  to
 the  Orissa  Forest  Minister,  saying  that
 Orissa  would  be  one  of  the  eight  States
 which  will  be  receiving  as  gift  from  the
 Central  Government  a  Children’s  Train  to  be
 installed  in  the  Blological  park  {on  Nandan
 Kanan.  Since  4969  has  gone  and  we  are
 half  way  {nto  1970,  I  would  like  to  get  a_
 firm  commitment  from  the  minister  when
 this  thing  is  going  to  materialise,

 I  want  to  mentlon  a  few  difficulties  of
 my  own  constituency--Dhenkanal.  Though  It
 is  a  district  headquarters,  the  station  does
 not  have  a  proper  approach  road  from  the
 town.  Ihope  the  minister  would  kindly
 make  a  note  of  {t  and  see  that  a  proper
 approach  road  {s  laid,  because  it  Is  hubbing
 with  activity  and  itis  very  difficult  for
 buses,  trucks  passengers  etc,  to  pass,  on  to
 the  station.

 THE  MINISTER  OF  RAILWAYS)
 (SHRI  NANDA):  The  first  part  of  your
 recommendation  has  been  done,  You  said,
 make  a  not  of  it,  That  has  been  done,
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 SHRI  K,  P.  SINGH  DEO:  There  is  no
 adequate  seating  accommodation  in  the
 platform.  There  is  not  enough  place  for
 ladies  and  there  are  not  enough  upper-class
 waiting  rooms.  The  lighting  arrangements
 also  should  be  improved  in  the  station.

 Since  the  minister  is  an  INTUC  leader
 and  a  trade  union  leader,  I  would  like  to
 bring  to  his  notice  that  there  is  a  retired
 Railway  PWI,  who  is  retired  since  ‘1953,
 His  name  is  Mr,  P.R,  James.  He  has  been
 trying  his  level  best  to  get  his  grievance
 redressed.  He  has  been  moving  heaven  and
 earth,  but  he  has  not  been  able  to  get  his
 grievance  redressed,  Unfortunately  he
 Participated  in  the  927  railway  strike  and
 injnustice  was  heaped  on  him  by  the  Britl-
 shers.  Even  now,  our  Government  does
 not  want  to  see  that  the  poor  man  gets  his
 rightful  dues.  I  would  request  the  minist-
 er  to  call  for  the  correspondence  and  to  see
 that  the  poor  man  {s  not  punished  because
 he  was  patriotic  enough  to  stand  up  and
 fight  during  the  British  days,

 SHRI  LILADHAR  KOTOKI  (Now-
 gong)  :  Sir,  I  rise  to  support  the  de-
 mands  for  grants  for  the  Railways.  Within
 the  short  time  at  my  disposal,  I  will  confine
 myself  to  the  problems  of  the  North  East
 Frontier  Railway  because  it  serves  the
 strategic  north-east  region,  As  it  is  a  very
 vital  infrastructure  for  both  defence  and
 development,  this  Railway  needs  the  special
 attention  of  the  Railway  Board  and  the
 Government.

 The  House  will  recall  that  this  Railway
 was  created  as  a  result  of  the  transport
 bottleneck  created  by  partition.  When  the
 first  Chinese  aggression  took  place  in  NEFA
 in  1959,  the  extension  of  the  railway  line
 on  the  northern  bank  of  Brahmaputra  was
 taken  on  hand.  Later  on,  when  the  steamer
 service  through  Pakistan  was  closed  in
 1965,  in  the  wake  of  the  Indo-Pak  conflict,
 the  Broad  gauge  line  was  extended  upto
 Jogighopaa.  I  want  to  enphasise  that
 whatever  development  or  extension  of  rail-
 ways  has  taken  place  in  that  region,  {t  has
 been  due  mainly  to  the  defence  needs,
 The  developmement  of  the  entire  region--
 not  only  Assam,  but  also  North  Bihar,
 North  Bengal,  Sikkim,  Bhutan,  Nefa,
 Nagaland,  Manipur,  Tripura  and  the  new
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 State  of  Maghalaya--is  very  intimately
 connected  with  defence.  That  strategic
 region  cannot  be  served  unless  there  Is
 extension  of  railway  lines  there.  It  is  only
 when  the  emergency  actually  comes  that  we
 take  up  extension  or  development  work.
 Since  the  threat  from  Pakistan  and  China
 is  very  much  alive,  i  would  submit  that
 the  railways  should  take  up  the  develop-
 Ment  programme  of  that  region.  More  so
 because  tne  Prime  Minister  has  announced
 {in  this  House  and  in  the  other  House  some
 package  programmes  for  the  quickest
 development  of  this  backward  region.  For
 the  implementation  of  these  programmes
 the  extension  of  railways,  particularly  the
 extension  of  the  Broadgauge  line  from
 Jogighopa  or’  Bongaigaon  to  Gauhatl  and
 onward,  to  Tinsukia  ts  of  vital  necessity.
 I  do  not  understand  how  these  projects
 are  going  to  be  implemented  unless  the
 Broadgauge  line  is  extended  up  to  Tinsukia
 to  carry  heavy  machinery  and  other  equip-
 ments,

 We  are  sorry  to  find  that  even  the
 survey  work  that  was  undertaken  for  the
 Broadgauge  line  from  New  Bongaigaon  to
 Gauhatl  does  not  find  a  mention  in  any  of
 the  schemes  enumerated  in  the  Budget.
 We  do  not  know  whether  any  provision  has
 been  made  at  all  in  the  Fourth  Plan  for
 this.  It  is  a  matter  of  very  serious  concern
 to  us,  Unless  the  work  on  the  Broadgauge
 line  is  taken  up  and  the  first  stage  is  com-
 pleted  up  to  Gauhati  expeditiously  and  then
 extended  right  up  to  Tinsukia,  no  develop-
 ment  {s  possible  in  that  region,  I  would
 appeal  to  the  Railway  Minister  to  look
 into  the  representation  made  by  the  Mem-
 bers  of  Parliament  from  Assam  some  time

 ‘ago,  take  up  the  matter  seriously  and  make
 provision  for  this  Broadgauge  line.

 Then,  we  have  been  pressing  for  the
 extension  of  the  metregauge  line  from
 Dharmanagar  to  Agartala  year  after  year.
 It  should  be  taken  up  as  quickly  as  possible.
 Agartala  has  been  totally  cut  off  from
 railway  communication  ever  since  partition.
 Therefore,  for  the  development  of  that
 region  the  construction  of  this  Iino  isa
 must.

 Then,  in  the  broadgauge  system  ‘there
 is  a  missing  lok,  between  Barauol  and

 Katihar.  Unless  this  missing  link  is  con-
 nected  by  broadgauge,  this  region  {s  not
 going  to  get  the  full  facilities  of  broadgauge
 transport  of  heavy  materials  to  that  region,

 After  the  divisionalisation  scheme  was
 {ntroduced  in  N.F.  and  N.E,  Railways  last
 year,  there  was  a  great  agitation  for  a  Divi-
 sion  at  Ranglya  in  Assam  and  at  long  last  it
 was  conceded  that  a  Divisional  Headquarters
 would  be  located  at  Ranglya.  The  people
 of  Assam  would  like  to  know  what  concrete
 steps  have  been  taken  to  Implement  this
 assurance,  so  far  as  that  Divislon  is  con-
 cerned.

 There  are  two  branch  lines,  Chapar-
 mukh  to  Silghat  and  Katakhal  to  Lalghat
 which  are  still  private  lines.  Because  they
 are  private  lines,  there  {s  no  development,
 work,  no  improvement,  not  even  the
 basic  amenities  in  those  lines.  I
 would  reiterate  the  demand  that  we  have
 made  earlier  that  immediate  steps  should
 be  taken  to  nationalise  these  two  branch
 lines,  So  far  as  the  Chaparmuks-Silghat
 branch  line  is  concerned,  we  have  further
 suggested  that  it  should  be  extended  to
 Dibrugarh  via  Jorhat  and  Sibsagar  because
 except  Gauhati  and  Dibragharh  none  of  the
 headquarters  of  the  districts  and  sub-divi-
 sions  in  Assam  are  on  the  main  railway  line,

 If  this  alternative  line  {s  constructed,
 Nowgong,  Jorhat  Sibsagar  and  Dibrugarh
 will  come  on  the  main  line.  It  may  also
 be  examined  whether  our  proposal  for  exten-
 sion  of  the  broad  gauge  line  to  Tinsukla
 could  be  taken  along  this  new  alignment
 connecting  the  headquarters,

 25.30  hrs.

 (Suri  K.  N.  Tiwary  in  the  chair)
 The  National  highway  No,  37,  a  vital

 link  between  the  roadways  on  the  southern
 tank  of  the  Brahmaputra,  has  a  crossing
 with  the  railway  main  line  between
 stations  Dharmtul  and  Thekeraguri  and
 the  traffic  on  the  National  Highway  is  so
 very  heavy  that  that  crossing  is  kept  closed
 from  half  an  hour  to  one  hour  at  times
 blocking  the  entire  traffic.  Therefore  an
 overbridge  on  that  crossing  is  an  urgent
 necessity.  I  would  submit  that  immediate
 action  should  be  taken  for  the  construction
 of  an  overbridge  at  that  point,
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 [Shri  Litadhar  Kotoki]
 There  are  a  number  of  level  crossings

 where  no  provision  has  been  made  even  for
 the  passing  of  bullock  carts  during  the
 harvest  times  s  hence,  people  are  facing  a
 great  deal  of  inconvenience,  I  shall  not
 take  the  time  of  the  Houce  in  enumerating
 them  but  some  of  the  very  important  level
 crossings  at  least  should  be  given  unmanned
 level  crossing  facilities,  I  would  submit
 that  the  railways  should  examine  thoroughly
 the  number  of  important  points  where  level
 crossing  facilities  should  be  provided,

 One  important  problem  of  our  Railway
 is  the  exposure  of  the  Railway  line  at  several
 sections,  namely,  the  Siliguri  Section,  the
 Lumding  Sections,  both  Hill  and  Marianl
 sections,  and  Gauhatl-Lumding  sections,
 which  are  subject  to  the  subversive  activities
 of  saboteurs  and  several  serious  accidents
 have  already  taken  place.  The  suggestion
 for  clearlng  the  Jungle  on  both  sides  of
 these  strategic  and  vulnerable  areas  has
 not  yet  fully  materialised,  Apart  from  the
 safety  of  passengers  who  become  Involved
 In  accidents,  for  the  safety  of  Railway
 personnel  and  property  also  it  is  essential
 that  urgent  steps  should  be  taken  for  clear-
 ing  those  areas  and  taking  adequate  measure
 for  the  protection  of  railways  rugning
 through  those  areas,

 We  are  glad  that  the  Hill  Station,  which
 isthe  only  link  to  Cachar,  Tripura  and
 Mizo  Hlll  and  part  of  Manipur,  has  been
 dieselised  recently,  But  we  hear  that  it  is
 only  a  temporary  measure.  We  would
 submit  that  this  very  good  step  should
 be  allowed  to  continue  aad  run  efficient-
 ly.

 Tt  ls  a  very  good  thing  that  our  new
 Rallway  Minister  has  started  looking  into
 the  affairs  of  the  railway  by  himself,  He
 has  started  with  Bombay  so  far  as  the
 suburban  railways  are  concerned.  I  would  re-
 quest  him  to  have  a  look  Into  the  affairs  and
 various  matters  concerning  the  vital  North-
 east  Friontier  Railway,  It  would  not  take
 him  long  to  discover  the  state  of  affalrs
 there  if  he  goes  and  sees  the  quarters  at
 Gauhati  and  Pandu,  the  headquarters  of  the
 NF  Railway,  leave  alone  the  quarters  e¢lse-
 where,
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 SHRI  P,  0,  SEN  (Purnea):  Invite
 him

 SHRI  LILADHAR  KOTOKI:
 is  what  I  am  doing,

 That

 I  have  seen  them  myself,  I  was  president
 of  NF  Railway  Employees  Union  for  two
 years,  Itook  his  two  predecessors  there,
 The  quarters  are  not  at  all  habitable,  They
 are  leaking;  they  are  simply  unfit  for
 habitation.  A  programme  should  be  taken
 up  for  the  construction  of  the  quarters,
 We  do  not  want  luxurious  quarter.  But
 they  should  be  at  least  habitable,

 Before  I  conclude,  1६  must  compliment
 the  hon.  Railway  Minister  that  in  this  short
 span  of  his  tenure  as  the  Railway  Minister,
 he  has  earned  the  appreciation  of  the  entire
 couutry  for  the  very  laudable  steps  he  hes
 already  taken,  I  wish  him  well  and  I
 Pray  to  God  that  his  good  intentions  be-
 come  successful  so  that  the  benefits  accrue
 to  the  people  of  the  country  as  a  whole,

 श्री  रामावतार  शास्त्री  (पटना)  :  सभापति

 महोदय,  रेलवे  बजट  सम्बन्धी  अनुदानों  की  मांगों

 पर  जो  बहस  चल  रही  है  इसके  सिरूसिले  में  मैंने

 विस्तार  के  साथ  कटौती  के  प्रस्ताव  पेश  किए  हैं
 जिनकी  संख्या  2I8  है।  मैं  यह  चाहूंगा  कि  हमारे
 मंत्री  महोदय,  रेलवे  बोर्ड  के  भ्रधिकारी  और

 दूसरे  लोग  जो  रेलवे  प्रदासन  से  सम्बन्धित  हैं,
 जिस  मेहनत  से  कटौती  के  प्रस्तावों  को  मैंने

 तैयार  किया  है  अगर  अपना  थोड़ा  सा  भी  समय
 उनको  पढ़ने  में  लगायें  तो  रेलवे  कर्मचारियों  की
 जिनकी  तादात  I5  लाख  है,  बहुत  सारी  सम-

 स्थायें  उनके  सामने  आ  जायेंगी।

 शी  नन्‍्दा  :  प्राप्त  क्‍या  मेहनत  की,  सवार
 लिख  दिये  1  मैंने  तो  सारे  जवाब  भी  पढ़  लिए  हैं
 उसके  बारे  में  ।

 शो  रासावतार  ज्ास्त्री :  रेलवे  के  जो  5

 लाख  कमंचारी हैं,  विभिन्‍न  विभागों  में  काम
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 करते  हैं  उनकी  समस्याक्षों  को  जांतकारी  आपको

 होगी  ।  ओर  अगर  आप  सचमुच  उनकी  स्थिति
 में  सुधार  लाना  चाहते  हैं  तो आप  कुछ  करने  में
 समर्थ  हो  सकेंगे  |

 इसी  तरह  से  सात्रियों  की  जो  असुविधायें  हैं
 कौन  कौन  मी  उनकी  दिवकतें  हैं,  ठन  की  ओर
 भी  मैंने  सकार  और  रेलवे  बोर्ड  का  ध्यान
 आकर्षित  करने  की  कोशिश  की  है।  इसलिए
 भाप  उनको  पढ़  कर  समुचित  कार्यवाही  करने
 की  कृपा  करें

 अब  मैं  थोड़ा  रेलवे  बोर्ड  के  सम्बन्ध  में  एक,
 दो  बात  कहना  चाहूंगा  |  रेलवे  बोर्ड  के  बारे  में

 हर  साल  हम  यहां  कहते  हैं  कि  उनक्षी  कोई  आव-
 इयकता  नहीं  है  |  डेड  करोड़  रुपया  हर  साल  इन
 पर  खर्च  किया  जाता  है  शौर  पता  नहीं  इन  का
 क्या  काम  है  ?  चिटिठयों  का  जवाब  तक  नहीं
 दे  पाते,  नौकर-शाही  रैवया  प्रस्तियार  करते  हैं
 और  आम  तौर  से  जो  रेलवे  के  प्न्दर  काम  करने
 वाले  कमंचारी  हैं  उनको  कसे  दबाया  जायं,  उन
 की  मांगें  कैसे  नहीं  मानीं  जायें,  खुद  जो  सरकार
 कौर  बोर्ड  के  कानून  बने  हुए  है  उनका  कंसे
 उल्लंघन  किया  जाय  यही  इनका  काम  रह  गया

 है।  अगर  इसी  के  लिए  डेढ़  करोड़  रुपये  हर
 साल  हम  खर्च  करते  हैं  तो  इसका  कोई  गोचित्य
 नहीं  है  t

 हमारे  देक्ष  में  हिन्दी  और  अंग्रेजी  अमो  दोयों
 भाषायें  चल  रहो  हैं  भोर  दूसरो  भाषाओं  को
 भी  हम  आगे  बढ़ाना  चाहते  हैं।  छेकिन  यहां
 इनके  हिन्दी  विभाग  में  काम  करने  वाले  हिन्दो
 के  लोग  भर्ती  नहीं  किये  जाते  ।  जैसी  मुझे  खबर
 मिली  है  ज्वायेंट  डाइरेक्टर  हिम्दी  को  जगह
 खालो है ।  जब्र  से इस  पद  की  रचना  हुई  तब  से
 लेकर  आज  तक  इस  पर  किसी  को  बहाल  नहीं
 किया  गया  ।  मेरी  समभ  में  नहीं  आता  कि  यह
 कसी  हिन्दी  भक्ति  है,  #8  तमाम  भाषाओं  को

 हम  आगे  बढ़ाना  चाहते  हैं।  मैं  जानना  चाहूँगा
 कि  ह. ! ह  तक  क्‍यों  इस  पद  को  भरा  नहीं  गया।
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 इसी  तहर  से  बहुत  a  जगहों  पर,  खास
 कर  हिन्दी  भाषा  भमाषी  राज्यों  में  जब  छोग  रेलवे
 पब्लिक  सविस  कप्रिश्न  के  सामने  या  दूसरे  अफ-
 सरों  के  सामने  जाते  हैं  इंटरव्यू  बेने  के  लिए  तो
 उनसे  अंग्रेजी  में  सवाल  पुछे  जाते  हैं।  बतलाहये
 वह  अंग्रेजी  सवालों  का  कंसे  जवाब  देंगे  ?  वहां
 के  लोगों  से  उनकी  भाषाओं  में  सवाल  पूछे  जाने
 चाहिएं  ।  हिन्दी  में  पूछे  जाने  'चाहिएं,  बंगला  में

 पूछे  जाने  चाहियें,  तमिल  में  पूछे  जाबे  चाहियें,
 दूसरी  भाषाओं  में  पूछे  जाने  चाहियें।  लेकिन
 रैलवे  की  नौकरियों  में  केवल  अ  ग्रेजी  में  सवाल
 पूछे  जाते  हैं  7  इससे  मो  भी  इंटरव्यू  देने  के  लिए
 जाते  हैं  उनके  सामने  कठिनाइयां  उत्पन्न  होती
 हैं।

 इसके  बांद  मैं  रेलवे  कर्मचारियों  और
 विभिन्‍न  विभागों  में  काम  करने  वाले  लोगों  की
 तरफ  मंत्री  महोदय  का  ध्यान  दिलाना  चाहता
 हूं  ।  हमारे  देश  में  30,000  स्टेशन  मास्टर  और
 असिस्‍टेंट  स्टेशन  मास्टर  काम  करते  हैं।  डनकी
 समस्‍यायें  बहुत  जटिल  हैं।  वेतन  बढ़ाने  का
 सवाल  है,  काम  का  भार  कम  करने  का  सवाल
 है,  छीव  रिज  देने  का  सवाल  है,  ट्रांसफर  के
 लिए  सही  रूछ  बनाने  का  सवाल  है,  उनको  गजे-
 टेड  छुट्टियां  देने  का सवाल  है।  इन  बातों  को
 तरफ  कोई  ध्यान  नहीं  दिया  जाता  tT  जब  वे
 प्रान्दोलन  करने  के  लिए  मजबूर  होते  हैं  तब
 अधिकारियों  के  कान  ड़  होते  हैं।  पिछलो  जन-
 बरी  महीने  में  वे  लोग  झ्ान्दोलन  पर  जाने  वाले
 थे,  लेकिन  उस  समय  रेलवे  मंत्री  श्री  मेनन  के
 आश्वासन  देने  पर  कि  यह  उनके  प्रतिनिधियों  से
 बात  करेंगे,  उन्होंने  अपना  आन्दोलन  स्थगित  कर
 दिया  1  लेकिन  मंत्री  महोदथ  ने  संगठन  के  नेताओं
 से  बात  नड़ीं  की  |  मैं  चाहुँगा  कि  उनके  तमास
 सवालों  पर  विचार  किया  जाय  और  जो  उनकी
 सबिस  कंडिदान्स  हैं  उनमें  सुघार  काया  बाय,
 क्योंकि  अगर  उनमें  सुधार  नहीं  लाया  जायेगा
 तो  ये  ठीक  से  काम  नहीं  कर  सकेंगे,  जिसकी

 बजह  से  यदा  कदा  रेलवे  दुर्घटतायें  हो जा  सकती

 हैं  1
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 [श्री  रामावतार  श्षास्त्री]
 लोकों  मिकैनिकल  स्टाफ  के  लोग  बहुत  ही

 महत्वपूर्ण  काम  करते  हैं  क्योंकि  वे  इंजिनों  की
 मरम्मत  करते  हैं,  उन  को  ठोक  हालत  में  रखते
 हैं,  लेकिन  उन  की  सबिस  कंडिशन्त  ठीक  नहीं
 हैं  7  उन  लोगों  की  तनख्वाहें  कम  हैं,  दूसरी  जो

 सहूलियते  उन  को  मिलनी  चाहिये  मानवीय
 जीवन  बिताने  के  लिए  वे  भी  उन  को  नहीं  दी
 जाती  हैं।  पश्चिमी  रेलवे  में  और  नादेंने  रेलवे
 में  जो  रेलवे  बोर्ड  के  कानून  हैंबे  भी  लागू  नहीं
 किति  जाये  16  बी०  टी०  एम०  को  जो  सिस्टम
 आप  ने  गु  किया  है  उस  को  आप  नादंने
 रेलवे  में  लागू  नहीं कर  रहे  हैं  1  कहीं  लागू  करते
 हैं  कहीं  नहीं  करते  हैं।  यह  कसी  नीति  है  ?  एक
 समान  नीति  होनी  चाहिये  ।  जो  भी  आप  की
 नीति  हो  बहू  तमाम  रेलवे  में  छागू  हो  t

 SHRI  NAMBIAR  (Tiruchirappalli)  :
 No  Rallway  is  following  any  rule,

 eft  रामावता  शास्त्री:  इसी  तरह  से  लोको
 दोडों  में  लोग  लोहार  का  काम  करते  है,  बढ़ई
 का  काम  करते  हैं,  खलासी  का  काम  करते  हैं।
 लेकिन  उन  खलासियों  को  भी  आप  दूसरे  विभाग
 के  खलासियों  के  बराबर  ही  तन्लवाह  देते  हैं।
 उन  को  तन्ख्वाह  ज्यादा  होनी  चाहिए  क्योंकि
 उन  का  काम  ज्याना  महत्व  का  हैं,  ज्यादा

 जवावदेही  का  काम  करते  हैं।  उन  के  सवालों
 घर  आप  का  ध्यान  जाना  चाहिए  |

 अभी  स्टीम  की  तरफ  के  सुपरव।इजर  डीजल
 में  लिये  गये  हैं,  लेकिन  आज  जो  सहूलियतें  आप
 डीजल  के  सुपरवाइजरों  को  दे  रहे  हैं  दे  उन  को
 नहीं  देते  ।  उन  को  ये  सहूलियतें  देनी  चाहिये  1
 स्टीम  इंजिन  के  लोगों  को  ठिकाने  से  डीजल  की

 ट्रेनिंग  दे कर  आप  ले  सकते  हैं।  उन  को  प्राथ-
 मिकता  मिलनी  चाहिये,  नौकरियों  से  हटाना
 नहीं  चाहिये  -  लेकिन  ऐसा  होता  है  कि  उन  को
 नौकरियों  में  नहीं  लिया  जाता  है।
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 इसी  तरह  से  पब्लिक  वेज  इंस्पेक्टर  और
 असिस्टेंट  पब्लिक  वेज  इंस्पेक्टर  और  गैगमेंन  हैं
 जो  लाइनों  की  रक्षा  करते  हैं,  लाइनों  को  बनाते

 हैं।  उन  को  स्थिति  भी  बड़ी  दयनोय  है।  उन
 के  कोई  काम  के  घंटे  नियत  नहीं  है,  अजीब
 समाजवाद  हैं  जहां  भौरों  के  लिये  तो
 आठ  घंटे  का  समय  निर्धारित  है,  लेकिन  इन
 बेचारों  के  छिए  कोई  समय  नहीं  है  7  उन  के

 लिए  विश्राम  कौ  कोई  व्यवस्था  नहीं,  उन  के

 लिए  कोई  छुट्टी  की  ब्यवस्था  नहीं,  उन  के  लिए
 प्रमोशन  का  कोई  जरिया  नहीं  |  उनकी  तन्व्वाहों
 में  कोई  बढ़ोत्तरो  नहीं  क्री  जाती  है।  आप  उनसे

 लाइनों  को  ठोक  रखने  का  काम  लेना  चाहते  हैं
 ताकि  दुषघंटनायें  न  होने  पायें  लेकिन  उत्तकी
 समस्याओं  पर  ध्यान  तो  दिया  जाये।  रेलवे

 ऐविसडेंट्स  को  रोकने  के  लिए  जो  वांचू  कमेटी
 बनी  थी  और  जो  कुन्जरू  कमेटी  थी  दोनों  ने
 उनके  बारे  में  बहुत  ही  सिफारिशें  की  थीं,लेकिन
 उन  सिफारिशों  को  सरकार  ने  भुला  दिया।

 अगर  उन  की  तरफ  आप  का  ध्यान  खींचा  जाता

 हैं  तो  भाप  परवाह  नहीं  करते,  आप  के  कानों

 पर  जू'  नहीं  रेंगती  ।  आप  को  चाहिए  कि  उन
 की  तरफ  ध्यान  दें  ।

 इसी  तरीके  से  जो  मिनिस्टीरियछ  स्टाफ

 रेलवे  के  दफ्तरों  में  काम  करता  है  उनकी  हालत
 पर  भी  ध्यान  दिया  जाना  चाहिए  |  उनकी  बहुत
 सी  दिगकते  हैं।  उनका  प्रतिनिधिमंडल  कुछ  दिन

 पहले  जब  डा०  राम  सुमग  सिंह  मंत्री  थे  उबसे
 मिला  था,  जो  उन  के  पहले  मंत्री  श्री  पुनाचा  थे
 उनसे  भी  मिला  था|  उन्होंने  वादा  भी  किया
 था  कि  जनवरी  के  मध्य  तक  उन  को  अपग्रेड
 करने  की  घोषणा  करेंगे  ।  लेकिन  अब  मार्च  खत्म

 हो  रहा  है,  अभी  तक  कोई  घोषणा  नही  हुई  हैं।
 उनके  आइवासन  आहृबासन  ही  बन  कर  रह
 गये  ।  अब  हमारे  नये  मंत्री  महोदय  आये  हैं  जिन

 के  बारे  में  कहा  जाता  है  कि  वहू  काफ़ी  ध्यान
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 देते  हैं  इन  बातों  पर  ।  मैं  उनसे  उम्मीद  करता

 हूं  कि  बहू  हम  को  निराश  नहीं  करेंगे  1

 कभी  दानापुर  में  रनिग  स्टाफ  के  लोगों  की

 हडताल  हो  जाती  है  कभी  मोगलसराय  में  हड-
 ताल  हो  जाती  है  शौर  कभो  कलकत्ते  मे  हडताल
 हो  जाती  है,  कभी  सदन  रेलवे  में  हड़ताल  हो
 जाती  है  ।  उनकी  समस्याओं  की  तरफ  भी  मंत्री

 महोदय  को  ध्वान  देना  चाहिए।  चाहे  ड्राइवर
 हों  चाहे  शंटर  हों  या  चाहे  फायरमेन  हो,  उनसे
 काम  तो  आप  ज्यादा  लेना  चाहते  हैं  लेकिन  काम
 के  मुताबिक  दाम  नहीं  देना  चाहते  ।  ऐसी  स्थिति
 में  यह  सही  बात  है  कि  आप  दुर्घटनाओं  रोक

 नहीं  सकंगे  |  भ्रोप  को  इस  तरफ  ध्यान  देना

 चाहिए  |  आखिर  दानापुर  के  लोगों  ने,  कलकत्ते
 के  लोगों  ने,  मोगलसराय  के  लोगों  ने  हड़ताल
 क्‍यों  की  ।  अभी  हाल  में  उनको  इस  लिए  हड़-
 ताल  करनी  पड़ी  कि  आप  के  अफसरों  ने  उनके
 साथ  दुव्यंवहार  किया  ।  दानापुर  ईस्टर्न  रेलवे  के
 जो  डी०  एस०  श्री  गुजराल  हैं  जरा  उन  में  भी
 आप  वात  कीजिए  ।  उन्होंने  पेशा  बना  रक्खा  है
 रुवामख्वाह  कर्मचारियों  को  तंग  करने  का  1
 अगर  आप  कमंचारियों  को  तंग  करेंगे  तों  अब
 जमाना  वदल  चुका  है।  कर्मचारी  भी  प्रापको
 जवाब  देंगे  और  श्री  गुजराल  को  कई  जगह  जवाब
 मिल  खुका है  भ्रच्छा  जवाब  भी  मिल  चुका  है
 बुरा  जवाब  भी  मिल  चुका  है।  मैं  चाहता  हैँ  कि
 श्री  गुजराल  अपनी  मजदूर  विरोधी  हरकतों  से
 बाज़  भायें  और  उनका  सहयोग  लेकर  के,  वहां
 रनिंग  स्टाफ  के  छोगों  का  सहयोग  लेकर,  लोकों
 मेकेनिकल  स्टाफ  के  लोगों  का,  स्टेशन  मास्टरों
 का  और  मिनिस्टीरियल  स्टाफ  के  लोगों  का  सह-
 योग  लेकर,  काम  करें  |

 इसी  तरीके  से  गार्डो  का सवार  है।  गार्ड

 कितना  महत्वपूर्ण  कार्य  करते  हैं  यह  सब  जानते

 हैं।  अगर  वे  न  रहें  तो  गाढ़ी 'चल  ही  नहीं
 सकेगी  1  लेकिन  उन  पर  काम  बढ़ता  द....] अ  जा

 रहा  है  और  काम  के  मुताबिक  उमको  मजदूरी
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 नहीं  मिलती  ।  उनको  कोई  सहूलियतें  नहीं  हैं  1

 ऊपर  से  पन्द्रह  पन्द्रह  किताबें  रक्खी  जाती  हैं।
 वतलाइये  कि  गाढ़  केसे  इतनी  किताबों  पर  काम

 कर  सकता  है।

 इसी  तरह  से  श्राल  इंडिया  स्विधमेन  केबिन-
 मेन  और  लिवरमेन  ऐसोसिएशन  ने  आप  के

 सामने  चार-सूची  मांगें  पेश  की  हैं।  उनकी  मांग
 क्या  है  ?  वेतत  में  सुधार  हो,  पदोन्नति  और
 तरक्की  में  सुधार  हो,  नौकरी  का  मूल्यांकन
 किया  जाय,  एवलुएशन  किया  जाय  शौर  उनके
 संघ  को  मान्यता  दी  जाप  ।  इसकी  तरफ  आप
 का  ध्यान  जाना  चाहिए।

 आज  डा०  राम  सुभग  सिह  यहां  नहीं  हैं,
 जब  वह  मिनिस्टर  नहीं  थे  तब  उन्होंने  कहा  था
 कि  चेकिंग  स्टाफ  को  रनिंग  स्टाफ  मानना  चाहिए
 लेकिन  जब  वह  मिनिस्टर  हो  गए  तब  उन्होंने
 इस  काम  को  नहीं  किया  ।  आज  फिर  वह  मिनि-
 स्टर  नहीं  हैं  ।  थें  चाहूंगा  कि  उन्होंने  जो  आश्वा-
 सन  दिया  था,  कम  से  कम  प्राज  के  रेलवे  मंत्री
 तो  उसको  पूरा  करें  1  वह  आध्वासन  देने  में  तो
 बड़े  बहादुर  थे  लेकिन  कोई  काम  पूरा  नहीं  करते
 थे।  कम  से  कम  आज तो  मंत्री  महोदय  उस  को

 पूरा  करें  और  जो  चेकिंग  रटाफ  है  उनकी  मांगों
 को  मान  लें  |  उन  छोगों  ने  अमी  हाल  में  आगरा
 में  सम्मेलन  किया  था  जिसमें  कुछ  पार्लियामेंट  के
 मेम्बरों  ने  भी  उनकी  मांग  का  समथंन  किया
 था  1  जो  ट्रेन  कलक  होते  हैं  उनसे  आप  खाली
 रात  को  काम  छेते  हैं,  दिन  में  उनसे  काम  नहीं
 लेते  ।  उनकी  इस  तरह  की  बहुत  सो  समस्‍यायें
 हैं  ।  उनको  गजेटेड  छुट्टियाँ  नहीं  मिलती,  उन
 की  सेवा  की  शर्तें  अच्छी  नहीं  हैं।  जो  सहूलियतें
 आप  आफिस  में  काम  करने  वालों  को  देते  हैँ
 वही  सहूछियतें  आप  ट्रेन  बलकों  को  नहीं  देते  हैं।
 उनको  भी  आप  बही  सहूलियतें  दें  1  ट्रेंन  कलकस
 की  तमाम  समस्याओं  पर  विचार  करके  आप
 उनको  समाधान  करें।
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 [श्री  रामाबतार  शास्त्री]
 पूर्वोत्तर  रेलवे  मजदूर  सभा  ने  आपके  सामने

 23  सूत्री  मांग  पत्र  पेश  किया  है।  उस  पर
 ध्यान  देना  चाहिए  |  मैं  उन  सब  मांगों  का  यहां
 जिक्र  नहीं  चाहता  हैँ  क्योंकि  समय  नहीं  है।
 केवल  एक  बात  का  जिक्र  करूंगा  ।  गरहड़ा  में
 आपके  साढ़े  पांच  हजार  कमंचारी  रहते  हैं  1
 अगर  दो  आदमी  भी  एक  घर  में  हों,  ज्यादा  न
 भी  हों  और  अगर  फैमिली  प्लानिंग  की  बात  को

 बे  मान  भी  ले  और  उनके  दो  ही  बच्चे  हों  तो  उन
 उच्चों  की  तादाद  ग्यारहा  हजार  के  करीब  होती
 है  L  तीन  नहीं  दो  ही  बच्चे  हों  तो  भी  बच्चों
 की  तादाद  ग्यारह  हजार  होती  है।  उन  बच्चों
 के  पढ़ने  के लिए  आपने  एक  मिडिल  स्कूल  हां
 खोल  रखा  है।  वहां  के  कर्मचारियों  ने और
 सभी  तरह  की  यूनियंज्ञ  ने,  इन्टक,  आदि  चार
 पांच  यूनियंज  नें  मिल  कर  दस  दिन  तक  भूख
 हड़ताल  की  थी  1  उनको  मांग  थी  कि  उस  स्कूल
 को  अपग्रेड  किया  जाए।  उस  स्कूल  का  कालेज
 जेसा  विशाल  भवन  है  भत:  उसको  आसानी
 से  अपग्रेड  किया  जा सकता  है।  आप  उसको

 हायर  संकेंडरी  स्कूल  वनायें।  सी  तरह  से  आप
 समस्तीपुर  के  अन्दर  मिदिल  स्कूल  बनायें।

 मुजफ्फरपुर  आदि  और  भी  कई  ऐसे  स्थान  हैं  जहां
 हसकी  जरूरत  है  ।  उसको  भी  भाप  पूरा  करें।

 गरहूड़ा  के  स्कूल  जरूर  तो  अपग्रेड  को  आप  करें।
 झगर  ऐसा  नहीं  किया  गया  तो  एक  विस्फोटक
 स्थिति  वहाँ  पैदा  होने  वाली  है  ।

 एकाउ  ट्स  क्लर्क  भी  बड़ी  तादाद  में  हैं।
 उनका  कहना  है  कि  जो  काम  ए  ग्रेड  वाले  करते

 हैं  वही  वी  ग्रेड  वालों  को  भी  _करना  पड़ता  है।
 लेकिन  दोनों  की  तनस्वाहों  में  फें  है।  एक  हीं
 तनल्वाह  आप  दोनों  को  दें।  ए  भ्रंड़  में  जाने  के

 लिए  आप  इस्तहान  लेते  हैं।  उसकी  जरूरत  नही
 है  i  जब  दोनों  एक  ही  तरह  का  काम  करते  हैं
 तो  दोनों  को  समान  वेतम  भी  आप  दें।  प्ररीक्षा
 की  बात  को  आप  खत्म  करें।

 एटेडेंट  छोग  जो  गाड़ियों  में  चलते  हैं  उतकी
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 तरफ  भी  आपका  ध्यान  जाना  चाहिये।  मैंने

 सुना  है  कि  आपने  उनके  लिए  ड्यूटीज  बहुत  वढ़ा
 दी  हैं,  बहुत  सा  काम  उनको  दे  दिया  है।  उनकी

 मांगों  की  तरफ  भी  आपका  ध्यान  जाना

 चाहिये  |

 सबसस्‍्टोटयूट  लेवर  हजारों  को  तादाद  में  है  1

 कंज्युप्रव  छेवर  चार  छाख  के  करीब  है  1  उनकी
 तरफ  भी  आपका  ध्यान  जाना  चाहिए  |  वे  लोग

 सबस्टीटयूटस  की  जगह  दस  बारह  साल  से  काम
 कर  रहे  हैं।  दानापुर  में  बहुत  से  लोग  पड़े  हुए
 हैं  ।  इतने  दिनों  से  क्यों  आपने  उनको  सबस्टीट-

 यूट  बना  कर  रख  छोड़ा  है।  जब  चाहें  खाली

 हों  तो  आप  उनको  दें  |  इस  मामले  में  अष्टा-

 चार  होता  है,  अफसर  लोग  मतमानी  करते  हैं,
 पक्षपात  करते  हैं।  उसको  श्राप  खत्म  करें।
 जितनी  तनवख्वाह्‌ु  आप  दूसरे  मजदूरों  को
 देते  हैं  उतनी  ही  तनख्वाह  जाप  सबसस्‍्टीटयूट-
 को,  केज्युअल  लेबर  को  भी  दें  7  जितना  काम
 आप  दूसरों  से  लेते  हैं  उतना  हो  उनसे  भी

 छेते  हैं।  फिर  उनकों  तनख्वाहु  समान  क्‍यों  नहीं
 दी  जाती  है  ?

 SHRI  NAMBIAR:  About  casual
 labour  there  may  be  some  assurances  which
 requires  to  be  given.  There  are  four  lakhs
 of  casual  labour,

 MR,  CHAIRMAN:  He  is  speaking
 now.  Let  bim  carry  ou,

 SHRI  NAMBIAR  :  I  am  only  helping
 him,

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  ॥  He  fs  casually  mentioning  it,

 sit  रामावतार  शास्त्री  :  तमाम  रेल  कर्म-
 चारियों  के  असन्तोष  को  आप  दूर  करें  ।  उनके
 लिए  नीद  बेस्ड  मिनिमम  वेज  के  सिद्धान्त  को

 लागू  करें  जिस  की  झुझुआत  आपने  की  थी।

 पंद्रहवीं  लेबर  कान्फ्रेंस. से.  में  आपने  इसकों  माना
 था।  चाहता  है  कि.  जापके  जमाने  में  हो  वह
 कार्योस्वित  हो  बाये  ।
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 भाप  जो  आटोमेशन  रेलवे  में  लागू  कर  रहे
 हैं,  उसे  लागू  न  करें  ।

 अवकाद  ग्रहण  की  आयु  को  बढ़ायें  कम  न

 करें  ।  भ्रफसरों  की  बाचिल  को  श्वमाप्त  करें।

 जिन  कमंचारियों  को  गर्मी  जाड़े  की  वर्दियाँ  देते

 हैं  उसको  समय  पर  दें।  बहुतों  को  शाप  देते  मी

 नहीं  हैं।  उसको  भो  वें  ।  कार्फिडेंशल  रिपोर्ट्रेंस  जो
 लिखते  हैं,  इसको  आप  खत्म  करें।  तमाम  केटे-
 गरीज  की  जो  यूनियंज  है  उनको  आप  मान्यता
 प्रदान  करें।  नेशनल  फड़बान  आफ  इन्डिन
 रेलवेमेम  की  मान्यता  को  आप  छीन  लें  ।  उसका
 कोई  आदमी  नहीं  है  1  अगर  आप  चाहें  तो  आप
 इसकी  छान  बीन  कर  सकते  हैं।

 गवर्नमेंट  कंडक्ट  ्ल्ज  रेलवे  मजदूरों  पर  जो

 आप  लागू  करते  हैं,  उसे  आप  समाप्त  करें  I

 टेरिटोरियल  आर्मी  का  जो  मिसबूज  हो

 रहा  है,  इसकों  आप  बन्द  करें।  9  सितम्बर  की

 हडताल  को  दबाने  के  लिए  आपने  इससे  काम
 लिया  था।  इसके  मिस्यूज  को  आप  बन्द  करें।

 आखिर  में  ज्ञानता  की  जो  मांगें  हैं  उनको
 आप  सुन  ले  और  उनकी  आप  पूर्ति  करें।  पूर्वो-

 त्तर  रेलवे  पर  भांसी  कए  स्टेदान  है।  उसको  गंगा
 के  कटाव  से  संकट  पैदा  हो  गया  है  7  वहू  कभी
 भी  कट  सकता  है।  रेलवे  बोर्ड  ने  उसे  हुटा  कर
 दक्षिण  की  ओर  ले  जाने  कौ  योजना  बनाई  है  1
 उसे  पर  बहू  लाखों  रुपया  खर्च  करना  चाहता
 है।  लेकिन  वेखा  अगर  किया  मया  तब  भी  मांसी

 को  कोसी  के  कटाब  से  नहीं  बचाया  जा  सकेगा  ।
 श्री  eo  एल०  राव  मे  ठीक  कहा  है  कि  जो

 बतेमान  पारा  है  जिससे  मांसी  स्टेशन  को  छतरा
 है  उसे  मोड़  कर  गंगा  की  पुरानी  घारा  में  भिला

 दिया  जाए.  i  ऐसा  करने  से  आप  माँसी  स्टेशन
 को बचा  सकते  हैं  ।  उसे  बचाया  भाना  चाहिए  |

 समस्तीपुर  से  दरभंगा  तक  एक  बड़ी  लाइन
 ले  जायं।  वरभगा  में  हवाई  अड्डा  है  और
 उसका  इस्तेमाल  आप  लड़ाई  के  वक्‍त  भी  कर
 सकते  है।  वह  बोडेर  का  इलाका  है।  समस्ती-

 पुर  से  दिल्‍ली  तक  मिथिला  मेल  आप  चलायें
 ताकि  उधर  के  छोगों  को  आसानी  हो  ।  दाना-

 पुर  स्टेशन  जिस  का  लोकल  नाम  खगोल  है  ओर
 जो  पूर्वी  रेलवे  पर  है  वहां  नहर  के  किनारे

 डेहरी  आनसोन  तक  एक  नई  लाइन  बनाइये
 ताकि  जनता  को  आसानी  हो  सके  ।  किटटटा  से

 विक्रम,  पालीगंज  भरवलहू  और  कुरथा  होते  हुए
 जहानाबाद  तक  एक  नई  रेलवे  लाइन  बनाइए  |

 जहानाबाद  से  इसलाबपुर  होते  हुए  बिहार  शरीफ
 तक  भी  लाइन  ननाइए  ॥

 दानापुर  का  ऊपरी  पुल  जो  है  उसको  चौड़ा
 किया  जाना  चाहिए।  नेऊरा  तथा  भौर  जो

 दूसरे  स्टेशन  हैं  जहां  पर  ऊपरी  पुल  नहीं  हैं  वहां
 ऊपरी  पुल  बनाने  की  कोशिश  करें।  पटना--
 या  लाइव  को  दौहरा  किया  'जाएं।  पटना--
 गया  लाइन  पर  जो  स्टेशन  हैं,  जैसे  परसा,  पोठद्ी
 नदवां,  तारेगना,  नदौल  उन  में  जहां  बत्ती  की

 ब्यवस्था  नहीं  है,  वहां  बत्ती  की  व्यवस्था  करें  जहां
 प्लेटफार्म  ऊंचा  नहीं  है,  बहाँ  प्छोटफाम॑  ऊचा
 करें  झौर  जहां  पानी,  पाखाने  अ।दि  को  व्यवस्था

 नहीं  है,  वहां  इसकी  व्वपस्था  आप  करें।

 बरोनी  से  दानापुर  जो  पैसेंजर  गाड़ी  भाती

 है  उसे  आगरा  तक  आप  छे  जायें  और  फिर
 आगरा  से  वापिस  करें  ।  इससे  लोगों  को  आसानी
 होगी  |  बख्तियारपुर  से राजगीर  तक  की  ज॑

 लाइन  है  वहू  बहुत  चलती  है,  बहुत  महत्वपूर्ण
 लाइन  है  |  वहां  आप  कहते  हैं  कि  आपको  हद
 दफा  पन्द्रह  लाख  का  धाटा  होता  है।  लेकिन  झों

 वाड़ियों  को  समव  पर  नहीं  चलाते  हैं।  गाड़ियांप
 समय  पर  चलाइये,  बत्ती  की  व्यवस्था  कीजिए  |
 ऐसा  आपने  किया  तो  आपकी  आमदनी  बढ़ेंगी
 भोर  ज्यादा  लोन  राजगीर  जो  कि  एक  पबंटन
 केस  है  जा  सकेंगे  ।
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 मुगलसराय  पंंसेजर  को  पटना  से  सवा  तीन

 बजे  के  बजाए  आप  साई  चार  बजे  हाम  में
 स्टार्ट  करें  7  डी  लक्स  को  मेन  लाइन  से  सप्ताह
 में  दो  बार  चलाने  की  व्यवस्था  करें  ।  अभी  वह
 एक  वार  चलती  है|  ऐसा  तक  ाप  न  दें  कि
 रेक  नहीं  है।  रेक  की  व्यवस्था  आप  करें।
 रेलवे  बोद  जैसा  सफेद  हाथी  आपने  बांध  रखा

 है  ।  वह  किस  लिए  है  अगर  वह  रेक  की  व्यवस्था
 भी  नहीं  कर  सकता  है  ।

 राजेन्द्र  बाबू  के  नाम  पर  आपने  राजेंद्रगगर
 स्टेदान  बनाया  है|  वहाँ  पर  गाड़ियां  रुकसी  नहीं
 हैं।  उनको  वहाँ  रुकवाने  की  व्यवस्था  आप
 करें।  मीठापुर  में  ऊपरी  पुल  बरायें  ताकि
 बात्रियों  का  जो  रश  रहता  है  वह  न  रह  सके
 और  यात्रियों  को  सहूलियत  हो  ।  बिह॒टा  स्टेशन

 बड़ा  महत्वपूर्ण  है।  वहाँ  हवाई  अड्डा  भी  है।
 बह  फौज  का  हवाई  अड्डा  है।  वहां  तूफान  मेल

 नहीं  रुकती  ।  और  बनारस  एक्सप्रंस  एक  तरफ

 से  रुकती है  दूसरों  तरफ  से  नहीं  रुकती  हैं  1

 दोनों  गाड़ियों  को  आप  वहां  खड़ा  करें  ।  और
 आप  ऐसा  नहीं  कर  सकते  हैं  तो  कोई  लोकल

 गाड़ी  चलाइये  7  पटना--गया  लाइन  पर  ऐसी
 गाड़ी  आप  ब्बलायें  जो  छः  बजे  सवेरे  पटना  पहुंच
 जाए  ताकि  छात्रों  को  ओर  सरकारी  कर्मचा-

 रियों  को  जो  हजारों  की  तादाद  में चेक  टेरिएट
 आते  हैं  या  दूसरे  दफ्तरों  में  झआाते  हैं,  उनको  तथा

 छात्रों  को समय  पर  पहु  चने  में  सुविधा  हो  ।

 आप  इन  माँगों  पर  ध्यान  दें  और  इनको
 पूरा  करने  की  कोशिश  करें।  अगर  झापने  ऐसा

 नहीं  किया  तो  फिर  आपके  आने  से  कोई  लाभ

 नहीं  होगा

 16  brs.

 SHRI  A.S.  KASTURE  (Khamgaon)  :
 Sir,  lam  thankful  to  you  for  giving  me
 this  opportunity  to  speak  on  the  Demands
 for  Grants  under  the  Miolstry  of  Railways.
 In  this  connection,  I  would  like  to  bring
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 to  the  notice  of  the  Railway  Minister  some
 problems  of  my  constituency  and  tate.
 Vidarbha  and  Marathwada  are  very  {impor-
 tant  parts  of  Maharashtra,  Vidarbha  and
 Marathwada  are  Important  cotton-growing
 areas,  Khamgaon,  Jalna  and  Aurangabad
 are  important  centres  of  cotton  in  Vidarbha
 and  Marathwada.  There  is  only  one  branch
 line,  that  is,  the  branch  line  of  the  Bombay-
 Calcutta  main  Ine  which  goes  via  Vidarbha,
 and  in  Marathwada,  there  is  only  one  metre
 gauge  line  that  is,  Manmad-Hyderabad  line,
 These  railway  lines  are  insufficient  in  Vidar-
 bha  and  Marathwada.  Besides  ‘cotton,
 sugarcane  is  grown  in  plenty  in  Marathwada
 aod  Vidarbha,  and  many  co-operative  sugar-
 factories  are  coming  up  in  these  areas,

 There  wasa  demand  jin  the  beginning
 also,  so  far  as  Vidarbha  is  concerned,  that
 the  important  cenire  Khamgaon  should  be
 connected  to  Jalna  in  Marathwada,  The
 engineering  and  traffic  survey  of  this  line
 was  underiaken  by  the  Railway  Ministry  in
 9]2  and  in  1933,  actual  work  was  started
 and  earth-work,  was  also  completed,  The
 milestones  and  furlong  stones  are  still  visi-
 ble  there.  I  do  not  know  why  that  line  was
 abandoned  later  on  and,  was  not  completed.
 Even  now,  there  is  a  demand  for  this  parti-
 cular  line  between  Khamgaon  and  Jalna
 which  goes  via  Chikhli  and  Develgaon
 Raja,  So,  I  request  the  railway  Minister
 to  give  top  priority  to  this  particular  line,
 of  this  important  area,

 Besides,  the  Government  of  Maharash-
 tra  has  also  suggesied  some  new  linea  for
 Marathwada,  They  have  suggested  a  new
 line  ing  Aura  bad  to  Shol.  ip via  Bihar  and  Osmanabad,  They  have  sug-
 gested  a  broad  gauge  line.  Agaln,  there  is
 another  difficulty  for  Marathwada,  namely
 only  a  metre  gauge  line  is  there  and  because
 of  that  metre  gauge  linc,  Marathwada  is
 not  prospering  though  there  {s  sufficient
 scope  for  progress,  Because  of  the  lack  of
 a  broad  gauge  line,  that  area  has  not  pros-
 pered,  §o,  there  45  a  move  that  this  Man-
 mad-Hydrabad  metre  gauge  line  should  be
 converted  Into  a  broad  gauge  line,  There
 is  @  proposal  to  this  effect.  I  donot  know
 what  steps  the  Rajtway  Ministry  thas  taken
 in  that  direction,  But,  if  it  is.  difficult  to
 convert  the  entire  line—Manmad—Hiydera-
 bad—I  request  tha  Minister  le  consider  at  -
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 least  the  feasibility  of  converting  Manmad--
 Mudhkhed  portion  of  that  metre  gauge
 line,

 Then,  I  would  like  to  suggested  another
 railway  line  for  this  under  developed  area.
 I  would  like  to  suggest  that  the  two  towns
 Jamoer  and  Chandrapur  should  be  connec-
 ted  by  a  railway  Hine  :  via  Ajanta,  Buldana,
 Mekhar  Washim,  Yeotmal,  and  Want,  If  this
 line  Is  completed,  there  will  be  a  railway
 line  in  that  undeveloped  part  of  Vidarbha
 Region  and  that  Ine  will  also  be  connecting

 the  world  famous  place  Ajanta,  A  large  num-
 ber  of  visitors  are  coming  to  see  the  Ajanta
 caves  and  the  Ellora  caves,  So,  far,  there
 fis  no  railway  line  which  connects  these
 famous  centres  of  tourist  interests.  There-
 fore.  considering  the  importance  of  these
 areas,  I  request  the  Railway  Minister  to
 consider  this  proposal  as  early  as  possible
 By  this  particular  new  line,  Buldana  which
 is  the  district  headquarter  tn  Maharashtra
 will  also  have  a  railway  line  and  the  entire
 area  which  has  no  railway  tine  will  have  the
 advantage  and  facility.

 I  would  like  to  bring  to  the  notice  of  of
 the  Minister  the  problem  of  my  constituency.
 There  is  a  village  called  Jamwasu  in  bet-
 ween  Lohogad  and  Amanwadi  stations  of
 the  Kandwa-Purna  M.G.  section,  The  ac-
 tual  distance  between  these  two  stations
 fs  2  KM.  but  the  chargeable  distance  is
 6  KM.  In  between  these  two  stations.
 there  fs  village  Jamwasu.  It  is  a  hilly  track
 and  the  people  of  that  area  want  a  station
 at  Jamwasu.  I  have  written  a  letter  to  the
 Minister.  4  do  not  know  what  action  they
 have  taken  so  far.  I  request  the  Minister  to
 consider  this  request  as  early  as  possible,

 At  Jalam  station,  there  !s  an  overbridge,
 It  is  a  short  one;  It  covers  only  two  lines.
 But  actually  there  are  four  lines,  That
 station  ts  towards  the  south  of  the  village.
 That  overbridge  is  towards  the  south  of
 station.  I  do  not  know  what  was  the  idea
 in  constructing  the  overbridge  towards  the
 south  of  the  station  when  the  village  is
 towards  the  north  of  the  station.  It  be-
 comes  very  difficult,  for  the  people  of  that
 area  to  catch  the  train  when  Shunting  is
 also  going  on  these  uncovered  lines  and  thus
 a  large  number  of  accidents  have  occured,
 This  was  brought  to  the  notice  of  the  rall-

 way  authorities.  I  am  told  that  the  railway
 authorities  have  moved  the  land  acquisition
 authority  and  the  matter  is  pending.  But
 the  railway  authorities  are  not  taking  active
 interest  in  that  proceeding  and  they  are  not
 {na  position  to  acquire  the  land  so  far.
 This  should  be  expedited.

 I  would  like  to  point  out  certain  diffi.
 cultles  in  railway  timings.  Punjab  Mail
 reaches  Busaval  junction  early  in  the  morn-
 ing.  No.  !  Dn  Calcutta  Mall  via  Nagpur
 also  reaches  Busava!  early  in  the  morning,
 but  there  fs  no  connection  between  the  two,
 Before  the  Punjab  Mall  {s  admitted  on  the
 platform,  clearance  is  given  to  the  l  Dn.
 train  and  passengers  coming  by  Punjab  Mall
 cannot  catch  Calcutta  Mall.  So,  they  have
 to  waste  lot  of  time  unnecessarily  at  Busa-
 val  Junction.  This  difficulty  should  be
 removed  by  adjustment  of  proper  connec-
 tlon,

 श्री  ऑकारलाल  बेरवा  (कोटा) :  सभापति

 महोदय,  जब  भी  रेलवे  बजट  भाता  है,  तो  हम
 आशा  करते  हैं  कि  राजस्थान  को  कोई  न  कोई
 रेलवे  लाइन  या  कोई  अन्य  रेलवे  संबंधी  सुविधा
 जरूर  दी  जायेगी।  लेकिन  स्थिति  यह  है  कि

 राजस्थान  में  किसी  मंत्री  या  किसी  ओर  के
 के  कारण  दबाव  रेलवे  की  ओर  से  जो  भी  काम

 किया  गया  है,  उसकी  हालत  बहुत  खस्ता  है
 और  रेलवे  को  उससे  नुकसान  ही  हो  रहा  है।

 यह  खुशी  की  बात  है  कि  श्री  नंदा  रेलवे

 मंत्री  बने  हैं  7  वह  बड़े  अनुभवी  हैं  उन्होने  गृह
 मंत्रालय  में  आते  ही  सदाचार  का  ड्रामा  रचा

 था।  उसी  तरह  उन्होंने  रेल  मंत्रालय  में  भी

 बाते  ही  एक  ऐसा  ड्रामा  रचा,  जिसके  कारण
 जो  रेलवे  कमं  चारी,  क्लकें  या  स्टेशन  के  अन्य

 कमंचा  री,  पहले  एक  रुपया  माँगते  थे,  वे  अब  तीन
 बार  रुपये  माँगते  हैं  ।  श्री  नन्दा  ने  गृह  मंत्रालय

 में  आते  हो  कहा  था,  कि  वह  दो  साल  में  भ्रष्टा-

 चार  को  मिटा  देंगे  ।  अगर  बहू  रेलवे  विभाग  में

 ब्याप्त  अष्टाचार  को  दो  साल  में  मिदा  दें,  तो
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 ढीक  है,  वर्ना  972  का  रहा  है;  चुनाव  में
 पब्लिक  इन  लो  मिटा  देगी।  मैं  कहना  ,चाहता
 हैं  कि--इस  तरह  के  वायदे  करके  पब्लिक  को
 घोखा  देना  ठीक  नहों  है  ।  मिट्टी  से  सोना  बनाने
 जैसे  जादू  के  खेल  से  देश  की  जनता  संतुष  :  नहीं
 हो  सकती  है।  हमने  अखबारों  में  पढ़ा  है  कि
 श्री  नन्‍दा  ने  बाबई  में  थर्ड  क्लास  में  सफर  किया,
 ताकि  वे  थर्ड  क्लास  में  यात्रा  करने  बाछे  लोगों
 कौ  मुसीबत  देख  सकें ।  मैं  पूछनां  चाहता  हूँ  कि
 लोगों  की  मुसीबतें  देखने  मात्र  से  मंत्री  महोदय
 क्या  कर  पार्येगे--क््या  वह  नये  डिब्बे  लगा  देंगे,
 क्या  वह  उन  डिब्बों  को  एयर  कन्डीशंड  बना
 देंगे।  कया  उन  मुसाफिरों  को  कम  कर  देंगे  ?
 कया  उनको  एक्स्ट्रा  नहीं  बैठने  देंगे  ?  क्या  उनके
 लिए  नई  रेलगाड़ी  चला  देंगे  ?  इन  के  हाथ  में
 कुछ  नहीं  है  1  केवल  एक  भभका  देना  है  बारूद
 का  और  पब्लिक  को  घोखा  देना  है  कि  हाँ,
 मिनिस्टर  साहब  थडे  क्लास  में  बैठकर  गए।
 हम  तो  तब  जानें  कि  6  महीने  के  बजाय  दो
 साल  में  भी  वह  रेलवे  से  भ्रष्टाचार  और  तमाम
 जो  मुश्किलात  हैं  उनको  दूर  कर  दें,  तब  हम
 जानें  या  हमेशा  थर्ड  क्लास  में  चलने  का  प्रण
 कर  लें  कि  मैं  थर्ड  क्लास  में  हो  बैठकर  चलू गा
 तब  भी  हम  मान  सकते  हैं।  लेकिन  मैं  समझता

 हूं  कि  मंत्री  महोदय  यह  अ्रष्टाचार  नहीं  मिटा
 सकते  हैं  |

 श्रीमतो  लक्ष्मीबाई  (मेडक)  :  प्वाइण्ट.आफ
 आडंर  है।  आप  लोगों  के  कहने  से  मंत्री  महोदय
 थर्ड  क्लास  में  गए,  यहे  बड़े-बड़े  पेपरों  में  झाया
 झौर  यह  यहाँ  आकर  उनकी  निन्‍्दा  करना  शुरू
 कर  दिए  i  यह  तो  ठीक  नहीं  हैं  t

 क्री  ऑकारलाल  बेरवा  :  में  यह  कहना
 चाहता  हूं,  मंत्री  जी  ने  जो  बीड़ा.  उठाया  है,  उसे
 पार  लगाना  होगा  1

 ह्टेदानों  क ेछिए  और  नई  लाहनों  के  लिए
 [जो  रुपया  मंजूर  है  उसमें  हमने  देखा  तो  कोटा
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 से  चित्तोड़  तक  की  लाइन  के  लिए  हमने  कई
 दफा  माँग  की,  डा०  राम  सुभग  सिंह  जब  मिनि-
 स्टर  थे  तो  हमने  इनका  बड़ा  श्रच्छा  वहाँ  जुलूस
 निकाला,  कोटा  से  लेकर  ब ूदी  तक  i8  दरवाजे
 बनाए  बौर  बड़ा  स्वागत  किया,  आप  जाय॑  तो
 माप  का  भी  करेंगे,  आप  के  लिए  भी  20  दर-
 बाजे  बना  देंगे,  छेकिन  कोटा  से  चितौड़  तक
 की  लाइन  तो  बनाएं  ।  इन्होंने  कह  दिया  कि  यह
 तो  अलाभकर  लाइन  है  1  अब  इन्होंने  पहले  से
 ही  क्‍या  देखा  लिया  ।  पेट  में  बच्चा  और  उसका
 नाम  पहले  ही  रख  दिया  कि  अलाभकारी  है।
 मैं  पूछता  हैँ  यह  मिनिस्टर  लोग  कौन  सा  फायदा
 कर  रहे  हैं?  कया  यह  अलाभकारी  नहीं  है  ?
 कौनसा  फायदा  पब्लिक  का  यह  करते  हैं,
 बताएं  |  हम  यह  निवेदन  करते  हैं  कि  आप  50
 मील  का  टुकड़ा  न  बनाए,  बू'दी  तक  का  ही
 बना  दें  और  उसमें  अगर  आप  को  लाभ  दीखता
 है  तो  आगे  बनाएं  वरना  न  बनाएं  लेकिन
 आपने  यह  पहले  से  ही  कह  दिया  कि  बह
 अलाभकारी  है।  एक  सर्वे  .  मेंटी  गई  थी,  उसकी
 रिपोर्ट  देखिये  ।  उसने  रिपोर्ट  दी  कि  सांगानेर
 टाउन  टोडाराय  सिंह  होते  हुए  बूंदी  तक  मीटर
 गेज  से  मिला  दिया  जाय  7  कैसी  अकल  खराब
 हो  गई  है  उस  कमेटी  वालों  की  और  झाप  लोगों
 की  भी  ?  कंसे  छोटी  लाइन  को  बड़ी  लाइन  से
 मिछा  दिया  जायगा  ?  कोट।  से  लेकर  बूंदी  तक
 कुल  22  मील  का  टुकड़ा  है  लेकिन  वाह  रे  कमेंटी
 को  रिपोर्ट  ।  छेकिन  चलो,  रिपोर्ट  कर  दी  तो
 कुछ  न  कुछ  किया  तो  ।  और  इन्होंने  क्या  किया
 कि  सुखाहिया  के  दबाव  में  आकर  उदयपुर
 हिम्मतनगर  लाइन  निकाल  दी  जिस  पर  73
 करोड़  रुपया  ख  कर  दिया।  उस  पर  एक
 मालगाड़ी  जाती  है  और  आधी  पैसेंजर  गाड़ी
 जाती  है  जिसमें  कोई  सवारी  बंठती  ही  नहीं  है
 तो  बह  अलाभकारी  नहीं  होगा  तो  और  कया
 होगा  ?  इसी  तरह  गुना-मक्सी  लाइन  हमारे
 विद्याचरण  जो  के  दबाव  में  आकर  बना  दी  ।
 उस  पर  चार  करोड़  रुपया  लग  गया  झौर  अभी
 तीन  करोड़  और  लगना  बाकी  है।  अभी  उसला



 *
 कर  देखा

 341  D.  6.  (Riys.),  1970-71  CHAITRA  5,  892  (SAKA)  D.  6.  (Riys.).  1970-7]  342

 निर्माण  कार्य  चल  रहा  है।  6  साल  हो  गए

 बनते  बनते  ।  उसका  भी  यही  हाल  होगा  1  तो

 ऐसी  छाइनों  के  बनाने  से  जो  दवाव  में  आकर

 बनाई  जाती  हैं,  क्या  फायदा  होता  है  ?

 अब  में  आता  हैँ  रेलवे  कर्मचारियों  की

 तरफ  |  रेलवे  गार्ड  और  दूसरे  रेलवे  कर्मचारियों

 का  हाल  देखिये  ।  यह  बोर्ड  बंठे-बंठे  क्‍या  कर

 रहा  है  ?  48  किलोमीटर  की  जो  रफ्तार  थी

 उसको  बढ़ाकर  90  किलोमीटर  कर  दिया  डीजल

 इंजिन्स  की  जौर  मरे कवान  का  वजन  बही  दस

 टन  का  दस  टन  है  जबकि  एनालिसिस  लगा
 जाय  तो  i8  टन  वजन

 उसका  होना  चाहिये  ।  स्पीड  जैसे  ज॑से  बढ़ेगी

 पीछे  जाकर  लोड  पड़ेगा  और  धकधक  ज्यादा

 होगी  ।  मीटर  गेज  में  भी
 8  टन  का  ब्रकव  न

 है  |  लेकिन  यहां  मंत्री  महोदय  स्पीड  बढ़ाते  जाते

 हैं  भौर  ब्र कवान  का  बजन  वही  दस  का  दस  टन

 रखा  है।  इसके  अलावा  पहले  लकड़ी  के  ब्ं क-
 बान  थे  i  उसको  हटाकर  लोहे  के  ब्रंकवान  लगा

 दिए।  लकड़ी  के  जबये  तो  उनकी  खिड़की

 दरवाजे  वगैरह  अगर  टूट  जाते  थे  तो  कील

 ठोंक  कर  काम  चला  लेते  थे  ।  लेकिन  लोहे  के

 लगा  दिए  तो  उसमें  कील  भी  नहीं  ठोंक  सकते

 हैं।  अगर  वर्कंशाप  में  जायं  तो  6  महीने  तक

 ममम्मत  हो  कर  नहीं  आते  ।  फिर  यह  गर्मी  में

 गर्म  और  सर्दी  में  ठण्डे  हो  जाते  हैं।  यह  देखिए

 इनकी  अकल  का  नमूना  ।  इसी  तरह  से  इन्होंने

 सीमेंट  के  स्‍लीपर  लगाए,  उसमें  करोड़ों  और

 लाखों  रुपये  खर्च  किए  ।  बाद  में  बहू  नाकामयाब

 हो  कर  खत्म  हो  गए  ।  जिस  ठेकेदार  को  करोड़ों

 रुपये  का  फ़ायदा  देना  था,  बहू  उस  को  देकर

 बैठ  गए  भ्रौर  वह  सारे  स्‍लोपर  खत्म  कर  दिये  1

 इसी  तरह  से  आगरा  ईस्ट  बैंक  पर  मोहनलाछ

 सुलाड़िया  के  समधी  हीरालाछ  जैन  ठंकेदार  हैं,

 उन्होंने  भूत  बैगन्स  के  नम्बर  दे  दिये,  कोयले  के

 बैगनों  के और  तीन  चार  खाख  रुपये  का  बोगस

 पेमेंट  उनको  कर  दिया  ।  बिजिलेंस  कमेटी  वालों

 ने  रिपोर्ट  दे  दी,  वह  दबाकर  4  हैं।

 भूत  बैंगनों  के  नम्बर  उसने  दे  दिए.  मैं  नम्बर
 बताने  को  तैयार  हूं  कि  कौन  से  वैगन  कहां  पढ़े
 हैं  और  कहां  से  आये  हैं।  ...(व्यवधान)  eoetee

 भूत  वह  होते  हैं  जो  पुराने  बेगन  हूटे-फूटे  पड़े
 थे,  उनके  नम्बर  दे  दिये  ।  गार्ड  का  मैंने  आप  को
 बताया  ।  गार्ड  अगर  किसी  पेशी  की  तारीख  को
 बम्बई  जाता  है  तो  3  रुपये  60  पैसे  के  हिसाब
 से  7  रुपये  उसको  डेली  एलार्वेस  के  मिलते  हैं
 जबकि  कोई  ब्षाबू  या  खैलासी,  चपरासी  जाय  तो
 उसे  LM  रुपये  मिलते  हैँ  कंडक्टर  जाय  तो  उसे
 l]  qua  मिलते  हैं।  छेकिन  गार्ड  को  केवल  7
 रुपये  मिलते  हैं।  और  गार्ड  से  कंडक्टर  की  तन-
 हवाहू  ज्यादा  है  तो  बताइये  वह  गाई  क्‍या
 करेगा  ?  क्‍या  गार्ड  ने  ही  सारा  गुनाह  किया  है  ?
 लेकिन  नहीं,  यह  भी  एक  नमूना  इनकी  भ्रकल
 का  देखिये  ।  इन्होंने  कंडक्टर  को  हटाकर  उसकी

 जगह  अटेंडेंट  रख  दिया  i  लिस्ट  श्रटेंडेट  के  हाथ
 में  दे  दी  जो  न  पढ़ा  न  लिखा  1  मैं  जोधपुर  जा

 रहा  था  पिछली  दफा  तो  मैंने  श्रे डेंट  से  पूछा
 कि  मेरी  सीट  कहाँ है?  वह  कहता  है  कि  आप
 का  तो  रिजर्वेशन  ही  नहीं  है।  मैंने  कहा  कि
 मैंने  'रिजबेशन  तीन  चार  दिन  पहले  पालियामेंट
 से  कराया  था  तत  कहता  है  कि  मैं  सीट  तो
 आप  को  दे  दूंगा।  मैंने  कहा  लिस्ट  कहां  है  ?
 जब  लिस्ट  निकाली  तो  उसमें  सबसे  ऊपर  ही
 लिखा  था  ओंकार  लाल  बेरवा  ।  तो  यह  तो  हाल
 है।  और  देखिए  कंडक्टर  और  अटेंडेंट  में  फर्क
 कितना  है  !  तनख्वाह  दोनों  को  एक  है।  तन-

 ख्वाह  में  कुछ  फर्क  नहीं  पड़ता  ।  बल्कि  कंडक्टर
 को  इनको  एक  ट्रेनिच  देनी  पड़ती  है,  अटेंडेंट  को

 ट्रेनिंग  भी  नहीं  देनों  पड़ती  i  लेकिन  यह  ऐसे
 फायदे  की  सोचते  हैं  जिस  से  इनकों  कोई  फायदा
 तो  मिलता  नहीं  है,  खाली  बदनामी  मिलती  है
 ओर  पैसेंजर  को  परेशान  करना  होता  है  ।

 हसी  तरह  से  झाप  देखिये  कि  जो  रेलवे

 स्कूलों  के  मास्टर  हैं  उनकी  तन्वाहू  दूसरे  कर्म -
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 चारियों  स ेकम  है।  और  कमंचारियों  को  5
 दिन  की  क॑जुअल  लीव  मिलती  है  और  इनको
 2  दिन  केवल  मिलते  हैं।  औरतों  के  लिए  जो
 जास्टरनियां  हैं  इनके  लिए  कोई  सुविधा  नहीं  है।
 मैं  कोटा  का  हाल  बताऊं  ।  एक  एक  रकूल  में
 नब्बे-तब्बे  और  100-100  लड़के  हैं  जिनके  लिए
 हां  जगह  नहीं  है  1  मैंने  कई  दफा  कहा  कि  इस
 को  बढ़ाइए,  चीफ़  इंजीनियर  भी  आकर  देख

 गए,  डी०  एस०  को  भी  दिखा  दिया  लेकिन  क्‍या

 नमूना  है  कि  यह  कहते  हैं  कि  क्‍या  करें  ऊपर  से

 मंजूरी  नहीं  आती  ।  लड़कों  के  लिए  मंजूरी  नहीं
 मिलती,  यह  कितने  शर्म  की  वात  है|  प्राज  तक

 महू  मिडिल  नहीं  हो  सका  1

 कोटा  में  जो  लोको  कर्मचारी  हैं  उनकी  जो
 कालोनी  बनी  हुई  है  उसके  पास  ही  उन  के
 कोयले  के  वेगन  खाली  होते  हैं  जो  सारी  भूल
 उड़  कर  इन  के  मकानों  में  जाती  हैं  ।  मैंने  कई
 दफा  कहा  कि  जैसे  रतलाम  में  और  बाहौद  में
 सीमेंट  की  दीबार  बनाई  है  बसे  ही  यहां  भी
 दीवार  बना  दें  ताकि  उनके  कपड़े  इत्यादि  खराब
 म  हों  और  वह  बीबारी  से  बचें  लेकिन  कोई

 सुनने  वाला  नहीं  है  ।

 कोटा  की  एक  बात  मैं  ओर  मताऊं  बहाँ
 जितने  कर्मचारी  हैं  उन  को  अनफिल्टर्ड  पानी
 पिलाया  जाता  है।  टैंक  में  कभी  साफ  किया  हुप्रा
 पानी  नहीं  रहता  है  |  भ्रंग्रेजों  के जमाने  में  एक
 दफा  डाक्टर  ने  रिपोर्ट  दी  थी  कि  यह  पानी  पिलाया
 जाएगा  तो  इन  को  बीमारी  हो  जायगी  ;  लेकिन
 कितने  शर्म  की  बात  है  कि  22  साल  में  बह
 अपने  रेलवे  कमंचारियों  को  फिल्टर्ड  पानी  भी
 नहीं  दे  सके  ।  कम  से  कम  दस  पन्द्रह  हजार
 कमंचारी  वहां  रहते  हैं  ।  और  छोटी  उदवी
 स्टेशन  पर  तो  इंजिन  से  पानी  पिलाया  जाता  है
 जिस  में  एच्चिड  होता  है  कितने  दामें  की  बात
 है  ?  क्या  इतना  भी  आप  नहीं  कर  सकते  कि
 वहाँ  जो  60-70  श्रादमी  हैं  उत  के  लिए  एक
 कुमा  खोया  जाब  ?  लेकिन  बहीं,  यहाँ  तो  बेढे-
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 बैठे  कुछ  भौर  ही  सोचा  करते  हैं  ।

 (स्यवधान)  ...अरे  बेठो,  सिर  माछिश  करो  |
 टिकट  हमी  मिलेगा  जब  सिर  मालिश  करते
 रहोगे।

 आपने  कुछ  अनुवादक  रखे  हुए  हैं  जो  ह्टेवानों
 पर  लाउड  स्पीकर  से  हिन्दी  और  अग्नंजों  में
 घोषणायें  करते  हैं  कि  फलाँ  गाड़ी  इतने  बजे
 आयेगी  और  इतने  बजे  जायेगी  ।  966
 में  जब  इन  को  इस  काम  पर  लगाया  गया
 था  तो  उन  से  कहा  गया  था  कि  तुम  को  130-
 3005०  के  ग्रेड  में  गाया  जा  रहा  है,  लेकिन

 तुम्हारी  बरिष्ठ  कर्मचारी  के  रूप  में  पदोन्नति
 कर  दी  जाएमी,  यानी  210-400  ०  के  ग्रेड
 में  कर  दिवा  जायगा।  चार  साल  हो  गये
 लेकिन  पदोन्नति  करने  का  सवाल  ही  पैदा  नहीं
 होता  ।  सात  और  पांच  यानी  कुल  बारह  जगहें
 हैं--बम्बई,  सैटल,  बडोदा,  राजकोट,  भावनगर,

 दोहद,  परेल,  अजमेर,  जयपुर,  रतलाम,  कोटा,
 कारखाना-भ्रजमेर  जहाँ  पर  इन  लोगों  को  अभो
 तक  प्रमोशन  नहीं  मिला  है।  आप  इनको  शीघ्र
 से  शीघ्र  प्रमोशन  दें।

 शेड्यूल्ड  कास्ट  के  कमंचारियों  के  साथ  जो

 व्यवहार  किया  जाता  है,  उसका  नमूना  देखिये  ।
 अजमेर  में  एक  लड़का  |8  साल  से  मिस्त्री  के
 रूप  में  कार्य  करता  था,  दो  साल  पहले  उस  का

 आई.  को,  डब्लू,  में  प्रमोशन  कर  दिया  गया,
 दो  साल  काम  करने  के  बाद  उसको  फिर  रिवर्ट
 कर  दिया  गबा  और  किसी  दूसरे  को  पीछे  की
 तरफ  से  भरती  कर  लिया  गया  यह  कह  दिया
 कि  तुम्हारा  तो  कन्फर्मेशन  ही  नहीं  आया  है,
 तुम  को  इस  जगह  पर  कंसे  रखा  जा  सकता  है  |

 यह  व्यवहार  शेड्यूल्ड  कास्ट  के  कर्मचारियों  के
 साथ  हो  रहा  है।

 मही  व्यवहार  हमारे  लक्ष्मी  वर्कशाप  में
 चल  रहा  है  |  वहाँ  गुप्ता  मैनेजर  है  जो  चोड्यूल्ड
 कास्ट  के  लोगों  की  पदोन्‍नति  करना  ही  नहीं
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 चाहता,  चोर  दरवाजे  से  आदमियों  को  ले  लिया

 जाता  है  1

 अब  डाक्टरों  का  हाल  देखिये  ।  आप  कहते
 हैं  कि हम  मोनोपली  को  खत्म  कर  रहे  हैं,  हमारे
 यहाँ  कोटे  में  कमल  एंड  कम्पनी,  चश्मेवाला  है,
 उपत्तकी  मोनोपली  अब  भी  कायम  है।  डा०

 मनसारमण,  डा०  दयाल  शौर  डा०  भट्टाचाय॑
 8-10  साल  से  वहाँ  चले  प्रा  रहे  हैं,  हर  एक  को
 लिख  कर  दे  देते  हैं  कि कमल  एण्ड  कम्पनी  पते
 चदमा  ले  लो,  200  go  देकर  जो  उस  कम्पनी
 से  चष्मा  ले  लेता  है,  वह  पास  हो  जाता  है।
 जब  कि  वहां  पर  दूसरी  दुकानें  भी  हैं,  उन  में  से

 एक  ्तो  इंगलैंड  रिटन  है  अगर  उनसे  कोई  दमा

 ले  लेता  है  तो  उसे  रिजेक्ट  कर  देते  हैं।  मैं

 जानना  चाहता  हूं  कि  इन  डाक्टरों  का  ट्रस्फर
 क्यों  नहीं  होता  है  ।

 व्होलर  की  मोनोपली  जन्म  से  चल  रही  है,
 अंग्रेजों  क ेजमाने  से चला  आ  रहा  है।  उस  के

 स्‍टाल  पर  काम  करने  वालों  को  अग्रेजों  के
 जमाने  85  परसेंट  कमीशन  मिलती  थी,
 लेकिन  अब  7  परसेंट  हो  गई  है,  न  उन  को  कोई
 वर्दी  मिलती  है,  त  दूसरी  सुविधा  मिलती  है।
 अगर  कोई  शिकायत  होती  है  तो  प्रधान  मंत्री  के

 पास  जा  कर  हाथ  जोड़  देते  हैं-जय  माती  की  ॥

 र्फ  शमेंट  का  हाल  देखिये  1  हमारी  कमेटी

 भी  कई  दफा  जा  कर  देखतो  है,  एक  तरफ  आप

 कहते  हैं  कि मोनोपली  को  ख़त्म  करो,  दुसरी
 तरफ  खुद  मोनोपली  को  कायम  रखता  चाहते
 हैं।  अगर  किसी  के  पास  0  डले  हैं  और  प्रगर
 11वां  आदमी  जिसके  पास  ठेला  है,  वह  मर
 जाय,  तो  उस  गया रहवें  ठेले  को  भी  उसी  दस
 ठेलेवाले  को  एलाट  कर  दिया  जाता  है  ।  ऐसा
 क्‍यों  होता  है  ?  अच्छा  तो  यह  था  कि  उस  ढठेले

 को  उत्ती  के  बच्चे  को  एलाड  कर  दिया  जाता,

 जिससे  कि  उस  की  विधवा  रोटी  कमा  कर

 गुजारा  कर  सकती,  झगर  यह  भी  मुमकिन  नहीं
 था  तो  टेण्डर  कर  के  देते,  लेकिन  ऐसा  नहीं
 करते,  जिसके  पास  पहले  ही  चार  हैं,  उसको

 'धाँचवां  और  दे  दिया  जाता  है  और  कहते  हैं  कि

 ऐसे  ही  आाईंर  हैं  a

 झापने  एक  यूज़र्ज  कमेटी  बनाई  हुई  है--
 उसके  नमूने  देखिये  1  हमारे  वेस्टन  रेलवे  के
 होदयार  जनरल  मैंनेजर  यहाँ  बैठे  हुए  हैं  i  इस
 कमेटी  में  एक  आदमी  को  लिया  गया  है,  जिस
 का  नाम  है  दारोलिया,  जो  क्षायद  हिन्दुस्तान
 समाचार  की  तरफ  से  उसमें  हैं।  एक  दफा  वह
 फर्जी  टिकट  के  आधार  पर  दायद  अपनी  औरत
 को  ला  रहा  था,  चैकर  ते  उसको  चैक  किया
 ओर  चार्ज  कर  लिया।  उसने  धॉस  दिखलाई  तो
 उस  की  रिपोर्ट  कर  दी  गई  t  बाद  में  तय  हुआ
 कि  उस  को  कमेटी  में  न  लिया  जाय  ।  लेकिन
 उसने  कहा  कि  तनख्वाह  चाहे  2  रु०  कर  दो,
 जो  पास  मिलता  है  वह  बन्द  कर  दो,  लेकिन
 नाम  दरोगा  धर  दो  ।  हमारे  डी.  एस.  ने  उस
 की  सिफारिश  की  और  जनरल  मैंनेजर  साहब
 ते  उसको  एप्वाइंट  कर  दिया  ।  जो  आदमी
 भ्रष्टाचार  के  आरोप  में  पकड़ा  गया,  जिस  को

 हटा  दिया  गया,  उसी  को  फिर  रिकमेण्ड  किया
 जाता  है  शरीर  रख  लिया  जांता  है  ।

 तापड़िया  साहब  को  उस  में  लिया  गया  है,
 जो  कलकत्ते  में  रहते  है,  वेस्टर्न  रेलवे  के  स्टेशनों

 के  नाम  तक  का  पता  नहीं  है  नाहटा  साहब  को
 लिया  गया  है,  जो  जैसलमेर  में  रहते  हैं,  जो  कि
 नाद॑न  रेल्वे  में  है,  कोटा  डिवीज़न  के  बारे  में
 उन  को  क्या  पता  है  ?  कितने  दार्म  की  बात  है।
 जो  उस  डिवीजन  में  रहता  है,  अगर  आप  उस
 को  रखें,  तो  वह  कुछ  काम  कर  सकता  है,  लेकिन
 जो  रहता  कलकते  में  है,  कानपुर  में  है,  उस  को
 रखने  से  क्या  लाभ  है  1
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 एक  सत्येन्द्र  पहाड़िया  साहब  हैं,  उन  को

 इसमें  रखा  गया  है  जो  जे.  के.  सम्पत्ति  में

 कानपुर  में  काम  करते  हैं-आए  बताइये  इस

 तरह  की  यूजजं  कमेटी  का  क्‍या  लाभ  है  ?  एक
 भापने  कर्तेल  पटेल  की  औरत  को  रखा  हुआ  है,
 जिसके  पति  हमारे  यहाँ  से  रिटायर  हो  कर  डी.
 सी.  एम.  में  जा  कर  लगे  ।  हिन्दी  उन  को  आती

 नहीं  है  जिसको  कोटा  स्टेशन  का  पता  नहीं  है,
 थें  क्लास  पैसेन्जर  डिब्बे  का  पता  नहीं  है,  उस
 को  हमारे  ऊपर  थोप  दिया  है  1  वह  क्‍या  करेगी  ?

 ऐसी  अन्धेर  गर्दो  हमारे  यहाँ  मची  हुई  है।  मैं
 नन्दा  जी  से  कहना  चाहता  हूँ--झगर  आप  इन
 श्रीजों  की  तरफ  थोड़ा  भी  घ्यान  दें  तो  ये
 क्षिकायतें  बहुत  जल्दी  दूर  हो  सकती  हैं  ।

 अब  शेड्यूल्ड  कास्ट  और  शेडयूल्ड  ट्राइव्स
 के  सिलेक्शन  की  बात  को  लीजिये  ।  सबसे  पहली
 बात  तो  मैं  यह  कहना  चाहता  हूँ  शेडयूल्ड  कास्ट

 और  शड॒यल्ड  ट्राइम्स  के  थर्ड  ग्रेड  के  लोगों  का

 ट्रास्फर  नहीं  होना  चाहिए  ।  क्‍यों  कि  उन  को

 ट्रांड्फर  की  चघौंस  वे  कर  दो-तीन  सौ  रुपया  डन

 से  लूट  लिया  जाता  है  ।  यहां  एक  बात  और

 कह  दू---भगर  इन  अ्रष्टाचारों  की  शिकायत

 की  जाय  तो  उस  का  कोई  लाभ  नहीं  हैं,  जांच

 कोन  करेगा  ?  आप  का  दिल्‍ली  स्टेशन  सुप्री-
 टेन्डेन्ट  है,  उसके  खिलाफ  'झ्ष्टाचार  के  आरोप
 थे,  उसका  ट्रान्सफर  कर  दिया  सया,  लेकिन

 कहां  ट्रान्सफर  हुआ  |  उसने  कहा---मैं  प्रमोशन

 नहीं  लेना  चाहता  और  यहीं  पर  जमा  रहा,
 क्योंकि  रुपयों  की  गड्डी  बहीं  पर  दिखाई  देती  है।

 प्रगर  श्राप  अपनी  ऐजेंसीज़  के  भ्रष्टाचार
 को  देखना  चहते  हैं  तो  दिल्ली  स्टेप्नन  के  बाहर
 तीन-घार  एजेन्सियां  हैं  स्टेशन  से  टिकट  नहीं
 मिलेगा,  क्‍योंकि  उन  एजेंसियों  ने  पहले  ही  उन
 टिकटों  को  ले  रखा  है  और  आज  खदाचार  की
 बात  कहते  है--चार  रुपये  लेंगे  और  आप  को
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 दिकट  मिल  जायगा  ।  आप  नौकर  को  भेज  कर
 देख  लीलिए,  स्टेशन  पर  नहीं  मिलेगा,  पालिया-
 मेंट  के  बुकिंग  आफिस  पर  नहीं  मिलेगा,  लेकिन

 इन  3-4  दुकानों  पर  जरूर  मिल  जायगा

 अब  भ्रगर  भ्रष्टाचार  के  खिलाफ  दरख्वास्त
 दी  जाती  है  तो  उसकी  जांच  कौन  करेगा  ?  जिन
 लोगों  को  आपने  विजिलेंस  में  लगा  रखा  है,
 इंस्पेक्टर  बगरह,  वे  बेचारे  क्‍यों  मुसीबत  में

 पड़े  ।  तीन  साल  के  बाद  उन  को  फिर  इसी
 विभाग  में  वापस  आना  है,  इस  लिये  वे  क्यों
 किसी  को  बुरा  बनायें  7  जब  उन  को  उसी  मफसर
 के  नीचे  प्रा  कर  काम  करना  है,  ज्ञों  चोर  अफसर
 है,  तो  वह  तो  उस  बेचारे  को  खा  जाएगा,  इस
 लिये  क्‍यों  बुरा  बनें  ।  अगर  आप  चाहते  हैं  कि
 बाकई  वह  कुछ  काम  करें  तो  उसको  विजिलेंस
 विभाग  में  ही  परमानेन्ट  पोस्ट  दीजिये  1

 अब  अस्पतालों  की  दवाइयों  का  हाल
 सुनिये  16  हमारे  यहाँ  कोटा  से  वीना  तक  मेडिकल
 बान  चलती  हैं,  उसमें  कितनी  दवाई  है,  कितने
 इंजेक्शन  हैं,  कोई  हिसाब-किताब  नहीं  होता  है
 ह्टेशन  मास्टर  तो  बड़े  स्टेशन  पर  जा  सकता  है,
 लेकिव  जो  बेचारा  गैंगसंन  है  वह  कहाँ  जाय,
 उसका  इलाज  कौन  करेगा  |

 ‘16.29.  brs.

 (MR.  DEPUTY-SPEAKER  in  the
 Chair)

 बुकिंग  क्लकंस्‌  को  आपने  5-i0  5.  की
 चेनज  रखने  पावर  दी  है  ।  इसके  बारे  में  मैंने

 एक  प्रइन  भी  पूछा  था  और  आपने  उत्तर  में
 बताया  कि  स्टेशन  मास्टर  को  पावर  दी  गई  है।
 ब  जो  आदमी  6  आने  का  टिकट  लेता  है,  वह
 भी  रुपया  पकड़ाता  है,  जो  l0  ara  का  टिकट

 लेता  है,  वह  भी  रु.  पकड़ाता  है,  अब  इतनी
 रेजगारी  बुकिंग  कलक  कहां  से  लाये  यहाँ  पर

 कहा  जाता  है  कि  तन  को  रुपया  दो  तों  वे  पूरा
 पंसा  नहीं  लोटाते हैं,  में  पूछता  हूं  कि  वहाँ  से
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 लौटाये,  क्या  बह  अपने  घर  से  रेजगारी  बना  कर
 लाये  1  उस  पर  भी  अगर  विजिलेंस  इंस्पेक्टर
 झा  कर  जांच  कर  ले  और  उसके  पास  कुछ
 ज्यादा  मिक  जाय  तो  उस  उस  को  आप  सजा
 देना  चाहते  हैं,  तुम्हारे  पास  यह  रुपया  कहाँ  से
 भ्रामा  |

 MR.  DEPUTY-SPEAKER  :  You  can
 continue  the  next  day.  Now  we  may  take
 up  private  members"  business.  Mr,  Parmar,

 ——

 6.30  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 FIFTY-NINTH  REPORT

 SHRI  BHALJIBHAI  PARMAR  (Do-
 had)  :  J  beg  to  move  4

 “That  this  House  do  agree  with  the
 Fifty-ninth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Reso-
 lutions  presented  to  the  House  on
 the  I8th  March,  1970,""

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  §

 “That  this  House  do  agree  with  the
 Fifiy-ninth  Report  of  the  Committce
 on  Private  Members’  Bills  and  Reso-
 lutions  presented  to  the  House  on  the
 28th  March,  970.’’

 The  motion  was  adopted,

 6.3I  brs.

 REPRESENTATION  OF  THE  PEOPLE
 (AMENDMENT)  BILL*

 (Insertion  of  New  Section  7A)

 sit  ओम  प्रकाश  त्यागी  (मुरादाबा)  :  मैं

 प्रस्ताव  करता  हैँ  कि  लोक  प्रतिनिधित्व  अधि-
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 नियम,  1951,  में  आगे  संशोधन  करने  वाले
 विधेयक  को  पेश  करने  की  अमुमति  दी  जाये।

 MR,  DEPUTY-SPEAKER  :
 tlon  is:

 The  ques-

 “That  leave  be  granted  to  Intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 95i,""

 The  motion  was  adopted.

 श्री  ओम  प्रकाह्ा  त्यागी  :  मैं  विधेयक  पेश
 करता  हूं  ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Substitution  of  Article  \6,  Amendment
 (of  article  320  and  omission  of  Article

 335)

 st  ag  लिमये  (मुंगेर) :  मैं  प्रस्ताव
 करता  हैँ  कि  भारत  के  संविधान  में  आगे  संक्षो-
 घन  करने  वाले  विधेयक  को  पेश  करने  की  अनु-
 मति  दी  जाए  1

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tlon  Is  ;

 “That  leave  be  granted  to  Introduce
 a  Bill  further  to  amend  the  Constita-
 tion  of  India,”

 The  motion  was  adopted.

 sit  ag  fora  :  मैं  विधेयक  पेश  करता  हूँ।

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL*

 (Amendment  of  Section  80)

 श्री  मोम  प्रकाश  त्यागी  (मुरादाबाद)  :.  मैं
 प्रस्ताव  करता  हूं  कि  सिविल  प्रक्रिया  संहिता,

 *Published  in  Gazette  of  Iodia  Bxtraordinary  Part  Il,  section  2.  dated  26-3-70,
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 1908,  में  आगे  संशोधन  करने  वाले  विधेयक  को
 पेश  करने  की  प्रनुमति  दी  जाए।

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Code  of
 Civil  Procedure,  +1908."

 The  motion  was  adopted.

 श्री  ओम  प्रकादा  त्यागो  :  मैं  विधेयक  पेश
 करता  हूँ  1

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Articles  \20,  2\0,  345
 etc.)

 SHRI  MURASOLI  MARAN  (Madras
 South):  Sir,  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the  Cons-
 titution  of  India.

 MR.  DEPUTY-SPEAKER  v  The  ques-
 thon  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.”

 The  motion  was  adopted.

 SHRI  MURASOLI  MARAN  :
 introduce  the  Bifl.

 Sir,

 MITHILA  DEVELOPMENT  BOARD
 BILL*

 eft  शिव  चंद्र  झा  (मधुबनी)  :  मैं  प्रस्ताव
 करता  हूँ  कि  उत्तर  बिहार  के  दकीघ्र  कृषि  ओद्यो-
 गिक  विकास  के  लिए  एक  बो  के  गठन  कौ
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 व्यवस्था  करते  वाले  विधेयक  को  पेक्  करने  की

 अनुमति  दी  जाए।

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  ;

 ‘That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  formation
 of  a  Board  for  the  purpose  of  rapid
 agro-  industrial  development  of  North
 Bihar,”

 The  motion  was  adopted.

 at  छिव  चन्द्र  झा:  में  विधेयक  पेश  करता

 हूं।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Articles  20,  210
 and  Par}  XVII)

 SHRI  MURASOLI  MARAN  (Madras
 South):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  India.

 MR.  DEPUTY-SPEAKER  ;
 tion  fs  ;

 The  ques-

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Constitu-
 tion  of  India.”

 The  motion  was  adopted.
 SHRI  MURASOLI  MARAN  :  Sir,  I

 introdu€e  ths  BIL,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  27)

 att  ओम  प्रकादा  त्यागी  (मुरादाबाद)  :  मैं
 प्रस्ताव  करता  हूँ  कि  भारत  के  संविधान  में

 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated  26.3.70,
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 आगे  संशोधन  करने  वाले  विधेयक  को  पेश  करने
 की  अनुमति  दी  जाए  i

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tlon  {s  :

 “That  leave  be  granted  to  Introduce
 a  Bill  further  to  amend  the  Conastitu-
 tlon  of  India,”"

 The  motion  was  adop  ted.

 aft  ओम  प्रकाश  त्यागी  :  मैं  विधेयक  पेदा
 करता  हूं  ।

 6.34  brs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (Omission  of  article  34)  by  Shri

 Madhu  Limaye—Conrd.

 MR,  DEPUTY-SPEAKER:  The
 House  will  now  take  up  further  consideration
 of  the  motion  of  Shri  Madhu  Limaye  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India  be  taken  into
 consideration.”

 We  have  already  started  the  discussion,
 Shri  Madhu  Limaye  has  taken  one  minute.
 He  may  continue  his  speech.

 SHRI  N.  K.  P.  SALVE  (B:tul)  :  I  rise
 on  a  point  of  order,  My  point  of  order  is
 that  we  cannot  proceed  ahead  with  this  Bill.
 This  Bill  takes  us  into  an  area  entry  into
 which  requires  President's  recommendation
 under  Article  WT  read  with  Article  II0  of
 the  Constitution.  I  wish  to  make  it  absolu-
 tetly  clear  that  |  consider  the  measure  pro-
 posed  in  the  Bill  as  extremely  salutary
 and  very  desirable.  We  should  get  rid
 of  the  privileges  of  this  un-Indian  Indian
 Civil  Service  which  are  sought  to  be
 done  away  with  by  this  Bill,  I  have
 absolutely  nothing  against  the  BIll,  Since
 I  considered  the  measure  very  salutary,
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 Itoo  consider  it  very  Necessary  for  us  to
 make  sure  that  we  are  not  guilty  of  any technical  laps  which  might  bring  about
 invalidation  of  the  Act  itself.

 This  Bill  seeks  deletion  of  Article  34
 of  the  Constitution.

 Inter-alia,  Sir,  Article  34.०  the
 Constitution  provides  as  follows.  I  quote  :

 “Except  as  otherwise  expressly  provi- ded  by  this  Constitution,  every
 Person  who  having  been  appointed  by
 the  Secretary  of  State  or  Secretary  of
 State  in  Council  to  a  civil  service  of
 the  Crown  in  India  continues  on
 and  after  the  commencement  of  this
 Constitution  to  serve  under  the
 Government  of  India  or  of  a  State
 shall  be  entitled  to  receive  from  the
 Government  of  India  and  the  Govern-
 ment  of  the  State,  which  he  is  from
 time  to  time  serving,  the  same  con-
 ditions  of  service  as  respects  remune-
 ration,  leave  and  pension,  etc.  etc.”

 This  Article  guarantees  continuation  of
 the  same  service  conditions  to  the  I,  C.  Ss.
 Officers  notwithstanding  the  transfer  of
 power  from  the  British  to  the  Indian
 hands,  The  crucial  words  under  conside-
 ration,  |  submit,  are  ‘the  same  rights  as
 respects  remuneration,  leave  and  Pension’-
 These  have  to  be  considered,  The  term
 ‘remuneration’  has  been  the  subject  matter
 of  interpretation  by  the  Supreme  Court  in
 the  case  of  Accountant  General,  Bihar
 versus  N,  Bakshi  reported  in  A.  I,  R.
 1962,  Supreme  Court  505.  In  that  judgment,
 the  Supreme  Court,  whl:e  dealing  with  the
 term  ‘remuneration’  have  stated  that  the
 term  ‘remuneration’  is  of  the  largest
 amplitude  and  is  of  the  widest  connotation,
 I  would,  with  your  permission,  read  only  the
 relevant  portion  of  the  placitum.  The
 expression  ‘remuneration’  in  Article  34
 is  not  used  in  any  limited  sense  as  merely
 salary,  If  a  person  was  in  receipt  of  a

 payment,  or  receipt  of  a  percentage,  or  any
 kind  of  payment  annually,  it  would  be
 termed  remuneration,



 355  Constitution

 [Shri  N,  K.  P,  Salve]
 The  expression  ‘remuneration’  has  been

 used  in  the  Constitution  In  this  wide
 connotation,  The  right  to  passage  benefits
 was  statutory  and  was  under  the  Indian
 Independence  Act  in  the  nature  of  allowance
 or  In  any  event  a  privilege  or  facility  paid
 in  kind,  It  was  expressly  made  part  of  the
 remuneration  earned  by  the  Members  of  the
 Indian  Civil  Service.  The  conditions  of
 Service  as  to  remuneration  having  been
 guaranteed,  the  right  to  this  benefit
 Femained  guaranteed  to  those  Members  of
 the  Indian  Civil  Service  who  were
 entitled  to  it  before  the  Constitution.  This
 guarantee  which  was  continued  In  force  even
 after  the  commencement  of  the  Constitution
 was  for  the  first  time,  by  the  All-Indla
 Service  Rules,  made  in  June  1957,  by
 fetrospective  amendment  of  the  sald
 statutory  rules  from  July  956  sought  to  be
 cancelled,  But  the  Central  Government,
 in  exercise  of  the  rule-making  power  was
 incompetent  to  destroy  or  cancel  the
 constitutional  guarantee,

 It  follows  therefore  that  rule  3  of  the
 All  India  Services  (Overseas  Pay,  Passage
 and  Leave  Salary)  Rules  I957  is  wifra  vires
 having  regard  to  the  guarantee  contained  In
 Art,  34  of  the  Constitution,

 It  follows  clearly  from  this  that  term
 remuneration  in  article  34  involves  various
 pecurlanry  and  financial  rights  of  the
 Indian  Civil  Service  Officers,  It  is  not
 merely  confined  to  salary  but  the  aggregate—
 the  totallty--of  the  various  financial
 benefits,  These  finananclal  benefits  are  to
 be  considered  as  remuneration.  If  this  is
 the  correct  view  of  the  matter,  then  it
 follows  that  Art,  3I4  guarantecing
 remuneration  to  the  I.  0,  S,  officers  has
 clearly  gone  into  the  realm  of  financial
 obligations  which  have  been  undertaken
 by  the  Government,

 Then,  Sir,  we  may  refer  to  Act,  I7,
 -e.  व्यवधान)  eee

 भी  मधु  छिमये  (मुंगेर)  :  में  इनसे  कह  रहा
 था  कि  भागु  मेन्ट  बढ़िया  आयेगा,  आप  जरा

 चुनिए  ॥  Tam  only  complimenting  him,
 (Interruption)
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 MR.  DEPUTY-SPEAKER  :
 Please,

 Order

 SHRI  NAMBIAR  (Tiruchirappalll)  :
 Sir,  the  point  of  order  cannot  be  so  jong.

 SHRI  N,  K.P.  SALVE:  It  has  to  be
 enough  to  react  this  hon,  Members,

 MR.  DEPUTY-SPEAKER:  It  Is  not
 merely  a  polot  of  order,  But  his  sub-
 mission  is  that  this  House  does  not  have
 the  legislative  competence  to  discuss  the
 Bill,

 SHRI  N.K.P,  SALVE  :  wishout  the
 recommendation  of  the  President,  If  Shri
 Madhu  Limave  bears  with  me  I  shall  try  to
 convince  him  Article  II7  reads  to  say.  The
 Bill  for  amendment  making  provisions  for
 any  of  the  matters  specified  in  sub-clauses
 (a)  to  (g)  in  clause  (I)  of  Articles  2i0  shall
 not  be  Introduced  or  moved  except  on  the
 recommendation  of  the  President.  The  Bill
 making  such  provisions  shall  not  be  intro-
 duced  in  the  Council  of  State  etc.,  etc.

 Now,  Sir  what  do  clauses  (a)  to  (g)
 contemplated  in  Art,  10  ?  For  the  purposes
 of  this  Chapter,

 *‘A  Bill  shall  be  deemed  to  be  a
 Money  Bill  if  it  contains  only  pro-
 visions  dealing  with  all  or  any  of
 the  following  matters’’—I  shall  forget
 (a)  and  go  to  (b)—

 ‘the  regulation  of  the  borrowing  of
 money  or  the  giving  of  any  guarantee
 by  the  Government  of  India  or  the
 amendment  of  the  law  with  respect  to
 any  financial  obligations  undertaken
 or  to  be  undertaken  by  the  Govern-
 ment  of  India”.

 Clause  (g)  which  is  the  residuary  clause
 says:

 “any  matter  incidenilal  to  any  of  the
 matters  specified  in  sub-clauses  (a)
 to  (f)".

 The  position  is  that's  that  of  Art,  NT
 fn  terms  states  that  as  long  as  a  bill  deals
 with—not  the  impact,  not  the  effect—but  It
 subject  matters  as  such  bas  any  oexus  withs
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 the  financial  obligations
 Government,  reco.nmendation  of
 Prestdeat  Is  necessary,

 SHRI  8,  KUNDU  (Balasore)  :  What
 about  (0)  ?

 undertaken  by
 the

 SHRIN.  K,  P,  SALVE:  I  am  going
 on  clauses  (b)  and  (g)  primarily,  This  ts
 Implicit  in  Shri  Madhu  Limaye's  brilliantly
 drafted  statement  of  objects  and  reasons
 which  says  :

 “In  a  soclety  wedded  to  the  demo-
 cratic  ideals  of  equality  and  social
 justice,  special  privileges  and  vested
 rights,  no  matter  whether  of  ex-rulers,
 bureaucrats,  capitalists  or  Ministers
 have  no  place’*—

 The  last  two  are  out  of  place  here

 “The  guarantees  given  In  art,  314
 were  as  much  the  product  of  the
 essential  conservatism  of  the  then
 dominant  leadership  of  the  national
 movement  as  of  the  political  com-
 pulsions  characteristic  of  the  transition
 from  the  imperialist  domination  to
 complete  independence”,

 Therefore,  article  34  carries  certain  financial
 obligations  is  implict  Shri  Limaye’s  argu-
 ment,

 Two  eminent  commentators  on  the  Con-
 stitution,  Basu  and  Seerval,  support  my
 point,  Basu  in  p,  ATT,  4th  ed.  saysi

 “A  financial  bill  of  the  first  class,
 that  is  to  say,  a  Bill  which  contains
 any  of  the  matters  specified  io  art,
 I0  but  does  not  exclusively  deal
 with  such  matters  has  two  features
 In  common  with  a  Money  Bill,  that
 it  cannot  be  Introduced  In  the  Council
 of  States  and  also  cannot  be  intro-
 duced  except  on  the  recommendation
 of  the  President”.

 Similarly,  Seerval,  in  p.  835  of  his  book
 ‘ays:

 “a  my  Bill  providing  for  matters  in
 art.  0  (ay  (a)  to  (f)  cannot  be  intro-
 duced  except  on  the  recommenda-
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 tion  of  tha  President  and  cannot  be
 introduced  in  the  Council  of  States"’.

 In  this  view,  ft  will  be  extremely  dan-
 gerous  to  proceed  with  this  Bill  now,  I
 submit  we  may  do  so  a  little  later  after  It
 comes  back  from  the  President  with  his
 recommendation,  Assuming  all  these  are
 very  detailed  technicalities,  it  would  be
 better  for  us  to  err  on  the  safe  side  by
 taking  the  President's  recommendations  and
 then  debate  it.  as  this  is  an  important  Bill
 which  we  want  to  support,

 श्री  शिव  चन्द्र  का  (मधुबनी)  :  मेरा  पौइंट
 शझाफ  आडेर  है।  केवल  इसके  कि  आप  कोई
 रूलिंग  दें,  आप  हम  को  सुन  लें  ।

 MR,  DEPUTY-SPEAKER  :  No  point
 of  order  when  I  am  dealing  with  one.  Be-
 fore  I  ask  Shri  Limaye  to  reply,  I  want  to
 allow  Shri  Bhandare  and  a  few  other  hon,
 members  who  want  to  speak,

 stag  छिमये  :  इसके  बारे  में  सफाई
 चाहते  हैं  तो  हम  को  आप  मौका  दें

 SHRI  R.  D,  BHANDARE  (Bombay
 Central)  :  Let  others  speak  first.

 tt  शिव  चत्दा  at:  उपाध्यक्ष  जी,  माननीय
 सालवे  जी  ने  पह  कहा  कि  जो  मनी  बिल  या

 फाइनेंशियल  इन्वाल्वमेंट  की  बात  आती  है  उस
 में  राष्ट्रपति  की  भ्रनुमति  की  जरूरत  होती  है।
 प्राइवेट  मेम्बर  का  बिल  होम  मिनिस्द्री  के  मात-

 हत  आता  है  1  प्राइवेह  मेम्बश्ले  बिल  के  साथ  यह
 परम्परा  रही  है  कि  होम  मिनिस्ट्री  उसके  मुता-
 ल्लिक  राष्ट्रपति  को  लिखती  है  कि  इस  तरह
 का  विधेयक  है  झौर  इस  पर  ध्राप  की  अनुमति
 होनी  चाहिए,  झाप  अपनी  अनुमति  देंगे  या  नहीं
 देंगे  ।  तो  मैं  पूछता  चाहता  हूं  कि  गृह  मंत्रालय
 ने  क्‍या  राष्ट्रपति  को  लिखा  है  कि  इसमें  एक
 ऐसी  बात  है  जिसमें  पैते  की  बात  आ  जाती  है,
 फाइनेंक्षियल  इन्वाल्वमेंट  की  बात  आ  जाती  है
 शोर  आप  भपनी  'रिकमन्देदान  दें  ।  तो  मैं  जातसा
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 चाहता  हूँ  कि  क्‍या  राष्ट्रपति  ने  रिकमन्देशन
 दी  है?

 मेरा  एक  विधेयक  था  प्रेस  के  बारे  में  उस
 पर  राष्ट्रपति  ने  स्वीकृति  नहीं  दी  7  दूसरा  एक
 फाइनेंशियल  बिल  था,  मोरार  जी  देसाई  वित्त
 मंत्री  थे,  उन्होंने  राष्ट्रपति  को  लिखा  ।  राष्ट्रपति
 की  स्वीकृति  नहीं  आई।  मुझे  जबाब  आया  कि

 राष्ट्रपति  की  स्वीकृति  नहीं  आई

 इसी  तरह  ये  माननीय  जाज॑  फरनेंडीज  का

 टरस्टीशिप  के  बारे  में  एक  विधेयक  था...  ..«

 MR,  DEPUTY-SPEAKER:  It  is  a
 little  out  of  the  question  that  we  are
 considering.

 श्री  शिव  चन्द्र  ना:  राष्ट्रपति  श्री  जाकिर

 हुसेन  साहब  की  अनुमति  नहीं  मिली,  माननीय
 गिरि  साहब  को  अनुभति  नहीं  मिली।  फिर

 माननीय  हिंदायतुल्ला  साहब  के  सामने  बहू  बात

 रखी  गई  तब  जाकर  भ्रनुमति  मिली  शर  तब
 माननीय  जाजें  फरनेंडीज  ने  अपना  विधेयक  पेश

 किया  1  अनुच्छेद  7  (l)  में  जैसा  माननीय

 -सांलवे  ने  कहा  है,  यह  बात  आती  है।  लेकिन
 मंत्रालय  का  यह  कर्तव्य  हो  जाता  है  कि  इस
 विधेयक  को  राष्ट्रपति  के  सामने  पेदा  करें  और
 बतायें  कि  इस  पर  आप  को  रिकमन्डेशन  मिछनी
 चाहिए  ।  मैं  जानना  चाहता  हूं  कि  मंत्रालय  ने
 इस  को  राष्ट्रपति  के  सामने  भेजा  या  नहीं  ?
 यदि  भेजा  है,  तो  श्ट्रपति  का  क्या  जवाब  झाया?
 और  अगर  नहीं  भेजा  तो  यों  नहीं  भेजा  ?

 SHRI  NAMBIAR  :  After  all,  the
 objection  of  Mr,  Salve  fs  that  this  fsa
 money  Bill  and  this  should  get  the  approval
 of  the  President,  (Jnterruption)  At
 least  Is  Is  considered  like  that,  It  has  got
 the  implication  that  whatever  was  guaranteed
 by  the  Constitution  is  sought  to  be  taken
 away,  Therefore,  it  should  have  the
 President's  approval;  that  is  what  our
 friends  say.  But  here,  the  purpose  of  Mr,
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 Madhu  Limaye’s  Bill  Is  this;  itis  not  only
 a  question  of  money,  It  Is  a  quesiion  of
 the  concept  :  the  privileges,  the  rights,
 which  they  enjoy,  All  these  items.are  to  be
 taken  away,  If  you  want  to  pay  them  a
 little  more,  pay  them,  The  question  of
 money  does  not  arise,  (Interruption)
 Hear  me,  please.  Mr.  Salve,  I  have  heard
 your  argument,  Mr.  Salve  says  that  he  Is
 not  against  the  Bill  (Interruption).  I  am
 not  golng  into  the  merlts,  but  what  say  Is
 this.  If  the  Bill  is  to  be  taken  back  and
 sent  to  the  President  and  then  sent  back
 here,  it  will  not  come  here  at  all.  That  fs
 the  difficulty,

 MR,  DEPUTY-SPEAKER  :  The  limited
 question  is  whether  the  House  has  the
 legislative  competence.

 SHRI  NAMBIAR  ;  It  has  ;  it  has  the
 right,

 SHRI  S.  KUNDU  :  Mr.  Deputy-
 Speaker,  Sir,  whatever  may  be  the  emotion
 and  enthusiasm  to  rush  through  this  Bill,  I
 must  say  that  the  polnt  ralsed  by  Mr.  Salve
 should  be  given  due  consideration,  But  I
 have  a  fear;  it  is  like  this,  Article  34
 says;

 "to  recelve  from  the  Government  of
 India  and  the  Government  of  the
 State,  which  he  Is  from  time  to  time
 serving,  the  same  conditions  of  service
 as  respects  remuneration..."”  etc,

 When  we  put  this  in  contrast  to  article  lo
 (I)  (b),  what  do  we  find  ?  Article  0  (i)
 (b)  saya  :

 “.,.or  the  amendment  of  the  law  with
 pec  to  any  fi  |  I  ob!  li  iy

 etc,

 The  true  question  Is,  what  does  this  Bill
 ३८९८  todo?  The  Bill  seeks  to  delete  the
 special  powers,  privileges,  etc.  which  ICS
 people  had  enjoyed  and  are  now  enjoying.
 The  Bill  wants  to  take  away  the  obligation
 which  was  there  on  the  Government  of
 India,  Since  It  does  not  become  an  obli-
 gation,  It  does  not  come  within  article  2i0
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 (l)  (9)  and  therefore,  the  Bill  Is  proper.  It
 should  be  discussed.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  To  understand  the  character  of
 the  Bill,  we  have  to  take  into  consideration
 the  judgmeat  of  the  Supreme  Court,  to  which
 Mr.  Salve  has  already  referred.  It  has  not

 been  considered  by  these  who  would  like  this
 Bill  to  be  moved,  The  Bil!  deals  with  the
 question  of  remuneration  and  other  matters,

 We  have  to  look  Into  the  subject-matter
 of  article  3l4.  As  soon  as  we  read  the
 judgement  of  the  Supreme  Court  as  cited  in
 Vol,  49,  962  AIR  page  505,  we  have  to
 take  into  consideration  whether  it  is  a  Bill
 which  deals  with  ‘financial  matters"’,
 I  am  underlining  the  words  ‘‘financlal
 matters”  and  not  Money  Bill,  Money  Bill
 as  such  has  been  dealt  with  under  article
 110,  But  we  have  to  take  Into  consi-
 deratlon  articles  I20,  Mi,  292  and
 II7,  Iam  relying  on  article  I0,  specially
 sub-clauses  (0),  (८)  and  (g).  If  we  are  to
 draw  any  amount  from  the  Consolidated
 Fund,  it  is  but  natural  that  there  ought  to
 be  a  financial  memorandum,  Also,  It  Is
 only  with  the  previous  consent  of  the
 President  that  such  a  measure  could  be
 moved.  That  is  the  constitutional  position.

 We  are  not  opposirg  the  merits  of  the
 Blil  as  such,  All  that  we  are  urging  is  that
 the  author  of  the  Bill  has  to  obtain  the
 recommendation  of  the  President.  We  have
 to  walt  till  then.  We  are  not  going  to  lose
 anything  by  waiting  for  that  recommendation,

 So  far  as  the  privileges  are  concerned,
 let  me  make  the  point  very  clear,  we  are
 one  with  him  in  opposing  them,  But  that
 is  not  the  point  at  issue,  Here  it  isa
 question  of  constitutional  propriety  in
 dealing  with  such  a  case.  After  all,  it  is  a
 matter  of  fifteen  to  twenty  days.  We  can
 walt  till  then.  Therefore,  Sir,  I  would  urge
 on  you  to  uphold  the  point  of  order,

 SHRI  RANDHIR  SINGH  ROHTAK  :
 The  point  made  by  Shri  Salve  is  not  only
 valld  but  something  mandatory  and  Impe
 tlve.  A  mon¢y  Bill  cannot  be  introduced
 without  the  previous  recommendation  of
 the  President.  So  far  as  the  ICS  officers
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 @re  concerned,  some  constliutional  guaran-
 tees  have  been  given  to  them  under  article
 3i4.  There  is  noo  doubt  about  It  that  they
 are  financtal  obligations  entered  into  by  the
 Government  of  India  with  the  ICS  officers,
 If  you  try  to  modify  them  it  will  certainly
 affect  the  Consolidated  Fund  of  India  and
 thereby  attract  the  provisions  relating  to
 money  Bill,  Therefore,  unless  the  condi-
 tions  mentioned  In  the  Constitution  are
 satisfied,  we  will  be  by-passing  the  Constl-
 tution,  So,  this  lacuna  has  to  be  rectified
 before  we  proceed  with  the  considsration  of
 the  Bill.

 SHRI  BEDABRATA  BARUA
 (Kaliabor)  :  Sir,  on  a  point  of  order,

 MR.  DEPUTY-SPEAKER  :  There  Is
 already  a  point  of  order,  Let  me  dispose  of
 that  first,

 SHRI  BEDABRATA  BARUA:  How
 can  yuu  prevent  members  from  raising  point
 of  orders  १

 MR,  DEPUTY-SPEAKER  :  There  is
 already  one  point  of  order,  Let  me  di-pose
 of  that
 7.00  hrs.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARB
 (SHRI  M.  YUNUS  SALEEM)  :  Sir,  the
 point  is  very  clear  and  very  simple,  The
 Bill  seeks  to  amend  article  344  of  the  Cons-
 titution,  The  only  question  Is  whether
 this  articles  is  attacted  by  article  I!7  (I)  of
 the  Constitution  of  India  or  not.

 Mfarticle  J47  (i)  fs  read  along  with
 article  £!0  (I)  (b)  the  matter  becomes  very
 clear,  lam  reading  article  40  ().—

 ‘For  the  purposes  of  this  Chapter,  a
 Bill  shall  be  deemed  to  be  a  Money
 Bill  if  it  contains  only  provisions
 dealing  with  all  or  any  of  the  follow-
 ing  matters,  namely--

 x  x  x  x

 (b)  the  regulation  of  the  borrowing
 of  money  or  the  giving  of  any
 guarantee  by  the  Government  of
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 India,  or  the  amendment  of  the
 law  with  respect  to  any  financial
 obligations  undertaken  or  to  be
 undertaken  by  the  Goveroment
 of  India."

 This  sub-clause  (b)  of  clause  (I)  of  article
 3l0  is  very  important  for  the  consideration
 of  this  Important  question.

 Now,  article  344  reads:—

 “Except  as  otherwise  expressly  pro-
 vided  by  this  Constitution,  every
 person  who  having  been  appointed  by
 the  Secretary  of  State  or  Secretary  of
 State  in  Council  to  a  civil  service  of
 the  Crowao  in  India  continues  on  and
 after  the  commencement  of  this
 Constitution  to  serve  under  the
 Government  of  India  or  of  a  State
 shall  be  entitled  to  receive  from  the
 Government  of  India  and  the  Govern-
 ment  of  the  State,  which  he  is  from
 time  to  time  serving,  the  same  condi-
 tlons  of  service  as  respects  remunera-
 tion,  leave  and  pension,  and  the  same
 rights  as  respects  disciplinary  matters’.

 In  this  article  certain  financial  obliga-
 tions  are  definitely  involved  and  in  order  to
 give  a  correct  interpretation  to  the  words
 used  In  article  MIT  read  with  article  10  dd)
 (b)  of  the  Constitution  it  may  not  be  very
 difficult  to  come  to  the  conclusion  that
 financial  obligations  are  Involved.  Once  it
 is  determined  that  financial  obligations  are
 involved,  definitely  it  is  attracted  by  article
 7  (ty  of  the  Constitution  and  the  Bill
 could  not  be  introduced  without  the  recom-
 mendation  of  the  President,

 क्री  मधु  लिमये  (मुंगेर)  :  साल्‍वे  साहब  ने
 जो  मुद्दा  सदन  के  सामने  रखा  है।  उसको  मैने

 गौर  से  सुना  है।  बाकी  माननीय  सदस्यों  ने  भी

 उन्हीं  की  बात  को  दौहराया  है

 सब  से  पहले  तो  मैं  यह  कहना  चाहता  हूँ
 य्कि  संविधान  की  जिस  घारा  पर  बहू  निर्भर  कर

 रहे  हैं,  उसको  श्राप  देखिये  -  उसकी  परिभाषा
 को  देखिये  ।  एक  तो  वह  है  :—0(l)
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 “For  the  purposes  of  this  Chapter,  a
 Bill  shall  be  deemed  to  be  a  Money
 Bill  if  it  contains  only  provisions
 dealing  with  all  or  any  of  the  follow-
 ing  matters.”

 एमालुमैंट्स  के साथ  साथ  कंडिदंज  आफ  सबिम
 आदि  पचासों  चोजें  हैं।  इसलिए  आप  जिस  को
 “ओनली”  यानी  सिर्फ  मनी  मैटज  कहते  हैं  या
 लाइनेंशल  आवलगेशंज  कहते  हैं,  इसकी  ग्यर्या
 नहीं  है,  सारे  विशेषाधिकारों  को  चर्चा  है।  उस
 में  एक  एमार्मेट्स  नी  हो  सकता  है।  सिर्फ  नहीं
 है  ।  इस  में  सिर्फ  जिस  में  बेतन  और  भत्ता  यानी
 पैसे  की  जो  बात  है,  उसकी  चर्चा  नहीं  है।
 'माई०  सी०  एस०  लोगों  के  भी  विशेषाधिकारों
 की  इस  में  चर्चा  है और  उसका  एक  हिस्सा  बेतन
 भत्ता  आदि  भी  हो  सकता  है।

 अब  आप  वो  देखिये  ।

 “or  the  amendment  of  the  law  with
 respect  to  any  financial  obligations
 undertaken  or  to  be  undertaken  by
 the  Government  of  India.”

 भ्रब  मैं  जो  स्मेंड  करने  का  जा  रहा  हैँ  बहू  ला

 नहीं  हैं  बहू  कांस्टीट्यूशन  है।  मेरा  जो  विल  है
 वह  पास  होने  के  बाद  ला  बनेगा  a  दोनों  में  फर्क

 है  |  मैं  जो  बदलने  जा  रहा  हैं  वह  ला  नहीं  है,

 कानून  नहीं  है,  वह  संविधान  है,  लेकिन  मैं  जिस
 के  द्वारा  बदलने  जा  रहा  हूं  सुप्रीम  कोर्ट  के
 गोकलनाथ  केस  के  अनुसार  वह  ला  है,  विदिन
 दी  मीतिग  आफ  आटिकल  I3  ।  यह्‌  सुप्रीम
 कोर्ट  का  डिसिशन  है  ।  अगर  हसको  भाप  नहीं
 मानते  हैं  तो  कोई  झगड़ा  नहीं  हैं।  लेकिन

 सुप्रीम  कोर्ट  का  यह  डिसिशन  है  कि  मैं  जो  परि-

 वरतित  करने  जा  रहा  हूँ  वह  कानून  नहीं  है,  वह
 संविधान  है  लेकिन  जिस  के  द्वारा  मैं  करने  जा

 रहा  हूं,  बिल,  वहू  पास  होने  के  बाद  सुप्रीम
 कोर्ट के  निर्णय  के  अनुसार  रा  वन  जायगा  |

 यह  बुनियादी  कक  है  -  इसलिए  पहली  बात  इस
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 में  नहीं  आएगी  क्‍यों  कि  मैं  संविधान  बदलने  जा
 रहा  हूँ---

 थ्री  मु  युनुस  सलीम  :  बिल  है  या  नहीं  है  ?

 श्री  मधु  लिमये :  इतना  सटल  डिफ्रा
 डिफ्ॉंस  आप  नहीं  समभते  हैं  t

 what  I  am  seeking  to  demand  is  not  a
 law  but  the  Constitution,  I  am  seeking  to
 amend  it  through  a  Bill  which  after  the
 assent  of  the  President  will  become  a  law
 according  to  the  Supreme  Court  judgment.

 कहने  का  मतलब  यह  है  कि  संविधान  को  परि-
 वरतित  करने  का  जो  साधन  है,  पास  होने  के  बाद
 और  राष्ट्रपति  की  ग्रनुमति  मिलने  के  बाद

 सुप्रोम  कोर्ट  के गोलकनाथ  निर्णय  के  अनुसार
 वह  ला  है|  लेकिन  मैं  जो  बदलने  जा  रहा  हैं--

 ae  OT  the  amendment  of  the  law
 with  respect  to  any  financial  obliga-
 tions...""

 मैं  बदलने  नहीं  जा  रहा  हैँ  ।  किस्तु  यह  पास

 होने  के  बाद  जब  नियम  बनेंगे  वह  कानून  हो
 जाएगा  संविधान  की  घारा  l0  (वी)  के

 अनुसार  ।

 आप  7  (3)  पर  आइये  :

 “A  छ  which,  if  enacted  and  brought
 into  operation,  would  involve  expen-
 diture  from  the  Consolidated  Fund
 of  India  shall  not  be  passed  by  either
 House  of  Parliament  unless  the  Pre-
 sident  has  recommended  to  that
 House  the  consideration  of  the  Bill,”

 मेरा  संशोधन  पास  होने  के बाद  और  34  घारा
 जब  हट  जाएगी  तो  सरकार  को  नया  खर्चा  नहीं
 करना  पड़ेगा  |  सरकार  का  पैसा  बच  जायेगा  ।
 आपने  सुप्रीम  कोर्ट  के  निर्शय  को  कबूल  किया
 है,  उसी  के  आधार  पर  मैं  कह  रहा  हैं।  धुप्रीम
 कोर्ट  के  निर्णय  में  क्या  हुआ  था,  उसकी  पृष्ठठ-
 भूमि  क्‍या  थी?  उसकी  पष्ठभूमि  यह  थी
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 fe  आई.  सी.  एस.  अधिकारियों
 को  पुराने  नियमों  अनुसार  यह  खुविधा  प्राप्त
 है  कि  वे  विलायत  की  यात्रा  करें  ।  उसका
 उनको  खर्चा  मिलता  था,  न  केवल  उन  अफसरों
 को  उनकी  विधियों  केऔर  उन  के  बच्चों  को  भी,
 फिर  चाहे  एक  या  दस  बच्चे  हों  |  हुआ  क्‍या  ?

 बिहार  के  एकाउटेंट  जनरल  ने  चाहा  कि  उनको
 भी  वह  मिले  ।  लेकिन  1957  में  सरकार  ने
 नियमों  में  परिव्तत  किया  कि  भविष्य  में  यह
 सुविधा  नहीं  मिलेगी।  उसने  उसके  ऊपर
 आपत्ति  की  ।  बिहार  सरकार  ने  कहा,  चलो,
 आपको दे  देंगे।  उन्होंने  कहा  मेरी  पत्नी  को  भी
 देना  चाहिए,  बच्चों  को  भी  देना  चाहिए  ।  इस  पर

 यह  मामला  सुप्रीम  कोर्ट  में  गंया  सुप्रीम  कोर्ट
 ने  कहा  कि  धारा  34  जब  तक  है  तब  तक  यह
 नियम  कानून  नहीं  है,  असंवंधानिक  है,  अल्डा-
 वायरस  इसको  उसने  डिक्लेयर  कर  दिया।  इस-
 लिए  विधेयक  लाया  हूँ  ।  शायद  चब्हाण  साहब
 चर्चा  के  दौरान  हमारी  दलीलों  से  प्रभावित  हो
 जाए  और  इसको  मान  लें।  इसलिये  मैने  कहा

 है  कि  संविधान  संशोधन  विधेयक  पास  होने  के
 बाद  सरकार  का  कोई  खर्चा  बढ़ने  बाला  नहीं
 है,  बल्कि  बहुत  घटने  वाला  है  ।  अगर  किसी
 बिल  में  खर्चा  होने  की  कोई  व्यवस्था  हो,  तो
 बिल  पेश  करने  वाले  सदस्य  को  फिनांशल  मेमों-

 रेंडम  देना  पड़ता  है  ।  उपाध्यक्ष  महोदय,  आप
 देखते  ही  हैं  कि  हम  कई  बार  मंत्रियों  को  टोकते

 हैं  कि  उन  के  बिलों  में  फिनांशल  मेमोरेंडम,  या
 डेलीगेटिड  लेजिसलेशन  का  मेमोरंडम,  नहीं  है  t
 अपने  इस  बिल  को  देखने  के  पश्चात्‌  मैं  हस
 नतीजे  पर  पहुंचा  कि  चूंकि  इस  में  श्र्चा  बढ़ने
 की  बात  नहीं  है,  बल्कि  खां  घटाने  की  बात

 है,  इस  लिए  फिनांशल  मेमोरेंडम  देना  आयदयक

 नहीं  है  भौर  इसलिए  राष्ट्रपति  की  अनुमति  लेने
 का  प्रचन  हो  नहीं  उठता।  जेसा  कि
 मैंने  कहा  है,  चूंकि  इस  बिल  के  द्वारा
 कोई  नया  खर्बा  नहीं  होने  वाला  है,  इस
 लिए  अनुच्छेद  i7  (l)  या  7  (3)
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 [sit  मधु  लिमिये]
 के  अन्तग्गंत  इस  पर  शआपत्ति  नहीं  उठाई  जा
 सकती  है  1

 सुप्रीम  कोर्ट  न ेनोलकनाथ  और  बेंकों  के

 नेशलाइजेसन  के  मामलों  में  यह  निर्णय  दिया  कि
 संविधान  के  तीसरे  हिस्से  में  जो  अधिकार  दिये
 गये  हैं,  वे  पालियामेंट  के  द्वारा  खत्म  नहीं  किये
 जा  सकते  हैं  सुप्रीम  कोर्ट  ने  उन  अधिकारों  को

 इतना  पवित्र  माना  हैं  -  इस  लिए  अगर  हम
 अनुच्छेद  34  को  नये  सिरे  में  रखने  के  लिए
 कोई  कानून  बनाते,  तो  संविधान  के  समानता
 वाले  अनुच्छेदों  तथा  अन्य  अनुच्छेदों  के  कारण

 बह  पास  न  हो  सकता  |  संविधान  के  तीसरे  हिस्से
 के  अनुसार  जो  बुनियादी  अधिकार  दिये  गये

 हैं,  वे  इतने  पवित्र  हैं  कि  उन  से  टकराने
 वाला  कोई  संविधान  संशोधघक  विधेयक
 अप्ांविधानिक  करार  दिया  जायेगा  ।  लेकिन

 चूंकि  अनुच्छेद  34  पहले  से  ही  मौजूद  है,  इस
 लिए  संविधान  को  संशोधित  करने  का  काम

 सुप्रीम  कोर्ट  नहीं  करेगी  ।

 अन्त  में  मैं  कहना  चाहता  हूँ  कि  इस  विधे-
 यक  के  लिए  राष्ट्रपति  की  सिफारिश  की  कोई
 आवश्यकता  नहीं  है।  इस  विधेयक  के  द्वारा  मैं

 कानून  में  कोई  परिवर्तन  नहीं  करने  जा  रहा  हूँ,
 संविधान  में  परिवर्तन  करने  जा  रहा  हूँ,  हालांकि
 सुप्रीन  कोर्ट  के  निर्णय  के  प्रनुसार  यह  पास  होने,
 और  राष्ट्रपति  को  अनुमति  मिलने  के  बाद

 कानून  बन  जायेगा  |

 SHRI  N.K,  ?,  SALVE  ;  Before  you
 give  your  ruling,  Sir,  I  beg  your  indulgence
 for  a  minute,

 MR,  DEPUTY-SPEAKER  :  You  have
 spoken  enough,

 SHRIN,  K.  P,  SALVE  |  This  is  a  very
 important  matter,  Please  give  me  half  a
 minute,  The  basic  point  has  not  been
 replied  to  by  Mr.  Madhu  Limaye,  Accord-
 ing  to  Art.  T7  (i)  &  Bill  or  amendment
 making  provision  for  any  of  the  matters
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 specified  in  sub-clauses  (a)  to  (f)  of  clause
 ry  of  Art.  I(0  shall  not  be  Introduced...
 etc.  Therefore,  whether  the  pecuniary  Mae
 billty  Is  lessened  or  Increased  or  extingulsh-
 ed  is  not  the  consideration,  The  only  con-
 sideration  is  whether  the  subject  matter  is
 such  which  happens  to  be  specified  in  sub-
 clauses  (a)  to  (f)  of  article  I!0,  Secondly.
 to  say  that  Constitution  Is  not  the  law  is
 to  misread  Golakhnath’s  case  completely.
 Constitution  has  been  described  as  the  law
 of  laws.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  about  the  legislative  competence  of
 this  House,

 SHRI  N.  K.P,  SALVEs  No,  No.  I
 have  not  raised  any  question  of  Parliaments*
 Legitimate  competence,

 MR,  DEPUTY-SPEAKER  :  And  that
 it  is  necessary  that  the  President  should
 give  his  recommendation,

 Now  there  are  two  aspects  to  this  ques-
 tion.  One  ls  the  question  of  Introduction
 which  has  already  been  done  last  time  and
 no  objection  was  raised,  The  Bill  was
 Introduced  and  we  have  entered  the  const-
 deration  stage.  Mr,  Madhu  Limaye  has
 already  taken  one  minute  and  he  Is  to
 continue  his  speech,

 Now,  I  think,  the  crux  of  the  whole
 question  lies  in  Article  I!7  @).  This  Arti-
 cle  reads  as  follows  :

 “A  Bill  which,  if  enacted  and  brought
 into  operation,  would  involved  expen-
 diture  from  the  Consolidated  Fund
 of  India  shall  not  be  passed  by  either
 House  of  Parliament  unless  the  Pre-
 sident  has  recommended  to  that
 House  the  consideration  of  the  ‘Bill’

 Article  I0  (b)  make  special  provision  :
 and  the  wordings  are,  “financial  obligations
 undertaken  or  to  be  undertaken  by  the
 Government  of  India."*

 My  own  feeling  fs  this.  When  those
 obligations  attract  expenditure  from  the
 Consolidated  Fund  of  India,  then  only
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 the  President’s  recommendation  will  be
 necessary.  In  any  case,  the  question  is
 still  open  whether  this  House  can  pass  the
 bill  or  not,  And  I  think,  all  this  will  bs
 considered  at  the  stage  of  passing  ;  and  it
 is  for  the  Members  to  establish  now  that
 this  Bill  would  involve  expenditure  from
 the  Consolidated  Fund  of  India.

 If,  In  the  course  of  the  debate,  it  is
 established  that  it  will  involve  expenditure
 from  the  Consolidated  Fund  of  India,  then  the
 question  whether  we  are  component  to  pass
 it  or  not  without  the  recommendation  of
 the  President  will  be  considered  at  that
 stage.

 Shri  Madhu  Limaye  has  already  started  ;
 he  may  please  continue  his  speech,

 श्री  मधु  लिसये  :  अध्यक्ष  महोदय,  यह
 विधेयक  जो  सदन  के  सामते  में  विचारार्थ  पेश
 कर  रहा  हू  यहू  सभी  निहित  स्वार्थों  के खिलाफ
 जो  एक  अभियान  हम  लोगों  ने  चलाया  है  उप्ी
 का  एक  हिस्सा  है।  आथिक  बराबरी  मौर
 सासाजिक  न्याय  की  भूख  हमारे  देश  में  जग  गई

 है  और  हस  लोगों  की  कोशिश  है  कि  यह  और
 प्रज्ज्वलित  हो  ताकि  जितने  निहित  स्वार्थ  हैं  या
 विशेष  मुविधा  हासिल  करने  वाले  और  उम्र  का
 उपभोग  करने  वाले  जो  वर्ग  हैं  उन  की  सारी

 सुविधाएं  खत्म  हों  ।  राजाओं  के  विशेषाधिकारों
 कों  सम्ताप्त  करने  का  जो  सुझाव  यहां  पर  रखा
 गया  वह  भी  उसी  का  अंग  था  और  आज  पह
 जो  3i4  धारा  को  समाप्त  करने  का  विधेयक  में
 लाया  हू  वह  भी  इसी  का  एक  अंग  है  ।  अध्यक्ष
 महोदय,  यह  विधेधक  6  वम्बर  967  को  में
 ने  पेश  किया  था।  सरकार  को  बहुत  पहले  इस
 पर  विचार  कर  के  निर्णय  करना  चाहिए  था  i
 लेकिन  जिस  के  बारे  में  सरकार  आश्वासन  दे
 चुकी  है  वह  निजी  कोष  वाला  मामला  जो  है
 उस  पर  भी  सरकार  ने  अपने  वादे  को  पूरा  नहीं
 किया  और  अभी  भी  बिल  पेश  नहीं  हो  पाया
 है  1  जिस  तरह  जमीदारो  प्रथा  का  खात्मा  हुआ,
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 उसी  तरह  राजा  सह्ाराजाओं  के  निजी  कोष  को
 समाप्त  करने  के  बाद  सामन्‍्तवाद  को  समाप्त
 करने  का  कार्य  पूरा  हो  जायगा  |  हम  यह  चाहेंगे
 कि  निजी  क्षेत्र  में  जो  कम्पनियां  हैं  और  इन  की
 मैनेजिंग  एजेंसी  है,  सोल  सेलिंग  एजेंसियां  हैं,
 पचासों  तरह  की  ऐसी  बातें  हैं  जिन  से  विशेष

 सुविधाएं,  तनख्वाह  और  भत्ते  कम्पनी  वालों  को
 भी  प्राप्त  होते  हैं  तो अगर  हम  निहित  स्वार्थों
 को  खत्म  करना  चाहते  हैं  तों  निजी  क्षेत्र  की
 कम्पनियों  के  अन्दर  जो  बातें  चलती  हैं  उन  के
 ऊपर  भी  रोक  हमें  लगांनी  पड़ेगी  1

 तीसरी  बात-जिस  तरह  से  राजाओं,  कम्पनी
 वालों  और  आई.  सी.  एस  की  बात  है,  मैं  यह
 भी  चेतावनी  देना  चाहता  हुं,  एक  नया  राज-
 नैतिक  नेताओं  का  वर्ग  उत्पन्न  हो  रहा  हैं  और

 हम  लोग  भी  चुक  कानून  बनाने  की  हालत  में
 है,  हम  अपनी  सुविधाओं  को  और  मंत्रियों  की

 सुविधाओ्रों  को  भी  बढ़ाते  नचले  जा  रहे  हैं।  लेकिन
 उस  का  साधारण  जनता  के  ऊपर  क्‍या  असर  हो
 रहा  है,  इस  का  भी  हमें  विचार  करना  चाहिए  1
 और  इसी  एक  अभियान  का  यह  भी  एक  प्रंग

 होगा  कि  जो  राजनैतिक  नेता  हैं,  मंत्री  हैं,  या
 विधायक  हैं  वह  भी  अपनी  सुविधाओं  के  बारे  में

 पुनविचार  करें  और  इन  विशेष  सुविधाओं  को
 खत्म  करने  का,  घटाने  का  प्रयास  करें  ।  लेकिन
 सवाल  सिर्फ  सामाजिक  न्याय  का  और  आधिक
 बराबरी  का  नहीं  है,  साथ  साथ  प्रशासन  के

 आधुनिकीकरण  का  भी  सवाल  है|  भाज  जो  में
 बोल  वरसा  ह्  आई;  सी.  एप.  अधिकारी  को  एक
 प्रतीक  के  रूप  में  ले  रहा  हु  ।  एक  साधारण

 प्रशासक,  जनरल  एडमिनिस्ट्रेटिव  की  जो  श्रेणी

 है,  उस  का  यह  प्रतीक  है  झाई,  ए.  ऐस.  केवल
 उस  का  सया  अवतार  है  |

 उपाध्यक्ष  महोदय,  जब  अग्रजों नो  ने  इंडियन
 सिविल  सविस  का  निर्माण  किया,  उस  समय

 राज्य  के  कार्य  बहुत  सीमित  थे।  आधिक
 मासलों  में,  व्यापार  में  राज्य  का  हस्ताक्षेप  नहीं
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 [श्री  मधु  लिमये]

 होता  था  |  इसी  तरह  से  राज्य  समाज  कल्याण
 के  जितने  काम  आज  कर  रहा  है,  उस  तरह  के
 कार्य  उन  दिनों  राज्य  नहीं  करता  था  ।  अ ग्रेजों
 के  जमाने  में  जो  आइ०  सी०  एस०  अधिकारी
 आते  थे,  उन  का  एक  मुझ्य  काम  यह  रहता  था
 कि  वे  जिलों  में  लगान  बसूल  करते  थे,  कानून
 और  अमन-चंब  का  इन्तजाम  रखते  थे,  साघारण
 प्रशासन  के  जो  कार्य  थे,  उन्हीं  को  वे  अधिकारी
 किया  करते  थे,  और  जो  सरविवालय  में  बैठते  थे,
 इन  में  से  जो  अनुभवी  लोग  थे,  बड़े  लोग  थे,  व

 सचिवालय  के  विभिन्‍न  विभागों  में  जा  कर
 सचिव  का  काम  करते  थे।  लेकिन,  उपाध्यक्ष
 महोदय,  शाज़  राज्य  का  कार्यक्षेत्र  बहुत  बढ़
 गया  है,  समाज-कल्याण  का  कार्य  राज्य  करता

 है,  बैंकों  के  क्षेत्र  में  भी  राज्य-आया  है।  रिज

 बैंक  उन  दिनों  नहीं  था,  वह  बाद  में  बना,
 935  के  आसपास  बना  4  साल  पहले  स्टेट
 बैंक  का  राष्ट्रीयकरण  हुआ  शौर  इस  के  बाद
 हम  देखते  हैं  कि  राज्य  के  कार्य  में  परिवर्तन  आने
 लगा,  लेकिन  हम  लोग  देख  रहे  हैं  कि  ये  जो
 आई.सी.एस.  अधिकारी  हैं,  सभी  कामों  के  लिये
 इन  को  लायक  माना  जाता  है  ।  आजादी  के

 पहले  तकरीबन  084  आई.  सी.  एस.  अधि-
 कारी  थे  1  मुल्क  के  बटवारे  के  बाद  45]  रहे,
 भाज  के  आंकड़े  क्‍या  हैं  मुझे  पता  नहीं  हैं,
 उम्मीद  है  गृह  मंत्री  जी  अपने  उत्तर  में  यह
 जानकारी  हम  को  देंगे।  लेकिन  हम  ने  सुना  है
 कि  LL]  arg.  सी.  एस.  अधिकारी  सरकार  में
 बचे  हैं,  आपके  मंत्रालय  ने  ही  यह  जानकारी

 मुझे  दी थी,  हों  सकता  है  कि  यह  पुरानी
 जानकारी  हो  |

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.B,  CHAVAN)  :  Less  than
 100,

 SHRI  KUNDU  :  With  all  the  pub-
 He  sectors  it  fs  more  than  350,  About  40
 people  are  In  the  public  sectors,
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 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  इन
 जनरल  एडमिनिस्ट्रेट्से  का  चयन  कंसे  होता
 था  ।  9  से  24  साल  के  लोगों  को  इस  में  लिया

 जाता  था,  उन  की  परीक्षायें  होती  थीं  स्पर्धा  के

 आधार  पर,  उस  के  बाद  साक्षात्कार  में  घुड़-
 सवार  होना  या  ऐसी  दूसरी  चीजों  के  जरिये  इन
 में  से  ऐसे  लोगों  को  छांट  दिया  जाता  था  जो

 साधारण  गरीबों  में  से  आते  थेया  जिन  में

 ये  सारी  खूबियाँ  नहीं  होती  थीं  ।  इस

 तरह  से  एक  विशिष्ट  टाइप,  विशेष  प्रकार  के

 अधिकारी  आई.  सी.  एस.  के  रूप  में  यहां
 बाये  |

 इन  में  एक  दूसरी  विशेषता  यह  थी  कि
 चयन  के  बाद  बाहर  से  किसी  भी  शभ्रादमी  का
 बाद  में  इन  में  प्रवेश  नहीं  होता  था  ।  इस  तरह
 से  एक  सीमित  गुट  बन  कर,  क्लास-ग्रूप  बन  कर
 इन  का  सारा  काम  चलता  रहा।  इन  लोगों  का

 हमेशा  यह  दावा  होता  था  कि  प्रशासन  के  अन्दर
 जितने  बड़े  पद  हैं,  ये सब  पद  इन्हीं  को  मिलने
 चाहिये,  यद्यपि  ये  उम्त  पद  के  विश्येपज्ञ  नहीं  थे  t

 बल्कि  एक  लेखक  ने  तो  यह  कहा  हैं--
 Technicel  innocence  was  considered  a  strong
 point  of  the  I,C.S,

 यानी  विशेष  ज्ञान  जिनको  नहीं  है,  ऐसे  लोगों
 का--  Technical  polnt  was  th:  strongest
 point  of  the  L.C.8.

 इन  का  यह  दावा  था  कि  हम  विशेषज्ञ
 नहीं  हैं,  लेकिन  सर्वज्ञ  हैं,  हम  सब  चीज  जानते

 हैं।  ग्राइ.  सी.  एस.  क्‍या  नहीं  कर  सकता  था,
 जज  भी  बन  सकता  था  बौर  बम्बई  में  आप

 जानते  हैं  एक  झाई,  सी.  एस.  चौफ  जस्टिस  भी
 बन  गया  था,  ऐसा  अंग्रजों  के  जमाने  में  होता
 था,  ह! ह  नहीं  होता  है  |  शिक्षा  के  क्षेत्र  से  इन
 का  क्या  सम्बन्ध  है,  20-24  साल  की  उम्न  में

 स्कूल  या  कालज  छोड़ने  के  बाद  इन  का  क्‍या
 सम्बन्ध  रहता  था,  लेकिन  माइ.  सी.  एस.  अधि-
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 कारी  उपकुलयति  बनाये  जाते  हैं,  राज्यपाल  के

 पद  पर  तौ  इन  का  विद्येष  प्रधिकार  है  भौर

 कूट-तीति  इन  से  अधिक  अच्छी  कौन  जानता

 है  सारे  राजदूत  भी  धीरे-धीरे  यही  लोग  बनते

 रहे  |  कोई  ऐसा  क्षेत्र  नहीं  रहा,  जहाँ  इनको  न

 रखा  गया  हो  1  रिज  बैंक  या  स्टेट  बैंक  के

 गवर्नर  का  चयन  करना  है--उस  के  लिए  भी

 आई.  सी.  एस.,  लाइफ  इंबोरेंदा  कारपोरेदान  के

 लिये  भी  आइ.  सी  एस.  इतना  ही  नहीं  साव॑-

 जनिक  क्षत्र  में  जब  बड़े-बड़े  कारखानों  का

 निर्माण  हुआ,  उनकी  जो  बरबादी  हुई,  उन  के

 सत्यानाश  का  कारण  भी  यही  लोग  हैं।
 ऐसे  लाट  साहब  लोगों  को  इन  का  रखानों  का  प्रपुख
 बनाया  गया  1  नतीजा  यह  हो  गया  कि  शौकीनी

 और  फिजूल  खर्चा  के  साथ  सारे  प्रशासकों  में

 अग्नेजों  के  जमाने  में  जो  सारे  गुण  या  दुगुण
 आये  थे--मैं  यह  कहने  वाला  नहीं  हूं  कि  इनमें
 सभी  दुगुण  हैं,  कुछ  गुण  भी  हैं--लेकिन  उन

 गुणों  के  साथ  जो  सारे  दुर्गुग  थे  उनको  लेकर  ये

 कारखाने  के  प्रशासक  बने  स्टेट  ट्रेंडिंग  कार्पो-

 रेशन  में  आयात-निर्यात  के  बारे  में  जानकारी,

 प्रशिक्षण  और  संस्कारों  की  जरूरत  है  लेकिन

 उसके  बारे  में  आई.  सी,  एस.  लोगों.  को  कोई
 ज्ञान  नहीं  परन्तु  उसमें  भी  इनको  योग्य  साना

 गया  a  (ब्यवधान)

 इसके  अछावा  यह  जो  हमारी  नौकरशाही

 है  शौर  समाज  के  झन्दर  जो  जाति  व्यवस्था  है
 उसी  का  प्रतिबिम्ब  इस  नौकरहाही  में  है  ।  ये

 जो  आई०  सी०  एस०  अधिकारी  हैं  वे  समाज  के

 ब्राह्मण,  क्षत्री  और  ठाकुर  हैं।  झाइ,  ए.  एस  का

 नम्बर  बाद  में  आता  है।  और  बाकी  जो  छोग  हैं
 वे  सारे  पिछड़  वर्ग  के  हैं  जिनको  शुद्र  कहिये,  अछूत
 कहिए  या  हरिजन  कहिए  ।  तो  हमारे  समाज  में

 जाति  व्यवस्था  का  जो  दुर्गण  है,  जो  ऊंच  नीच
 का  भेदभाव  है  वह  इन  लोगों  में  जा  गया  है।
 मैं  मानता  हूँ  कि  इन  लोगों  में  भाषा  की  सफाई
 जरूर  है|  ये  परिष्कृत  भाषा  में  बोलते  हैं।  इन
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 में  बहुत  सारे  भाक्सफर्ड  और  कंम्ब्रिज  में  पढ़ें  हैं।

 चूँकि  अंग्रेजी  हमारे  व्यवहार  की  भाषा  है  इसलिए
 ये  प्रंग्रेजी की  परिष्छृत  भाषा  में  बोलते  हैं।
 इनके  व्यबहार  में  छिष्टाचार  और  बातों  में
 सफाई  रहती  है  इसलिए  ये  लोग  अपना  काम
 चला  लेते  हैं।  लेकिन  जहां-जहाँ  विशेष  ज्ञान  की
 वारूरत  है,  चाहे  बहु  समाज  कल्याण  का  क्षेत्र
 हो,  मजदूर-मालिक  रिश्ते  का  सम्बन्ध  हो,
 व्यापार  और  कारखनों  का  सम्बन्ध  हो  ग्रा
 विज्ञान  और  तकनीक  का  सम्बन्ध  हो,  मैं
 समझता  हू  वहाँ  पर  इनकी  कोई  उपयोगिता

 नहीं  है  ।  इन  लोगों  को  प्रद्षिक्षण  से  कहा  गया
 था  कि  कुछ  नहीं  करेंगे,  यह  इनका  सब  से  बड़ा
 कर्तव्य  है  और  इसके  बारे  में,  एक  बड़े  अप्रज
 प्रशासक  हैं,  उन्हीं  के  ही  कुछ  वाक्य  रखना

 चाहता  हैँ

 वे  कहते  हैं  :

 “The  Government  of  India  Is  a
 mighty  and  miraculous  machine  for
 doing  nothing.  Nothing  has  been
 done  hitherto  under  six  months,
 When  I  suggested  six  weeks,  the  atti-
 tude  fs  one  of  pained  surprise;  if  six
 days,  itis  one  of  pathetic  protest,

 Hy
 six  hours  one  of  stupefied  realgna-

 tion,”

 और  यही  व्यक्ति  आगे  कहता  है  :

 “It  Is  worked  by  loyal  and  hard-
 worked  men,”

 तो  गुण  तो  कुछ  हैं।

 “I  have  not  one  word  agalost  their
 devotion  to  duty  and  their  Industry,
 but  they  are  so  absorbed  with  the
 dally  grind  that  thelr  cyes  are  never
 Nfted  from  the  ground,  No  ray  of
 imagination  strikes  upon  their  minds,
 oo  spark  of  Inlidave  springs  from
 their  breast.  If  left  to  themselves,  they
 will  ‘nstinctlvely  oppose  and  throtile
 every  reform."
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 [श्री  मधु  लिमये]
 अध्यक्ष  महोदय,  अंग्रेज  कौन  थे  ?  यह

 हिन्दुस्तान  के  वाइसराय  कर्जन  साहब  की  उक्ति

 है  1  यह  किसी  समाजवादी  या  कम्युनिस्ट  की
 उक्ति  नहीं  है  बल्कि  कर्जन  की  है  जिसकी
 योग्यता  के  बारे  में,  सन्देह  नहीं  रहा  1  उनके

 साथ  हमारे  मतभेद  थे,  राष्ट्रवादियों  के  झगड़े
 और  संघर्ष  उनके  साथ  जरूर  रहे  लेकिन  उनकी

 फाव्लियत  के  बारें  में,  उन  की  योग्यता  और

 बुद्धि  के  बारे  में  किसी  को  सन्देह  नहीं  था।
 वे  स्वयं  अपनी  सेवाओं  के  बारे  में  कह  रहे  हैं

 इसलिए  कोई  भी  यह  न  समझे  कि  विद्वष  या

 जलन  की  भावना  से  प्रेरित  होकर  हम  लोग

 इसके  बारे  में  कुछ  कह  रहे  हैं  7  बाहरी  शिष्टा-
 चार  से  तो  काम  चलता  नहीं  है।  अगर  भीतरी

 शून्यता  है  विचारों  की,  मूल्यों  की  और  सिद्धांतों

 की  और  अगर  जनन्ना  के  प्रति  आस्था  नहीं  है  तो
 ये  सारे  काम  नहीं  होंगे।  साधारण  प्रशासक  में  ये
 सारे  दुर्गुण  अग्रेजों  के  जमाने  से  आ  गये  ।  उन

 में  जो  गुण  थे  उन  गृणों  का  श्ाज  फायदा  नहीं
 है  विशेषज्ञों  की  जरूरत  है  जिनका  जनता  के
 साथ  जीवित  सम्बन्ध  हो,  जो  जनता  की  समस्या-

 लों  कों  समझते  हों  और  जनता  की  तकलीफों  के
 बारे  में  जिनको  आस्था  हो  ।  ऐसे  लोगों  की  भ्राज

 आवश्यकता  है।  इसके  अछावां  हम  लोगों  ने,
 मुझे  याद  है  कि  948  में...

 MR.  DEPUTY-SPEAKER  :  We  have
 allotted  one  hour  and  there  are  a  large
 number  of  Members  who  want  to  speak,  I
 would  like  to  regulate  It  so  that  we  do  not
 take  too  much  time,

 st  मधु  लिमये :  में  पांच  छः  मिनट  में
 समाप्त  करता  हु'  |  1948-49  की  बात  है  जब
 आधिक  योजना  की  बात  हमारे  यहाँ  शुरू  हुई
 शौर  लोग  समभने  लगे  कि  अब  सावंजनिक  क्षेत्र
 में  उद्योग  खुलेंगे,  भाथिक  व्यवहारों  में  राज्य
 दखल  देगा।  तो  हम  ने  उस  समय  एक  सुझाव
 दिया  था  कि  एक  आथिक  और  व्यापारिक  सेवा,
 इकौतासिक  सिविल  संचिस  चालू  की  जाय  जिस
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 में  जिन  को  औद्योगिक  प्रशिक्षण  हो,  जो  कार-
 ानों,  व्यापारों  और  बैंकों  का  काम  कर  सकते

 हैं,  जिन  को  इस  बारे  में  जानकारी  हैं,  ऐसे  लोगों
 को  भर्तीं  किया  जाय  |  उन  को  और  प्रशिक्षण
 दिया  जाय  और  उन  के  जरिये  जितने  सरकारी
 प्रकल्प  हैं  उन  को  ख्रढ़िया  ढंग  से  चलाया  जाय
 लेकिन  अभी  तक  सरकार  ने  इस  सुभाव  को

 नहीं  माता।  आज  सावंजनिक  क्षेत्र  की और
 सरकारी  प्रकल्पों  की  जो  लोग  झ्रालोचना  करते

 हैं  उस  का  कारणा  यही  है  कि  सरकार  ने  सारी
 जिम्मेदारी  जनरल  ऐडमिनिस्ट्रंटर  के  ऊपर,
 साधारण  प्रशासक  के  ऊपर  छोड़  दी  ।

 अब  सामाजिक  समता  का  जो  पहलू  है,
 मेरी  समझ  में  नहीं  आता  कि  आई.  ए.  एस.  में
 भी  बहुत  अच्छे  लोंग  हैं,  जैसे  इन  लोगों  में  हैं,
 लेकिन  दोनों  सेवाओं  में  एक  ही  देश  के  प्रशासन
 में  इतनी  असमानतायें  हैं।  और  इस  के  चलते
 क्या  हुआ  कि  जाति  व्यवस्था  की  ब्वात  नौकर-
 झ्ञाही  में श्रीर  तेजी  से चल  रही  है  और  स्नौवरी
 का  निर्माण  होता  चला  जा  रहा  है,  और  कुछ
 राजनीतिक  नेता  भी  इस  के  लिये  दोषी  हैं।
 क्यों  कि  मैंने  सुना  है  कि  पुराने  ज़माने  में  जब
 झाई,  सी.  एस.  लोगों  की  संख्या  घटने  छगी  और
 दूसरे  लोग  भी  भर्ती  होने  लगे,  तो  कुछ  मंत्री
 कहते  थे  कि  मेरे  विभाग  का  सचिक  आई.  सी.
 एस.  क्‍यों  नहीं  है  7  इस  का  मतलब  यह  है  कि
 मेरे  विभाग  के  बारे  में  सरकार  ठीक  ढंग  से  नहीं
 सोचती  है  7  तो  आई.  सी.  एस.  सचिव  रहेगा
 यह  स्टेट्स  का  सिम्बल  बन  गया।  जैसे  कौरडिकेक,
 रोल्स  रायस  गाड़ी  स्टेटस  सिम्बल  बन  गयी  उसी
 तरह  से  यहाँ  भी  स्टेट्स  सिम्बल  बन  गया।
 माननीय  चव्हाण  साहब  को  पहले  से  ही  यह
 सिम्बल  प्राप्त  है।  लेकिन  बहुत  सारे  मंत्री  हैं,
 और  मैं  ने  सुना  है  कि  कई  मंत्री  ऐसा  कहते  थे

 कि  हमारे  विभाग  की  सरकार  में  कोई  कदर

 नही  है  ष्पों  कि  हमारे  लिये  एक  मामूली  आई.
 U.  एस.  अधिकारी  को  लगाया  दिया  है,  आई.
 सी.  एस.  को  नहीं  रूगाया।  तो  राजनीतिक
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 नेता  भी  इस  बीमारी  से  मुक्त  नहीं  हैं।  यह  जो
 कच,  नीच,  स्नौबरी  वाली  बीमारी  है  उस  से
 हम  लोग  भी  मुक्त  नहीं  हैं  t

 अब  इन  लोगों  को  जो  विशेष  सुविधायें  हैं,
 बहुत  तफसील  में  मैं  नहों  जाना  चाहता,  क्‍यों  कि

 बहुत  सी  बात  इन्होंने  स्वयं  कह  दी,  जब  आई.
 सी.  एस.  प्रधिकारी  प्रधिकांश  इंगलैंड  से  आते
 थे  तो  विलायत  की  यात्रा  बौर  बच्चों  तथा  बीबी
 को  ले  जाने  की,  ये  सारी  सुविधायें  उत  को  थीं  1
 लेकिन  आजाद  हिन्दुस्तान  में  इस  तरह  की  सुवि-
 धाओं  को  देने  का  कोई  मतलब  नहीं  था,  लेकिन

 बहुत  सारी  बातें  ऐसी  हो  गयीं  उपाध्यक्ष  महोदय,
 आजादी  भा  गयी  लेकिन  आजादी  प्राते  आते
 हमारी  जो  राष्ट्रीय  लोकतात्रिक  क्रान्ति  थी  यह
 क्रान्ति  कद  हो  गयी,  अबरुद्ध  हो  गयी  और
 नतीजा  यह  हुआ  कि  हमारे  संविधाब  में,  प्रशासन

 में,  राजनीति  में  और  सार्वजधिक  जीवन  में  यह
 बहुत  सारी  बीमारियाँ  श्र  गयीं  1  माननीय  नेहरू
 और  माननीय  पटेल  साहब  ने  राजाओं  के  साथ
 समझोता  किया,  प्रिवी  पर्स  का  बोझ  उठाया  ।
 अगर  उन  के  लिये  कोई  चारा  नहीं  था  तो  बाद
 में  राज्य  स्थिर  होने  के  बाद  तो  कम  से  कम  यह
 करना  चाहिये  था,  लेकिन  उल्टी  इन  की  शक्ति
 झौर  ताकत  बढ़ने  लगी  |  झाई.  सी.  एस.  के
 बारे  में  भी  शायद  उन  दिनों  में  यह  लोग  कहते
 थे  कि  अगर  सब  के  सब  बहू  आई.  सी.  एस.
 लोग  चले  जाते  तो  हम  प्रशासन  कंसे  करते  ।
 इसलिये  उनको  खुश  करने  की  जरूरत  थी।
 छेकिम  कम  से  कम  नया  संविधान  लागू  होने  के
 पहले  नियमों  और  सेवाओं  की  शर्तों  में  परिवर्तन
 करना  चाहिये  या।  एक  मुरदा  और  भी  है।
 नतीजा  क्‍या  होगा  1  यह  सब  लोग  विलायत  जाते

 रहते  हैं,  कम्पनियों  के  साथ  व्यवहार  होते  हैं,
 ठेके  होते  हैं।  मॉग  यह  सोचने  लायक  बात  है
 कि  कितने  आई,  सी.  एस.  अधिकारी  सेवा-

 निवृत्त  होने  के  बाद  कम्पनियों  में  नौकरी  पाते

 हुं।  अभी  मैं  ने  सुना  है  कि  लाइफ  इंक्योरेंस
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 कारपोरेशन  के  श्री  भिड़े  को  बोल्टाज  में  बड़ी
 नौकरी  मिली  है।  इसी  तरह  से  हमारे  इस  सदन
 में  कुछ  लोग  हैं  जो आई.  सी.  एस  से  सेवा-

 निवृत्त  होने  के  बाद  बड़े  विजिनेसमेन  बने।
 इस  का  साफ  मतलब  है  कि  उन  का  पहले  से
 उद्योगपतियों  के  परिवारों  से  सम्बन्ध  था  और
 उन्होंने  जरूर  उन  के  साथ  कोई  न  कोई  रियायतें
 ओर  गेर-कानूनी  व्यवहार  किया  है,  विछायती
 कम्पनियों  के  साथ  भी  भौर  यहाँ  की  कम्पनियों
 के  साथ  भी  ।

 उन  को  एक  अ्रधिकार  है  जिस  के  कारण
 उन  के  खिलाफ  कोई  कानूनी  कारंवाई  मुश्िकल
 हो  जाती  है  ।  दूसरे  शाई.  ए.  एस.  अधिकारियों
 को  राज्य  सरकारें  भ्रौर  गवर्नर  वर्गरह  सस्पेंड
 कर  सकते  हैं,  लेकिन  आई.  सी.  एस.  अधिकारियों
 के  साथ  ऐसा  नहीं  हो  सकता  |  कपूर  के  मामले
 में  सुप्रीस  कोर्ट  का  निर्णय  है  कि  :

 “We,  therefore,  allow  the  appeal  and
 declare  rule  7  of  the  Discipline  Rules
 in  so  far  as  it  applies  to  members  of
 the  Indlan  Admioistrative  Service
 who  are  members  thereof  by  virtue
 of  Rule  8(a)  and  (6)  of  the  Recruit-
 ment  Rules  to  be  bad  to  the  extent
 to  which  {t  permits  an  authority
 other  than  the  Government  of  India
 to  suspend  as  an  Interin  measure  (and
 not  as  a  punishment)  such  members  of
 the  services.  In  consequence,  we  set
 aside  the  order  of  the  Governor  dated
 July  By  1959,""  (1964,  ASC  798)

 आज  सुप्रीम  कोर्ट  उन  के  विशेषाधिकारों
 को  खत्म  करने  बाले  सारे  नियमो  को  इस  लिये
 खत्म  करता  जा  रह!  है  कि  यह  घारा  3l4  से
 टकराते  हैं।  यही  कारण  है  कि  आई.  सी.  एस.
 के  लोग  गाज  छाट  साहब  बनते  चले  जा  रहे
 हैं  1

 इस  लिये  मेरी  प्रार्थना  है  और  में  मंत्री  जी

 से  झपील  करूगा  कि  बहु  हमारे  इस  बिल  को
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 [at  मधु  लिमये]
 मान  ले  |  अगर  बहू  तत्काल  इस  का  पास  करवाने
 की  स्थिति  में  नहीं  हैं  तो  मैं  ar  कि  जेसे
 कम्पनी  कानून  के  बारे  में  किया  गया  था,  इस
 बिल  के  सिद्धान्त  को  मान  ले  |  हो  सके  तो  इस
 बजट  सत्र  में  कैबिनेट  में  निशंय  लेकर  इस  तरह
 के  विधेयक  को  छाने  के  बारे  में  सदन  को
 आएवस्त  करें  1  आज  एक  अभियान,  एक  आन्दो-

 ललन  सारे  निहित  स्वार्थी  क ेखिलाफ  शुरू  होना
 चाहिये,  वर्ना  हम  जो  समाजवाद  की  'घोषणायें
 करते  हैं  उन  का  कोई  मतलब  नही  रह  जाता  1

 श्री  ओंकारछाल  बोहरा  (चित्तोरगढ़):
 यह  बहुत  मह॒त्वपूर्णा  बिल  है,  इस  लिये  समय  को
 बढ़ाना  चाहिये  ।

 SHRI  A.  Ss.  SAIGAL  (Bilaspur)  :  Time
 should  be  extended.

 MR,  DEPUTY-SPEAKER:  7  hon.
 member  would  like  to  speak  on  this  and
 out  of  the  I  hour,  Mr,  Limaye  has  taken
 20  minutes.  I  will  be  guided  by  the  House,
 For  the  moment,  let  us  stick  to  the  time-
 limit  of  5  minutes  for  each  speaker.

 SHRI  Y  B.  CHAVAN:  This  Is  an
 fmportant  Bill  and  I  would  like  it  to  be
 discussed  In  much  more  detail.  Let  us  not
 have  any  time-limit  for  the  discussion  of
 this  Bill.

 MR.  DEPUTY-SPEAKER  :  Does  the
 House  agree  with  that  proposal  ?

 HON.  MEMBERS:  Yes,

 श्री  भोगेन्दर  का  (जयनगर):  सभापति  महो-
 द्य,  इस  के  बाद  जो  विधेयक  है  वह  प्रपने  संवि-
 धान  के  डाइरेक्टिव  भ्रिसिपल्स  के  बारे  में  है।  इस
 लिये  मेरा  आग्रह  यह  है  कि  आप  भले  ही  इस
 विधेयक  पर  समय  बढ़ाइये,  इस  में  मुझे  कोई

 ऐतराज  नहीं  है,  लेकित  अगला  विधेयक  आज

 पेश  किया  जा  सके  इस  की  सुविधा  आप  जरूर
 दें।

 SHRI  Y.  B.  CHAVAN  1  It  can  be  post-
 pond  to  the  next  sitting,
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 SHRI  NAMBIAR  :  If  the  House  agrees,
 Mr,  Bhogendra  Jha's  Bill  may  ot  be  inclu-
 ded  in  the  ballot  next  time.  Otherwsie,  if
 it  is  included  in  the  ballot,  he  may  not  get
 a  chance,

 SHRI  BEDABRATA  BARUA  (Kalla-
 bar):  Mr,  Deputy-Spesker,  Sir,  at  the
 very  outset  of  the  consideration  of  the  BIl
 anumber  of  legal  arguments  were  raised
 against  It.  So  far  as  article  368  is  concerned
 it  gives  Parliament  the  power  and  authority
 to  amend  any  article  of  the  Constitution
 except  those  articles  that  have  been  men-
 tloned  therein.  The  ariicle  that  is  now
 sought  to  be  amended  Is  not  one  of  those
 articles  which  are  cansldered  to  be  not
 subject  to  amendment,  So,  that  argument
 fis  not  valid,

 The  other  argument  was  whether  8  Bill
 to  amend  or  delete  an  article  would  itself
 become  a  money  Billi,  On  the  very  face  of
 it,  it  looks  absurd  that  an  amendment  of
 the  article,  which  has  been  specifically
 allowed  under  article  368,  cannot  be  amen-
 ded  because  by  some  legal  interpretation  of
 some  other  arlicle  of  the  Constitution  that
 Bill  would  be  a  money  Bill.  I  cannot
 describe  it  as  anything  but  absurd.

 The  Constitution  allows  certain  privi-
 leges  to  the  legislature,  the  political  sove-
 reign,  to  bring  about  certain  changes  in
 regard  to  the  democratic  functioning  of  the
 Constitution  and  all  those  basic  and  vital
 decisions  can  be  taken  only  on  the  basis  of
 the  needs  of  the  p:ople  and  any  attempts  to
 stall  those  decisions  on  the  plea  that  they
 are  unconstitutional  should  not  be  allowed,

 Tt  is  true  that  in  the  Golak  Nath  case,
 as  the  mover  has  rightly  pointed  out,  the
 Supreme  Court  has  struck  down  the  right
 of  Parliament  to  amend  certain  parts  of  the
 Constitution,  But  this  article  under  refer-
 ence  dees  not  come  within  the  articles
 mentioned  in  the  Golak  Nath  case.  So,  no
 bone  should  be  made  about  It,  It  is  very
 clear  that  it  is  an  article  of  the  Constitution
 which  can  be  amended  by  Parliament.

 If  we  believe  in  the  concept  of  demo-
 cracy  or  rule  of  the  people  then  the  civil
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 servant  must  be  an  adequate  instrument  for
 social  change  or  an  adequate  instrument  for
 administration.  So  far  as  the  protection
 that  is  given  is  concerned,  that  has  to  be
 there,  it  fs  not  that  fhe  civil  servant  need
 not  be  protected,  whether  by  Constitution
 or  by  law.  Ina  democratic  system  some
 of  the  protections  that  are  glven  to  the
 civil  servants  are  just  and  proper  because
 sometimes  a  civil  servant  has  to  stand  up
 to  the  political  authority  and  say  ‘‘this  can-
 not  be  done”  and  he  should  be  above  being
 Persecuted  for  giving  correct  advice  or  even
 sticking  to  that  advice,  But  the  final  deci-
 sion  has  to  be  taken  by  the  political  autho-
 rity  over  which  he  nas  no  control.

 But  we  are  continuing  under  the  cover
 of  this  article  the  protection  that  was  given
 by  the  British  Government  to  the  loyal
 British  administrative  officers  of  those
 times.  Somehow,  this  provision  in  the
 Constitution  is  a  hang-over  of  the  British
 imperialism.  This  provision  smack  of  the
 British  concept  of  law  and  order,  as  they
 understood  {t,  and  that  was  put  into  the
 Constitution  and  it  has  continued  prety
 long.  So,  it  is  ncessary  that  we  have  a
 second  look  at  ft  and  find  out  {fit  is
 really  relevant  to  the  functioning  of  adminis-
 tration  today.

 The  British  concept  of  administration,
 as  administring  law  and  order  for  the  peace
 and  tranquillity  of  the  British  Empire,  can
 no  longer  obtain  ina  democratic  set  up.
 Therefore.  what  we  have  to  do  now  {is  to
 make  the  administration  an  effective  instru-
 ment  of  change.

 7.42  brs.

 [SHar  K.  N.  Tewari  in  the  chair)

 As  the  hon.  Mover  has  said,  the  concept
 of  administration  has  changed  vastly  and
 the  rights  of  administration  have  been  re-
 placed  by  the  rights  of  the  people.  If  the
 tights  of  people  have  to  be  guranteed,  the
 administration  must  be  informed  with  the
 will  of  the  political  sovereign,  that  is,  the
 people,  and  expression  in  the  form  of  the
 Government  and  Parliament,

 If  a  certain  decision  is  made  by  Parlia-
 ment  or,  with  the  approval  of  Parliament,  by
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 Government,  it  demands  a  commitment  on
 the  part  of  the  administration  to  carry  out
 that  decision,  There  has  been  a  lot  of
 controversy  about  this  commitment.  This
 question  of  commitment  was  discussed  by
 Political  theorists  in  the  West  and  they  have
 very  categorically  stated—the  conclusion  fs
 obvious  and  unanimous--that  the  administra-
 tion  must  be  an  impartial  instrument,  like
 a  knife  ॥  the  hands  of  asurgeon,  The
 administration  must  function  for  good  or
 for  evil  ;{t  can  function  as  a  surgeon’s
 scapel  or  as  a  knife  in  the  hands  of  a  dacoit.
 The  administration  must  b:  an  adequate
 instrument  for  the  exercise  of  power  and
 authority.  The  impartialtty  of  the  adminis-
 tration  can  be  guaranteed  when  the  admi-
 nistration  functions  not  upon  {ts  right  but
 upon  its  duties.  Those  duties  have  to  be
 laid  down  from  time  to  time  by  the  politi-
 cal  administration,  the  Parliament,  There-
 fore  while  I  would  not  like  that  there  should
 be  vendetta  against  the  civilian  officers  or
 that  they  should  not  be  protected  in  subs-
 tance.  it  becomes  an  entirely  different,
 matter  when  the  Constitution  itself  comes
 forward  and  guarantees  certain  privileges
 which  in  a  democratic  set-up  cannot  be
 sustained  in  relation  to  their  functions.

 Again,  as  the  Mover  has  said,  we  have
 now  to  carry  out  a  large  number  of  func-
 tlons  which  are  mostly  in  terms  of  bussiness,
 commerce  and  so  many  other  things.  We
 have  to  control  trade  and  industry,  Unless
 we  do  away  with  the  very  special  position
 that  we  have  given  to  the  civil  services,  un-
 less  the  type  of  emphasis  that  has  been
 placed  upon  the  civil  service  is  done  away
 with,  unless  we  put  other  groups  of  entre-
 Preneurs  and  nation-bullders  like  engineers,
 technicians,  on  par  and  place  them  equally
 in  command  of  different  enterprises,  it
 would  not  be  possible  for  us  to  fulfil
 the  demands  of  the  _  time,  These
 demands  cannot  be  fulfilled  because
 the  Government  happens  to  have  its  eyes
 and  ears  in  the  civil  service.  Even  when
 the  Government  wants  or  would  like  to  do
 certain  things,  because  of  the  very  special
 position  that  has  been  gruaranteed  to  them
 the  administration  cannot  he  made  to  res-
 pond  to  the  policies  that  are  laid  down,
 I  can  give  a  hundred  instances  but  I  do  not
 have  the  time.  But  every  time  when  the
 plojoles  have  been  laid  down,  whether  on
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 import  snbstitution  or  on  indigenous  know-
 how  or  no  economic  matters,  the  details
 that  are  worked  out  are  quite  out  of  tune
 with  the  policies  openly  laid  down  by  the
 Government  or  Parliament.

 This  type  of  situation  cannot  co  itinue
 forlong.  Inthe  name  of  democracy  and
 freedom  of  the  people  we  would  like  that
 these  privlieges  that  have  been  enjoyed  by
 the  ICS  officers  should  go.  It  is  true  that
 the  ICS  is  a  vanishing  entity  ;  it  is  not  that
 there  are  larger  numbers  of  officers  fn  the
 ICS  carde  today,  But  the  very  atmosphere
 that  a  speciality  is  created  militates  against
 the  basic  concept  of  democracy.  I  do  not
 think,  the  ICS  as  it  is  placed  in  the  Indian
 Constitution  and  administration  obtains  a
 parallel  anywhere  in.  the  world  not  even  in
 great  Britain.  They  have  made  their  civil
 servant  a  sort  of  a  pivot  in  the  administra-
 tton  of  the  country.  So,  this  special  posi-
 tion  is  completely  out  of  tune  with  the  basic
 requirement  of  democracy.  We  have  possi-
 bly  to  look  further  afield  and  find  out  new
 cadres  in  terms  of  our  need.  We  will  have
 to  establish  a  new  trend,  a  new  type  of  ad-
 ministration,  in  country.  Any  country  in
 Asia  and  Africa  that  has  achieved  much,
 that  has  achieved  their  aims  and  objectives,
 is  because  they  have  an  administratlon  that
 is  willing  to  respond  to  the  needs  of  the
 situation,

 An  example  was  just  clted  about  ICS
 officers  retiring  and  becoming  officials  of
 the  private  firms.  Here  is  is  a  Constitu-
 tion  that  has  guaranteed  all  types  of  privi-
 leges  toa  set  of  people.  What  fs  their
 commitment  ?  They  have  only  one  commit-
 ment,  that  after  they  retire,  they  join  private
 firms--not  all  but  nearly  all  of  them  do  so.
 I  would  like  the  Government  to  make  an
 enquiry  how  many  ICS  officers  are  in  the
 employ  of  business  houses,  As  soon  as  they
 retire,  they  go  into  those  business  houses
 with  which  they  were  connected  as  adminis-
 trators  and  with  whom  they  were  in  contact.
 This  is  the  most  tragic  thing.  Mr,  Bhide,
 for  scme  obscure  reasons,  has  very  peculiar
 opinions  to  express  on  economic  and  other
 matters.  27  percent  of  the  sharcs  of  the
 company  were  supplied  to  the  Voltas  by  the
 L.L.C,  of  which  he  was  the  Chairman,  We
 can  always  argue  that  this  does  not  javolve
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 an  impropriety.  But  the  impropriety  {s
 very  clear  if  we  look  at  it  very  closely.

 We  have  created  rights  without  any
 consequent  duties,  I  think,  we  must  have
 a  look  at  it.  We  mnst  make  every  privilege
 respond  to  the  needs  of  the  situation  and
 the  functions  of  bureaucracy.  A  functions-
 less  bureaucracy  cannot  have  any  privilege.
 We  heve  always  glven  only  the  privileges
 and,  when  {t  comes  to  dutles,  not  even  in
 law  we  have  created  duties  for  them  and
 made  them  obligatory  for  them.  In  Francc
 they  have  made  two  sets  of  codes.  It  is  not  a
 common  law  like  in  England,  They  have
 got  a  code  for  administrative  officers.  To
 our  concept  of  democracy,  it  looks  rather
 wrong.  Here,  an  administrative  officer  not
 only  has  protection  but  when  it  is  found
 there  is  an  impropriety  involved,  as  is  evi-
 dent  in  so  many  coses‘  we  have  not  even
 enquired  into  it.  The  House  does  not  know
 it.  Ifa  question  fs  put  as  to  how  many
 ICS  officers  are  in  the  empjoy  of  business
 houses,  we  do  not  know  how  many  of  them
 arc  employed  there,  I  am  told  that  in  pub-
 lic  sector  enterprises,  out  of  54  public  enter-
 prises  45  public  enterprises  have  either
 ex-ICS  officers  or  presents  KS  officers.
 In  this  way,  these  privileges  have  been  uti-
 lised  not  for  national  benefit  but  for  private
 benefit,  Unless  we  do  away  with  these
 privileges  and  not  only  do  away  with  these

 privileges  but  we  have  a  mind  to  replace  them
 by  a  more  balanced  out  look  on  the  admi-
 nistration  so  that  the  administration  func-
 tions  and  responds  to  the  needs  of  the  situa-
 tlon  and  of  the  people,  we  will  not  be  able
 to  achieve  our  aims  and  objectives  that  we
 are  pursuing  now,

 MR.  CHAIRMAN :  Shri  Kundu,

 SHRI  R.  BARUA  (Jorhat)  :  May  we
 know  fromthe  hon.  Home  Minister  how
 many  ICS  officers  are  on  the  rolls  today  so
 that  the  debate  becomes  purposeful  ?

 SHRI  Y.B.  CHAVAN  :  I  may  mention
 for  the  information  of  the  hon.  Member
 {nat  we  have  just  had  a  general  census  of
 the  KS  officers  who  are  functioning  as  ICS
 officers  today  and  they  are  less  thana
 hundred,  Taking  in  to  account  their  period
 of  service  and  possibility  of  their  retirement
 etc.,  my  infotmation  is  that  the  last  ICS
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 officer  will  retire  in  1979,  This  ts  rather
 on  the  wasting  side.

 SHRI  Ss.  KUNDU  |  How  many  of  them
 are  In  the  public  sector  after  retirement  ?

 SHRI  Y.B.  CHAVAN  ॥  After  retire-
 ment  they  are  not  supposed  to  be  members
 of  the  I.C.S,

 SHRI  8.  KUNDU  :  Not  formally  as
 membera  of  the  ].C.S.  But  how  many  to
 them  are  there  7

 SHRI  Y.B.  CHAVAN  ;  I  can  give  the
 details  later  on,

 MR.  CHAIRMAN  :  There  Js  a  list  of
 Members  who  want  to  speak,  I  will  call
 one  by  one,  Mr.  Kundu,

 SHRI  NAMBIAR  :  He  is  giving  It  to
 me  because  I  requested  him;

 SHRI  N  K.P,  SALVE  :  Since  when  you
 have  started  doing  this  7

 SHRI  S.  KUNDU  (Balasore)  s  Itis  a
 great  tragedy  for  us  that  when  I  look  at  the
 entire  administration  of  this  countary  which
 has  been  carried  out  from  I947  till  this
 day,  I  feel  whether  our  struggle  for  inde-
 pendence  has  been  successful,  whether  our
 independence  is  really  complete,  I  have
 my  doubts  that  the  Independence  is  really
 in  essence  complete,  It  isnot  beeause  you
 get  certain  powers  to  rule.  The  question  Is
 that  after  a  great  struggle  you  have  an
 effective  power  to  implement  your  ideas
 and  for  that  you  choose  a  band  of  dedicat-
 ed  workers  who  can  translate  the  hopes  and
 aspirations  of  the  people,  There  ts  no  such
 parallel  any  where  In  any  part  of  the  coun-
 try  where  after  long  years  of  subjugation
 and  being  beaten  by  the  Police  and  the
 military  by  the  British  people  a  system  has
 been  allowed  to  be  run  by  those  people  who
 are  responsible  for  doing  all  this.  It  is
 indeed  very  strange  that  has  happened  which
 has  no  parallel  anywhere.  When  we  discuss
 these  things,  I  do  not  have  any  particular
 anguish  in  mind,  I  do  not  have  any
 particular  objection  tol,  C.  S.  officers
 as  such.  What  was  the  reason  for  the
 Secretary  of  State  of  the  Crown
 demanding  so  much  vehemently  of  the
 then  leaders  of  our  national  movement
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 to  keep  special  reservation  by  certain
 agreements  ?  They  were  not  satisfied  that
 they  should  be  In  some  sort  of  agreement
 but  they  were  keen  that  they  should  be  en-
 shrined  in  our  Constitution  I  do  not  know.
 What  were  the  circumstances  ?  I  will  read
 out  some  of  the  speeches  made  during  that
 time  when  this  Article  was  inserted  in  the
 Constitution,  You  find  two  different
 views,  One  view  was  taken  by  Mr.
 Ananthasayanam  Ayyangar  and  another
 view  was  taken  by  our  late  Sardar  Vallahh-
 bhhal  Patel,  Mr  Ayyangar  wanted  that  the
 entire  privileges  should  be  abolished  lock,
 stock  and  barrel.  But  Sardar  Vailahhbhhal
 Patel  was  a  stout  defender  of  this  ICS  class,
 As  I  read  the  speech  of  Sardar  Patel,  I  am
 really  shocked  that  only  when  the  draft
 Bill  was  sent  as  passed  by  the  Crown  there,
 this  provision  was  there  and  they  could  not
 change  It,  Though  the  British  people  said
 that  they  would  make  some  relaxation  for
 the  Indian  ICS  officers,  no  relaxation
 whatsoever  was  made  for  the  Indian  ICS
 even  after  22  years.  Thererfore,  I  doubt
 whether  we  have  our  national  freedom,
 whether  we  have  actually  in  the  real  sense
 full  independenee  and  whether  the  power  Is
 really  transferred  to  the  people.  Somebody
 becoming  Minister  of  Prime  Minister—
 that  is  not  important,  The  source  of  power
 which  is  carried  through  the  instrument  of
 people  Is  very  very  Important,

 8  hrs.

 This  instrument  was  thought  to  be  most
 indispensable  at  that  time.  I  cannot
 imagine  how  the  ICS  officers  who  ordered
 shooting  and  hitting  of  Indians  till  the
 other  day  can  suddenly  bscome  good,
 dedicated,  patriotic  noble  chaps,  They  are
 uncomparable  in  refinement  ;  they  are  un.
 comparable  to  please  Ministers  who  are
 good  quite  pzople  who  want  a  little  simple
 courtesy.  I  have  been  seelng  this  during
 the  laft  2  or  3  years  as  to  how  the  class  of
 bureaucracy  has  worked.  When  they  want
 something  to  b:  done,  they  run  after  the
 Ministers,  they  go  on  opening  the  handle
 of  the  car  and  also  pollshing  th:  tables  and
 chairs  of  the  Ministers,  but  once  the  work  is
 over,  they  think  ;  ‘What  are  these  people  7
 These  are  all  fools  ;  these  politicians  are
 itliterate  people  ;  and  yet  they  are  golng
 to  teach  us!  This  is  something  strange,
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 We  thought  of  building  up  a  new  India,  we
 thought  of  giving  all  encouragement  and
 help  to  the  weaker  sections  of  our  society,
 we  wanted  to  produce  more  food,  we  want-
 ed  to  build  up  more  factories  and  set  up
 more  industries,  and  whom  did  I  think  to  be
 the  Instruments  to  achieve  all  these  things?
 It  is  these  people,  who  were  educated
 in  England,  who  were  supposed  to  carry  on
 the  massage  or  the  orders  of  the  British
 Crown  and  the  British  imperialists,  These
 ICS  people  passed  their  examinations  In
 the  British  days  and  thelr  knowledge  has
 no  relevance  to  the  present-day  needs  of  our
 times,

 Sir,  this  is  an  unfortunate  situation
 from  which  we  would  like  to  seek  delivera-
 nce  somchow  or  the  other,  Ido  not  know
 what  Is  the  way.

 Now  certain  points  were  ralsed  by
 others.  Ths  Supreme  Court  says,  you
 cannot  take  away  these  special  privileges,
 unless  and  until  Article  a4  is  removed.
 As  long  as  Article  34  is  there  and  the
 guaranteed  convenants  which  you  have  codi-
 fled,  you  cannot  alier  or  remove  them,  I
 do  not  know  what  is  the  legal  remedy  and
 how  the  Government  is  thinking  about  it.

 It  Is  interesting  to  read  a  few  lines  from
 the  Debate  which  took  place  In  the  Consti-
 tuent  Assembly  in  those  days,  This  heaven-
 born  Service  was  given  all  sorts  of  privilec-
 es;  the  objective  was  to  make  the  Civil
 Service  contented;  the  object  was  to  give
 them  stability;  and  to  give  them  their  rights,
 But  what  is  position  regarding  Members  of
 Parllament?  For  us,  Members  of  Parlla-
 mont,  our  privileges  are  not  codified,  For
 these  people  who  represent  this  country,
 their  privileges  are  not  codified.  If  there
 isa  Parliament  session  anybody  can  arrest
 me  under  S:ctions  07  and  I09  Cr  P.C,
 Anybody  can  arrest  m:  and  put  me  there,
 Even  a  police  constable  can  arrest  me  and
 lhave  no  privilege  but  the  ICS,  psople
 who  wanted  to  crush  the  freedom  movement,
 who  salled  with  the  British  imperiallst,-
 except  of  course  some  noble  friend  like  Mr,
 Kamath  and  Mr,  Subhash  Chandra  Bose—
 their  privileges  and  rights  have  ben  codified,

 It  ls  interesting  to  know  what  Mr,  Anant-
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 hasayanam  Ayyanagar  says  when  this  Bill
 was  passed,  I  quote  :

 “The  Europnan  Government  that
 Tuled  over  us  sometime  ago  could  not
 rely  upon  the  loyalty  of  any  citizen
 in  this  country,  because  their  loyalty
 and  our  loyalties  were  different.
 They  belonged  to  a  different  country
 from  ours  and  therefore  that  prejudic-
 ed  their  loyalty,  It  was  the  money
 that  could  attract  loyalty  of  any
 citizen  of  thls  country  to  the  King  of
 England  and  therefore  the  salaries
 they  gave  and  the  scales  they  fixed
 knew  no  bounds,  The  Governors
 General  got  Rs.  21,000  a  month  t
 Governor  got  Rs,  10,000,  a  month  ;
 a  Secretary  got  Rs,  4000  a  month,—
 out  of  all  proportion  to  our  national
 income.”

 Furiher  on,  he  says;

 “The  persons,  who  are  our  loaders
 and  the  winners  of  freedom  of  this
 country  say  that  they  have  given  a
 guarantee  collectively  and  individu-
 ally  to  every  one  of  those  people
 that  thls  was  a  condition  of  the  trans-
 fer  of  power  by  the  British
 Government  =  into  our  hands.
 They  wanted  these  conditions,  partl-
 cularly  in  the  Interests  of  the  Euro-
 Ppeans,  not  so  much  in  the  Interests
 of  the  Indians,  Possibly  they  wanted
 the  interests  of  the  Indian  bureaucrat
 to  be  safeguarded  because  they  were
 loyal  to  them  and  they  did  not
 want  to  Jet  them  down  when  our  own
 Government  came  in.  I  am  not  In
 favour  of  any  provision  in  this  Cons-
 titution,  We  could  as  well  Incorpo-
 rate  {t  In  an  Act  of  Pallament  lateron,
 But  we  must  have  the  power  to  regu-
 late.  These  are  becoming  ‘super-
 sovereigns’  of  this  country,"”

 After  we  had  our  freedom,  we  made  these
 people  sup:r-sovercigns,  This  is  not  my
 word  but  this  is  the  word  used  by  Shri
 Ananthasayanam  Ayyanagar.  Now  it  Is
 interosting  to  know  how  Sirdar  Patel  defen-
 ded  that.  [  mince  no  words,  He  used
 words  som:tinos  da  a  jocular  way.  Ho»  said
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 ‘Do  you  want  to  run  this  Government  by
 the  Congress  Workers  Yr  I  would  have  been
 really  happy  If  this  Government  had  been
 tun  by  the  Congress  workers.  And  I  would
 have  relied  on  the  strengh  of  my  own  people
 from  whom  a  very  strong  party  would  have
 emerged,  They  wonld  not  have  grown  food
 for  the  people  but  they  would  have  grown
 only  flowers  in  their  small  gardens.  I
 will  clte  another  example.  This  Is  what
 Sardar  Patel  had  said,  I  quote  :

 “T  feel  very  sad  that  the  very  instru-
 ments  from  whom  we  have  to  take
 work,  we  have  been  continuously
 quarrelling  with,  If  that  is  so,  we  are
 not  doing  a  service  to  the  country,
 We  are  doing  great  disservice.’’

 I  do  not  want  to  take  the  time  of  the
 House  by  quoting  what  Shri  Ananthasa-
 yanam  Ayyangar  sald  with  regard  to
 these  privileges.  There  was  a  difference
 in  their  attitude  gap,  These  people  took
 advantage  of  this  attitude  gap,  Some  of
 our  leaders  had  spent  many  more  days
 in  the  prison  In  their  struggle  for  freedom,
 Wo  would  have  got  our  freedom  on
 any  account  after  a  few  more  years.  And
 heavens  would  not  have  fallen  even  If  it  was
 too  late.  The  British  people  would  have
 been  forced  to  give  us  the  freedom.  But
 we  struck  to  our  guns.  Mr.  Hendersons  came
 from  England  and  he  wanted  certain  rights
 to  be  given  to  them.  These  people  fell
 prostrate  before  him,  They  had  their  own
 interests.  Our  Indian  leaders  also  agreed
 that  the  rights  to  the  Indian  I.C.S.  Officers
 should  uot  be  there.  I  do  not  know  why  ?
 Were  they  not  patriotic,  loyal  and  good
 citizens  ?  Why  should  they  like  this  sort
 of  rights  Mr.  Henderson  said  that  these
 rights  should  not  be  there  for  the  Indian
 .C.S.  Officers,  These  rights  were  specifi-
 cally  meant  for  the  British  pzople  who
 were  serving  here.  For  22  years  these
 Officers  put  pressure  on  the  home  Minister
 to  continne  with  these  privileges.  When-
 ever  a  delegation  comes  here  there  is  a
 long  queue  to  get  more  and  more  privileges
 and  advantages.  This  Is  another  lever
 where  by  the  vested  interests  try  to  remain
 In  power.  Ido  not  know  whether,  Shri
 Chavan  will  take  us  into  confidence.  There
 is  a  oews  which  has  come  in  the  papers
 that  some  of  the  I.C.S.  people  are  trying  to
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 oppose  these  privileges  being  withdrawn,
 The  Minister  had  hardly  any  time  to  reply
 to  letters  that  we  wro'e.  I  think  the
 Ministers  go  on  signing  the  letters  without
 Teading  the  contents  of  the  letters,  Who
 produces  these  draft  letters  ?  These  are
 p-oduced  by  our  young,  and  brilliant  I.A  Ss.
 officers.  They  are  also  patrotic  and  they
 are  made  work  under  the  I.C  S,  people.
 And  whatever  they  write  that  comes  to  the
 Ministers.  But  I  am  disgusted  with  the
 type  of  replies  that  I  get  to  my  letters,  If
 I  write  a  letter  to-day  I  get  a  reply  after
 one  year  or  so,  Then  I  write  a  letter,  Then
 I  get  a  repiy  In  six  months,  Crores  of
 rupees  are  spent  on  the  bureaucracy,  This
 is  the  agony  of  an  MP,  The  letters  are
 couched  in  so  many  words  that  you  cannot
 just  catch  it.  They  are  true,  they  are  not
 true,  9  have  so  many  letters  to  prove  this,
 Whom  are  we  serving  ,  It  is  time  we  took
 a  decision  |  have  nothing  against  them
 individually,  But  they  are  as  a  class  not
 fit  for  anything.  I  am  astounded  to  know—
 Shri  Chavan  will  tell  us—that  in  disciplinary
 matters,  they  are  not  subject  to  the  UPSC
 whereas  the  IAS  and  others  are  subject  to
 the  UPSC's  disciplinary  jurisdiction,  I  hope
 now  there  is  not  much  furore  about  going
 to  England  every  two  years  and  getting  all
 those  privileges,  They  have  special  privi-
 leges  in  emoluments,  in  retirement
 allowance,  They  get  a  salary  of
 Rs.  4000,  They  get  larger  bunglows  bigger
 amenities,  After  1947,  they  enjoyed  the
 maximum  fruit  of  our  freedom,

 To  which  sphere  have  they  not  been
 assigned  ,  They  have  been  ambasadores,
 Some  of  them  have  been  very  good,  I  have
 been  abroad  two  or  three  times  touring  the

 world,  I  have  issued  statement  also.  It  is  a  pur-
 poseless  vislonless  mission  which  there  peo-

 ple  are  doing.  They  are  there  sleeping  and  en-
 joying  nicely  without  knowing,  without
 bothering  to  know  what  they  are  meant  for,

 Our  foreign  embassies  are  absolutely
 sleeping  islands  and  within  these  people  are
 having  a  luxurfous  holiday  home,  This  is
 mou  unfortunate.  Do  they  carry  the
 mission,  the  real  feelings  and  the  real  objects
 for  which  India  stands  to  the  other  parts  of
 the  world?  T  can  quote  many  Instances,
 but  I  do  not  want  to,  |  am  speaking  from
 the  depth  of  my  heart.  How  are  these
 people  going  about  their  tasks  ?
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 In  956  I  had  gone  to  Bandung  as  a

 delegate  from  India  to  the  Aslan-African
 students’  conference,  It  would  be  interesting
 to  know  that  the  Chinese  embassy  gave  a
 gala  party  for  50  people  which  went  on
 from  7  p.m,  to3  a.m,  We  then  went  to
 our  abassador  and  asked  whether  we  should
 also  not  do  something,  But  he  said:  ‘Do
 not  worry,  Mr,  Kundu,  Nehrujl  and
 and  Gandhijl  are  completely  stabliifsed  In
 the  heart  of  people  of  this  reglon)  We  are
 firmly  ॥  the  heart  of  the  people’.  We  now
 know  how  firmly  we  are  In  the  heart  of  the
 people  of  Asia,  Africa  and  Latin  America,

 These  people  are  manning  our  public
 sector,  Lots  of  money  have  been  sunk  in  It.
 It  is  a  contradiction  In  ideas  we  see.  Can
 a  humble  worker  go  to  the  manager's  office
 and  will  he  be  offered  a  chair?  Even  joint
 secretaries  and  deputy  secretaries  have  to
 stand  and  cumble  before  the  ICS  Secretary.
 They  are  not  offered  a  chair.

 Sir,  we  have  been  fighting  that  you
 should  trust  these  workers  In  the  public
 sector,  There  have  been  miny  pieces  of
 legislation,  but  how  many  of  them  have
 been  Implemented  7  Who  says,  who  tells
 in  the  ears  of  these  Minlsiers,  “Do  not
 trust  these  people,  the  workers,  They  are
 the  men  who  are  responsible  for  all  the
 agitation,  and  so  keep  them  at  a  distance,""
 Mr,  Chavan  has  no  time;  he  has  been  in
 office  for  a  long  number  of  years,  but  has
 hardly  any  time  to  go  and  see  the  problems,
 ]  wish  he  were  in  office  for  five  more  years
 to  see  how  these  things  go  on  |

 Before  there  is  prod  ,  there  should
 be  swimming  pools!  In  a  small  enterprise
 I  can  disclose  the  name—they  said  there
 should  be  first  two  swimming  pools;  big
 bungalows;  even  In  the  lavatory  there  should
 be  a  carpet!  45  per  cent  of  our  money  has
 been  wasted  In  such  things,  Who  defends
 this?  Who  says  this  Is  a  necessity  7

 I  can  tell  you  another  Interesting  story,
 fo  a  party  I  meta  very  big  army  officer,
 and  he  was  telling  me  that  “You  are  only
 giving  us  Rs,  1,800  with  deductions,  and
 how  can  I  fight  and  defend  the  country  Y
 I  sald  that  ia  my  constituency  people  are
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 dylog  of  hunger  and  without  any  tube-well
 and  whether  he  would  not  like  that  money
 to  be  spent  there.  He  sald  “I  do  not
 believe  in  these  things.  I  have  50  junior
 officers  and  if  I  give  them  each  just  half  a
 Peg  of  whisky  this  amount  of  money  Is
 finished”.  Is  that  a  necessity  ?  In  modern
 civilisation  50  pegs  of  whisky  are  a  neces-
 sity.  But  in  the  villages,  sinking  of  a
 well  fs  not  a  necessity,  This  is  the  con-
 cept,  this  new  civilisation,  especially  the
 concept  of  having  more  and  more  of  affluent
 living  and  catering  to  the  affluent  soclety  ;
 it  is  this  thing  that  goes  into  our  heart  and
 soul,  We  demand  more  and  more,  and  these
 People  are  for  them.

 It  is  a  question  of  utter  orientation.
 The  greatest  tragedy  today  is  this  :  thousands
 of  young  boys  and  girls  are  turned  out  from
 the  colleges.  Who  trains  them  2?  Who
 trains  them  in  their  schools  7  Some
 of  these  young  IAS  boys  come  and  tell  me,
 Some  of  them  are  very  patriotic,  Many
 of  them  come  from  the  poor  strata  of  society,
 They  say  hourse-riding  is  compulsory  ;
 they  have  to  wear  a  certain  dress  in  a  cer-
 tasn  fashion;  eat  in  a  certain  fashion.
 “And  the  lesson  that  we  learn  ultimately
 {s,  how  to  open  a  soda  bottle."  I  do  not
 say  about  bottle,

 Has  this  got  any  relevence  to  the  needs
 of  the  present  society  7  Even  when  some
 of  the  Adivasl  Harijan  boys  becomes  IAS
 men,  when  they  come  back,  they  do  not
 say  that  they  are  Adivasi  Harljans!  They
 defend  themselves  in  a  false  sense  of  pres-
 tige,  They  are  completely  cut  out  off  from
 the  roots  ;  they  remain  In  an  ivory  tower,
 Many  ofthe  younger  people  now  are  rebelling,
 and  the  younger  generation  of  the  affluent
 society  in  the  Scandinavian  countries  like
 Norway,  also  in  America  rebel  against
 these  things  ;  that  is  out  of  their  feeling;
 not  education,

 T  would  not  take  much  of  your  time,
 (Interruption)

 AN  HON,  MEMBER  |  He  has  already
 taken  more  than  20  minutes,

 SHRIS,  KUNDUi  As  I  said  ॥  the
 boglaning,  I  bave  90  personal  quarrel  with
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 any  member  of  the  ICS.  But  I  have  one
 feeling  ;  I  cannot  [understand  why  these
 ICS  officers  did  not  say  to  Sardar  Vallabh-
 bhai  Patel.  “Please  for  us  do  nat  keep  this
 provision  is  the  Constltution.’’  Something
 of  the  great  Subhas  Chandra  Bose  and
 Mr.  Kamath,  they  should  have  learnt,
 It  is  very  difficult  for  mo  to  excuse  them
 because  |  am  not  prepared  to  excuse  them.
 I  do  not  want  to  hang  them,  but  I  just
 want  to  say,  “‘What  you  have  given  them,
 please  do  not  give  It  to  them  perpetually,
 Please  for  Heaven's  sake,  for  the  sake  of
 the  teeming  millions  of  poor  people,  do
 not  give  it  perpetually,  Please  reorient
 the  education  which  you  give  to  thsse
 As.  bureaucrats,”  Because  somebody  ts
 an  JAS,  I  do  not  say  he  becomes  a  burea-
 ucrat,  but  if  he  does  not  conform:to  the
 will  of  the  people,  he  becomes  a  bureaucrat,
 Even  a  technologist  becomes  a  bureaucrat
 if  he  forgets  the  work  that  is  assigned  to
 him  in  the  interests  of  the  people.

 I  would,  therefore,  support  this  Bill.
 One  of  my  short  notice  questions  is  also
 there,  Keeping  that  in  view,  |  have  been
 telling  them  that  this  privitege,  special
 privilege,  should  go.  I  have  my  doubts,
 Mr,  Chavan  may  consult  his  experts,  but
 I  have  my  doubt  that  these  privileges  can-
 not  be  tinkered  with  plecemeal  ;  you  cannot
 take  away  one  privilege  and  allow  the
 others  to  remain,  because  the  Supreme
 Court  will  strike  it  down,

 I  would  conclude  with  the  request  that
 Mr.  Chavan  may  make  some  announce-
 ments  regarding  positive  steps  to  do  away
 with  these  privileges,  when  he  replies.

 श्री  कार  लाल  बोहरा  (चित्तौड़गढ़)  :
 सभापति  महोदय,  मैं  सर्म प्रथम  इस  बिल  के

 मूवर,  श्री  मघु  लिमये,  को  बधाई  देना  चाहता
 हैं  कि  देर  से  हो  सही,  उन्होंने  इस  बिल  को  सदन
 में  प्रस्तुत  किया  है।  सांप  चला  जाये  और  फिर
 हम  लाठी  पीटें,  कुछ  इस  तरह  का  अनुभव  मुझे
 हो  रहा  है।  आजादी  के  ब।इस  वर्ष  बाद  ाज

 हम  यह  चर्चा  करने  बैठे  हैं  कि हमारी  आजादी
 का  बगीचा  कुछ  लोग  चर  गये।  अगर  हघने
 भांजादी  के  दूसरे  प्राभात  में  ही  यह  निर्भम  छे

 CHAITRA  5,  892.(SAKA)  (Amdt.)  Bill  394

 लिया  होता  कि  हमें  अपने  आजाद  देदा  के  प्रशा-
 सन  को  निष्ठावाम  सेवकों  और  मिशनरी  भावना
 बाले  सरकारी  अधिकारियों  के  द्वारा  चलाना  है,
 तो  मैं  समझता  हूं  कि  आज  हमारे  देश  की
 तस्वीर  कुछ  दूसरी  होती  1  लेकिम  महू  दुर्भाग्य
 का  विषस है  कि  हम  ने  माइस  वर्ष  तक  उन

 पुराने  घाघ  शझौर  खूसट  लोमों  के  द्वारा  देश  के
 प्रशासन  को  चलने  दिया  1

 हमारे  देश  केन्द्र  मे ंऔर  हर  राज्य  में  सर-
 कारें  एक  प्रजातात्रिक  ढांचे  के  अन्तर्गत  काम  कर

 रही  हैं।  लेकिम  पंडित  नेहरू  और  श्री  भ्रब्हाण
 जैसे  जो  लोग  साबंजनिक  जीवन  में  काम  करते
 रहे  हैं,  उन  सब  लोगों  को  सनय  समय  पर  यहु
 अनुभव  होता  रहा  है  कि  प्रशासन  की  जो  मशी-
 नरी  अ'ग्रेजों  के  द्वारा  उनके  समय  में  स्थापित
 की  गई  और  उन  के  जमाने  में  पनपी,  जिस  का
 जत-भावना  से  कोई  सम्बन्ध  नहीं  है,  वह  निरंतर
 प्रगति  के  रास्ते  में  रोड़ा  बनी  रही  है;  जब  तक

 हम  यह  स्वीकार  नहीं  करते  कि  प्रजातंत्र  का
 पौधा  केवल  मिशनरी  भावना  के  और  निष्ठान
 बाम  सेवकों  के  द्वारा  ही  पनपाया  जा  सकता  है,
 तब  तक  हम  इस  देश  को  प्रगति  और  विकास
 के  रास्ते  पर  आगे  नहीं  बढ़ा  तकते  |

 हमने  समाजवाद  को  प्रपमा  लक्ष्य  बोषित
 किया  है।  समाजवाद  या  सामाजिक  कल्माण  का
 आदी  और  लक्ष्य  एक  विशेष  प्रकार  के  मानसिक
 सेट-अप  की  मांग  करता  है।  लेकिन  इन  पुराने
 प्राई०  सी०  एस०  लोगों  की  छाया  में  चलने
 वाले  इस  प्रशासन  का  सारा  ढांचा  इतना  नांका-
 सयाब  हो  यया  है  कि  पिछले  बाइस  पों  में  हम
 तहसील  लेबल  से  लेकर  केन्द्रीय  लेबल  तक  प्रपनी
 जनता  को  राहुत  नहीं  दे  सके,  उसके  लिए  आव-
 एयक  सुख-सुविधायें  उपलब्ध  करने  के  अनुकूल
 वातावरण  नहीं  बना  सके  ।  हमने  सामुदायिक
 विकास  योजनायें,  कम्बूनिटी  प्रौजेक्ट्स  एवं
 समाज  कल्याण  के  विभाय  शोले  हैं,  शिक्षा  भौर
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 सेवा  की  कई  योजनायें  चलाई  हैं,  पंचवर्षीय
 योजनाओं  के  द्वारा  जन-सहयोग  को  माध्यम  बना
 कर  हमने  अपने  देश  के  विकास  का  एक  कार्यक्रम
 बनाया  है,  लेकिन  देश  की  प्रगति  और  विकास
 के  इन  कार्यों  में  इन  आई०  सी०  एस०  अधिका-
 रियों  और  उनके  मातहत  काम  करने  वाले  अन्य
 छोटे  अधिकारियों  का  कोई  सहयोग  हमें  नहीं
 मिला  है।  यही  कारण  है  कि  भ्राज  आजादी
 मिलने  के  बाईस  वर्ष  बाद  भी  श्री  कुन्दू  और  श्री

 मधु  लिमये  सांप  निकल  जाने  के  बाद  लाठी  पीट
 रह हैं ।

 अतः  मैं  अतीत  की  बात  में  ज्यादा  नहीं
 जाना  चाहता  हूँ  |  मैं  चाहता  हैँ  कि  आज  भी
 श्री  चव्हाण,  जिन्होंने  इस  विचार-विनिमय  में

 बहुत  अधिक  उत्साह  दिखाया  है,  यहू  निशाय  लें
 कि  हमारे  देश  का  प्रशासन  निप्ठावान  सेवकों  के

 हाथ  में  रहेगा,  वह  उन  लोगों  के  हारा  संचालित
 होगा,  जिनका  कमिटमेट  है  समाजवाद  के  लिए,
 जनता  के  लिए,  प्रजातंत्र  के  लिए  और  प्रजा-
 तंत्रीय  व्यवस्था  को  सुचाह  रूप  से  चलाने  के
 लिए  ।  मंत्री,  संसद  सदस्य  भौर  एम०  एल०  To
 ma  है ंऔर  चले  जाते  हैं,  लेकिन  प्रशासन  की
 मशीनरी  बनी  रहती  है  इसलिए  यदि  इस  देश
 में  प्रजातंत्र  को कायम  रहना  है,  यदि  इसको

 सुगंध  देनी  है,  यदि  प्रजातंत्र  के  इस  पौधे  को

 हरा-भरा  रखना  है,  तो  हमें  यह  देखना  होगा
 कि  हमारे  प्रशासन  की  मशीनरी  को,  हमारे
 अधिकारीगणा  की,  जन-सेवक  के  नाम  से  हमारी
 छाती  पर  लदे  हुए  लोगों  की  नीतियां  ओर  भाव-
 नायें  क्‍या  हैं।  क्‍या  ये  लोग  सचमुच  हमारे  देश
 फी  जनता  को  प्यार  करते  हैं  झौर  उसके  हित
 में  काम  करना  चाहते  हैं,  या  केवल  प्रपनी
 सर्विसिज  अपने  कंडर,  अपने  प्रे  भौर  अपनी

 सुविधाओं  के  लिए  ही  जिन्दा  रहना  चाहते  हैं  ?

 श्रीमान,  जैसा  झभी  चब्हाणा  साहब  ने
 बताया  कि  आई०  सी०  एस०  तो  केवल  सौसे
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 कम  रह  गए  हैं,  लेकिन  मैं  आपसे  कहना  चाहता
 हूँ  कि  आई०  सी०  एस०  भले  ही  सौ  से  कम  रह
 गए  हों  छेकिन  इन  आई०  सी०  एस०  वालों  ने
 जो  वातावरण  बनाया  है  पिछले  22  वर्षों  में  और
 जिस  तरह  से  हमारे  प्रशासन  को  दूषित  किया  है,
 हमारे  प्रशासन  को  निर्जीव,  निष्क्रम  और  अनुप-
 योगी  बनाया  है,  उसको  सम्भालने  की  'झाज  भी
 दरकार  है।  यदि  हम  चाहते  है  कि  हमारे  देश
 की  दासन-व्यवस्था  हमारे  देश  का  प्रजातन्‍्ब  और
 हमारी  समाजवादी  ब्यवस्था  तेजी  से  आगे  बढ़ें
 तो  मैं  चाहूँगा  कि  भाज  यह  मौका  आ  गया  है
 कि  जब  हम  सार्वजनिक  उद्योग  क्षेत्र  में,  समाज-

 कल्याण के  क्षेत्र  में  और  कई  ऐसे  जनोपयोगी
 क्षेत्रों  के  अन्दर  निश्चित  रूप  से  इस  बात  का
 प्रयत्न  करें  कि  वह  लोग  उनमें  चुने  जाएं  जिनकी
 जनता  में  आस्था  हो,  जिनको  प्रजातन्त्र  के  अन्दर
 श्रद्धा  हो और  जो  नीचे  से  जनता  को  ऊपर  उठा
 ने  के  लिए  अपने  आए  को  प्रस्तुत  करते  हैं  1  हम
 बराबर  उन्हें  पब्लिक  सर्वेट्स  कहते  हैं।  पब्लिक
 सर्वेट  का  सीधा  अर्थ  है  जन  सेवक  ।  वह  हमारे
 राजनैतिक  कार्यकर्ताश्रों  की  तरह,  हमारे  सावं-
 जनिक  कार्यकर्ताओं  की  तरह  उनका  एक  पद
 है।  वह  भी  जन  सेवक  हैं।  मैं  उनको  नीची
 दृष्टि  &  नहीं  देखना  चाहता  ।  मैं  यह  सोचता  हे
 कि  हम  लोगों  से  अधिक,  राजनैतिक  कार्य-
 कताओं  ओर  सामाजिक  कार्यकर्ताप्रों  से  अधिक
 इस  देश  के  करोड़ों  लोगों  के जीवन  को  बदलने
 में  यदि  कोई  सबसे  बड़ा  योगदान  कर  सकता  है
 तव  हमारे  प्रशासनिक  अधिकारी  ओर  हमारे
 उच्च  अधिकारी  तथा  छोटे  स्तर  के  जो  कर्मचारी
 हैं,  वह  कर  सकते  हैं  ।  लेकिन  दुर्भाग्य  का  विषय

 है  कि  आज  भाप  किसी  गांव  में  चले  जाहए,
 क्सी  शहर  में  चले  जाइए,  कहीं  जाइए,  यह
 वातावरण  आप  देखेंगे  कि  इन  अधिकारियों  के
 प्रति  एक  विशेष  प्रकार  की  नफरत  हमारे  देश  के
 अन्दर  फैली  हुई  है  लोगों  को  यह  लगता  है  कि
 यह  अधिकारी  सक्षमुच  में  राज  करते  हैं  ओर  नेता
 और  मंजिगशा  केबल  इनके  इशारे  पर  ग्बल्ते  हैं।
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 ओर  उसका  कारण  यह  है  कि  कानून  के  अन्दर,
 टेकनिकल  ढांचे  के  अन्दर  इन  को  ऐसा  महत्व
 दिया  गया  है  और  ऐसी  एक  टेकनिकलिटी

 हमारे  सारे  प्रशासन  में  विछले  22  वर्षों  में  पंदा

 हो  गई  है  कि  हम  चाह  कर  भी  इस  माहोल  से
 जो  हमारा  जन-जीवन  का  कारवां  है,  उसे  आगे

 नहीं  बढ़ा  सके।  मैं  कहना  चाहता  हैँ,  आज
 पब्लिक  सेक्टर  के  अंदर  क्‍या  स्थिति  है?  पब्लिक
 सेक्टर  क्‍यों  चौपट  हो  रहा  हैं?  मैं  मधु  लिमये
 जी  से  सहमत  हैँ  कि  ऐसी  एक  सर्विस  तैयार  की
 जाती  चाहिग्रे  जिन  का  सस  विषय  में  विशेष

 अनुभव  हो  और  हम  विश्वास  करना  सीखें।
 आज  उद्योग  के  क्षेत्र  में,  व्यापार  के  क्षेत्र  में,

 सहकारिता  के  क्षत्र  में,  छोटे  से  छोटे  दृकानदार
 से  ले  कर  अच्छे  से  अच्छे  व्यापारी  और  उद्योग-
 पति  की  हम  राष्ट्रीयदा  के  नाम  पर,  देश-सेवा
 के  नाम  पर  मांग  कर  सकते  हैं  कि  वह  आयें
 और  हमारे  पब्लिक  सेक्टर  में  काम  करें  ।  जब
 निजी  क्षत्रों  को  वहू  सम्भाल  सकते  हैं,  उस  में

 मुनाफा  कमा  सकते  हैं  तो  क्‍यों  नहीं  जो  देश  की
 विशेष  योजनायें  हैं,  जिन  में  करोड़ों  रुपया  हम
 ने  लगाया  है,  उन  में  उन  को  मौका  दें  काम
 करने  का  और  उन  पर  विद्वास  रखें  ?  लेकिन

 मुश्किल  यह  है  कि  जो  हम  ने  ढांचा  बनाया  है,
 उच्च  में  हम  केवल  उन  लोगों  (को  जिन  का  उस
 विषय  में  कोई  अनुभव  नहीं  है,  मौका  देते  हैं
 ओर  परिणाब  यह  होता  है  कि  हमारे  सारे
 पब्लिक  सेक्टर  का  इन  अनुवभहीन  लोगों  की  वजह
 से  सारा  चहदइप  उस  का  चौपट  होता  जा  रहा
 है  ।  इसी  तरह  से  आप  देखेंगे  कि समाज-कल्याण
 के  क्षत्र  में  भी  हम  ने  इन  सरकारी  अधिकारियों
 का  उपयोग  किया।  मैं  सरकारी  अधिकारियों
 को  बदनाम  नहीं  करना  चाहता  a  मैं  जानता  हूँ
 किजों  नई  पोढ़ी  के  आई०  To  एस०  हैं  उन  में

 बहुत  से  बड़े  देशभकक्‍त्र  हैं,  कालेज  के  लेबल  पर,
 विद्यालय  के  लेवेल  पर  सब  जगह  उन्हें  ट्रेनिंग
 मिली  हैं,  वह  आजाद  हिन्दुस्तान  में  बेदा  हुए  हैं,
 मैं  उन  में  से अधिकांश  को  जामता  हैँ,  हन  के
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 मत  में  कुछ  करने  की तमन्ना  है,  वह  चाहते  हैं
 कि  देश  का  यह  ढांचा  बदले  |  उन  में  से  बहुत  से
 ईमानदार  और  अच्छे  हैं।  लेकिन  उन  को  मौका

 नहीं  मिऊता  t  जैसे  विश्वविद्यालयों  के  अन्दर

 बड़े  बड़े  डीन  और  प्रोफेसर  हमारे  साधारण  स्तर
 के  लेक्चरसं  को  पनपने  नहीं  देते  ऐसे  ही  यह
 हमा रे  जो  बड़  पुराने  और  खूसट  अधिकारी  हैं
 जिन  के  ऊपर  पुराना  ढांचा  खड़ा  हुआ  है,  वह
 हमारी  नई  पीढ़ी  के  प्रतिभावान  अधिकारियों
 को  और  छोटे  अफसरों  को  काम  करने  का  मौका

 नहीं  देते  हैं।  यही  वजह  है  कि  हमारे  देश  की
 प्रतिभायें  आज  विदेशों  में  जा  रही  हैं।  हमारे
 डाबटर,  इन्जीनियर  और  और  भी  कई  अच्चे
 अच्छे  कुशल  कार्यकर्ता  और  कुदाल  अधिकारी
 आज  देश  को  अपनी  प्रतिभा  का  योगदान  नहीं
 दे  पा  रहे  हैं  और  वह  अमेरिका  या  विदेशों  में
 जा  कर  काम  करना  चाहते  हैं।  यह  इसी  वजह
 से  है  कि  जो  हमारे  यहां  का  पुराना  ढाँचा  चला
 प्रा  रहा  है  उस  को  हम  तोड़  नहीं  पाये  1

 इसलिए  मैं  बहुत  दब  के  साथ  कहुता
 चाहता  हैँ  कि  अब  समय  भा  गया  है  कि  यदि
 सचमुच  में  हम  इस  देश  को  समाजवादी  ध्यवस्था
 की  ओर  ले  जाना  चाहते  हैं  तो  हमारे  जो  जनों-
 पयोगी  क।य॑  हैं  और  हमारा  जो  सारा  प्रशासन
 है  उस  को  हम  तेजी  से  वदलें।  भौर  अगर  हम
 तेजी  से  नहीं  बदले  नारे  लगाते  रहे,  बड़ी-बड़ी
 राजनीतिक  पाव्यां  अपना  काम  करती  रहीं,
 लेकिन  हमारे  अधिकारी  और  प्रशासनिक  सेवक
 जो  हैं  इन  का  सस  नहीं  बदला,  इन  का  मनो-
 विज्ञान  नहीं  बदला  झौर  इन  के  माइड  सारा
 पैट  भ्रपष,  इनके  दिमाग  का  जो  नजरिया  है  बहु
 नहीं  बबला  तो  आप  चाहे  कितने  नारे  लगाइए,
 कितना  ही  अपना  चददद्य  घोषित  कीजिए
 समाजवाद  का,  यह  एक  मृग  मरीचिका  होगा
 सचमु  च  आज  समय  आ  गया  है,  चाहे  देर
 से  ही  सही,  इन  प्रशासनिक  सेवाओं  के  बारे  में
 हम  कौ  यवा्थंवादी  हृष्टिकोश  से  विचार  करना
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 चाहिए,  फैक्ट्स  और  तंथुप  के  आधार  पर
 विचार  करना  चाहिये  तथा  इस  पूरी  प्रशास-
 मिक  मशीनरी  को  नया  आधार  देना  चाहिये।
 जो  सुविधाएं  आज  इन  को  तिल  रहो  हैं-छुट्‌टी,
 व्िवलेजेज,  रिटायरमेन्ट  तथा  अन्य  अनेकों  सुवि-
 धार्यं--ये  सब  ब्रिटिश  साम्राज्य  की  देन  है,  अब

 हमें  इन  को  खत्म  करना  चाहिये  तथा  आगे  के

 लिए  इन  तमाम  प्रशासनिक  सेवाओं  के  लिए  एक
 तथा  आधार  हिथित  करना  चाहिए  ny  यदि  बुनि-
 यादी  दृष्टि  से  हम  प्रशासनिक  सेवा  का  गठन
 कर  सके  तो  मैं  समझता  है  कि  जिस  प्तमाजवादी
 भारत  का  निर्माण  हुम  करना  चाहते  हैं,  उस  में

 सहायता  भिलेगी।

 अभी  जैसा  हमारे  कुण्हू  जी  ने  कहा  कि

 हमारे  दूत!वार्सो  में  ऐसे  ऐसे  अधिकारी  हैं  जिन
 को  हमारे  देश  के  रहन  सहन,  कड़ा,  सांहकृति,

 हमारे  देश  के  हृतिहास  का  कोई  ज्ञान  नहीं  है,
 लेकिन  झाज  वे  विदेशों  में  हमारे  देश  का  प्रति-
 निधित्व  करते  हैं।  मैं  सब  के  बारे  में  नहीं  कहवा

 हूं,  लेकिन  अधिकांश  की  यही  स्थिति  है।  एस
 लिए  अब  समय  आ  गया  है  यदि  हम  अपने  देश
 का  वास्तविक  प्रतिनिधित्व  देश  विदेश  में  करना

 चाहत  हैं  तो  हमें  समाज  के  तपे  तपाये  छोगों
 को  या  जिन्होंने  इस  देशा  की  मिट्टी  में  अपने
 जीवन  को  आत्मसात  रखा  है,  ऐसे  लोगों  को
 भबसर  देता  चाहिए  -  देंद्  में,  योग्यता  की  कमी

 नहीं  है,  प्रतिभा  की  कमी  नहीं  है,  आवश्यकता

 यह  है  कि  उन  के  लिए  वातावरण  बनायें  और

 केन्द्रीय  सरकार  के  मातहत  सारे  वेश  के  अन्दर

 ऐसे  लोगों  को  मौका  दें,  खास  तौर  से  नई  पीढ़ी
 के  लौगों  को  मौका  दें,  जो  अपनी  प्रतिभा  से
 देश  का  नव  निर्माण  करने  में  छग  सके  t

 SHRI  N.K.P.  SALVE:  Mr.  Chairman,
 it  was  a  decision  of  very  great  parliamentary
 propriety  that  the  Deputy-Speaker  has  kept
 the  question  of  the  Presidential  recommen-
 dation  entirely  open  and  that  the  matter
 would  be  duly  considered  from  all  angles
 before  we  pass  this  Bill.
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 I  extend  my  wholehearted  support,
 approbation  and  commendation  for  the
 spirit  behind  this  Bill.  I  really  do  not  know
 I  am  unable  to  comprehend-the  precise
 circumstances  under  which  Sartar  Patel  so
 stoutly  defended  the  un-Indlan  Indian  Civil
 Service  which  was  neither  Indian  nor  civil
 nor  sefvice,  But  is  is  impossible  for  a
 person,  who  has  been  making  and  Is  capa-
 ble  of  making  an  objective  and  realistic
 evaluation  and  assessment  of  things and  events  in  India  In  the  preceding two  decades,  not  to  accept  the  points  made
 by  Shri  Madhu  Limaya  in  his  Bill  and
 enumerated  in  the  statement  of  objeets  and
 reasons  as  valid.  They  are  most  rational,
 It  is  impossible  to  refute  their  rationale  it  js
 irrefutable,

 Shri  Limay  has  made  three  points  in
 statement  of  objects  and  reasons.  |  am
 extremely  impressed  by  the  way  he  drafted
 the  statement  of  objects  and  reasons,  When
 he  speaks  on  the  Constitution,  I  am  dumb-
 founded,  He  is  one  of  the  greatest  exponents
 of  Constitutional  law.  The  only  thing  is
 that  when  he  comes  down  to  the  applied
 Constitution  and  super  imposes  politics,  we
 see  that  Mr,  Hyde  tn  him;  otherwise,  he  is
 Dr,  Jekyll.

 SHRI  MADHU  LIMAYE:  He  does
 not  like  my  politics,

 SHRI  N.K.P,  SALVE:  Yes;  I  do  not
 like  it  sometimes.  It  is  open  to  me  to  do
 80,  for  sometimes  he  brings  too  much  poli-
 ties  in  the  Constitution,  Otherwis  bis
 original  thinking  in  the  Constitution  is  that
 of  a  genius,

 The  three  points  Shri  Limaye  makes  are
 these,  The  first  point  he  makes  is  that  the
 special  privileges  are  opposed  to  democratic
 ideals  of  equality  and  social  justice,  This
 is  absolutely  irrefutable.  It  4s  undeniabl
 that  special  privileges  which  have  been
 conferred  on  members  of  the  ICS  are
 certalnly  opposed  to  our  democratic  ideals
 or  to  our  concept  of  social  justice.

 The  second  point  that  he  has  made  in
 which  he  has  been  ably  supported  by  all
 the  Members  is  that  the  members  of  the
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 Indian  Civil  Servises  have  established  a
 sicious  strangle-hold  over  the  administra-
 ticn.  Undoubtedly,  they  hold  the  top-
 must  civilian  posts  and  these  small  men  are
 assigned  to  the  highest  civillan  posts,

 The  third  point  that  he  has  made  is
 that  the  cause  of  this  rancour,  this  Invidi-
 ouseness,  against  the  ICS  offices  and  the
 immense  dislike  which  they  have  earned  for
 themseives  is  entirely  due  to  the  most
 unwarranted  snobbery  they  have  been  show-
 ing,  There  is  no  justification  for  them
 to  show  snobbishness,

 In  fact,  की  any  other  country,  after
 achieving  independence,  the  treatment  to  be
 meted  out  te  a  set  of  people  who  had  always
 been  trampling  the  riehts  of  their  people
 and  corushtiney,  the  forces  of  nationalism  would
 have  been  vifferent,  It  is  only  in  the  land
 of  Buddha  and  Gandhi  that  a  very  kind
 treatment  haul  been  given  to  the  ICS  people
 after  the  British  Rule.  Artical  3I4  gives
 them  enarntecs  safeguards,  This  was  a
 resture  of  the  magnanimity  of  the  Indian
 people.  Burt  what  did  they)  give  in  return  7
 Dil  they  lve  upto  this  trust,  No.  They
 have  completely  abused  the  magnanimlty  of
 the  Indian  people,

 These  ICS  officers  were  described  as  an
 iren-frame  oof  the  administration  in  the
 Ititish  davs  and  they  continue  to  be  so
 described  even  today,  To  built  up  this
 fron-frams  of  the  administration,  dt  is
 necessary  that  the  officers  must  be  elevated
 to  the  Herculean  position,  they  must  be
 raised  to  dizvy  heights  of  power  and  com-
 fort,  they  must  be  raised  to  the  position  of
 cemi-gods  because,  unless  they  are  demi-
 pods,  they  cannot  be  powerful  cnough  to
 make  an  iron-frame  of  the  administration.
 One  can  understand,  in  the  British  days,
 when  certain  shives  were  picked,  who  were
 willing  to  barter  away  their  conscience,  who
 were  willing  to  harter  themselves  away  and
 their  intellect  only  to  perpetuate  a  colonial
 rule  on  their  fellow  countrymen  that  such
 people  had  to  be  elevated  to  such  dizzy
 heiehts  of  kingly  grandeur  and  had  to  he
 given  all  the  privileges  and  the  untrammab-

 led  autherity.  But,  |  submit,  in  all  humality,
 this  concept  of  tron-frame  today  is  not  only

 CHAITRA  5,  1892  (SAKA)  (4md.)  Bil]  402

 an  anachronism  Fut,  to  me,  it  is  a  most
 morbid,  a  most  obroxious  of  concepts  for  a
 Go  swhich  is  a  Government  of  the
 people  by  the  people,  and  for  the  people
 dedicated  to  cater  to  the  welfare  of  starving
 millions,

 Where  is  the  place  for  any  privileged
 section  at  all  in  this  country  today  when
 teeming  milllons  of  people  do  mt  have,  as
 Mr.  Kundu  pointed  out,  even  pure  drinking
 water?)  When  [  go  to  my  constituency,
 when  |  go  through  the  Adivasi  villages,
 whom  |  represent  here  |  find,  people  in
 villages  after  @lilages  do  not  have  even  a
 single  welst  @atch,  ‘many  of  them  have
 never  worn  shoes,  or  socks  for  gencrations
 and  there  are  many  families  who  have
 never  seen  white  crystal  sugar,  to  cat  the
 same  art  of  question,  Our  rural  economy
 today  is  ina  miserable  condition,  But  that
 is  different  aspect  of  the  country’s  malaise,
 What  Tam  trying  to  submit  is  what  dis-
 parties  we  are  binging  about.  Have  we
 not,  asa  resulst  of  the  privileges  confined
 in  Article  3I4,  given  to  the  }CS  men,  widen-
 ed  and  augmented  these  disparltles  between
 the  peoples  of  our  country  and  the  adminis-
 trators,

 Then  the  next  aspect  to  which  IT  should
 like  to  refer  is  this  tremendous  harted  and
 invidiousness  which  the  ICS  men  have  arn-
 ed  for  themselves  from  the  Indian  people.
 I  submit,  there  were  other  also  who  served
 in  the  British  days  and,  after  the  BritIsh
 tule  was  over  in  this  country,  they  fully
 aligned  themselves  with  the  aspirations,
 ambitions  in  happiness  and  sorrows  of  their
 own  Indfan  people,  EF  woull  like  to
 give  the  exarrple  of  the  menin  army,  air
 force  and  navy.  They  had  also  served
 the  British  people.  But  after  Indpendence,
 today,  the  people  in  the  defeme  services
 are  most  respected  and  cstcemed  Govt,
 employces  all  over  the  country,  Why?
 There  is  only  one  reason  aml  that  the
 country  is  sure  that  these  men  in  defence
 force  are  people  who  can  be  counted  upon
 and  depended  for  selfless  dedication  anid
 sacrifice  for  the  cause  of  the  country  and  for
 the  cause  of  the  Indian  people,  It  is  most
 regrettable  that  the  only  thirg  we  can  dy-
 pend  upon  for  the  ICS  men  is  intrigue,
 infinite  shobbery  anid  selfishness  and  capacity
 rough-shed  over  all  the  gfficers  and  Minis.
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 ters  and  politicians,  They.  dongonstdate:  as
 much  as  arrogance  as  they  cag:  and,é&no  thing
 else  they  have  proved  to  ther-Mimit:that.  they
 live  for  themselves,  they  think-for  themselves
 and  they  act  for  themselves.  We  have  ao
 We  have  no  use  for  such  a  selfish  tribe.
 There  are,  of  course,  certain  exceptions
 among  the  ICS  officers  which  I  must  make
 Clear  at  this  juncture  itself,  As  has  been
 80  rightly  pointed  out,  so  long  as  I.C.S.
 officers  are  in  office,  they  adopt  an  attitude
 of  tremendous  snobbery  and  stiffneck  as
 though  they  are  put  ina  straight  jacket.
 Soon  after  they  retire  and:  when  they  are
 faced  with  the  day  to  day  ¢probdlems’of  life
 and  living  and  when  they  af€  no  longer  at
 the  dizzy  heights  of  power  and  comforts
 they  act  as  the  best  laison  officers  and  as
 contact  men.  What  unsemplous  double
 standards  are  these?  My  respectful  sub-
 mission  is:  if  nothingelse  is  done,  whether
 this  Bill  is  accepted  by  the  Home  Minister
 or  not,  I  would  very  humbly  appeal  to
 Mr.  Chavan  to  so  amend  the  service  Rules
 that  these  men  in  high  positions  after  they
 ratire  are  not  allowed  to  abuse  their  autho-
 rity  and  power  almost  retrospectively.

 Another  thing  to  which  I  would
 ke  to  draw  your  very  kind  attention
 is  the  high  posts  in  which  we  keep  these
 ICS  men.  Every  Member  who  spoke  today
 had  his  own  tale  to  narrate  about  the  mis-
 demeans  of  the  ICS  men.  Most  of  them
 continue  on  the  top  civilian  posts.  Is  it
 not  possible.  even  if  Article  34  is  not
 amended,  to  give  these  officers  smaller  jobs?
 Can  they  not  be  sent  to  be  in  charge  of
 zoo  or  put  in  charge  of  musem  or  some
 archoelogical  department,  That  will  show
 them  their  proper  place  and  would  save  the
 country  from  the  cumbresomeness  that  these
 people  have  brought  into  the  adminlstra-
 tion.

 AN  HON,  MEMBER  :  That
 possible.

 is  not

 SHRI  N.  K.P,  SALVE:  I.  hope  the
 Minister  will  deal  with  this  matter.  If
 this  Is  not  possible,  at  least  withdraw  S.C.
 officers  completely,  lock  stock  and  barrel,
 from  our  public  sector  undertakings,  In
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 all  humility  I  submit  thit  I  have  a  some
 knowledge  about  the  modern  techniqu:s  of
 management  of  Business  and  industrial
 undertakings,  After  coming  into  Parlia-
 ment  I  have  been  watching  with  very  great
 interest  the  working  of  public  sector  under-
 takings  where  the  ICS  m:n  head  the  organi-
 zation,  And  if  the  management  techniques
 can  be  categorised  into,  techniques  which-
 ever  a  most  for  adoption  for  purposes  of
 Progress  of  any  business  undertaking,  and  the
 techniques  which  must  be  discarded  in  the
 interests  of  the  business  then  90°/  of  the
 techniques  followed  by  ICS  officers  are  those
 which  need  to  be  discarded,  By  training,
 by  temperament  and  by  tradition,  हल  I  may
 use  the  the  word,  these  I.$.C.  men  are
 demand  not  to  understand  how  industry  or
 business  are  run.  How  can  they  carry  on  a
 business  undertaking  efficiently  or  profitably
 They  have  acquired  Himalayan  arrogance,
 Mr.  Kundu  complained  that  junior  officers
 when  called  by  their  ICS  bosses  tremble
 before  them.  I  submit  that  even  a  Minltster’s
 decision  to  my  knowledge  was  thrown  in  the
 waste  paper  baskets  by  an_  ICS  officer  of  a
 large  industrial  undertaking  saying  that  the
 Minister  does  not  understand  the  matter,
 This  is  how  they  treat  the  Minister’s  deci-
 sions,  lam  not  referring  to  Minister  who
 know  how  to  treat  the  ICS  offices,  But  it
 is  this  stupendous  arrogance  they  have
 acquired  which  is  most  inconsistent  with
 the  techniques  to  be  followed  by  the  head
 of  a  business  organization,  All  these  people
 are  saturated  and  drapping  with  arrogance
 and  the  sooner  we  get  rid  of  them,  the
 better  it  shall  be,  for  our  Public  Soctor
 uudertakings.

 Therefore,  I  submit  that  the
 needs  to  be  fully  examined.  Even  if  the
 Home  Minister  is  magnanimous  enough
 and  accepts  the  Bill  of  Shri  Madhu  Ltmaye
 it.will  only  mean  that  the  guarantee  of  their
 continued  service  conditions  will  no  longer

 matter

 Jast.  Sclll  it  will  continuc  to  remain  subject
 to  the  contract.  Because  there  are  agreement

 and  convenants  with  its  I,C.S.  officers.  I  would
 really  like  to  know  from  the  Home  Minister
 what  exactly  is  the  position  of  these  conve-
 nants.  Assuming  we  get  rid  of  Art,  344,
 stili  in  terms  of  the  contract,  and  in
 terms  of  the  covenant,  are  we  still
 bound  to  afford  them  the  same  privileges
 aod  the  same  position.  If  you  are  going  to
 keep  them  out  the  same  dizzy  heights,
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 of  affluenee  and  power  then,  there  is  no  use
 of  getting  rid  of  Art.  3I4.  I  hope  Mr,
 Chavan  will  consider  this  aspect  of  the  matter
 and  tell  us  what  he  has  to  say  about  this,

 Before  I  close,  please  permit  to  me  recite
 a  couplet,  particularly  for  Shri  Chavan's
 benefit  to  understand  the  ICS  officers,  It
 {s  in  very  simple  Urdu  5

 “तालिबे  हस्त  तो  सैकड़ों  हैं  मगर,
 दर्देगम  का  लतबगार  कोई  नहीं,
 पीने  वालों  में  बंठे  है  कुछ  गैर  भी,
 एक  कतरा  न  देना  इन्हें  साकिया,
 ये  मयख्वार  हैं  वक्‍त  के  भार  हैं,
 इनमें  तेरा  परिस्तार  कोई  नहीं 1

 8.46  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 FORTY-SEVENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAM-
 AIAH):  Sir,  I  beg  to  present  the  Forty
 Seventh  Report  of  the  Business  Advisory
 Committee,

 CONSTITUTION  (AMENDMENT)  BILL

 (Omission  of  Article  3i4)
 by  Shri  Madhu  Limaye

 et  सरज  पाण्डेय  (गाजीपुर):  समापति  महाँ-
 दय,  जो  बिल  सदन  में  आया  है  मैं  उसका  समर्थन
 करने  के  लिए  खड़ा  हुआ  हूं।  कई  माननीय
 सदस्यों  ने  तरह  तरह  के  तक  दिये  हैं  लेकिन

 हिन्दुस्तान  की  आजादी  के  बाईस  वर्ष  के  बाद  भी
 मैं  नहीं  समझता  कि  हमारे  संविधान  में  जो  व्यव-
 स्था  की  गई  है  और  आई०सी०एस०  अफम्तरों
 को  जो  सुविधायें  दी  गई  हैं  उनको  देने  का  कारण
 क्‍या  है  1

 बाईस  वर्ष  की  आजादी  के  दोरान  हम  ते
 देखा  है  कि  देश  में  एक  चेतना  भाई  है,  समाज
 में  एक  नई  चेतना  पेदा  हुई  है  भोर  आज  कई
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 प्रदन  हमारे  सामने  भाये  हैं।  कई  बार  इस
 संविध।ब  को  बदलने  का  अवपर  भी  आया  है  |

 हमने  बेंकों  का  राष्ट्रीयकरण  किया  है  और  जिन

 बुनियादी  अधिकारों  को  हम  ने  अपने  संविधान
 में  रक्खा  है  उनके  सम्बन्ध  में  देश  के  बहुत  से
 लोगों  ने,  बहुत  सारे  विधिवेत्ताओं  बे  मांग  की
 है  कि  संविषान  में  से  सम्पत्ति  के  प्रधिकार  को
 हटा  दिया  जाये  |  हू  आई०  सी०  एस०  हमारे
 संविधान  में  कलंक  है  1  यहाँ  पर  नौकरशाही  ने
 देश  की  जनता  को  छूटने,  उसको  दबाने  प्रौर
 बरबाद  करने  का  काम  किया  है।  उनमें  हमारे
 आई०  सी०  एस०  अफिसर  भी  हैं।  इन  आई०
 सी.  एस,  आफिसस  ने  आज  तक  देश  की  जनता
 के  साथ  बेईमानी  की  है|  हम  कानून  बनाते  हैं,
 लेकिन  लागू  करने  बाले  अधिकारी  उसका  अर्थ
 कुछ  और  लगाते  है  ।  नतीजा  यहू  होता  है  कि
 समाज  में  गड़बड़ियाँ  पैदा  होती  हैं  1

 कई  लोगों  ने  प्रघन  किया  कि  हमारे  देश
 में  आई.  सी.  एस.  आफिसर्स  को  सुविधायें  देने
 की  क्‍या  जरूरत  है  जबकि  हम  देश  में  समाज-
 वादी  समाज  की  बचना  की  बात  करते  हैं  ?
 खासतोर  से  कुछ  लोगों  को  इस  तरह  की  सुवि-
 घायें  देना  और  उसका  संविधान  में  बना  रहना
 अच्छी  बात  नहीं  है।  भ्रक्सर  राजाओं  के  बारे  में

 प्रदन  उठता  है।  हम  लोगों  ने  कई  बार  माँग  की

 है,  और  बहू  प्रदन  आने  वाला  भो  है,  कि  उनकी

 सुविधायें  खत्म  की  जासें  ।  अब  बहू  वक्‍त  भी
 ा  गया  है  कि  हम  अपने  संविधान  में  संप्तोषन
 करें  और  जो  आई.  सो.  (एस.  मफतर  हमारे
 देश  में  बैठे  हुए  हैं  उनकी  सुविधाओं  को  हटायें,
 उनको  समाप्त  करें।

 जो  छोग  हमारे  देश  की  प्राजादी  के  किए

 लड़ें,  जिनकी  कुर्बानियों  से  मांज.  ह्म  छोग  इस
 सदन  में  बैठे  हुए  हैं,  आज  वह  नहीं  हैं,  और
 अगर  हैं  भी  तो  राज  काज  में  हिस्सा  नहीं  के

 रहे  हैं,  अपने  भरों  में  बेठे  हुए  हैं,  लेकिन  जिन
 छोगों  ने  हमको  कुचला  था,  जो  हम  पर  जुल्म



 40  Constitution

 [श्री  सरजू  पाण्डेय ]
 ढतते  रहे,  हमको  दबाते  रहे,  उनके  बारे  में  संवि-
 घान  में  सुविधायं  रकखी  जायें  बह  कौन  सा
 ओऔचित्य  है  ?  मैं  नहीं  जानता  कि  हमारे  संवि-
 धान  निर्माताओं  की  मंशा  क्‍या  थी  और  बह
 क्या  करना  चाहते  थे  शी  चव्हाण  ने  कहा  कि

 बहुत  थोड़े  से  आदमी  हैं  1  00  के  लगभग  होंगे।
 लेकिन  मैं  कहमा  चाहता  हैं  कि  अमर  एक  भी

 हो  तो  बहुत  है।  जहर  के  लिए  ज्यादा  की
 जरूरत  नहीं  होती  ।  एक  मछली  सारे  तालाब
 को  गन्दा  करती  हैं  ।  मैं  तो  कहता  हूँ  कि  00

 कया  भ्रगर  एक  भी  हो  तो  उसको  जाना  चाहिये।

 क्री  यशावन्त  राब  चव्हारा  :  मैंने  समर्थन

 तहीं  किया  था।  मैंने  तो  हकीकत  रकक्‍्खी  थी  1

 श्री  सरजू  पाण्डेय  :  अगर  00  भी  हैंतो
 भी  बहुत  हैं।  मैं  नहीं  समभता  कि  ऐसे  लोगों
 को  पब्लिक  कंसन्स  में  लगाया  जा  सकता  है।
 मैने  खुद  जाकर  देखा  है  किस  तरह  से  पध्लिक
 कंसन्स  में भराई,  सी.  एस.  अफसरों  को  रक्‍खा
 जाता  है  और  किस  तरह  से  वह  घाटे  पर  चलती

 हैं,  उनके  उत्पादन  में  कमी  होती  जा  रही  है  ।

 संविधान  में  इन  शाई  सी.  एस.  अफ॑सरों
 के  सम्बन्ध  में  जो  धारा  रक्खी  गई  है  वह  हमारे
 संविधान  के  लिए  कलंक  है  और  उसको  निकाला
 जाना  आवश्यक  है।  अज़  ही  श्री  चव्हाण  को

 इस  विधेयक  को  पास  करना  चाहिए।  इस  लिए
 में  इस  बिल  का  समर्थन  करता  हूँ  इस  आशा  के
 साथ  कि  श्री  चब्हाण  इसको  स्वीकार  करेंगे।  मैं

 तो  यह  भी  चाहूँगा  कि  आज  पूरे  संविधान  को

 बदला  जाय  ।  आज  देश  में  नई  मान्यतायें  पैदा
 हो  रही  हैं,  नई  चेतना  पैदा  हो  रही  है।  इस
 चेतना  को  हमारा  पुराना  सविधान  आगे  नहीं
 बढ़ा  सकता  1  एक  बार  सवाल  आया  था  तो

 कुछ  माननीय  सदस्यों  ने  बाहुर  कहा  था  कि
 झगर  सदन  की  कांस्टीट्यूशन  को  तोड़ा  जायेगा
 तो  बड़ा  हल्ला  मचेगा  तब  मालूम  हो  रहा  थाकि
 कोई  गोछा  चर  रहा  है।  लेक्नि  ag  कॉस्टीदयू-
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 शन  जो  समाज  की  प्रगति  में  बाघक  है,  जिस  में

 ऐसी  धारायें  हैं,  उनको  तो  आप  बदलेंगे  ही  1

 ऐसा  मौका  समाज  को  न  आप  दें  कि  ख्वाम-

 ख्वाह  लोग  उसको  तोड़ें  a इसलिए  यह  झावश्यक
 है  कि  इस  धारा  को  आप  निकालिए  और  आज

 ही  इसको  पास  आप  करें  चाहे  कानून  को  रूप
 जो  भी  आप  दें।  इन  आई.  सी.  एस.  अफसरों
 को  जो  आपने  ये  सुविधायें  दे  रखी  हैं,  ये
 विशेषाधिकार  दे  रखे  हैं  संविधान  में,  इनको
 आप  समाप्त  करें।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हैं  1

 SHRI  BAKAR  ALI  MIRZA  (Secundera-
 bad)  :  Will  the  hon,  Home  Minister  clarify
 the  points  raised  by  shri  Salve  with  regard
 to  covenants  etc,  ?

 SHRI  ९.8.  CHAVAN  :  I  shall  speak
 a  little  latter,

 SHRI  BAKAR  ALI  MIRZA  ;  What  Is
 the  use  then  ?

 MR,  CHAIRMAN  :  He  will  reply  at
 that  time.  Now  Shri  Nambiar,

 SHRI  NAMBIAR:  Mr.  Chairman,  I
 am  grateful  to  you  for  having  given  me  an
 opportunity  to  speak.

 I  would  request  the  hon,  Members  to
 refresh  their  memory  by  reading  only  the
 first  few  lines  of  Article  ३4  which  we  are
 trying  to  remove.  The  Article  3l4  says  :—

 “Except  as  otherwise  expressly  pro-
 vided  by  this  Constitution,  every
 person  who  having  been  appointed
 by  the  Secretary  of  States  or  Secretary
 of  State  in  Council  to  a  civil  service
 of  the  Crown,”

 First  the  term  ‘Crown’  is  to  be  understood
 Why  should  this  be  here  even  after  adopt-
 ing  this  Constitution  ?  Formerly  they  were
 the  civil  servants  of  the  British-Crown.
 To-dey  we  are  discussing  this  Bill  and
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 thanks  to  Shri  Madhu  Limaye  that  we  want
 to  delete  this,  But  there  are  persons  here
 who  still  say  that  they  would  not  ilke  to
 delete  it.

 SHRI  N.K.P,  SALVE:  I  did  not  say
 that,

 SHRI  NAMBIAR:  I  am  happy  to
 know  this,  I  have  no  quarrel  if  we  want  to
 pay  anything  to  these  peopie.  I  have  no
 objection  to  this  at  all.  I  am  not  thinking
 in  terms  of  money  or  perquisites  but  I  am
 only  considering  about  the  concept  of  sla-
 vishness.  We  are  now  sovereign  and  we
 should  not  allow  such  things  to  come  in.
 If  you  want  to  pay  anything  to  any  person
 you  can  do  so.  I  have  no  objection  to
 that.  When  it  comes  to  the  question  of
 I.C.S,  men  there  comes  the  legal  difficulty.
 After  all  if  we  are  enacting  a  legislation
 then  we  must  find  out  whether  that  legis-
 lation  can  be  made  legally  under  the  Cons-
 titution  itself.  The  only  condition  that
 requires  is  that  in  this  House  there  must
 be  more  than  50%  members—two-thirds
 majority--present  at  the  time  of  voting.  If
 this  condition  is  fulfilled,  we  can  pass  the
 enactment,  And  no  court  can  strike  it  down
 saying  that  there  was  no  prior  President's
 sanec  tions,

 Therefore,  let  us  not  go  into  legal
 quibblings.  Let  us  first  accept  the  concept.
 We  are  a  sovereign  independent  nation  and
 no  more  a  slave  of  the  Crown.  Accept  the
 concept  and  proceed  further,  and  see  that
 this  Bill  fs  passed.  Let  Shri  Chavan  accept
 this  and  we  will  get  the  required  majority.
 We  will  physically  produce  members.  We
 will  get  two-third  majority  and  let  us  pass
 ft,  if  at  all  we  have  some  self-respect  left
 in  us.  I  cannot  express  my  feelings  in  any
 better  term.

 There  is  another  aspect.  This  ICS  is
 a  vanishing  creature—so  we  are  told.  But  it
 Is  producing  the  IAS  which  {s  going  to  be
 worse.  A  bureaucracy  is  being  built  up
 round  it.  Iam  connected  with  the  super-
 vision  of  some  public  undertakings  as  an
 MP.  I  have  visited  20-25  undertakings.
 To  my  surprise,  I  find  that  the  behaviour
 ‘of  the  IAS  fs  no  less  repugnant.  A  boy
 passes  through  the  UPSC  in  IAS,  gets
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 trained  and  becomes  General  Manager  of  a
 concern  or  the  Chairman  of  a  concern,  He
 does  not  know  what  {fs  being  produced  there
 or  what  is  the  mechanism  of  production.
 But  he  can  be  General  Manager  and  the  tec-
 niclans,  Chief  Engineer  and  others  must
 come  and  bow  before  this  boy  who  joined
 IAS  only  two  years  ago,  IAS  means
 Indian  Administrative,  Service,  of  course,
 talented  men.

 This  concept  of  building  a  bureaucracy
 will  do  great  harm.  If  we  do  not  correct
 ourselves  now,  the  future  will  correct  all  of
 us.  People  will  not  wait  for  us.  I  have
 no  grouse  against  any  individual  but  I  am
 against  the  bureaucracy  which  ts  a  fossilised
 power  kept  up  within  the  four  walls  of  a
 room  not  knowing  what  is  happening
 around  and  absolutely  out  of  touch  with
 the  people.  They  have  got  power  at  the
 tip  of  their  pen.  They  can  do  anything
 because  there  are  fellows  sitting  above  who
 will  certify  everything  they  do,  This
 bureaucratic  set  up  should  go,  from  top  to
 bottom,  from  bottom  to  top,

 One  of  the  members  on  the  other  side
 sald  that  the  service  should  be  hullt  up,  I
 agree,  But  with  no  particular  privileges  or
 rights.  Otherwise,  a  bureaucracy  will  form
 and  we  will  not  be  in  a  position  to  break  it.
 Just  as  in  many  other  countries,  we  can
 have  S-year  and  0-year  agreements  for
 recruiting  and  enlisting  the  services  of
 talented  people.  We  can  give  them  the
 salary  necessary,  But  after  that  perlod,  we
 must  get  rid  of  them  and  bring  another  set
 of  people  if  we  so  chose.  This  fs  the  way  to
 get  away  with  a  bureaucracy  which  built
 when  is  most  harmful.  Even  in  communist
 and  socialist  countries,  we  find  the
 bureaucracy  raising  its  head  and  threatening
 the  very  concept  of  the  soctal  order.

 Therefore,  this  is  dangerous  to  any
 country  which  {is  backward  and  wants  to
 progress.  The  I.A  S,  must  behave  ;  other-
 wise,  it  must  also  be  changed  and  another
 system  brought  in,  That  will  cleanse  the
 administration  and  serve  the  people.

 79  ॥. , (ह

 Therefore,  first  begin  by  accepting  this
 concept.  Let  Shri  Chavan  and  his  party
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 accept  this  Bill  and  let  us  pass  it  and  see
 that  the  Constitution  {s  purified  and  the
 black  dot  to  it  wiped  out,

 MR,  CHAIRMAN  3  Shri  Bhandare.
 SOME  HON.  MEMBERS:  It  is

 7  O'clock,
 SHRI  SURENDRANATH  DWIVEDY  :

 It  can  be  taken  up  next  time.
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 SHRI  BHANDARE:  Mr.  Chairman,
 Str,

 MR,  CHAIRMAN  :
 next  time.
 19.01  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Saturday,
 March  28,  :970/Chaitra  7,  \892  (Saka).

 Please  continue
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